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LOK SABHA DEBATES 

1 

LOK SABHA 

Priday May 17, 1985 Vaisakha 
27, 1907 (Saka) 

The Lok Sabha met at Eleven 
of the Clock. 

[MR. SPEAKER In the Cizair] 

OBITUARY REFERENCE 

r El1Rlish] 

MR. SPEAKER : I informed the 
HJU';C yesterday of the s<'d demise of 
Chowdhry Girdhari La), a sitfing Mem-
ber of Lok S;tbha representing Bjjoor 
Constituency of Utwr Pradesh. 

He was a M ember of tho Uttar 
Prad esh Legislat ive Assembly continuou-
sly for 29 years during 1945 .. 74 and 
was the Member of the State Cabinet 
right from 1946 to 1967 and again 
from 1970-72 holding various port-
folios. E:ltiier, he had also been a par-
liamentary Secretary to the State Govern-
ment in 1946. He was the leader of 
the Opposition in Uttar Pradesh Legis-
lative Assembly d'lring 1972-74. 

An able parliamentarian, he took keen 
interest in the proceedings of the House 
part:cularly relating to upliftment of 
weaker sections ()f the society. lie was 
member of the Indian delegation to the 
Conference of the Ministers for Irriga-
tion and Power, hold in U.S.S.R. in 
1964. . 

Chowdhry Girdhari Lal passed away 
at New Ddhi at the ale of 73 y"ars on 
16th· May, ·1985. 

2 

We deeply -Cmourn the loss or Jhis 
friend and I am sure the HOllse will Jom 
me in conveying our condolence& to the 
bereaved fanlily. 

[The Membels then stood ~ ~i~ce 
for a short while] 

ORAL ANSWERS TO QUESTIONS 

[English] 

Crisis in Powt'rloom Industry 

*895. SHRI VJJAY N. PATIL : WHI 
the Minishr of SUPPLY AND TEXTI-
LES be p!cascd to state: 

(a) whether the powerloom industry 
in Bhiwandi; Maharashtra is facing a 
crisis due to closure of three lakhs 
powerlooms resulting in loss of more 
than six crores of rupees; 

(b) if so, the nUPlber of workers 
r~nd~red j )bless and fvrced to leave this 
area: and 

(c) \ he reaction or Government and 
the remedial stt'ps prop~sed to be taken 
by Government in this regard? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTI-
LES (SHKI CHANDRASHBKHAR 
SINGH) : (1) No. Sir. 

(b) and (c). Do not arise. 

[Translation] 

~HRI VIJAY N. PATIL : Mr. Spea-
ker, Sir, approximatoJy tbree IakIM 
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powcrloom~ bave cksed down in Bhi-
wandi. There might be some differi;>nce 
in the figures. When justice is not meted 
out the Department cOilccrned, people 
take the help of new:spapers. What .. 
ever news is published 111 the press has 
some bas:s in support of that. This news 
h~ .. s been published two or three times. 
There was 5hortr,gc of power. People 
are leaving tht:ir bU';illCSS and are going 
out. It is not very easy to get infor-
mation about them in a city like Bombay,. 
because the number of people coming 
to the city is also very large. I would 
therefore, like to ask the hon, Minister 
if he wouid ~cnd a learn there anJ find 
out how many powcrlooms are :.\ctu;111y 
lying closed there and how many p:;opl e 
have beon displaced or huvc gone out 
of the city. A similar ~ituation had also 
developed reg:\rdin~ the textile mills 
of BOfllbay also. The owners of the 
tcxtil c mi \ Is gradually closed down thdr 
mills and inserted their capital in other 
areas and s')me of them went out of the 
city. The industrial area of Bombay is, 
therefore, facing ll)e problem s gradually. 
Bhiwandi would also be an addition in 
that direction. Keeping all th'~sc points 
in view. I would like to ask the hon. 
Minister whether a team would be sent 
there to find out th~ number of pow~r
looms which have been closed down as 
also the evident of damage suffered by 
the people and the number of people 
who have gone out. 

[English] 

SHRI CHANDRASHEKHAR SINGH: 
A Survey Team of the Labl.)ur Depart-
ment of the Govcrr,ment of Maharashtra 
visited 500 Units in Fcbru'HY, 1985 just 
a little more than two month') back aud 
it has failed to find any sign of crisi') in 
powerlooms industry in BhiwunJi. Again 
a Joint. Team aI'\! comprising Officers of 
the Labour Commissiorer, B,)mbay; 
Depu ty Labour C"Jmmissioncr, Than:\ 
and tbe Officers of the Labour Commis-
sioner, Bhiwandi c:1nducted visits as 
recently as on 8th and 9th M~,y, 

1985, and did not CJmc across any sig-
nificant closure of units or unemploy-
.out arDOll, w\,)rkers.. So. I am happy 

to report to the hone Member that the 
cr isis whicb he fcared docs not exist at 
all. 

SHRI VIJAY N. PATIL: I would 
like to know from the hone Minister 
whether the supply of yarn fro~ those 
powerloonlS to different areas has re-
mained the saOlU or there has been 
variation during the last three months. 
Can the h. n. Mi .... ister give us the sta-
tistks nbout the supply of the produce 
of the powerloc-ms to differ cnt areas 1 

SHRI CHAN DRASHBKHAR SINGH: 
That particular Ioform~tion or 
statistics is not here with me at the 
moment. But from all angles we have 
examint d this. If there is any informa-
tion specific in nat ure which the hone 
Member has in his possession, I would 
be happy to take note of it and take 
remedial ,Iction. 

SHRI MURLI DEORA : There is a 
different excise charged on the cloth 
made in p:lwcrloomli and much more 
excise is charged on the mill-made cloth 
aU over India. In the new textile policy 
which you arc going to announce, will 
you take care of these thing s so that the' 
cloth mad~ by mil Is in Bombay City and 
other centres, in powerluoms, etc., 
stands the competition with other 
cloth? 

SHRI CHANDRASHEKHAR SINGH: 
We are aware of this situation. 
But, I think, the hon. Member does not 
ex.pect me to tell the H0use immedia tely 
what the textile POI icy is likely tobe. 

PROF. MADHU DANDAVATB : 
Th~ Minister m'lst b~ aware of the fact 
that, due to the pf{lloaged textile strike 
in Bombay, some of the mills have been 
closed down on the ground that the 
machinery is outmoded and the units 
wi II not be economically viable. As a 
result of that, a number of looms have 
been discarded. I would like to know 
from the hnn. Minister whether the 
CeQtn~l Oovernment will take 10Dle iDi" 
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tiative in this Dlatter Thousands of 
workers from those areas in B0mb ly 
have Il.tigrated to the Koukau regi,.Hl 
which is the hinterland of Bonlbay CHy. 
Those power100ms might bt! sent thert: 
and if, on clJoperativc bash. sOlue ctfurt 
is mJ.de to set up powcrloom factories 
therr" if thos~ looms which are disc.u· 
ded in Bombay are utilised in' the b.\ck-
ward Konkan region for s~tLing up a 
powcrloom industry" will the Central 
Government enCL)Uragc the cvoperative 
endeavour? 

SHRI CHANDRASHEKHAR SINGH: 
The question rdates to Bhiwandi, but I 
would like to tell the hon. Ml'mber ... 

PROF. MADHU DANDAVATE: 
Geographically, B:I;wandi is pa.! t of 
KO:lkall. (Int (.' rruptio/ls) 

SlIRI CHANDRASHEKHAR SINGH: 
The qUcs!ion does not relate to the clo-
sure of mWs in Bombay ar:d its impact 
elsewhere. nut I would certainly take 
note of the han. j'.1ember's suggestion. 

[Translation] 
Shifting of Headquarters of MITCO 

From Putna 

*896. SHRI SARFARAZ AHMAD: 
Will the Mil1Htcr of COM MERCE be 
pleased to state: 

(a) whether the main activity of. 
mica is c'!ntred at Giridih and Kedarma 
but the headquarlurs of Mica Trading 
Corp;>ration is in Pataa; 

(b) whether in the i;1tcrest of wor-
kers" Government propo·ic t~ shift the 
headquarters of Mic,\ Truding Corpora-
tion from Patna to either at Gjridih or 
Kodarma and if so, by what time; and 

(c) if not, the reasons therefor? 

[Englilhl 

THB MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 

TEXTILES (SHRI CHANDRA-
SHEKHAR SINO.H : (a). Yes, Sir. 
Giridih and Kod.lfm:l are nlain centres 
for Mica mining in the country. Mica 
is also mi .led and processed in Andhra 
Pnldcsh aad Rajasthan and othet areas 
of Bihar. 

(b) No, Sir. 

(c) Mica has a 1arge expo: t rn·,rket. 
MlTCO is export iog mica to about 3.~ 
COU'ltriCS in the world, For commer-
cia 1 and admin istrat lve rca':)O!1S, tho 
headquarters of MITCO w.\S located at 
Patna which has ,good rneans of commu-
nication and i'i wdJ c:.)nnectco by airline 
and rail to cnab) c MITCO to main.tain 
close liaison with the furcign bJycrs. 

SHRI SARFARAZ Al[~AD : We 
always talk ab .Iut workers and labour-
ers. Glridih is an in~ ~strjally backward 
district in Bih~u ~nd is inhabited by Adi-
vasis. The p"op:e of that arca have no 
means of liv~:ihood. The hladqu1rtcrs 
of .MITCO arc in Patna wbiel' is about 
300 k,'onH~trcs from Giridih, u'ld the 
w,,)rkcrs and staff of MITCO have to 
Tl~n (lit ltv! way t] l'atna even for a 
sm;·ll work. Apart fn)m that, M[TCO 
has already pu: chased land in the indu5-
trial :lfca at Giridih, The Minister says 
th:-!t due to good mj.;ar~.s of commu 1ic:1-
tions and its b'..:ing wet! conncckd by 
.:\ir and rai I, locat ion of the hcadql1<lrt ers 
at Patn] will enable MITCO to rna:n-
tain close liais')n. But jf that bt~ the 
reason, y,)U can well shit't It from Patna 
to Delhi which is h,tvi'\g better air and 
rait commun:c I tions, It will be in tbe 
i Itercsts of the higher OffiCldls of. So 
from al] MITCO. these points or view, 
I would request th:! Minister to shift the 
headqu:lrters fro;n P~Ll nJ. to Oiridih 
which wil) cnabll.! the p~ople of Giridih 
to have a b,~ttcr say i~1 the fUJlctioning 
of ,h~ MITCO. 

SHRI CHANDRASHEKHAR SINGH: 
We feel that it wi;) not b,; in the inter. 
ests t,ftb~se involved in tbe micabusi-
nes&-lhe and t1H~ traders to shift it from 
Patna to Oiridih bccau~c that w.)utd 
re lard the functioning of the MtTCO it. 
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telf. In fact all other facilities are being 
provided at Oiridih and Jhumrithilaya 
and for rersons which have been clearly 
atated, Patoa;5 the ideal location. It 
bas rail facilities, communication facili-
ties and it is close to the producing 
centres and close to the shipping points 
also. So in vkw of ali these factors, 
the Government decision is to continue 
the present MITCO head qu.utcrs at 
Patn3. 

SHRI SARFARAZ AHMAD: Do 
The Government h~lVc any p\ n in the 
near future to nationalil\c the mica 
processing factori(.s at Giridih or to esta-
blish their oWP mica silvering f,lctories 
or capacitors plants Of mic.1 p~lper plant 
at Giridih ? 

SHRI CHANDRASHEKllAR 
SINGH : Nati nalis~~tion is not under 
considcJ alWfl at the moment, but promo-
tional efforts .uld actlwl Cl)nstfuctic,n 
work is als!.) going on for mic.i-bast.:ll 
industries. Processing unib have been 
Ict up at Giridih aLd Jhllll11 ilhilaya and 
it is also our dTol'l to divl.:fslfy 
product ion into va: II c-addcJ items 
like microniscd mica powder, silvered 
mica plates, mica cap.~citors, and insula-
tors, etc. 

(Tra"s/alloll] 

SHRIMATI KRISHNA SA HI ; Mr. 
Speaker, Sir, 1 would like to ask the 
Hon. Minister whcth~r Bihar Govern-
ment has sent any proposal regarding 
mica.bas(d industry to the Central 
Governm.!nt, and if so, whether th:! 
Centr;;ll Government intend t') establish 
tbnt industry there. 

[ English] 

SHRI CHANDRASHEKHAR 
SINGH: The que~tion should be addre-
ssed to the Industries Ministry. 

SHRI P. PENCHALLIAH: Gudur 
in Andhra Pr~',desh is inte:-nationally 
famous for mica business. In Oudur 
\here are three rub~ mica for which 

there il no mlrket to dispose of their 
mica. So many times an· he three 
mine-owners approached the Mica 
T.·ading Corpvration officers to purchase 
their mica. If the MlreO pUfchases 
1 heir produce the r mines may not stop. 
I w.mt to know \\'hy the MITCO otTicers 
arc not comirg forward to purchase their 
produc ts. 

SHRI CHANDRASHEKHAR 
SINGH: We arc not aware of the 
situation, But if there is any specific 
,'ifilculty, [wi:} be ob~iged to the 
Member if he writes to me, For hie; 
ilJnrma'i "~, a mica-processing factory 
and purchase centre has been operating 
at Gudur in Ardhra Pradesh. 

[ Trafl'./alion] 

SHIH GIRDHARI LAL VYYS: Mr. 
Speaker, Sir, mica is exploited in three 
arca<; in India--Bihar, AnJhra and 
Rajas! hall. 111 Rajastil:m it is avai table 
in my area, i. C., Bhilwara. You h:iVC 

establislHd processing fclctorics in Bihar 
and Anohra, but no !\\lch factlHY has 
been cstablish,~d in R~ljJ.~thall, though we 
have bern demanding it for tlH~ Inst ten 
years A" our mica is of a bit inferior 
qU'llity, MITCO ar,d other traders do 
not lift its stoe k from Rajasthan. If a 
processing rae'ory could be cstab!ished 
there, the people would defInitely gd 
employment there, Earlier our demand 
for such a fac:ory was rejected but as a 
result of our persi.>tent pleadings, this 
demand has been rec:ived again. I would, 
therefore, like to know how long it will 
take to es ablish the processing factory 
in Bhilwa ra • 

SHRI . CHANDRASHEKHAR 
SINGH: A processing factory of MITCO 
is already functioning in BhLwara. At 
prescnt it i~ housed in a rented building. 
A new building for the same is under 
construction. 

(English] 
Credit Camps in D~ngalore City 

*g97. SHRI V. S. KRISHNA IYER : 
W III the Minister of FINANCE be 
pJ eased to stat c : 
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(a) the number of credit camps held 
in Baogalore City since January 1985; 

(b) the number of pel's )ns b'.mefitcd 
from these credit camps [lnd the quanium 
of amount d;st ribllt td; 

(c) the criteria f .. n giving loans in 
these credi t camps; and 

(d) whether it is propo')cd to give 
loans to t.he p:)or who poss~s') ration 
card and a kttcr from the local M LA! 
MLC/MP ab )lIt his need '1 

THE MINISTER OF STATE IN TilE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY : (a) to (d). 
A Statement is hid on the Table of the 
House. 

Stat('ment 

(~~) No credit camp h'is been held in 
Bang.dore City since January, 1985. 

(b) Docs not arise. 

(c) Viability of the prop:)scd venture 
and the eligibility of the applicant are 
among the important criteria for giving 
lo~ns in these camps. 

(d) P~sscssii,)n of a ration C lrd or a 
h. tter from a local dignitary may help 
in the idenlific.;ti,)n of the beneficiary 
but cannot be rcgard~d as the sole 
criteria for givin~ loans. While advan" 
cing loans the banks give due regard to 
the criteria mentiored adove and ~lso 

observe normal b:lnking p:-oc~dures. 

SHRl V. S. KRISHNA IYER: Sir, 
the hon. Minister has s~ated tbat 
viability of the proposed venture end 
the eligibility of the applicant are among 
the important criteria. May I know 
who will d cide about the eligibility of 
the applicant? Who will cond'Jct the 
eligibility test and which the agency 
which will identify tho! beneficiary ? 

SHRI JANARDHANA POOJARY: 
T-Il.e viabili ty aspect is c')J1sid cred by the 
cmp·:oyc~s of the· b~L\lk, in';ide the bJijk. 
So far as the idcntificatioa j,; c~)n';l:rncd, 

I nlay point out that under the Intl';-
gratod Rural Dcvd()pm~nt Pl·ogramme. 
that is. IRDP, there are District Rural 
D~velopment Agencies. They arc the 
St3te Government age:1ci~s. Nvw, in 
the C:.lSC of educated self-employment 
scheme, there is a task f\)r~e set up by 
the State Govcrilm~l1t. 1'1 som! of the 
schemes, the S~~~tc Gov rnn1 ~nts arc 
implementing these pr~)gratnm~s. These 
programmes are identified. The State 
aticnci~s id;.'ntify th~ bencfkiarics. After 
the idcntiticatLH1, the appliCittions are 
sen t to the b.ln ks fl>f ap,>fovJ.l and san-
ction. The b.tnk p~ lplc will scrutinise 
and proc0ss these applications 31.d then 
sandion. 

SHRI V. S. KRISHANA IYER: Sir, 
there have b~(>n repeated rcqu0s{S and 
demands i:l Ihis H·.>usc also {hat the 
local MPs and local MLA., ~hould be 
associated with the scheme. apart frum 
the otIkia!s Frnl11 so tn.my places, a 
number of c\.)mplair.ts h:tvc b~c}) received 
and h~rc also, in this House, this point 
has been raised earlier, so many til11t.:s. 
III your reply, you h"v~ \.:onced~d this 
point. The o:her d.!y you said Lhat with 
regard to the ban;;, there will b~ commi-
tte,!s app,)inll'd whlch will proc<.:ss the 
applicJtions before distribu' ion of loans. 
lone.: again urg~ IIp_)11 the G Jvcrnm..:o t 
that for cff~ctive implcm~ntion of this 
scheme, there shou~d be c~)mmittecs con-
sistiag of MPs a~1d MLA'i.. Will th~ hOil. 
Minist er cOilsidcr this? 

SHRI JANARDHANA POOJARY: 
SO far as the Implementation or the 
IRDP is concerned, as I hJV~ S tid 
earlier, the State Government 
is setting u;> agenci cs. In th;l t District 
Rural Dcvelopnlcnt Agency, there is a 
provision for the ass'.)ciation of MPs and 
MLA~. UnflJr(unately, some of the Slate 
Government have not a<.s:)ci:lted tho 
local MPs and the MLA~. s~) far as th! 
implementation of IROP is cO;1cerncJ, 
it conles u·,dcr the Ra "a.l D.;vetopml.!nt 
Ministry. When I ~\skcd fOf the parlicu· 
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Jars, they themselves had sent saying th1t 
the association of MPs and also MLAs 
are there. Bllt in some of the State 
agencies, the State Governments have 
not implemt:ntcd this policy. 'Af) yc u 
know, you rep['cscflt II}!:: Karoutak Slate 
and Y0U c an kindly find out from 
them whether they have implemented 
this policy. 

SHRI S. KRISHNA KUMAR: Sir, 
it is our common experience that throu-
ghou t the natio.laliscd b::n!dng Sy'5tem, 
there are rnan:tgers and officers who are 
oppos~d to th'..} progressive policy of 
this g )vcrnmcnt in relation to nnk.ing 
avai lable credit fur weaker sections. 
Sonl':! of thenl, dtl0 to prcdilictior.s for 
the bigger b~l"i Ill'ssm en, do) not like tt) 

dt.!al with thj smaller men and th :ir 
getting these facil i ti es. There are nth ers 
who arc idcologica'ly Opp,)scd to this 
Government bccuu)e th~y arc controlled 
by OpPo'iitioawlcd Union. What is the 
strat(.'gy of the G,)vcrnm(;nt to d..:al with 
these otlh:crs .. md the managers who try 
to flout our po:i:;y fr~)m wit hin t h~ 
system? 

SllRI JANARDHANA POOJARY: 
In order to h~\Ve dem'mstra~ive impact 
on the weaker s..:c: ions, we are having 
credit campS throughout the country. 
Unf,)rtun'-ltely, that has been 
critidscd and it has b-::cn misqu.)~ 

ted as 'lOan mela'. In the credit 
c~lmps which we are organising through-
out the Cl)Untry, we guide the w~aker 

sectioll and ttll them to come forward 
and get nssistanct: from the banks. We 
ais~) tell them not to pay anything as 
bribe to the bank official s and what type 
of security is requ:rd f~1r obtaining these 
lL)ans. We also make tht..m aware of 
the clements of subsidy in some of the 
special programmes, and how tv pay 
back the amount, 011 the other hand .. 
we also advIse the bank offiicers to help 
people belo;'.ging to the weaker sections 
and nut to harass them. We also moti-
VJtc the bank employees to have a 
commitment and dedication to these 
people belonging to weaker scctiOD. 

UnfortunatelY, what is hapP'-'ning is 
that some of the opposition members 

and pel'sons b~lo!"'ging to the non-
Congress (I) G ,wer'IlIH (;ts go and at ter.d 
the conf;;rcr.ccs of the union people and 
they crit icisc (,ur function ing. They 
even criticse the Minister when he goel 
to attend credit camps. Further somc 
of the Minist~rs bc:onging to the 
Ktll'nataka Stat e Govefll.menl, f'Jt exam .. 
pie, while attending the conference of 
the cmjJloy(:cs asked them not to give 
loan to the weaker section in the credit 
Cafl1ps. This IS what they have done. 

KUMARI MAMATA BANERJEE 
The ru. al banks are engaged in tho imple-
mentation of 20·point Programme with 
a view to ~nSllrc development 
fOf poor p~oplc. But in W cst 
B~ng.11, where tho,,! CPI is in powcr, 
PC1'SOI.S belonging to the \vcakcr section 
arc not getting any help from the rural 
banks. They are totally captured by 
the CPI. What is the reaclIon of the 
GovcrnnH'nt to the proposal for a 
thorough invcstig':ltion into this, and to 
associate the M~mbcrs of PJ.rlialllcnt in 
such programmes to help thl! poor 
people? Otherwise, it appears that it 
is next to impossibl'e to b;'ing up these 
people. 

PROF MADIIU DANDAVATE: 
P.ease tell us if West B~~ ngal has been 
nat ional ised. 

THE 
RAJIV 

PRIME MINISTER (SHRI 
GANDHI): We natiopalise 

only sick mills! 

SHRI JANARDHANA POOJARY: 
It is true that we have been rccdving 
conlph\ints from pClJplc in Wcst Bengal. 
I am going to vi'sH West Bengal shortly; 
there will be a cn.dit camp in West 
Beng.al and I will p';!fsonally attend it 
and soc that necessary assist ~nce is giVen 
to the descrving peop:e. 

SHRIMATI GEbTA MUKHERJEB: 
Is it that now undc&erving people are 
getting assistance in West Bengal. 

(Interruptions) 

SHRJ ANAND GAJAPATHI RAJU : 
The credit plan fixed for every district is 
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for RI. 1 S crores only. It is the minimal 
amount fixed for any credit plan, and 
ou t of this amount, they live various 
loans, grants etc. I would like to know, 
if this amount could be increased. 

Secondly, the economic growth and 
development does not trickle down to 
the bottom rung of the society. It gets 
stagnated somewhere at the top and does 
not go down. Even for the green revol-
ution, the credit w~~s taken by the bigger 
farmers and landlords. Will a proper 
crodit plan b~ prepared which can go to 
tbe lowest rung of society and benefit 
them, as far as employment and growth 
is concern cd ? 

SHRI JANARDHANA POOJARY : 
I want to bring to the notice oi the hon. 
Membc:rs that 40 per cent of the total 
advances will go to the priority sector. 
Twellty-fiv~ per cent of this 40 per 
cent will go to the wenker section, and 
last year the amount outstandmg in this 
priority sector was Rs. 3704 crores. 
Und~r DRI scheme, we had given 
Rs. 444 crores te' about 42,95,000 
people. Under IRDP Programlne, we 
have given Rs. 2910 crores to more 
than one crore fifty sevt!n lakhs. We 
are going to achieve the target' set for 
the Sixth Five Year PIa 1. Our target 
was Rs 3000 crores and Rs. 1800 
Crores in the form of subsidy. We have 
crossed the target so far as the subsidy 
is concerned. We have already given 
Rs. 1,554 crores on fifty.fifty basis, 
Le. 50 pcr cent coming from the Central 
Budget and SOper cent coming' from 
the State Government. So far as the 
direct finance to agricultural sector is 
c..>nccrned, we have to give direct assis-
'tar.ce to the agric'.Jltural sector, whch 
will be 16 per cent by 1987. H:!re 
also we have ~ivcn Rs. 5898.95 crores 
to the farmel s a'j di rect as~istance. 
Unuer the educated Self·Bmployment 
Scheme" we have sanctioned Rs. 401 
crores to more than one lakh forty two 
thousand educ1.ted uraemploycd youth. 
This is the programme, and nobe>dy CAn 
say that the amount is not adcqu \te. 
On the cootrarJ. WO are loiog \0 meet 

the requirements of the weaker sections 
as stated by the Finance Minister. 

Worker's StrjJ,,~ in NALCO 

*898. SHRI K. PRADHANI : Will 
the Minister of STEEL, MINES AND 
COAL be ple.tsed to state: 

(a) whether the work in the N3tio-
nul Aluminium Company's Aluminium 
Refinery Project at Damanjodi in Kora-
put district has be.m ~ffected due to 
workers' strike recent Iy; 

(b) if so, tbe extent to which the 
work was affected in the bauxite mines 
of NALCO; 

(c) the reasons of the strike orga-
nised by the workers at the project 
area; and 

(d) the steps taken to redress th~ 
genu~ne grievances of the workers? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (d). A statement is laid on the 
Table of the Hous~. 

Statement 

(a) to (d). The work in the National 
Aluminium Company (NALCO) was 
hampered by labl>ur belonging to various 
contractors stopping w,Jrk bl!lWfCn 

20-3-1~85 and 29-3-1935 at site on 
uCc9unt of a fatal accident to a work. 
mail of a sub-contractor of BHEL. Ini-
tial,ly workulell demanded compensa-
tion to tho heir of the dcc..!ased.. funeral 
charges and arranging to send tho,; dead 
body of the dl!ceased to homr~town, 
whh:h were complil,.-d with by the con-
tractor. 

New dcm:tnds were subsequently 
raised which included direct employ-
ment of the heir in NALCO, anJ em .. 
p'oymcnt by NALCO of c'.>ntract labour 
on completion lIf the project elC. A 
number of meetings were he Id betwoen 
the repreaentatives or the Union and 
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the managcnlCot in the presence of the 
State Labour authorities where BHEL 
agreed to ('mploy a nominee of the 
deceased rami Jy. The strik e was 
call cd off and work resumed from 
3 c- 3-1985. 

SHRI K. PRADHANI! The Minis-
ter in his reply has stated that 
there was strike ill . NALCO due to 
the death of a worker, working under 
its contractors. May I know from the 
hon. Minister what was the nature of 
death and whether any steps were taken 
to prt!vent such accid~nts ard what was 
the compensation paid ta the wor kef's 
family. 

SHRI VASANT SATHE: Sir, accor .. 
ding to the inform:! tion, one Mohammad 
Tl.ljub Khan, a lab,)urcr working in Mis 
North India Erecturs, a sub-contractor 
of BHEL at Boiler Unit No.2 in D~\mon
jodi met with a fatal accident on 
19-3-85 at 5.45 PM He had climbed 
on the boiler crec!iol\ which is about 
25 f~et high and from there he slipped 
and fdt down. That was how the fatal 
accident occurred. This Icd to the 
stoppage of work by workers of ot her 
contr.:ctors. In all there arc about 49 sub-
contractors engaged for th~ entire work, 
by the mllin contractors for~crection work, 
etc. in the DamOl.jl)di area. This W,tS 

of the ~ccidcnt th~~ t occurred ar.d because 
this, the wo; kcrs sponla ncously res-
ponded a.ld struck work. They w~re 
making certain demar-do; fOf funcIal 
cxpen"cs, transport~1ti()n of the body to 
his home district area and so on. 
Those demands were met by the con-
tn~ctor. The compensation as per law 
was also paid, which was about 
Rs.17,OOO. I(.hlnot have the exact 
amount. Then they said that was 
not cnough. They want cd an heir of 
the deceased to be employed directly 
by NALCO. The contraclor was a sub-
contractor of BHEL and NALCO was 
not directly concerned. But the em-
ployees of the contr,:ctor~ raised the 
demflnd that an heir should be appo-
inted and this was going on 
and this was how the strike wat 
protected for about nino da)'$. Ulti .. 

matcJy, BHEL agreed to employ the 
heir of the deceased and the strike 
was withdrawn; the strike lasted for nine 
days, 

SHRI K. PRADHANI There was 
a strike from 20th March 1985 to 29th 
March, 1985. Another strike was from 
First June to 3rd June 1984. The 
present estim ate of this project is Rs. 
~,200 crores, but the originaJ estimate 
was about Rs. 1200 crores; it has gone 
up by Rs. 1000 crore. Is tbis increase in 
cost of this project due to labour trouble 
or t here is some oth er reason for delay 
of this project? If so, what arc the 
other reasons for the delay in construc-
tion of this project ? 

SHRI VASANT SATHE: There is 
no delay on account of labour. In 
fact" ther e are not many strikes in this 
project and not many Illan days are 
lost; and t he project is Hkcly to be 
completed on schedul e. The cost eSCa-
Jatiol\ has gone up because of normal 
escalat ion and infb t ;onary pressure in 
(he cost of equipment, cO:1struction cost, 
civil construction cost and all that. As 
you have mentionLd, it is not on account 
of (1) delay or (:!) lab~)llr trouble. 

SHRI CHINTAMANI PANIGRAHI : 
Has the Government made any enquiry 
into the discount prevailing among the 
Icc 11 tribal workers in Damanjod i ? 
Is it not a fact that the contractors 
whl' are working at Damanjod~, they 
are all from outside Orissa and they 
are trying to get labourers from outside 
Orissa; and it is because of this reason 
that there is discontent among the local 
workers every day, cvery month ar.d 
they have also represented to the 
Govel nment? Will the hon. Mi.lister 
be kind enough at least to go into this 
discontent among the loca.l people 
because em.ployment has not been 
provided to the local people by the 
COlltractors bec(\u~e they' dre outside 
contractors and they brit'S labour from 
outside? As a result of not providing 
cmpJoyment to the local people, thjs 
disc')ntcnt is loing on; whether this 

ba_ been 8~ne ioto by the Government. 
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SHRI VASANT SATHE: We have 
made certain enquiries. As is well-
know, it is the policy of the Government 
that, whenever a work is stat ted in any 
area, nlaximum employment oppodu· 
nities must be given to the people of 
t hat area; and here because a large 
number of people are tribais, we are 
more keen, that tribal people should 
be given maximum employment oppor-
tunities. I agree that the contrrctors 
may be from outside Orissa bccau~e it 
is not possible to get experienced con-
tractors always tecally. But the number 
of people employed at Damanjodi is 
8,695 and at Angul 12,414. At Daman .. 
jodi in Koraput where there is a tribal 
belt, the tllaximum numb~r of people 
employed arc unskilled kbour who do 
not require previous fxpreiet;ce and they 
are from local area and fronl tribal 
people. We shall ensure that this is 
what is done. 

ProbJems Facing Hal1dloom Sector 

*899. SHRI AMARSINH RATHWA: 
Wil t the Minister of SUPPLY AND 
TEX11LES be pleased to state: 

(a) the main problems, the hand-
loom sector is facing; 

(b) Ihe steps being taken to meet 
their demands in regard to yarn; 

(c) the steps taken or being taken 
to popularise this industry ill rural areas 
and parti~\,larly in Adivasi areas of the 
country; and 

(d) the details of help being given 
t<? establish handloom industry in those 
areas? 

THE MJNISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) to (d). A state-
men~ is laid on the Tab1e of the 
House. 

Statement 

(a) The main problems faced by the 
bandL)om sector relay to supply of raw 
material at reasonable prices and mar-
keting of the finished products. 

(b) To m~ct the demand in regard 
to yarn, Government have taken a 
number of measures like the imposit ion 
of hank yarn obligation by which all 
mills producing yarn for marketine 

,have to pack at least 50% of their 
marketabl£ yarn in the form of hanks. 
Out of this, 85% has to be in counts 
upto 40s. Besides, some State Govern-
ments have made arran~ements for 
the supply of yarn to the weaver. 
through yarn depots ~et up in hand-
loom concentration areas. The Natio-
nal Handlo()m Development Corpora-
tion has already opened yarn depots in 
Guwahti and Bihar Shariff and is plan-
ning to open nlore I\uch yarn depots in 
other areas. It is also supplying yarn 
to Stat e Handloom agencies in Kerala 
and West Bengal. 

(c) and (d). Several schemes are being 
implem 'nted to help the weavers to 
organise themselves into Cooperatives. 
For weavers outside tbe Cooperatives 
hand! oom development Corporations 
have been set up by vari\)us State 
Governments to organise their prcduc-
tion ar'd marketing £ctivity. As' bul'< 
of the wea ver8 arc located in rural 
areas, the benefit of these scbemt:s is 
expec'ld 10 flow to this industry in the 
rural areas. Some of the important 
scheme~, being implemented Zlre as 
follows: 

(i) Share capital assistance for Pri-
mary IJandloom Weavers 
Cooperative Societies, apex 
handloom weavers soci(.'{ies ard 
State Har.dloom DevcJopm(nt 
Corporations; 

(j i) Loan and srant a!listar.ce to 
handloom~ weavers in the Coope. 
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rative sector for replacement a~ld 
rnodernisat ion of looms; 

(iii) Managerial subsidy to handtoom 
Cooperatives; 

(iv) Assistance for creation of pre-
loom and process ing f~-.cilit ies; 

(v) Intensive Handloom Develop-
ment Project~/Production Pro-
jects for the benefit of the hand-
loom weavers outside the coope-
rative fold; 

(vi) Janata cloth scheme for pro-
viding susta incd employment to 
handloom weavers and cheap 
cloth to the weaker sections of 
the Society; and 

(vii) Grant of special rebate on sale 
of hand loom cloth. 

10 the Sixt h Plan provision of Rs. 1 30 
orOfes was made in the Centra) Sector 
for baodloom development programmes 
and schemes. 

There are no separate schemes for 
handloom weRvers in adivasi areas. 
However, some of the schemes have 
been liberalised for we,lYers in hill 
areas which are at some places inhabi-
ted by the adivasis. The details of 
liberalisation are as f ol]ows : 

0) The w'~avers' contribution in 
the Pl1fchase of shar e of Pri-
mary handloom weavers coope-
rative societies has been reduced 
from 1 ()% to 5~/~; 

(ii) The duration of managerial sub-
sidy has beeD ir.creased from 
3 year s to 8 years in the case of 
Primrtry Weav~rs' Soci cties in 
hi 11 areas; and 

(iii) The element of subsidy in mod~r· 
nisation assistance to hand loom 
cooperatives has been increased 
from J flrd to 1/2, with match-

ing assistance from the ·S tate 
Go vcrnments. 

[ Translation} 

SHRI AMARSINH RATHAWA: 
Mr . Speaker, Sir, throu~h you, I would 
like to ask the hon. Minister what steps 
are being taken to ensure the timely 
supply of raw material to the handloom 
weavers and to streamline the distribu-

. tion of the textiles produced by them 
a~ he himself hets admitted tha t tbe 
hand'oom weavers have to face many 
problems in getting the supply of raw 
materials as a!so in marketing their 
products '1 

SHRI CHANDRASHEKHAR SINGH: 
So far as the quest ion of supply 
of yarn is concerned, arrangements have 
been made earlier also that the w~averl 
should get a continous suppJy of yarn 
at reasonabJ e prices, but we have 
revived the situation recently and the 
review show1) that whatever difficulties 
might have been there, we nre in a 
position to solve them. I think that 
arrangemC!lts would be made to ensure 
timely and continuous supply of yarn to 
the weavers at reasonable prices. 

SHRI AMARSINH RATHAWA: 
Mr. Speaker, Sir, I would like to know 
what schemes have been ffHfllulated or 
arc proposped to be formulated by 
Government for the development of 
this industry in the tribal areas of the 
country and to provjd,~ incentives to the 
weavers. 

SHRI CHANDRA SHEKHAR 
SINGH: There is no special scheme 
for the tribal n reas, but the weavers are 
given special concessions in the tribal 
dominated areas, the details of which 
are as follows: 

[ English] 

(1) The weavers's contribution ill 
the purchase of stuve of prilU.ry 
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handloom weavers' cooperative 
soc; eties has ~een reduced from 
10 to 5 per cent; 

(') The duration of managerial 
subsidy has been increased from 
three years to eight years in the 
case of primary weavers' socie-
ties in the hilly arcas ; 

(3) The element of subsidy in moder-
nisation assistance to h3ndloom 
cooperative) has been increased 
from one-third to half with 
matching assistance from the 
State Government. 

SHRI Sffy AM LAL Y ADAV : The 
hon. Minister has 110t taken care of 
two factors in this mattt r that there is 
keen compdition b. tween t.he power 
100m and the hanJloom and the power 
loom is producing tlll~ same v(~ricty of 
and qunlity of cloth that the h'. ndloom-
is expecTed to produce. So, may I know 
from the hon. Minist er whet her he is 
going to pursue vigorously a policy of 
reservation or certain varieties of cloth 
to be produced compJet ely and fully by 
the handloom sector and powtrloorn 
should be debarred from that? 

And secondly, he has said in his reply 
that supply of yarn is being maintained, 
I am sorry to say that the silk yarfl that 
is used in my city of Varanasi is not 
available. It is today being sold at the 
highest rate of Rs. 700 per kg. So, 
may I request him to make it available 
as early as pc>ssibJe? Otherwise, 
thou5and and thousands of weavers will 
be thrown out of employment. 

SHRI CHANDRASHEKAR SINGH: 
About the avai 'ability of silk yarn at 
Varanasi, after the h)n. Member m ,de 
his speech last time dllring the discussion 
on the Demar ds for Grants, I have 
initiated measures to impl ov ~ the situa-
tion to alleviate the situation and I hope 
that something tangible will be possible 
to be done within a few days. 

A.s far as the other part of the ques-
tions is concerned, we are aware of the 

situation that the powerlooms are mak-
ing serious in roeds into close terri.tory 
of hand:ooms and in the formulation of 
the nr: w textile poJicy we are taking note 
of the situation and I would like to 
assure the l-louse and the weavers in 
general that we shaH take every measure 
possible to ensure the effective imple-
mentation of the reservation policy 
which has now been enacted, given tbe 
form of an Act and also take such other 
measures pOS5 ble.. to see that 'he inte-
rests of the handloom weavers are fully 
protected. 

SHRI N. TOMBI SINGH: Mr. 
Speaker, while appreciating the various 
steps t,lken by the G0vernmcnt of India 
to improve the lot of the handloom 
weavers by reservat ion of certain items 
against th.! onslaught of powerkoms and 
milh, may I know from the Government 
of India, in view of the f.ict th3t in certain 
regions like Manipur, hadloonls from a 
second profession next to agriculture 
for livelihood and the hadloom weaving 
profession and handloom market 
is now confined to the local 
co;~sumcrs where }tIdies a:-e baoadly 
confined to the Use of handlOom pro-
ducts, whether the national market and 
the eXpolt market have lost their volume 
because the price of yarn available to 
the weavers is increasing day by day. May 
I know the steps b ken by the Govern-
ment to protect the handloom weav~rs 

uf the regions like Manipur and other . 
similar areas wher'! the price of yarn is 
soaring high? 

SHRI CHANDRASEKHAR SINGH: 
We are very soon formulating a pro-
gramme, a scheme for timely supply of 
yarn ,It aff'Jrdable price. I would like 
to inform the hon. M ember that tbe 
Pritlle Minister, a few days a80, wrote 
to us tot ake particular and spec.iat 
measures to promote hpndloom induHrY 
sector in tht.! north-eastern region. 
I have scnt a team or officers to that 
region. I my ftelf will be makin, a 
programme on 10th and 11th of June. 
We will go into the details of the 
dUfi,-ulties which the handloom sector is 
facina in that area. J would lilf-fI! tn 
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aSlur. bon. Members that we will take 
every measure to protect handloom 
industry in the north-eastern region. 

[Trans lotion] 
SHRI R. p. SUMAN: Mr. Speaker, 

Sir, the number of weavers in U. P. 
is \-ery large and ke.!ping in view their 
serious problems government have 
cltabli~bed spinnir.g mills in the State; 
out of these mills, eight spi,mi 19 m-ills 
are werking in U. P., btU the.,e spinning 
ntitIs are manufacturillg i r st ead of 
stable yarn, other yarns ;'IS tl result of 
which the weavers are facing a serious 
problem. I would, therefore, like to 
ask the hon. Minis'er whelher he would 
sec to it thllt staple yarn is manuf, clurcd 
in these spinning mills ar.d it i" tnude 
avail. b'e to the weavers. 

SHRI CHANDRASHEKHAR SINGH: 
Mr. Sp(clkcr, Sir, ~'s I h.lvC said 
just now, sO far as the avaihlbir ty of 
yarn is concerned, 1 here d\)cs not seem 
to be any difficulty in it at present. 
We would be nb1e to m~\k(; mt:ch :~J1 
arrangement very soon that there wculd 
be no difficulty in its pr0duction end hs 
supply to weavers. 

[ English] 
Simplification of Selecth'c Credit 

Controls 

*901 SHRI K. RAMAMURTHY: 
Wjll the Minister ~)f .... INANCE be 
pJcas(.d to state: 

(a) the m ~USUres anno:lOced hy the 
Governor of Res(.'rve Bank of IndIa 
during hIS rec~nt m€ctir.g with the Chief 
Executives of lnajor sChcuu led commer-
cial banks in order to rationalise ~'nd 
~implify selective credit cl.mtrois to take 
carc of the impact of the high n\tes of 
infidtion ; and 

(b) the details of the Slt:ps taken to 
help to contain the growth of liquidity? 

THE MINrSTER OF 
THE MINISTR Y OF 
(SHRI )ANARDHAN 

STATE IN 
FINANCE 

POOJARY) : 

(a) and (b). A statement is laid on tho. 
Tabedof the House. 

Statement 

In the mcetin_g with the Chief Execu-
tives of mujor sch ~duled commercial 
banks he:d 01'\ April 6, 1985, the 
Governor of l he Reserve Bank of India 
announced several measures to rationa-
lise and simplify solcc.ive credit controls 
and to cO:1tain grow.h in liquidity w;th-
in reasonab'e limits. These measures 
include" : 

(1) The Statutory L:quidity Ratio 
(SLR) has been raised from 
36 per cent to 37 per cent to be 
completed in two st:\gcs. 

(ii) The thrlsh·,)ld fJr fuod re-
finance i~\ b ;ing raised from 
Rs. 4,600 c:-ores to R'i. 5,800 
Crorcs, tl) bio! completed in three 
sU:ges by Sl'ptcnlb(;r 27, 1985. 

(iii) The refinance rat~ on food credit 
has b~cn raised from 10 per c~nt, 
to 11.5 per eent and 
on stand, by refinance from 
11 pl!. cent to 12. 5 p(~r cent· 

(iv) For commodities where there 
is a stipu'ation on the level uf 
credit based on certain 'Jase 
years, th~~ new bast: period will 
unifolnllly be the three-year 
period 1980·81, 1981-82 and 
1982-83 (N:Jv~mber·Octub!r). 

(v) In the case of foodgraLls, puls~s, 
vegetable oils and vanaspati, 
cot ton ar.d kap.ls, and su6,\r, gur 
and khandsai i, the Iuulliplicity of 
minimum margins prescribed for 
e~ch broad comm;>dl ty group 
has, to the extent pO~8;blc, been 
reduced. III the case ;>( oil-
seed, however J the existing 
struclUre of minimum m:lrgins 
was not being altered. 

(vi) Advances to rollcr flour mills 
against wheat have been totally 
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exempted from a1\ the provisions 
of selective cred'it controls. 

(vii) Advances upto an aggregate limit 
of Rs. 25 J OOO per borrower 
against stocks of c')mmodi ties 
covered by selective credit 
contro:s have been totally 
exempted from these controls. 
The earlier exemption limii was 
Rs. 5,000. 

SHRI K. RAMAMURTHY : The 
intention of my question is to know the 
high rate of inflatiopary trend in the 
country bccau:~c. of wh kh then; is an 
unprcc.:dent cd pr i~(: r is,: in the C('u'ltry 
and the common peopl0 are suffering. 
or ~oursc, the sc(ec~ ivc credit control 
is one of the weapon in the hands of 
the b wking sector to coat rot t he free 
flow of credit by which they cJn cot1tain 
the illfiatiorary trend. The Governor (Jf 
Rr serve Bank has rn ;10Ullccd cl!rtai n 
me~lsurcs which were decided in the 
meeting of th ~ Chief Execu'ives. 
Dcfini tely it will help to c:>nta if I infb-
onary trend in 1 he country. May I 
know whether thc~e measures have 
helped contain the unprecedented in-
flationary trend after the Budget? Has 
any review been made after 6th April 
ar d what is the prcsen t ra te of inflation 
prevailing itl the country? 

SHRI JANARDHANA POOJARI : 
The issue has been discussed on the floor 
of the House no t only in Lok Sabha but 
Rajya Sabha a 1SJ a number of times. 
A number of questions have been placed 
before th~ How~e, both Starred and 
Unstarred, and we have discussed this 
matter in detail here. I request the 
hon, Members not to httrp much on this 
i£sue b~cause many times it is said that 
it is seasonal and it is on account of the 
Budget. All these things have been 
discussed here. But there are unscru-
pulous elements in the country harping 
much on this is~uc. It is Iving to be 
counter-pr()duc~ive. On the contrary, 
some of the people will expluit . the situ· 
ation. That is why we have discussed 
this issuo in very detail and measures 

are also being taken. One of the 
mealiures that has been taken to c()ntlin 
inflation is to mop up the resoures 
which are in circulation. For that 
purpose, the Reserve Bank of India has 

.raised the statutory liquidity ralb by 
one per cent. That b:\s to be done. 
by July, 1987. By raising one per cent 
we are going to mJp up the resources 
tv the the tU'1C of Rs. 80 Q ct'ores to 
to Rs. 1,000 crores. 10 addition to that , 
in ord:r to cJlltain t h.: inflation, sonle 
measures h~lVe been tak~n to rationalise 
and simplify it. 

S0 far as the price rise is concdrl1ed, 
as yuu know, in 1979 so there was 
inflation to lh~ tU:1C of 21.4 p<!r cent. 
Parl.iculariy dU:'ing the: period between 
March and AUgU'it l~ei1crally the trend 
of prices is t\.) g,-) up. Afterwards it 
comes down gr .. ldu dly. L::;SL year .,Iso 
it happened like that. and in 1983 and 
1984 also it had happened like that. 
Today the ii.flltio.l has been 2.7 per cent 
in 6 weeks after the Budg~t. I am SU!'(', 

if some measures arc taken, the prices 
will defiaitcly come d0wn and that 
is why s lm~ measures arc being taken. 
But if W~ create panic in the minds of 
the people, as I said unscrupulous traders 
will defiEit ely take advantage of it and 
will raise prices of all the commodities. 
We are definitely controlling the prices. 
In the year '1979 .. 80, inflation was 21.4 
per cent which came down in 1980-81. 
In 1981-82 it came down to 2.4 per 
cent and la:-it year it was only 7 and odd 
per cent. This year also we are sure 
that we are definitely going to contain 
it. So, that is my request to the hOIl. 
House. 

SHRI K. RAMt\MURTHY: Sir, so 
far as the rate of inflation in 1979-80 
is concerned ilnd onwdrd i. 
from the graph. WhiCh 

I could see 
the hon. 

Finance Minister had given ll~ while he 
was replying to the debate, that the 
ir.f1ationary trend in the graph may go 
up and down. B..lt once the priCI!S shoot 
up, nowhere in the cou,try they come 
down, nor. Since we h:lVC di'icussed 
this issue mlny times in this 
House, I want to know hON far the 
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Government is seized of this matter and 
how serious they are in b:)oking these 
unscrupulous fellows who have raised the 
prices; and what measures he is going 
to take. 

SHRI JANARDHANA POOJARY: 
We have already written to the State 
Governments, which are the implement-
ing authority, to take ,~ction against 
these hoarders. It is not within the 
purview of the Central Government to 
take action against them, State Govern-
ments have to take action. There are 
measures: there are cn~lctments, but un-
fortunately these are not being imple-
mented. I just give you an cxamp!e. 
There is the Essential Commodities Act. 
There are various provisions under that 
Act aed the S ate Governments can 
definitely take action against them ur.der 
those provisionl). During Emergency, 
actions were taken, p. ices were cont-
rolled, but unfortunately today s:)me of 
the State Governmen1s are not taking any 
act ion ~ gainst 1 hcsc hoarders. That is 
why I have stated that whatever is 
possible within our m0ans, we are doing. 

So far as meeting of the requirements 
is concerned, we a re meeting the genuine 
requirements of the trade and other 
indu!:ttries, but we cannot g iv e money 
for the pwpose of hoarding and bl~ck
mal keting. There we stop it and there 
the flow of liquidity 10 circulation is also 
contained. 

Substitute of Forest Timber for 
Packaging 

.902. SHRI DIGVIJAY SINH: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether a rational worksop 
was held it} Delhi on the 30th and 3lat 
July, 1983 on subs lituting forest timber 
for packaging of horticultural produce', 
tea, tobacco and textile ; 

(b) whether the Seminar resolved 
that forests w cr e being depleted fast 

to manufacture wooden crates from sub-
sidised wood; 

(c) whether representations have 
been made that the only !=olut ion to 
substitute woed is by eorrug:llcd fibre 
boa rd boxes ; 

(d) whether such a product can 
compete with subsidised wood without 
excise eXlmp!ion ; and 

( c) if not, whether Government 
propose to anow excise exemption on 
production of corrugated fibre board? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH): (a) to (e). A 
statement is laid on the Table of the 
House. 

Statement 

(a) Yes, Sir. 

(b) Yes, Sir. 

(c) Yes, Sir. 

(d) Wooden Crates have a prctcise 
advantage ovcr corru&at cd fibre board 
boxes. Wooden crates are prefet red for 
packing for eaSe in handling and for 
their end usc as fuel. 

(0) Corrugated board boxes. other 
than printed, are exempt from the' whole 
of the Central Excise duty. Printed 
eorrug . t ed board boxes are eAtmpt, if 
manufactured wholly out of kraft paper 
or out of knIfe liner or corrug·,ting 
media. It has not been found pJssible 
to grant any further exemption from 
excise duty on con ugated board boxes 
or on corrugated board. 

SHRI DIGVIJA Y SINH : We aU 
know that for the rapid depletion of our 
forest wealth there are two im'Port~nt 
reason!. One is the use of woo d as 
fuel mainly for our rural needs and 
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secondly i1s use for packaaillg. The 
premise of my question is tha t on 30th 
and 31st of July we bad a very very 
meaninaful seminar and workshop for 
fir-ding out ways or substituting ttmber 
wood for packaling of borticulturcl} 
produce, tea, tobi.lCCO and textiles and 
the l xact quantification of how much 
dt'pletion ('f tbe forest wealth took 
plac~ for the packaaing of these products. 
It was p:-operly quantified and our con-
clusion was communicated to the Minis· 
try of Finar.ce. Luckily the present 
Prime Minister h? d inaugurated the 
Seminar. The ex-Finance Minister the 
predocessor of the present Finance 
Minister and the Deputy Minister for 
Commerce were also· there. In the 
Seminar we haq drawn out our conclu-
sions about what needs to be done and 
to find out wnys whereby excise duty of 
these products is waived so that it be-
comes competit ive and that it replaces 
tbe wooden packaging. . 

Now, I want to ask a question in 
Telat ion to part (d) of his answer where 
he concedes that the wooden crates have 
a price advantafle over corrugated fibre 
board boxes. He agrees that unless thert' 
is Cl ,certain concession in excise, compe-
tition with the existing wooden boxes is 
difficult. But later on he replies in the 
same question that the wooden boxes 
have two advantages-one is ease in 
han4ling ar.d second for its use as fuel. 
Now, we do not want that this wood 
which is used for packaging is u~ed for 
fuel. That is not the reason why aU 
this wood is being cut And as far as 
the ease of har.dJing is concerned, there 
is no comparison because today ••. 

SHRr NARAYAN CHOUBEY : What 
is the question? 

MR. SPEAKER The qu estion is 
very important. I think the hon. Mem-
)er should put it directly. Mr. Diavijay 
Sinh, it is a very important question. 
lust put it straight from the shoulder: 
whether he \\ ill leave the forests for our 
existence or not. So simple is" tbe 
questiQQ. You sDOQ14 ask wh.ther be is 

going to ban this timber use or not. So 
simpt e it is. 

SHRI DIG VIJA Y SINH. E;(actly that 
is what I wan.t to know. H ow can the 
two things be comp~red when today 
there is no comp"rison between the two. 
Then why i:i this excise concesliion not 
given to tbe corrugated board boxes so 
that they are able to replace the wooden 
boxes? 

SHRI CHANDRASHEKHAR SINOH: 
I have agreed that there is .•. 

MR. SPEAKER : Do you understand 
the essense of the question, Mr. Minis-
ter ? 

SHRI CHANDRASHEKHAR SINGH: 
Yes. 

MR. SPEAKER: Then reply. 

SHRI CHANDRASHEKHAR SINGH: 
Thi s question has been receive:! by our 
Ministry only be(..ausc no other Ministry 
was in a position to accept it. It con-
cerns the Ministry of Finance. It con· 
cerns the Ministry of Environment and 
some other Ministries. 

MR.,SPEAKER: Nobody's child? 

SHRI CHANDRASHEKHAR SINGH: 
I am holding the baby, because nobody: 
is prt;parcd to hold it. (1IlterruplionJ) 
The price ndvantage is only marginal ; 
and althou~h no detailed cost studY h'1s 
been made about the difference in cost 
of wooden crates or these corrugated 
fibre boxes, the advantage is there f ... lt 
wooden crates only, or primarily because 
this is being subsidizod by the different 
State Oove: nments, and wood is being 
made available to them at nearly S 0% 
of the price. 

MR. SPEAKER: Why? 

SHRI CHANDIlASHEKHAR SINOI{: 
It is done by the State Governments in 
ord '!T to encourage the outgo of fruit~ ..• 
apples in Himacbal Pradesh and such 
other fruit I. With the development of 
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h)r~ iculture. the State a )vernments ll.lve 
thought it prudent to encourage it. This 
is a very imp:lftant Question; and aceor .. 
dinL to the information aiv(;Q by the 
Mi~istry of Finance, bJxes made of 
wholly craft plper, liner or corrugating 
media are ex mpt frem excise duties-
whether printed or otheJ·wise. There 
are also boxes where 25% raw material 
is oraft paper, but the rest is wooden 
pulp. In such C:1ses, excise duty is ex· 
empt cd if the boxes are not ( f wood. So, 
t.he excise dt.lty is levi(l hIe only on prin-
ted boxes or such categories. But I will 
convey to the Ministry of Finance the 
feelings of the House on this question. 
They wouJd certainly take into consider-
ation the question of how to preserve 
forests. This is of prim! importance to 
the economy as" whole. 

MR. SPEAKER. I think we can 
leave it to the Prime Minister. He 
knows what is to be done. It is not to 
be done this way. Spoon feeding has to 
be done for the childr cn, for th eir own 
good. So, it, has to be done by some 
other method; and he win find a way 
out. 

SHRI DIOVIJA Y SINH : I am 
grateful to the Millis er for giving an 
undertaking ... (Interruptions) Now, to 
mLlke available milk .supply, specially to 
the power and to the infants at the 
lowest price, total excise duty waiver on 
both the pap';:r as well as the cartons 
has been givt!n. In thQ same way, 
because this is of prime importance, 
would this kind of excise duty exemption 
be given. i.e. waiving of excise duty for 
wood used in packaging? 

snRI CHANDRASHEKHAR SINGH: 
As for the undertak ing, the only under-
taking thilt I have givc!n here is that I 
would convey the feelings of the House 
to the Finance Minister. 

Regarding the other supplementary, 
it is better that he addresses it to the 
Finance Minister himself. 

SHRI C P N SINGH: The hon. Mi-
oister bas been very truthfql in saying 

th.nt the baby has been laid on his table. 
and he has bad to handle it.' The bon. 
Prime Minister is here. Since he is 
deeply ever the fast depletion of forests, 
r would like to frame this question 
before him. This affects some other 
materials also; not only the corrugated 
paper. Goverpment should look into 
this. This is one of the sources of vari-
ous unscrupulous traders and contrac-
tors. That is how State Governments 
permit the feUi r g of trees. 

SHRI CHANDRASHEKHAR SINGH: 
The question is being examined by lhe 
Ministry of Finance. There are other 
inter-related problems which sh()ulJ cer" 
tainly come into consideration when a 
switch·over is considered. I would like 
to assure the House that the question of 
pre~er vation of forests is consjd~red. and 
is always given the highest importance 
by the Government. This will always 
be kept in view. 

Agreement Between tbe LIe Manage-
ment And Reprfsentatives of 

LIe Unions. 

*904. PROF. MADHU DANDA-
VATE : Will the Minister of FINANCE 
be pleased to stat e : 

(a) whether it is a fact that on the 
bJsis of the underst"anding arrived at 
between the management of the LIe 
and various trade unions in the LIC, a 
Itotificatio(\ has been issued on the 1 lth 
April, 1985 ; and 

(b) if so t fo Howing the publication 
of this notification, whether the manage-
ment will sign an agreement with the 
representatives of LTC unions specifying 
the period for which the agreement will 
be valid? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Yes, 
Sir. Based on tbe ur.d~rstandinl reached 
between the Manrgemcnt and the Emp· 
loyees· Unions, Government issued a 
Notification under Section 48 of the 
Life Insurance Corporation Act, 1956 
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on the 11th April, 1985, revising the 
terms 'and cohditions of service of Class 
III and IV employees of the Corpora-
tion. 

(b) With the enactment of tho Life 
Insurance Corporation (Amendment) 
Act" 1981, the Central Government 
have been empowered to alter the t errns 
~nd conditions of service of the LIe 
staff. Her.ce the question of signing of 
au agreement between the management 
of LIC and the representatives of LIC 
unions does not arise. 

PROF. MADHU DANDAVATE : Sir 
during cur talks with the Finance Mil1is-
tcr I gathered that the Fjnance Minister . 
was defiritely of the opinion that even 
after the Notification has been issued. it 
would be more convenient to sign an 
llgreement blcause that would constitute 
actually a commitment on the part of 
the Union to abide by the Notification 
conditions, and in view of this particul.:tr 
view of the Finance Minister which he 
communicat cd to us durin g our talks 
with me, will he revise his opinion and 
come forward with a proposal to see 
that the management is signed, which 
will be advantageous both to the 
management and the trade unions? 

SHRI JANARDHANA POOJARY: 
Sir~ that information is not available 
with me but, Sir, in view of the 
Act and in view of the fact 
that the provisions of the Act have been 
upheld by the Supreme Court also .. I do 
not think that there is any necessity for 
signing this agreement. 

PROF. MADHU DANDAVATE 
How is it that tbe Finance Minister's 
views are aVldlable to me and Dot to 
him ? 

(Interruptions) 

MR. SPEAKER: Short Notice Ques-
tion. 

PROF. MADHU DANDAVATE : Sir 
it seem. I have more contact with the 

Finance Minister than· the MinIster of 
State. 

MR. SPEAKER: It looks like that 
beoause y{)U handled the Railway 
financ.es. 

[English] 

SHORT NOTICE QUESTION 

Rules of Recognition of Unions/ 
Associations of Central 
Government Employees 

SHRI LALIT MAKEN : Will the 
PRIME MINISTER be pleased to 

state 

(a) when the rules of recognition or 
Unions/Associations of Central Govern-
ment employees were suspended by the 
Supreme Court; 

(b) the progress made by tho Com· 
mittee, set up to frame the fresh rute. ; 
and I 

(c) the time by which the Committee 
is expected to complete its task? 

THE MINISTER OF STATE IN THB 
MINISTRY OF PERSONNEL AND 
TRAINING, ADMINISTRATIVE RE-
FOR',,!S AND PUBLIC GRIEVANCES 
AND PENSION AND IN THE DEP-
ARTMENT OF CULTURE (SHRI K.P. 
SINGH DED) : (a) The Central Civil 
ServicC'<; (~ec()gnition of Service Associ-
ations) Ru'c~, 19 S9 were not suspended 
by the Supreme Court. ActU1Jly, thrse 
Rules weT e framed in exercise of the 
powers c )nferrcd by the proviso t" 
Article 309 and clause (5) of Article 148 
of the Constitution and also with refer-
ence to rule 4(B) of the Central Civil 
Services (Conduct) Rules, 1955. In 
1962, the Supreme Court had struck 
down rule 4(B) of the said conduot 
R ults. It is onJy on this account th'!! 
the Recognition Rules, J 959 were 
treated by the Central Government suo 
mola as "inoperativo". 
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(b) and (c). The Comnftt"e set u!' by 
the National Coun';11 (]CM) to draft the 
fresh Recognition Rules, had in one of 
its meot.ingi, set up a drafting Com-
mittee consisting of both staff side and 
the official side m'!mbers, to prepare the 
draft Rules. This drafting committee 
is at work at the moment and the 
Government is constantly in touch with 
the staff side of· the National Council 
to expeditiously frame the new Rec\)gni-
tion Rules. In fact, the Staff S ide Sec-
retary of the National Council had been 
finally asked to furnish their draft of the 
Recogrition Rules by 17th May 1985 
for further consideration. In his reply 
dated 10th May, 1985, the Sl:lff Side 
Secretary has stated that "their own 
Study Group ha<) b~en advised to final ise 
the drdft reply". and h~s rcq'l<!sted to fix 
the Committee meding to finalise the 
issue. FUrther action in this regard is 
being ta k cn. 

SHRI LALIT MAKEN : Mr. Speaker, 
the Joint Consult~\tive Machin~ry C.: me 
into existence about 30 years ago and 
the purpose of the Joint Cono;;ultativc 
Machinery was to promote harmoniou~ 

relations between the Government and 
SO lakhs Central Government employees 
to have Joint consultation and to refer 
the un-resolved matters to the arbitr-
ation. As stated by the Minister, rule 
4 (8) was struck down by the Supreme 
Court about 1 6 years agJ which con-
cerns with the rules of recognition for 
the purpose of JCM. After that, a new 
Committee was s;t up by JCM to frame 
the fresh rules. 

Mr. Spe?ker, 16 years have passed 
away but that Committee has been 
unable to frame the fresh rules and this 
is the deliberate att empt, Mr. Speaker, 
because those org<1nisations, those unions 
8 nd associat ions which arc sitting 
tbere ..• do not want the n~w rules 
should be framed and that is being done 
in connivance with the bureaucrats of a 
particular Department. After that, 

Rule 4 (B) was stJ uck down. Many new 
Unions and Associations were formed 
Jlnd they enjoy the majority support. 

But they were n)t" given recognition. 
They were nol reprcsen tcd in Joint 
Consultative Committee Machinery on a 
very simple ground. (Interruptions) 

MR. SPEAKER: No interruptions 
please. 

SHRI LALIT MAKEN: Before Rule 
4 (B) was struck donw, no new Organi. 
sation, even if it epjoys the majority 
support was allowed to be represented 
in the JCM. This situation was prevai· 
ling for the 1:'8t 16 years and those 
Associations and Unions whieh are 
si t ting in JCM know that if fresh rules 
are framed they will be out and the new 
Unions 'and A~sociacbns will become 
representatives on this JCM. This is 
a matter of great concern. Prime 
Minister can change in this country. A 
ruling party may Ipse the power. The 
opposition party CJn be~ome the ruling 
party. But once nny Union or Asso· 
ciation enters JCM, they enjoy the 
permanent membership, even if they 10so 
majority. 

SHRI NARAYAN CHOUBEY: As 
in Maharashtra and Madhya Pradesh 
also. 

SHRI LALIT MAKEN: M"ny 
Unions and AssociationC) enjoying 
majority support appHed for recognition 
(Interruptions) But they were not given 
recognition. Some Unions were given 
recognition by the various Departments 
but were not given representation on the 
JCM. 

My question is) is it a fact the many 
Unions and Associations, although they 
enjoy the majority support were not 
given recognitioH and, even if they get 
the recognition, they w.;.re not allowed 
to be represented on JCM. 

SHRI NARAYAN CHOUBEY: This 
is being repeated. 

SHRI LALIT MAKEN : I am putting 
a question. My second question is this 
(Interruptions). I do not know why you 
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people arc scared. This is something 
very general. It has nothing to do 
with it. 

My second question is, is it a f'.let 
that those Unions and Associations which 
are represented on JCM were never 
verified of their membership for the last 
20 years. (Interruptions). Is it a fuct, I 
am asking. I want to ask will the 
Minister give a commitment on the floor 
of the House that this COl.l."mitlee will be 
time·bound and in a particular time these 
rules will be fr,.mcd so that the Unions 
and Associations which enjoy the 
majortiy support will be given reco· 
gnition, representation on the JCM ? 

PROF. MADHU DANDAVATE: 
Time bound or timc-b..rrt:d ? 

SARI K. P. SINGH DBO : The hon. 
Membcr sc('ms to have raised an hor-
net's nest. In his Prc~1mble, what he 
has said is right. The intention and the 
basic objecthe of having JCM was to 
have harmonious relationship between 
employer and t he employees, to seCure 
the greatest measure of cooperation bet-
ween the! Government in its capacity as 
employer and the General Body as 
employers und to increase the efficiency 

. of public services through collaborative 
endeavour. 

I would like to give a little bit of the 
dates whcn he says 1 G years have PJssed 
and nothing seems to have been done 
and the draft rules have not becn 
framed. 

As I stdd, the Supreme Court struck 
down Rule 4(8) in the year, 
1962 and, therefore, as I 
have said in t he initial answer, 
the Oovernm ent did it suo motu because 
this itself was the basis for recognition 
under Rule 4(8) and.. therefore, the 
Home Minister had a series of consult. 
ations with the staff ~ide uptl) 1965-66 
and ultimately in 1966 they came to an 
agreement with the Staff side ~ecause it 
was getting delayed, to have it into an 
ad hoc policy for recognition of JCM 

purposes pending the framing of fresh 
recognition ruJ es. 

PROF. MADHU DANDAVATB: 
Why not read out Rule 4 (8), the one 
whi,ch was struck down? 

SHRI K. P. SINGH DEO: I will 
read out Clause 4 (b) of the Central 

, Civil Services Conduct Rules, 1955 : 

4. Joir,ing of Associations by 
goverr,mcnt servants." 

UNo govcrnmert scrvar.t shall 
join or co.ltinue to be a member 
of any Service Association of 
government servants 

(ll~ which has not, within 
a period of sil 
months from its 
formation, obtained 
the recognition of the 
Government under the 
rules prescribed in that 
behalf; or 

(b) recognition in respect 
of which has been 
refused or withdrawn 
by the Government 
under the said rules." 

For four years, the staff side ar.d the 
then Home Minist cr upto 1965- 66 had 
a seri ('8 of discussions and yet, they 
could not come to an agreed solution. 
Then in 1966 they decided to have this 
Joint Consultative MachinerY and adop-
ted an ad hoc policy for recognition for 
JCM purposes pending framing of fresh 
rules. In 1966 the JCM comes into 
existence. At that lim~, in consult-
ation with the staff side it was decided 
that, for the purp0ses of nomination of 
the staff side. only those Fc;derations. 
Associaliens and Unions will be recogni-
sed which had enjoyed recognition in tbo 
past and whicl\ represented bro~dly and 
adequately all the categories of emp" 
loyecs of the D'partm::n1; however, in 
the case of Departments where there 
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bas been no recJgniscd Federath>n, 
Union or Associat:oll in the past or 
where the existing Federation does Dot 
represent all the categories adequately, 
thol' another Associ ,!tion or Uniol] b~ 
recognised; this arrangement is only 
for an experimental period of cne year 
at tho ~nd of which the Government 
wHl review the whole qu.:stion ;)f recog-
nition. The hon. Member has again 
askc.d why some of the Unions whkh 
enjoy majority svpport arc not being 
allowed or represented tr. l he JCM. 
There are guidelines for recognition or 
inclusiol1 in the JCM. These are divided 
into both 'indush ittl' and 'non-iadustri'l' '. 
In this case I will leave out 'ir:dustrial' 
because it does not concern gov.!rnm~nt 

SCt vaLlS. It is u.",der 'noi\-industri.tl'. 
Ad boc recognition for the purpo",c of 
the scheme of JCM: it was decided in 
c'::nsu\lat it)n with the employ~cs' Laders 
that only tho~e Union'/Associations 
which were rC~l)gili5ed ill the past and 
which c0ntinllC to n picscnt broadly and 
adcquntely ali lhc Cntcgories of emplo-
yees of the Department should be rccogni-
sed for particip.ltion in the JCM; in the 
case of Mil\isLlies a'id Dcp:lftmcnts 
where the1 e are no recognised Ftderat-
ions/Unions/ Associations in the pJst or 
where the cxistir g F cdcrdl ion did not 
represent all the c~tcgories cf employees 
broadly and adcq'lUtely, a new Associ-
ation Uni0n/Fedcratlor. could be granted 
ad hoc f(cognit:oa for the purpose of 
JCM scheme. In fulfHling the conditions 
for broad and adequate rcp~·esentatiur, 

an Associations or Union or Federation 
should have at le'lSt 1 S per cent member-
ship rf each of the categoricss of staff 
which it purports to repre~ent. In 
addit ion, it should also satis.fy the relc-
vant major features of the Central Civil 
Strvices Recogn tion of Service Associ-
atior.s Rules, 1959 as indic:-!ted. Such 
an AS1iociution/Union/Federation cnj )ys 
all the facilities extended to an Associ" 
ation recognised informally or de facIo 
nnd in addition, it is entitled to partici-
pate in the Joint Council of the JCM. 
Ho bas said that many of these Unions 
have the majority support. If they 
have more tban 1 5 per ce~t support' and 
it there has boen a complaint that in 

spi to of more than 1 S per cent support 
they are not recognised and that a Union 
which is in the JCM does not now 
clljoythe sUPPJrtoflS percent, then 
there in a m~thodology or prodccure by 
which the Chief LabJur Commissioner 
undertakes a verification and after tha t 
the que~tiJn is decid~d whether ihe 
Union will be recognised or not. 

PROF. MADHU DANDAVATE: It 
is 15 per cent in varioui categories. 

SHRI K. P. SINGH DBO: Yes 15% 
in each category. As far as the quest-
tion of the time b.)und thing, i.l my 
answer I have given that in 1983 th; 
JCM had set up a committee to 10 ,k 
into the guiJe\ines fvr the flaming of 
the new rules for recl)gnition, compti-
~ing members both from ~tatr sid~ as well 
as from the government si(fc. That 
committee also sct up a sub-committee 
to draft the proposed rules for consider-
a!ion of the committee. In the mean-
time the staff side has set Up a study 
group and although the Government had 
giv.:n a deadline, that is 17th May, that 
is to-dJY, on Lhe 10th May, the Secretary 
of the staff side has written· to the 
Government saying that the Sub-Commi-
ttee hlS been asked to submit the 
propos:~ls. Therefore, the Government 
is seized of the fuattcr and 17th May, 
that is to-day is t he last day gi ven to 
them 4nd t ht! day is not yet ov~r. I 
think after the 17th is over, then the 
Government will be abl e to take. the 
decisk)n. The Secretary, JCM is summ-
oning the committee so that it can 
deliberate. 

SHRI LALIT MAKBN : My questions 
have not bCl!n replied. I asked: is it a 
fact that many u,\ions and as')ociations, 
although they gJt their recogllition by 
their respective Departments, were not 
allowed to represent in JCM? Thlt 
.was the first question, My second 
question is: is it not a fact that the 
membership of the U.lions and Associal-
l\.)os which are Sitting in the JCM for the 
last 20 YC3rs bas not been verified ? 
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SHRI K. P. SINGH DEO As a 
math~r of clarific~tion, I hav" already 
said that if there is a complaint that a 
'A' Unio:l which is repres.,ntcd in the 
JCM has lots its majority, that is that 
it has less than J 5%, the.1 only we can 
move. 

SHRT LALIT MAKEN: I am asking 
for the informat iO!1 whereas you are 
telling the policy. 

SHRI K. P. SINGH DBO I have no 
complaints. How can I say that they 
do not have the requisite membership '1 
Only when I receive a comj)laint I can 
go to the Chkf Labour Commissioner 
for verification. In the abscEce of that 
I cannot just S:lY anythiilg. 

SHRI LALIT MAKEN: Sir, when 
he was in the Defence Ministry, we mlde 
many c:''Jmplaints and hr refused to give 
us recognition on this ground tha t new 
associations and organisations cannot be 
~iven recognition although th<;>se organi-
satbns enjoyed m\.)l'C than 80% maj,>rity 
fupport. Now, the bas i.e questions 
which I have raised here have not been 
replied proper\y. The answer is very 
vague. I can pr-lve that the member-
ship of the organisations has not been 
verified, When JCM was formed. C!ny 
orgallisat iO:1 which :nid J 'Ye s, I have got 
me'nbcrship of 15,000. t was given 
representation without verifying their 
mcmb.!rship. The quo~a was given on 
the basic of their claim. Today the 
situltion is very serious. The situation 
may go beyond co;)trol because so many 
unions and associations have not been 
given recognition. They have not been 
liven (epresentation in the JCM. 

SHRI K. P. SINGH DEO If he 
can supply us the irJormation that theso 
are the as~ociations which have got 
majority and the associations which are 
in the JCM which have lost the majority, 
then only we can verify. In the absence 
of any complaints, how can we proceed? 

SHRI LALIT MAKEN: [will do 
that. 

. 
SHRI BHAGWAT JHA AZAD: 

Wit bout going into the nicety, I would 
like to know from the Minister what 
are those very difficulty or extra-ordi ... 
nary ci.rcumstances in which the knowle-
dgei'ble member of the staff siae and the 
Government side could not frame rules 
for 1 6 years? Is it not a fit case for the 
government to intervene nnd find out 
what were those unusual caU!les due to 
which they could not be framed? 

SHRI K.P. Sf NOH DEO: The hon. 
Member is right. In fact from the 
Government side we have been remin-
ding them time and ag:}in to give us 
the pToposnll\ and, therefore, as a last 
resort we h:we fixed the time limit, 
that is to-day, the 17th May and still 
we are expecting the staff s'de to res-
p)nd before the midnight of 17th 
because 17th is not yet over and then 
only the 0 )VCrrlmcnt win decide what 
action to take. 

SHRt INDRAJIT GUPTA: I am 
afraid tte inter-union rivalries will not 
be settled so easily on the tL)or of 
this House. I w.)uld like to know one 
thing, that is, wh etht:r it is a fact 0 r 
not many of these Goverr,mcnt depart-
ments have traditionally and historically 
got sCpl~rate systcnls of schemes of 
recognition. Because he h giving the 
impression as though there is one set 
of rules, one standard common set of 
rules of recognition app:icab'o to all 
the Central Government employers, I 
would fike to know from him whet her 
it is not a fact that since these rules 
whicb are referred to, were suspended 
after 4(B) was struck down, as well as 
the new rules which are proposed to be 
drafted now did not then and will not now 
apply, for example, to the Railways 
which employ J 7-1/2 lakh people, the 
bigbest single Government Department. 
It has nothing to do with the Railways. 
They have their own system of recog-
nition that they h'\vc worked out in 
their own sector which will be applied 
to the Defence people, will be applied 
to the Posts and Tc.1egraph3 or is it 
meant only for the Central Secrctariate 
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employees and other Government 
Departments and not enlarge .the scope 
of this by giving an impression that 
this is something which is concerning 
whole body of employees. There are 
estahl ish ed norm!; and rules of recog-
nition covering over 70% of the Cen-
tral Government employees in the Rail-
ways, Posts Clnd Telegnlphs and Defence 
Department. Is that a fact or not? 
These rules arc talking ab~ut all 
these. Who will aC'ually apply them 
whenever they are drafted '1 

SHRI LALIT MAKKN Sir, I 
think Mr. IndraJt Gupta is trying to 
confuse the issu~. (Intel rup/ions) 

SHRI R.P. SINGH DEO: Sir, the 
hon. Member is a lc.\der of a trade 
union of repute. He knows very well 
that the JCM npplit:s to all employees 
excepting Class-I services and C:ass·1l 
s:rviccs other than the Central S'.;creta-
riat SCI vices, persons in the industrial 
establishments, employees of the Union 
Tel ritorics and the Police personnel. 
The Railways have a separate sc,t 
up. There is no problem in the Rail-
ways. 

PROF. MADHU DANDAVATE 
Railways arc also iii the JCM. 

SHRI K P. SINGH DEO: Yes, I 
knvw that. The Secretary himself is 
on the Railways. (Interruptions). 
There are guidelines for recognition of 
Service As,oc':ations which we are con-
cerned with at the moment. He is 
right that when individual Ministries 
have been g:ven option of dealLlg with 
their Unions, as far as dealing in corres-
pondence, as far as ventilating their 
collective grievances pending the fram-
ing of the fules, the rules have taken so 
long a time. 

WRITTEN ANSWER TO QUESTIONS 

(English] 

Smuggling of eTe Tea 

*~OO. SHRI ANANDA PATHAK:· 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether supp~ies of eTC tea to 
Sovi ct Union and o,her East European 
countries have been reducLd due to 
smuggling of this tea from Tndia to otlier 
countries; 

(b) if so, the countries to which CTC' 
tea is being smuggled; 

(c) the quantum of such smuggling: 
and 

(d) the steps taken by Government 
to book the culprits? 

THE MINISTER OF STATE OF 
THE MiNISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) A statem~n t is 
laid on the Table of the House. 

(b) to (d). Do not arise. 

Statement 

There is no shortage of eTC in 
India and expert quota of 70 nl. kgs. 
for 1985 is comparabte to export of 
this variety in previous years. USSR 
and East European coulltrj~s are free 
to purchase eTC within this quota in 
competition with buyers from other 
countries and have in f"ct boulnt 
much more tea from January to March, 
1985 than in the cor r ef>ponding per-iod 
in 198 4 or 19 8 3. 

U.S. Government Curbs on Import or 
Indian Textiles 

*903. SHRI B.V. DESAI: 
SHRI RAM SAMUJHAWAN: 

Will the Minister of SUPPLY AND 
TEXTILES be pleased to sta te : 

(a) whether U.S. Government hAS 
ena~ted a legislation to curb the imports 
of texltles; . 

(b) if so, whether the exports of 
garments Iolnd textiles to U.S.A. from 
India and other countries are in for a 
major setback; 
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(c) the extent to which the exp(.'\rt 
of garments to U.S.A. will be affected; 

(d) the measures Government pro-
pose to take to help the garment expJr-
ters suffering due to the decision of U.S. 
Government; and 

(e). whether any alternative market 
has been found for them? 

THE MINISTER 0 F STATE OF THB 
MINISTRY ,OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH): (a) No, Sir. 

(b) to (e). D.J not arise. 

Shortage of Coins 

*905. PROF. K.V. THOMAS: 
SHRI . RAM BAHADUR 

SINOH : 

Will the Minister of FINANCE be 
pleased to stat e : 

(a) whether there is any hoarding of 
coins; 

(b) if so, the steps proposed by 
Government to prevent this hoardina; 

(c) whether the pricing of commo-
dities like p etto] to the fractional value 
is causing undue difficulties to people 
as small coins are r.ot available; 
anc; 

(d) whether Government propose to 
fix the price of petrol and other commo-
dities, whose price is fixed by them, 
in round figures? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) In 
the present context of ~hortage of 
coins, th,ere have been reports in the 
press and elsewhere about hoarding of 
coins particularly in big cities and indus-
triaJ/Commercial Centres. 

(b) Th~ best way to overcome this 
malpracticl.! is to increase the projuc-
tiOD ~f coin" a:ld thereby bridge the 
gap between demand and supply. 
Government have taken various sl.eps 
to augment the production of coins 
such as introduction of Incentive 
Schemes in the three Mints, increased 
working hours and a second shift in the 
Calcutta Mint. As part Jf the moder-
nisation and expansion or the existing 
three Mints, 22 new Coining Presses 
are being installed. These measures 
ha ve Rlready resulted in substantial in-
Crease in production of coins which 
was 1355.7 miilion pieces in 1984-85 as 
~gainst fO 63 million pieces in 1983-84, 
660 million pieces in 1982.83 
and S2 5 million pieces in 1981-82. 
The target for 1985- 86 . is 2000 
million pieces. As a lon~ term mea-
sure it has been d cided to establish a 
new Mint at NOIDA, Ghaziabad (U.P.) 
a~d steps are being taken to implement 
th is decision. It is expected that with 
the increased production of coins com-
ing into circulation~ there would be no 
incentive for hoarding them. 

The State Governments have been 
advised by the RBI to exercise vigilanc~ 

and tak" necessary preventive measures 
to check hoarding of coins. 

(c) and (d). Government have al-
ready stopped minting of 1 paise, and 
2 paise, and 3 paise coins. Such ('oins 
which are alreadY in circulation conl i. 
nue to be legal tender but are not 
reissued onCe these are recdved in the 
currency chests. To alleviate the resul-
tant inconvenience in making transac-
tions, Government hnd issued instruc" 
tions in May, 1982 to all Ministries/ 
Departments and all the State Govern-
ments/Union Territories thaI all tran-
sactions be rounded off to the nearest 
5 paise multiple; these instructions 
were reiterat('d in November, 1983 
and May, 1984. By and large. these 
inlttructions are being fo)!()wcd "nd 
prices of various commodities, including 
petrol, are being fixed in the ,.carest 
multiple of S paise. 
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Changes in Set up of Regional Rural 
Banks and Nationalised Banks 

·'906. SHRI SHANTI DHARIWAL : 
SHRT MADAN PANDEY: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Government propose to 
bring about certain changes in the set 
up of regional rural banks and nationa-
lised banks; and 

(b) if so, whether Government 
are also of the view that district"wis~ 

appointment of dist rict level public 
representatives as Directors in regional 
rural banks will be in the pub ic 
in terest ? 

MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to 
(c). The appropriateness of the set up 
of regional rural banks and nationa-
lised banks is kept under continual 
review by the Government. The Natio-
nal Bank for Agriculture and Rural 
Development has proposed some 
amendments to Regional Rural 
Banks Act with a view to streamline 
the organi'iational structure of Regional 
Rural Banks. Government have not yet 
taken a ny final d~cision in the matter. 
No specific propl'sals with regard to 
the set up of nationalised banks are 
currently ur.der consideration. 

The policy of nominating two public 
representatives from the area of juris-
diction of RcgionLll Rural Bank, as 
Directors on the Board of Directors, 
has generally been followedd so that 
the local a~pirations and requirements 
are adequately represented on these 
Boards. 

Formulation of a National Policy for 
M inera I Developmebt 

*907. SHRI HARIHAR SOREN: 
Will the Minister of STEEL, MINES 
AND COAL be plcascQ to 6t~\te ; 

(a) whether Government have 8 
proposal to formulate a National Policy 
for Mineral Developm ent ; 

(b) if so, the time by \\hich the 
above proposal is expected to be imple-
mented ; and 

(c). the steps taken in the matter ~ 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE).: 
(a) Yes, Sir. 

(b) and (c). The work ha~ been taken 
on hand. This will involve extensive 
consultations with all concerned 
Minist ri es, organisatiJns etc. The policy 
will be finalised as early 3S possible. 

Loss Suffered by Dharat Gold Mines Lfd. 

*908. SHRI MOOL CHAND DAGA : 
Will the Minister of STEEL, MINES 
AND C.OAL be pleased to state: 

(a) whether the Bharat Go!d Mines 
Ltd. fell short of the target by 28 per 
cent and the loss was Rs. 7.85 CrOTes 
during the AprU .. December, 1984 ; 

(b) sillce when the Bharat Gold 
Mines Limited is undergoing losses and 
the details of losses for t he last three 
years end cd Ma fch, 1 985 ; 

(c) the number of gold mines under 
operation ; and 

(d) the r.ames of the mines Dot 
undergoing less? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) Yes, Sir. 

(b) Export the years 1979-80 and 
1980-81, when the LME pdce of gold 
was high. Bhalat Gold Mines Ltd. has 
been incurring losses since its inception 
( 1972-73) The Company's fioancbl 
performan ce ror the bst t hre e yean 
has \>ecn 4\5 fQUows ; 
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Year 

1982·83 
1983·84 

1984-85 

(+ )Proflt/(-) Loss in 
Rs. lakhs. 

(-) 272 
. (-) 569.14 

. (-) 1066 (Provisional) 

(c) The following four mines are 
being worked by Bharat Gold Mines 
~td. 

A-Kolar Gold Fields (Kp/ar District, 
Karnataka) 

(i) Nundydroog Mine ; . 

(il) Cbampiop Reef Mine; and 

(iii) Mysore Mine. 

B-Ramagirl Gold Fields (Anantapur 
District, Andhra Pradesh) 

(iv) Yeppamana Mine. 

(d) None. 

Safeguards for Rural-Based Handloom 
Industry and Weavers 

*909. SHRI HUSSAIN nALWAI: 
Will the Minister of SUPL~LY AND 
TEXTILES be pleased to state : 

(a) the steps the Union Government 
propose to take to safeguard the rural-
based handloom industry ; 

(b) the State-wise production of 
bandloom textiles in India ; 

(c) the percentage of subsidy the 
weavers aet for the handloom produo-
tion ; and 

(d) the effective measures taken to 
encourage tho ha ndloom cottage industry 
by UnioQ Government 'I 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHEKHAI. 
SINOH): (a) In order to PC9t e~'t tho baad-

loom industry f,om the powertooms cere 
tain articles have been reserved for 
exclusive production on haodlooms.. A 
separate legislation has also since been 
enact ed entitled 'The HandlootUs (Resor. 
vation of Articles for Production) Act, 
1985'. Other problems of tbe hand-
loom industry relato to exploitation by 
middle-men, supply of raw-materials, 
ensuring continued employment of 
weavers and remunerative wages to them 
to prevent their migration to other area •• 
Safeguards in this regard have been 
provided, in the first place, by creation 
of noo-exploitative organisational in-
frastructure in the form of cooperatives 
and handloom development Corporations 
for weavers outside tho cooperative fold. 
Institutes of Handloom Technology and 
Weavers Service Centres have been set 
up to upgrade technology, improve 
productivity and conserve traditional 
skins. In addi tion, assistance for crea· 
tion of infrastructure for supply of in-
puts is also being prOVIded. 

(b) The produotion statiltics of hand-
looms are largely derived from the figurel 
of civil delivery of hank yarn, Since 
these figures are not available State-
wise production of bandloom according 
to States is not available. However, 
it is estimated that the production of 
handloom III the country as a whole 
during ]983-84 was of the order of 
a~out 3400 milJion metres. 

(c) Ther, is no specific schome 'ror 
providing direct subsidy for production 
of handloom cloth. Howover. under 
Janata cloth bcheme a subsidy and at tho 
rate of Rs. 2 per square metre is 
providwd for its sale to the consumers at 
prices fixed by tbe Government. Du ri ng 
1984-85 , tbe outflow of subsidy on this 
account was of the order of Rs. S 8. 2 S 
crores. 

(d) Some of the important scheIBel 
being implemented with a view to 
develop and encouraae tbo baodlooGil 
sector are as follows: 

(i) Share capital assistance for 
Primary HaodlooDl WeaveFi 
Cooperative Societiea. Apoll 
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Handloom Weavers Societies and 
State Handloom Development 
Corp orations ; 

(ii) Loan and grant assistance to 
handloom weavers in the Coope. 
rative sector for replacement and 
modernisat ion of looms ; 

(iii) Managerial subsidy to handloom 
Coopcra tives ; 

(iv) Assistance for certain of pre .. 
loom and post·loom processing 
facilities 

(v) Intensive Handloom Development 
ProjectsfExport Product ion Pro· 
jects for the benefit of the hand-
loom weavers outside the Coope-
rative foid ; 

(vi) Janata cloth scheme for providing 
substained employment to hand .. 
100m weavers and ch cap cloth to 
tho weaker secth>ns of the 
Society; 

(vii) Grant of Special Rebate on sale 
of handloom cloth; 

(viii) Reservation of certain articles 
for exclusive production on 
handlooms ; and 

(ix) A network of Institutes of hand-
100m Technology and Weavers· 
Service Centres have been set 
up iu order to undertake 
research in increasing producti. 
vity and provide services fvr 
improving the quality, designs 
and finish of handlo om products. 

Reduc:tlon in I.D.A. Assistance to India 

-910. SHRl BRAJAMOHAN 
MOHANTY: Will the Minister of 
FINANCB be pleased to state: 

(a) whether assistance to India from 
the International Development Associa-
tion bas beon reduced durina last tbree 
)'0&" ; 

(b) whether China's entry into IDA 
has resulted in substanial reduction of 
assistance to India; 

(c) whether USA and other developed 
countries are p1eading before IDA and 
international financial institu tions to 
reduce the aid as India has thrust for. 
ward its economy in comparison with 
other developing countries; 

(d) whether India is urging Upon 
IMF for re-scheduling the repayment 
schedulo of developing countries of IMP 
accommodation and for more SnR to 
accommodate them to meet the liquidity 
position; 

(e) whether IMP has made any 
structural r crorm to remove the imbal-
ance between developed and developing 
c()untries and if so, the details ; and 

(f) the rcacti on of Government in 
this regard ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) Yes, Sir. Commitment to IDA 
credits to India which was approximately 
40% of tetal credits to all countries upto 
the World B1nk's fiscal year 1981 has 
gradually Come down to 33.5% in fiscal 
year 1982 to 31.8% in fiscal year 1983 
and to 28% in fiscal year 1984. 

(b) Yes, Sir. 

(c) Country allocations of IDA 
fund sand other international financial 
institutions are made by the Excutive 
Bo:ad/Managemtnt Committees of the 
agencies. As the proceedings of the 
Board/Committees are not public, it is 
not appropriate to comment on the 
stand taken by developed countries 
individually or as a group_ 

(d) Yes, Sir. The meeting of the 
0-24 (developing countries Ministers 
held on 1 fth April, 1985 (just perior to 
spring meetings of the Interim and 
Development Committee) in which India 
participated appoaled that the· policy of 
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multj-year re-scheduling of debts ()f 
developing countries should be followed. 
The Committee also supported the need 
for a substantial issue of SDRs k the 
Fourth Basic P\}riod. The Interim 
Committee (which is a Committee of 
the Governor of rMF) which met 
on 17th April, 1985 welcomed the 
intention of the Paris Club to consider 
multi-year rescheduling, if appro-
priate, but could not reach an agreement 
on allocation of SnRs in the Fourth 
Basic Period. The Interim Committee" 
therefore, agreed to consider this matter 
at its next meeting in O~tober, 1985. 

(e) The Interim Committee of the" 
IMP on April 19, 1985 noted that 
improvements of the international 
monetary system Were currently under 
study and it was agreed that the Commi-
ttee WOli Id review t h ''iC iss lies at its 
next meeting in Scoul in October, 1985. 

(f) Our reaction CaD be formulated 
only after the proposals' are made known. 
[Translation] 

Decline ia Export of Cotton Textiles 

·911. DR. B. L. SHAILBSH: Wil1 
the Minister of SUPPLY AND TEX-
TILES be pleased to state: 

(a) whether there has been some 
deCline in the export of cotton textiles 
to western countries during the last 
two years; and 

(b) if so, the major reasons there-
for and remedial m'!asures proposed in 
this regard ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPL Y AND TEX-

Statement 

TILES (SHRI CHANDRASEKHAR 
SINO H): (a) No, Sir. 

(b) Does not arise. 
[English] 

Pending Appeals and RevisiGn 
Applications for Customs 

Disputes 
"912. SHRI BHOLA NATH SEN 

Will the Minister of FINANCB be plea. 
sed to state : 

(a) whether Government have taken 
steps to speed up disposal of appeals and 
revi'iion applicatjons in reSlpect of Cus-
tom~ disputes ; 

(b) if so, the details of the steps 
taken and the results thereof; 

(c) the total number of appeals and 
revision app;icatioos in respect of Cus· 
toms disputes pending as on 31st day of 
March 1<)85,1984 and 1983 ; and 

(d) the number of such appeals/ 
revision applications pending for more 
than six months/one year on the dates 
mentioned above? 

MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJARY): (a) and (b). 
St~ps have been taken to expedite dispo-
sal of Customs appeals and Revision 
Applications by Collectors of Customs 
(Appeals) and Central Government res-
pectively, by appropriate deployment 0·' 
the availublc m:lll-power and maintaiQ-
ing watch over disposal of cases. This 
has resulted in significant rcdYction in 
the number of pending cases. 

(c) and (d). The required informa-
tion is given in the attached statement. 

(To reply to Lok Sabha Question No. 912 for 17.5.1985) 

Total No. No. of No. of 
of pending cases casel 

Dato cases. pending pen.inl 
between for 
6 and 12 over 1 
months year 

1 3 4 , 
Revision (i) 31. 3.83 2688 2262 426 
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1 

Applicati-Jns 
before Central 
Government. 

Appeals before 
Collectors of 

Customs (Appeals) 

(oj) 
(iii) 

(i) 

(ii) 

(iii) 

Loans to Weaker Sections 

2 

31.3.84 
31. 3. 85 

31.3.83 

31.3.84 

31.3.85 

*913. SHRI MOHANBHAI PATEL 
Will the Minister of FINANCE be plea-
sed to state: 

(a) whether weaker sections of the 
society are not getting loans from the 
nat ionalised bnnks in the country and 
particularly in Gujarat under the 20 
Point Programme ; 

(b) whether Government have recei-
ved any compbiots in this regard; 

(c) if so, the deta i Is ther eof ; and 

(d) whether any instructions have 
been issued to the nationalised banks to 
Hberalise the sanction of loans to tbe 
weaker sections of the society for imple-
Mentation of the 20-Point Programme? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
The R(scrve Bank of India have issued 
luidelines to al1 scheduled commercial 
banks about the identification of bene-
ficiaries for the 20-Point Programme 
belonging to the weaker sections of the 
community and have advised them to 
increase the flow of crcd it to weaker 
sections so that the sharo of advances to 
weaker sections reac}les the 1cvel of 25% 
of the total priority sector advances by 

-tIM end of March, 198 S. Ace ordina to 
the provisional date of Reset ve Bank of 
India availabl e for tbe period ending 
December 84, t he outstanding advan-
ces to weaker sections in all States and 

3 4 5 

'056 2056 
856 86 681 

8784 1844 1873 

9610 1973 2284 

5126 1097 1096 

Union Territories, including Oujarat, 
were of the order of Rs. 3704 crores 
involving 15 1 lakh borrowal aCCt)unts. 
Complaints are flceivcd from tinle to 
time regarding difficulties faced by iodi-
vidull borrowers on account of delays in 
section of proposals in various States" 
inc:uding Gujaral. The bank~ have been 
directed to expedite the disposal of loan 
applications and also to ensure that 
majority of applications are disposed of 
at the branch level itself. 

Exploitation of Coal Deposits in 
Jammu and Kasbmir 

*914. PROF. SAIFUDDIN SOZ : 
Will the Minister of STEEL, MINES & 
COAL be pleased to state: 

(a) whether coal deposit in J~~mmu 
and Kashmir have been exploited fully , 
and 

(b) if so, the details thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). In Jammu and Kashmir, the 
coal deposits occur in Kalakot area. These 

deposits are worked by MIs J and K-' 
Minerals Ltd., on Enterprise of the State 
Government of J and K As the coal seam 
here occurs in the form of discontinuous 
and inconsish at J enticular patches and 
there is DO pattern in the shape and size 
of these lenses, it has not been possible 
to have an accurate assessment of the 
extent of depo:tits. The' present estima-
tes by J and K Mines and Directorate of 
Ooalogy and Mining of the State 
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Government indicate proved coal re-
serves in the area at only O.6~ m.t. 
The production of coal by MIs J and K 
Minerals during 1982-83 has been of the 
order of around 20.000 tonnes. 

. State Trading Corporation Earns Higb 
\. ~ ~8"8F Despite Low Exports. 

7027. SHRI P. APPALANARASIM. 
HAM: Will the Minister of COM-
MERCE be pleased to state: 

(a) whether the State Trading Cor-
poration have earned high profits des-
pite low volume of exports; 

(b) if so, full details as to how it was 
achieved ; 

(c) the total turnover of State Trad-
ing Corporation since inspection and 
total profits earned by it so far; and 

(d) the public funds advanced to tbe 
St ate Trading Corporation since its 
formation and at what interest and 
return therefrom? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) and (b). The 
STC·s profit before tax during 1984-8S 
is estimated to be Rs. 62.09 crores as 
compared to the profit before tax of 
Rs. 59.83 Crores during 1983·84. The 
increase in profit is not exclusively on 
export s. It is the total of exports. im-
ports and domestic trade. This year 
the profit is more due to increased im-
ports, special trading arrangement and 
domestic trade. The total turnover of 
the Corporation ha3 81)oe up from 
Rs. 221 5 crores in 1983·84 to RI. 2798 
crores (estimates) in 1984-85. 

(b) The total turnover of the Cor-
poration singe inception is ks. 19,316.38 
crores. The profit before tax uptO 
1984-85 'I Rs. 622.82 croce •• 

(e) Paid up capital or STC is Rs. 1 S 
crores including Rs. 1 3 Crores in' account 
or issue of bonus sbares. No loans have 

been taken from Govt. during' last ten 
years and no Govt. loan is outstandin·1 
on date. 

New Policy or Time Scale Promotion 
for STC Cadre in S. T.C. 

7028. SHRI M. ARUNACHALAM:· 
Will the Minister of COMMERCE bo 
pleased to state : 

(a) whether the Management of the 
State Trading Corporation has introdu· 
ced a new policy of time scale promo-
tion for staff cadre by signing an agree .. 
ment with the STC Bmp!oyees Federa .. 
tion on 16th F.:bruary. 1985 j 

(b) if so, whether the new promotion 
poliCy which Clme into effect on 1st 
April.. 1985 has violated th~ Home 
Ministry's directives which provides the 
reservation for Se/ST @ 22 112 per 
cent as per 40 Point Roster; 

(c) whether STC man.lgemcnt and 
tho Employees Federation of STC are 
competent to frame any promotion 
policy contrary to Home Ministry's di· 
rectives with regard to reservation in 
promotion for Se/ST @22-1/l per cent 
as per 40 Point Rost er ; and 

(d) in case if the STC Manaacment 
is completent, how the STC Management 
propose to maintain the reservation in 
promotions for SC/ST in STC while 
maintaining the 40 Point Roster as 
directed by the Union Government 1 

THB MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH) : (a). Yes, Sir. 

(b) to (d). Prima facie the Home 
Ministry'S duectives pr escribial reserva-
tions for Se/ST categories, accordina to 
a roster .ystem. were formulated keep· 
ing in view the conventional vacancy ori-
ented system of promotions. The new 
system of promotions introduced by src 
involves living of higher grades based 
primarily on prescribed length of service. 
This would mean that the emploYe,'! 
covered including SC/ST categories 
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would automatically get promotion after 
the prescribed lengtb of service at each 
stage. The SCheduled Castes and Sche-
duled Tribes employees have been given 
a special concession in terms of reducing 
the prescribed I ength of service by one 
year. S.T.C., while considering the 
question of introducing time·bound 
system of promotions, also had cor.sul-
tations with STe's SC/ST Employees 
ASSoclation. 

[Translation] 
. Closure of Bihar Cotton Mills, Patna. 

7029. SHRI VIJAY KUMAR YADAV: 
Will the Minister of SUPPLY AND 
TEXTILES bc pl cased to state: 

(a) whether the Bihar Cotton Mills 
situated near Patna has been lying 
clos cd since 1982 as a result of which 
rnore than 100 workers were rendered 
unemployment ; 

(b) if so, whether the Government 
of Bihar have submitted any scheme to 
the Union Government in this regard? 

(c) if so, the details tbereof; and 

(d) the reaction of Government 
thereto 1 

THB MINISTER OF STATE OF 
THE ~INISTRY OF SUPPLY AND 
TEXTILES <SHRI CHANDRASHEKHAR 
SINGH) : (a) MJs Bihar Cotton Mills, 
Phulwari-sharif is lying closed since 
July, 1982. The nUlnber of w~rkers 
employ~d in the unit at the time of 
closure was about 750, WhiCh includes 
b:,dli and daily wage workers. 

\b) and (c). O')vcrnm en t of Bihar 
had rt~qucsted the Cen tra\ Government 
in 1983, to c )f1sider the possibility of 
take over of the unit by National Tex· 
tile Corporation. 

(d) State Government has been re-
quested to explore the possibility of 
harading over the unit to a Workers' 
Cooperative. 

[English] 
Settlement of Wages in Public Sector 

U ndertak ings 

7030. SHRI RAMSHRAY PRASAD 
SINGH: Will the Ministet of FINANCE 
be pleased to state: 

(a) the names of public sector under-
takings where settl ement on wuges have 
been concluded during the last three 
years; 

(b) in wJ1at manner the linkage of 
productivity has been built into each 
settlement so arrived at with the consent 
of the workers in each such organisation; 

(c) the names of public enterprises 
whose scales of pay upd allowances of 
which were last revised mostly as per 
Third Pay Cotnmbsion's recommend-
ation; 

(d) whether the employees of these 
undertakings are now being denied the 
payment of intcrim relief as recom-
rnended by the Fourth P,lY Commhsion 
to Government cmp loyees; 

(e) if so, the justification thereof; 

(0 in what manner the employees 
of public enterprises mentioned above 
are being paid higher wages than the 
Central Govt:rnmt:llt employees; and 

(I) the reasons why Government are 
asking the above employees to switch-
over the industrial D. A. system? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Wale 
settlements with the workers have beeD 
concluded in 109 pubHc enterprises 
during the last 3 years as p~r Statement.I 

(b) There is no direct linkage of basic 
wage with productivity in these wale 
settlements. 

(c) to (8). At p ... ~sent there are abou 
70 public enterprises Statement 11 ill 
case of executives and 41 Statement III 
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in case of workers whole scalee of pay 
were mostly regulated as per Third Pay 
Commission's recomm endations. Interim 
Relief was sanctioned by the Government 
to the Central Government employees 
pendinl receipt of the Fourth 
Pay Commission R.eport. Govern-
ment had advised these public 
enterpri ses Dot to pay similar interim 
relief to their employees because emplo-
yees of these public enterprises are not 
under the purview of the Fourth Pay 
Commission and the question of grant of 
interim relief to their employees meFely 
on the basis or the orders issued -for 
payment of interim relief to the Govern-
ment servants does not arise. Moreover, 
the employees of these public enterprises 
receive some allowances like House 
Rent Allowance at higher rates. The -' 
policy of the Government is that all 
public enterprises should switch over to 
the industrial DA p:lttern in th~ interest 
of uniformity. The enterprises follow-
ing the Cent ral Government DA pattern 
are expected to submit their proposals 
for rev ision of scales of pay along with 
adoption of the indu strial DA formula. 
Government is also prepared to consider 
fairly and objectively any proposal ror 
interim relief payments pending revision 
of seal ea of pay for switching over to 
the industrial DA on a time bound bas:s 
on the merits of each case. Such interim 
payments have already been authorised 
by the Go vernment in respect of tbe 
non-cxccu t ives cadres of some of the 
public enterprises like Central Warehou-
sing Corpora tion and National Hydro-
electric Power Corporation. The exe-
cutivCJs in Hindustan Latex, Hindustan 
Prefab, Hindustan Paper Corporation 
and Artificid Limbs Manufacturing Co. 
Ltd. have also agreed to switch over to 
the industrial DA pattern. Similarly, 
the non-executives of Tea Trading Cor-
poration, Manganese Ore India Ltd. 
and Hindustan Paper Corporation have 
switched over to industrial D.A. 

Statement-I 

List of Workers Wage Settlements 
concluded during Financial Years 

1982-83,1983.84 and 1984-85 

1. Richardson and Cruddaa (Workers 
and Clerical StaB) Madras Uoit. 

2. Indo-Burma Petroleum Co. Ltd. 
(Clerical Staff) Madras. 

3. Tbe Andhra Scientific Ltd. 

4. lISCO Stanton Pipe and Foundry 
Co. Ltd. (Ujjain) 

S. Lagan Jute Machinery Co. Ltd. 
(Clerical Staff). 

6. Madras Refineries Ltd. 

7. Hindustan Organic Chemicals 
Ltd. 

8. Hindustan Petroleum C0rpora-
tion Ltd. (Delhi). 

9. Bridle and Roof Co. Ltd. 

10. Cochio Refineri es Ltd. 

11. Modern Food Industries (India) 
Ltd. 

12. Lagan Jute Machinery Ltd. 
(Head Office Based Sub-Staff) 

1 3. Lagan Jute Machinery Ltd. 
(Erection Personnel) 

14. Pyrites Phosphates and Chemicals 
Ltd. 

1 S. National Building Construction 
Corporation Ltd. 

16. Richardson and Cruddas (1972) 
Ltd. (Nagpur Unit) 

17. Balmer Lawrie and Co. Ltd, 
(Containers Division) Calcutta. 

18. Oil India Ltd. (Duliajan Oil 
Fields) 

19. Central Electronics Ltd .. 

20. Indo-Burma Petroleum Co. Ltd. 
(Delhi Resion) 
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21. Hindustan Shipyard Ltd. 

22. Bharat Petroleum Corporation 
Ltd. (C~~utta). 

2.3. Richardson and Cruddas (1972) 
Ltd. (Mulund Unit) 

24. Heavy Enaincerioa Corporation 
Ltd. 

25. Praia Tools Ltd. 

26. Bharat Aluminium Co. Ltd. 

27. Smith Stanistreet Pharmaceuticals 
Ltd. 

28. Hindustan Petroleum Corpora-
tion Ltd. (Bombay Refinery) 

29. Bharat Petroleum Corporation 
Ltd. (Madras) 

30. Garden Reach Shipbuilders and 
Engineers Ltd. (Road Roller 
Unit, NalPur) 

31. Steel Authority of India Ltd. 

32. International Airports Authority 
of India. 

33. Balmer Lawrie and Co. Ltd. 
(Bombay Container Division) 

34. Indian Oil Corporation. 

35. Bengal Immunity Co. Ltd. 

36. Bharat Heavy Electricals Ltd. 

37. Nationa \ Thermal Power Corpn. 
Ltd. 

38. Marine Diesel Enlineering Plant. 

39. Metal Scrap Trade Corporation 
Ltd. 

40. Balmer Lawrie and Co. Ltd. 
(Freight Container Division, 
Cochin) 

41. Benlal Chemical. and PbarlQa .. 
ceuticals Ltd.. 

42. Db arat Heavy Plate and Vessell 
Ltd. 

43. Nepa Mills. 

44. Electronics Trade and Techno. 
logy Dev. Corpn. Ltd. 

45. Hindustan Zinc Limited. 

46. Cotton Corpn. of India Ltd. 

47. Neyveli Lignite Corporation 
Ltd. 

48. Hindustan Teleprinters Ltd. 

49. Hindustan Insecticides Ltd. 
(Delhi and Udyogmandal Units) 

'0. Oil and Natural Gas Commis-
sion. 

51. Coal India Limited. 

52. Hindustan Aeronautics Ltd. 

53. Bharat Electronics Ltd. 

54. Bharat Earth Movers Ltd. 

55. Hindustan Machine Tools Limi-
ted. 

56. Indian Telephone Industries. 

57. Maruti Udyog Limited. 

S8. Andrew Yule and Co. (Cl ericel 
. and Subordinate Staff) 

S9. Fertilizer Corporation of India 
Ltd. 

60. Rasbtriya Chemicals and Fertili· 
zen Ltd, 

61. National Fertilizers Ltd. 

62. Hindustan Fertilizer Corporation 
Ltd. 

63. Project and Development India 
Ltd. 
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64. Oil India Ltd. (Delhi Office) 

6 S. Indian Petro-Cbemicals Corpora. 
tion Ltd. 

66. Bharat Dynamics Ltd. 

67. Misbra Dhatu Nigam. 

68. Tea Trading Corporation or 
India Ltd. 

69. Maharashtra Antibiotics Ltd. 
(Nagpur) 

70. Scooters India Ltd. 

71. Bharat Pumps and Compressors 
Ltd. (Allahabad) 

72. India Tourism Development 
Corpn. Ltd. 

73. Triveni Structurals Ltd. 
(Allahabad) 

74. Hindustan Photo Films Ltd. 

7 S. Mandya National Paper Mills. 

76. Indian Airlines. (Air Corpn. 
Employees Union) 

"17. Hindustan Cables,. (Hyderabad) 

78. Indo-Burma Petroleum Co. Ltd. 
(Oil Division, Bombay) 

79. Indo-Burma Petroleum Co. Ltd. 
(Engineering Division, Sewri) 

80. Air India. (Air Corpn. Employees 
Union and Air India Employees 
Guild non-technical categories) 

81. Jessop and Co. Ltd. 

82. Hotel Corporation of India Ltd. 
(Centaur Hotel) 

83. Fertilizer and Chemicals (Tra-
vancore) Ltd. 

84. Electronics Corpn. of India Ltd. 

8 S. Hindustan Paper Corporation. 

86. Bngineers India Ltd. 

87. Balmer Lawrie and ~o. Ltd. 
(Grease Division and Branch 
Office, Bombay) 

88. Manganese Ores India Ltd. 

89, Lalan Jute Machinery Co. 
(Factory based clerical and 
subordinate staff) 

9 O. Lubrizol India Ltd. 

91. Mineral and Metals Trading 
Corporation. 

92. Natior.al Aluminium Co. 

93. Semi-Conductors (India) Ltd. 

94. Bbarat Petroleum Corpn. Ltd. 
(Ernukulam) 

95. Kudremukh Iron Ore Co. Ltd. 

96. Hindu8tan Cables Ltd. 
(Rupnarainpur Unit) 

97. State Trading Corpn. or India 
Ltd. 

98. Uttar Pradesh Drugs and 
Pharmaceuticals Ltd. 

99. Pradeep Phosphates Ltd. 

100. Gardenreach Shipbuilders and 
Engineers Ltd. (Workers covered 
by Enga. Wage Settlement, West 
Bengal) 

101. Petro fils Co-operative Ltd. 

J 02. Hindustan Copper Ltd. 

103. Goa Antibiot ion Ltd. 

104. Mineral Exploration Corpn. Ltd. 
(Nagpur) 

lOS. P .. ojects and Equipment Corpn. 
of India Ltd. 

106. Andaman and Nicobar Islands 
Forest and Plantation Develop-
ment Corporation.) 

107. Bharat Ophthalmic Glass Ltd. 
(Covered by Engg. Wage Settle-
ment, West Baogal) 

108. Indo-Burma Petroleum (Chemical 
Division) Delhi, Korbha, 
Kudremukb and Sangrauli. 

109. Madras Portilizers Ltd. 
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Statement II 

List of enterpris!s following centra I 
Pay anif D. A. pattern. 

1. Manganese Ore (I) Limited. 

2. Uranium Corporation of India. 

3. Bongaigon Refinery and 
Petrochemicals Ltd. 

4. Hindustan Salt Limitcd/Sambhar 
Salt Limited. 

S. Mining and Allied Machinery 
Corporntion. 

6. National Instrumr..}nts Liluited. 

7. Central Inland Water Transport 
Corporation Ltd. 

8. Modcra Food Indust rics (I) 
Ltd. 

9. Hindll'itan C lb~cs Li mited. 

1 O. N~lgaLlnd Pulp a'hl P.lper Mills. 

11. Bh:lrat OJ,hth \ Imic G lass Ltd. 

12. Hindustan Photo Films Ltd. 

*1 3. Artifici;l\ Limbs Manufacturing 
Corpn. of IndLl Ltd. 

14. Reh[1biJitat ion Industries Cor-
poration Ltd. 

*15. Hindustan Latex Ltd. 

16. Andaman and Nicobar Islands 
Forest and Plantation Devl. 
Corpn. Ltd. 

1 7. Na tion~l Seeds Corporation Ltd. 

18. State Farms Corporation of 
India Ltd. 

19. National Textile Corporation 
and its subsidiaries 1 plus 9) 
= 1 0 enterprises. 

2 O. Cotton Corporation of India. 

21. Jute Corporation of India. 

22. North Eastern Handicrafts and 
Handloom Dev. Curp:1. 

23. Tea Trading Corporation. 

24. Bbarat Leather Corporation. 

25. Delhi Transport Corporation. 

26. Vayudoot Ltd. 

21. Indian Road Cons truc tion 
Corporatlon. 

28. National Projects Construction 
Corpn. Ltd. 

29 Hindustan Steel Works Constru· 
tion Corporati on. 

* 30. Hindustan Prefab Ltd. 

31. National Building Construction 
Corporation Ltd. 

32. Indian Railway Construction 
Co. "'td. 

3 3. Engineering Projects (I) Ltd. 

3 4. National Industrial Development 
Corporation. 

35. Water al1d Power Consultancy 
Services (I) Lt<i. 

36. Education Consultants India 
Ltd. 

37. Rural Electrification Corpora-
tion. 

38. National Films Development 
Corporation of India. 

39. Indian Dairy Corporation. 

4 O. Trade Fair Authority of India. 

41. National Research Deve)opment 
Corporation of India, 

42. National Hydroelectric Power 
Corporation. 

43. North East ern Electric Power 
Corporation (I) Ltd. 

44. Bharat Aluminium Co. Ltd. 

45. Bharat Gold Mines Ltd. 

46. Nationa1 Mineral Development 
Corporation. 

*Has agreed to switch over to Industrial DA pattern. 
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47. National Aluminium Co. Ltd. 

48. Cement Corporation of India 
Ltd. 

49. Indian Drugs and Pharmaceuti-
cals Ltd. 

5 O. Maugon DJck'i Ltd. 

• S 1. Hindustan Paper CorporatiOi'l. 

52. Central Warehousing Corpora-
tion. 

53. Food Corp.:>ration of India Ltd. 

54. Telecommunication Consultants 
India Ltd. 

S 5. Engineers India Ltd. 

56 Rail India Technical and Econo-
mic Service~ Lt.j. 

57. India T Jurisnl Development 
Corp(.nation. 

58. Housing and Urbln Develop-
ment Corporation. 

59. Nation:ll Indu.;;tri cs 
Corporat ion. 

60. Mineral Exploration Cor-
po ration Ltd. 

61. Heavy Engineering Corporation 
Ltd. (Mddical Officers only) 
61 + 9 Subsidiar ies of National 
Textile Corporation. 

Statement-III 

Enterprises who are on Central Pay 
a"d Dearness Allowanct.'. 

1. Andnman Nicobar Islands Forest 
and Plantation Dev. Corpn. Lid, 

2. Artificial Limbs Manufacturing 
Corporation. 

3. Bharat Leather Corporation 
Ltd, 

4. Bongaigaon Refinery and Petro-
chemicals Limited. 

S. Cement Corporation of India. 

6. Central Inland Watcr Transport 
Corporation. 

7. Central Warehousing Corpora-
tion. 

S. Delhi Transport Corporation~ 

9. Educational Consultant of India 
Limited. 

10. Engineering Projects (1) Limited. 

11. Food Corporation of india Ltd. 

12. Hindustan Prefab Limited f 

13. Hindust~:n Salts Limited. 

14. Hindu~tan Steel Works Constru'" 
~tion COIpn. Limited. 

] 5. H~using and Urban Development 
COrpL)rat ion. 

10. Hospital Services Consul fancy 
Corp,lrat ioa Ltd. 

17. Indil Tou .. isll1 D :v~loprncnt 
COlporatioll Ltd. (nl)II-HCE 
cmplpyccs) lICE-HIJlel Catering 
EstublLlmlcnt. 

18. 1\1,dLm Daity Corporatii..lIl. 

19. Ildi;\ll Raiiw,\y C:mstruction 
CUIl)~)rat 1(.)0 L:d. 

20. Indian Road COIl.:;truction Cor-
pl\r;\ I iOll Ltd. 

21. Jute C,-)f'po:ation of Indi~~ Ltd. 

22. Nation,d Building Construction 
Corp )ru, iOI1. 

23. N • .ltioilal Film D~v~lopment 

Corpora t ion. 

24. Na t ion,,_] HyLiro-electric Power 
Ccrparat ion. 

25. N,ttiOl"ul Indi.LslrLl1 D~vclop

ment Corpora~iot1. 

26. N~ltional rojccls CO:l:-.truclion 
Corpur<·ti~n Ltd. 

27. N;tt ional R(;scarch Development 
COrrh)rat iOIl Ltd, 

28. Nation·tl SI,;l:Js Corporation. 

29. National Small Industr'es Cor-
poration. 

3 O. National Tc;.;.lil: Corpo:atioil. 
(Nine sub)idiarics) 

·Has agreed to switch over to Industrial DA pattern. 
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31. North EasterD Electric Power 
Corporation. 

32. North Bastern Handicrafts and 
Handloom Development Corpn. 

33. North Eastern Regiol'al Agri-
cultural Marketing Cvrpn. Ltd. 

34. Rail India Techn leal and Econo-
mic Services Limited. 

3S. Rehabilitation Industries Cor-
poration Ltd. 

36. Rural Electrification Cor-
puration Limited. 

37. State Farms CorpJration Indb 
Ltd. 

38. Telecommunic.ttion Consultants 
(I) Limited. 

39. fradc Fair Authority of Il~d,a 
Limited. 

40. Wat('r ard Power Consultancy 
S~rvices (I) Limited. 

41. Vayudoot Limited. 

Implement atioll of 40 Point Roster 
in Recruitment aad Promotion of 

SC/STI 

.7031. SHRI HARIHAR SORBN : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether the Minerals and Metals 
Trading Corporation of India Limited 
is implementing 40 point roster in 
recruitment and promotion of Scheduled 
Castes/Scheduled Tribes; 

(b) if so, the region-wise and cadre-
wise particulars con' aining th,! total 
number of recruitment and promotion 
for general and SC/STs for the calendar 
years 1982 to 1984; and 

(c) whether back-log still exists in 
SC/STs posts and particu lars thereof 
for the calendar years 1982-1984 in 
respect of each cadres? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA SHE-
KHAR SINGH): (a) Yes, Sir. 

(b) A statement I is attached. 
(c) A statement II is attached. 
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1032,. SARI N. DENNIS: Will 
~ Millist.r of COMMERCE be 
~~.to state: 

Ca) whether the State Trading Cor-
poration hal any branches in India; 

(b) if so, the detai Is in this regard; 

(d whether the State Tradina Cor· 
poration of tndia has carned any profit 
durio. the lalt three years; and 

(d) if so, tbe details thereof.. year-
wise '1 

THB MINISTBR. OF ST ATE OF 
THB MINISTRY OF SUPPLY A:ND 
TBXTILBS (SHRI CHANDRASHB-
KHAR. SINGH): (a) Yes .. Sir. 

(b) STC bas 17 branches in India. 
Thoy are located in the followioa 
places: 

(1) Bombay (2) Calcutta 

(3) Madras (4) Hyderabad 

(S), Asca (6) Kanel1a 

(7) Banaalore (8) Ahemdabad 

(9)' CocbiD (10) Delhi 

( 11) Gaultati ( 12) Guntur 

(13) Jnipur (14) Lucknow 

(15) Patna (16) Tuhcorin 

(17) Visbakbapatnam. 

(c) YOI, Sir. 

(d) Tho profits of STC dur inS tbo 
last three ;years are liven below : 

Year Proftt before Profit after 
TaJ Tax 

-~---- .__ --.--~ '" 
--~ ..... ---~~.' ...... --.--

1982·83- 62.66 24.S1 

1983-84 59.83 28.83 
1984-r5 

_ ........ _----
(P"rov.) 62.09 28.55 

Saving of Baob as a Renlt 01 Baa 00 
Pub licit, and Publie RelatioD 

Expenditures 

7033. SHRI MOOL CHAND DA.-oA : 
Will the Minister of FINANCB be 
pleased to state : 

(a) wheth'er thero is a ban OD publi. 
city and public relation expendituros of 
pu blic sector banks; 

(b) if so, the saving of these banks 
during 1984-8 S on this aocourtt show· 
ing the details of expenditure durid8 
1983-84 and 1984-85: and 

(c) whether Government contem-
plate to ban this expenditure in all 
the bank s, insurance companies and 110ft 
profit ori ented public sector units? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
J ANARDHANA POOJAR Y): (a) As a 
part of Government's economy drive, 
instructions were issued in Marcb, 
19~4 to all the public sector banks 
to stop expenditure OQ publicity and 
advertisements except where statutorily 
required or otherwise considered Deco-
ssary. These instructions are still in 
force 

(b) According to the information 
readily available, expend~ture on pub-
licity, public relations, etc. for aU public 
sector banks in the year 1984 was 
Rs. 3.13 crores as against RI.8.79 
crores in the"previous year. 

(c) Government has advised the 
public sector undertakings to be very 
careful in incurring expenditure relatina 
to publicity, advertisements, etc. UIlless 
it relates to sales promotion or is other-
wise obligatory. 

Reform of I.M F •. World Bank ADd 
GATT 

7034. SHRI BItAJAMOHAN 
MOHAN'TY: Will the Minin.r of 
PIN ANCB be pleased to state :' .. 
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Ca) whether any attempt has been 
made at the international level and any 
initiative taken by India alorg with other 
developiol cQufltries to reform Inter-
national Monetary Fur.d, World Bank 
and GATT ; 

(b) ir so, the details thereor ; 

(e) wbether the IMF and World Bank 
are not considerin8 the financial difficul-
ties of the developing countries sympa-
thetically ; 

.. (d) whether by weightage of voting 
of some of the developed countries is 
influencing policies of these organisa-
tions : and 

(e) if so, the reaction of Government 
thento 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR[ 
JANARDHANA POOJARY) : (a) and 
(b). Yes, Sir. The views of the deve-
loping countries abJut the need to res-
.tructure the International Monetary 
system, were given expression during 
tbe call given in the Meetings 0 f NAM 
Htpds of State held in New DJlhi in 
March 1983 far coo~ening an Interna-
tional Conrerence on Money and 
Finance for Development with universal 
participation. /l high 1 evel Group of 
Experts appointed by the late Prime 
Minister in her capacity as Chair pcrs~n 
or .the NAM has since examined the 
substantive and procedural i')sucs of the 
proposed conference and recommended 
measures to overcome the d cficieccies 
and omissions in the exi<;ting interna-
tional monetary and financial system. 
Copies of the report of the Expert 
Group were scnt by the late Prime 
Minister to the heads of State or Govern-
ment of all developed and developing 
countries. EfI\)rts are being made to 
enlist wide support in favour of the pro-
posed conference in v.lrious international 
fora. 

(c) These institutions have been ope-
ratin, within their charters and are 
tryinl to promote international economic 
cooporatlon to the extent feasible in the 
prescnt alobal en'tironmet. 

(d) and (e). The votios risht patterns 
in the IBRD and I~{F are proportionate 
to the subscriptions to the capital stockl 
quota of the members. So countries 
with higher· subscriptions/quotas have 
higher voting power. This" is built into 
the structure of these organisations 
through their Articles of Agreement. 

Retrenchment in N. T.e 

7035. SHRI BASUDEB ,ACHARIA 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether Government have deci-
ded in L vuur of retrenchment in' the 
industry; 

(b) jf so, how the· retrenched' wor-
kers and their families will maintain 
their exi stence. 

(c) whether the Qaid decision is in 
accordance with the prcamb !es . of fho 
20-Point Programme; and . 

(d) if not, the reasons Government 
h :& n1:lde a provision for Rs. 76 crorcs 
only f\)r National Textile Corporation to 
retre.nch its over 38,000 workers ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH) : (a) to (d). Re-
trenchment in an industrial establishment 
is governed by the provisilms of the 
Industrial Dispute Act. National Tex-
tile Corporation has proposed provision 
of fU:ld~ during the VH Plan perioj 
since rationalisat ion of 1abaur is an on-
going process depending upon severa 1 
factors e.g. implementation of moderni-
sation programmes, change in product 
mix, change in capacities and revision of 
work norms. 

Promotion of Clerks to .JMG Scale I 
Officers Grade in State Bank of 

India 

7036. SHRI SIDHALAL MURMU : 
SHRI GANGA RAM: 

DR. V. VENKATESH, : 

Will the Minister of FINANCE be 
pleased to state: . , 
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(a) the total number of clerks pro· 
moted to the post of J.M.G. Scalt}-I 
officer gn'de in Stat c Bank of Inda, 
New Delhi on the basis of the rcsu~ts of 
written examina~ion and interview in 
1982 and the number of SC/ST among 
them separately; 

(b) the total number of thr)sc trans-
ferred out of Delhi irdicating SCjST 
persons separately as per the transfer 
policy of the Bank ; 

(c) the number of those \vho have 
been trarl~fl rn d back to Delhi including 
1 hose belongir g to SC/ST separately ; 
and 

(d) the reasons for not transferring 
back to Delhi the SC/ST J.M.G. Scale·! 
officet s ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARV): (a). 440 
cl<.:rks including 39 belonging to Se/ST 
community were promoted to J.M.G. 
Scale·J in the year 1982. 

(b) 235 officers including 3 1 be:ong-
ing to Sdllduled Cast cs/Schcdul cd 
Tribes were transf''!rred out of Delhi. 

(c) 42 office~'s includi ng 4 belonging 
Scheduled Castes/Scheduled Tribes have 
been transferred by the bank back to 
Delhi. 

(d) The normal slay ()f OffiCCiS out-
side Delhi is three years for plains and 
two years for hills/difficuit areas. The 
Cases of officers who requested for t rans-
fer on compassion.lte grounds have been 
acceded to by the bank on merits of 
e'lch case. Other officers belonging to 
SCheduled Castcs/SclH.dulcd Tribes, will 
be transferred to Delhi on completion of 
their full term ou'sid,~ Delhi. 

Violations of Ferra Regulations by Soft 
Drihk Companies 

7037. SHRI PRIYA RANJAN DAS 
MUNSI : Will the Minister of FINANCE 
be pleased to state: 

(a) the particulars of th,)se soft drink 
companies which have violated 'FERRA' 
regulations during the last three year:; ; 

(b) the steps taken against the'n ; 

(c) whether the Pure Drinks Com-
p~ny and Parle Groups are trying for 
import of foreign subst itu l es in their 
drinks; and 

(d) jf so, the steps Government pur-
pose to take in this regard 1 

THE MINISTER OF STATE IN THE 
1\lIN1STRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b). During th~ last three years, no case 
has been r cgislered ag.~inst any soft 
drink cnmpany for violatio:l of the pro-
visions of Iht: Fo reign Exchang,~ Regula-
tion Act, 1973. 

(c) and (d). The infornntion is being 
collcctl'd alld wiil be laid on the Table 
df the Housi,;. 

In,'estment by American and Japanese 
Companies 

7038. SHRI PIYUS TIRAKY : Will 
the Minjst~r of COMMERCE be pleased 
tu state: 

(a) the numb ~r of A mcrican and Japa-
nese COmpal) ics permit ted so f(lf to jp .. 
vest c,tpital or to set up their units in 
India; 

(b) the details of the agreements 
signl~d with forl.:ign complnies since 
Novl!mb.!r, 1 ()84 to date; and 

(c) the details of f'JI"cigi1 technique im-
PJrted in India particuLi rly in the fields 
in which foreign t:,! chnology is bdng in-
vested? 

THE M[NISTER OF STATE OF 
THE MlNISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH): (a) A statement 
sh~wing yeJr·wisc break-up of American 
and JapJllCSI! companieIJ permitted by 
the Oovl.!rnment to invest capital in 
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India during the period 1980-8 4 is 
attached the Ti'lbte of the House. 

(b) and (c). Di!tails of ,'II approved 
foreign Collaborations (FC) showing the 
nam'!s of Indian and forcig n firms ; 
it ems of manu facture and nature of 
collaboration are published on a. quar-
terly bl~is by the Indian Investment 
Centre as a supplement to its montbly 
News Letter. Copies of this publication 
are sent rc&u\drly to the Pclrliament 
Library. The list of Fe approvals per-
taining to Jan-March, 1985 is yet to be 
est~blis1,~(j . 

Statement 

t. St'\tcm!l1t showiol the Yl!ar.wisc 
break-up of American firms during 1980-
1984 ill whose favour furcign invest-
ment has been Approv~d. 

Year No. of foreign investment 
proposals approved in fav-
our of American firms. 

-.----.~--.. '---- .- --~---------~ 
1980 19 

1981 15 

1982 24 

1983 32 

1984 37 
-_._---------_ ---_._--

2. Statement showing the year-wise 
break-up of Japanese firms during 1980-
1984 in whose fdvour Foreign Invest-
ment has been approved. 

..----_._----_.-------
Year No of foreign investment 

proposals approved in fav-
our of Japanese firms. 

1980 5 

1981 

1982 

,1983 

1984 

4 

5 

7 

5 ---- ._+-------

Termioation of Workers ID Coal 
India Limited 

7039. KUMARI MAMTA BANER.. 
JEE: Will the Minister of SrBHL, 
MINES AND COAL be pleased to 
stale : 

(a) the rea~ons for terminating servi-
ces of 90 workers of Dock under C and 
F Department of Coal India Limited 
and 

(b) the reasons for terminating ser-
vices of four employees of Sales and 
Marketing Organisation of elL 1 

THE MINISTER OF STEEL, MINBS 
AND COAL (SHRI VASANT SATHE) : 
(a) There was no employee .. emptoyer 
rclath.)l'lShip betweun the said 90 wor-
kers and Coal India Limited. There-
fore, there was no question of termina-
tion of their services, . 

(b) The Regional S,l\ es Office, West 
Bengal Cell, Coal India Lim;ted, Cal .. 
cutta terminated the services of two 
casual workers because their services 
were no longer required. Two other 
casual workers of the Cell left service of 
their own. 

Role of Deposit Insurance and Guaran-
tee Corporation in Writting off 

Loans 

7040. SHRI V. SOBHANADRBES-
WARA RAO: Will the Minister 0 f 
FINANCE be pleased to state: 

(a) the amOullt invulved and number 
of Cases in which the nationalised banks 
have written off dues as bad de"ts in the 
years 1982-83 and 1983 .. 84· , 

(b) the role of deposit Insurance and 
Guarantee Corporation in writing off 
the loans; and 

(c) the amounts written off year-wiso 
by this Corporation ? 

THE MINISTER OF STATE IN THa 
MINISTRY OF FINANCE (SHRI 
JAN~RDHANA POOJARY): (a). Ac-
cording to the forms of Balaoo.;, Sheet 
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aad Profit and Loss Account prescribed 
under the Banking Regulation Act, 1949 
banks are given statutory protection 
from disc~ing the particulars and quan-
tum of bad and doubtful debts for which 
provision is made to the satisfaction of 
auditors. The required information 
therefore cannot be made available. 

(b) and (0). Ur.det the Deposit Insu-
rance and Credit Guarantee Corpora-
tion's Credit Guarantee Scheme banks 
can invoke guarantee after an eligible 
credit facili ty has been treat cd as bad 
debt/doubtful of recovery and has been 
provided for as such in the books of 
financing banks. In such cases the net 

During the Claims 
year Number 

1982 1,50,926 

1983 1,47,474 

1984 2,54,692 

Expansion of Spinning Units of 
Cannanore Spinning Mill in 

Cannanore Under NTC 

received 
Amount 

24.71 

27.84 

61.71 

7041. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister 
of SUPPLY AND TEXTILES be pleased 
to state: 

(a) whether there is any proposal 
to expand Spinning Units of Cannanore 
and Mahe which are under the Natio-
nal Toxtile Corporation; 

(b) whether there is any pro,()osal to 
COlllYert the workit'g days in these 
units from 6 days to 7 days a week with 
a view to increasing the output thereof; 
and 

(c) whether there arc any trade 
unions in the above units which oppose 
.a. introduotioo of Sunday shift tbat 
tromoto job opportuoiti es for more 
• bQurcra, 'I 

amount in default is shared by Deposit 
Insurance and Credit Guarantee Corpo-
ration with the financing bank. It cases 
where the banks effect recovery from 
the borrowers after the settlement with 
the Deposit Insurance and Credit Gua-
rantee Corporation, such recoveries are 
,hared by the bank and tbe Corporation 
in tbe same proportion. 

Information from Deposit Insurance 
and Credit Guarantee Corporation is 
available in aggregative terms in regard 
to the claims received and claim disposed 
off. This information for the years 
1982, 1983 and 1984 is set out 
bolow: 

(Amount in crores of Rs.) 

Claims disposed off 
~--

Number Amount 

1,05,513 14.50 

1,27,714 19.64 

2,36,625 32.09 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) National Tex-
tile Corporatiop has prepared a propo-
sal to expand the spinning capacity of 
Cannanore Spinning and Weaving Mills, 
Cannanore during the Seventh Plan 
Period (1985-90). 

(b) 7 working days a week has al. 
ready been introduced in the Cannanore 
Spinning and Weaving Mills, Mahe. 
Introduction of this proposal in Canna-
nore Spinnin g and W caving Mills, 
Cannanore is being discllssed with the 
Labour Unions concern ed. 

(c) 7 days working was introduced 
in the Mahe unit after discussions with 
the trade unions concerned. Discus-
sions with the trade unions, retIarding 
tho Cannanore unit, have still not con-
cluded • 
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Opening of Urban Cooperative Banks 
in Orissa 

7042. SHRI JAGANNATH PAT-
NAIK : Wi11 the Minister of 
FINANCE be pleased to state: 

(a) whether there are some propo-
sals pending with Government for open-
ing urban cooperative banks in 
Orissa; 

(b) whether these proposals are 
pef'ding for a very long time; 

(c) if so the details in this regard; 
and 

(d) whether these are likely to be 
cleared in the near rut urc 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to 
(d). The Reserve Bank of Ind i a had 
received only two proposals for organi-
sation of new urban cooperative banks 
during 1984 and both the proposals 
have been cleared by the RBI. Presently 
there is no proposal for opening a new 
urban cooperative bank in Orissa is 
pending with the RBI. 

Private Practice by the Retired Senior 
Officers of Indian Revenue Sen ice 

7043. SHRI SANAT KUMAR 
MANDAL: Will the Minister of 
FINANCE be pleased to stat e : 

(a) whether Government are aware 
of the rearing private practice which 
the retired senior officers of the Indian 
Revel'ue Service like the Income .. Tax, 
Customs and Central Excise are 
baving; 

(b) whether the retired Members 
and Vice·President of the AppeUatc 
Tribunal of Gold Control and Central 
Excise and Cu~toms arc practlStng 
before th..: same bent h which they uscu 
to sit or preside somctim ~ bdCk: 

(c) whether the Public Accounts 
Committee of Parliament adversely 

commented on such unethical practices 
some time back; and 

(d) if so, the ac tion Government 
propose to take to remove such unheal-
thy practices by these retired senior 
officers? 

THE MINISTER OF SrATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Government are a ware that some retired 
officers of the Indian Revenue Service 
are doing private practice in the matters 
of Central Revenue laws like Income-
tax, Customs, Central Excise, etc. 

(b) One retired Member and one 
retired Vice-President of the Customs, 
Excise and Gold (Control) Appellate 
Tribunal are practising before the 
Tribunal. 

(c) and Cd). No adverse comments 
of P .A.C. in the recent past have 
come to the notice of the Government. 
Further, under the rules, retired I.R.S. 
officers can (lct as authorised represen-
tatives and set up practice in Revenue 
Laws only after 2 years of their retire-
ment. However, in some cases retired 
officers have been permitted to tender 
advice only in the Chambers, even 
beforo completion of t wo ye~Hs of their 
retircn~ent. 

Purchase of Stationery by Nat iona Jised 
Banks 

7044. SHRI KAMLA PRASAD 
SINGH : Will the Minister of 
FINANCE be pleased to state : 

(a) the source of purchase of items 
of stationery by the nationalised banks 
in Delhi; and 

(b) whether there is any proposal 
to ask them to take their requirements 
from the Central Government Emplo-
yees Consumer Cooper at ive Society 
Ltd., New Delhi from whom Govern-
ment offices buy their requirements with 
a view to check any misu';c '1 

THE MINISTER OF STATB IN THB 
MINISTRY OF FINANCE (SHIll 
JANARDHANA POOIARY) : (a) 
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Reserve Bank of India had issued cer-
tain guidelines which envisage purchase 
of items of stationery by publio sector 
banks through invitation of tend crsl 
quotations from such agencies which 
in their judgement ~re considered com-
petent, capab~e and experienced to render 
the service. Public sector banks have, 
by and large, bocn following these guide-
lines In Delhi and elsewhere. 

(b) The instructions for purchase Qf 
their stationery requirements by the 
Government Ministries/Departments from 
the Central Government Employees 
Consumer Cooperative Society Limited, 
New Delhi, were issued by the Depart-
ment of Personnel and Administrative 
Reforms in 1 981. These instructions 
do not cover public sector banks. 

Import of Raw Rubber. Cocoa and 
Coconut Oil 

7045. SHRI CHINTAMANI JENA : 
Wil1 the Minister of COMMERCE be 
pleased to stat e : 

(a) whether Government propose to 
import large quantity of raw ruhber and 
cocoa and coconut oil during the year 
1985-86; 

(b) the quantity of these items likely 
to be import cd during th e year and from 
which cJuntrics; 

(c) whether any agreement has been 
made in this regard and if so, the de. 
tails thereof; 

(d) the reasons for importing these 
i terns and the st( ps being taken to 
increase the production in the country; 

(e) whether any study has been made 
regarding its impact on the indigenous 
growers; 

(f) if so, the details thereof; and 

(g) the steps tak en to safeguard 
the growers interest? 

THE MINISTER OF STATE OF 
TAR MTNT~TRY OF SUPPLY AND 

TEXTiLES (SHRI CHANDRASHB-
KHAR SINGH): (a) to (c). Import 
of rubber during 1985-86 will be res-
tricted to the actual demand and suppl, 
gap in the country. No decision hu 
been taken on the quantum of import' 
of coconut oil and cocoa. 

(d) Imports are made to meet the 
demand and supply gap. The fonowiD' 
steps have been taken to increase tho 
production of rubber in the country: 

{i) Extension advisory serVlves. 

(ii) Replanting and new plamial 
schemes; and 

(iii) Research and 
schemes. 

dfvelopment 

The following steps have been takeD 
for increasing of coconut oil : 

(i) Production and distribution of 
disease free seedlings of hy-
brid and other high yioldinl 
varieties. 

(ii) Demonstrations to popularise 
improved cuI tivatiOD practices; 

(iii) Rejuvenation of diseased anc1 
unproductive coconut holdings; 
and 

(iv) Financial assistance for replace-
ment of diseased and unproduc-
tive palms. 

The fJllowing measures have been 
taken to augment the cocoa produc-
tion: 

0) A central sector scheme for 
the development of cocoa i. in 
oper2tion in the Slates of Kerala 
and KaroatakA. from 1978-79. 

(ii) A Central Sector Scheme (or 
laying out demostration plot 
and training or c~coa Il'0wers 
is under operation to educate 
farme r8 on tho sciontiflo 
methods of cultivation and 00-
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farm processing of cocoa 
beans. 

tel to (g). Government takes care to 
protect the interest of growcn as well 
as ·consumers by way of importing bare 
minimum quantities to bridge the gap 
between demand and supply, and its 
rolease i. made at prices which help 
to 'control the internal market price 
at levels remunerative to the growers. 

Export of Equipments to N icarg1Jft 

7046. SHRIMATI JAYANTI PAT" 
NAIK: Will the Minister of COM" 
MERCE be pleased to state: 

(a) whether Nicargua h2s expresscd 
its desire to import some equipments 
from India; 

(b) if so, which category of equip-
ment does Nicargua intend to import 
from India; and 

.(c) the details thereof? 

THE MINISTER OF STATE OF 
"HE 'MINISTRY OF SUPPL Y AND 
TBXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) to (c). Govern-

4)lont of Nicargua have recently in .. 
.dicated interest in import of equipment 
and machinery for a Tl:xtile plant 
al well as farm implements and hand-
tools. 

Export of Add Itlonal Items for Canali-
sation Through Certain Agencies 

'047. SHRI LAKSHMAN MALLICK: 
Will the Minister of COMMERCE bc 
pleased to state: 

(a) whethe r recently Government 
have permitted export of some additio-
'Ml items for canalisation through cer-
tain agencies; and 

(b) if'ao, the details thereofJ alorg-
with the names of the agencies al well 
• s tho items ? 

THE MINISTER OF STATE OF 
. JHB .MINIStRY OF SUPPLY AND 

TEXTILES (SHRI CHANDRASHB· 
KHAR SINGH): (a) No, Sir. No 
new item has been added to the list of 
items canalis cd for export in tbe Export 
Policy for April 1985-March, 1988 
announced on April 12, 1985. 

(b) Does not arise. 

Operation of Fake Currency Rackets 

7048. SHRIMATI PHULRBNU GUHA .: 
SHRI MAHENDRA SINGH: 

Will the Minister of FINANCE be 
pleased to state: 

(a) whether Governmept have in-
formation about fake currency rackets 
operating in some parts of the country 

(b) if so, the details thereof; 

(c) the modus operandi of this 
racket; and 

(d) the steps taken/proposed in the 
matter? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a), (b), 
(c) and (d). The Economic Offences 
Wing of the Calcutta Branch of the 
Ccnt.raJ Bureau of Investigation, on 15th 
April, 1985, arrested on Azizure 
Rehman at North Bengal State Trans-
port Conlpound" State Bus Stand, 
Calcutta and recovered 9 pieces of 
count crfeit notes of Rs. 100 denomina. 
tion and 2 metal blocks used for print. 
ing counterfeit notes of Rs. 100 denomi. 
nation. A regular case has .beon 
registered in this regard and the investi. 
gation i~ in progress. 

Similarly, on 22.4.85, a search party 
of tho U. P. State Police raided a hut 
in the Locknow City area and recovered 
four blocks- 2 for printing Rs. '100 
denomination note, 1 for printing Rs. 10 
denomination note and 1 for printing 
Re 1 denomina Hon note and a ,knife . 
Three persons, viz., S/Shri Dhiraj Ram 
Yadav, Vijay and KamraJ, have :been 
arrested on the sPot while the ~ oll.tb 
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person, viz, Shri Vanshraj" a resident 
of Nakhas, Thana Pukhta Sarai, Distt. 
Jonpur. managed to escape on the appea-
rane e of police party. A regular case 
in this regard bas also been registered 
by tho Locknow City Police and a search 
party ) ed by a senior police officer has 
boon sont to Calcutta in search of the 
fourth accused. 

Restriction OD Imports for Processed 
Foods and Flavouring Essences 

7049. SHRI DILEEP SINGH 
BHURIA: Will the Minister of 
COMMBRCE be pleased to refer to the 
new Import policy and 8t:1 te : 

(a) tbe reason why t he import s are 
restricted to 10 per cent of F. O. B. 
valli\) of exports for proe·_;ssed f00ds ; 

(b) the reasons why there is a further 
Mstriction of 10 per cent of the import 
licence value for flavouring essence and; 

(c) the reasons why the cxportn 
cannot utilise 100 per cent of his import 
entitlement for importing flavuuring 
essences '1 

THB MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH): (a) Under the Import Policy 
for Registered Exporters, rale of import 
replenishment is fixed keeping in view 
the value of the relevant item (s) used in 
the export product vis-a-vis F. O. B. 
value of export product. 

(b) Further restriction on the 
import of particular item (s) within over-
all import entitlment is also imposed 
keeping in view the criterion of extent 
of utilisation of tbo relevant item (s) in 
the export product. 

(c) Does not arise in view of (a) 
and (b) above. 

Decline in Perrormance of STC 

7050. SHRI MURLIDHAR MANE: 
Will the Minister of COMMERCE be 
p leased to state : 

(a) whether there have been a 
decline in the performance of Stato 
Trading Corporation in recent years; 

(b) if so, tho reasons thereof; and 

(c) the measur\!s O\Jvcrnmellt havo 
taken to improve and streamline tho. 
Corporation? 

THE MINISTER OF SrATB OF THB 
MINISTRY OF SUPPLY AND TEX:. 
TILES (SHRI CHANDRASBKHAR 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) The Government continously 
moni tors the fUllctioning of STe. In 
order to enable STC to discharge its 
role as a premier trading organisation" 
STC has been directed to evolve a 
pro~edure for mouitoring imports to 
ensure that th'JFe are at internationally 
comp~titivc prices and arc supp~ied to 
consumers at lowejt possible price. With 
regard to exports, STC has been askod 
to take up the ehllhmge in developing 
new inarkcts and products, 'as well as 
to set its,.,lf a time fram'~ in which it 
would penetrate identified thrust markets 
with carefully eh.Jsen commodities. 

Licences for Opening of New Branches 
of Gramio Banks to NABARD 

7051. PROF. NARAIN CHAND 
PARASHAR: Will the Miwster of 
FINANCE be pleased to state: 

(a) whether consequent upon tho 
transfer of the functions of supervision of 
the Gramm Banks to the N ... tional Bank 
of AgricultUre and Rural Development, 
the opening of the branches and issues 
of lic~nccs for them has also been trans-
ferred to this bank by dclinking from 
Reserve Bolnk of Ind ia ; 

(b) if so, the date with effect (rom 
which this bas been done; 

(c) whether there is any pl'o.-al 
to transfer from Rescrvo Bank the ftU'C-
tion of issuing of licences for openina 
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or new branches of the Oramin Banks 
to NABARD, 10 as to avoid the 
duality of control and authority; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JAN ARDHAN POOJAR Y) : (a) and (b). 
No, Sir. Reserve Bank of India conti-
nues to issue licences to Regional Rural 
Banks in consultation with Na1ioaal B.wk 
for Agriculture ~nd Rural Development 
under section 23 of the Banking Regu-
lation Act; 1949. 

(c) No, Sir. 

(d) Question does not arise. 

Validity of Alnmina-A luminium Complex, 
Orissa 

70S1. SHRI GIRIDHAR GOMANGO: 
Will the Minister of STEEL, MINES 
AND COAL be pleas<::d to state: 

Mines 
Alumina 

Aluminium Smelter 

Captive Power Plant 

Port Facilities 

The capital cost estimates of the project 
have been updated, taking into account 
tbe prolress or implementation of the 
project and the actual commitolents so .-r made. The reasons for increase in 
the COlt are . escaltltion in prices, 

(a) the initial estimated cost of the 
Alumina-Aluminium complex, Orissa. 
comporlent-wise ; 

(b) whether the present cost of the 
Alumina-Aluminium Complex, has been 
increased substantially; 

(c) if so, the reason for such high 
increase thereof, component-wise; 

(d) the int ercst p:lid for the 108n 
f;'om the French COillpany so far and 
whether the i:ltcrcst is also included in 
the increased cxpen(fiture ; and 

(c) k~rping in view the Jow demands 
of the alumiHium, high project cost, the 
~c: ion h:s Ministry propose to take to· 
make the project viabJe and profitable? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) ; 
(a) to (c). The original estimated cost 
(at first QU:lrt cr 1980 price level) and 
the Revised Cost Estimates (under consi-
deration) component-wise, for Alumina-
A'uminiunl Complex arc as follows: 

(Rupees in crores) 

o rigina I ·est imat cd 
cost (at first 

quarter 1 980 price 
level) 

69.60 
336.60 

410.40 

408.80 

17.00 

1242.40 

Revised 
estimated 
cost 

8~.9 

. 676.S 

480.2 

747.5 

29.4 

2226.5 

scope change, quantity variation and 
taxes and duties. 

(d) The interest payable on Euro-
dollar loan and French credit during the 
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construction period is included in the 
capital cost of the project. 

(e) The current system of ccnrrolled 
pri~e of aluminium would cover the 
likely cost of production of aluminium by 
NALCO. As per cstim'ltes 'Jf demand 
and availability of aluminium metal within 
the country, adequclte demand for alu-
minium is forecast during the 7th p]an 
p criod. The surplus situation in "Iu .. 
nlinium after NALCO goes into produc-
tion is cxpcctld to be tlmporary ~'r.d 
short lived. 

Per Capita Assistance Given by Public 
Sector Banks 

7053. SHRI R.M. BHOYE : Will the 
Minister of FINANCE be pleased to 
state : 

(a) the details reg"rding the amount 
of deposits with various branches of the 
public sector banks during the last two 
Years, State-wise; and 

(b) tho per capita a ~sistance given by 
these banks till M,!fCh, 1985, State .. 
wise 1 

THE MINISTER OF STATE IN THB 
MINISTR Y OF FlNANCE (SHRI 
JANARDHAN POOJAR Y) : (a) and (b). 
Dat~ on St~to"wis~ dt.:po'Jits for March 
1983 and March 1984 and per capita 
adva!1ces for March 1984 of public 
sec!or banks (S.B.!. Or0U1'+20 natio:la. 
lis(d bauks) are set out in the attached 
statement. 

Statement 

Deposits Per Capita Advances* 
State/Union Territory (Rs. lakhs) ---(ii;:-Y ---,----,,-~--

March 1983 March 1984 March 198~ 

S1. No. 2 3 4 5 

1. Haryana 88430 105 G65 619 

2. Himachal Pradesh 30156 36270 392 

3. Jammu and Kashmir 24063 29133 194 

4. Punjab 265428 312520 877 

s. Rajasthan 108679 133655 276 

6. Chandigt:'rh 35458 41076 1328 

7. Delhi 445836 51754'2 ~409 

8. Assam 53320 57583 144 

9~ Meghalya 6710 9709 172 

10. Mt"nipur 1813 2254 81 

11. Nagaland 3084 4407 262 
12. Tripura 4407 5365 1566 

13. Arunachal Pradesh 1928 4594 8S 
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1 2 3 4 , 

14. Mizoram 1442 2098 82 

1 S. Sikkim 1410 2517 106 

16. Bihar 215586 2 t" 5917 146 

17. Oriss] 58141 65270 208 

18. W cst Bengal 506814 595763 619 

19. A. ai~d N. Islands 11 86 252 t 2s1 

20. Madhya Pradesh 1673 J2 206721 230 

21. Uttar Pradesh 4/7782 556312 252 

22. Guj~l,rat 3466S9 403841 625 

23. Maharashtra 827766 984181 1498 

24. Goat Daman and Diu 42809 52848 1556 

25. D,'dra and Nagar Have1i 225 360 289 

26. Andhra Pradesh 263171 328042 466 

27. Karnataka 231127 270808 620 

28. Kerala 146516 177486 482 

,}9. Tamil Nadu 281515 329453 666 

30. Pondicherry 7430 8446 842 

31. Lakshadveep 154 231 82 

TOTAL: 4652393 SS2 

*Based upon 1981 Census. 
Note ~-Totals may not add up due to rOUi1ding difference. 

Expansion or Steel Plants 
7054. SHRI ANANTA PRASAD 

SETHi : Will the Minister of STEEL, 
MINES AND COAL be 1'1 eased to 
stat e : 

(a) the names of those steel plants 
wl\ich have been brought under the ex .. 
pansion scheme ; 

(b) the names of those steel phmts 
whose expansioll programme has already 
been start cd ; and 

(c) the names of those stee 1 plants 
schemes are examination? 

THE M(NISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHIU K. 
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NATWAR SINOH: (a) and (b). 
Expansion schemes are being implemen-
ted ir the following steel plants: 

(i) Bokaro Steel 

Plant - 1.7 to 4 MT stase 
(ii) Bhilai Steel 

Plant - 2. S to 4 MT stage 

(iii) Alloy Steels 

Plant, Durgapur - from 
160,000 

tonnes to 260.,0.00 tonnes of crude 
alloy steels. 

(c) The ,proposal to expand the Salem 
Steel Plant from its present capacity for 
rollins of 32,000 tonnes of stainless steel 
cold roll ed products to 65,0.00 tODOes is 
under examination. 

Scheme to Set up Units in Export 
Processing Zones 

'105~. 'SRR.I N. DENNIS: Will the 
·Minister of COMMBRCE be 'p1cased to 
state : 

(a) whether Goyernment have initi-
pted any scheme to induce entrepreneurs 
;in high technology areas to sat up units 
in thc'export processing ZJOOS; 

tb) if so, the nam es of such zones 
'which are prop:Jscd to be formed; 

(0) the details regarding the 
incentives; ,and 

(d) when the incentives are likely to 
.be provided ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND 
TEXTILBS (BRRI ,CHANDRASHE· 
KHAR SINOH): (~) to (d). The pro-
motion of high tech industries is onc of 
major objectives under the Export 
Prooessing Zone Scbome. The incentives 
available to the U:litS also aim to 
promote such indu~tries. In addition to 
the Santacruz Electronies'Bxport -Proce-
,sing Zone, B()mbay and 'Kandla Free 

_!rade 8one~ Oandhidham the GovA:m-

ment have recently sanctiua1ed establish-
ment of four new export processing 
zones at Madras, Falta (Wl!st Bengal), 
C·Jcbia, and NOIDA (U.P.). The units 
operating in the export processing zones 
are already enjoying a package of incen-
tives including the following: 

(i) 5 years tax h~)liday 

(ii) Total waiver of licenslOg for 
import of capital good sand 
other/production materials. 

(iii) Duty·frec impJrt of cap itul 
go()ds and other production 
meterials. 

(Lv) Exemption from levy of Central 
excise duties and other l"vies 
on products manufactured 
within the SOlles; 

(v) Grant of I deemed export' bene-
fits to supplies made from the 
domestic tariff area to the ZQlle 
units. 

(vn Foreign equity participation 
permitted even upt·.) the extent 
of 100 per cent. 

(vii) 25% or the manufactured goods 
can be so1d itlto the domestic 
tariff area aglir.st valid import 
licenses. 

(viii) Orant 
:foreign 

of facility to 
technicians 

en terpri ses. 

employ 
the 

The Board of approv,lls for the export 
processing zones encourgge estublishmcn t 
of indu~tries in high teChnology area •. 

Working HOllrs ofCanara Bank, R. K. 
Puram, New Delhi 

7056. SHRI HAFIZ MOHO. 
SIDDIQ : Will the Mi,-,ister of 
FINANCE be pleased to state: 

(a) whether the Canara Bank, R. K. 
Puram, New Delhi after having started 
worting from 8. ·10 a. m., bas again 
rc'lo1=tcd to ita old timing viz. ,9 a • .Ql. 
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thus causing cons;dernble inconvenience 
to the office-goers; 

(b) whether the Irdian Bank, Shlnti-
niketan DDA Market, N~w D~lhi which 
is close by works from 8.30 a. m. 
onwards; and 

(0) if so, the practical difficulties 
which lie in the way of this Blanch of 
Canara Bank is not opening at 8.30 a.m. 
whether he proposes to have the matter 
looked into at the Bank's Hcad Office 
level and get its previous timing of 
8.30 a. m. restored? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y : (a), (b) 
and (c). Indian Bank's branch at DDA 
market Shantiniketan opens at 8.30 A.M. 
on Mond'1Ys and Wednesdays to 
Saturdays nnd at 9.00 A M. on Sundays; 
Tuesdays being ob:;crved as wl'ekly 
holidays. 

Canara Bank has, however, reported 
that its R. K, Puram branch has changed 
its opening time to 9.00 AM keeping in 
view the convenience (\f the custo mcrs. 
It does not propose to revert back to the 
old timing of 8.30 AM bec:lUse there is 
negHgib'e business between 8.30 
AM and 9.00 AM. 

Loans Gh'en to MIS. l-HNDALCO by 
Public Sector Agencies 

70'57. SHRI AN!\ND SINOH : Will 
the Minister of FINANCE be pleased to 
state : 

(a) the details of loans given to MIs 
HINDALCO by V.UiOll:; public sector 
agencies which still remain to be repaid 
on 31st March, 1985: 

(b) the total interest tha t stards due 
from the said firm as on that dates and 
bow much of it is overdue for repay-
ment; and 

(0) the st cps being taken to recover 
the dues expeditiously 1 

THE MINI~TER OF STATE IN THE 
un.:rl~TDV OJ: PlNANCB (SHtU 

JANARDHANA POOJARY) (a), (b) 
and (c). In terms of provisions of the 
statutes governing public sector financial 
institutions and the Public Financial 
Institutions (Obligation as to· Fidelity 
and Secrecy) Act, 1983 information 
relating to individua.l constituents :usis .. 
ted by the institutions cannot be 
disclosed. 

Growth of Synt hetic Units. 

7058. SHRIMATI INDUMATI 
BHATTACHARYYA : Will the Minister 
of SUPPLY AND TEXTILES be pleased 
to state: 

(a) whether the crisis in the jute 
industry has resulted in spurt in the 
growth of synthetic upits in the country 
during the past few years; and 

(b) the details of the growth of 
synthetic units in the coulltry since 19801 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH): (a) There has been growth of 
synthetic units in the country. 

(b) Till the end of 1979, there wore 
only 120 units out of which 119 were in 
lhe small scale 3'.'ctor with a total capa-
city of 16,000 Mrs, per annum. The 
capacity available at that time in the 
small scale sector was 14,400 Mts. per 
annum and 1 600 Mrs. per annum in 
medium sc;:lc sector. Since then, large 
number of entrepreneurs have shown 
inten.~st for this item both in small scale 
and organised sector. It is estimated 
th~t the total installed capacity in the 
small scale sector as well as in the 
organised sector at present is around 
35,000 MTs. per annum. The total 
capacity so r,l r registered under oom 
registration/Letters of Intent is about 
S lakh tonnes. 

Geological Survey in Datla District 
(Madbya Prad~sb) 

7059. SfiRI KRISHN A SINGH: 
Wit 1 the Minister of STEEL, MINES 
AND COAL be pleased to stat e : 
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(a) whether a dctailed geological 
survey has been conductcd in D~\tia 
District of M(!dhyu Pradesh; 

(b) if so, whether any major miDt~rals 
like lead, mica etc. have been found and 
jf so, the total estimated deposits of 
these mineraJs in the areas; 

(c) whether there is a proposal to 
start mining operations in the area; 
and 

(d) if so, the steps taken in this 
direction? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) The Director<.1 te of Geology and 
Mining of ~1adhya Pradesh Government 
has carried out Geological Survey in 
parts of Datia District. 

(b) Nv, Sir. Only insignificant occur· 
fenCes of Iel d have been found. 

(c) and (d). Clay and Ochre are 
already being exploit cd in the District 
on a small scale. 

Appointment of Labour in Satna 
Par liamenfary Constituency (Madhya 

Pradesh) in the Units of Ministry 
of Steel, Mines and Coal 

1060. SHRI AZIZ QURESHI: Will 
the Minist er of ,iSTEEL, MINES AND 
COAL be pleased to stat c : 

(a) whether any unit of his Ministry 
or any of its undertakings is working in 
Vijayaraghogarh or any other assembly 
segement of Satna Parliamentary constit-
uency of Madhya Pradesh; 

(b) if so, tbe proce~ure of appoint-
ment of labour/workers in this unit; 

(c) whether any labour Iworkers are 
being supplied by· some contractors l on 
commission basis in addition to those 
who are directly appointed by the mana· 
gement; 

(d) if so, whether both these c1usscs 
of labour/workers ace beina paid equal 

and same wages for the same nature of 
job they are doing; 

(e) if not, the reasons for such a 
discrimination; and 

(f) the steps proposed to be taken to 
remove this disparity? . . 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) Yes, Sir, Ispat 
Limestone Quarry at Babu.pur Qr 
Rourkela Steel Plant falls in the Satna 
Parliamentary Constituency. Bokaro 
St ecl Plant has a Limestone Mine in 
KuteshwJr ne~r Earhi within the Vijaya· 
ragbogarh Vidhan Sabha area which also 
falls in the Satna Parliamentary Constit-
uency. 

,~ 

(b) The recruitment of labourers for 
Ispat Limestone Qu:ury at Babupur-
Satna Cof Rourkela Steel Plant) is made 
through the Bmp~oyment ,Exchange al 
in the caSe of all other mines under the 
management of Rourkela Steel Plant. 

For its Limestone Mine in Kuteshwar, 
Bokaro Steel Plant employs regular 
workers through Katni Empl<,ymont 
Exchange and by open advertisement in 
the event of non-availability of sui'tabfe 
c.lndidat es. 

(c) No Labour/workers are being 
supp)jed to the undertaking by contra .. 
ctors on commissi\')n basis. But certatn 
works of a seasonal/fluctuating/temporary 
naturc, like construction of houses, 
loading and transportation of limestone 
etc., where it is not fea~ible to ~ngaF 
labour Oil perman ent basis, are awardC?d 
for execution by contractors through a 
system of job contract. The c9ntr~ctors 
employ their own labour for execuqoa 
of these job'). 

The contractual value is not fixed on 
commission basis but is on the basis of 
quotalinl" by the contractors aaainst 
tenders floated, taking ioto account tbe 
considerations like quantum of job invol-
ved statutory payments, sUP,~~~i8ion 
charges etc. 
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(d) and (e), The labour/workers 
engaged by the Rourkela Steel Plant and 
Bokaro Steel Plant Mines directly, and 
those engaged by the contractors, are 
employed on different type of jobs. They 
are not engaged on the sanle type of job 
and, as such, there is no discrimi-
nation. 

The contract labour at both the Mines 
are paid wages at the ratc not Jess than 
the rates notified by the Centr~ 1 Govern-
ment from time to time for Limestone 
Mines, while the departmental employees 
are paid wa~cs in accordar:ce with the 
wage structures of these Plt'nts. 

(f) The wage rates of thc contract 
labour and departmental workers are 
different as clarified. The parity in 
wage rates for contract 1abour and 
departmental labour is not poss:ble 
because the two are engaged on different 
kinds of jobs "nd nrc governed by 
different terms and conditions of their 
employment. 

Subsidence in Raniganj Coalfields Area 
Due to Fauley Alignment of Oil Pipeline 

from Haldia to Barauni 

7061. SHRI INDRAJIT GUPTA: 
Will the Minister of STEEL, MINES 
AND COAL be plersed to state: 

(0) whether Government had decided 
leveral years ago to re-align the oil 
pip~line from Haldia to B:nauni in order 
to avoid dangers of subsidence in the 
Raniganj Coalfield area; 

(b) if so, the action taken in this 
respect; 

(c) whether the faulty alignment of 
the pipeline was caused by the foreign 
consultants, MIS. Bechtfl of USA 
disregarding consideration of h!1znrd and 
8~curity; and 

(d) if so, whether Bechtel was put 
on the black list of foreign firms. 

THE MINISTER OF STEEL, MINES 
AND COAL (SHltl VASANT SATHE) : 
(I) 'No .. Sir. 

(b) Does not arise. 

(c) The alignment of the pipeline 
including preparation of the feasibility 
reports Were carried out by a different 
agency. Mis. Bechtel had functioned as 
Technical and Managerial Consultants 
for implementation of the above project. 

(d) D~es not arise in view of (c) 
above. 

Proposal to Bifurcate Coal India 
Limited 

7062. SHRI RAJKARAN SINGH: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether Government propose to 
set up to new subsidiary companies of 
Coal India Limited viz. One Singrauli 
division of Northern Coalfields and the 
other Bilaspur division of South Eastern 
Coalfie!ds; 

(b) if so, whether any final decijsion 
has since been taken in the matter; 
and 

(c) if not, the stage at which the 
matter stands at present? 

THE MTNISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) ; 
(a) to (c). No. deci~i\)n has been taken 
to sct up two new coal companises under 
Coal India Limi ted. 

Pall in Demand for N.T.C. Products 

7063. SHRI H.N. NANJE GOWDA: 
SHRI V. SREENIVASA 

PRASAD: 

Will the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) whether attention of Govern-
ment h as been drawn to the news 
it em captioned "Substantial fall in 
Demand for NTC Products" appeared 
in the ·Statesman" Calcutta of 18 Feb-
ruary, 1985; 

(b) if so, the details thereof; 



111 Written Answers VAISAKHA 27, 1901 (SAKA) Written Answers t 1$~ 

(0) whether the sales of the produc~s 
have substantiallY fallen down due to 
very low standard production; and 

(d) jf so, the facts thereof and the 
action proposed to be taken against 
the bad management and its poor per-
formanc,:: '1 

THE ~dINI~TER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (~) Yes, Sir. 

(b) The news item refers to NTC 
(Eastern Region), i.e, NTC (WBABO) 
Ltd.. Calcutta. The following are 
the highlights of the thisntws item: 

(i) substantial fall in demand for 
NTC products i.l the Calcutta 
cloth market; 

(ii) monthly saks of controlled, 
non·controlled cloth and yarn 
during December, 1984 and 
Janurary, 1985 had been 
around Rs. 50 lakhs Rs. 10 
lakhs and Rs. 10 lakhs 
resp~ctivc)y as compared to 
Rs. 2 crores, Rs. 1 crore and 
Rs. 1.2 crores respectively in 
the corresponding period of 
1983-84. 

(iii) Fall in demand was due to in" 
fcrior quaiity cot tOll. 

(c) The total of uctual sales during 
December 1984 and January, 1985 
were Rs, 512 lakhs and not Rs. 70 
lakhs as reported in the said news 
item. The said sales were not below 
the corresponding period of 1983 .. 84 
as th ere was an increase from Rs. SO 0 
lakhs to Rs. 512 lakhs. 

(d) Does not arise. 

Raids in tbe Premises of NTC Limited 

7064. SHRI RAM BHAGAT 
PASWAN : Will the Minister of 
FINANCE be pleased to state: 

(a) whether Government raided the 
premises of MIs NTC Limited under 

the management of Modi Group io 
198 S; and 

(b) if so, the details thereof? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (n) If 
the Hon'blc M~mber is referring to 
MIs Nal ionll TobJCCO Co. Limited. 
Calcutta, their premises were not raided 
in 1985. 

(b) III view of (a) above, the ques-
tion docs not mise. 

Lapsing/De-Reserving of Posts Reserved 
for ~CrST in Delhi Circle of State 

Bank of India 

7065. DR. V. VBNKATESH: Will 
the Minister of FINANCB be plo~sed 

to state: 

(a) whether 157 posts of J .M.G. 
Scale-I Officers a!1d Cash Officers reso-
rved fIJr Scheduled Castes/Scheduled 
Tnbes communities have either been 
lapsed or dc-reserved by the manage-
ment of State Bank of India, Delhi 
Circle; 

(b) the reasons why these posts have 
been lapsed/de-reserved; , 

(c) whether the manag(ment and 
Government have received certain 
representations from State Bank of 
India SC/ST Employees W'!ifare Asso-
ciation (Rcgd.) against the above said 
measure taken by the management of 
the bank; and 

(d) if so, the action taken in regard 
thereto 7 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a), (b), (c) and (d). State Bank of 
India has reported that 157 vacancies 
in J .M.G. Scale-I. reserved for Sche-
duled Castes/Scheduled Tribe commu· 
nities bave lapsed. The reserved 
vacancies were carried forward for 
three consecutive Yfars in terma of 
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the Oovernment orders of the subject 
but due to non-availability of suitable 
candidates they had evrntuaUy to be 
allowed to lapse. State Bank of India 
Scheduled ClJste and Scheduled Tribe 
Welfare ASliociation ha~ made a repre-
sentation in the matter to the manage-
ment. The SelST Staff Union has 
filed a Special Leave Petition in (he 
Supreme Court against t his and the 
matter is sub"judice. 

Orders Issued by Coal India Limited 
for installation and Purchase of 

Marhineries 

7066. SHRI MANORANJAN 
BHAKTA: Will the Minister of STEEL, 
MINES AND COAL be p!ea~~d to 
state: 

(a) \ he number of olde; s issued by 
the Coal India Ltd., for installation and 
purchaso of machineries fur its subsi-
diari<.s throughout the clluntry along-
with the v<-llu..; of ea~h contract/pul chase 
during the last three years; 

(b) whether public sector undert3k-
ings cJmpcted in the said t enders and 
how many of them have been awarded 
such contract; 

(c) whether it is a fact tbat in Eas-
tern Coal field arca preference is given 
to Usha Brcch'J ovcrrid:cg the claims 
of renowned p:Jblic sector undertakings 
like Burn, Star.dard ctc.; and 

(d) If SO; the reasons therefor? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHR[ VASANT SATHE) : 
(a), (b), (c) and (d). The informatioa 
is being collected and will be laid on 
the Table of the HOllse. 

Repre~ntation Regarding Payment of 
Award Money for Furnishing 

lnformatio n 

7067. SHRI RAMSWAROOP RAM: 
Will the Minister or FINANCE be 
pleased to refer to the rep!y given to 
Unltarred QUesfion No. 5347 on the 
21th March, 1981 regardillg informa-
tion about income-tax evaders and black 
molley hoard crs and state : 

(a) whether Government have received 
representations dated the 14th April, 
1982, lith May, 19~2, 20th July, 1982, 
31st July, 1982" 30th November, 1982, 
7th January, ] 9·8 3, 9th September, 
19 83 (4nd 2 9th October, 19 83 relard-
ing payment of award money for 
furnishing information a bout concealed 
income; 

(b) if so, the details of these repre-
sentations; and 

(c) the act:on taken thereon? 

THE f\HNISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) The 
Govcj'nment . have received representa. 
tions 9atcd the 14t h April, 1982, 20th 
July, 1982, 30th November, 1982, 9th 
September, 1983 and the 29th Oc~o. 
ber, 1983 regarding paymcn t of reward 
money for furnishing information about 
coneea!ed incume. The written commu .. 
nic{ttions da~cd the 11th May, 1982, 
31st July, 1982 an;] the 7th January, 
1983 arc the replies sent by the 
Government. 

(b) These r~prcsentations m,tinly 
pertain to the gri cvailCC of the person 
claiming reward, that the reward due 
to him has not been paid to him. A 
request was also made for a hearing 
in the presence 0 f the person claiming 
reward. 

(c) The matt cr was examined anj 
it was found that the person claim ng 
reward was not ent it led to any reward. 
Suit~ble replies were sent to the Hon'ble 
Member of Parliament who had 
written to the G~)vcrnment in this regard 
in the pas t. 

Trade in Contraband Goods 

7068. SHRIMATI KISHORI SINHA' 
Will the Minister of COMMERCE b~ 
pleased to state: 

(a). whether the danger of growing 
trade In contraband goods wac; discussed 
at th0 International Chambers of 
Commerce Conference at S 1 in 
March, 1985; eOIl 
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(b) if 80. whether Government are 
aware of the imports of these goods to 
India also; 

(c) if so, tbe steps taken to prevent 
this; and 

(d) whether customs inspecting staff 
will be strcng1hen ~d to ensure that no 
contraband goods flow out of India 
also 1 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SfIRI CHANDRASI-IE-
KHAR SINGH): (a) It is understood 
from the Interr,ational Ch~nlber of 
Commerce New Delhi that there was 
no discussion about t he danger of grow-
ing trade in contraband goods in the 
Annual Conference held in March at 
Seoul. it is further understood that 
the Meeting held was on counterf~it
i I1g in Internationa 1 Trade and the dis-
cussion related to Trade in spurious 
g('ods involving infringement of Trade 
Mark Rights. 

(b) to (d). Reports received from 
the Col:ectors of Customs reveal that 
no instance of counterfeiting in inter-
national trade in spurious goods has 
come to their notice. 

Mlchincry already exists to detect 
and prevent smuggling of contraband 
goods and to deal, in the normal course, 
wit h imports effected in contravention 
of other laws and en lctments. As and 
when the need arises, proposals for 
augmentation of the staff are made 
having regard to the overall ~nti-smuggl
ing r c quiremen t s. 

Strike by Diamond Traders of Bombay 

7069. SHRI B.K. GADHAVI : Will 
the Minister of FINANCE be pleased 
to state: 

(a) whether the diamord trnders of 
Bombay have gone on strike. as a pro-
test against raids by Income-Tax 
authorities; 

(b) whether they called on the 
Prime Minister to sto1' such raids; 

(c) the total quantity and valuo of 
diamonds seized during the raids since 
1 January, 1985; 

(d) whether during such raids an,' 
cash ircluding cash ill the form of 
bearers bor.ds, fixed d cposi t receipts 
w .. re found; and 

(e) if so, the total amount thcr'!of 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FI NANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Government have been informed that 
the trade stopPLd import of lough dia. 
monds and export of polish(d diamonds 
from 14-2-1985 to 2-3-1985. 

(b) No delegation of diamond traders 
of Bombay seems to have called on the 
Prime Minist t..'r. 

(c) Searches con duct cd by Income-
tax Department in Boolbay resulted 
in f:eiZUfC of diamonds weighing 290 0.71 
CTS valued at Rs. 66.47 lakhs appro-
ximately. 

(d) and (e). Diamond studded jewel-
lery valuld at Rs. 19.51 lakhs, other 
jewellery valued at Rs. 1. 84 lakhs and 
cash of Rs. 1.59 lakhs was found at 
various premises. No note of Bearer 
Bonds is t~ken. Hcnc~ question of giving 
the figllr e of Bearer BJnds found, if any, 
docs not arise. 

E"8sion of Excise Duty and Income-
Tax by Mis Delhi Bottling Company 

(P) Ltd. and Its Directors 

7070. SHRI KALI PRASAD PAN. 
DEY: Will the Minister of FINANCE 
be pleased to state : 

(a) the total amount of excise duty 
paid by MIs Delhi Bottling CompJny 
(Private) Limited dUI iug the last three 
years ending 31st Murch, 1985; 

(b) whether it bas come to the 
notice df Government that this Company 
and its dir(cto18 are indulging in evasion 
of excise duty and income tax; and 
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(c) whether some check has also 
been made on their production to find 
out wheth"!r the total production has 
been taken into account while assessing 
tb ( excise duty ? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHA.NA POOJARY): (a) The 
total amount of Excise duty pa id by 
Mis Delhi Bottling Company (P) Ltd. 
during the last three yea""s ending 31st 
March, 1985 is as under: 

Year 

1982-83 

1983-84 

1984-85 

Amount of duty 

Rs. 106.01 lakhs 

Rs. 94.01 lakhs 

Rs. 85.61 Jakhs 

(b) No instance has Come to the 
notice a bout this CornpaftY and its 
directors indulging in the evasion of 
excise duty. As regards evasion of 
Income Tax at the Company is not 
assessed to Income Tax a Delhi, and 
hence this inft1rmation is rot readily 
available. 

(c) Prescribed checks arc being C) n .. 
du ct cd regularly. 

Pre-Takeover Liabilities of Sick 
Industries 

7071. SHRI SAIFUDDIN CHOW· 
DHURY: 

SHRI AJIT KUMAR SAHA 
SHRIMATI BIBHA GHOSH 
GOSWAMI: 

Wi \l the Minister of FINANCE 
be pleased to sta te : 

(a) whether it is a fact that accor· 
ding to the new d\;.cision of Union 
Government, the State Governments 
will have to pay all the pre-takeover 
dues of a industrial units to the nation-
alised banks and finar,cial instructions if 
it decides to takeover the unit which has 
fallen sick causing unt.mployment and 
hardsbios to the workers: 

(b) the carli er position in this regard; 
and 

(c) whether Union Government have 
rec.eived representations from the State 
Governments to reconsider their new 
decision of paying all prc·takeover dues 
to nationalised banks and financ,~J insti· 
tutions 1 

THE MINISTER OP STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a). It 
was decided by the Central Government 
in D~cember, '1984 t.hat ill the event of 
nationalisation of industrbl units either 
by Central Government or by State 
Governments, entire pre take over and 
post take over dues of banks and finan-
cial institutions should be fully protec-
ted. This decision has been communi· 
cated to various Central GOvernment 
Departments and 3tate Governments for 
their information ard compliance. 

(b) Prior to the policy adopted in 
December, 1 984 protection was being 
provided to the entirc post take over 
dues and such of the pre take over dlles 
as were given at the behest of the Cen-
tral/State Governments. 

(c) SOlne rcpres~ntations have been 
received rt,:qucst'ng reconsideration of 
the policy on protection of dues of banks 
al~d financial inst itutions as formulated 
by Government in December .. 1 984. 

Promotion to tbe Post of IncolPe Tax 
Omcers (Group·B) 

7072. SHRI SOMJIBHAI DAMOR 
Will the Minister of FINANCE be 
pleased to state the total number of per-
sons qualified in Departmental EX8mina-
tions wbo are still awaiting promotion 
to the post of Incorne Tax Officers 
(Group-B) upto three years, 3-5 years, 
5 .. 7 years and 7·10 years and more than 
tcn years .. cbarge·wise ? 

THE MINISTER OF S1 ATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): The in-
formation is being collected and will be 
laid on tho Table of the House. 
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Investigation of forged SCI T Employees 
of Calcutta CUltoms 

7073. SHRI ANANDI CHARAN 
DAS : Will the Minister of FINANCE 
be pleased to state: 

(a) whether Government have initia· 
ted any ~ction for investigating into 
some specific cases of allegedly forged 
Scbedul cd Cash:, and Scheduled Tribe 
employees of the Calcutta Customs; 

(b) whether the matter was origi-
nally taken up on a reference from the 
then Minister of State for Home 
Affairs, t'rising out of a rcprescntatiJn 
made sometime in 1976; 

(c) whether the list of such forged 
ScheduleJ Caste and Scheduled Tribe 
employees swelled up from eight to 
twenty-one till February, 1976 when a 
second representation was made and has 
sirce then gone up further; 

(d) if SO~ the present position of the 
Departmental enquiries made Sf) far; 

(e) whether there i~ any prl)posal to 
handover all t he cases to C.B.I. for 
speedy enquiry and appropriate punisb-
ment and 

(f) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) The matter was taken up on re-
ceipt of an anonymous complaint. 

(c) 22 such cases have been brought 
to the notice of the Department so 
far. 

(d) In som~ cuses, the allegations 
have been found to be baseless. The 
remaining C(lSCS are under investiga-
tion. 

(e) and (f). It is not corsidered neces· 
sary to refor these cases to C.B.I. at 
this stage as investigations by the con-
cerned authorities are in prolress. 

Raids in Premises and Offices of GarmeDt 
Exporters of Delbi by Custom. 

Department. 

7074. SHRI BANWARt LAL PURO· 
HIT: Will the MlOister of FINANCB be 
p'eased to stat e : 

(n) whether the Customs (Preventive) 
Department.. Delhi has recently r,~ided 
more than 20 premises and offices of ex· 
porters a"d cargo agents wh) made a 
'utile bid to export garments to the 
United States in a clandestine ma nner ; 

(b) if so, the details of the expor-
ters of garments whose premises were 
raided; 

(c) whether the cases havo been 
handed (ver to CBI for investigation; 
and 

(d) if so, the action taken by Govern-
ment against th~ garment exporters? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY); (a). Yes, 
Sir. 

(b) Since the cases are still under 
investigation .. it is not in public interest 
to dlsclose details at this stage. 

(c) Request has been made to C. R.I. 
for talking over the investigation of this 
case. 

(d) After the investigations are com-
pleted, appropriate action will be taken 
against tbose found guB ty . 

rorging and Unlawru I Dealings in Bank 
Guarantees in Kpopur 

707S. SHRI O. G. SWELL: Will 
the Mini ster of FINANCE be pleased 
to state: 

(a) whether a number of persons 
were arrested by police in Kanpur for 
forginl and dealing in bank luarntccs, 
IOlvency certifiC;lt cs, import licences 
oto. ; 
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(bl whether confessions of the arres-
ted persons claimed the collusion of a 
number of officers of the Commerce 
Ministry ; and 

(c) the flnandal implications and 
dimensions of the fraud? 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANACB 
<SHRI JANARDHANA POOJARY): 
(a) As per uvailab~e information 3 
persons have been arrested by Kanpur 
Police in connection with the al1eaed 
fOft-jng of bank guarntces, etc. 

(b) and (c). The Kanpur Police has 
registered a criminal case and is investi .. 
gating the matter. 

Comp letion of Pending 1.1come Tax 
and Excise Matters Against MIS 

Coca Cola 

7076. SHRI THAMPAN THOMAS: 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether any progress has been 
made by M /s Coca Co la Export Corpo-
rat ion in India in clo sing their establish-
ment'since August, 1983 ; 

(b) whether the income·tax and 
excise matters pending in High Courts 
or Appellate Tdbun,'l have becn comp· 
leted : and 

(c) whether the Company has been 
permitted to dispose off its assets like 
plant, machinery, fUfniture, fixtures, 
etc. even bJfore the sizeable revenues 
are co Hected from the .company 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Mis 
Coca Cola has not filed any application 
with the concerned Registrar of 
Companies as required under the Compa-
nies Act, for cessation of its place of 
business in India. 

(b) As regards Central Excise matters 
the appeal filed by the company before 
th e Customs, Excise and Go Id (Control) 

Appellate Tribunal and writ filed in the 
Delhi High Court against the orders of 
Collector of Central Excise, Delhi 
demanding a duty of Rs. 68,39,033 and 
a penalty of Rs. 25,00,000 are pc;rdlog. 
As regards Income Tax, the assessmen.ts 
have been completed upto the assess· 
ment year 1982-83. Against the re-
opening of Income Tax assessement fot 
the assessment years 1967·68 to 1973-74 
under scc~ion 147 of the lr.come-tax Act, 
1 961 on the ground that the assessee 
Company had not disclosed the change 
its accounting system and claimed loss 
due to foreign exchange fluctuations, the 
Company filed a writ petition in tbe 
High Court, D.:lhi, which has also si,oce 
been dis',wsed of by the hon'ble Hiah 
Court on 18. 12.1984. 

(c) The company was granted per-
mission to sell its fruit Pf()ccssing pI (),nt 
located at Bulsar. .However, no remit-
tar.ce has been allowed so f~r as any 
rt.:mittance of the net sale proceeds of 
the plant after payment of all taxes is to 
be considered along with ~urplus assets, 
it any, in accordance with the provisions 
of exchange control after winding up. 
For sa) e of movable properties like 
furnhure and fixtures, no permission of 
the Reserve Bc.nk of India is required. 

Craft Centres in Jammu and Kasbm ir 

7077. PROF. SAIFUDDIN SOZ: 
Will the Minister of SUPPLY AND 
TEXTILES be plca5ed to state: 

(a) whether the schemes relating to 
provision of skills were mooted by the 
Ministry over a period of tim~ ; and 

(b) what craft centres etc. were 
established in Jammu and Kashmir Sta to 
and at What places? 

THE MINISTER OF SrATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASEKHAR 
SINGH) : (a) A massive Training Pro-
gramme in Carpet We avirg was launched 
in 1976. At present advanced and 
ordinary training centres in Carpet 
weaving are being run in the State. In 
addi lion. training is 'being given in cra ft. 
like embroidery, wood carving, papicr 
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machia etc. under the apprenticeship 
training scheme. 

(b) NI) craft centres have been set 
up. 6 M.lrketing and Service Extension 
Centres for handicrafts have been set up 
at Srinasar , Baramull~h Anantnas, 
Jammu. Udhampur and Leh • 

. Grant of Letter or Intent to APIDC 

7078. SHRI N. VENKATA 
RATNAM: Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Andhra Pradesh 
Industrial Development Corporation 
(APIDC) on the advice of the Ministry 
of Industry, wrote on 6 October, 1983 
to Industrial Credit and Investment 
Corporation of India and Industrial 
~DevelopmcDt Bank of India regarding 
.1ts ietter, of intent for manufacture of 
':Dextrose" Monohydrates and Hyrructose 
Syrup; . 

.', (b) 'the reasons for delay in replying 

. to APIDC ; and 

(c) whether his Ministry has rep1ied 
to APIDC to enable them to request th e 
Ministry of Industry for early grant of 

:~Lett er of. Iotent ? 

THE MINISTER OF STATE IN THE 
·M'INISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
Information is being collected and to 
the .. extent available and permissible 
under th~ rut es will be laid on tho 
~Table of the House. 

Proposal for Setting up "Institute for 
Traditional Crafts" in Kerala 

, .. 
.. _ 7079. SHRI T. BASHEER: win 
• tb~ Minister of SUPPLY AND TEX· 
TILES be pleased to state : 

'. Name of tbe Project State 

91. ~o. 1 2 3 

(a) whether Government or . Kera1a 
have made a propo.al to Union Govern-
m~nt for settina up an institute for ·Tradi-
tional Crafts in K.erala and requested 
central assistanco fOT tho lalDO institute; 

(b) if so, the details thereof; and 

(c) Government's reaction thoroto ? 

THE MIN1STER OF STATE OP 
THE MINISTRY OF SUPPLY AND 
tEXTILE (SHRI CHANDRASHEKHAR. 
SINGH): (a) to (c). The information 
is being collected. 

World Bank Assistanee tor IrrJaatioDI 
Power Projects 

7080. SHRI D. B. PATIL : Will tho 
Minister of FINANCE be ploased to 
state: 

(a) whether it is a fact that tho 
World Bank has sanctioned dollar '91 
million for power, irrigation a·net coal 
mining projects in India; 

(b) jf so, for which project (Stafe;" 
wise) loan h~lS been sanctioned; and 

(c) the amount of loan tbat has boco 
earmarked for each such project.; 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to- (0). 
During the World Bank fiscal year· Ult 
July t 1 984 to 30t h 1 une, 1985) tbe Bank 
Group hlS so far approved IOlos/credits 
to India for the following power, irriaa-
lion and coal mining projects : 

Amount in US dollar million 

Amount of alsistance 
IBRD IDA 

4 5 

1. Sardar Sarovar Dam 
, and Power Project. 

Mabarasbtra, 
Oujarat and 
Madhya Pradesh. 

200 100 
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81. No.1 :1 

2. Narmada Gujarat 
Water Delivery and 
Drainale Project. 

3 

Gujarat 

4 5 

150 

3. Jharia Coking Coal 
Project. 

Central Sector 248 -
Tolal: 448 250 

Orand Total 
(3)+(4) 698 

SC/ST Member in the Departmenta I 
Promotional Comm IUee in the 

N.T.C (DeIhl, Punjab and 
RaJastban) 

7081. SHRI GANGA RAM: Will 
the'Minister of SUPPLY AND TEX-
TILES be pI eased to state : 

(a) whether it is a fact that there is 
.either a Scheduled Caste nor a Scheduled 
Tribe member in the Departmental 
Promotion Committees/Recruitment 
Boards so far as the appointment/pro· 
motions in the National Text iIes Corpnc" 
adon (O.P.R.) and its mills are 
concerned; 

(b) whether there is no liaison 
officer to look after the appointmentl 
prvmotions of above category in the 
above oraanisations; and 

(0) if so, the reasons for not compl-
,ing with the orders of Government 
reprding reservation for S.C.lS.T. 
~didate8 in various posts? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR. SINGH): (a) Scheduled Caste 
nominee is being associated with various 
Selection Committees, where the compet-
ina candidat es beJona to SCheduled 
Cute/Scheduled Tribe Community. 

(b) Liasion Oflicers ba ve be en appo-
inted in an the units. in the above 
prpnisations. 

(c) Does no t arise. 

Plastic Raw Material Uneartbed ., 
Income Tax Authorlt lea 

7082. SRRI DHARAMPAL SINGR 
MALIK: Will the Minister of 
FIN ANCE be pI eased to state : 

(a) whether attention of Government 
has been drawn to the news item 
appeared in the "Hindustan Times' 00 
7 April, 198 S wherein it bas been stated 
that in West Bengnl unaccounted plastic 
raw materials worth R •. 20 lakbs w.e 
urearthed by Income Tax autboriti. 
after raids on the factory and residential 
premises of a group to businessmen 
dealing in imported plastic granules: 

(0) if so, the details tbereof; and 

(c) the actio n Government haft 
tak en against tbe defaulters ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a> y .. , 
Sir. 

(b) Searches were conducted in Mis. 
Citizen Plastic Stores group of cas. 
on 2nd April, and 3td April 
t 985 by Income Tax Dep3rt-
ment at Calcutta. Durin. the 1M ... 
operations, C.A.B. Moulding pocllrer 
worth about Rs. Hi lakha was round 
and in\ entoriacd. Books of _ouat. aDd 
other incriminatiD, docUDlOnta wore 
.. ized. 
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(c) Appropriate action is being taken 

ahder Direct Taxes Acts after rna king 
necessary enquiries. 

Cotton Parch aSN by CCI 

7083. SHRIMATI BASAVA 
RAJESWAIlI: Will the Minister of 
SUPPLY AND TEXTILES be pleased 
to state: 

(a) the total quantity of cotton 
purchased by the Cotton Corporation of 
India during the last year and also the 
current season; State-wise break up 
thereof; 

State 1983-84 

(b) whether it has come to the notice 
of Gover om cot that the Cotton CorpoP 
ation of India is purchasing at the prevai-
ling rate which is much lower than tbo 
support price fixed by GoverQ8I_'~ 

and 

(c) if so, the action Goveronaent 
propose to take in this regard? 

THE MINISTER OF STATE OF TaB 
MINISTRY OF SUPPLY AND TEX. 
TILES (SHRI CHANDRASHEKHAR 
SINGH) : (a) The State-wise purcbues 
of the Cotton Corporation of India 
duri ng 1 983-84 and J 984-85 cotton 
seasons are as follows :-

1984-85 --

Oujarat 

Andbra Prad esb 

Haryana 

Karnataka 

Madhya Prad esh 

Punjab 

R.ajasthan 

Tamil Nadu 

Assam (Meghalaya) 

(Sept 83-Aug. 
84) Quanti ty 
in bales) 

94,531 

123,600 

49,570 

47,901 

70,849 

55,605 

58,476 

24,291 

41 

(Sept. 84 to 14th 
May, 1985) 
(Quantity in bales) 

1,05,052 

94.S 1t 

64,630 

36,775 

1,08,328 

93,873 

88,964 

11,939 

32.8 --_____ T_o_t_al _______________ S_,2_4_,_86_4 __________________ 6: 04,40_O ____ ------

(b) and (c). When pric es go above 
the support price the Cotton Corpo-
ration of India purchases cotton at the 
prevailing market price in ope~ compet-
ition with other buyers. The CCI also 
makes purchases at the minimum 
support prices when the market prices 
of kapaa faU below the support level 
announoed by the Government. 
Howevor. the full support price is for 
standard quality and appropriate deduct .. 
ions aro made if necessary 00 account 

Capacity Utilisation of Mine-Steel 
Plant at Sikki in Birbbum , 

West Bengal 

7084. SHRI GADADHAR SAHA: 
wm the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) the production capacity of Mini-
steel Plant at Sikki in BirbhulU, Welt 
Bepgal and utilisation of this capacity; 

(b) the requirement of ateel for 
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., .teel por month/per year, Year-wise, 

.riDI 1982 to 1984 for this plant; and 

, (c) tbe profit or 108s year-wise .. dur-
:1 .. tile period 1982 to 1984 and the 
realODa thereror ? 

. THE MlNlSTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (c). The 
informatioD is beina collec~ed and will 
be laid OD the Table of the House. 

Manufacture of Electr~lytic Manganese 
Diox ide in Orissa 

7085. DR. KRUPASINDHU BHOI : 
Will the Minister of S fEEL, MINES 
AND COAL be pleased to st(lte: 

(a) whether manufacture of electro-
lytic manganes.! dioxide in Oriss l has 
been delayed f Ir want of clearance of 
entering into foreign collaboration; 

(b) if so, the steps proposed to be 
taken for expediting the same; and 

(c) the time by which it is likely to 
commence manufacturing? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE): 
(a) to (c). MIs, Electro-Chern Limi-
ted, Orissa wl!re issued a letter of 
intent on 8.'.74 for the Olunufacture of 
3000 TPA of Eiectrolytic M ang]ncse 
Dioxide which was subsequ')ntly conver-
ted into an Industrial Licence on 
2,6.4.1980 subject to the c.)ndltion that 
no foreign collaboration would be per-
-mitted and it would be based on indige-
DOUS technology. In March 1984, the 

company submitted an application for 
amendment of the industrial licence to. 
permit them to have foreign coll,~\)ra'!l' 
tion for the above project since the indi-
genous technology was not viable on a 
commercial scale. The application of 
the company has been examined by 
Government in detail and a decisiou"oa 
it is likely to be ta.ken shortly. 

Expenditure on Lunch/Dinner Hosted 
by Central Silk Board 

7086. SHRI MAHABIR. PRASAD 
Y ADAV: Will the Minister of SUPPLY' 
AND TEXTILES be pleased to st ate: 

(a) whether it is a fact that Central 
Silk Board hosted a lunch and dione-r at 
MaIda and in that the amount of 
Rs. 74,000 wcre spent; 

(b) - whether it is permissible under 
rules; and 

(c) the details of lunch and dinner 
hosted by Central Silk Board in S-star 
hot els in Delhi an d elsewhere ducing the 
last three years 1 

THE MINISTER OF STATB OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH) : (a) and (b). No, Sir, In fact 
a sum of Rs. 71,592.. 50 was spent by 
the Central Si.1k Board for organising a 
function ~\t the site of Board's Research 
Sub-section at Mothabari (MaIda) when 
an exhibition WdS arranged for demonstra-
ting lmproved tech'1iques of rearing, im-
proved varieties of Mulberry and Silk. 
worm races to the rearers. 

(c) A statement is attaohed. 

Statement 

-------Dati Particulars Expendit~re 
--------------------------------------~ 1 

1982·83 

24.8.12 

2 

Lunch h(lstcd for meMbers or the 
lJoard and invitees ror tbe 57th 
G~n~r.l Rndv MA,.ttr\ft n' ."' .. 

3 , 

Rs. 2860.,00 
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1 

19-83-84 

23.7.83 

12.9.83 

28.1.84 

1984-85 

10.5.84 
and 
11.5.84 

1984-85 

21. S. 84 

2S. S. 84 

15.5.84 

18.6.84 

2 

Board at Asbok Mayur, New 
Delhi. 

Lunch hosted for members of the 
Board and invitees for tbe 59th 
General Body meeting of the 
Board at Hotel Kalinga Ashok, 
Bhuban eswar. 

Lunch hosted for the participants 
in the meeting held to discuss se· 
riculture development" incl" 
chairman, vice-chairman Maba-
rashtra State Khadi Board 
(Bombay). 

Dinner for the award winners and 
other 200 invitees and exporters 
in connection with tbe Annual 
Award Function for outstanding 
export perfvrmance of natural silk 
in Hotel Ashoka. New Delhi 

Lunches hosted f'-/r the members of 
the Board and invitees for "1 at 
General BodY meeting of the 
Board (Srinagar). 

Lunch for about 200 participants 
and VIP invitees inel., 50 foreign 
delegat es in connection with In-
ternational Sericultural Commis-
sion Conference held at Hotel 
Ashok, BaDgaJore. 

-do-

Dinner for about 200 partici-
pants and VIP invit ees inc)., SO 
Foreign delegates in connection 
with International Sericultural 
Commission Conferenco at Hotel 
Ashok. Banlalore. 

Lunch for the participants of 
Swiss Deve)opment Cooperation 
and ofli~ial8 of CSB tor diBCUaaing 

3 

Rs. 3277.40 

Rs. 987.00 

Rs. 16860.10 

Rs. 6,903.70 

Rs 14,412.00 

Rs. 10,140.40 

Rs. 20,170.00 

Rs. 12,278.00 
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19.12.84 

13.9.84 

17.1.85 

16.3.85 

[ TranslationI 
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2 

Inter-state Tasar Project at New 
Delhi. 

Lunch for Mr. A. Felcke, Repre-
sentative of World Bank and 
other participants at the Wrap 
up meeting of World Bank at 
Asbok Hotel New Dolhi. 

LUnch for members of the Board 
and invitees for 62nd General 
Body meeting of Board in Ashok 
HOlel, New Delhi. 

Meeting taken by Chairman CSB 
with Directors of Sericulture and 

Chief Conservator of forests in 
Hotel Kalinga AshQk, Bhuba-
neshwJT. 

Lunch for members of the Board 
and invitees for 63rd General 
Body meeting of the Board in 
Ashok Hotel, New Delhi. 

3 

Rs.5,741.60 

Rs. 2,195.00 

Rs. 7,295.00 

7087. MR. CHANDRA SHEKHAR 
TRIPATHI : Will the Minister of 
COMMERCE be pleased to state: 

1988, announced on 12tb April, 198 S, 
export of Horses oth er than Katbiwari, 
Marawari and Manipuri breeds ia per-
mitted "On Merits" in each case. 

(c) in terms of the current policy, 
nonrcqucsts have been received so far 
for export of horses. It is not possible 
to envisage th e likely exports of Horses 
as each request is considered On Merit s. 

(a) whether Gov~rnment are given 
permission for the export of horses; 

(b) if so, from which date and the 
terms and conditions thereof: 

(c) the names of the cQuntries to 
which horses are being exported at 
present and are likely to be exported 
after this policy comes into force along .. 
with the numb\!r of hor~es likely to be 
exported to each country; and 

(d) the terms and conditions under 
which the hOfses will be exported ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHBKHAR 
SINOH) : (a) and (b) Yes, Sir, as per 
tbe Export Policy fOf April 198 S·March 

.(d) Each request for export of per-
missible breeds .of Horses is considered 
"On Merits". 

[English] 

Restaurents Run by Ind ian Tea and 
Restaurents Limited Facing 

F'inancial Prob lem s 

7~88. PROF. RAMKRISHNA MORB: 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether it is a fact that two res-
taurcats run by the Indian Tea and Res-
taurants Limited, a public sector under-
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lakin, io London and Sydney, are facing 
acuto financial and other problems ; 

(b) if so, the details thereof; and 

(e) -the Ite,s contemplated by Govern-
ment in tbis period? 

THB MINISTER OF STATE OP 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKH:AR SINHO) (a) to (c) : Mayur 
Reataurant, Sydney owned by Indian 
Tea and Restaurant. Ltd. has made 
tradiDI profits for the period Apri) , 
1984 to February, 1985, while London 
Restaurant of the company which has 
been started recently has faced tea thing 
problema. There bas been an ~norease 
In the capital cost in response to which 
equity capital bas been increased and an 
additionalloan is beins negotiated with 
Bank' of Baroda. 

Reduction in Import Dufy on Shoemaklng 
Machinery 

7089. SHRIMATI MANORAMA 
SINOH : Will the Ministar of COM-
MBRCE be pleased to state: 

(a) whether Government have received 
requests from the leather' industry for 
reduction of import duty on certain 
items of machinery particularly required 
for shoe-making so that export earnings 
from this sector can be maximised in the 
coming years ; and 

(b) if 10~ the action taken thereon? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TBXTILBS (SHRI CHANDRA-
SHBKHAR SINGH) : (a) Yes, Sir. 

(b) Government has reduced cus. 
toms duty ou the import of 100 items 
of machinery required by the leather in-
dustry, particuJarly for shoe-making. 

Prt,.al to Create Central Project Divi-
SiOB wUhin S.A .I.L. 

7090. SHlU S.M. BRATrAM. Will 
the Minister of STEEL, MINES AND 
COAL be pleased to Stato : 

..... ttl ..... ." • 

(a) whether the Association of the 
Borako Proj~ct Bnaincers su~ested 
certain measures for prop:r utilisation 
or their skills in the larler loterest of 
the steel sector; 

(b) the number of project engineers 
in Bokaro Steel Plant ; 

(0) ~hether Government propose to 
create a central project division within 
the Steel Au thority of India Limited to 
take up expansion and modernisation 
programmes ; and 

(d) whether there are any proposals 
to utilise the experienced project cnJi-
neers in suoh programmes '1 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
K. NATWAR SINGH) (a) Yes, Sir. 

(b) As on April 26, 1985, there were 
921 Engineers warkins in the pro~t 
division of Bokaro Steel Plant. 

(0) Work relating to the expansion 
of Bokaro and Bhi 'ai Steel Plants is 
tapering off and the modernisation sche-
mes of different steel plants are still 
under different stages of consideration 
by the Government. It is, therefore, 
not an opportune time to consider for-
mation of a Central Project Division 
within SAIL to take up the modcrni .. -
tion programmes. 

(d) When the modernIsation pro-
grammes r re approved by the Govern .. 
ment, the services of these e~pedeDccd 

Project Engineers may be utilised accor-
ding to the requirement of the plants 
and the suitability of these eOlineers. 

Sick Units Financed by Banks ia 
Pi shery Sector 

7091 . SHRI D.P. JADBJA: Will 
the Minister of FINANCE be pleased to 
refer to the reply liven to Un.tarred 
Question No. 3794 on 19 April, 1985 
regarding finance from nationalised 

banks to fishery sector and atate : 
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(a) cor.dition to be fu lfilled by sick 
units in fishery sector to obtain assistance 
under rehabilitation programme; 

(b) the appropriate authority to 
which si ck fishery units Ihould address 

, their reJ)resentations ror rehabilitrtion 
and concessions required; 

(0) the maximum interest concession 
that can be granted by nationalised banks 
to units havlnl1hhing trawlers, financed 
by banks i 

(d) whether any unit with fisbing 
trawlers or boats bas 80 far been assisted 
under rehabilitation programme by 
nationalised banks since 1982 ; 

I 

'(0) if so, details thereof mentionina 
,the concessions offen d ; and 

(f) if not" whether any rehabilitation 
programme has ever been implemented 
for any fishing unit by nationalised 
banks with particular reference to State 
Bank of In~ ia ? 

THE MINrSTER OF STATE IN THE 
MINISTRY OF FINANACE (SHRI 
JANARDHANA POOJARV): (a) The 
nationalised banks provide relief and 
,r~habi1itation assistance to units where 
the default is due to genuine reasons 
like poor catcb, natural calamities, etc. 

·ID the case of bo(roweT8 who have lost 
their boats, nets and other equipment, 
rophasing of payment is allowed on 
merits and are also considered for fresh 
loans. A unit is eligible for rehabili-
tation assistance only when it is basically 
sound and has requisite technical and 
managerial compet cnce and which can 
start generating surplus for servicing 
debts within a reasonable period. 

(b) The unit requirirg rehabilitation 
assistance can npproach the concerned 
branch office of the bank with which it 
wal havins banki"1 operations. In case 
the concerned branch declines to assist, 
an appeal can be made to the concerned 
region/controllinl office. 

(c) . The resheduling of loans involves 
waiver of penal interest. While forma-

Jating rehabilitation proaramme lor 
nursing sick unitl, banks are eKpectea 
to decide concessional rates of interest 
on merits of tho each ~se. 

(d) to (f). The information reprdinl 
rehabilitation assistance provided' by 
banks to fishing trawlers and boats is 
available only in respect ef Gujarat 
State where Bank of India has relhedulOcl 
'repayment programme in 59 cales. No 
rehabilitation assistance bas been ex-
t ended to any fish unit by State Bank of 
India under Commerce and Industry ser 
ment as none of the deraultinl unitl bas 
furnished the requiste data for the 
plupose. 

Palsing of DiI.tecl Equity to Fi.anelal 
and Public Sector Institutions by Foreip 

Compani~s ManufaeturiDS Drug_ 

7092. SHRI MAHENDRA SINGH,: 
Will the Minister of FINANCB be 
pleased to state: 

(a) whether the drug policy formu. 
lated by Government has stipulated tbat 
foreign companies engaged only in tho 
manufacture of formulations or bulk 
drugs should be directed to pass on 66 
per cent of the diluted equity ro financial 
and public sector institutions: 

(b) whether tbose companies .bavc 
offered only a token 2· 3 per ceot of 
dilut ed equi ty to financial institutions; 
and 

(c) if so, the steps Government have 
taken or propose to take in this regard? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHR(t 
JANARDHANA POOJARY) : (a) to (el-. 
The drug policy formulated by Govern-
ment for dilution of for!ign equity in 
drug companies as indicated ill parn 
1 ~ and 19 of the Statement on' Drui 
policy, 1978 is reproduced below: 

CI 15. Government have further 
decided that so far as foreiln 
companies eDlaged only in the 
man uractur e of formula lion or 
bulk druSS not I Dvolvini hlah 
tecbnolosy' or' both are COIIO'CI'ud 
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they should be directed to bring 
down their foreign equity forth-
with to 40%, so that 66% of the 
balance equity currently in the 
bands of the foreign shareholders 
is d iai nvested in f~ vour of Govern-
ment financial ('r public sector 
institutions and the rest in favour 
of Indian investors, pref ~rence in 
the latter c.:\se beinl given to 
Illdian emp!oyees of' such 
companies. " 

"19. Government brve also de-
cided that, in re spect of foreign 
drug companies other than those 
featured in para 15, as a result 
of reduction of foreign sharehol-
ding under FERA quidelines or 
on expansion, Government finan-
cial aDd public sector institutions 
should aim to acquire, to the 
extent possible, 66% of the 
balance equity the rest 

'being dic;invested in favour 
of Indian investors, preference in 
the latter case beiug given to 
Indian employees of such 
compl-lnt es. "j 

"In accordance with the ab')ve policy 
Government have directed the foreign 
companies engaged in the manufacture 
of formulation~ or bulk drugs to bring 
down their foreign equity and offer 
shares to the financial institutions aod 
these companies have complied 7with the 
directions. 

[Trallslatlon] 
Marketing of Woollen Goods Manuf8("tured 
by Weavers of Pethoragarh Distt. of U.P. 

7093. SHRI HARISH RAWAT : Will 
the Minister of SUPPLY AND TEX-
TILES be pleased to stat e : 

(a) whether Government are aware that 
in 10m. "arts of Pithoragarh district of 
Uttar Pradesh, weavers of woollen goods 
aN enga,ed in production of expor ts bl e 

J item8 on large scale ; . 

\b) . if .0, whether there is any 
propoa\ to make proper marketing 

arrangements by purchaslo. tbeae 
goods from these weavers; aod 

(c) if not, the alternative arra· .... 
m ents proposed to be mlde by Govorn· 
ment for encourgiog tbe weavers of the 
area? 

THE MINISTBR OF STATS OF TaB 
MINISTRY OF SUPPLY AND TeX-
TILES (SHRI CHANDRASEKHAtt 
SINGH): (a) to (c). Informatioll is 
being collected and will be laid on the 
Table of the House. 

[English] 
Profit Earned by Mica Tradlnl 

Corporation 

7094. SHRI SOMN~TH .RAm: 
Will the Minister of COMMERCE be 
pl cased to st ate : 

(a) whether the Mica Trading Cor-

poration has earned more profit. in 
1984-85 as compared to the precediol 
years ; 

(b) if so, the profit earned by, the 
Mica Trading Corporation in 1982-83, 
1983-84 and J 984-8S ; and, ' 

(c) the different mica mines in d,~ 
cvu'1try from which the Mica Tradilll 
Corporat ion has been prOCl.~ill. mica 
for exp:)rt purposes? 

THE MINISTER OF STATE OF ~He 
MINISTRY OF SUPPLY NND UlX. 
TILES (SHRI CMA1'NDRASSKfIA;R. 
SINGH): (a) Yes, Sir. 

, ,I 

(b) The profits earned by MITCO in 
1982-83, 1983·84 and 1984-/8' are jl 
follows: 

Year Net Profit' ber~re -r~ 

1982- 83 Rs. 46""aS laths 

1983 .. 84 Rs. 52.25 lathl 

1984·8S lt~. S5.00 Jakb. " .. 
. (Provilional) 



141 Wrlt/,,, AnswBrl MAY 17, 1985 ·148 

(c) MITCO mainly purcbases its 
.requirement of mica for export from 
prooessora/dea!crs rClistered with it who 
are licenced to deal in mica by the State 
o.verQIDentl. 

elL Supplied Coal to Public Sector 
Uadertekings at Prices Lower 

tbaD Costs 

7095. SHRI SATYBNDRA NARAYAN 
SINHA: Will the Minister of STEEL, 
MINES AND COAL be pleased to 
.tate : 

(a) whether Coal India Ltd. has 
earned a profit in 1984· 85 as reported 
in the 'Economic Times' of April 25, 
198' j 

(b) whether the profit has been 
entirely due to economy measures; 

(c) whether elL suppli\!s coal to 
aerveral public sector undertakings like 
Steel Authority of India Ltd. at prices 
lower tban tbe cost; and 

(d) if so, whether coal prices for 
these llDdertaking ar e proposed to be 
raised ? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASA NT SATJ-IE) : 
fa) and (b). The accounts of Coal India 
Ltd •• aDd its subsidiaries for ye~lr the 
1984.85 have not yet been finanlised. 
However, Coal India Ltd. is expect cd to 
earn profit which is mainly due to the 
increase in coal production ond improve-
ment in productivity. Economy meas-
ures allo cc.ntributcd for this profit. 

(c) and (d). Coal India Ltd. supplies 
00&\1 to Public Sector Undertakings at 
prices notifi.!d by the Government UI:d 
as such the question of supplying coal 
by CIL to public sector undertakings at 
prices lower than the cost or over the 
OOIt, docs not arise. 

Co.pensaUon to Unsalaried Class of 
Soc lety Ala inlt R is iog Prices 

7096 . SHRI JITENDRA PRASHAD : 
Will tho Minister of FINANCE be 
pI.sewS to state; 

(a) whether Government havo been 
compensating salaried class of the society 
against prices by sanctioninl dearness 
allowances from time to time ; 

(b) whether Government have 10 far 
thought of compensating the unsalaried 
class consisting of farmers and parti. 
cularly part of the pupu)atiOD living 
below the poverty line, which suffers 
more from the rising prices; 

(c) if so, the ways and means 
contemplated by Government to compeo-
sate the unsalaries class also against the 
price rise in future; 

(d) if not, the reasons for discri mi. 
nating the majority clas. against the 
minority one? and 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a), (b) 
(c) and (d). There are schemes for 
payment of dearness allowance for 
Government servants as well as public 
sector and private sector employees; 
the cost however, is borre by the emp-
loyer and not by the Government (except 
of course, in the case of Government 
cmpioyees). The workers in the unor-
gan; sed 8 ector are protec ted throuab 
Minimum Wages Act and m lQlmUm 

wages are periodically revised. Among 
the non-salaried classes, the farmers are 
paid remunerative prices for thoir 
products. Government makes revisions 
in minimum support/procurement prices 
of agriculturul products from time to 
time on the basis of the recommendation 
of the Commission for Agricultural Costs 
and prices. 

Government has also lunched a Durn-
ber of specially designed schemes for 
enlargement of employment opportunities 
and alleviation of poverty. . These in-
clude National Rural Employment Pro. 
gramme (NREP), Integrated Rural 
Development Programme (IRDP), Rural 
Landless Emp loyment Guarntee Pro. 
gramme (RLEGP) and scheme for provi. 
ding self-employment to the educated 
unemployed. In addition, essential 

commodities sucb 8S foodlrains, aupr, 
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'ed.ble oils and controlled cloth are 
being supplied at subsidised rates through 
the country .. wide network of public dis-
tributiol1 SYlt em. 

Losses Suffered by Pub lie Enterpr ises 

7097. Dr. G. S. RAJHANS: Will 
tbe Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether a large number of 
public enterpr'ises under his MinistJ y aro 
suffering losses day by day ; 

(b) the details of tbe public enter-
prises which suffered lasses during tho 
last three Years; 

(c) whether he has rec~nt]y instruc. 
ted the Chief Executives of these pub1ic 
enterprises to boost prod..1ction in their 
respectiv~ erterpdscs and bring down 
the losses; and 

(d) if so, further steps Governmcllt 
ha.ve taken or propose to take to bring 
down to the Josses 0 f such public clltei'-
prises in the country? 

THE MINISTER OF ST ATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATW AR SINOH): (a) and (b). The 
information is being collected and will 
be laid on the Table of the llouse I 

(c) Yes, Sir. 

Sys.ematic Geological Mapping of 
Madhya Pradesh 

7098. KUMARI PUSHPA DBVI 
Will the Minister of STEEL.. MlNES 
AND COAL be pleased to state. 

(a) whether Government have made 
any systematic geological mapping of 
Madhya Prad esb; 

(b) if 80, the total arens in MadhY,a 
Pradesh covered under the systematic 
geological mapping; and 

(c) the ycar by whicb the ~yslematic 
leolosieal mappin, of the Madhya 
Pradesh is expecterl to be com pI et cd ? 

THE MINISTBR OF STBBL, 'MIMBS 
AND COAL (SHRI VASANT SATH!): 
(a) and (b). Yes, Sir. Out of tbe 
total area of 4,44,674 square kilometres 
of Madhya Pradesh, Oeolo.ical Surve1 
of Indh h'\s 80 far coverod learly 
2,52,330 square kilometres by systema-
tic geologic(.t J mappins. 

(c) Geological Mapping and otber 
related activities are a continuous pro-
cess and therefore, no date for complet-
ing the work can be set. Howevor, 
Geological Survey of India plana to 
complete the systematic leolOlical 
mapping of the remaining area 01 
Madhya Pradl..!sh on I inch and 50,000 
Scales by I 99 O. 

Strike by Workers of Bokaro Steel 
Plant 

7099. SHRI GURUDAS KAMAT ! 
SHRI CHITTA MAHATA : 

Will the Minister of STEEL, MINBS 
AND COAL be pleased to state: 

(a) whether workers of tb" Bokaro 
Steel Plant are on strike; 

(b) jf so, the demands of the workers' 
Union; and 

(c) the efforts made by Govern-
ment to reach a settlement with the 
Unions 7 

THE MINISTER OF STATE IN THB 
DEPARTMENT OF STEEL ( SHRI K. 
NATW AR SINGH): (a) About 1800 
workers of the Blast Furnace Depart-
ment of the Bokaro Steel Plant bad 
gone on strike on 5-4 .. 198'. Tbe 
strike has been called off from 
13-5 ·1985. 

(b) A C~larter of demands w~. received 
separat ely from three trade unioas 
nam!ly, B )karo Steel Workers Union 
(INTUC), BJkaro I,pat Kampr Uoi~n 
(AITUC) and BJkaro Steel Rash trlya 
Mazdoor Sangb (BMS). The main 
demands were revision of incentive 
scheme, review of man-power, ..."Ida-
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Uoo,of posts, payment of heat and dust 
. &flo-W&llC'!. aad time bound promo~ion 
. ,after completion of three ·years. 

I 

(0) On receipt of the charters of 
demands rrom the Bokaro Steel Workers 
Union (affiliated to INTUC), and BokaTa 
Kam&~r Union (affiliated to AITUC) 
tripartite discussions were held before 
tbe Conciliation Officer, B.,karo Steel 
City. Bipartite discussions were also 
held with these unions on a number of 
timea. While neloti4~tions with these 
unions were in progTt:ss, another union 
Da~ely, B0k.aro Steel RashtriYd M.lzdoor 
Sanah (BSRMS) affiliated tc BMS, 
IIvO a notice of strike alongwith a 
charter of demands. The Lab0ur Super-
intendlnt-cum-Conciliat ion Officer, 
Dokaro Steel City initiated c .. )llciliation 
p;occl.dirgs and invitc:d reprc~~cntatives 

of the management and the union for 
discussions on 2-4-1985. The represen-
tatives of the union raised certain 
object ions and d',d not part icipa te in 
the discu~sions and (hus forced the Con-
ciliation Officer to close the c')nci 1 ia-
tion proceedings. The Workers of the 
Blast Furn:'cc Dcp:lrtmcnt under the 
lcaderabip of this Union had gono 0,1 

strike with effect from 5-4-1985 ir~spite 
of tbe r.dvice of the Conciliation Offi-
cer not to gO on strike as it would be 
illcaal. On 8-4- 19 85, the GUvernnlcnt 
of Bihar while declaring the strike 
lUcia), directed the union to call off the 
strike immediately. The union, how-
ever. did not accept the directive of 
the Government of Bihar. On 18-4-1985 
with ·the efforts of the Labour Commis-
sioner, Government of Bihar, a tripar-

"tite settlement was reached in which 
. it was agreed that certain demands 
'WOu1d be referred for arbitration and 
that no 'indic' ive action would be taken 
by the management again'it the work-
men for participating i,l t.h·! strike and 
tbat the strike would be called c ff 

; immediately. The strike has since been 
., called off from 13·5-198 S • 

. Discovery of Mica Deposits in Or ISla 

11tO. BHItI RADHA KANTA 
DIOAL: Will tbo Minister of STBEL, 

MINES AND COAL be pleased· to 
sta t e : 

(a) whether Government have dis· 
covered mica deposit es in Phulabani 
and other districts in Orissa; 

(b) whether survey has also beer. 
conducted and deposits of micn found 
in the adjoining districts of Phulablni; 

(c) if so the quantity of mica depo-
sits estimated in thc:'se parts of Orissa; 
and 

(d) th~ steps taken by Government 
for prc1pcr exploitation of nlica in PhuJa.-
b~ni ard other districts of Orissa? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) to (d). No deposits of mica have 
b~cn discovered recently in Phulbani 
or other districts of Orissa. However, 
minor occurreLces of mica have been 
r l'port cd from some parts of Orissa 
and a small quanti ty was mined in 
1981. 

Import of Nafural Rllbber Copra and 
Coconut Oil 

7101. SHRI K.·P. UNNIKRlSH-
NAN 'Will the Minister of 
COMMERCE be pleased to state': 

(a) whether imports of natural 
rubber, copra and coconut oil are 
envisaged in the new import policy; 

(b) if so. the reasons underlying 
this policy; 

(c) whether Government have 
received any representation against this 
from Government of K erala and other 
organisations in Kerala; 

(d) the· quantity envisaged to be 
imported during the next three ,ears of 
the import policy; and 

(e) the categories and entitlement 
policy for these licences 1 
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THB MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX .. 
TILES (SHRI CH.-\NDRASHEKHAR 
SINOH): (a) to (e). The position 
with regard to import of natural rubber, 
copra and coconut oil in the import 
policy is as follows: 

Natura 1 Rubber: ImpO\ t of natural 
rubber is canalised through STC. 

Coconut Oil and Copra: Import of 
copra and coconut oil is canalised' 
through S~ate Trading Corporaiion of 
India/Hindustan vegetable Oil Corpo-
ration. Direct Import of Copra and 
coconut oil is also permissible to a 
limited extent under the impl)rt policy 
for registerad exporters against valid 
REP licences iSStH'd on certain exports 
as well as against flexibility allowed in 
the use of REP licences to lnanufacturers 
expol ters. 

This policy is with ,t viow to protect 
the interests of growers a~ well as con-
sumers by way of importing bare 
minimum quantity to bridge the gap 
bel ween demand and SUPPlY and its 
rdcase is madt! at prices which help to 
control the internal mark<.:t prices 
at lev( Is remunerative to t he growers. 

Representations have been received 
from Rubb~r, growers Associat ion of 
Kcrala against import of natural 
rubber. 

The quantity of rubber, co; O:lut oil 
and copra to be imported in the next 
three y~ars period as a whole has not 
been'decided. 

Building for Rubber Board, Kottayam 

7102. SHRI GEORGE JOSEPH 
MUNDACKAL: Will the Minister of 
COMMERCE be pleased to state: 

(a) how many of the Commodity 
Boards under his Ministry own build-
ings of their own to house • he head 
offices; 

(b) whetber the Rubber Board, 
Kottayam has submitted a proposal to 
bUild its own head office; 

(c) when the proposal was liven in 
~: __ ... ___ ...1. 

Wliltell A."swera 1 ~4 

(d) whether the fuu:1dation st0ne 
for the building has been laid, if so, 
when it was laid and by whom.,; 

(c) the reason for the delay in excu· 
ting th e proposal; 

(0 when Government prop )se to 
give the tend'~r for the construction of 
the building; and 

(g) whether Government are aware 
that delay in executing the prCljcct will 
inc;'case the Cust of construction and 
there-by causing fUI thcr dday ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI (CHANDRASHEKHAR 
SINGH) : (;I) Except ing Tea B,)ard and 
Coffee B'x~rd\ no other Commodity Board 
urdcr the Ministry of Comm-;rce is 
owning building of jts own to house the 
llcad Oflicc. 

(b) and (c). Y (.'s, Sir. Rubber 
B:)anl submitted the propos]l in JU[le, 
1984 and subsequent cla~jfications Were 
given in February, 1985. 

(d) , F()}lndation stone for the Head 
Office building was laid on 4t h February. 
1 984 by the Union Minister of 
Commerce. 

(c) to (g). Details of estimated costs 
of cJnstruction b lscd on requirement of 
spaee arc beillg exam:ncd and construc-
tion will be t.\kcn up after the proposal 
is approved by the E.F.C. 

Closure/Lockouts of Industrial Unsts 
in West Bengal Financed by IRBI 

7103. SHRI DEBI OHOSAL : Win 
the Minister of FINANCE be pleased to 
stute : 

(a) whether sonle of the industrial 
units financed/man.IRed by the Industrial 
Rl;!construction Bank of India (lRBI) in 
West Bengal have declared closure/lock· 
('Iuts; 

(b) if so, the number of such units; 

(c) the number or workers affected 
Iw 4l11en tnok-..nutll'closutes: 
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(d) tbe total investment of IRBI in 
such units; and 

(e) the steps taken/proposed for 
rehabilitation/revival of such units? 

THE MINISTER OF STATE IN 
lHE MINISTRY OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
(a) to (c) Indu~trh\\ Rcconstructio:1 
Bank of India (IRB£) has reported that 
13 units located in the State of West 
Bengal and in the assi3tancc portfolb of 
lRBI have declared closure Ilockouts/total 
lay·off. Thc rlumber of wotkers emp10· 
ycd by these u!1its is about 33,500. 
The total amount di~burscd by IRBI to 
these units h R'l. 12l0.62 lakhs. In 
rcg~\rd to these units TRBI is taking 
suit"b~e sl cps on a case to case basi~L 

The steps OldY iLcludc assessment of 
viability, WOI kii',g out of sui l able lcha-
bilitation packages in cvllsultation with 
b:lnks and o!hcr financial institutions, 
efforts to lOC.it ~ Sll ita bIc entreprcncUl s/ 
Industria 1 l[OU';C5 to pure hase t he unit 
und invclt fund~, provision of working 
capital funds, etc. 

Ad,'aDciog of Loans to Dp.ckward and 
Poor Sections in Gujarat 

7104. SHRI NARSINGH MAK. 
WANA: Will the Millister of 
FINANCE be pleased to state: 

(a) the names of the banks which 
have b~CIl entrusted the responsibility 
of advancing loan to districts in Gujarat 
indicating the name of the district 

Statement 

of the State placed under each Bao,k anc 
the details thc!cor; 

(b) wh~ther it has b.;cn 8uggestec 
that action sh~uld b~ taken aaainst th~ 
banks which are not discharging there 
responsibility of advancing loan t3 back' 
w3rd and poor sections of society undci 
the 20·Point Programme. 

(c) wh(;lher programmes under the 
- rural banks 'lnJ nanonalised b.lnks. an 

th0 saine; ar.d 

Cd) if so, how the distribution ot 
work has been decidcd b~tween them? 

TIl E MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHR1 
JANARDHANA POOJARY): (a) All 
b.lrlk branches oyr:rating in various 
dis~ricts of Gujarat ~dvance loans for 
"ar~ou·) ccon .Jmic activities. Districh 
p:act;d under each Lead Bank are given 
in the attached statemeat. 

(b) Performance ()f banks is reviewed 
in the State level and District level 
Con',vltative Committee meetings. The 
banks ""hose performance. is nol found 
to be satifuctory arc advised to improve 
UPJD it. 

(c) and (d). Poverty aHeviation pro. 
granlmcs are bcilJg implemented both by 
Public Stetor Banks as we1\ as Regional 
Rural Banks and bank-wise allocation 
of cadit disbursement is done at the 
time of finalising the Annual Action 
Plan for the district. 

Lead Banks in Gujarat 

Name of the Lead Bank Districts allotted 

-----
S. No.1 2 3 

1. State Bank of Saura~htra 1. Amreli 
2. Bhavnalur 
3. Jamnalar 
4. J unaladh 
S. Rajkot 
6. Surendranapr. 
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1 

2. Bank of Baroda 

3. Dena Bank 

Illegal Mining of Red Sand on Delh i-
Haryan» Border 

710S. SHRI MUKUL WASNIK: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(a) whether the reported il!egal mining 
of red sand on both sid~s of the bord~r 
of Delhi and Haryana Stat estill cont ill-
UC5; 

(b) whether illegal mining on a large 
scale on both sides of t he border has 
inflicted enormous losses to the exche-
quer; and 

(c) if so. the steps taken by GoYern-
ment in this rna tter '1 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a), (b) and (c). Instances of illegal 
minig of Red Sand in the Union 
Territory of Delhi have been reported. 
155 cases of illegal mining have been 
detected in the Union Territory of Delhi 
sin'ce 1st Jan., 1983. Penalty to the 
tune of Rs. 31 .. 08, ,,)4S/-has so far 
been imposed in 40 Cases. 

As a step towalds check ina illegal 
minina, mining operations in Delhi wore 
departmontalised by ,Delhi State Indus-
trial Development Corporation witb 
effect from 1uno.. 1983, io Bhatti Miaea 

3 

1. Baroda 
2. Baroacb 
3. Bulsar 
4. Danga 
s. Kaira 
6. Panchmabal 
7. Surat. 

1. Ahmedabad 
2. Banaskantha 
3. Gandhinagar 

4. Kutch 
s. Mehsana 
6. Sabarkantha. 

area and depaftmcntalisation of mining 
operations is further proposed to be 
ext ended in th e areas of vi llage Dera 
and Aiola. Raids for checking illegal 
mir,ing are also being further intensified. 

Distribution of Coins at R.B.I. Counter 

7106. SHRI SUBHASH YAD:\V : 
PROF: NIRMALA KUMARI 
SHAKTAWAT: 

Will the Mil1i~ter of FINANCE be 
pleased to state: 

(a) the proc.:dure fot' d:stribulion of 
coins of S P, toP, 25P. SOP and 1 rupee 
ar d currency not·, s of small denomin'l-
tions by Reserve Bank of India to public, 
sarafs, Government D~partments, staff 
and for Members of Parlianlent; 

(b) whether there arc complaints of 
bunglirg in distribution system which 
tends to create artificial shortage and 
some people have made it a -profession; 
and 

(c) if so, action Government propose 
to take to regulate the distrib:.ttioil of 
coins to end shorta&e '1 

THB MINISTBR OF STATE IN THE 
MINISTRY OF FINANCB <SHRI 
JANARDIIANA POOJARY): (a) Tho 
distribution of coins and currCIICY Dotes 
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of small denomination is d~ne by Reserve 
Bank of India through its Issue Offices 
an d a !let work of currency chests/sma.ll 
co in 'depots, established with agency 
bt\nks all over the country. Since there 
is a gap in demand ar,d supply due to 
capacity c,}nstrr~ints of Mints and 
Presses, the supply of coins and currency 
notes to individuals is restricted. Larger 
quotas are allowed to banks~ Govern-
ment departments nnd institutio:lS. The 
ratailers, hotelslresta urants, pharmacies, 
Government transports undertakings etc. 
who require small change in bulk for 
their business are also sanctioned 
periodical Quotas c01lsist ent wi t h stocks. 
Special arrangements are made for 
supply of coins and small dellomination 

. notes to MPs and other VIPs whenever 
any request is received from them. 
Shorofis arc n~)t distinguished from other 
members of public. As regards staff 
members, a packet of or~e rupee notes 
is generally issued on Iy on and around 
salary day on reqllests. No oth~r special 
or standing arrangement exist for issue 
of coinslsm:tll dcnomi l1a tion not es to 
staff members. But on occasions like 
marriage, religous ceremonies etc., staff 
members and others are given a reasona-
ble supply for pcrsorml use after establi-
shing the bona fides. 

(b) and (c). In conditions of shor-
tage, the possibility of certain 
unscruplous clements indulging in 
malpractices f.Jt personal advantage 
cannot be .ruled out. However, RBI has 
asked its ofHccs to ex ercisc strict vigilance 
Over the iSSue of coins and sma 11 deno-
mination notes over their consumers and if 
any malpractice in di'itribution i nvolvbg 
staff' m,rnb.!rs or thtj pUb:ic h brought to 
light, approrilto action is taken ag'\inst 
them. The complaints rcceiveJ aga\ost 
the bank~/G0vcrnme!lt D.!p"lrtm~\\h are 
torward.!d t~) lheir Head 0 tIbes/Control-
ling Officers for SIt i III hIe action. The 
solution to the problem however, 
is to step up the production of the coins 
and notes of S111.dl denomination for 
which Government is taking vrious steps. 

Moratorium of Bank of Cocbin 

7107.' SHRI P. A. ANTONY: Will 
the Minister of FINANCE be pleased to 
atate : 

(a) whether it is a fact that the Bank 
of Cvchin b:lS beeo placed under 
moratorium; 

(b) if SOl the reasons therefor; and 

(c) the details of the recommen( 
ation of the Reserve Blok of India in 
th is lU'.lttcr? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes, 
Sir. 

(b) and (c). According to Reserve 
Rank ot India (RBI) the Bank of Cochin 
Limited had defaulted in maintenanc~ or 
Cash Reserve Ratio and Statutory ~ 
Liquidity Ratio. The Bank's Board was i~ 
not functioning in a cohesive manner j 
and had not bestowed adequate attention 
to the various important aspects of the 
Bank's working. Besides. the working of 
the bank had' jeopardiscd the interests 
of its depositors. The finarcial position 
of the bank had been impaired irretrieva. 
bly, and it was apprehend~d that the 
publication of its annual aCQo.unts wi~h 
negative working res\llts might lefCil to 
an ~ldverse impact on the depositors' 
confidence and there cou1d be the possi-
bility of a run on the Bank. This would 
have had adverse repercussion 
sOP the economy in general and 
the b:tnking indu~try in particular. 
The R BI~ therefore, came to the conclu-
sion that the Bank of Cochin Ltd. could 
no longer function as a viable independ-
dent unit. 

Represeilfatfon (rom Plastic Industry 
Against Hike in Excise Duty etc .. 

7J08. SHRI V. S. VIJAYAItA-
GHAVAN: Will the Ministor' ",of 
FINANCE be pleased to state: 

(a) whether the plastic indu'strt bad 
made a representation against tbe ~hite 
ir excise duty, etc; 

(b) if so, their main grievances; and 

(c) the reaction of OOVQJ:llOleot 
thereto? 

THE MINISTER OF STATB iN mB 
MlNISTRV np PlNANra {aUDI 
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JANARADHANA POOJARY) : (a) and 
(b). Tbere has been no increase recently 
in the excise duty on plastic materials. 
Some associations of plastic processors 
and plastic manufacturers h\\Ve, represen-
ted to the Government requesting (or 
reduction of customs and excise duties 
on plastic raw materials. tn their 
representation, they have referred to the 
increase in the price of naphtha used by 
the petro-chemical industries. Reference 
bas also been made to the various budge-
tary changes, which may have the effect. 
of pushing upward the cost of plastic 
raw materials. 

(c) The question of general reduction 
in import duty on plastic m:ltcrials was 
considered by the Government. Having 
regard to vaiotls aspects, particnlarly 
the fact that articles of plastics in general 
are complct c]Y exempted from excise 
duty, it was decided th~'t there is no case 
for reduct iO:1 in import duty or. excise 
duty on plastic mat erials. 

Exemption of Income Tax to MIs 
Naruttom Cooperative Industries 
I,td. Desmali Arnachal Pradesh 

7109. SHRI WANOHPHA-
LOW ANG : Will the Minister of 
FINANCE be pleased to state: 

(a) whether it is a fact that MIs. 
Naruttom Cooperative Industries Ltd., 
Desm.l1i , a piywood industry iLl 
Arunachal Pradesh, cooperative venture 
whose share holders arc cent per cent 
trib11s have not been exempted from 
payment of income tax; and 

(b) whether G.)vernment propose to 
exempt the cooperative society from 
.income-tax in view of the fact that all 
the tribl\ share holders of this c.)oper" 
a tive are individuallY exempted from 
payment of income·tax ? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHRI 
JANARDHANA PObJARY): (a) Yes, 
Sir. 

{b) rh'~rc is nO p.op()'\al under cO.1si .. 
doration to exempt Mis. Nacuttom 

Cooperative Industri es Ltd., Deaaaali, 
Arunachal Pradesh from payment' of 
income-tax. 

Decline in Exports of Major Pr __ 

7110. SHRI DINESH SINGH: 
Wi1l the Minister of COMMBRCB be 
pleased to state: 

(a) the names of major product. 
whose exports declined welah-wisel 
volume-wise during 1984·85 81 comparecf 
to the preceding year; 

(b) the regions to which tbe export. 
of these products recorded a decline; 

(c) which of the commodities roferred 
to in (a) above are canalised throuab 
the State Trading Corporation; aod 

(d) which of the commodities referred 
to in (a) above are subject to minimuOl 
export price ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASBK.HAIl 
SINGH): (a) and (b). Based on tho 
provisional data which is availabl'~ 'or 
the first half of 1984·85 only tho 
principal commodities whose exporta 
declined in volume t~rms durilll Apr·it.. 
September, 1984 as compJred to April. 
September, 1983 included cashew 
kernels, c»ffee, oil cakes, raw cotton. 
iroQ ore, manganese ore, and sheJlac/ 
seedlac. It may, however, be stated that 
in the case of chasbew kernels, oil cakes 
and shc.lac/seedlac the value or ~portl 
have increased even though in ter .. · of 
volume they h~ve declined. 

The region-wise figures or exports in 
respect of these items for above meatlo-
ned period are not available. 

(c) or the items mentioned in part 
(a), export of sbeUac[.eodl'o -WII 
canaliscd tbroUlb STC prior to J 984~5 
but decanalised durioa1984-s5. 

(d) Of the items mentioned ia pan 
(a) export of Goan iron ore is IUbject 

to minimum exp.nt price. 
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~Ion 0( ~/ST from Cl,rleal t9 
, .-r Grale In State Bank of India 

7111. SHal VIJAYA KUMAR 
RAJU t Will the Minister of FINANCE 
~ plc=a.~4 to state;: 

(a) tbe time limi t fixed for promotion 
of SC/ST candidates from clerical grade 

t 

(0 ()~~Cr5 srade in State Bank of India 
bf.an"~ allover tbe country; 

(b) whether SC/ST candidates who 
have ~mpl,ted more than ten years of 
service in State Bank of India, LHO, 
New pclhi are stagnating in the same , , 

;rade; aDd 

(c) if so, the steps Oov6rnment "opose to take to improve the 
eondltlona of SC/ST candidates in SBI 
branches? 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANCB <SHRI 
J~NAlDHANA POOJARY): (a) 
',.te Bank of Indir. has reported that 
£ber.e is no fi.ed time limit either for 
ScHeduled Caste/Scheduled Tribe or 
pncfal cate,ory employees for promo-
lion from clerical to officers srade in the 
llank. The number of persons eligible 
to take the teat is calculated on the basis 
of a minimum of three times the number 
.f YM'Ilocios ip. particular year. The 
rtlaxation in service is allowed to the 
SC/ST callctidatea bavin. regard to the 
1~ or 8ervice of the general category 
candidate fiaurinl at the end of tbe list 
. of el\alblc aeneral catelO{Y candidates . 
. ,JUcb r.l.lltioD il of two years if tbe 
tilt candidate 00' the lenoral catelory 
list has' 8 y'ears' service or more _I'd 

~. y'_r ~f be .. ". losl than 8 years 
, .... oe. 

(b) and (c). No, Sir. All Scbeduled 
Castes/Scheduled Tribes employees in 
the clerical cadre or the Bank 
at its New Delhi LHO, who 
had been confirmed upto 30th 
June, 1978, w.!re called for written test 
for promotion held on 14th October, 
1984 and all those Wh0 qualified in the 
test and interview have been promoted. 
The bank is also imparting pre-test 
coaching to all eligible Scheduled Caste:;/ 
Scheduled Tribes employees before the 
promotion test. 

[Translation] 
Export of Dasmat j Rice 

71 1 2 SHRI PIYUSH TIRAKY: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) whether it is a fact that India 
exports basmati rice ; 

(b) if so, the Quant ity and value of 
basmati rice exported during the past 
three years, year-wise and country-wise; 
and 

(c) t he names of the major ba.mali 
rice exporting companies in the country 
and the quantity and value of basmati 
rice exported by each of these companies 
during the past three years. year-wiae 
and country-wise? 

THE MINISTER OF STATB OP 
THE MINISTRY OF SUPPLY AND 
TEXTILES <SHRI CHANDRA-
SHEKHAR SINGH) : (a) Yes, Sir • 

(b) A statement is enclo.ed. 
. 

(0) Export of basmati rico is aUGwed 
under Open General Licence. Exporter-
Wi$O date is, therefore, ~ot available. 
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Destination 

Statement 

DeMlnal;on wise Exports 0/ Basmati Rice 

1982-83 
Provisional 

1983-84 
Provisiona 1 

'\ 

Quantity: M. TODDe. 
Value: ,as. in I ... ; 

" ,,..,_ 
1984-85 

Bstimated .I 

Qty. Value Qty. Value Qty. V .... 

1 2 3 4 5 6 " 
Middle East 

Dehrain 788 58 937 6S 3298 120 
Kuwait 24,485 1,467 9,221 677 15,098 1,039 

Oman 4,718 319 2,098 148 6,359 $11 

Qatar 122 8 384 27 985 65 
Saudi Ar .. ~bia 26,293 1,740 23,134 1,577 70,365 4,6Sl6 

United Arab 
Emirates 7,012 474 5,836 406 17,216 1,193 

Yemen Arab 
Republic 824 58 180 J2 17 N~I. 

Western Europe 

Belgium 178 12 60 4 - -
France 69 6 68 6 4S 3" 
Federal Republic 
of Germany 87 7 244 21 

Netherlands 60 4 126 9 102 !O 
Norway 60 119 9 10 5 

U.K. 4,727 311 8,879 584 14,060 864 

North America 

U.S.A. 1,855 153 3/098 26$ 4,859 j~s 

Can~da 718 S8 1,097 95 1,764 ' 151 

ESCAP 
Hongkong 58 3 52 4 44 4 

Sinppore 46 4 111 10 9~S 68 

Sri Lanka 95 7 96 7 731 46 

Baulia Desh 10,856 716 , ...... 
Malaysia 9,733 642 

Australia 93 7 -- 18~ ,> ' JS 
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1 2 3 

Ba,t"n Europe 

USB 10S .. 089 5,779 

A/flcQ 

Maputo (MOZ) 36 3 
aeaalon 312 19 

-80ycbcll es 132 9 
Mauritius 308 23 

Others 

Total 178,078 10,522 

r."i.sh] 
E, •• ion of Income Tax by Trans-

. porters 

7113. SHRI RAM SAMUJHAWAN: 
Will the Minister of FINANCE be 
pleased to stat c : 

(a) whether he is aware of the large-
sea e evasion of Income-tax by the trans-
porters who ho~d inter-State pern~its and 
operate their trucks through different 
States' registration numbcrs ; 

(b) if 10, h6W he proposes to mop 
up the Iacome-tax being evaded by these 
transporters and brin~ them to book; 

~, 

(c) whether as one of the measures 
to check such evasion, he proposes to 

- make it obligatory on the truck selling 
alents fo intimate to the Incoml! -t ax 
Officer concerned about the nelmO of the 
party purchasing the ch~ sis; and 

(d) if not, the other measures pro" 
pOled to check such evasion' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
There is no evidence to show that there 
is larle scale evasion of Income·tax by 
the transporters holding intcr·State per-
mits. The legislative measures to check 
the evatioQ of tax are constantly u!1der 
Itudy and Government's act ion on it 
Icta rtfleeted in the leaislation introduc-
ed in 'arJlament. 

4 5 6 7 

63,876 4,211 101,505 6,727 

64 6 122 10 
137 11 
70 6 122 10 

237 1 6 
1 .349 108 3,395 234 

14J,f)64 9.r; 12 241,785 16,303 

Exporters Irn'olved jn Uacket at Palam 
Airport 

7114. SHRJ ANANDA PATHAK: 
Will the Miniskr of FINANCE be plea-
sed t l) rc.f0r to the reply gi vcn to U n-
starred QUt'st ion No. 3 () 64 on ] 9th 
April, 1985 regarding seizure of export 
garments at Palarn Airport and state: 

(a) the p.llliculars of the 25 gar-
menls cxp~n{<.:rs involved in the r~lcket 
at (he P.ilam AiqY)rt and the names of 
their propri ctorsfDircct ors/Partn crs ; 

(b) whclIl'~r any action has been 
taken ~'gairst such exporters unuer the 
Export Trade Order ; 

(c) if so, thl' derails tht..reof; and 

(d) if not, the action has becil taken 
and reasons tlt'erc\.)f ? 

THE MINISTER OF STATE OF 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d) 
Pollowipg ~dzure of export consignments 
of garments at Delhi Airport during 
April, 1985, initially 25 cxp.)rters were 
Sllspectl d to be involvl'd; on dc' ailed 
scrutiny of documents only 22 ex porters 
have been found prima facie involved in 
the attempt to unauthorised exports of 
garments. Since the case agair;st these 
exporters are stdl ul~dcr investigation. 
it is not in public interest to disclose 
further dcta;ls at this stage. Appropri-
ate action wil1 be taken asainst thole 
found Iuil ty, 
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C•lt Fund Compaales In Kerala 

7115. SHRI MULLAPPALLY 
RAMACHANDRAN : Will the Minister 
of FINANCE be pleased to state : 

(a) whether his Ministry has assessed 
the evil impact of the innumb:rablo chit 
funds in the socio-economic development 
of commonman in Kerala ; 

(b) the names of chit fund companies 
which have been declared insolvent in 
Kc:rala ov~r the past three years ; 

(c') whethrr his Mini11try propose to 
take atrinhc-nt st cp" to curb the mush-
roominl 1rowth of such "hit fund c c m-
panics ; and 

(dl whether l.:gistat ion will be bro-
ught f"rward to effc;ctivc:1y control th~ 
functioning of the existing chit fund 
IX'rnpanics 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JASARDHANA POOJARY :(a) to (d) 
The actlvilie11 of chit funds in the State 
of Kerala are governed by the Kerala 
Chillies Act. 197S. 

However. with a view lo regulating 
the activities C'f the chit fund eomi)anics 
and matters conner.ted therrwith. the 
Chit Fund" Act. 1982 (Central Act 40 
c.r 1982) h.&s been 0'1acted. The enforce-
mcmt or this Acl in the State of Kcrala 
is bein1 viaorausly pursued by the 
Rel'erve Bank of India with the Slate 
Government. 

Export of Carpets and Darries 

7116. SHill CHINTAMANI JENA: 
Will the Minister of SUPPLY AND 
TEXTILES be pleased to state : 

(a) the value or tho carpets and 
durriea exported durin1 the year J9i3-84 
and 1984-BS ; 

(b) tho names of tho countrylcoun-
trioa to wbicb the export bas been 
lllade ; 

(c) the special steps taken by Govern• 
meat to accelerated the production of 
carpets and durries in the country ; 

(d) whether Government provide any 
incentives to the mal"ufactures of carpets 
and durrics manufo~ctured at tho villap 
level ; and 

(e) if so. the details thereof 7 

THB MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTI-
LES (SHKI CHANDRASHBKHAR 
SINGH) : (a) The provisional figures 
of cxp()rts of Carpets and durries from 
India are as under :-

~~------------------
Yoar 

1983-84 

1984-1985 
(April-Jan.) 

lRs. in crore) 

Value 

166.00 

149.11 

(b) The names of important countries 
of which exports have boen made are 
Belgium. France. West Germany. 
Italy, Netherlands. Denmark. Sweden, 
Switzerland. U.K.. USSR. Australia. 
H\lrg Kong. Japan. Singapore, Kuwait, 
Saudi Arabia, USA, Canada. 

(c) The following steps have been 
taken: 

(i) Massive training in Carpet Weav-
ing has been taken up in various 
States such as U.P .• Bihar, J and 
X, Punjab. Rajasthan, Haryana, 
Andhra Pradesh etc. Advanced 
training in carpet weaving baa 
been introduced in J and K for 
upgrading the skill of the carpet 
weavers. 

(ii) Import of wool has been allowed 
under duty free scheme against 
R.EP Uceaco. 
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(iii) All Institute for Carpet Tcc:bno-
lol)' Is iD tho proc:cu of boin1 
act up. 

(d) No. Sir. 

(e) D.x:s not arise. 

IIDpact of l•porl of Jute 

711 7. SHRI CHINTAMA.NI JENA. : 
Will tbe Minister of SUPPLY AND 
TEXTILES be pleased to stale : 

(a) whether Oovernmont propose to 
import l:!rac quantity of .lute to meet 
tho demand; 

(b) if so, the quantity likely to be 
imported and the name of country from 
whic:b tho import is lik.:ly to be made ; 

(c:) whether Government bas made 
any study rea.ardina its impact on the 
indiacnous prowers : and 

(d) if so. tbe steps taken far the 
safeauard of the arowers 7 

lHB MINISTER OF STA.TB OF THB 
MINISTRY OP SUPPLY AND TEX• 
TILES (SHRI CHANDRASHEKHAR 
SINGH : (a) and (b). In order 10 i•• 
prove the aup,:>ly position of raw Jute 
and to arrest an;;Juo riae in jute pric:ca. 
the Government autboriKd Jute Corp.Je 
ratioD ollndia to import raw jute from 
abroad durina the current jute season 
1984-8 5 (July•June). Tne Jnte Corpora· 
tion of India was able to c:ontract for 
about 2. 98 lakha bales of raw jute lnclu. 
din1 cuttinp of Banaladesh orialn 
throuab London merchants. A quantity 
of about t.t50 lakh bales of raw jute ia. 
cladina cuttin• from Ba:laladesh has 
arrived upto 31st Ma.rcb, 198 S. 

(c) and (d). A• im:urt of a small 
quantity of raw jute baa been m"ldo in 
order to aaapplemeot domes'ic sapp!ies. 
lt lias no aciYerse impact oa arowora in 
India. 

7118. SHRIM.~TI JA.YANTI 
PATNAIK : Will the Miniator of COM· 
MERCE be pleased to stale : 

(a) whether Government have devised 
an institutional mechanism for incrcas· 
ina bilateral trade with Finl~and ; 

(b) if so. the l'pccific items and com· 
moditios identified to brad•o the trade 
•ap between these two countric;a; ar.cl 

(c) the details of the steps taken to 
identify new avenue to establish better 
trade relationship between India and 
Finland 'I 

THE MINISTER OF STATE OF THE 
MINISTRY OP SUPPLY AND TEX-
TILES (SHRI CHANDRA.SHEKHAR 
SINGH) (a) Yes. Sir. An bda-Fiaio;h 
Joint Commission has been functionina. 

(b) and {cl. At the fifth acasion or the 
Indo-Finish Joint C>mmi§ si.Jn held at 
New Delhi on April Zl·ll. 198S items 
like edible nuts. tea and Cofl'ce. tobacco 
caatcr oil, leather aooJs. en1inc:erin1 
•oods and elec:tronic components were 
ideatiftcd for eKport from lndta to Fin· 
land. The two sides ex.presaod desire to 
oooporate in irJCiustrial at1d tcc:hoical 
8elds besides third country proj~cts. 

l•port of R•bbcr 

7119. SHRI AMARSINO RATH· 
AWA: Will tbe Minister of COMMERCE 
be pleased to atate. 

{a) tbo q•t~nlity and value of rubber 
imparted durin• the year 1984-BS and 
likely to be imported dtlrina tho year 
1915·86 : 

(b) the aaency throu•b which ~be 
rubber is beiDa imported and from wb1Cb 
COGdtriea: 

(c) the manner In whic:h the imporred 
rubber is allocated to the con51101ers; 

(d) the stepi taken to increase its 
productioa in tbc oountry 1 
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(e) whether Government have since 
evolved a new rubber pricing form'.lla ; 
and 

(f) if so, ~ ts broad outlines and how 
does it compare with the landed cost of 
imported rubber vis .. a·vis locally produ-
ced rubber? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEXTI-
I ES (SHRI CHANDRASHEKHAR 
SINGH) (a) During 1984 8S t State Tra-
ding Corporation jmported 26,f.)SO 
tonnes of natura 1 rubber valued at 
Rs. 2731. 06 1" khs (0 nnd f), excludi ng 
8, S 00 tannes valued at Rs. ] 039.47 
lakhs which arrived in the financial year 
1983 .. 84 but could only be c'eared dur-
ing the year 1984·85 due to Port and 
Dock workers, strike. The quantity to 
be imported during 1985-86 would 
depend on the actual supply dt!mand 
gap. 

(b) State Trading Corporation, as 
the canalizing agency has been import ina 
natural rubb'.!r from Malaysia, ThiaJand, 
Singapore and Sri Lanka. 

(c) Imported rubber is allotted to the 
consumers on the basis of quantities re-
lis~ercd by them und er the prescribed 
procedure, inforced from time to time. 

(d) In ord er to increase production 
of natural rubber, the Rubber Board is 
implementing extension advisory schemes 
replantation new plantatIon schemes, re-
search and development schemes. 

(0) and (f) Government has taken a 
decision that imported rubber would be 
issued at a fixed price of Rs 1 6,500 per 
tonne. This has hcen done in th e inter-
est. of consumers as wen as growers so 
that domestic price of natural rubber 
may be stabilised. 

kIMrt of Textile Clot. to tlae U~SR 

.., 128. SHRI AMARSINH RATHWA: 
Will the Minister of SUPPLY AND 
TBXTILBS be pleased to state: 

1741 

(a) the q'lantity and Value of te;l(tile 
cloth/exported to USSR durio. the last 
three years, year·wise; 

(b) whether there is a decline in 
regard to exp~rt of textile cloth to the 
USSR; 

(c) if so, the details thereof and the 
reasons therefor; and 

Cd) the steps taken by Government 
to catch market in regard to increase our 
export of te"tile cloth? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEX .. 
TILES (SHRI CHANDRASHEKHAR 
SINGH): (a) The quantity and value 
of cotton textiles cloth exported to 
USSR during the last three rears is indi-
cat ed below : 

Year 

1982 

1983 

t 984 

(Fi~ures in Million) 

Quantify 
(Sq. Mtrs) 

133. 13 

J 54. 31 

191.10 

Value (Rs.) 

960.9S 

t07428 

1384.9'S 

(b) No, Sir. 

(c) Does not arise. 

(d) The following main steps have 
been taken by the OoverD~ent for in-
creasing exports of textile cloth: 

(I) Soft loan scheme is avanable 
for modernisation of the tcx t ite 
industry. 

(U) Sophisticated textile. machine 
not manuractured indicenousty 
are aJlowed to be Imported on 
O.G.L. J 

i" 

(iii) Wide width abut t IcIest 1o~ • 
and rotor .pinRina machio~ • .,e 
,1low~. to bo JrQpor~ at ~PIl· 
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cessional import duly with export 
obJiaation. 

(iv) With effect form 1st January, 
1984 rates of CCS have been 
revised upwards ror many cate-
lories of textile items. 

v) Entitlement under REP licel ces 
for import of essential inputs 
is permitted. Esse-ot ial inputs 
are also permitted to be 
imported und er t be Advance 
Licensing Schem e for export 
product ion. 

(vi) Government has been sponsor-
ina ar.d funding promo~ h.)nal 
activities such as Buyer-Seller-
Meets/Participation in Fairs/ 
Exhibitions. 

Cotton Testing Laboratories 

7121. SHRI AMARSINH RATHWA: 
WiJJ the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) the details of the cotton testi.lg 
Jaboratories functioning in the country, 
tbeir location and functions; 

(b) how far these have been helpful 
in regard to the cultivation of cotton; 

(c) whether there is any proposal 
under the consideration of Government 
to set up more cotton testing laborato· 
ries in the country; and 

(d) if 80, tbe details thereof? 

THB MINISTBR OF STATB OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHEKHAR SINGH): (a) The main 
cottOQ testina laboratory is s:tuated at 
~tton Technological Research Labo-
ratory (CTRL), Bombay. CTRL has 12 
relional unIts having fibre testing 
facilities at various ,Agricultural Univer-
sitici. Tbe units are located at Hissar, 
Luclbiana, SrigaDllana,ar, Surat, Indore, 
NatpUr, Nanded, Akola, Rahuri, Guntur, 
Dbarwad, and Colmbatore. The main 

functions of thes., are to actively parti. 
cipate in improvement of cotton produc-
tion and quality by evaluating rhe 
qualitv of new strains evolved by Agri-
cultural scientists and giving them 
necessary t(chnological guidance. 

Apart from the above, CICR NagJ)Ur 
has cotton testing faciHties at its regio-
na) stations at Coimbatore. 

(b) The development of new strains 
of coHon is based on apart from agri. 
cultural, consideration, fibre and spinning 
tests carried out by CTR L and new 
st rains are releas('d after qualifying 
norms/criteria laid down for such pur-
pose. Hence these cotton testing 
centres are extremely useful and essen-
tial in cotton development work. As 
a result, the prescnt production of 
cotton has crossed 80 \akhs bales. 
Quality has improved substantially. 
India is the second largest producer of 
extra long staple cottons in the cottons 
in the world (next to Egypt). Release 
of Slip erior cottons like Suvin, Sujata, 
Varnlxmi, Hybrid 4, MCU 5, etc. were 
done due to close coordination b'!tween 
CTRL and Agricultural scientists under 
A'CCIP. 

(c) and (d). There is nl') such pr(\-
posal at present. But CTRL has pI ans 
for eXf)en~jol1 and m 1derni~1tio'1 of its 
existing faciliti es at regional units. 

Time Limit for Issuing of F ire Insurance 
Policy After Payment of Premia 

7122. SHRI RAM SAMUJHAWAN 
Will the Minister llf FINANCB be 
pleased to state : 

(a) whether there exists any time 
limit within which the Oriental Insu· 
rance Company Limit ed, New Delhi, is 
required to issue a formal Fire Insurance 
Policy after the pavment of premia; jf 
so, the details therefor; 

(b) if not the reaSODS therefor; 

(e) whether the Oriential Insurance 
. Company Limited Branch Office 21143, 
United India Life Bulldi'ng. Conn.upt 
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Plac-. N.:.w Delhi takes mOI'e than 
llvo moatbs tq isauc sueh a p~.>licy; 

I 
_,.(d) if so. tho reasons for taking such 
a a iaordi IKit.ol.Y long .time; 

(o) tho Dumber of cases in which 
fire and riot i .• surancc covers were 
teDdcred at the above Branch Office in 
the later half or November. 1984 and 
insurance policies ln rcspeat of which 
have not so -f'a.r been issued; and 

(f) the -Wtepe b;s Ministry propose to 
tak·.:-'to g:t tna!tc:rs expedited and Juy 
down a lime-limit in such casc.:s ? . _ .. , 

7HE - MINJSTB R OF STATE IN 
THE .MINlSTR Y OF FINANCE 
(SHRI JANAROHANA POOJARY) : 
(a) and (1;)). Altholl&h no time lill'lit 
has been prncrib\;d for issue of an 
in•uraoce policy by the insurance com-
p;mics. they are cxpccled to do so 
imm.:diat.-ty oftcr accept;ance of prop~sal 
tmd collec;tioa of related p;·cmium. 
Pending issue of pnlicy. a provisional 
cover note is issued to the insured. 
Hnwever. C:lscs do ariM" where the dcs-
cr.ption of rf!"k is found incorrect/in-
complete and/nr the premium is inade-
quate; these deficiencies delay issue of 
tbs:: insurance pJ I ici cs. 

(c) and (d}. No, Sir. However, 
issue of policy may get delayed at 

tirnes 0.1 account of roasons referred to 
"Bbovu. 

(c) S7 propoa:~.J:. for fire and riot 
insuranca were received daring second 
half of November. 1984. • In no care 
tbe insuraace policy remains to be 
issued. 

(f) Casea of in01·dinate delays. if 
any. in iuue of policy elc. are brought 
to the notice of tbo OIC/Company con-
ceraecl for remedial action. lnsuraDce 
Cumpanio8 havo been asked to pay 
great~ aU•ntioa towards costomor 
aatisfae&ion and expeditious iuue of 
policy docemeot '· 

Iss ... of Oea.at.res by Lohla M•chlnes 
71::1!!3. SHill RA.M1SAMU.JHAWAN : 

Will the Minist'--r of PIN A NCB b' 
Pleased to state : 

(a) whether tbc 
Kanpur has been 
debentures; 

Lollia Mac:llille• la.td •• 
•utbor.sed -' *- t-..._ 

, - -• 'I' f;i!At 
'·r -~? 

(b) if so, the amount a•bol'ia.. •• 
be raised and the number of dllbcnt--
to be issued; -1t 

.•' -. :I 

(c) whether the issae of debeahlree 
is restricted to their Issue to the afll,. 
ting dcb:mture·holders only; if so. ·tlae 
manner in which these will bo aUottcd 
them; and -. r 

·. _. c ,,, 
(d) the reasons for not -throwias 

open the i"sue to the putiltc o.oct restrlet-
ing it to pl'evious debeature • hoklenl 
only ? "' : •frOI!I 

i - -~ ,.,.., 

THB MINISTER OP STATB tNTIIJ! 
MINISTRY OF FINANCE' ·i ($HIU 
JANARDHANA POOJARY): (a)' to (d). 
M/s Lohia Machines Ltd. Kanpur have 
applied to the Controller of C!apita1 
I~sue11 for permission to lnue 1 3. 5"/. 
secured. redeemable partially convertible 
8,00. 000 debentures of tho •ce value 
of Rs. 125/-eech totafDnz Its. 10 crores 
for car.h at par on right basis to cxistin• 
equity sharc:-boldcrs of the co-ny. 
The debenlure issao on ript basis is 
proposed to be made in accOI'dance with 
the resolution pas11ed by &be sbarcboldcrs 
at an C'J(traordio~ary general meetln• of 
the cc-mpany. The company baa 110 far 
not been authorised to raise these dobea• 
tun:s. 

Committee on Stock Ezell•••• 
Ref01'1118 ·v 

7 I 2 4. SHRI RAM SAMUntAWAN : 
Will the Minister of PIN'ANCB be 
pleased to state : 

(a) whether Government llavo since 
received tb;:: first t;nd .acond parts of 
tho Rcp~.>rt of Lhc Committe~~ on lltock 
Ex.chan•e Reforma hcadc• by the former 
UTI Cbairmao Sari G.S. P•a.l; 

(b) if so,. t... breed ot~tliaes of 
the recommendations made tbcrcia; 
and 

(c) the 
thereto? 

1- ·11 ·¥it 
reactioa of Qevcrnmwt 
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,TRI'MDlIITER OF STATE IN THE 
JIIMISTltY, OF' FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes 
Sir. The O<'vernment have received 
IDtorlID &eports OD tho Qost of Public 
Ita.. or ladustrial Securities and on 
tbe Lisliol of Industrial Securities froID 
tbe Hilh Powered Committee on Stock 
~aop.beaded by Sbri O.S. Patel, 
fO·fR1er Chairman of the Unit Tlust of 
la.cIia. 

(b) The High Powered Committee 
on Stock Exchanges in their Interim 
ae~t on the Cost of Public Issues of 
lD4uatrial Securities has made rccom-
meadatioD8.with a view 10 achieving 
botb reduction and ratioralis:ltion of 
tbo cost of public issues of securitie,s. 
Tho broad outlinea of the main recom-
mendation. contained il this Report are 
tho following : 

. \, 

(i) Whenever a company makes a 
public issue of securities at a 
premium of 25% or more no 
underwriting arransements 
should be permitted; 

(it) 'rationalisatioD of rates of under-
writing commission, brokerage 
and managing brokers remun c-
ration; 

(Uf) fixing the limit of free supply 
of application forms and pn.'s-
pectus to the brokers and 
manaaers to the issue; 

(1,) inviting applications for secu-
rities from - the public for a 
minimum amount of Rs. 1,,000 

, (lOd shares of Rs. lO/-each 01' 

10 abares/debentures of Rs. 100/-
. ~cb., 

I{t 

w) Tcd,uction in the mInImUm 
· num'ber' or days (or keeping 

open the subscription to public 
offer of securities from the 
present requirement of 3 days 
to:'2 days; 

(Iv) fixation or ovet all ceilil'g on 
. ;(, I ,I·th cost of public issue.s. 

(c) As regal'ds the recomnreodationa 
containt"d in the Interim R.eport oh t'he 
Cost of Public Issues of Industrial 
Securities, tho decisions of the Oovern-
ment have already been taken thereon 
and suitable instructions have been issued 
to stock exchanges for implementation 
of the decisions with which tbey arc 
concerned. As regards the recommenda-
tions contained in the Interim Report 
on the Listing of Industrial Securities, 
these are under consideration. 

Curtailment In Production Target 01 
Raw Silk During Sixth Five Year 

Plan Period 

7125. SHRI JAOANNATH PATT. 
NAIK: Will tbe Minister of SUPPLY 
AND TEXTILES be pleased to atate : 

(a) whether there bas been any 
curtailment of pr('duction tarlets fixed 
for raw ~ilk during the Sixth Five Year 
Plan period; 

(b) if so. to what extent; abd 

(c) the measures taken by Govern-
ment to prevent such curtailment of 
production targets for raw silk in 
future? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRl CHANDRASHB-
KHAR SINGH): (a) and (b). After 
a review of progress achieved in scri. 
cultural activities during firat three 
years of VI Five Year Plan by the 
Planning Commission, the target for 
production of raw silk for year 1984-8' 
was reduced from 9005 M.tonoes to 
6754 M. tonnes. 

(c) For eosutin&; acbievement of 
tarBcts in futurf", a comprehensive 
Plan has hoen drawn up fOr devolope 
ment or sericulture during tbe VII Plan 
period. In this Plan, emphasis j baa 
been laid on activities like production 
and &1Ipply or quality silk worm seed, 
on. growing of mulberry of improved 
vclrieties i.a'irriptcd lands etc., 80 that 
the constraintl faced by aericulture 
industry durin, the VI Plao are naiai-
mised in futuro. 
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Openlnl of Braucbes of Nationalised 
Banks In District Kangra (Himacbal 

Pradesb) 

7126. PROF. NARAIN CHAND 
PARASAR : Will the Minister of 
FINANCE be pleased to state: 

(a) whether the Punjab National 
Bank and other nationalised banks h'lve 
approacbed the Reserve Bank of India 
for licences to op~n their branches at 
any places in District Kangra of 
Himachal Pradesh during the last three 
years after proper survey; 

(b) if so, the details thereof bank-
wise and the names of places for which 
tbe licences have since been sanctiolt('d 
and the branches opened; and 

(c) the likely date by which tbe 
licences for the remaininl braacbol 
would be issued and tile reasons for the 
delay '1 

THE MINISTER OF STATB IN TH1I 
MINIsTRY OF FINANCE (Slllli 
JANARDHANA POOJARY) : (a) aad 
(b). A vailabl e information rolatio. to 
the Public Sector Banks and for tbo 
period from 1-4-j 982 to 31·3-1985 
is set out in Stateme-ftt I and II respoo-
tively. 

(c) The question of providinl bant. 
ing facilities at the Oentres which havo 
not been considered for allotment will 
be examined by Resorve Bank of ladis 
und..:r its new branch expansion policy 
for 1985-90 which is bei ns fin3lilccl. 
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Recommendations of Task Foree to 
Study Dill'erential lntereat Sebeme. 

7127. PROF. NARAIN CHAND 
PARASHAR: Wi\1 the Minister of 
FINANCE be pleased to refer to the 
reply siven to Unstarrcd Q .lCStion No. 
1917 on the ~rd August, I 9H4 regarding 
report of Task Force set up to study 
DRI Scheme and state : 

(a) whether the T.-.sk Force cons· 
tituted to consider the report of the 
National Institute of B.mk Manascment 
on Differential Interest Scheme has sub-
mitted its rccomme1.dations to Govern-
ment; 

(b) if so. the findings of this report 
and the decision taken by Government 
for their implementation ; and 

(c) if not. the r :asons for delay and 
the likely date by which the report 
would be submitted and the 
action taken thereup.>n ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) to (c). 
The rep..,rt of the Task Force on tho 
Differential Rate of Interest Scheme is 
uoder examinatoin of the Government. 

Decline Ia Demand of Aluminium 

7128. SHRI GIRIDHAR GOMANGO: 
Will the Minister of STEEL. MINES 
AND COAL be pleased to state : 

(a) whether the demand for aluminum 
in and outside the country is v.;ry low 
at present ; 

Ndme of the producer 

Bharat Aluminium Comaay Ltd. 
Indian Aluminium Cl.lmpany Ltd. 
Hlndustan Aluminium Corporation Ltd. 
Madras Aluminium Companv Ltd. 

Total 

(b) if so, the reasons for decline in 
the demand for alu -nin'um in the world 
market i 

(c) whether his Mi .1istry has contrac-
ted the buyers in and ou1side the country 
to sell the aluminium which is goina to 
be produced by NALCO duri.tg the 
year 1 9 86-H 7. 

(d) if so, the no•mes of the countries 
a: d the Indian buyers that have come 
forward so far ; 

(e) the existJna aluminium produc-
tion per ye&r from different aluminium 
plants ; and 

(f) the sterts taken to utilise the 
same by Government so far ? 

THE MINISTER OF STEEL. 
MINES AND COAL (SHRI VASANT 
SATHE) : (a} and (b). The demand 
for aluminium in the international market 
is reported to have shown sinans of 
staanation in the recent past. on "'ccount 
of general economic rccc!>sion. Domestic 
demand, however, continu.:s to be in 
excess of domestic production, and ~~ 
present there is no decline in the domes-
tic demand. 

(c) and (d). h baa been estimated, 
accordina to current projections, that 
the demand for aluminium within tho 
country will increase every year. Tho 
surplus situa lion in Aluminium after 
NALCO goes into production is expected 
to be temparary and short Jived. 

(e) The production of aluminium 
from different aluminium phots for the 
last two year bas been as follows : 

(In tonnes) 

Production of aluminium 

1983-84 1984·8 s 
6!,338 87.358 
5 3,88S 48.42.0 
98.485 126.017 

6.578 14.697 

220.2 86 276.492 
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(f) Domestic production is now beinf' 
supplemented by imports. 

Opening of Urban Cooperative Banks 

7129. SHRI R.M. BHOYE: Will 
tho Mit1ister of FINANCE be pleased to 
state: 

(a) the details regarding the criteria 
fixed by Government for opening urban 
cooperative banks ill the country; 

(b) the number of urban cooperative 
banks opened ill Maharashtra tid 
date; and 

(c) whether Government of 
Mah,\rashtra have also approached the 
Union Government in this regard? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SL-JRI 
JANARDHANA POOJARY): (a). The 
proposed banks shou1d truly have a 
cooperative character, they are expected 
to operate in a geographically compcct 
area not generally extending beyond the 
rnunicip~ll limits of th~ towr/city in 
which they are rl'gisl ercd and they should 
have prQseJ)ccts of attaining viability 
within a reasonab;e period. 

(b) and (c). Tbt're were 379 Urban 
Co .. opcra: ive Banks, having their regis-
tered offices' IOCJted in the Maharashtra-
State, as at the end of 30th April, 1985. 
The policy regarding opening of urban 
cooperati vc banks is being implemented 
by the Reserve Bank of India and eight 
pro~)(}:,~tl~ fl}r org Lnisitlg new urbal co· 
operative banks have sinc.e been appro-
ved by them. 

Modernisation and Upgradtion of 
Coal Mines 

7130. SHRI ANANTA PRASHAD 
SETHI.: Will the M'nister of STEEL, 
MINES AN 0 COAL be pl eased to 
state: 

(a) whether Government have any 
proposa1 under thei 1 consideration to 
modernise and uP&r~dc some coal minos 
in the country durin, the Seventh Five 
Year Plan pr dod .-

I ! '. 

(b) if S<', the name,: of tho, coal 
mint:8 identified for this propose; , 

(c) Whether Talchct Coal Mines of 
Orissa have been included under' th'e 
~bove modernisation programme? 

THE MINISTER. OF STEEL, MINES 
AND COAL (SHRI VASANT SATHB) : 
(a) to (c). Recor.strucli6n and moder-
nisation uf miuls is a continuou$ process. 
A number of existing m:nes will be 
mf)dernised/reconshuctcd including some 
m'nes of Talcher coalfield, durin, the 
Seventh Five Year Plan period. 

Import of Wool-l'opi. 

7131. SHRI MOHAN BHAI PATEL: 
Will the Ministlr of SUPPLY AN 
TEXTILES be pk~lscd to state : 

(a) whether wool .tops are being 
imported ; 

(b) if so, the q~antity of wool-tops 
imported during the year· 1983· 84 and 
1984·85 and lik,·)y to be imported 
during the yt:ar 1985-H6 and the 
anlount involved therein; 

(c) whether it is imported through 
some agency or direct by the mills;', a~d 

(d) the steps bein& ·taken to dev.clop 
wool-top industry iu· the cO.untry. and 
to put stop its imp~rt to ~ve: c·rores 
of foreign of Rupees of exchange? 

THE MINISTER OF STATE OF ''FIlS 
MINISTRY OF ~UPPLY . ANI) ~'mx
TILES (SHRI CHANDIlASHBK,BR. 
SINOH): (a) and(b). The import of wool 
top has bce.l banned with affect. from 
10th August, 1984. 

(c) D.Jcs rot arise. 
• II 

(d) Tbe import Qf wool IOP_ iJMaS 
banned with a view to dcvelopina the 
indigeeous wool c011lbjna industry, rand 
savina foreign ~bange. I" 
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Ibpert Co •• fiMe to Boost Export. by 
s..U .adatria. Sector 

1134" SlIRI N. DENNIS: Will 
,~ Miwcr ~'COM~BRCE be pleased 
to sta\e ~ 

,.) wla.~t' tber.< ~ any prQPosal 
u.,. .. be consideration of Government 
t.O act up an export commi t tee to boost 
QUorts by, the small scale industrial 
_tQJ: .. and 

(b.) if sa, ~ "otaH. thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES, (SHRI CHANDRASEKHAR 
SIMGH)': (a) No, Sir. 

(b) I)oes Qot arise. 

Non-Aeceptanee or Scbeduled Castes 
eeliilieate ~y R...."e Bank of India 

7133. SHRI RAM BHAGAT 
'.S'IlAN, WiU the Minister of 
f1"~.NCB be pLea.sed to 8t~tc : 

(a) whether Ilcaerve Bank of India 
did not nccepl the Scheduled Caste 
certificate issued by the competent 
,Q.tJlo,ltiQ8 UkE;. Distl"ict Maaislrates. etc. 
lA ge.se of rec'(uiment to Grade 'B t 
officers advertised in November, 1982 
and appointment of Scheduled Caste 
.... tet was delayed and Scheduled 
eMte oaRd+dcltos were denied appoint-
meat Oft flimsy grounds: 

(b) if not, the number of Scheduled 
"-'e- oa~tcs W,hQ wer-e s.oh.ct ed and 
•• au"" out of tUm who have been 
1I01I0l fA .11l ; 

") ~ I'OMOns· relating to those 
candidates who have not been· a Howed 
to join for quite sometime ; and 

(d) whether the appointm ents have 
been delayed only to atrect their seniority 
eDd 1hvm til. Scbeduled Castes theroof ? 

TD MINISTBR OF STATI! IN THE 
MINISTRY Oft flNANCB (SHRl 

JANARDHANA POOJAaY)! (a). No, 
Sir. 

(b) to (d). The Reserve Bank of 
India has reported that 1 1 Scheduled 
Castes candidates were selected for the 
assignments. Two of them did not 
report and one other requested for 
ext ens on .of time to join his duties. 
The appointment in the case of four 
others was delayt:d for Ihe purpose of 
verification of their cast e certificates. 
The seniority of the candidates IS, how-
ever, not dctcrnlined by the date of thdr 
appointment. It is deternlined with 
reference to the dat I,,! on whi ch the 
memOrandl)m regarding their empanel .. 
ment is approv~d by the Central Board 
of the Bank. The seniority of these 
candidates will therefore not be affected. 

Recommeodations by StlJdy Group 00 
Wool and Woo lien Industry 

7134. SHRI B. V. DESAI: Will the 
Minislbr of SUPPLY AND TEXTILES 
be pleased to state: 

(a) whether the empowered commi .. 
ttee appointed by Government to process 
the rccommendtations made by the Study 
Group on Wool Rnd the Woollen Indutry 
has submitted its repJrt to Government; 

(b) if so, whether the woollens 
ir.dustry sector was anxiously waiting 
for the rcpor t ; 

(c) to what extent Government have 
already accepted the recommendaijOQs; 
and 

(d) the steps being taken to imple-
ment these recommendations? 

THE MINISTER OF STATE OF THE. 
MINISTR.Y OF SUPPLY AND TEX-
TILES (SHRI CHANDRASEKHAlt 
SINGH): (a) and (b). The Bm-
powered Committee bas been constituted 
by the Government to tak·; decjsions 
for effective and expeditious implemen. 
tation of tbe rcc00'lmendations made in 
the said report. Thus, the' Empowered 
Committee does not have to subQlit aey 
f'ormal report but has to ind'icate tho 



decisi()ns o'n behalf of the O()verl1m~nt. 

(c) and (d). The Em~,owercd elm :1i. 
tt.!o I bas held- two meetings for c:>uside-
rina ttUI recommendations. No dec ision,s 
have yet been announced. 

mount Passed on to Hotel Matlrya by 
A MIS Indian Tobacco Company Ltd. 

I l j,. stiR! "'RAM BHAGAT 
PASWAN: Will thfJ Minisler of 
FINANCE be plca~ed to slat c ; 

{a} whether Government aware th.tt 
MIS Indian Tobacco Company Limit~d 
passed on a huge amount of its inc.)me 
to its hot cl group and towarus publicity 
expenditure ~o as to reduce iiiCOmt~ : 

(b) if so, the total amount passed 
on to Hotel Maurya group by MIS Indian 
Tob: ceo Company Limited and the names 
of advertising agencies through wh:ch 
publicity work has becn done by Indian 
Tobacco Company; and 

(c) whether Government pr.)pose to 
order sped;"l l'nquiry in the matter? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SliRI 

JANARDHANA POOJARY) : (a) and (b). 
Since MIS Indian Tob' cco Co.npany Limi-
ted owns the W clcomc Group ('f Hotch, 
incurring· expenditure on behalf of its 
hotels is a normal business activity for 
MIS Indian Tobacco Company Limited, and 
the Question of reducing its inc)me by 
way of any expenditure on its hotels does 
not arise. Expenditure laid out wholly and 
exclusivciy on advertisement is an allow-
able deduction, untlcr section 37 of the 
I.T. Act, 1961, if the conditions laid 
down therein are satisfied. 

Names of the "main advertising agents 
of Indian Tobacco Company Limited, 
inter, alia, are as under: 

(t) MIS. Clarion Advcrlh.ing Sel vices. 
Limited, 55, Mir7a Ghalib Street, 
Ca!cutta-7000 1 b. 

(2) MIS. Hindustan TlwDlrbon 
Ass( ciat ('s ,Ltd., :0 Bond\)' 
R.oadA Calcutta· 700 0 19. 
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(c) Atlowability or otber_be or 
cxpe,diturc in~urred OIl .advertismoDt 
will be looked into while COD1plotiq the 
relevant assessments of MIS. IQdiaQ 
Tobaccv Company Licuited. 

Accountability of N olbinee Direetol"l la " 
Matters or Fraudulent Traaseet'oaj 

7136. SHRI INDRAJIT GUPTA: 
Will the Minister of FINANCE ba 
pleased to state: 

(a) whether it is a fact tbat tho 
nominees of the D;partment of Baqkin, 
and the Rcs'.!fve Bank of India serve al 
Directors on (he Boards of Baqk of 
Baroda, CJntr(ll Bank of India, PUrQab 
N~ltjonal Bank and the Unioa BaQk of 
India; 

(b) whether it is also (act that a 
numb ~r of these Directors have been 
nominated on the Boards of otber 
na~iona1iscd b.lllks also; and 

(c) if so, the accountability of those 
n\)minee Directors in tbe matter 0' 
fraudulent transactions in these baota 
reported by the national press in tbe 
recent' P[!st ? 

THE tviINISTER OF STATE IN THB 
MINISTRY OF FINANCE (Saal 
J,\NARDHANA POOJARY) : (a) Yea. 
Sir. 

(b) Yes, Sir. 10 some cases, COI1tral 
Governmen t officers have beon appointed 
as Djre~ton on more than one bIAk. 

(c) The nomillee Directors of the 
Reserve BJnk of India and the Central 
Government are not vested witb aa)' 
sp~cial powers and do not enjoy any 
special status on the Boards. Matter. 
coming up befIJre the Boards arc decided 
by wncensus. I and if aeQ8 •• ary by • 
majority of votes. Tbe respooaibiUt)' of 
the Board is collective and in \'1e1t t)f 
this no individual Member ean IN IIett 
acc()untabl e or &1 havin. "any spec.l 
responsibility for nt.Hen pertaitlttJa to 
the day-to-day mana.ernent of baat. 
unless be is, il'l .f.Other .,,1111), 
txpecltd to sboulder tbe RJIpODlibDrtJ'. 
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,Dispute Between Government and Metal 
Scrap Trade Corporation Limited 

; ~ ~ J J 

'7137. SHRI MOOL CHAND DAOA : 
Will the Minister of STEEL, MINES 
AND COAL be pleased t'o state: 

(a) whet.her there was a dispute bet .. 
ween Government and the Metal Scrap 
Trade Corporatjon Limited; 

(b) if so the details thereof; 

(c) since when dispute is continuing 
and the,latest position thereof; 

(d) 'the nunlber of ships and aircrafts 
beld up, declar~d unserVlce~ .. b\e for 
breaking into scraps and at which places; 
and 

(e) the annual incolne to 
ment from this trade during 
three years? 

Govern-
the last 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHKI K. 
NATWAR SINGH) (r) No, Sir. 

(b) and (c). Do not arise. 

(d) No ship or Aircraft declared 
unserviceable and pur~hascd by Metal 
Scrap Trade Corporation is held up for 
disposal. 

(e) III so far as MSTC is concerned, 
the Annual Income (Profit before Tax 
and Income Tax paid by MSTC are 
given below :-

f;Year Income (PBT) 
(Rs. in lakhs), 

1984-8,5 
(Provisional) 

19~4-S5 

1!l.I2-S3 
, It' 

368.00 

304.09 

207.99 

Income 
Tax paid 
(Rs. in 
lak'1s) 

2 3S .00 

218.09 

14S.S9 

Vessels S:J Id by Private Shlppiol 
Companies for Breaking Throqh 

Private Negotiations 

7138. SHRI K. RAMAMURTHY: 
Will th e Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether three private shippina 
companies have sold eight vessels for 
breaking through private negotiations. 
denying the opportuntity to 100 ship· 
b,'eak~rs registered with the State-owned 
Metal Scrap Trade Corporation; 

(b) whether the impJrts of foroj.n 
vessels for breaking are also boln. 
dissuaded; and 

(c) if so, how the ship-breaking industry 
is going to be helped by Government? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) So far as io-
formation is available to the Govern-
ment, 4 Indian flag vessels namely ,lala 
Tarang Jala Girijava, Vijaya Vaibhav 
and Vijaya Jiwan have been 
sold for breaking by private negotiatioDs 
without complying with the usual pro-
cedure of canalisation for Indian flaS 
vessels formulated by MSTC which is 
t he canal ic;ing agency according to the 
import policy of the Government. Apart 
from this it is understood from reports 
that 4 other Indian flag vessels namely 
Indian Triumph, Illuian Trust, Indian 
Security and Indian Tribune are also 
being privately negotiated for sate with-
out complying with MSTC guidelines. 

(b) No, Sir. Foreign vessels for 
breaking continue to be lmported, On 
the other hand it is proposed to increase 
the import of foreign ft?g vessels durin, 
the year 198 5-8 6~ as compared to the 
1981.85. 

(c) Ship-breaking units are being 
helped by the Government by supplying 
their input material namely old ships for 
breaking to the extent considered neCCII-
ary for import after taking into consider-
ation the overall demand and lupply 
of steel re-rolled itoms in the country. 
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Apart from this, financial assistance is 
also being provided by Ferrous Scrap 
Committee for purchLlse of necessary 
equipment by shipbreakers and by MSTC 
by living h:ll discounting facilities. 

Tec'hnical Committee on Textiles 

7139. SHRI MOHANBHAI PATEL 
Will the Minister of SUPPLY AND 
TEXTILES be pi eased to stat e : 

(a) whether·the technic~l c:)mmittec 
on textile has submit t ed its report; 

(b) if so, the ddails of the rcc.)m-
mandations t hereof; and 

(c) the steps Government have taken 
to impl ement those rccc,mandations ? 

THE MINIS fER OF STATE OF THE 
MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH): (a) The ExpJrt 
Committee on the Textiles Industry und(:f 
the Cbairmanship of Secretary, Depart-
ment of Textill!s" has submitted its 
report to the Governm~nt on 27th April, 
1985. 

(b) and (c). Since the report l)f the 
Expert Committee is one of the inputs 
for the textile policy, which is und er 
formulation, it would not be in public 
interest to furnish the details of the 
recommendations. 

Arrest of Persons Under COFEPOSA 

7140. SHRI BANWARI LAL 
PUROHIT: 
DR. O,S. RAJ HANS : 

Will the Minister of FINANCE be 
pJoused to state: 

(a) whether the Directorate of 
Revenue Intelligance.. Bomb~y has 
recently arrested some persons who were 
having alleged link between India and 
International Smu',glinS Syndica tes under 
the Conservation of Foreiln Exchange 
and Prevention' of Smuggling Act 
(COPBPOSA); 

(b) , if so, tho details of the persons 
inv~)lved and details or-the j~cml' scli~; 
and "'. 1; 

(c) the steps ~ontea\plated by 
Government in this regard 'aguirist the 
involved persons? 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHit I 
JANARDANA POOJARY) : (a) and (b). 
The officers of the Bomb:.lY Zonal Unit 
of the Oil cctorate of Revenue Intelli-
gence arrested th\rteen persons, includioa 
one Haji Oomar Ahmed alias Haji 
O,Hner alias OOfllcr Malbari alias Bhai, 
Fal zand A. G Parkar and' Ibrahim 
Mohidech in connec:;on with the seizure 
of textiles and ;.;.udio cassettes of foreign 
origin worth Rs. 60.6H lakhs effected 011 
4-2-1985. 1.1 connectioll with this ca~e, 
Haji Oomar Ahmed, Farzand A. G. 
Parkar and Ibr.lhinl Mohideen were also 
detained und~r COFEPOSA Act under 
the 0 rlief:"! passed by l h~ Government of 
Maharashtra. 

(c) Apart from departnl~nal proceed-
ings for the confiscation of the 
contraband goods in question and imposi-
tion of p..;nalties on the persons 
concerned und~r the Customs Act, 1982, 
appropriate action as warranted under 
law will b", tak;\:11 against the persons 
involved. 

Raids by Income Tax Department on 
steel Traders of De lhi and Bombay 

7141. SHRI RAM BHAONf 
PASWAN: Will the Miuister· of 

- FINANCE b,; pleased to state" ~ 

(a) whether the Intelligen ce wing of 
the Income Tax Departnlcn t has ree(,t\t-Iy 
raided the office and resid!ntial premises 
of ~omc steel traders in Delhi' and 
Bombay; 

(b) if so, the dcdails of sucb tra den 
whose residential premises were raided; 
and 

(:) the action taken or proposed to 
be taken against the income tax defaul-
tera 1 
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THB MINISTER. OF STATE IN THE 
MINISTR.Y OF FlNANCB (SHRI 
JANARDHANA POOJARY (a) 
Income-tax Department has not con .. 
ducted ... rcb in the case of any steel 
"ader in Delbi/Do mba)' iu 1985. 

(b} and (c). Dl)es not arise. 

PropHeI to Reserve Certain Item of 
Import .. Export-for SC/ST Traders 

7142. SHRI ANANTA PR.ASAD 
SETHI: WLI the Miu\stcr of COMM-
aaCB be pleased to state : 

(a) whether there h a1-,y prop )sal 
under the consideration of Government 
to relerve cert~i('l percentage of itc11l'~ of 
import/.:xport for Scheduled Ca·:;tc and 
Sc:heduled Trib} persons to cn:1.ble these 
woaker sections to improvo their 
standard of living; 

(b) whether it is proposed to patrl)-
Disc real work ers' fil msfassociat ions to 
export leather and leather goods like, .hoes. etc. rather than patronise luiddl e-
meo; and 

(c) if 10, the details in this rcg,Hd ? 

niB MINISTER OF STATE OF 
rHB MINISTRY"OF SUPPLY AND 
TBXTILES ('HRI CHANDRASHE· 
KHAR SINGH) : (a) No, Sir. 

fb) and (c). Bharat Leather CorpJr-
ration and the various State Leather 
Ik-..topment Corporation arc ~~s'Slstlng 
amalt scale Boits engaged in the manu-
facture of finis"ted leather ~nd le~\thcr 
products in inhrnal marketi"d as w~il as ,...,t. Slate Tradlnl C .,rpora'ion of 
lad. Lim.ted, Tra-de Deve10pfucnt Autho-
lily aact the Nation.)) Sm'lli In .Ju~trics 
CorporaUon arc also assi~f ina thl:.'se units 
in exporticg their products. 

Re,It •• 01 C •• hew Industry io Ketalft 

7143. PROF. K. V. THOMAS 
SHRI SURESH KURUP : 

WI" "'. Minister of COMM[RCE be 
,. .... to .tate: 

(a) whether it has been brought to 
the attcntbn of Government that cashew 
industry in Kerala is in a declining tread; 
and 

(b) if so, the steps proposed to revive 
the industry? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH: (a) and (b). Th-.: Cash cw Industry 
concentrated nl~linly in Kcrala has been 
facing pr.)blcll1 arising f~ onl the fiuc~ua
lj,)QS in lot ~~nntional pj·jcc s and rising 
Ct)st of P l)duction of raw caS}H:W and its 

pr ..JCCSSi,ig. A ,Hjmbc~ of schemcs including 
t;lC mui: i-s:at~ c~sh,;w development pro-
gramme are being implemented to 
incr case pre ductivi ly, reduce cost of 
cultivation ,lild tl,) incrcC\,c the availabi-
lit y of ret w cash~w. 

R('IDrts of S ilk Hoard Oificials visit 
Foreign Cnuntries. 

7144. SHRI MAHABIR PRASAD: 
YADAV : Will the Minister of SUPPLY 
AND TEXTILES be pleased to slate: 

~ 

(a) wh~lhcr it j~ a f.!~t th:ll officials 
of Centrdl SIlk Board ar0 P lying visits' 
abr'..>au 0,1 G >V";,·J.llll,!.-tt cXJ)~,lS,! i 1 the 
n:.lm~s of dcv~:opmcllt of !;ilk industry; 

(b) if so, whet he;' they have submitted 
their rep~rts in th~\l regard ; and 

(c) th,_: udails of the expenditure 
i:1currcu thereon all)ng with the number 
of OCC 1 ~io,1'\ wh:n the officials P lid visit 
abro~Hl and the date of their s~lblDis,;ion 
of r':!po··t.:; '? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES UiHRl CHANDRA. 
SHEKHAR SINGH) : (a) Officers from 
the Central SiJk Board go abroad on 
official tours as and when necessary iIa 
the inter~st of official work. The,ex.-
penditure on :uch visits is met by the 
Central Silk BO~\fd which is a statutorJ 
no~rd fut:y fou nded by the Centr,a) 
Govp.rnment. Such . visits have boen 
normally in connection with study of 
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sericulture industry in other counttiea, 
p~uti'.:ipation in international conference. 
trade fairs etC. 

(b) ar.d (c). This infol matioll is being 
collected fronl the Central Silk Board 
and will be laid on the Tabl e of the 
House. 

Creation of Third World Developmeut 
Bank of Finance I>e,'elopment 

Prcjcct 

7145. SHRI R.S. GAEKWAD: 
Will the ~1inister of FINA1':CE bt~ 

p!ea~cd to refer to the reply given to 
Unstarred Qu est ion No. 960 on 30th 
April, 1982 fl'gardi(\g creation of Third 
\Vorld D<.:velcpnlcnt to Finnnt':c D~v~Jop
ment prcjl:cts and state: 

(a) whl!thcr subsequent meetings of 
gT<\UP of 77 were held to consider fcnsi 
after the fiLst nlccting of the grOl'p of 
77 experts on Fin .. ncial C()rp:Jn:tion 
took plac,c in Kingston, Jamaica from 

. March 26 to 31, 1982 ~nd 

(b) if SO, (h·~ dl. tail C(~ progress 
thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (;.1) and 
(b). Yes Sir. A number of m--:ctings uf 
0-77 were held ,1fter the first meeting 
of Group (If e'Xplrts b Kingston, Jam:jca 
it; March, ] 982 L) c\)n:-.id!r foasibilify of 
a Bank for d·:veloping c )unlr il!s. At 
these mel ting it was decidld inter ali .. , 
1 hat the size of the capH~l of l he B~lOk 

should be bas<.d on concrete and practi-
cal arrangcm,·!ts t hat would enable &elf-
sustained nnd viable tmd op~ratiors. It 
was also d(cidcd :,0 hold intensive ColO" 

sultations Wilh ali memb..;r governments to 
obtain their views on f"rthf~r ~t cps to be 
taken for the estc·b:isbment of the Bank. 
Extensive studi~ s were also c(lrried out 
by ~ number of expert bodie s with a 
vicw to work out a feasible ~chcmc of 
action. 

[TranslallonJ 
New itelD Captioned 'Hawai Adde Per 

Croron Ki lier&pberi 

7146. SHRI SARFARAZ AHMED: 
Win tho Minister of FINANCE be 
pleased to state: 

(a) Whether attention of OO"tl~ 
bas been d~awn to the news item GlPC. 
ioned 'Hawai Adde per CrorGo Iti 
Het'spheri' (Bungtinl of crore. at 
airport) appeared in tile 'N..-..at 
Times' of 15th January, I' 98'; 

(b) if so, the det"ils t hereo'; 

(c) whether Government arc taking 
suit,·blc measures to keep a wat~h in the 
matter; and 

(d) if so, the details thereof 1 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SRaI 
JANARDHANA POOJARY) : <a) Yes, 
Sir. 

(b) No c; sc of 'bongling worth crores 
at Airport' :~s given in the press report 
has com~ 10 notice. Howover" on 3· t·85, 
at Sahar International Airport, police 
officers seized foreign exchanae equi-
valent of Rs. 43,871 (·from Shri Bark-
rishr.a Ramchandra Sat am, a load~r.t 
the Airport. Subsequently 2 more 
pcrs~)ns were arrested. 

(c) and (d). Officers in plain clothes 
arc post -;d at stratcaic points In tbe 
Arrival .Hall and the tarmac to keep 
general survdllance. Selective Check. 
on p- rcentagc basis arc aJso exercised in 
both Green and Red Chanoels to detect 
cases of mis·dcchration. 

[ English] 
Disco\'ery of Tin-Ore In 

Koraput DJstriet 

7147. SHRI K. PRADHAMI : Witt 
the Minister of STEEL, MINES AND 
COAL be pleased to st.ate : 

(a) 'Nhethcr Geo~oli.l ItI"ey of 
India bas discovered A~.abLe depelkt ., 
tin-ore in Koraput district ort __ aad 

(b) the .tept' t2ken lOr pro,.,.. CIJII'-
tation of tin-ore found in thlt clflttiet, 

THE MINISTER OF stEBL, MIN!! 
AND COAL (SHRI VASANt SATRI!' 
(a) and (b). Tin deOOlifl have 'ken, 
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fqpnd -in Koraput District of Orissa. 
lavosHgJ.ti'r.s to asse)! the p)tcntbl of 
'tllese depo$its have taken up by 
Geo,lolical Survey of lfidia and other 
:o~..,.bat.ons. .The Orissa Mining 
Corporation bas raised 82 tonnes of tin-
ore till March 1985. However, large 
scale commercial. exploitation of 
these deposits will d~p end on their 
techno-economic vi;.l bi Iity. 

Soft Cre~it by West Germany to India 

7148. SHRI K. PRADHANI : Will 
the Minister of FINA'leE be pleased to 
stat e : 

(a) whether W cst Germany has 
agreed to exteht soft credit to India; 

(b) if so, the amount of bOCt credit 
to be given by V'lest Germany to India 
1985-8 G ar.d the subsequent years; 

(c) the terms and condiliuns laid 
down by West GCl many for payillg soft 
credit to II~dla; ar.d 

(d) the dl.!tails thcreuf ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY)': (a) Yes. 

-Federlj} Republic of Germany has ag. ced 
to conce')sional credit to India. 

(b) The amount of conccssional credit 
pledied by FRO to be given to India in 
1985-86 is DM 360 MiH;on. An indj-
cation has been given that in 1986-87 
also India can obtain conccssional credit 
from FRO of an unJ DM 3 (JO M:Illon. 
No amounts have been ncg:>tiatcd as yet 
beyood 1986-87. 

(c) and (d). This assistance is provided 
'at a 0.7 S% per anuum rate of interest 
repayable -over SO years with a nlorat-
orium of 10 years. Under the noo-
project portion, it would be used for 
import of Capital Goods, Genera) 
Commodity Aid .. and f"f Financial 
Institutions [ICICI, IFCI]. For the 
project porUon, it wou:d be used to 
FiaU\nce proj,c~s like Rur~\l \Yc.ll~r SUPil!Y 
io Madbya Pradesh, Farukka Thermal 

Power Plant, Heavy Duty Breakdown 
Granes for I.l-liu!} Railways, Expansion 
of the Yerraguntla Cement Projec.t, Gas 
Turbine for Uran PO\\ (.~r Project, 
Linepipes for the HBJ pjpelinc. 
[Allocations for 19,85· 86) 

Gold Seizure in BOlPb.1Y 

7149. SHRI B. V. DESAI: Will the 
Minister 'of FINANCE be pleased: -

(a) whe: her it is a fucl that during 
the month of Ai),ri:, 1 985 a bigscst 
second h:tul of gold in the city of 
Bombay was seiz ... d by lhc Revenue 
Intdligence amouuting to Rs.3 crores; 

(b) if so, the details thereof; 

~c) total number of arrest nlJdc in 
thiS regard; 

~d) whether it is also a fact lh~l t in 
B0mbay during the last 3 nlonths a 
l1ulnber of raids were conJuct~d and 
property worLh Cl.ures W,lS sClz.;d by the 
Revenue Intelligence from the snlugglcrs; 
and 

(e) if so, the detailS thereof "1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y): (a), (b) 
and (c). On 23-4-1 '-:J 85, the officers of 
Bomb~y Zonal Unit of the Directorate 
of Revenue Intelligence, recovered 
12 belts containing 11,4.J6 pieces of 
foreign-marked gold, each weighing 
10 tolas, and 4 pieces of gold each 

weighing, 10 tolas, from a specially-made 
ca. vity in an Ambassador car near 
Roopam Cinema, Sion Circie, Bombay. 
The gold totally weighing 12, 000 tolal, 
valued at Rs. 2.95 crores. was seized 
under the provisions of the Customs Act, 
1962. The car valued at RI. 50,000 
was also seized. There wus no occupant 
in the car. No pcrsC'n was arrested io 
connection with the scizu:-e. 

(d) and (e). Durina the period 
February to April, 1985, the officers Df 
the Bombay Zonal Unit of the Directo· 
ra~e of Revenue Intelligence" seized 
contraband loodlS valued at .R.s. 5.69 
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crores in 1 S cases.. The main items 
seized are: foreign marked gold, wrist 
watches" Watch parts textlles and 
electronic goods. 

Amendment of Guidelines for Li sting ·0' 
Secur itfes no Stock Excbange 

7 t '0. SHRt B. V. DESAI: Will 
the Minister of FINANCE be Ipleased to 
state : 

(a) whather hl~ has decided to amend 
the guidelines for listing of securities on 
stock cxChatig~s to bring more profitable 
closely-held companies to the stock 
exchange-hold; 

(b) if $0, whether the new guidelines 
which were sent to various stock excha-
nges win enable private companies to 
get listed in two stages of public offer; 

(c) whether amendm ent was promp-
ted by GOVCTl1fllcnt's kcenness to open 
up closely-hc1d companies and bring 
morcpublic p~lfticipation; and 

(d) if so, to what extent 1 he new 
gUidelines have helped the companies '1 

THE MINISTER OF STATE IN THE 
MINrSTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a), (b) 
and (c). Government have amended the 
guidelines for listing of securities 10 
relaxation of Rule 19 (2)(b) of the 
Securities Contracts (Regulution) Rules, 
1957 on 18th March" 1985 with a view 
to further develop the capital market 
and to have more listed companies. Under 
these guidelines, existing non-FERA 
companies which are more than 10 years 
old or which have been earninb profits in 
at 1 east 4 out of the paqt five years 
would be granted listing with a public 
offer of 40% as against the present 
requ:rement of 49j~ of t he issued capi~al 
of the company. Purt her, such companies 
may at their option make t he public 
offer in two st:lges, V

O z the first stage 
of 2 O~/g being offered at the time ... f 
1isti~g and the bJlance b~irg offered 
within a period"of three years from the 
date of enlistment. 

(d) 0 As the amended listinp, guideline, 
··were issued by tho Government oo\y 

recently, i. c. on 18th March, 1985 it 
is too early to m~lke an assessment of 'he 
extent to which tLl:se Juidelines have 
helped the compallies to get listed. 

Installation of Computer by M.M.T.e. 

71S1. PROF. MADHU AND DAV-
ATE :W,ll the Minister of COMMBRCB 
be pleased to state: 

(a) whether lObe Minorals and 
Metals Trading Corporation Manage-
ment inspite of repeated protests from 
the employees of Calcutta relion, have 
d ... cided to go ahead with the program-
me of iD~talling computer effecting ser-
vIce security of the employoes aDd freez-
ing tbe employment potential. 

(b) whether the decision regarding 
coropu t er has been taken on the basil 
of an alleged settlement cone lu· 
ded with some 1 erders of a lection of 
the employees totally ignoring the 
opposition to the installation of compu-
ter by Calcutta region employeoa 
'Union, which is a 'recognised' Uaion • 
and 

(c) if so, whether the decision of 
instal the computer is proposed to be 
revised? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDR.A-
SHEKHAR SINGH): (a) and (b). No, 
Sir. The comp1:lter syst em has been 
installed in the Minerals and Metals 
Tra.ding Corporat ion of India Limited 
(MMTC) after a ietCItment dat'e4 
15.9.1984 between MMTC and t. 
Federation of MMTC Employees Union. 
The regional union of the emp1oyoos of 
MMTC, Ca)cuttf.i, is a' constituent unit 
of the above Federauon which is an 
apex body of all regional units of 
MMTC employees unions. Tbe lettl.,.. 
ment, inter ali~, provides for the follow. 

\ ina: 

(i) Protection of TC'ontltmcnt' at tbe 
lower cadres ,0·, or induCtiOD 
level. '. .' 
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: .(ii) There will be no retrenchment 
of staff as a result of comput eri-
~tlon. 

(iii) Management will not undertake 
any work st udy of the sole pur-
pose to declare the staff sur-
plus. 

(tv) SUbject to possession of requi. 
site profe ssional klwwledgc and 
skill and further subject to suit-
.lJtlit~. preference wUl be given 
to "UUna de,partmcntal candida-
tel ill solecting computer person-
.el through administrative pro-
cechtres and for this purpos~ .. 
.. "ageMent will try to make 
lUitable arrangements for i~par 
ting necessary training. 

, (0) No, lir. 

hNme-Tax Rx~mption on Gratuity 
Received by Lie Aleots 

"52. SRRI SHANTI DHARIWAL: 
Witl the Minister of FINANCE be plea-
ted to state: 

(a) whether Government have rc-
"ivod • representation from agents of 
lAe Lilt IOlUrance Corporn t it" n demand .. 
in. income-tax exemption on the gra-
tuity amount to be received by them; 
Illd 

'''') if &0, the action proposed to be 
taken by Qovernment thereon? 

TIIB MINISTBR. OF STATE IN 
THI YINIITRY OF FINANCB (SHRI 
IANAaORA- POOJARY): (a) Yes, 
1Ir. 

(b) fte SUSlCstlon is under examina-
tlon. 

{lrMr le,,..] 
..... of Loa ... by NationaUsed 

Baks In Rural Areas 

I ',S1,. aHal SHANTl DHAJlIWAL : 
'~I~.~ ,.lnist4( 0( FINANCE be 
pl .. od to Itaio : 

(a) whether GQvernmeot propLse to 
simplify the procedure governina tbe 
grant of loan by nationalised/rural baoJcs 
in rural areas; and 

(b) whether it is proposed to autho-
rise one rural or nationalised blnks in 
each block headquarter for sa ncti oning 
loans to facilitato the beneficiaries of 
LR.D. PrOgranltne ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) Banks 
h3V~ alr(;i.\dy bern advised to take 8eve-
ral steps such as simplification of loan 
applica ti~)n forms and make lh ese forms 
available in local hngU8gcs to the inten-
ding borrowers, liberat ion of terms and 
conditions relating to security, margin • 
and repaynlcnt period, delegation of 
adequate discretionary powers to branch 
managers for the disposal of maximum 
number of loan applications at the 
branch level itself within a stipulated 
time# period, etc. 

(b) All bank s branches operating in 
a block are expected to sanct ion loans 
under Integrated Rural Development 
Programme. 

Objectives in Setting up of N. T.e ... 
71 54. SHRI SHANTI DHARIWAL: 

Will the Minister of SUPPLY AND 
TEXTILES be pleased to state: 

(a) the objective with which the 
National Tl.xtile Corporation was set 
up ; 

(b) the returns received by Govern-
ment from the cdpital invested in the 
National Textil e Corporation; and 

(c) how Government prcpose to bdol 
about investments ill the work~nl of 
the miles under the management of the 
Corporation ? 

THE ~dINISTER OF STATB OF 
THE MINISTRY OF SUPPLY AN» 
TEXTILES (SHRI CHANDRASHE~ 
KHAR SINO H) : (a) National Tex-
tile Corporat ion was set up with the 
lDaiD objective of m~na8ina tbo aft'."" of 
taJ! aiGk ,_tilo mil" tatop o,~ 1.w 



GoverllDlent, ,for the oxpediu&Us relllabi-
litatioB of luch uJlCiertakillls 10 &at .a"b 
rehabilitatioa may,aabaorvo tho inter.e1t8 
of the production and distribution, at 
fair ,prioes. of .cJleaper varieties of· 
clotb. 

0" There bave been no direetore-
turna to· the Oovemmeat from the capi-
tal. invested in NTC in view of fact that 
NTC has been incurring losses. How. 
ever, NTC mills have contributed over 
Rs. 300 c:rores to the Exchequer upto 
now by way of excise duty and other 
taxes. 

(c) The perforn,ance of National Tex-
tile Corporation is being re~iewed by the 
Government from time to time and steps 
taken to improve its performance. Some 
of the important steps taken/being taken 
to improve the performance of the mills 
are as under :-

(i) arrangements are being m~de for 
timely procurement of cotton 
from different available channels; 

(ii) working capital has been reple-
nished to make up for each los-
ses ; 

(Iii) to overcome the power shortage, 
self aeneratina capacity, has been 
increased. 

(iv) selective modernisation prOiram-
me strategies have been adopted 
for result-oriented gail'ls ; 

(v) cost control 'metbods have been 
Introduced for reduction in cost 
at all 1 6\'els. 

(yi) .«orts are beifll made for redu-
cing the non·oper~tional admints· 
trati ve expenses; and 

(vii) workers' participation scheme 
in the management of tho mills 
is being encouraged. 

[&,llsII] 
Cb I.a-clay Miae& ID Or II. 

71 55. SHRt HARIHAR SOR1!N 
Will the Minister of ST!BL, MINI!S 
ANI) COAL be pleued to ~tate ; 

211 

(a) th, number of china-clay mines 
located in Mayurbhanj and other districts 
of Orissa; 

(b) the number of china-clay mine. 
under operation by private najoe owners, 
Orissa Mining Corporation and the 
National Mineral Development Corpo-
ration; 

(c) the names of tho private mire-
owners given lease of china-clay mines; 
and 

. (d) the detaUs thereof? 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(e.) to (d). The info! mation is being 
collected and shall be laid on the Table 
of the House. 

Iron-Orc Mines In Otissa 

7156. SHRt HARIHAR SORBN: 
Will the Mini1;ter of STEEL, MINES 
AND COA L be pleased to state : 

(a) the number of iron-ore mines 10· 
cated in Keonjhar, Mayurbhloj, Sundar-
garh, Cuttack aDd other diltricta of 
Orissa; 

(b) the approximate tonnes of iron-
ore deposits availab\e in each of these 
mines; 

(c) the number of mines located in 
Orissa leased to private mine-()wners, 
Oris~a Mining Corporation and the 
National Mineral Development Corpo-
ration 

(d) the number of ir on-ore mines in 
Orissa which have become sick; and 

(e) the steps taken for the revival 
of those aick mines J 

THE MINISTER OF STATE IN TtiB 
DBPARTMBNT OF STBEL (Sl-IR.I IC. 
NATWAR SINGH) : (a') The n.mbcr 
of' operating mines iQ dift'eront districts 
0'· Orf... in calc oftroft ore ia 8iven 
bcl"w 4it·triQt.wisc ;-
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District 

Keonjh~r 

Mayurbhanj 

SUDdaraarh 

Cuttack 

TOTAL 

(1984 figure) 

No. of mines 

42 

3 

14 

S9 

Private mines-owners 

Orissa Mining Corporation 

National Minoral Development 
Corporation. 

Other Public Sector mines 

-(b) Data on mine-wile reserves 01 
iron and mincs"in Orissa as OD 1.1,1980 
is given in the attached stat'lBen't. 

(c) The number of mines in Orissa 
leased to private mine-owners, Orissa 
Mining Corporation and National Mane-
ral Development Corporation wbich 
reported production in 1984 are-aiven 
below:-

No. of mi~es whioh 
report ed production. 
-----~ -~~- -- -'--

42 

12 

Steel Authority of India Limited 3 

Bharat Process and Mechanical 
Bngineers Limited. 

2 

---------------------------------------------------------------
(d) In Cuttack district Tonka mine 

of Orissa Mininl Corporation intimated 
closure with effect from 1.10. t 983 on 
account of 'no market'. Notices of clo-
lure havo Dot been received from any 
other mine. 

Total 59 

take by MMTC caused by reduced ex-
ports. However, the position has since 
improved. MMTC bas been able to 
enter into higher export commitments of 
23 lakh tonnes in 1985-8f, from this 
regioD, as aaainst 17 lakh tonnes in 
1984- 8 5, and the incr~ase in procure-

(0) Although notices for closure or ment by MMTC is expected to act as a 
discontinuance of operations have not stimulant to an increase in production 
been received from the other private of iron ore by the private mire ownen 
iroD ore mine owners in Orissa, yet it is in this Stat e. Provided quality specifi-
known that there is a general problem cations of iron ore are met, MMTC is 
of low production being experienced by prepared to acoept Ore from any mioo in 
the mine owners on account of low off- this region. 

91. 
No. 

1 

1. 

Z. 

Statement 
Mine-wise reserves 0/ Iron Ore In Orissa as on 1.1.1980. 

District 

2 

-do-

Name of mine 

3 

Balaaunda 

Balda bloct 

Lessee 

4 

Shrl A.L. Ladha 

Mis SeraJuddin and Co. 

Total 
Reserves 

io millio~ 
tonnes. 

0 .. 15 

5.9S 
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1 2 3 4 5 -3. -do- Balda"'palsa MIs Orissa Mining Corpn. Ltd. 2.00 
4. -do- Balita Dr. Sarojini Pradban 0.06 

S. -do- Deojhar Mis Bijang Minerals (p) Ltd. 0 .. 09 

6. -do- Belkundi MIs O.M.D.C. Ltd. 1.00 

7. -do- Bhadrasi Mis Orissa Minoral Developmont 
Corporarion Limited. 4.60 

8. -do- B~lnspani Mis O.M.C. Ltd. 11.86 

9. -do- Bolani MIs SAIL 388.00 

10. -do- Ghumakpur Shri K.C. Pradhan 0.2' 

11. -do- Inganjharan MIs Bhanj Minerals (P) Ltd. 0.38 

12. -do- D~litari MIs O.M.C. Ltd. 37.72 

13. do- Thakurani MIs Burn and Co. Ltd. 42.52 

14. -do- Thakurani Mis Scrajuddin and Co. 18.32 

15. -do- Domitra Mis Shri Narayan Co. 0.88 

16 -do- Oandhamaradhan Mis O.rvl.C. Ltd. 249.51 

17. -do- Gauli Shri M.H. Rahman 7.46 

18. -do- Gurabeda MIs O.M.C. Ltd. 1.37 

19. -do- Ourabeda Shri S.C. Padhee 0.74 

20. -do- Haitarani Dr. Sarojini Pradhan 0.45 

21. -do- J~Ljang Mis Pandhya and Others 0.88 

:l2. -do- Jaja.ng Mis RU;)ita Mines (P) Ltd. 10.31 

23. -do- Jajang Mis S. Lal 0.22 

24. -do- Jalahuri MIs B. Roy and A. Roy 3.50 

25. -do-- Jaribahal Shri B.D. Patnaik 1. 75 

2b. -do- Jodo East Mis TISeO 197.53 

27. -do- laruri I & II Mis KaHns:} Mining Corpn. 3.96 

28. -do- Jhilliol -
Langalota MIs S. Lal and Co. Ltd. 22.39 

t 

29. -do- Kalaparbat Mis Balasore Mineral Co. 0.23 

30. -do- Kasia MIl S. Lal aDd Co. Ltd. 8.94 
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31. -do- Kasia-Barpada Directorate of Geology and 11.36 
Mining. Oovt. of Orissa. 

321. -do- N06IDlHlda.. 
Katamati MIs TISCO 9.21 
Section. 

33. -do- Kbandbandba MIs O.M.C. ~td. 15'.00 

34. -do- Kl-and bandha MIs TISCO 54 27 

35. -do- Kalaparbat Sbri B.D. Patnaik 0.69 

36. -do- Laupada Sbri Radha Shyaill Bhanj Deo 004 

37. -do- Murgabera Shri Niranjan Patnaik 0.83 

38. -do- Murgabera Shri B.N. Sarda 297.00 

39. -do- Noagown Mis H industan General EJect. 
Corporat'ion'. 8.08 

40, -do- Ramdeo-}uda- Shn M.K. Chaoda 0.17 
Bonaikela 

4J. -do- Central Raka Mis. H·O.E.C. 0.36 

4,2. -do- SQkradina Mis O.MtC. Ltd. 5.00 

43. -do- Surguturia Mis Radha Shyam Bbanj Deo 1. 01 

44. -00- Tiringpahar MIs O.M.C. Ltd. 1.84 

45. -do- Roidl I & II MIs Khatau Naybheram and Co. 8.34 

46. -do- Rutlipani Mis Manilal and Bros. 1. 07 

47. Mayurbhanj Atkisickli-
Basalkedu- Shri O.P. Chaudhari 5.00 

Jerja. 

4.8. -do- Badampahar Mis Lal Traders and·Agencies (p) 9.61 
Ltd. 

49. -do- Bhitaramda Mis Umashankar Gaurishankar 0.09 
Cbaubey. 

SO. -do- Purnapani Mis R.C. Das O.tl6 

51. -do- D\ dharajpahar Joykisho'r· G:baubey 0.0'3 

52. -do- Go.rnmahisbani Shri Ohanshyam Misra 1.00 

S3~ -do- SuHipat B.L. Padia 0.20 
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1 2 3 

54. Cuttak V. Tomka 

55. Sundergarh (Malangoli) B.O. 
and K eoojhar " F Blocks. 

56. Sundergarh Fulibari 

51. -do- Gonua 

58. -do- Gunua 

59. -do- Kalta area 

60. -do- Kasira 

61. -do- Koira 

62. ~do- Kllsmitar 

63. -do- Lodapalli 

64. -do-- Lusimine 

6S. -do- Nididih 

66. -do- Nididih 

67. -do- Rajabasa 

68. -do- Rontha 

69. -do- S; ljora 

Loans to State Governments by L I.C. 
for Undertaking Development 

Programm~s 

7 157. SHRI HARIHAR SOREN : 
Will tbe Minister of FINANCE be 
pleased to state : 

(a) whether his Ministry has directed 
the Life Insurance Corporation to give 
loans to different St ate Governments 
to undertake vari')us development 
programmes; 

(b) if so, the names of various State 
Governments which havo taken loans 
from the L.I.C. during the last three 
years; 

(c) the amount of loans taken by 
the State Government from L..I.C. during 
those years; and 

4 S --
MIs O.M.C. Ltd. 9.70 

National Mineral Development 708.00 
Corporation Limited. 

MIs O.M.C. Limited. 28.42 

Smt. Shukla M. 0.08 

~ M.O. Mohanty 1.50 

Mis SAIL 461. 30 

Mis O.M.C. Limited 3.00 

Mis S. La} 1.13 

Mis O.M.C. Limited 15.00 

MIs O.M.C. Limited 0.45 

Mis O.M.C. Limited 1. SO 

MIs Bona i Ind. Co. Ltd. 0.12 

MIs Peegradc and Co. Ltd. 3.56 

Mis O.M.C. Limited 1.00 

MIs O.M.C. Limit'ed. 1.60 

MIs. 0 M.e. Limited. 10.34 

(d) the details there of?' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) L.I.C. 
advances loans as p,.,r Government policy 
every year to various State Govern-
ments for their development programmes 
in the socially oriented s-ector, which 

includes housing, el cctricity. road trans· 
port and wat er supply and sewerage 

schemes. 

(b) to (d). Statewise position of 
loans disbursed by L.I.C. under various 
schemes in the socially oriented I(ctor 
durinl the last three years. il al 

urder: 



2.9 Wrillen An,w;s MAY 11, 19,' $ ;,yrlll~ AIlS"", ~~O 

L.I.C. loans to varlou, State GDvernments lor ,oclally housing sch.me, : 

(Rs .. in crores) 

AMOUNT 

s. No. State 1982·83 1983-84 1984-85 
.... _--_-_ ._--_ 

1. Andbra Pradesh 3.29 5.46 7.66 

2. Assam 0.31 0.52 0.59 

3. Bihar 1.39 2.99 

4. Gujarat 1.90 3.24 3.90 

S. Haryana 0.60 1.16 0.48 

6. Himacha \ Prades h 0.42 0.03 0.71 

7. Jammu and Kashmir 0.19 0.85 0.96 

8. Karnataka 3.S3 5.86 7.42 

9. Kerala 2.59 4.16 4.28 

10. Madhya Pradesh 1.26 2.04 2.59 

11. Maharasbtra 0.61 1.06 1.36 

12. Manipur 0.21 0.37 0.42 

13. Meghalaya 0.40 0.28 0.47 

14. Nagaland O.SO 

15. Orissa 1.09 1.80 2.16 

16. Punjab 1.77 2.77 2.97 

17. Rajasthan 1.10 1.84 2.20 

18. Sikkim 0.11 0.17 

19. Tamil Nadu 2.96 4.85 6.27 

20. Tripura 0.42 2.01 

21. Uttar Pradesh 2.20 6.20 7.05 , 
22. West Bengal 3.34 5.70 5.71 

"rOTAl 29.27 52.37 59.71 
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L./.C. 1011.8 to Stdte El_ctrlclt y BtHlrds 

(R.I. in croros) 

AMOUNT 

--------------- ---------_ 
S. No. State 

1. Andhra Pradesh 

2. Assam 

3. Bihar 

4. Gujarat 

S. Haryana 

6. Himachal Pra desh 

7 . Jammu aDd Kashmir 

8. Karnat aka 

9. Kerala 

10. ~adhya Pradesh 

1 1. Maharashtra 

12. Meghalaya 

13. Orissa 

14. PUDj~b 

1 S. Rajr\s than 

1 6. Tamil Nadu 

17. Uttar Pradesh 

18. West Bengal 

19. Loans to North-Eastern 

Electric Power Corpora-

1982·83 

5.87 

2.98 

7.76 

11.29 

10.29 

1.20 

1.53 

6.05 

6.84 

6.91 

12.45 

1. 79 

7.58 

6.93 

12.85 

9.47 

32.11 

13.66 

tion* 10.00 

TOTAL 167.83 

1983.84 

2.36 

6.12 

8.91 

8.65 

1.09 

0.99 

4.95 

5.62 

5.46 

9.82 

3.24 

5.98 

4.47 

11.46 

7.47 

31.28 

7.78 

10.00 

140.29 

1984-85 

S.20 

3.74 

7.45 

9.95 

9.60 

1.10 

1.46 

6.85 

6.30 

6.10 

11.00 

3.70 

6.70 

8.08 

12.20 

8.35 

35.50 

8.70 

10.00 

161.98 

*(beneficiary St.ates/Union Territories are Assam, Manipur, Me.halaya, 
Napland. Tripu ra, Arunachal PradOib and Mizaralll) 
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L .I.C. l.MIIM t~ StGie ROIJII f'rtlllSptWt CD,ptlratlon 

(Rs. in crort's) 

AMOUNT 

S. No. State 1982-83 1983·84 1984-8S 

1. 

2. 

3. 

4. 

s. 
6. 

7. 

8. 

9. 

to. . 

Andhra Pradesh 1.43 1.93 2.12 

Oujarat 1. 74 2.33 2.56 

Karnataka 1.72- 2.00 2.20 

K erala 1.64 2.00 2.20 

Madhya Pradesh 2.62 3.51 

Maharasbtra 1. 81 2.42 2.06 

Orisla 1.9'7 

Punjab 1.35 

Tanlil Nadu 1. 79 2.40 2. b4 

Uttar Prade~h 1.35 1.82 2.00 

TOTAL: t 7.42 18.41 \6.38 

L.r.c. loans to Municipalities and Zilla Parishads for waler supply 
and se werage .~chemes 

(Rs. In crores) 

AMOUNT 
. --------

S. No. State 1982-83 1983·84 1984-8 S 

1 2 3 4 S 
----~--

1. Ardbra Pradesh 0.1 7 0.50 3.S8 

2. Assam 0.19 0.60 

3. Qujarat S. SO 6.95 '1.57 

4. Haryana 2.34 1.39 LOS 

5. Jammu and Kashmir 0.62 3.00 2.35 

6. Karnataka 7.91 1.00 2.73' 

1. Kerala 4.30 4.69 4.71 

8. Madh)'a Pradesh 4,4' ~.4$ 7.35 
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1 2 3 

9. Maharaabtra 12.94 

to. Manipur 0.43 

11. Meabalaya 2.50 

12. Nalaland 0.S3 

13. Orissa 2.00 

14. Punjab 4.99 

15. Rajasthan 1. 74 

16. Tamil Nadu 7.S 1 

11. Tripara 

18. Uttar Pradesh 12.67 

19. West Bengal 

TOTAL: 70.79 

Import of Woollen RAgs 

7158. SHRI MOOL CHAND DAGA : 
Will the Minister of COMMERCE be 
pleased to state: 

(a) the details of import of wooll em 
rags during the last three years show ing 
the amount and country wherefrom 
imported livin~ yearly figures; 

(b) whether it is a fact that there 
. have been instances when such imports 
had been mir.used and there were 
enquaries by Government, if so, the 
details thereof; 

(c) the safequards contenlplated to 
avoids misuse of import policy which 
has been liberaliaed recently; and 

(d) wbethor the import of old 
woollen prments used by public does 
not affect our national ~age and indi· 
lon01lS iDdust ry 1 

. THE MINtSTBll OF STATE OF 
THB MINJSTR Y OF SUPPLY AND 
TEXTILES (8HRI CHANDRASHBKHAR 
SINGH): (a) Import fiaurca are avai· 

4 5 

14.82 16.07 

-
1.2' 

0.90 0.3' 

5.50 2.'3 

2.23 1. 91 

13.02 12·12 

0.42 

0.09 

6.'8 

58.56 10.16 

lable for the period upto December, 
1982. only. A statement sbowinl tho 
particulars of import of woollen rap 
durin. I 980- 81, 1981-82 and 1982.83 
upto December, 1982 is annexed. 

(bY Collector of Customs. Bombay, 
where maj0rity of import of ral' take 
p'ace_ has reported that several instances 
of abu~c of such import' have come to 
notice. Bombay Customs had somo 
time in middle of 19.84 carried out 
scri es of searches rcsultina in tho 
seizure of hUlc quantities or unmulU-
lated woollen rags which had been 
removld from purt premises unautho-
risedly. 

(c) Under the current Import-Export 
Policy: 

(i) import of woollen rap is per-
mitted in premutilatod fonD 
only; and 

(ii) Actual Users (Industrial) .IOGO 
are oliaib1e to import • 

(d) No, Sir, siJM;c only premGtnate' 
raaa can now be imported. 
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Low Produetlvity anc1 Over.taft'ing in 
Steel Autborlty of India Limited 

7159. SHal MOOL CHAND DAGA: 
Will the Mi Dister of STEEL, MIN ES 
AND COAL be pleased to state: 

(a) whother low productivity and 
overltaffing are the twin ills from 
wbich Steel Authori ty of India Limit ed 
has b:en suffering since long; and 

(b) if so, the a~tjons taken in the 
past in tbis respect aed the results 
athieved ? 

.... THE MINISTER OF S rATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH) : (a) No, Sir. 
SAIL plants have not been able to ope-
rate at their rated cap cities mainly 
bec~u~c of constraints of adequate and 
the right quality of cokir g COD.)" delerio .. 
ration in other raw materhl Is, inedc-
quate power supply, obsoiate technology 
and aling of th;! plants. 

(b) Efforts have been made to enSure 
adequate inputs ar.d of the right quality, 
improvement in raw-materials, bltter 
maintenance and technological upgrada-
lion of the p.ants. Due to these efforts, 
SAlL planh bave been able to improve 
their capacity uti! isation as may be seen 
from the table given below: 

Saleable Steel 

(Million tonnes) 

V~ar Sail Including 
liSCO 

1983-84 

1984-85 

198$.86 (Plan) 

(TrtIIU "tloll] 

4.77 

S.28 

5.96 

% Capacity 
FuUilment 

66 

73 

79 

011.1-1. Centre of Cow Smuggling 

7160. DIl. CHANDkASHBKHAR 
DlPATHI : Will the Mir.ister of 

(a) whether Delhi bas turned into a 
big cow soougaling centre; 

(b) whether Government propose to 
take any measures to put an end to this 
activity; 

(c) if nol, the reasons therefor; and 

(d) if so, by what time 1 

THE MINISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) 
Reports rcceived by the Government do 
not irdicate cows being smuggled in, or 
out of, the country through Delhi. 

(b) to (d). Do not arise. 

! English] 
Kera la's Contribution to Foreign Exchange 

Rcser\'es 

7161. PROF. P.J. KUREIN: Will 
the Minister of FINANCE be pleased 

to state: 

(a) the total annual conlribution of 
Kerala towards the foreign exchange 
reserves" a mount-wise and percentage-
wise; 

(b) how does it compJ.re with other 
States; 

(c) whether Kerala's contribution 
bas gone up over the past years; and 

(d) if so, the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE \SHRI 
JANARDHANA POOJARY) : \a) 
Presumably, the Hon'ble Member is 
referring to the foreign exchanae earn-
ings from exports and inward remit-
tances. The Itatistics relating to earn-
ings from exports and inward remittances 
are not compiled Statewiae and hence 
it is not possible t9 assess the contribu-
tiort of any stae in the ,foreip achan .. 
earnings of the country. 

lh) to Cd). Do not arise. 



[Trdlt,lDtlon] 
Reaien.' Rarat Ballks in U. P. aDd 

AaOUDt Provided to Tltem by 
Central Goveroment 

7162. DR.. B.L. SHAILBSH : Will 
the Minister of FiNANCE be pleased 
to state: 

(a) the number of Regional Rural 
BJDks in Uttar Pradesh and t he amount 
provided b~ the Union Government to 
them; 

(b) whether there is any proposal 
for expansion of such banks ; and 

(c) if so, the.etuBs thereof? 

THE MINISTER OF STATE IN THE 
MINlSTAY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) At 
pre&ent there arc 38 Regional Rural 
Banks (RRBs) in Uttar Pradesh. In 
ac cordance ~ ilh the provisions con-
tained in Section 6 (2) of the Regional 
Rural Banks Act, 1976, the Central 
Government conributcs fifty per cent 
of tbe issued capital which in case of 
each regional rural Bank is R5. twenty 
five lakbs. The Centra 1 Government have 
subscribed Rs. 4.75 crores a s their share 
to the equity of 38 Reaiona1 Rural 
Banks in Uttar Pradesh at the rate of 
R.s. 1 2.50 lakbs per regional rural 
bank. 

(b) and (c). Expansion of the scheme 
of relional rural b1Dks in the country 
i. a coatinGa I process. Decision in this 
""ard are taken (,D the balis of recom-
mendatiolJ. made by the Steerinl Com-
mittee on RRBs functioning in National 
Bank for al1'iculture and Rural Develop· 
ment (NABARD). 

The Steeriog Committee has recom-
monded establishment of two regional 
rural baoka, one for two districts of 
Chamoli and Pauri OarhwaJ and the 
other '01' Saharanpur district. Whilo 
tho proposal (or a RRB for CharDoli ancl 
Pauri Garbwal has beeD approved by the 
Government. ,be othor prop .. l has yet 
to, roceivo OOYCramoDt clearance. 

[English] 
Applications Pending for S.H: ~ti .. ·n of 
LoaD by Nationalised Banks in State, 

7163. SHRI MOHAN BHAI PATEL: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number of applications pend, 
ing with the nationalised bar.ks as on 
31st December, 1984 for sanctioning 
loan in each State; 

(b) for how long, these applications 
are p cnding ; and 

(c) the steps bei,\g taken to grant 
loan to them 1 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (c). 
The d.tta reporting system from banks 
does not generate data in the manncr 
ask,d for. 

Import of PoJyester Filament Yarn 
during 1982-83 to 1984-~S 

7164. SHRI MOHANBHAI PATEL: 
Will the Minister of SUPPLY AND 
TEXTILES be plea.:;cd to state : 

(a) tho: ql1antity of polyester fila-' 
meat yarn imported during the years 
1982-83,1983-84 and 1984"85 and the 
amount involved; 

(b) the details of import policy in 
respect of polYester filament yarn for the 
year 1985-86; 

(c) through whicb agency it is beini 
imported and how it is beinl distributod 
amongst the users; 

(d) the steps taken to produe pol. 
yester filament yarn this year in the 
country to save foreign exchange? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TBX-
TILES (SHRI CHANDRASEK.HAR 
SINGH) : (a) Statement enclosed. 

(b) and (c). fhe import of polyester 
Filament Yarn is aUowcd under OGL 



subject to Aotua 1 Users conditions and 
Export Houses{Trading Houses against 
REP/Addtionl\ Licences as per the 
provisions of the imp)rt policy for sale 
to eligib~e Actual Users (Industrial) 
subject to Actual Users eonditivns. 
However, import of Polyester Filment 
Yarn excluding base flat-first quality 
(funy/partially oriented) is canalised 
throuh S rc and in such caliCS, the im-
ported yarn is to b:! diitribu~ed as per 
the provision') of the imp~)[t policy. 

(b) Steps have been t H ken to appl'o~e 
capacity U ldl.:r scheme of fe-endorsement 
of higher capacity on industrial licences on 
the b.lsis of the b~st prod uClio 1 of units 
in the preceding five years. The domestic 
availability of DVIT required for the 
m.lnufactu;-e of Polyeter Filament Yarn 
is expected to improve. Import of PTA, 
which is an alternative raw m ltcri;':\ for 
the manufact ure of Polyester Fihment 
Yarn, i! allowed on OGL to actual 
users. 

1m," "ts of Polyester Filament Yarn 

Year Imports 

Quantity Value 
(in tonnes) (Rs. lakhs) 

1982-83 13,350 3105 
(Provisional) 

1983-84 6,202 1316 
(Provisional) 

1984·85 1,406 SU5 
(Estimated) 

Customs/Duty ReHef Given to Peop les· 
l~eUef Committee Over Gifts Packet. 

716S. SHRI BRlJAMOHAN 
MOHAN fY: Will the Minister of 
FINANCE be pleased to sta te : 

(a) the amount involv~d in customs 
duty relief given to the Peoples Relief 
Committee .. Delhi over the i!ft pJckets 
received from London and other places 
to be distributed amonl th.! riot 
victoms ; 

(b) whether Government have any 
authentic information about tho lour~e 

of lift and if 80, the 4etail& thereof; 

(c) whether Peoples' Relief Commi .. 
ttee has disclosed .be 1 ouree of tb. lift 
and the identity of the authorised agency 
coitecting gifts; and 

(d) if so, the ddails thereof? 

THE MINISTER OF STAT E IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJA3Y): (a) The, 
amount of Customs duty relief on giflS 
received by the Peoples' Relief Commi-
ttee for distribution among the riot 
victims was to the tune of Rs. 59,500. 

(b) The Government do not have 
any authentic information about the 
source of gifts reccived"by the Peoples' 
Rdief Committee. 

(c) and (d). The Peoples' Relief 
Committee declared the source 01 gift as 
Hlndian Committe\! abroad". The names 
of the consignors as per available 
records are: (i) Relief Committee • Middle-Sex U.K. (ij) J.M. Cargo, C/o 
Mecra Chartering Limited. Bid. 521, 
Room No. 224 LHR, London. (iii) 
United Link Limited, Unit- 6 Trident 
1 {EST, Black Thorne Road, Collonbrook 

Road Ale Central Eursora. Heathrow 
UK and (iv) If,dian Community, Tehran 
(Iran) ; in Indin the delivery was taken 
by Shri K. Shreedharan, 7 Jantar Mantar 
Road, New Delhi, who was specifically 
authorised by the Committee to do so. 

New Jute Items for Export 

7166. PROF. RAMKRlSHANA 
MORE: Will the Minister of SUPPLY 
AND TEXTILES be pleased to state: 

(a) Whether Jut e industry bas beeD 
asked to develop new it-:ms 'for' e?cportsl; 

(b) if so, the details thereof; 

(c) which countries are likely maI1teta' 
for t he export of new items of jute and' 
to what ext ent' these items are likely to 
earn foreign exohangol ? " 

THE Mi'NISTER OF STATE OF THB 
MINISTRY OF SUP!SLY AND' T'BX .. ' 
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TILES (SHaI CHA,NDRASBKHAR 
SINGH) : (a) Yea, Sir. 

. (b) ~Qd (c). or the new produ(;t lincs 
being developed to 'promote exports. of 
jute goods, most important ones are 
the followina : 

1. Bulk pack (1 tonne) meant for 
W cst European cO:.1ntries ; 

2. Experimental cotton balging for 

USA; 

3. UIRA Box Type COVCf for 
cotton bales for USA; 

4. Light weight carpet backing cloth 
(5 OZ X 5 OZ) for USA; 

S. Development of lighter as well 
as PP/Jute blended bags for 
overseas ma rkets ; 

6. Jute decoratives for furnishina 
and appare1 ; 

7. Odourless 30 kg. rice bags meant 
for packing rice in Japan; 

8. Fine quality jute yarn for W ~st 
European markets; and 

9. Carpet backing with twistless 
tlat yarns. 

It is too early to indicate the foreign 
lxchange earnings from export of these 
non-traditional items as commercial pro-
duction is dependent upon satisfactory 
field trials and consumer acceptance. 

Upgradarion of Seafood Quality for 
Export 

7167. SHRI RAMKRISHNA 
MORE: Wi \l the Minister of 
COMMERCE be pleased to sta t e : 

(a) whether a national level committee 
bas been formed to upgrade seafood 
quality for export ; and 

.. (b) if~, the details thereof? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX· 
TILES (SHRI CHANDRASHEKHAR 
SINOH) : (a) and (b), An Expert Com-
mittee comprisina representatives of 
Central Institute of Fisheries Techno-
logy, National Ins tHute of Cholera and 
Entric diseases, Marine Products Export 
Develo])mC-Dt Authority J Export Inspec-
tion Agency acd Trade was constituted to 
examin e the causes of incidence of 
cholera in sbrimps and sugge~t preven-
tive measures. The Committee has 
recommended us~ of chlorinated water 
for proccessin~ operations. 

Scheme for Coal Transportation 

7168. PROF. RAMKRISHNA 
MORE: Will the Mlnister of STEEL, 
MINES AND COAL be pl eased to 
state: 

(8) whether 8 scheme for coal 
transportation has been furmulated to 
minimise dcpendcr.ce on the railways; 
and 

(b) if so, the ddaiJs thereof stating 
the time in ooal transportation and the 
expenditure likely to be reduced as a 
resul t thereof? 

THE MINISTER OF STEE L MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) and (b). The Government has been 
considering the fersibility of transpor-
tation of coal in slurry form through 
a pipeline 'or use in power 
generation for quite some time to mini-
mise dependence on railways. A group 
has been set up to advise on the pre-
paration of feasibility report for an ex-
perimental short distance slurry trans-
poration project and to conduct experi-
ments. The Group has recomnlcnded 
that the demonstration coal slurry pipo-
line project should be established from 
New Majd Openc~st mine to Chandrapur 
Thermal Power Station in Maharashtra. 
The project is in conc('p~ual stage and 
other details wiJI be avai lable only when 
the project report is ready. 

Perrormance of Indian Steel Plants 

1169. PROF. RAM KR ISHNA 
MORE: Will the Minjster of STEBL. 
MINES AND COAL be pleased to 
.tate : 
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(a) whether the pert ~rmance of 
Indian ateel plants had deteriorated in the 
past decade ; 

(b) if so, the reasons therefor; 

(0) whether production COlt of ateel 
in the country ia much biSber than in 
lome other countries; and 

(d) if so, the steps being taken to 
reduce t he production ? 

THE MINISTER OF STATE IN THE 
DEPARfMENT OF STEEL (SHRIK. 
NATW AR SINGH) : (a) and (b). SAIL 
recorded a hiah production of 4.89 
million tonnes of saleable steel and 
profits of Rs. 81. 22 crores in 1976-77. 
In subsequent years, the production and 
profits showed declining trend t in the 
declining production trer.d was reversed 
with a production of 5.1 6 million tonnes 
of saleable steel in 1981-82 and the 
highest ever prodution of 5: 1: million 
tonnes in 1982-83. The decllnmg trend 
of production had been on account of 
market constraints, deterioration in the 
quality of raw nlaterials and inadequate 
supp1y of power. 

The financial results, however, did not 
reflect the high production performt'nce 
particularly of 1982-83 because during 
this period, the market was depressed 
and the main producers were flot compen-
sated for the increasing costs of inputs. 
After incurring lL>SSCS in 1982- 8 3 and 
1983-84, SAIL witt again start making 
profits from 1984-8 S. 

(0) Production costs very from plant 
to plant and country to count ry, cost 
data of steel p1ants in other countries 
is not availabl e as this is classified in-
formation and is not published. However, 
tbe net realisations of the main pro-
ducers in India compares favourably 
with the dom~stic selHng prices in most 
of the advanced countries. 

(d) Steps being taken to reduce the 
"roduction costs include .higher eapa~ily 
utilisation, improvement In technologIcal 
proc:elses and better maintenance of 
economy in cxpendi\ure. 

CoatroJ of R. 8. I. 0, .. Panel-'na 
of 'orel,a 8aab 

7170. SHRJ JAOANNATH PATT-
NAIK : Will the Minister ot FINANCE 
be pleased to state: 

(a) whether Reserve Bank of India 
exercises itl control over the foreign 
bank functioning io India; 

(b) whether there are some inter-
national rul es of procedure to be follo-
wed in this reaard; and 

(c) if so, the d etaUs in thia repard 1 
THB MINISTER OP STATE IN 

THE MINISTRY OF FINANCE 
(SHRI JANARDHANA P OOJARY) : 

(a) Yos, Sir. 

(b) and (c). The control by the 
Reserve Bank of India over tbe foreign 
banks operating in India is es~entially 

based on local Indian laws and practices. 
However, to brin. about certain coordi-
nation and uniformity in practices of 
c;)ntrol and supervision of branches of 
foreign banking establishments by the 
various Central Banks, the Committee on 
Banking Regulations and Supervisory 
Practice, commonly known as DASLE 
COMMITTEE OF BANKS FOR INTER-
NATLONAL SETTLEMENT has sct out 
certain prkciplcs such as :-

(i) Responsibility of parent monetary 
authorities with regard to the 
solvency of branches 01 foreila 
banks; 

(ii) Authorisation procedurcs to be 
followed for entry of foreip 
banks; 

(iii) Relati ,)ns betwcen the various 
monetary autborities of the 
countries; 

(iv) Mininlum capital stipulatioo for 
banks: 

(v) Supervision of banks' foreign 
establishment particularly witb 
reaard to 101vOtlC1 aDd liquidit,. 
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Commissioning of Slurry TrllDsportatlon 
•• C.tnclrapur t Maharasbtra 

7111. SHRI G. O. SWELL: Will 
the Minister of STEEL, MINES AND 
COAL be pleased to state: 

(tt) whether the first slurry transpor-
tation bas been commissioned in 
Chandrapur, Maharashtra; 

(b) the capacity of ,the plant; and 

(c) whether it has worked to satis-
faction '1 

THE MTNISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) ! 
(a) Nt', Sir. 

(b) and (c). The Government of 
India has set up a Group to advise on 
preparation of the feasibility report for 
an experimental sbort d:stanc~ slurry 
transportation projl.!ct and to conduct 
experiments. 1 he Gruup has re~om
mended that the dcmonstrat,ion coal 
slurry pipeline project should be establi-
shed from N-.:w Majri opencast. Mine to 
Chandl apur Thernla 1 Power Stat ion, 
Maharashtra. The proj'ecl is in conceptual 
stage. 

Branches of NationaJised Ranks in 
Rural Areas of Maharashtra 

7172. SHRI R. M. BHOYE ~ Will 
the Mini~ter of FINANCE be pleased to 
state ; 

(a) the number of branches of natio-
nalised banks so far opened in the rural 
areas of Maharashtra; and 

(b) the names of the places selected 
for opening of such branches during the 
year 1985,,86 in that State? 

THE MINISTER OF STATE IN THE 
MINISTRY· OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) As 
at the cl:d of December 1984, there 
were 2042 branches of commercial banks 
functioning at rural centres in 
Maharashtra. 

(b) The branch expansioQ policy for 
tbe Seventh Fivo Yoar Plao period is 

beini"» finalised. Opening of new branches 
of banks in Maharasbtra during 1985-86 
will be considered in the light of the new 
br anch expansion policy. 

Fraud in Punjab and Sind Bank 

7113. SHRI KALI PRASAD 
PANDEY : Will the Minister of 
FINANCE be pleased to stat c : 

(a) whdher his attention has been 
drawn to a news item appeared in the 
'Blitz' of j 3Al>ril, 198 S to the effect that 
Punj.tb and Sind BJ.nk is heading for 
the biggest fraud in its history, running 
into anyl hing bt!twcen Rs, 20 crores and 
30 crorcs and all in foreign dealings; 

(b) if so, the details thereof; 

(c) whether Government have taken 
into consideration the report submitted 
by the Senior Manager, Inspection of the 
Bank regarding the fraud; and 

(d) if so, the action taken or proposed 
to be taken in the matter? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FIN A NeE (SHRI 
JANARDHANA POOJAR Y): (a) to 
(d). The Government has seen the news 
item. The bank has already taken suita. 
ble action. The Reserve Dank of India 
is also following it up, 

Pro(,urement ()f Iron Ore by MMTC 
from Orissa to Steel Mills in Sixtb 

Plan Period 

7174. SHRIMATI JAYANfl PAT-
NAIK: Wilt the Minister of 
COMMERCE be pleased (0 state: 

(a) the total tonnes of iron Ore pro. 
cured by. Mi,llera Is and Metals Trading 

Corporalton from Orissa Mining Corpor-
ation a, d the rnl ne-ownerlJ of Oris! \ for 
supply of steel mills during the Sixth 
Plan period (year-wise); 

(b) whether tbe procurement of iron 
ore by MMTC for supply to steel mills 
from OMC and mine owners from Oxiaa 
has declined sharply from 1983-84; 
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(c) if so, th.e reasons therefor; and 

(d) the steps taken to persuade steel 
mills to increase the off-take or iron ore 
provided by MMTC from Orissa mines? 

THE MINISTER OF ST ATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE· 
KHAR SINGH): (a) The details of 
iron ore procured by MMTC from Orissa 
Mining Corporation and mincowners of 
Or.issa for supply to steel mills dnring 
Sixth Plan period (year-wise) are as 
under: 

Year· Sixth Plan Quantity 
period (lakb tonnes) 

----
1980·81 ] st Year 11.2/ 

1981-82 2nd Year 10.84 

1982·83 3rd Y car ] O. 3 () 

1983-84 4th Year 3.2,']. 

1984-8 S Sth Year 8.84 
-------- -----....... _-_ 

(b) and (c). Illdigenous steel plants 
primarily meet their requirement of iron 
ore from their captive mines. Iron ore 
procured by them through the MMTC is 
only to meet tht~ shortfalls in supply 
from their captive mines. The lower 
offtake from MMTC by indigenous steel 
plants during 1983·84 is attribut cd to 
certain l~mitations arising due to low 
capacity utibz:\tion, higher inventories 
etc. 

(d) Due to increased denland for 
iron ore by indigenous steel plants, the 
quantity procured by them in 1 984-85 
bas been more than doubl~ tbe quantity 
procured in 1983-84. 

asport of Iron· Ore Procured from 
Barbila Barajmada Sector 

7175. SHRIMATI JAYANTI PAT .. 
NAlK : Will the Minister of COMM-
BRCE be pleased to state: 

(8) the names of the ctJUntries to which 
iron ore procured from Barbila.Baraj-
mada sector is proposed to be exported; 

(b) the quant.um of iron ore propoaed 
to be exported to those countries in 
1985-86; 

(r .. ) whether some other countries are' 
willing to buy iron ore availa ble in 
Barbil Barajmada sector; 

(d) if so, the steps taken to increase 
the export of iron ore procured fron 
Barbil-Barajmada sector to different 
countries; and 

(e) the details thereof '1 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND TBX-
TILES (SHRI CHANDRASHEKHAR 
SINGH): (8) and (d). The major 
buyers of irop ore procured from B arbil 
Barajmada sector and export cd through 
Paradip port are Japan, Soutb Korea, 
Rumania and G. D. R. A quantity of 
2.3 nlillion tonnes is proposed to be 
exported to different countries from 
Paradlp port during 1985-86. 

(c) to (e). Sale contracts for shipments 
of 2 lakhs tonnes of iron ore from 
Paradip port to China during 1985-86 
have been finalised. Possibilities for ship" 
ment of iron ore to Malaysia are being 
explored. As a result of these efforts, 
the iron ore exports from this sector 
during 1985·86 are expected to be at 
the level of 2.3 million tonnes as against 
1.6 million tonnes during the preceding 
year. 

Open Ina of Br.'Debes of Commercial 
Banks in Pitboraaarh District, U.P. 

7176. SHRI BARISH RAWAT: 
Wi 11 the Minister of FINANCE be 
pleased to state: 

(a) tb.e number of branches opened 
by various commercial banks in Pithora-
garh district of Uttar Pradesh during 
tbe year 1984·8 S as also the number of 
the branches proposed to be op.:oed 
there 4uriQ. the year 1'85-86; 
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(b) whether he is aware that sixty 
per cent area and about fifty per cent 
population of this district is still not 
served by baflks; and 

(c) if so, ,the n umber of the branches 
proposed to be opened every year in this 
district with a view to br jng about 
improvement in this situation? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJAR Y) : (a) to (c). 
During the period from 1st April 1984 
to 28th February 1985, the commerical 
banks have not opened any i:'ranch in 
Pithoragarh District. The branch licen-
sing policy for the years ] 985-90 is 
bcin~ finalised. Pending finalis~tion of 
th(~ new policy it would not be pos'iible 
to indicate the number of bank branches 
that wou1d be allowed to be opened in 
the District Pithoragarh. However, 
banks are currently holding 5 uuthori-
sations for opening branches in the 
District. 

The branch licensing policy of the 
Reserve Bank of )ndia for the period April 
1982 to March 1985 aimed at achieving 
a coverage of one bank office for every 
17000 population in rural and semi-
urban areas in each district. Relevant 
figures for Pithoragarh District are set 
out below :-

Population (All rurall 4,80,000 
semi-urban) 

Number of bank bran- 24 
ches functioning as on 
31-12-1984 

Number of authorisat- 5 
iODe aending with 
banks for opening 
branches 

Average Rural/Semi- 20,000 
urban Population per 
rural/semi-urban branch. 

Bstimat ed Rural/Semi 1 7,000 
urban Population per 
rural/Semi-urban branch 
after utilisation of 
pcndiJ1. authorisations. 

Finalisation of B,'aneh Licensing Po lie), 
By RBI 

7177. SHRI HARISH RAWAT ± Witl 
the Minister of FINANCE be pleased to 
state: 

(a) whether branch licensing policy 
in regard to (lpcnil:g of branches by the 
banks during thc Seventh Plan pcrilJd 
has since been finalised by th c Reserve 
Bank of India; 

(b) if n()t, the time by which it is 
lik~ly to be finalised; 

(c) whether proposals fur opening 
branches of various banks in Uttar 
Pradesh arc pending with the Reserve 
Bank of India; 

(d) if so, the total number of propo-
sals in regard to opening of banks bran-
ches in Almora and Pttholag4rh district 
pending with it; and 

(e) the time by which the branches 
are likely to be opened at all the propo· 
sed places? 

THE MlNISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDlJANA POOJARY) (a) 
and (b). The branch lic!nsing policj for 
the Seventh Five Y car Plan period is 
expected to be finalised shortly. 

(c) to (e). Tho question of opening 
bank office.) in Uttar Pradesh will be 
considered in the light of the new policy. 
Authorisations for opening branches at 
1449 centres in Uttar Pradesh are, how-
ever, pending with various banks. The 
above figure includes 11 and 5 authori-
sations pending with banks for centres 
in Almora and Pithoragarh District. 
resp~ctively. The concerned banks have 
been ad\lhcd to open the offices at these 
centres as early as p:Jssible. 

Discovery of Tungston and Dolomite 
Deposits in Almora Di'trid of 

Uttar Pradesh 

7178. SHRI HARISH RAWAT : Will 
tbe Minister of STEEL, MINBS AND 
COAL be pleased to atatc : 
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(a) the extent to which tungston and 
dolomite dep )sits arc like:y to be found 
in Almon\ district of Uttar Prudesh; 

(b) whether survey regarding these 
mctal~lmi"'.(Tals is being c~.rricd out by 
an undertaking of the State Government 
for a long time; 

(c) if ~O, whether it ha.s not been 
possible to conduct sp..:edy and extensive 
cxp!or"t.ioas for want of modern devices; 
and 

(d) whcth r the sur\'cy work of thc;;e 
minerals in thi~ dist rict wi U be 
cntrustuJ to the Mincnd Exploration 
Corpo:at ion ? 

THF ~1INJSTER or STEEL, MINES 
AND COAL (SJlRI VASANT SATHE) : 
(a) Gel 1< Igira I Su rVl y of India a I d Di rl-· 
Ctnl ate of Gt ology and Milling, Uttar 
PI Hlh-:\h a rl' c; fJ yillg put surVl:Y for Tun· 
g...,h n dl po~its in ~OIHC parts of Almora 
district and ~ls\essillg the pntcntbl of these 
dt:posits. No signific~mt dolomite dcp,)sitc 
have been located so f.tf in this district. 

(h) No, Sir. 

(c) Does not arise. 

(d) At presclt, there is no proposal 
to er.trust survey work in the District to 
Mineral Exploration Corporation. 

Setting up of Regional Rura 1 Banks in 
Districts of Uttar Pradesh 

7179. SHRl HARISH RAWAT : 
wnt the Minister of FINANCE be 
pleased to state: 

(a) whdhcr the names of those dis· 
tricts it' Uttar Pradesh which have been 
selected where Gov~rnmcnt propose 
to S'_ t up Regior",l Rural B~~nks during 
the Seventh Five Year Plan period; 

(b) if so, tbe time by which these 
banks wiil be set up and the names of 
the place, where these arc proposed to 
be sct up; and 

(c) whether the proposed Regional 
Rural B:H'k~ wi!l be sponsored by the 
'cad bank of the respective district? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANe E (SHRI 
JANARDHANA POOJARY): (a) to 
(c). The (st;:~blishmcnt of new regional 
rural banks is a contilluous process and 
the prop;)si.ds at first st:' ge arc clrared 
by a Steering COJnmittce of NABARD. 
No specific districts have been selected 
for being covered by regional rural 
b1nks during the Seventh Plan period. 

The G Vel nment have approved a pro· 
pi)!'.al for set t inr~ up of anew Regional 
Rural Bank covering Chamoli and Pauri 
Garhwal distric!s of Uttar Pradesh 
dming the year ]985·86. The:'e is olle 
more prdposaJ rcccivl'd fi om NABARD 
rcg:'ruing ~l tting up of a Regional 
Rural Bank at Saharanpur. The Govern-
ment havl; yet to take a deci~ion in the 
matter, 

The I'cf?ional rll ral b.mk for Chamol i 
and Pauri Garhwal districts has b.:en 
sponSOf( d by the State Bank of India 
which is the lead bank for these dis-
tricts. The propos~l for Saharanpur 
Regional Rurnl Bank has been spon-
sored by Punjab National Bank the 
Le,l.d Bank for district of Saharanpur. 

Shifting of Uombay Customs Store 

7 t ~O. SHRT CHINTAMANI lENA: 
Will the Minister of FINANCE be 
pleased to state : 

(a) whether the Customs Depart-
ment, Bombay have received a number 
of proposals from Governmcnt Depart-
ments and private companies offering 
suitable space where Customs s~ores can 
be flhiftcd; and 

(b) if so, the detai~8 of the proposals 
received hnd the reasons for the de~ay in 
finalising the proposals? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
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JANARDHANA POOJARY): (a) No 
proposal has been received by the 
Collector of Customs, Bombay from any 
Government Deputment. offering f:plCe 
for storage of customs goods. Three 
proposals for hir ing of aJ t crnat ive ware-
houses were however received from 
private companies. 

(b) or the propJsals rcccivt:d come 
private paltic'-\, one is ofJ.Mr.C. If 
and Co!d Sto.-age, S J!10 GUI ujl Marg, 
Arthur' Road Jail, ChinchopJkli, Bombay 
offering an area of 20350.86 sq. feet 
only where an ice factory is currently 
functioning, another pr\)p,)sal of approxi-
m:~tcly 27 000 sq. ft. only has been 
received from Mis. Phoenix Mills Ltd., 
Bombay. None of the two proposals 
meet thl': department ''\ requirements viz 
40

1
000 fq. ft. ~lrca, the likely rent is 

also milch higher than being paid by 
the Departml'nt presently. A third 
proposal reccived fronl an old textile 
mill was f.>un'_! unsuitable flom lhc point 
of security ar.d approachability. These 
proposals c;lnnol therefore, be accepted 
being ;nadequatc, u.1suitable and 
un economic 

Educated Youth Benefited by State Bank 
of India 

7181. SHRI CHINTAMANl JENA: 
Will the Minister of FINANCE be 
pleased to state: 

(a) the number of educa.ted youth 
benefited till d,lte by the State Bank 
of India u~der the ERRP and IRD 
Schemes in the country, particularly in 
Orissa; 

(b) the steps being taken to implc· 
ment self-empluyment scheme and 
provide loans to the unemployed. edu-
cated youth in the country by nattona· 
lised banks, particularly by State Bank 
of India; and 

(c) whether any instructions have 
been issued by the Reserve Bank of 
lndia to librralise the sanctioning of 
.. t.. ..... lnAftR 'l 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SliRI 
JANARDHAN,\ POOJARY): (a) The 
data report ng system of banks does not 
yield the information relating to the 
number of fEducated You'h' b\!nefited 
as a separate catego ry und cr these 
schemes. Howrver, the numb~r of b.=ne .. 
ficiaries as')istt d by State Bank of lad ia 
under Integ! atcd Rural Development 
Programme (lRDP) all over India during 
the Sixth Plan period upto D~cember, 
1984 was 15.63 lakhs involving assis-
tance amounting to Rs, 358 crOfes. 
The number of beneficiaries urlder IRDP 
,lssis cd by Stat c Bank of India in 
Orissa during the same period was 1.1 4 
lakhs bvolvLlg assistance am:lunting to 
Rs. 20.4 8 crorcs. Under the ERRP 
Scheme 339 G3 beneficiaries have b!cn 
assisted in the Stale of Orissa by the 
State Bank of Illdia inv Jiving assi'itance 
anlounling to Rs. 5.72 CrJfCS as on 
3 1- I 2-1984. 

(b) Under the Scheme f(.)1' providing 
c:-mploymcnt to educated unemployed 
youth commercial banks had s,lnctioned 
242405 applications involving an amount 
of Rs. 401. 54 Crores during 1 983- 84. 
or these in the State of Orissa com-
mercial banks had sancti.)ncd 6823 
applications involving an amount of 
Rs 13.69 crores. For the year 1984-85, 
as per the late~t reporrs, clmmercial 
banks have sanctioned 209364 appli .. 
c:\tions involving an amount of 
Rs. 246.75 crOfes. In Orissa 
durihg 1984- 8 5, as p.!r the latest 
rtports, commercial banks have sanc-
tioned 7097 applications. 

(c) Instructions liberalising margin 
money and security norms for small 
loans already exist. 

Performance or Export Promot 10 n 
CouDcils 

7182. SHRI SOMNATH RATH: 
Will the Minister of COMMERCE be 
pleased to state : 

(a) the main objectives of those 
Exp~rt Promotion Councils set up ir the 
country; 
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(b) the performances of those Expo;t 
Promotion Council in the last three 
:ye~rl; and 

(c) the details thereof? 

THE MINISTER OF SrATE OF 
.THE MINlSfRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHEKHAR 
SINGH) : (a) The main objectives of 
Export Prom:.>tioa Councils are to 

support, protect, maintain, increase 
and promote the cXP:HH of the specific 
cJmmodities aUocatt!d to them, by 
undertaking . promotional activities 
like market studies abroad, sending 
trade delegations. undertaking regular 
PUbiicity, collecting and di sselllin~ting 
all relevant statistical and other informa-
tion, opening foreign offices etc. 

(b) ar.d (c). A statement is attached. 
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Sarvey Condacted to Find Mineral 
Deposit. 10 Orissa (d) the details of the result of the 

survey? 
7183. SHRI SOMNATH RATH 

Will the Minister of STEEL, 
MINES AND COAL be pleased to 
staee : 

THE MINISTER OF STEEL, MINES 
AND COAL (SHRI VASANT SATHE) : 
(a) Mineral surveys have been carried 
out from time to time in all the districts 
of Orissa. (a) the names of districts surveyed 

in Orissa to fined mineral deposits; 

(b) the ex.tent of different mineral 
deposits discovered in these districts; 

(b) The significant deposits of 

(c) when the last survey was con-
ducted; and 

major minerals found in the various 
districts of Orissa and under their 
estim:lted reserves arc as follows: 

([n million tonnes) 

Name of the Mineral District Est imat ed Reserves 

1 2 3 

Coal Dhenkanal 4,013.98 
Sambalpur 4,307.81 

Iron Ore (Hematite) Cuttack 9.70 
Dhenkanal 1.40 
Keonjhar 1,453.29 
Koraput 2.65 
Mayurbhanj 15.99 
Sambalpur 50.00 
Sundargarh . 827.10 
Sundargarh and 
Keonjhar 763.74 

Manlaneso Ore Keonjhar 27.845 
Koraput 0.43' 
Bolangir 0.581 
Sambalpur 0.12. 
Sundargarh 4.438 

Nickel Ore Cuttack 141.191 
Mayurbhanj 10.5OG 
Keonjbar 7.798 

Chromite Cuttack 128.196 
Dhetlkanal 0.689 
Keonjbar 2.603 

Llmostone Koraput 255.82 
Sundargarb 570.90 
Sambalpur 13.96 
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1 2 3 " -----------------------------------------------------------------
Dolomite 

Copper Ore 

Lead Ore 

Bauxite 

Sillimanite (Beach sand) 

Graphite 

Vanadiferous 

Magnetite 

Tin Ore 

Sundargarh 

KorSlput 
Sambalpur 

Mayurbhanj 

Sunderaarh 

Sambalpur and 
Bholuogir 

Keonjhar 
Kala handi and 
Koraput 
Phulabani 
Sundarg(\rh 
Ganjam 

Sambalpur 
Bolangir 

Phulabani 
Kalahandi 

Marurbhanj 

Kconjhar and Balasore 

Koraput 

,3'.192 
75.000 
j4.1a5 

1.66 

2.63 

216.074 
10.000 

1,357. 3 3~ 
18.000 
0.065 
7.901 

0.125 
0.083 
0,193 
0.006 

4.05 

1.20 

(Reserves Dot yot 
ostimate) 

(c) and (d). Geological Survey is a 
continuous process. The results of the 
survey have been given in the reply to 
part (b) of the question. 

THE MINISTER OF STEEL, MINBS 
AND COAL (SHRI VASANT SATHE): 

Di~covery of Grapbite "\0 Orissa 

7184. SHRI SOMNATH RATH: 
Will the Minister' of STEEL, MINBS 
AND COAL be pleased to state : 

(a) the names of the districts in 
Orissa where graphite mines are located; 

(b) the quantity of graphite reserves 
found in those districts ; and 

(c) the dotaHs of the steps taken for 
the proper exploitation of grapbite arc 
found in these diltricts ? 

(a) and (b). The District whoro 
graphite mines are located in Orisaa 
and the reserves of graphite in these 
districts are given below : 

Estimrted Reserves 
of grophite 
(in Million tonnes) 

0.125 

0.083 

0.193 

0.006 

Distriot 

Sambalpur 

BoJanpr 

Pbulbani 

'--.. ~- ---------



(c) Grapbite is alroady being mined 
b, private entrepreneur. 

Worl. Bank's Creel it for Promoting 
Indian Export 

7185. SHRI SATYBNDRA NARAYAN 
.JNHA : Will tbe Minister of FINANCB 
be pleased to state: 

(a) whether World Bank has agreed 
to extend credit for promoting Indian 
exports; 

(It) if so, the details of the loal) ; 

(c) whether a World Bctnk team 
visited this country to identify the Export 
industries to be aided by the Bank ; and 

. (d) whether the Bank hc]p would not 
be negotiated by the further protectionist 
measures by the U.S. Government 7 

THE MINISTER OF STATB IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to (d). 
Discussions arc in progress with th,,! 
W~rtd Bank for possible assistance for 
an Industrial Export Project to enhance 
exportabilily of select cd products. 

J~rease in Overdarfts by States Beyond 
the CeUiDg Set by Reserve Banks 

7ISG. SHRI SATYENDRA NARYAN 
SINHA: Will the Minister of FINANCE 
be pleased to state: 

(a) whether serveral States recent ly 
had increased their overdraft on the 
Reierve Bank beyond the ceil ina set for 
them; 

(b) whether, as result, payments of 
their cheques was stopped; 

(CJ if so, whether this affected their 
ways aod means position; and 

(d) if so, the details thereof 1 

THB MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
IANARDHANA POOJARY): (8) and (b). 
No, Sir. Only two States bAd crossed the 

Written A",,,,,rl 
I 

overdraft limit set for them and a s the 
excess overdraft contillued for more than 
s.;.ven working days the R .B,l. stopped 
payment on their account for a day each 
in February and April, ] 985. 

(c) Aq receipts were accepltd on 
behalf of State G0vernments and ex-
p~nditure alone was not ~llowed on the 
day payments were stoPPl.!d, the ways 
and means position of the States im-
proved. 

(d) The overdrafts of the two Stahs 
went below the prescribed ceilings 00 
account uf this improvement enabling 
R.B.I. to lift the suspension of payments 
on b:::h'1lf of these two States on' the 
next day. 

Instrnct iOlls of RBI Regard inc Earmar-
king of Funds for Rural Development 

Programmes 

7J 87. SHRI GJRIDHAR GOMANGO: 
Will the Minister of fINANCE be 
pleased to state: 

(a) the guidlin!.;s issued by his 
Ministry to the Reserve Bank and the 
nativnalishcd b:mks regarding earmark-
ing of funds and priority 'for rcleasin g 
the loan component fur different rur al 
development programm:!s ; 

(b) whether the Reserve Bank also 
issued the instruct ion') to the b,lnks regar-
ding the policy of Government for rural 

< devt.:}opmcnt and the role to be played 
by them to hllP the poorer sections of 
the society; 

(c) if so, whether the instructions 
have been sent to all the branches of 
nationalished banks for their reference 
and implementations; al:d 

(d) the reasons for d clay in assisting 
the people by banks purt iculurly in rural 
deve)opm cnt programme? 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHR I 
JANARDHANA POOJARY): (a) and 
(b) Government have asked the banks 
to accelerated the tempo of credit 
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deployment, in rural dev~lopment pro· 
gramme. As per Reserve .Bank of 
India's instructionsJ com'llcrclal ban~s 
are required to achieve a crcjit dePJs~t 
ratio of at least 00% in ru ral and seml-
urban branches under th, Integrated 
Rural D;velopm~Dt Pcogramnv a target 
of Rs. 30'>0 croces term credit had b~e!l 
set b~fore commercial and co:>p.!catlve 
banks for the Sixtb Plan period. 

(c) Reserv~ B.mk of India issues in· 
structions to the Hedd Offices of all 
commercial banks and these instru;;tions 
arc circulated by th~m to their branches 
all over the country for their reference 
an1 implementation. 

(d) As per available information 
banks have actively involved tbemselve's 
in providing adequate fiJw of credit for 
rural development programmes. U nd~r 
the Illtcgra ed Rural Dl.}vc\opment Pro .. 
grClmmes the total term credit disbursed 
during 1982-83 ar'd 1983-84 has been 
Rs. 713.98 crores and Rs. 773.51 crores 
respectively as agairst an annual target 
of Rs. 600 CI or es set fl)r the Sixth Plan 
period. 

P"licy Regarding Employment a~d 
Other Related Matters by PublIc 

Sector Undertakings in Tribal 
a ,Id 8acl\ ward A rea! 

71b8. SHRI GIRIDHAR GOMANGO: 
Will the ~tinister of FINANCE be 
pleased to state: 

(a) the reasons for not changi.tg the 
policy regarding the employment and 
other related matters of Public Sector 
Undertakings by the Bureau of Public 
Enterprises; 

(b) when it wa s framed and announ-
ced by the B.P.E ; 

(c) whether his Mir,istry is aware 
taat the existing policy is in general not 
specific for Tribal and Backward areas; 

(d) if so, whether, the B.P.E. will 
b~ direc ted to change the pol icy to 
achieve the aims ~tltd objt:crives of rhe 
projects established in tribal ilnd back .. 

w nrd areas of the country; 

(e) i( 80, when such policy will be 
framed? and 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) 
Instructions regarding employment in 
the public sector ulldalakings and other 
allied rn':1tter are reviewed and mJdificd, 
whenever necessary, by the Bureau of 
Public Enterprises from time to time. 

(b) A note 0;) the recruitment policy 
in the public sector p: ojects was laid on 
the Tab] e of the Lo~ Sabha in 14th 
April, 1961 and that was before the 
Bureau of Publ ic Enterprises was cons-
tituteJ in 1965. Accvrding to latest 
instructions issued in March I 984 by the 
Bureau of Pub 1 ic Enterprises, recruit-
ment to pOSlS in public sector entet-
prises car rying payscalcs, the m1ximum 
of which does not I:xceed Rs. 800 p.:r 
month (per .. rcvhcd) ()f Rs. 1250 per 
m.>nth (where PJy scales have been revi-
sed since 1 98l) for those enterprises 
which are following th~ industrial rates 
of D.:arness Allowance, has to be made 
thrvugh the- NJ-tional Employment S;:rvic e. 

Empolymcnt of local peoplc. Sch~ dulcd 
Castes/Scheduled TJibcs and persons 
displacod from tb\.! areas acquir d for 
the projects, arc to bc given over-riding 
priority in the m~Lttcr of employmeIll. 
Furtht:r, SLI bj;.;et to t cchno-econornic 
con~iderations, the policy of the Govern-
ment is to giv~ prefc;:rt;occ to the -loca-
tion of the industtidl prujects in b~ck
ward arc..ls. 

(c) to (e). The poJicy of the Govern-
ment is to encourage the employment 
of lOcal persons where the public enter-
Prises/projects are located. At the lame 
time, reservation of pJsts for Sch<'duled 
Castes/Scheduled Tribes hu been laid 
down. Empkyment OPPJl'1unites to 
persons living in tribal and backwarcl 
areas are thus available as and when the 
public sector proj ~cts arc or let located 
in such" areas. In the context of the 
overall unemployment situ,1tion in the 
country, no chaulc in the existing pol icy 
is contemplated at peeleDt. 
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Proposal to Enter iuto Agreement with 
Sov iet Union for Import of Higb 

Quality Coking eoa I 

7189. DR. O. S. RAJHANS: Will 
the Minister of STEEL, MINES AND 
COAL be p1ea~ed to state: 

(a) whet hec there is a pr Jposal under 
the consideration of G .. )V~rnment to 
enter into a long term agrceme:lt with 
the Soviet Union for import of high 
quality coking co~\l fJr its steel plants; 

(b) if S~), whether any dio;cu;sicn 
with the S,)vict G,)Vcrnment has been 
held recently ill t his connection; and 

(c) if S(), the ddai 1s th creor and 
when a final agr~cm0nt is lik~ly to b.: 
reached? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF Sf EEL (SHRr K. 
NATWAR SINGH) (a) to (c). At the 
Indo-S , liet Joint C0mrnission meeting 
held b Mas'.;ow from 261 h to 29rh 
April, 1985, a r~qucst wa~ mad!;} to 
USSR to con') idcr th·'! P 'Jssibilities of 
exporting coki!lg coal to India. The 
Soviet side agreed to cO.1sider this 
possibility fcum a p~rbd beyond 1990. 

Raising of Funds for Agriculture by 
Commerc ia I 8a nks 

719 O. SHRIMATI KISHORI SINHA 
Will the Minister of FINANCE; be 
pleased to stat~ : 

(a) Wether the Reserve B Llnk of 
India has instructed the commercial 
banks to raise the percentage of their 
fund~ allotted to agriculture for the 
,. ear 1985·86 ; and 

(b) if so, the dct'lils thereof? 

THE MINISTER OF STATB IN THE 
MINISTR V OF FINANCB (SHRI 
JANARDHANA POOJARY): (a) and 
(b). Reserve B lok or India' has advised 
the commercial banks to raise the per-
centaBc cf their direct finance to agri. 
culture (includsnl[ allied act ivitbs) to at 
leut 16% of tbe total ba"\k credit by the 
ond of March, 1987. 

lv,ilten An61wets 

Proposal to Entrust Can.lisattoa of 
Slecllolpt;rts to MMIC 

7191. SHRIMA 1 I KISHORI SINHA: 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether his attention h2S been 
drawn to news reports in the 'Economic 
Times' of April 25, 198 S stating that 
entrusting canalistation of steel imports 
to the Minerals a!ld Metals Trading 
Corporation instead of the Steel Autho-
rity of India Limited will adv~rse)y 
affect consumer interests ; 

(b) jf so, the details thereof? 

(c) whether SAIL is equirpped to 
handle steel in'ports better than MMTC ; 
and 

(d) the rolc of controller of iron and 
st ecl in deciding quantity of steel import 
and its distributtion in case MMTC 
makes the imports? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI K. 
NATWAR SINGH): (a) to (c). Yes 
Sir. The change of canalising agency 
has been brought about on the principle 
that a manufacturer should not also be 
the canalising agency. It is expected 
th:lt consumer interests will not be 
adversely affected on ac;ouat of this 
change. 

(d) The Iroll aud Steel Controller 
will continue to play an important role 
in the processing of import ciearanc.es. 
Imported steel is not distributed by him. 

UK '5 Offer to Get the Global Trade 
Negotiations Reopend 

1192. SHRIMATI KISHORI SINHA: 
Will the Minister of COMMERCE be 
pleased to state 

(a) whether the British Overseas 
Development Minister met him recently 
at New Delhi ; 

(b) whether U.K. offerod its inter-
vention to get the Blobal trade Doaotia-
dons reopended ; and 
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(c) if SQ, Government's reaction 
thereto? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE· 
KHAR SINGH): (a) Yes, Sir. 

(b) and (c). The discussions mainly' 
covered bilateral economic matters. No 
proposal regarding g1ob'\1 trade nego-
tiations was made during the discussions. 

Tran!(er Policy or State Brnt of Ind ia 

7193. SHRI GANGA RAM: 
DR. V. VENKATESH : 

Will the Minister of FINANCE be 
pleased to refer Lo tho rep!y given to 
parts (c), (d) and (c) of U nstar-'ed QUes-
tion No. 4543 on 25 March, 1983 
regarding J. M. G. scale I officers j n 
Delhi/New Delhi branches of State 
Bank of India and stat e; 

(a) whether a copy of the tran'S fer 
policy in State Bank of India with date 
of its formulation be plac cd on the Table 
of the House; 

(b) tbe roalOln why all the office 
bearers or the State Bank of India 
Scheduled Caste/SchedUled Tribes 
Employees' Ass')~ialion were transferred 
out of Delhi indiscriminately in 1982; 
and 

«(.,) whether they will be transferred 
back to Dolhi iil pursuance of above 
instructions? 

THE MINISTER OF STATE IN 
THE MINISTIY OF FINANCE (SHRI 
JANARDHANA POOJARY) : (n) A 
copy of the State Bank of India 'ransfer 
policy is attached. 

(b) According to the Stat e Bank of 
India transfers were mnde in accordance 
with the transfer 'Pcjlicy and there was 
no discrimination against SC/ST 
employees. 

(c) The bank has reported that SC/ST 
employees will be transferred back to 
Delhi/N ew Delhi as per the transfer 
policy alongwith the general cat cgory 
employees. 

ANNEXE 
PER NO. 66 OF 1983 

MEMORANDUM 
ro FROM: 

ALL THE BRANCHESI PERSONNEL DEPAR TMENT, 
OFFICES IN DELHI STATE BANK OF INDIA, 
CIRCLE NEW DELHI LHO 

STAFF: Supervising Circle Negoti-
ating Council Meeting Transfer 
Policy 

A meeting of the Circle Negotiating 
Council was held at this office on the 
3rd November, 1982, with the represent-
atives of tbe State Bank of India Super-
vising staff Association (Delhi Circle). 
Besides other matters, tbe important 
issue for discussion on Agenda was the 
formulation of Circle Transfer Policy in 
respect of Supervising Staff. After pro-
longed deliberations a consensus on 
tbe Transfer policy, applicable to officers 
in the Junior Management Grado and 

DATED : 3rd March, 1983 
12th Phgn. J 904 (S) 

Middle Management Grade Scale·1I level 
was reached. A copy of the Transfer 
Policy, agreed with the Supervising Staff 
Association, is enclosed. 

2. Please bring the CODtents of this 
circular to the notice of all the members 
of Supervising Staff at your Branch! 
Office. 

G. KATHURIA 

GENERAL MANAGER (PLANNING) 
INDEX 

C. Circle Neg Jtiatinl Council 
Meeting-Transfer Polioy 
Staff Supervisin, 
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S. Staff 'Supervising- Circle 
Negotiating Council Meeting 
Transfer Policy 

T. Transfer PoItcy-Staff Super-
vising- Circle Negotiating 
Council Meeting. 

STAFF: Supervising Transfer Policy 

1.1 '''Transfer'' would mf.:'an the 
movement fron one station to another 
whether or not it involves a cha nge in 
the position: Change of Branth/Office 
without any change in station would not 
be termld as · 'Transfer'. 

1.2 The transfer policy would cover 
all officers in Junior Manag~ment Grade 
Scale-! and Middle Management Grade 
Scale-II. 

1.3 The transfers/postings are neces· 
sitated for the following reasons :-

(a) To provide for adequate on the 
job training to officials to enable 
th!m to develop needed skills for 
performance of the various jobs. 

(b) 

(c) 

To man new branches/divisions 
and to cope with the increase in 
Bank's business. 

Unsatisfactory performance in any 
particular assignment and with a 

vi ew to provide opporhlnity for 
further improvement of needed 
skins. 

(d) To ensure periodical turn over of 
officials as a safcauard against 
stagnation in job rotation. 

(e) The branch expansion has been 
concentrated in semi.urbank/rural 
areas, especially after the setting 
up of Regional Offices, where 
admittedly the educational, health 
or entertainment facililies are not 
aV8ilable in full measure. This is 
the problem that should be faced 
equally by a II officials. It will, 
therefore, have to be clearly 
appreciated and accepted that 
majority of the officials will have 
to face these problems on a 
couple of occasions in their 
career. 

(f) I addition to ahove, the transfers 
serve the interest of individua1s as 
these provide opportunities· for 
career development in line with 
officials' specific aptitude 
or skills. 

2. 1 As far as possible the followi ng 
minimum and maximum period of retent-
ion of an official in any particular 
assignment/responsibility I evel should be 
folJowed :-

------ ----~ .. ---------------.-.• -... -

POSITIONS 

Passi ng officers (i.e. positions below 
the level of Accountants, Field 
officers and Oy. Managers) 

Field Officers, Accountants, 
Dy. Managers 

Managers of Divisions, Branch 
Managers and positions in controJl-
ing offices 

Head Cashiers 

Minimum period of 
retention in any 
one position at the 
same office 

1 year 

1 year 

2 years 

3 years 

Max. period 
of retent ion 

3 years 

3 years 

3 years 

5 yeare 
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2.2 Excptions to tbe above stipula-
tions would be permitted only where 
these become unavoidable. 

2.3 The actual period of retentionl 
stay will, however, be determined depen-
ding upon the number of vacancies in 
tbe respective positi')ns. 

3. 1 There are certain 'difficult' centres 
in the area covered by this Circ:e in 
terms of educational facilities, medical 
ai d, housing uccommodatilm, availability 
of drinking water, transport facilities etc. 
This total maximum and minimum period 
of retention of an official in any position 
at a difficult centre win be 2 years. 
While the list of difficult centres will be 
finalised mutually, it has ~ecn agretd 
that the stay at all bra~lchcs!uffii(.'es in 
the 4 districts of Garhwal viz Tehri, 
Pauri, Uttarkashi and Chamoli will be 

2 years. 

3.2 At other Centres (excluding those 
mentioned in para 3. 1 and also excluding 
centres in the peripbelY of D"lhi mentio-
ned in para 3 3) the stay will b~ 3 years. 

3.3 At the p:aces in the periphery 
of De Ihi ment ioned below, the 
stay will be 5 years except fdr those 
officers, who are presently posted at 
these places, the stay will be 4 years: 

HARYANA 

Palwal, Ballabgarh, Faridabad, Sonepat, 
Baba\garh. Halalpur Kharkhoda, Rai, 
Budshahpur, Dundahera, Ourgaon. 

(For Firozpur Jhirkha, Manosar, Nuh, 
Pinangaon. Rtljka .. MooJ Ujina and 
Hathin stay will be 3 years) 
D.P. 

Ghaziabad, Loni, AF Station, Hindon, 
Maharajpur and Noida (Stay at. Hapur, 
Muradnagar. Dibai, Anoopshuhr, Sikan-
drabld, Newp\ri, Bulandshahr, Barola, 
Bilsuri, Dasn~, Dadri, Dankaur, 
Ou laothi, Govindr>uri, Jhajhar, 
Jahangirabad, Jargaoil, Kaknrc Khurja, 
Mudin:lg,lr, Nnrora, P;lkhua, Sian i, 
Jarauli. Jewar will be 3 years) 

3.4 All new promotecs OD promotion 
should be given the change of 'station" 
th:>se who arc proJ11Jtcd from Delhi/New 
Delhi will be transferred to places 
outside D;lhi/Ncw Delhi wjtbout 
exception, to flcilitdte repatriation of 
those who have completed their s~ay as 
per ag7'ecd norms. ExC'~pt thoso coverod 
under para IV of placement policy, the 
officers pro:noted from Regional Offices 
(other than D.~lhi/Ncw Delhi) can be 
retained in the areas of operation of tho 
respectiVe Regional Office to the extent 
of available vacancies. Ht,wever, each 
one should be given change, at least of 
district. 

3.5 For considl!ration of transfer on 
compassiona~e grounds broadly the fol10· 
wing criteria should be followed: 

(a) The compassion ShOUld be oon-
sidered only in respect of 
'family members' of the 
officers, i. c. officer himselr 
"pouse and children. Where the 
officer is the only child of his 
parents or the only male child, 
his parents should also be consi-
dered as menber of the family 
for this purpose. 

(b) The ground s of compassion 
should pertain to a period subse-
quent to the date of promotionl 
transfer. 

(c) In caSe of illness of any member 
of officer's family, the request 
for traLsfcr to a place (other 
than D.:lhi/New Delhi) where 
hospital faci lities are available, 
should be consider cd only whon 
8 ntinuous hospitalisation beyond 

6 month' is required. The 
request for transf;r to Delhi} 
New Delhi should be considered 
when the treatment is not availa-
ble outside. 

(d) If husband and wife are working 
ill the Bank they will be posted at 
the station where both can be 
accommodated. This Will, 
however, be subject to Bank's 
tfi.f>rA,int'\ 
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(e) No ~onsideratjon on account of 
workins spouse will be given in 
the case of new appointeesl 
profllotec::;. In other word., their 
allocation will be made as per 
policy. 

PLACEMENT POLICY 

(t). As a matter of principle/policy 
an the officers are required 
to be posted at "difficult" 
centres followed by "incon-
venient" and at other centres 
according to age. The younger 
officials may be po;ted at more 
difficult places. The officers 
joining the gn1de of JMGS-I 
through the medium of Trainee 
Officer/Probationary Officer 
should be posted at places 
otber than Delhi/Nt..:w Delhi 
as is applicable in the case of 
new promotees. 

(ii) None of the new promotces/ 
officers confirmed as JMGS-I 
through the medium of T. Os, 
p .Os. should .be postt d at any 
of the administrative offices 
unless they have completed 
atleast 2 years' stay iE branches. 
For filling lip posi tions of 
MMGS·lI at Administrative 
Offi.~~, normally officers who 
have beeT. Plomoted as such 
or have bcc()mc due or those 
who belong to th c next senior 
most batch of JMGS- I and 
have perfol med duties as BraTich 
Managers/Managers of Oivi-
,ions should be posted, 
excq)tion should be permitted 
in rar e cases and t ha t too 
when an officer has performed 
duties for a period of about 
2 years (IS Account2.ntJField 
Officer. 

(iii) A list of officers of long stay 
of tbose officers who have pu t 
in S years or more s£ay in 
Delhi/New Delhi should be 
prepared as on 1st January 
et1ch year and the movement 
of the officers from this list 
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vaca.ncies in the a reas of 
operat ions of Jaipur and 
and Dehradun Regional Otftcea 
(inclusive of those who have 
been repltriated), these officers 
should be transferred in the 
month of March/April each 
year. This wi)) minimise the 
inconvenience to officers who 
would be p:eparcd for move-
ment to other stations on 
transfer. Similarly, the 
PersC)nne \ Department at 
Local He:td Office will arrange 
their work in such a manner 
that new promotecs to the 
grade of JI\fGS-l (Accounts 
and Cash Dcp::ntment Wings) 
are available by the end of 
March each year so that the 
timing of transfers more or 
less coincides with tho com-
mencement of academic year. 

(iv) It is clarified here that at 
each Regional Office" the offi-
cials available amongst promQ-
tees from their areas and 
those allocated from amongst 
those promot cd from Delhi/ 
New Delhi are 1\sted together 
in age order and the youngest 
should be posted to the most 
difIicult place and so on. 
Alternatively, the promotces 
frool Rl'gional Office branches 
should be posted to difficult 
places and the remaining posit-
ions filled up in age order 
from amongst those transferred 
from other centres. 

(v) Lady officials Should normally 
be postrd at district headquar-
ters Centres on ly. 

(vi) Officers ('hove 55 years of age 
shJuld norma lly be transferred 
to one of the stations of their 
choice. For this purpose, 
three preferences will be 
furnished by the concermed 
officer and keeping in view tbe 
administrative rcquiremCllt, he 
will be posted accordingly. 

(vii) A list of officers in lona stay 
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respect of branches in Haryana 
which have not beel1 clubbed 
with Dclhi/Nt:w D.:lhi for 
this purpose. A few ofi1cl.:rs 
from this list will be trans-
ferred to Jaipur Regional 
Office depending upon availa-
ble surplus. 

(viii) For the pllrp,)S~ of repatr-
iation of officer~, who comp-
lete the stipulated stay, to 
Delhi/New Ddhi parent 
Regional Offic',:, officers win 
be asked to give option 6 
months berne completion of 
their stay. Euocavour witl be 
m::dc to rcp~ltrhtc officer.;; who 
opt out as soon as new promo-
tccs/.1ppoint0cs are available. 
In respect of officers wbt> arc 
transfc(J'co from one Regional 
office to other Regional Office 
establishment, they should 
give their preferences when 
they are due for repatriation. 

EXPLANATION : For the- pUrpl)Se of 
computing period of stay at a station. 
the period of le~.ve including sick leave 
availed of in excess of one m r)1l th per 
year will not be reckoned. 

(ix) Officers being given change of 
district should be placed at 
such a station on transfer from 
wht're th~Y can n0t C0n1111utc 
daily. Th~y should invrlfiable 
shift p~rma!l cnt Iy to their new 
places of posti ng. It may also 
be c1L.arified that these officers 
will eligible for repatriation 
only when they permanently 
shift to the place of pJsting .. 

(x) In respect of the positions 
categorised as MMGS-U, the 
promotes/expected proml)tees/ 
officers in the nl xt batch of 
seniority out of long stay 
should be transf~rred to other 
Regional offices to the extent 
of vacancies; oth ers to 
be deployed locally. For 
tbe purposes of long stay 
in Delhi/New Delhi, the total 
stay or an officer (inc)uding 

his stay as JMGS-I) wilJ be 
tu ken into consideration. 
Thus, those MMGS-II who 
have put in 5 years stay II 
such locally, may also be 
transferred out on tho basis 
of their stay. 

(xi) Fvr meeting requirements or 
officers in the Regbnal Offices 
of Jaipu;, and DehradUtl, 
requirements of experienced 
offic rs will be worked oat by 
the end of Dec~mber of 
previoui) year. The tetal 
r, qllircmcnt thus worked ollt 
wJll bo partially met from 
am(~ng~t those J)o~ted in the 
arc,·~s of operation of respective 
Rcgion;l) Otfkcs, 50% or tho 
rematnlJ1g requirement both 
for Jaipur and D~hradun Regi-
onal Offices will be met by 
transferring officers from 
Dclhi/Ncw D.:lhi, and the 
b:tlancc requirement in case 
of Duhradun Regional Office 
will be met by transrerrinl 
otnccrs in th'J long stay list 
Meerut and that of Jaipur 
from long stay list of officers 
from Agra Regional Office. 

Transfer of Employees of NationaU'" 
Banks 

7194. SHRI GANGA RAM: 
SHRI SIDHA LAL MURMU : 
DR. V. VENKATESH : 

Will the Minis! er of FINANCE be 
pleased to refar to the reply given to 
Unstarred Question No. 7426 on J 5 
April, 1983 regarding guidelines to 
nationalised banks rcgardirg transfer of 
employees and state: 

(a) the tot al number of employed 
jr~cludjtlg officers, category·wise, who 
have not been transferred outsido Delhil 
New Delhi even tbougn they have romai-
ned pO.'ltcd ill the brancbes/offices of tho 
Stat e Bank of India in DJlhi/New Dolhi 
for more than five years; 

(b) whether all 
Officers be lonain. 

JMO. Scalo-I 
to SC/ST who wor. 
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.elected after a written test and inter-
view were transferred out of Delhi in 
1982 and have not yet been transfernd 
back here; and 

(c) if so, the reasons for not trans" 
'erring these officers b.1Ck to Delhi aLd 
&;1so for not transferring the non-SC/ST 
o1fi~rs out of Delhi even though t br!y 
reJA8incd posted in the Delhi/New Dc:hi 
br"oches of State B~mk of India for m',)fe 
thaD 20 years? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) S~ate 
Bdnk of l!.dia has reported that clerical 
staff is n(/t transferred oul of Djl hi as 
pet the polic y followed in their cases. 
However, as far. as possible, they arc 
given a ch~\nge locally after 5 Yt'ars in 
one bran.;,;h/office. III the case of Oflkers, 
the p(llicy is to transfer them out of Ddhi 
a,ftcr they have compl etl'd Sf ay of 
roughly 7 years HOWeVl:f, their b:"at:ches 
are being changed aft er 3 years 
wherever pract;c~lbk. 

(b) and (c). SC/ST officers of 1982 
batch are being repatriated as per th'.:ir 
Circle Transfer Policy. HlJWever. five 
such officers have already been trans· 
ferred bJck to Ddhi. Officers 
with long stay in D~lhi arc 
being t ransfl.}rred out as and whe:l th cir 
turn come8. Compassio1atc ca')cs of any 
category of office! s art, howI_:vcr, c~)nsi

dercd :-;ympathetically OJ' on tbt!ir 11laits 
and all )wcd to remain in Ddhi in excep-
tional cjrcumstan~·~s. 

Show Cause Notices Issu~d to MIs 
National Tobacco Co. Ltd., arid 

M{s Indana of tJ.K. Industries 

7195. SHRI RAM BHAGAT PAS· 
WAN: Will the Minister (.If FINANCE 
be pleased to s I a te : 

(a) the det~ils cf sho,,,"causc nohces 
issued to MIs National Tobacco Co. 
Ltd. and MIs Indana of J. K. Industdcs 
which are pending with details 1.1[ amount 
involved thereof; ar.d 

'(b) the steps Govcrnnlent propose 
to realise tbo amount thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA ,POOJAR Y) (a) 
and (b). The information is being colle-
cted and will be laid on the Table of the 
House. 

Pllrcbasc of Bales by .ICI for Jute Mills 
in West Bengal 

7196. SHRI SANAT KUMAR 
MANDAL: Will the Minister of SUp· 
PLY AND TI2XTILES be pleased to 
stat c : 

(u) the nllmb~r of balls which the 
Jute Corpor~tion in India could buy so 
L r for SllPP'Y to the jute mills in West 
Bengal, which had closed down on the 
protect of pon-availability of raw jute; 

(b) whether th0 imported raw jut c. is 
n.H of the grade in which t'lerc is a 
shorlfall Ll the Clluntry ; 

(c) whether in \ iew of the prcdica-
ntent of thousands of jute mills workers 
we had' been thrown out of employment J 

JeI proposes to vnter the international 
nnrkct quite early in the coming season 
and start negotiations at right .time so as 
to get th I.! righ t kind of fibr c at attrac" 
tive rates, and 

(d) whd her c\)l1s:dcring the fact that 
there has been a fall in the pr .. 'duction of 
jute i;' three c >n-;lcutivc years, Gl)vern-
nlcnt pr,)pos\.! L.) take necessary action 
for buiidinci up a buffer stock of raw 
jute; and if not. the reason.s thercfvr ? 

THE MINISTER OF STATE OF 
THE MINIStRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE-
KHAR SINGH) : (a) The total Quan-
tity of f1W jute procu:"cd from the do-
mestic markct by Jute Corporation of 
lndi,~ (Jel) during the current jute sea-
son 1984-85 (Ju :y·Junc) S:J far i~ about 
10.15 lakh bales. JeI makes purchases 
on behalf of the jute mi J)s only on agen-
cy purchase term'] for which an agree-
m.!nt is m:lde. 1:1 addition, JC[ has also 
imported raw jute to the extent of 1. 60 
lakh bates. 

(b) Import of raw jute wa.s made to 
supplement dom¢stic supplies and tbe 



28t Written Answers VAISAKHA 2;, 1901 (SAKA) 282 
. . 

Written Answer, 

entire purchases were made under back 
to back arrangement with industry 
against guaranteed payment terms. 

(c) The question of import of raw 
jute is considered at the appropriate 
time after taking into account the domes-
tic availability and demand po~ition. 

However, firm production estimate for 
the next season.. which is essential for 
taking stich decision, is not yet avail-
able. 

(d) In the context of present global 
scarcity of raw jute and four successive 
short crops, the pr..!sent time is not con-
sidered appropriat c for creation 0 f a 
buffer stock. 

Accident Insurance of Fishermen 

7197. DR. KRUPA SINDHU BHOI; 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Orissa Government have 
~ubmitted a proposal for accident insu-
rance of fi shcrmen ; 

(b) if so, the detai Is thereof; and 

(c) Government's reaction thereto; 

THE MlNISTER OF STATE IN 
THE MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Yes 
Sir. A proposal has been received from 
the Orissa Government through the 
NaHonal Federation of Fishermen' Co. 
operatives LimIted for accident insurance 
of fishermen Whl) are nlembcrs of th~ 
fishel men·s Co-operative Society jn 
OJissa. 

(b) Under the scheme, a premium of 
Rs. 12/- per year per fishermen is pay· 
abl e to the insurance company out of 
which the Central Government and State 
Government pay Rs. 6/- and Rs. 5/- res-
pectively ar.d tbe fishermen pays Re. 1/· 
only. The scheme provides for compen-
sation of Rs. 15,000{- in case of acci-
dental death or total perm~nent disabi .. 
lilyand Rs. 7,SOO/· in case of JOSI of 
ODC limb or loss of vision in one 
eye. 

{c) Insurance cover hJ.s already been 
provided by the Uai ted India Insurance 
Company Limited on the above lines. 

Amount Lost by Indian Overseas Bank 
in Transactions in Indonesia 

7198. SHRI K.P. UNNIKRISHNAN ; 
Will the Minister of FINANCE be 
pleased to state: 

(a) whetbc.~r Indian Overseas Bank 
has lost a colossal anlount of money in 
certain dubious trans,1ctions in Indo-
nesia ; 

(b) if so, the details there(,)f ; 

(c) whether any ir,quiry has been 
conducted into this bank ffuud ; 

Cd) if so, what action has been taken 
again~t the erring officials and bank 
nlanagcment; and 

(e) whether the C3se is proposed to 
be handed ov~r to CBI for further inves· 
tigation ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a). 
Illdian Overseas Bank reports that it had 
not lost a collossal anlount of money in 
certain dubious transactions in Indone-
sia. 

(b) to (c) : Do not arise. 

Export of Short, Long and Extra Long 
Staple Cotton 

7J99. SHRI V. SOBHANDREES· 
WARA RAO: Will the Minister of 
SUPPLY AND TEXTILE~ be pleased 
to state: 

el) the countries to which India ex-
ported short, long and extra long staple 
cotton; 

(b) the quantities and v~Juc of the 
export s category-wise for the years 
1983·84 and 1984-8 S; 

(c) the prospects of cx:p~')rt of long 
and extra 1001 staple crtton for the year 
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1985-86 and the step~ that are taken 
to increase our exports; and 

(d) the p:'escnt prices of long and 
extra long stable cotton in cotton pro· 
ducing countries? 

THE MINISTER OF ST ATE OF 
THE MINlSTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE· 
KHAR SINGH): (a) India's cotton 
during the last few years has been ex-
ported to the fl)llowing coultdcs : 

Algeria, Au)triu, Ba tlgla Desh, 
Belgium, BulgarLl, China (Taiwan), 
Chin:t (Main Land), Cz'!choslovakia, 
France, Germ lOY (W . .:st), Greece, 
H,)ngkong, Indunesia, Italy, J lp.ln, 
Korea (North), Korea (South), Malay-
sia, M')Zlmbiqac. MOfOCC.), Nepal, 
Philippines, PoLlnd, Portugal, ROlll1-
nia, Singapore, Spain Sri Lanka, Swit-
zerland, Tanzania, Tunl~s'a, Thailand, 
U.K., USA and USSR. 
(b) the qu u-ltiti ~s and the value of 

exports of the Indian cotton during the 
year 1983 .. 84 (Sept. 83 to Aug. 84) 
are as f0110ws :-

Q./. Vil!ue 
(in lakh bal cs) (Rupees in crores) 

Staple cotton 
Bengal D.!shi 
Yellow 
Pickings 

Non-Fibre 

Total 

2.88 
0.33 
0.13 

0.20 

3.54 

81. 56 
8.99 
Z.56 

5.25 

98 36 

During 1984-8S cotton year the quantity 
and value of cxp)rts upto April 85 are 
as folloWS. 

Qty. Value 

(i L1 lakh "'.lIes) (Rupees in c:ores) 

0.24 10.12 
------------------

The category-wise figur~s are not avail-
able at present. 

(c) Cotton situatil)n in tbe country 
is reviewed fC.Jrn time to time and the 
qtlaniilics considered surplus to domes· 

tic requirements arc re\ca')ed for export. 

However, the Indian colton is accepted 

in the internal ional market and the 
demar.d for Indian cotton is on the in-
cre.lse. The cxportir,g agencies try to 
secure the best price for export sales 
tlnd havo been able to sell in a large 
number of countries. 

(d) According to the available infor-

mation, the prices of some of the impor-
tant varieties of cotton in the interna-
tivnal market are as under :-

Variety Stable length US cents/Pound 
Long Staple 
American Memphis 

Terr Midd 1· 3/32" 79.75 
American Calif/Acela 1.1-/8" 79,25 
Mexican Midd 1-3/32" 69.25 
Colombian Midd 1-3/32" 67.00 
Paraguayan Midd 1-3/32" 64.50 
Turkish Iz Mir Midd 1-3-/32" 71. 50 
Extra Long 
Egyption Giza. 4S 1-8/32' 165.30 
Elyptian Gizl 77 1-8/32" 153.20 
Peruviam Pima 1-9/16' 121.40 
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Abicl Hussain Committee's Recommendation 
Regarding Fiscal Policy 

7'200. SHRI MAHENDRA SINGH: 
Will the Minister of FINANCE be 
pleased to state: 

.(a) whether a long term fiscal policy 
includina reforms in indirect tax struc-
ture to convert the present sell erst mar-
ket into a buyers' market when goods 
wou1d change the consumer J has been 
under consideration of Government ill 
the light of Abid Hussain Comolittcc's 
report; 

(b) the main rccommendhtions of 
the Ab!d Hussain Committ ce's rep_,rt 
and the abro ~ d features on the new 
fiscal policy ; and 

(c) the decision t" ken In the matter ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) Out-
lines of a long term fiscal policy arc in 
the process of formulation. Report of 
the Abid Hussain Committee dea 1s with 
trade poliCy and does not directly deal 
with the subject of long term fiscal 
policy. 

(b) and (c). The Rep()rt of the Abid 
Hussain Committee is ur.der considera-
tion. It would not, therefore, be in 
public interest to disclose its contents. 

Compensation for Pro pert ies Lost in 
Erstwhile Ea,t Pakistan 

~e~t. 
7201. SHRI BfWi GHOSAL : \\'ill 

the Minister of COMMERCE be plea-
sed to state : 

(a) whether G )VCk'nment have taken 
steps to expedite dhposal of applications 
claiming compensation fl>r properties 
lost in erstwhile Eaft Pakistan (now 
Bangladesh) : 

(b) if so, the progress made in the 
matter; 

(~) the number of applicatioQs regis-
Iprpd M rar ~ 

(d) the numb~r of applications dis-
posed of S,O far; 

(e) the number of applications pend-
ing as on 31st March, 198 S j 

(f) the number of applications likely 
to be disposed of during the current year 
1985- 86 ; 

(g) the amount of Jn0ney invo)lved 
in (b) to (f) above; and 

(h) the steps, if any, t:lken/proposed 
to decentra lise scU lement of such appli-
cations? 

THE MINISTER OF SrATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE. 
KHAR SINGH) : (a) Government 
are taking steps to expcdit c the disposal 
of pending claim applications for com-
pensation against the properties 10l)t in 
erstwhile East Pakistar" during Indo-Pak 
Conflict, 19'.)5. 

(b) The progrcs~ will be reflected 
during the current year 1985 .. 86. 

(c) 53,549. 

(d) 38,840 claim cases have been 
disposed of so far. Out of these pay· 
ment has bceJl made in ' 1 4,1 8 1 cac;;es. 
:'4,659 number of· claims have been tre-
ated as closed. 

(e) 14,709 claims are pending. 

(f) steps have been taken to dispose 
of maximum of number of claim!) durirg 
current year 1985·86. 

(g) A sum of Rs. 57.35 Crorcs has 
been disbursed till MarchI 1985. 

(h) step~ hav~ b~en taken to shift 
the payment or claim!ll from Bombay to 
C:lIcutta in ort cr to consolidate th~ work 
of verification of claims as well as pay· 
ment of cl;dms at Calcutta itcslf. 

Merger of Cen~ra' Coal Washcrit,8 
Organisat ion w itb B.C.C. L. 

7202. SHRJ BASUDEB ACHARIA : 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 
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'(a) whether Central Ccal Washeries 
Organisation which was under Steel 
Authority of India Ltd. has been merged 
with the Bharat Coking Coal Limited ; 

(b) whether some of the officers who 
were under S AIL firms are yet to submit 
their option; ar.d 

(c) if so, the reasons therefor '1 

THE MINISTER OF STEEL, MINES 
AND COAL: (SHRI VASANT SATHE: 
(a) Yes, Sir. 

(b) and (c). The information is being 
collected and will be laid 03 tbe Table 
of the House. 

Proposa 1 to Wind up Sa II BDd Form 
Separate A uthority for each Steel 

Plant 

'1203. SHRI BASUDEB ACHARIA 
Will the Minister of STEEL, MINES 
AND COAL be pleased to state: 

(a) whether Government have taken 
a decision to wind up Steel Authority 
of India Ltd., and to form separate 
authority for each Steel plant ; and 

(b) if so) the reasons therefor? 

THE MINISTER OF STATE IN THE 
DEPARTMENT OF STEEL (SHRI 
K. NATWAR SINGH): (a) No, Sir. 

(b) Docs not arise. 

Rules Regarding Promotion to Employ. 
ees of Regional Rural Banks 

7204. SHRI MADAN PANDEY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether Goverrm{'nt ha ve 
framed rules and regulations to provide 
promot ion opportunities to employees of 
the Regional Rural Banks and ir so, 
whether any agency bas also been 
constituted for their implementation ; 
and 

(b) whether these rules and rep-
,!'" ! .... 

I'ulously and if not, the steps being taken 
to implement those? ' 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE ~SHRI 
JANARDHANA POOJARY (a) 
and (b). The National Bank for Agri-
culture and Rural Development 
(NADARD) have after consulation with 
th e Government issued a set of guidelines 
on December 31,1984 to all the regio-
nal rural banks which inter III a provide 
for promotional avenues for the staff in 
such banks. Action regarding f!"aming 
of draft regulations by N ABARD on the 
basis of these guidelines is in hand. The 
regional rural blnks will thereaftera adopt 
these regulat ions a s an integral part 
of their service regulations. NABARD 
which is entrusted with the overall super-
vision of the functioning of regional rural 
b'lnks. is expected to ensur e compliance 
of the guidelines by regional rural banks. 

Difl'erance in Pay Scales of Employees 
of Regional Rural Banks Serving in 

U.P. and We-st Bengal 

7205. SHRI MADAN PANDEY: 
Will the Minister of FINANCE be 
pleased to state: 

(a) whether there is any difference 
between the pa y seal os of employees 
serving in Regional Rural Banks in Uttar 
Pradesh .and Rural Banks in West 
Bengal; and 

(b) if so, the reason therefore along-
with the steps being taken by Govern-
ment to bring plrity in their payscal es ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). As per provision contained in the 
Regional Rural Banks Act the remunera-
tion of RRB employees is determined 
with regard to the salary structure of 
employc<'s of th\! State Government 
and the loca 1 authorit ies of comparable 
level and status in the cor.ccrned Re&i. 
onal Rural Bank's notified area. 
Since the pay structures of 'employees 
of U ,Po and West Be llgal Governments 
are different, difference between the pay 

1 ~t ......... 1..... .,in'; , t 



rural; _b in. these two States is quito 
........ Ooverament de not COBtt. 
pl&to"any ateps for brinliol parity in 
the pa, "es of rCJional ra ral ba1lk 
eJ"Ploreea wortiDJ in 4iifereat States. 

PGlt10g of Otleen of s,ooso red B .... 

'20'. SHltt MADAN PANDBY: 
Will Ute Minister of FINANCB be 
pleased to state : 

• 
(a) <, whether aftY period is. sp~ified 

{or the p<>stil g of officer. of 
IpoOlorina banks at one place ; 

(b) if 10, wbether this poliey is being 
.followed ; and 

'(0) if not, the reasons therefor 1 

THE MINISTER OF STATE IN THE 
MINISTRY 'OF FINANC!! (SHRI 
JANARDHANA POOJAR.Y) : (a) to (c). 
Under tbe Regional Rural Banks Act 
1916 it is the duty or the sponsor ~ nk 
'to aid and assist the Regional RUNI 
Banks sponsored by it Inter alia ia the 
form of recruitment and training of 
.pcreonl1ef ·durin, tbe first five 
,.rl of the functioni 01 0 f tbe 
-.ional aural Bank and to 
provide such managerial and ·financial 
assista nce as may be mutually a,reed 
upon betweeD ·the sponsor bank anti the 
concerned Regional Rural Bank. 

I Chairman of R.egional Rura.l Basks 
.c leneraUy appoi,nte4 on .deputation 
from sponsor banks for a period or thr.ee 
years. No specific duration or posting 
of other officers 00 deputation from 
Iponlor banks at one place ha~ been 
lI,id down. They are posted as per 
tfte adltlitlistrative requirements cit each 
Relional Rural Bank. 

DeelaratloD .f Cedi i. a., 8,,1 City 

t nrl. ·MOF. K~ V. THOMAS: Will 
tbe Minister of PINA.N'.C£ be pleated 
to stlte : 

'" ,~) W"1ber aa1 r.quelt Aaal J,cen 
.ec:ci:Wed. Iro .. tbe Caltral Ooveroaaont 
employees in Cochin to deolarc ('w:bin 
city II a B-1 city; aDd . 

2~O 

(b) if 10, the stops ,taken in this 
regard? 

THE MINISTER. OF STATE IN THE 
MINISn Y OF FINANCB (SHa.·1 
JANARDHANA POOJARY): (a) and 
(b). In tho recent past no such request 
has heQD received. Cities are classified 
OD the basis of population as re'_'ealed 
in decenial census. The last luch class.i-
fication was dODo in February, 1983 on 
the basis of 198 1 eensu.. As per the 
t 981 Census report. tho populat ion of 
Cochin city is 5,13,249. Accordingly 
it bas been classified as B- 2. On the 
basis of populati()n eriterion, Cochin 
city does not qualify for Boot status. ' 

Cbange In ,Inaneje) Year 

7208. KUMARl PUSHPA DBVI ; 
SHRI SRIBALLA V PANIG· 
RAHI ! 
DR. O. VIJAYA RAMA RAO : 

Will the Minister of FINANCE be 
pleased to stale: 

(a) wh.etbcr the proposal to chanle 
the finttDcial year from present April. 
March to January-December is under 
tho consideration of Government; 

(b) if so, when neoessary steps are 
proposed to be taken in this regard; 
aad 

(c) the reasons of changin. the 
finaneial year from April-March to 
January-December? 

THE MINISTER OF STATB IN THB 
MlNISTRY OP FINANCB (SHRI 
lANA .DHANA POOJARY): (a) to 
(e). A copy of the ConclusioQs and 
Recommendations of the Committee on 
Change i'1 Financial Year in ita Report 
sabmitted to Government 00 27th April, 

, "8' is being separatoly laid.. tho 
Table of the House today. The Rq)ort 
II 'Yet to tJo 4OD~d4er.ed by Gove.-..ent. 

........ , .... Ore by Ma·Ia)' ... fro .. 
ladia 

1209.. KUMAllI PUSHPA DBVI: 
WUJ the Jdiniltor of COMMER.Ce be 
pleased to state: 
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I (a) whether Malaysia proposes to 
buy iron ore (rom India ; 
~ 

(b) jf so, the total tonnes of iron 
ote proposed to be imported by 
Malayasia from India annually ; 

(c) whether the import of iron ore 
to Malayasia win be stated in 1985·86 
financial year; and 

, " 

(d) if' SO~ the steps taken by Govern-
ment in this regard ; 

THE MINISTER OF STATE OF THB 
M[NISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH) : (a) and (b). Malayasia has 
been importing about 30,000 tonnes of 
iron from India. 

'(c) and (d) During the, last few 
months, two more steel plants have 
been constructed in Malayasia. Possi-
bilities of supply of iron ore from India 
for these steel plants are beiLlg explored.' 

'Performallce by MMTC 

7210. SHRIMA n JAYANn 
PATNAIK: Will the Minister 'of 
COMMERCE be pleased to state: 

(a) whether Ooy'ernment have 
reviewed the performance of MMTC 
during 1984·85 t 

(b) if SO" areas where the Minerals 
and' Metals Trading Corporatioll fared 

, ",ell in the above year ; 

: (0) whether MMTC has adopted 
str~te&y of· di~ersfying into the areas 
,of ~production in India and abroad; and 

(d) if so, tbe prolramme proposed to 
n' be launched in this r:elard in, 1 Q 8 5-8 6 ? 

THE MINISTER. OF STATB OF THB 
MINISTRY OF SUPPLY AND TEX· 
TILES (SHRI CHANDRASHBKHAR 
SJNGH) : (a) Yes, Sir. 

(b) DUrlb, 1984·85 the corporation 
achieved a turnover of Rs. 2763 crores, 

nearly 50% higber than the,· bad,oted 
turnover of Ra. 1834 crorel. Exports 
reached hiahett coat t,urnover of lb.l72 
crares representinl 36% in«ease over 
the previous year's exporta of .a •. 274 
crores. The corporations non-cana-
lised trade tUl'Dover reached a hi.hest 
ever figure of Rs. 42 crores durinS tbo 
year. The Corporation also concluded 
a 10 million tonnes Iron Ore CODtraot 
with Japan. 

(0) and (d). MMTC 'has beeD 
adopting a policy of developinl 
reHab1 e longterm sources ()f Iupplies 
for the critical imports, for promotio& 
exports and for imports substitution. 
Emerald processing unit at Jalpar has 
been set up by M.M.T.e. Similar 
possibilities aro boing constantly 
explored. 

Proposal to Start HariJan nevelopmllt 
Bank in Kerlls 

7211. SHaI P.A. ANTONY: Will 
the Minister of FINANCE be pJoaaed 
to state: 

(a) whether Government have recei-
ved any proposal to start a HarijaDa 
Development Bank in Kerala or oliO-
where; and 

(b) if 10, the details the,reof ? 

THE MINISTER OF STATB INTRB 
MINISTRY qF FINANCB (SaRI 
JANARDHANA POOJARY): (a) No, 
Sir. 

., 
(b) Does Dot arise. 

AallpmaUon ·01 Private Sector BaDa 

7212. SHRI P. A. ANTONY: 
SHRI DBBI 'GHOSAL : 

Win tbe MiDister of FINANCE be 
plealed to at. to : 

(a) whether the Reserve Bank of 
:Iadia ,hoas any· proposal to placod Udcr 
moratorium in April witb tho .,tf"", 
Uled baats : add 
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(b) i'f 80" the details thereof? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) No, 
Sir. 

(d) Does Dol ariso. 

Impact of Import of Rubber, Copra, 
COCODut Oil and Spices on the' 

Econ~my of Keral. 

1213. SHRI V.S. VIJAYARAGHAVAN:. 
Win the Minister 0 f COMMERCE be 
pleased to state : 

(a) whether Government have ever 
conducted a study of the imp, ct of the 
import of commercial produce like 
rubber, copra coconut oil and spices like 
cloves: nutmeg e'c 0 l the economy of 
Kerala ; 

(b) if so, the findings thereof; and 

(c) the specific steps proposed to 
be taken in future to compensate such 
losses incurred by Kerala '1 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CH ~NDRASHEKHAR 
SINGH): (a) No, Sir. 

(b) Does not arise. 

(c) Government takes care to protect 
the interest of growers as well 8S consu-
mers by way of importing bare minimum 
quantity of such commodities to bridge 
the IIlP between demand and IUpply, 
and their releases are mlde at priO~8 
which help to control the in-
te~Qal muket pric~ at levels remunera-
tive to the growers. 

Tranlf.r of Employees il. United 
Commercial Bank 

7).14. DR. O. S. RAJHANS : Will tho 
Millistor of FIN A.NCB be pleased to 
state: 

(a)'; whether it is a fac t tbat a large 
number of employees warkinl io the 

United Commercial Bank (or the last 
10-15 years have not been transferred il1 
accordance with the transfer poliey of 
the bank; 

(b) the numb!r of 8u,:;h em?loyees 
with their cadre in D~lhi and reasons 
for not transferinl them; and 

(c) the action Government propose 
to take in thi, regard 1 

THE M[NISTER OF STATE TN THB 
MIN1STR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) to 
(c). There are a number of employ.ces in 
United Commercial Bank. as for instan-
ce about 35 officers ill Delhi, who have 
remained posted at th~ s~me place for 
as 10Dg as 10 to 15 years. Tht~ Bank 
b;iS since initiated action to effect nece-
ssary transfers in line . with the gu:deli-
nes issued by the Government to tb.! 
public sector b:\nks on the subj )ct., 

Import of Rubber through STC. 

7215. SHRI P.A. ANfONY : Will 
th,~ MinisNr of COMMERCE bJ plea~cd 
to state : 

(a) the quantity of rubb.!r imported 
during 1985; and 

(b) the quanti ty of imported rubb~r 
• released by the State Trading Corpora-

tion so far during the current year? 

THE MINISTER OF STATE OF 
THE MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRA-
SHBKHAR S[NGH) : (a) and (b). A 
quantity of 10.400 tonllCS h ~s so far 
been imported by State Trading Corp)-
ration during tht'\ year 1985 . and con-
tracts for another S,OOO tonncs have 
been concluded. A quantity of J2,000 
tonncs hal) so fa.r been released t(l the 
industry during the current c.lJendar 
year. 

Scheme of Giving Spraying Subsidy ror 
Rubber 

1~16. SHR.I P.A. ANTONY: Will 
the Ministerof COMMERCH"' b.! p: c,lscd 
to atate : 



(a) wbetb ~r Government hav. any 
proposal to re-ltart the schCIDo of 
li,ina ."ayin, subsidr f.>c rubber; 

(b) if so, when it is likely to belin ; 
aDd 

(c) tbe amount'likely to b" spent thil 
year 00 this ? 

THE MINISTER OF STATB IN THB 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINOR) : (a) No. Sir. 

(b) and (c) Do not arise . 

Earnlngfi from Export of Rice 

7217. SHRI V. SOBHANADRESES-
WARA RAO: Will the Minister of 
COMMERCE be pleased to stllte : 

(a) the quant ity of rice exported to 
different countries and its value in the 
year 1983·84 and IlJ84-85; 

(b) the pri~es of medium fiue and 
super fine varieties ot rice in the impor-
ting countries; and 

(c) tbe steps taken by Govemmef't to 
export mOT e rice nnd earn more foreign 
exchar.ge ? 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND 
TEXTILES (SHRI CHANDRASHE" 
KHAR SINGH): (a) DurL I t 983-84 
and 1984-85, export of non-basmati rice 
was not al1ow(d. As per trntative sta-
tiltics compilrd, export (.f basmati rice 
during 1983·8·~ was of the order of 
141,664 MT valued at Rs. 96.12 crorts. 
During 1984.85 export of basmati rice 
is estimated to have been of the order of 0·' 24 ',783 MT val.,d at Rs. 163.03 
crorel. 

(b) The internation price of difftrelll 
varieties of rice are as under: 

(i) U.S. Lona arain 10% brokeS'! 
£61S elf pCr nlctrio tonne .U.K 

Ports, 

ii) Tha,i*: 5% br_ell :'US ta20 
per m ctric tonne. 

Broken A.-I super : US' 1;111· 
per metric' tOfte e 

Pal' boiled • S% brokeD : US $227 
per metric tonne. 

·FOB Unstowed (100 Kg- BIAII. per 
tonne, Thai Board of Trade Prices. 

Source: Public Ledger d~ted May, 4 
1985. 

(c) There is good demand for Indian 
Basmati rice and certain other variq.tiea 
of rice in the international market. Sa\). 
ject to availability of quantities, exports 

can be promoted. 

Raids Conduct ed by Excise Customs and 
Income Tax Authorities in Bombay. 

7218. SHRI ANAND SINGH : WilJ 
the Minister of FINANCE be pleased to 
state the details of the raids conducted 
by Central 8)fCise, Customs and Income 
tax authorities in Bombay -since January 
19 S S, indicating the extent of black 
money and tax-evasion detected 7 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCB (SHRI 
JANARDHANA POOJAR Y) : During 
the first four months of 198 S i.e. Janu-
ary, 1985 to April, 1985, Central 8"1-
cise authorities detected 232 C1Ses in 
BombJY involving an estimated eVlsioD 
of Central Excise duty of RIJ. 19.46 oro· 
res upproxim:ltely. During the same 
period, cu\toms se~rches were conduc .. 
tcd for detection of ucder valuation 
and consequent evasion of duty to the 
extent of Rs. 2.39 Crores approximately 
in cases other than purely smugalina. 
On the Ibcome Tax side during' the 98mo 
period, the concerned authoritiet ~'eoo
dueled 436 searches in Bombay relultiftJ 
in seizure of prima fade U1accountcd 
aSStts valued at Rs. 1. 71 crores apPro" 
xitaate.J.y. 



c •• 08 Sr •• hetlc 8a. Valts to Sa,. 
I 3ute lndlltr, by Impo'4lna Heny 

. Datles. 

'219. SHItIMATI INDUMATI 
BHATTACHAR.YA: Will the Minister 
of FINANCE be pleased to state : 

<a> the contemplativD of Governmont 
In regard to tbe su •• estions that in 
order to avert th e crisis in the jute 
industry Government should curb tho 
Irow. of .,nthetic bal unit. by impos-i.. boa., duties on their manufacture 
and/or should waivo 'he ta,( burdon OIl 
jute loods ; 

t') the ste,., if any, taken/proposed 
in the matter; and 

(c), tho burden of dir ect and indirect 
taxes on jute industry as compared to 
such texes and duties on synthetic 
units 'I 

THE MINISTBR OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY): (a) and 
(b). The Government's attentitln has 
been drawn to the repJrted crisis in jute 
ind\utry and the need for giving relief 
t~ it. 

~) As re.arda the burden of dtreet 
taut', there i. no difference in the rates 
01 ta~ in respect of IlIComo dorived From 
j .. -te industry. and s,nthetic bag "nits. 
A, regards barden of irtdirect taxes on 
j"te goodl, vi .. n-vi.. Syntbetlc jute 
bqa, no study bas so far been made .. 

A.«o ... la N •• loa.Hsed Banks by 
Britlsll Natlonall of I_ian 

Orlaln. 

1228. SHRIMATI INOUMATI 
BHAT'PACHARYA : Will the Minister 
ofl PINANCE Ito pleasod to state: 

(a) whether the ltelerve Bank of 
lodia has imposed restrictions on open-
i.. ... operat;on or Blot accounts in 
_iouJlaeci bank. bY Britisb Dationals 
of Indian or... and bitth ItayiDI in 
IpIia. -cemporarUy with residential per-
nal. 

(b) if 10, tbe detail. thorool apd thQ 
reasons why such restrictions Iro cooll-
dered Deceasary; 

(c) whether such peraODl are !,«IIi-
r cd to U .. sfer all their 8IIOti in Britaio 
aDd/or to ropatriate the balaooe of tile 
alllOuut held by t,bem"l United K:ioa-
dom Banks; and 

(d) tho details of the Reserve Bank 
of Iodia's ord :rs and circulars in reprd 
thereto? 

THE MINISTER. OF STATB IN 
THB MINISTRY OF FINANCB 
(SHRI JANARDHANA POOJAR.Y) : 
(a) and (b) Tbere is no restriction on 
Indian nationals and persons of Indian 
origin resident abro:l d opening .on-
Resident aCCouiits with bank3 in India 
out of funds remitted from abroad or 
foreign exchange brought from abroad 
during their temporary visits to Iodia. 
Reserve Bank of India has ,ranted 
general permission to authorised dealers 
in foreign exchange for openinll such 
accounts. Non·Re~ident Acc'Junts .aro, 
however, required to be designated as 
Resident accounts immediately \,Ipon the 
return of the account-holder to India 
for takin6 up employment, c:nryinlon 
business or voc.ltion or fOJ: an, otber 
purpose with the intention 01 rosidioa io 
India. 

(c) British nationals of Indian origin 
are rcquired to surrender their for.ip 
currency/declare their balar.ces/assets 
held abroad to the Control within a 
period of three mont hs from their arri. 
val. However, general permilsioB to 
maintain and operat e foreign currency 
accounts has been ,ranted in case the, 
have come to India for employment 01 
a specified duration (irrcspectivc of the 
period) or for an assi Inment not exceed-
in, a period of throe years. 

(d) In pursuance or Oo\WfMlent 
orders iasued in 1 977. every perioD in, 
or resident in, India who OW81 OJ' IIoJds 
or who may tbereafter own or hold an, 
foreiaD exchange, whether in India or 
a,,"o84:, expressed in any Clltteucy ottier 
tban the cqrf'eney of Nepal or •••• 
shall. befor. tU ..u.tioa at/' /ctO 



month from the date o(this order, or in 
tlie case of a person who hereafter owns 
or holds such foreign exchange, within 
onc month of the dat e of his so owning 
or boldi ng, offer the same or cause it is 
t() be oft'ercd for sale to any autborised 
dealer against payment in rupees, at the 
ra'to ror the time being authorised by 
the Reserve Bank for oonversion into 
Indian currency of the foreign currency 
in whicb auch foreign excbanao is ex· 

_. (Sf.cd. 

This order, however, does n t apply 
to certain specified categories. 

1 .. log of Bank Drafts without 
Verificat ion 

'1221. SHR( HAFIZ MOHO. 
SJDDIQ :Will the Minister of PINANCB 
be 1'1 ~ased to state: 

(a) 'whether it is a fact that the bank s 
whether be they nationalized or not, con-
tribute to, a ,reat deal in black money 
by is~uina bank drafts of Jarge amounts 
without veriryinl the genuincss of the 
party charging exorbitant commission 
ratcs; and 

t, 

\b\ if so, whether there is any propo-
sal to issue &uitabl e instructions to the 
banks to follow cert~jn Dorms to be 
issued by your Ministry to check the 
arowth of blackmoney and evasion of 
t8X~. ? 

THE MINISTER OF STATE IN THE 
MINISTRY' OF FINANCE (SHRI 
JANARDHANA POOJARY) : (a) and 
(b), It may not be ·c.)frect to say that 
the blnks contribute to a great deal in 
bl~ck money by issuing bank drafts. The 
banks. issue drafts as a normal bankinl 
facility 'lnd charle commiasiQo at rate. 
which arc within the ceiling prescribed 
byladiao Banks' Association. 

Mllslog Currenc)' Notes in Wads 
IlIuN by Bal.k, 

7222. SHal HAFIZ MO'HD. 
SIDDIQI: 'Wilt the Minister of 
FlNANCB be pleased to .tate : 

(a) '\fhether it" haa'·coln~ 'to the 
notice of' Government that new curre~cy 
notes in wads with stappling and plastic 
band intaot issued by ba~ ,have been 
found'10 be short in . Dumber . WJeD 
counted later after 1 cavins \he counter. 
in good faith; . 

(b) if so, the procedure to claim the 
shortage; and 

(c) the reasons for such lapse and the 
remedial measures taken to chock the 
possible fraud in the system ? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE '(SHItI 
JANARDHANA POOJARY): (a¥ to 
(c). Reserve Bank of Ir:dia offices as 
also the currency chests generally offer 
to their constituents and members of 
public who receive no~es/note packets 
from them in payment or in exchange, 
reasonable facility to verify and satisfy 
themselves about thc corree tncss of the 
notes received by them before they leave 
the counters of the bank. The I)ersons 
receiving notes from banks are, tbere-
fore, expected to verify the correctness 
of the eash bc'orc leaving tho counter' 
and 'point out the shortage or any other 
deficiency in it to the bank officials on 
the spot for redressal. In such cases, 
the doficiency is immediately made good. 
If this is not done and any deficiency 
is found later on, tbe course open to 
the aggrieved party is to take, up the 
matter with the blntt's concerned branch 
along With. the deficient packer for in-
vestigatioll. However, in such cases 
banks are not expected to accept the 
responsibility for sborta-ge on the ground 
that "the aglrieved party h ,s failed to 
point out the deficiency bcfllre leaving 
the counter as the po~sjbility of tamper-
ing with tho. stap1ed packet .outs:de- the 
bank caDoot b~ rukd Out. The Rtsorve 
Bank of India has not laid down any 
producer for mak'ing c\~ims in such 
cases. . .. . .: ( '. ( 

At the No;, Presses" the. lIuIa.eriCJ.l 
accuracy of the Do~o'packe.ts il "cbeckeci/ 
rccbecled at different ItaIC'" ~ However, 
~ue to human and mechanic:al {. fad ... ,. 
In rare cases, a note packet m~\y co_i.' 
marlinal exccls or short piecos. The 
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Presses and the Rese~ve Bank have been 
endeavouring their best to· se~ that sucb 
d efici entl exceu packots do not escape 
notice. 

PabUc Limited Companies with 
Accumulated Losses 

7223. SHRI BHOLANATH SEN: 
Will the Minister of FINANCE be 
pleased to stat e : 

(a) wbether there is any p,rgposal 
to prevent the mana lement or tho 
owners of public limited companies whose 
net worth in view of the accumulated 
losses over the years' is; zero or neilr 
zero or where'the carry forward losses 
are marc than the net worth, from 
playing any further role in runnIng 
tbese units and/or to imPQ8e beavy 
penalties on them; 

(b) if so, tbe details there of; 

(c) sreps proposed to bl} taken by 
Government in cases of companies where 
the net worth has been adjusted upward 
through a revalu~tion or sale of assets 
or by building up special reserves with-
out any improvement in the' financial 
performance; and 

(d) S~ate·wj.,,, and Industry-wise 
break up of such public limited 
companies? 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANACE (SHRI 
JANARDHANA P001ARV): Ca) to 
(c). A. legislation to deal with jndus·~ 
trial sickn ess in its various aspect s, 
includinl: the management aspect" net 
wort,}l, etc. is presently under considera-
tion of ,the Government. 

(d) 'The present data collection 
systCt1\ does not yield the information in 
tbe manner asked for. 

Scheme for Modernisati811 Assistaote 
to Industries 

1224. SHRI D. B. PATIL: Will 
the Minister of FINANCE be pleased 
to state': 

, 'I 

.qI .'~ " 
Year ,(July-lune) 

1982i83· 
,19·.8·84 
1984-8' (uJ)to Y&ICb)', 

(a) wbetber there is a scbeme to 
live modernisation assistance to 
industries: 

(b) if so, the cumulative moderna ai-
tion assistance sanctioned and disbursed 
daring the years 1982·83, 1983·84 and 
1984-85; 

(c) the eliaibility criteria for such 
assistance; 

(d) whether it is a fact that no maxi-
mum limit has been prescribed for 
SivillJ loans under this Scheme; 

(e) the rate of interest charlcd for 
loans below Rs. 4 crores aDd . aJx>ve 
Rs. 4 crore8; and 

(f) the number of companies of 
individu::\)s to wh"m loans of ~ore 

than Rs. 25 lakhs have beon s~nctjoned 
in 1982-83, 1983-84 &Ad 1984-85 
aDd the amou.nt of loan in eaob aacb 
caso ? 

THE MINISTER OF STATE IN THE 
MINISTR Y OF FINANCB <SHRI 
JANARDIIANI\ POOJARY): (a) and 
(b). The all India financial institutions 
namely Industrial Development Bank or India (lDB1), Industrial Finance 
Corporation of India (IFCI) and InduI-
trial Credit and Investment Corpora .. 
lion of India (ICICI) provide moderni-
sation assistance to industries under the 
Soft Loan Scheme for Modernisation 
'operate" by tbem. Ycarwise inform .... 
tion of modernisation assistance lal"O-
tioncd and disbursed by the h"stitutiODI 
under this scheme, as available, ia as 
follows: 

Sanctions 

29. Sl 
53.84 
121.00 

(Rs. ~n cfores) 

Disbursements 

S.'.49 
42:91 
i'.SO 
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, 'FC! 

Year (April-March) 

1983·84 

.>/ i 

ICICI 

All por.reac1ily ~vailable information 
ICICI bas sanctioned Rs. 221.04 crores 
and disbursed Rs. 1 71.76 crotes tlll 
December 1 98 3. 

(c) Assistance under tbe scheme is 
availalablo to production units for 
finaneinl modernisation aimed primerly 

I et ..,.,...tiDo of process, technololY 
.... p,oduct, export-orientation, import-
lubatitution, onerlY saving. improve-
~ent in capacity utilisation within tbe 
uillln, C&1'8eity, substitution of scarce 
~... ..torial. and otlter inpllts etc. 
Industrial concerns to be elili&le for 
aaistaDCe uDdor the Scheme should be 
. r.,iat~red as p.ublic or private limited 

(&s ... in .OreN 
Sanctions Dilburamonts 

B.59 

27.86 2.5.'8 

55 10 2l.1a· 

f::OIJlpaniea Gf ·juuatrial Doop_attv. aad 
sbould ·have beta iD opel_ion for at 
least 'en ~ earl. 

(d) A1siataDco uocfer tbe soheflle 
is need based. 

(e) Interest at concessioaal raw of 
11. S% por annum 00% per annum for 
weak units) is applicable to loaDS "pta 
RI. 4 crotes per company. Loaas 
above RI. 4 crores carry interest at 
the normal lendiDa ratc of 14% per 
annum. 

'(0 Information rerdUy available in 
rcprd to nllttl""r of companies 10 whom 
loans of more than Rs. 2S lathl 'ha'e 
"'eo· .. notinei i1 as·folioW'S ~ 

--------------------------------------------------------------~ Year IDBI IFC} Year ICEI 

(July-June) (April· March) Janary DeeeIMMtr) 

i·982,.83 24 

42 

1984·85 29 (upto 
Marcb) 

In terms of tbe provilions of the 
statutes lovorninl public sector financial 
institutions and' the Public Financial 
IDatitutioDl (ObHption u to Fide-
~ IQd '_'OCy) Act. 1983 informatioD 
rel.UDI to individual constituonts 
....... by the institutions GaQDOt be 
dilQlOlld. Hence detaill relatin& to 
IlDCItant of loan .iycn to ia4iviClual gan-
r":<"" .;."lnvd 

9 

30 

57 

1982 29 

1983 30 

1'." 
Fore"n Excballie Spent on O.iclall 

Who Visited a_eva 

722'. SHIll BASUDBB ACflAlUA : 
Will the Minister of FlNAN~ ;. '" 
pleased to Itato : ~. 

(a> tbe DUlI\ber of o fltdtl I who 
visited Geneva durin, GoIdbcr to 
Deaamher..at 
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(b) the purpose of their visit and 
total aOlount paid to them in fQreign 

exohanSc' and the reas'ltlS for it; and 

(e) the number of officials out or 
them wh'o ex tended their' stay and the 
justifications therefor? 

THE MINISTER OF STATE ('N THE 
MINISTRY OF FINANCE (SHRI 
JANAItDHANA POOJARY) : (a) to (c). 
The information is not available and 
will have to be col!ect cd from all the 
Ministl ics/DepartOlcnt of India. Collec-
tion of this irformatioll will involve 
considerable time and labour aid the 
result to be achieved will not be 
commensurate with the time and 
labour involved in collecting the 
information. 

Scope for Growing Rubber in Orissa 

7226. SHRI HARIHAR SOREN 
Will the Minister of COMMERCE be 
pleased to state: 

(a) whether Government have 
examined the scope of growing rubber 
in Orrissa; 

(b) if so, the details of experinlent 
made in this regard; 

(c) wh6ther Centre; State or any 
other institutions have involved in the 
study made on rubber cui tivation in 
Orissa; 

(d) when was the study conducted; 
and 

(e) t he details regarding scope of 
rubber plantation in Orissa ? 

THE MINISTER OF STATE OF THE 
MINISTRY OF SUPPLY AND TEX-
TILES lSHRI (CHANDRASHEKHAR 
SINO H): <a> to (e). The s';ope of 
Rubber growing in Orissa was studied 
by the Rubbor Board first ia 1965 and 
then '0 1983. Trial planting of rubber 
at a few selected sites was carried out 
by Stale Government's Soil Conserva-
tion Dcoartment in 1966·67. It was 

tf,ti'OftS are not ideal for rubber, neces-
sary agro-management practioes, sutb 
as limited irrigation· etc. can brinl' 
up successful cultivation of rubber 

Acc(1rding to the Rubber Board's 
report, a few tens of thousands of 
hectares now surveyed in Mayurgunj. 
Batasoreo, Puri, Cuttack and Denkanej 
Districts can be developed for sUCCess-
ful rubber cultivation. 

Indian Companies Having Investmt'nt 
Outside India 

7227. SHRI AMARSINH RATH-
WA Will the Minister of 
COMMERCE be pleased to state: 

(a) how many Indian Companies 
have their investments outside lOGia 
and in which countries and to which/ 
Indian industrial hou')es do they be~ong 
separately; 

(b) their total assets separately, 
indulitry-wise vis-a-vis the total assets 
of such industrial houses in the country; 

(c) how much profit they 'have 
sent back to India from abroad 
during the last three years, year. 
wise; 

(d) th e details of tbe heJp given to 
such companies by Government of 
India; and 

(c) whether any other Company hlU 
approached Gov ... rnment for perrnissi()fl 
to ir.btal their unit In a f«cilo 
country; if so, the names of such 
Compani cs and the details of their 
proposals and the action taken by 
Government thereon 7 

THE MINISTER OF STATE OF THB 
MINISTRY OF SUPPLY AND TEX-
TILES (SHRI CHANDRASHEKHAR 
SINGH) : (a) According to tho 
latest uvailab!e information 43 Indian 
companies bciongWlg to 26 lo4.n 
industrial hOUle. baV., joint 'Vco'uro' 
in ('peralion in 21 countries. 

(b) The total at;aeltl of the .. Indian 
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tbe total assets of the industrial hous\:s 
to which these companies b~lonl were 
Ita. 10,06'7.65 crores in 1983 for 
which data are available. Industry-
wise break-up of the assets or Indian 
companies is not maintaired. 

(c) Accordinl to incomplet e informa-
tion received from tho Indbn companies 
so far, the dividends reparlriated fr(\m 
their joint ventures wer e . Rs. 18.06 
lakhs in 1982, Rs. 19.45 lakhs in 
1983 and Rs. 6.50 lakhs in 1984. 

(d) and (c). Companies are free to 
approach Government for permission ur-der 
FBRA to set up joint ventures abroad 
in accordance with the published guide-
lines. This is a continuing process. No 
special bell' is rendered to Indian co m-
panics belongir.g to industrial houses in 
this rClard. 

12.00 IIrs. 

[ TrdnsltJtlon} 

SHRI VIJA Y KUMAR Y ADA V 
(Malanda): I have given a notice or an 
Adjournment Motion: 

[E'1811sh] 
MR. SPEAK.ER: Mr. Yadav, it is 

irrelevant. YOIl m'J~t rC~'~d th; rules and 
t hen come to the House. 

(Interruptions) 

I TrGtlslGtion] 

SHIll VIJAY KUMAR YADAV : 
Five communists have been killed in 
vin.ae Ohosi of District Gaya. 

[English] 
MR. SPEAKER ; No question at 

an~ 

(Interruption., ) 

{TrtIII31atlon] 

IHRI VDAY KUMAR YADAV : 
Leaden have been murdored. 

[ English] 

MR. SPEAKER: Mr. Cbaubey and 
Mr. Yadav t you should not shout like 
this. You must understand that .this 
is a State Subject. I can't alJow this. 

(Interruptions )** 

[Tran~'latlonJ 

SHRI VIJAY KUMAR YADAV: 
Murders arc taking place daily. 

[English] 

MR. SPBAKER: Not allowed. 

(Interruptions)** 

MR. SPEAKER: Not allowed. Mr. 
Chou bey, don't sho ut, 

(Interruptions)** 

MR. SPEAKER : Absolutely not 
allowed. Don't be irresponsible. 

(lnterruptiolls )** 

MR. SPEAKER: Not allowed. 

(Interruptions)·· 

SHRI BASUDEB ACHARIA (Ban-
kura): Sir, Mr. Purna Chandra Malik 
has given a privilege motion. You 
sboe Id give your ruling on that. To-
day is the last day of the· current 
session. 

[Translation] 
MR. SPEAKER: Today is the last 

day or the session, not or Parliamen t. 

(English] 

PROF. MADHU DANDAVATB 
(Rajpura): Sir, what about tbe pond-
ing privilege motion. 'I 

(Interruptions) 

SHRI SRmALLA V P ANIORAHI 
(Deoaarh): Sir, laTle areal in Orissa 
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have been ravaged by tho natural cala-
mities such as cyclone, tornado, etc. 

(Interruptions) 

MR. SPEAKER : Not allowed. 
Irrelevant. There is no point of order. 

(Interruptions) '**' 
MR. SPEAKER: Not allowed. Irrele-

vant; over-ruled ... not in o:-der"·1 cannot 
allow you. 

[Trans lotion] 
SHRl VISHNU MO DI (Ajm er): Mr. 

Speaker, I have given n notice of a Short 
Notice QUestion. The price of Solar 
en~rgy pumps is very high in Rajasthan. 
Unless its price is reduced'" 

[English] 
MR. SPEAKBR: N.) question; nC)w 

then;, is nJ tim e for short not ic.! qu~stion. 
Can't you realise it ? You mu)t rcaUse 
that there is going to b! no sitting. 
Why can't you be relevvnt? You are a 
youngman. You must rCJIi"e that there 
is no sitting. C:tn there be a question 
without a sitting 7 Nothing is allowed. 
PI ease ta.ke your seat. 

[Trans/at 1011] 
SHRI RAMASHRAY PRASAD 

SINGH (lahllnabad) : Mr. speaker.. Sir, 
I am coming from my c,)nstituency. Fiv..: 
leaders have b .!en mu~-d ~red there 

MR. SPEAKER: In case there is 
some thing, you may give in writing. 

[English] 
You are we:come to do that. 

SHRt INDRAJIT GUPTA (Bashirhat): 
in his oonstituency Jahanabad, fiye of his 
people have been machine·guDaed and 
killed. 

MR. SPEAKER: It is a State subject; 
1 cannot help it. 

SHRI INDRAJIT OUPT A : I know it. 
It bas bappened in his constituency; five 
of his people have been killed. 

··Not recorded. 

MR SPEAKER: It might be yours, 
it might be mine, but I cannot do it. All 
the Members are elected from tborulhout 
tbe country. 1 have never ano'wed It. 
What Can I do about it, Dot allowed. 

(/nterruptlon.r) .* 
MR. SPEAKER: Not a sinale word 

goes on record. 

{Trallslatlon] 

This is wrong. It is no use talkin. 
like this. 

[EIlglish] 

You must understand the rules. There 
is no point of order. 

(Interruptlolls) .* 
MR. SPEAKER: Mr. Miniter, Ploase 

tel1 your Memb::rs to behave properly. 
1 do not like it at all You have written 
to me. You know that there can be no 
pJint of order; there is no subj~ct for 
discussion. How can you raisl! a point 
of order? Not allowed. 

[Translation 1 

It is no use doing su·:h things Tbe 
point of order ha, to be accJrding to 
rut e. It can't be dJne I ike thill. 

[ English] 

Nothing about it. Your M"mbers are 
trying to behave in a way which I do 
not like at all. This ii not the way to 
do it. You can write and come to me. 

AN HON. MEMBBR : Tud:1Y is tb. 
last day. 

MR. SPEAKER : Wh<lt can I do? 
There is always a last day. I cannot bell' 
it. What can I do about h. Do not try 
to interrupt the processinl or tbe House 
like this. 
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Q UIJtion 0/ Irivile" 
Against Secretary 
Alaharashtra Slat, Board 

QUESTION OF PRIVILEGE AGAINST 
SSCIlETARY MAHARASHTRA 
STATE BOARD OF SBCONDARY 
AND HIGHER SECONDARY 

EDUCATION 

; L.&v/l.)lll 
MR. SPEAKER: Prof Madbu 

Dandavate had given notice 
or a question of privilege against 
the Secretary, Maharashtra State 

'Ioard of Secondary and HIgher Secon-
dary Bdu~ation for a Ilcged inaccuracy 
the Civics text book published by that 
Board descnbing the 'Legislalure~ as a 
branch of the Union Government. I had 
rcf<!rred the matter to the Minister of 
Educoltion for his fac.ual comments. I 
have received a reply stating that th( 
text book is be ing revised and that thJ 
revised ({'xt book would 'be prescribed 
from the next rcadcmic session. 

I dv not give my consent under Rule 
222 to raise a que~tion of privilege in 
the HQu[)c. 

SHRI INDRAJlf aup fA : It is 
being revlsed without any regret being 
exprcssld f01 describing parliament as 
a part of the Government. 

PROF. MADHU DANDAVATE;. The 
Court has been Kind enough tu express 
its views. Give your ruling at least. 
Why not ddend the dignity of the 
Parliament and say that Parliament IS 
not r. branch of the Guvernment. The 
day it will become a branch of the 
Ciover .. ment, we wOUld not like to sit in 
this Parliame,lt at all. Why dOll't you 
make th:lt comm.;nt at least? The court 
had the arace to make that comment. 
At least you endorse that comment. 

MR. SPEAKER: That is what I bave 
dont:. 

-PROF. MADHU DANDAVATE; You 
have not·said tbat. 

MR. SPEAKER: I hc\Ve slid that. 
It is being revised in view of the ruliog 
of the court. 

of Secondary and 
Hlghe, Secont/ory 
Education 
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SMRI INDRA]lT GUPTA: You must 
express your disapproval. 

MR. SPEAKER: That is what I have 
d\;ne. 

SH RI INDRAJI r G UPT A : If Prof. 
Dandavate bad not raised it, that text 
book would have continued without 
being revised. 

PROF. MADHU DANDAVATE: You 
could have made the same reference 
which the court has rn:ldc that it is inac· 
curate to say that Parliament is a Branch 
of the G~wernment and judiciary is a 
Branch of I he Government and they 
have said that judi 'jary, executive and 
ParJia:ment control each other. Such a 
disastrous statement in a text book A;,d 
you do not show your disapproval. I do 
not w.lflt any aCUon; J want at least 
your cate8oric~1 disapproval or the 
description of the Parliament as a 
Branch of the Government. 

MR. SPEAKER: That is what 1 have 
done. 

PROF. MADHU DANDAVATE: You 
do not know Sir. They issued a State .. 
ment saying that it is not l\ mistake. I 
brought it because they explained in Lok 
~(Jbha say thina that was not a mistake 
and in the next i;sue the same will be 
Printed. Now only they are admitting it. 

MR. SPEAKER: I agree. r know'·· 

(Interruptions) 

PROF. MADHU DANDAVATE: You 
must say that it is an inaccuracy and it 
must stand corrected. That is w hat you 
must say. Courts have said that. But 
the Speaicer docs not defend' our 
Parliament. What is this Sir? 

MR. SPEAKER : Parliament is 
supreme. There is no problem. We are 
scpar~lte . 

PROF. MADHU DANDA VA TE : Say 
It Sir. 

MR. SPEAKER: I hav~ already said 
it and I really think you. 
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(Int~rrupllons) 

PROF. MAD'SU DANDAVATE : We 
wanted to defend the prestige of our 
Parliaqlont' • . (Interruptions) After 100 
years, youe rulins will be quoted Sir. 

MR. SPEAKBR : I agree. Tba t is 
wbat I have upheld. 

SHRI V. P. SINGH: (Interrup iOlls) 

PRO'F. 1(. K. TEWARY (Buxar) : I 
ba'\'e given three privilege motion.. YO? 
have not made even a reference to It 
Sir. (lnterrupllons) 

MR. SPEAKER: It takes time. Every-
thing takes time. Do not hurry it up. 
It does not matter. 

PROF. K. K. TEWARY: The House 
is to be adjourned Sir. 

MR. SPEAKER: The House Will be 
adjeurncd. But we arc still here. We 
will take it up. Do not worry. 

PROF. MADHU DANDAVATE: YOll 
can club his motion with mine Sir. 

MR. SPEAKER: Papers to be laid. 

12.33 brs. 

PAPERS LAID ON THE TABLE 

[EIl}?lish] 
Copy of Conciu§ions and Rec~mmendati~ns 
of the C ilmmittee 011 Change In Finane 181 

Year 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : On behalf 
or Sbri VishwJna th Pratap Singh, I bel 
to lay on the table a copy of the Cor.-

elusions and Recommendations (Hindi and 
Bnghsh Vl,.fsions) of the Comm ittee on 
change in Financial Year in its Report 

'submitted to Government 'on the 27th 
April, J 98S. 

{Placed ill Library, See. No. LT-
961/17S] 

Review on the Worldna of and Annual 
Report of Bihar Fruit aDd Vegetable 
Development Corporation Ltd, for 

19B l 82 and Statement for delay 

rHE MINISTER OP STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI OHULAM NABI 
AZAO) : On behalf of Rao Birendra 
Singh l I beg to lay on the Table:-

(1) A copy each or the foUowin, 
papers (Hindi and English ver-
sions) urlder sub-section (I) of 
sect ion 61 9A of the Compao es 
Act, 1956 :-

(i) Review by the Government 
on the working of the Bihar 
FI uit and Vcsotab!e 
Development Corporation 
Limited, Patna, for the year 
1981- 82. 

(ii) Annual R~pl)rt of the Bihar 
Fruit and V cgetab! e 
D.;velopmen t Corporation 
Limited Accounts and the 
comments of the Comp· 
troller and Auditor General 
thereon. 

'2) A Statement (Hindi and B.lllish 
versions) showing reasons for 
delay in laying the papers ment-
ioned at (1) above. 

[Placed in Library. See No. L T-
962/75] 

Annual AleS and Review on tbe Work ing 
of o..bi Tr.o§port Corpora tion, New 
Delhi 19!3 .. S4 aDd Statement for delay, 
Annual Report a d Review on the Wo •. king 
of Calrutta D()ck Labour 80 ard for 

1983-84 

THE MINISTER OF STATE OF TH£ 
MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI) : I 
bel to Jay on the Tablc-

,( 1) (i) A copy of the Annual 
Accounts (Hindi and English 
versions) of the Delhi 
Transport Corporation, New 
Delhi. for the year 1983-84 
Clnd tbe Aduit Report there-
00, under sub-section (4) of 



section 33 of the Road 
Transport Corporation Act, 
1950. '. 

(U) A copy of " the Review 
(Hindi ar.d Englisb versions 
by the Oovernmf.ot on the 
Annual Accounts and ~he 
Aud;t Report of the Dolhi 
Transport Corporation, New 
De'hi, for the year 1983·84. 

(2) A statement (Hittdi and English 
versions) showing r casons, for 
de lay h laying the pap~rs 
mentioned at (1) above. 

[Placed in Library, See No LT-903/SS] 

(3) (i) A Copy of tho Anl~ual 
Rcp.)rt (Hindi and English 
versions) of the Calcutta 
D~~ck Labour Board for 
the year J 98 3-84 along 
with A udited Account s. 

(il) A copy ()f th'; Review 
(Hind i and En6lish vcrsi ons) 
by the GJvcrnmcnt on the 
working of the Calcutta 
Dock Labour Board for year 
1983·84. 

Plac~d in Librart. See No. LT-
904/75] 

Review on the Working of and Annual 
Reports of Cycle Corporation of India 
Ltd. Calcutta for 19.'n-f~4 and Obarat 
Brakes and Values Ltd. Calcutta for 
1982-~3 sod 'wo Statemeilts fordelay 

in laying these papers etc. ) 

THE MlNISTER of STATE IN THE 
MINIS-TRY OF INDUSTRY AND 
COMPANY AFFAIRS AND IN THE 
MINISTRY OF HOME AFFAIRS 
(SHRI ARIF MOHAMMAD KHAN): 
r beg to lay 00 the Table-

(1) A copy cae:\ of the following 
papers (Hindi and En81ish 
versions) under sub-section (1) 
of section 6 19A of the Comp-
anies Act, 195 G :-

(a) (i) Review by the Govern-
ment on the working 
of the Cycle Corpore 
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ation of India Limited. 
Calcutta, for the year 
1983-84. 

(ii)' ArlntJ.'ll Report or the 
Cycle Corporation of 
India Limited, Calcutta, 
for the year 1983.84 
along with Audited 
Accounts a.1d the 
comments of the Com-
plroller and Auditor 
General the thereon. 

[PJaced io Llbrary. See LT-No. 
965/85] 

(b) (i) A statement regarding 
Review by the Govern-
ment on Ihe working 
of the Bharat Brakes 
and Valves Limited, 
Calcutta, for t he yc~r 
1982-83. 

(ii) Af1nual Report of the 
Bh(Irat Brakes and 
V,dvcs Limited, 
Calcutta, for the year 
1982"83 along with 
Audited Accounts and 
the comments (. f the 
Comptroller and Audi-
tor General thereon. 

(2) Two sbtcments (Hindi and 
Ep glish versions) showing 
reasons fJr delay in laying the 
papers mentioned at {2} (1) 
ab~1ve. 

[Placed in Library. See LT--No. 
96 u/8 5] 

(3) (i) A copy of the Annual 
Report (Hindi and English 
versions) of the Kbadi and 
Village Industries Commis-
sion fur the year 1983-84, 
under sub"scction ( 3) of 
section 24 of the Khadi 
and VUlagc Industries 
Commission Act" 1956. 

(ii) A .tatement (Hindi ar d 
Er,glish versiol~s) reaarding 
Rcvit'w by the Govern-
meLt on the workinl of 
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Khadi and Village 
Industries Commission for 
the year 1983·84. 

(4) A sta tement (Hindi and English 
versions) sbOwing reasons for 
de!ay in the laying the papers 
mentioned at (3) above. 

[Placed in Library. See l.T-No. 
967/85] 

Review 011 the Working of and Annual 
Report of West Bengal Forests 
Development Corpora tion Ltd. r. r 
19.77-78 alld 1973-79 and Statement tor 

delay in laying the papers 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI OHULAM NABI 
AZAD) : On b~ha 1f of Shri Vir Sen, I 
bel to lay on the Tablc-

( 1) A copy each of the following 
papers {Hindi a nd English 
versions} under section 619A of 
the Companies Act, 1956 --

0) Review by the Government 
on the working of the West 
Bengal Forest Development 
CorporNior~ Limit cd for 
the years 1977· 78 and 
1978-79. 

(ii) A annual Report of the W cst 
Bengal Forest Development 
Corporation Limited for the 
year 1977-78 along with 
Audited Accounts and the 
comments of the Compt-
roller and Auditor General 
thereon. 

(iii) A annual Report of the West 
Bengal Forest Development 
Corporation Limited for the 
year 1978-79 along with 
Audit ed Account sand the 
comments of th~ Comp-
troller and Auditor General 
thoreon. 

(2) A statement (Hindi and English 
vlP':rfiinnA \ Ahowirur reaAOns (or 

delay in layina the papers mont-
ioned a~ (1) above. 

[~laced in Library. See No. LT-
968/85] 

Indian Veterinary COlnell Rule.. 1985 
Sf.teme I f for not laying in time the 
Annual Report and Audlte4 AecOtlDt 
of Oi J Palm India Ltd. for 1'~3-84t 
Annual Report and on the Working 
of Krisbak Bharti Cooperative Ltd. 
Ne"~Delhl for 19F3 .. '4 and Statement 

tor de t i' e" '. ~ '. 

THB MINISTER OF STATE IN THE 
DEPARTMF.NT OF RURAL 
DEVELOPMENT CSHRI CHAN DULAL 
(CHANDRAKAR): I bra to lay on the 
Table :-

(1) A copy of the Indian Veterinary 
Council Rules, t 98 S (Hindi and 
English versions) published in 
Notification No. O. s. R. 458 in 
Gazette of India dated the 4th 
May, 1985, under sub-section (2) 
of section 64 of the Indian 
vctcrina ry Council Act, ) 984. 

(Placed in Library. See No LT-
969/8 S] 

(2) A statement (Hindi and En,fish 
versions) explaining the reasons 
for not lay:ng the Annual Report 
and Audited Accounts of the OJ) 
Plan lnl.\ia Limited for the year 
1983- 84 within the stipulated 
period of nine months aftor the 
close of the Accounting Year. 

[Placed in Library. See No. LT-
970/8 5] 

( 3) (i) A copy of the Annual 
Report (Hindi nod English 
versions) of the Krisbak 
Bharati Cooperative 
Limited, New Delhi, for the 
year 1983-84 al(\og with 
Audited Accounts. 

OJ) A copy of the Review (Hilldi 
and English vetlions) by the 
Ooveioment 00 the working 
or thp. 'Kri.hAIr 'Ah.".ti 
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Cooperative Limited, New 
Delhi, fer tho year 1983-84. 

(4)' A statement (Hindi ali" Itn,tish 
versions) showing reaS'ODS for 
delay in layin g the papers ment-
ioned at (3) altove. 

[Plaeed ii Library. See No. LT-
97 1/ ,~] 

(5) (i) A copy 01 the Aan1.K\l 
Report (Hindi and English 
versions) of the National 
Federation 01 Fisherman's 
Cooperatives Limited, New 
Delhi. for the year 1983-84. 
along with Audited 
Accounts. 

(H) A copy of tbe Review (Hindi 
and English versions) bY the 
Government on the working 
of the National Federation 
of Fishermen's Cooperatives 
Limited, New Delhi, for 
the year 1983-84. 

(6) A statement (Hindi and English 
versions) showing reasons for 
delay in layin g the papers ment-
ioned at (5) above. 

[PJaeed in Library. See No. Lt-
912/8~1 

Reviews on the Working of and Annual 
Reports of Cotton Corpnration of India 
for 198·3-84, Handicrafts aftd Hand-
looma Export Corpn. of India Lt4., New 
Delhi for 19~3 .. R4 Central Cottage 
lodastrie, Corpn. of India Ltd., New 

Delhi for 1983·84 etc. 

THE MINISTER OF STATE IN THE 
MINISTRY OF SUPPLY AND TBX-
TILES (SHRI CHADRASEKHAR 
SINGH) : I beg to lay on the Table :-

(1) A copy eacb of the following 
papers (Hind and English 
versions) under sub-section (1) of 
section 619A of the Companies 
A«, 1956 :--

(a) (I) Review by the Govern-

of the Cotton Corpor-
atioD of India Limited, 
Bombay. for the year 
1983-84. 

(ii) Aanual Report of the 
Cotton Corporation of 
India Limited, Bombay, 
for the year 1983-84 
alon, wi th Audit ed 
Accounts and the 
comments of the Com-
ptroller and Audito r 
General thereon. 

(Placed 1ft Library. See No. LT-
973/85] 

(b) (i) Ae\'iew by tbe Govern-
ment Oll the workina 
of the Handicraft. and 
Handlooms EX!1ot ts 
Corporation of India 

[Placed in 
674/85} 

(iii) 

Limited, New 
Delhi, for the year 
1933-84. 

Annual Report of the 
Handicrafts and Hand-
looms Exports Corpor-
ation of Indi~i Limited, 
New Delhi, for the 
year 1983-84 ",long 
with Audited Accounts 
and the comments of 
Comptroller and 
Auditor General 
thereon. 

Library. See No. LT-

(c) (0 Review by the Govern-
ment on the working 
of the Central Cottage 
Industries Corporation 
of India LimitedJl New 
Delhi, for the year 
19R 1 .. 82. 

(Ii) AftDual Report of the 
COIltral Cottage 
1,.4ustrios Corporation 
of India Limited, New 
Delhi, for year 
1981-82 alons with 
Au4ite4 Accounts and 
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Comptroller and Audi. 
tor General thereon. 

[Placed in Library. Sec No. LT-97 S/8~] 

(d) (0 A statement regarding 
R.eview by the Govern-
ment on the workin, 
of the Jute Corpor-
ation of India Limited, 
Calcutta for the year 
1983-84. 

(i i) Annuli Report of the 
Jute Corporation of 
India Limited Calcutta, 
for the year 1983- 84 
along with Audited 
Accounts and the 
comments of tho Com-
ptroller and Auditor 
General thereon. 

(2) Three statements (Hindi and 
EnaUsb versions) showing reaSODS 
for delay in laying tbe papers 
mentioned at (b) to (e) of item 
(I) above. 

[Placed in Library. See No. LT-916fS 5] 

(3) (a) (i) A copy of the Annual 
Report (Hindi and 
English versions) of the 
Ahnlcdabad Texti{ e 
Industry's Research 
Association Ahmeda-
bad, for the year 
t 983-84 along with 
Audited Accourts. 

{P.ed is Library. See No. LT-977/8S] 

(ii) A copy of the Annual 
Report (Hindi and 
BOIH. versions) of the 
South India Textile 
Reaearch Association 
Coi.batore. for the 
year 1983-84 a\oog 
witlt AtKlited Accounts. 

[Plactd in library Sec, No. LT-"'8/8S] 

on) A copy of tbe Annual 
"cporf. (HlQdi Ind 

English versions) of the 
Northern India Textilo 
Research Association 
Ghaziabad, rot the 
year ) 983-84 along 
with Audittd Accounts. 

[PlaDed in Library. See No. LT-979/S 5] 

(iv) A copy of the Annual 
Report (Hindi and 
English versions) of 
the Bomb:LY Textile 
Research Associul ion 
Bombay, for the year 
1983-84 along with 
Audited Accourts. 

(b) A copy of the Review 
(Hindi and Eaglish verslons) 
by t he Government on the 
working of the Ahmedabad 
Textile Industry's Rese,lfch 
Association, Ahmedabad 
South India Text! Ie Rcsea rch 
Association, COimbatore, 
Northern India Textile 
Resarch Associat ion, 
Ghaziab'~dll ar.d Bombny 
Textil e Research A sso-
ciation B\)mbay, for the 
year 1983-84. 

(4) A stat ement (Hindi and English 
versions) showing reasons for 
delay in laying the papers ment-
ioned at (3) above. 

[PJac:d in Library. See No. L T -98 O/8S] 

(5) (i) 

(ii) 

A copy of the Annual 
Report (Hindi and English 
versions) of the Indian Jute 
Industries Research Asso-
ciation, Calcutta, for the 
year 198 3"8 4 along with 
Audited Account •. 

A statement (H:ndi aDd 
English versions) regardinl 
Review by tbe Government 
Oft the workia, of the 
Indian Jute Industries 
Research Association. 
Calcut ta, for (be year 
1 ,,~·a4, 
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(6) A statement (Hindi and English 
veraioDs) showing reasons for 
delay in )ayinl the papers menti· 
oned at (5) above. 

[Placed in Libray. See No. LT·981/8S] 

(7) (i) A copy of the Annual Report 
(Hindi and English versions) 
of the All India Har:dloom 
Fabrics Marketing 
Cooperative Society Limit-
tcd, Bomaby, for the year 
1983·84 along with Audited 
Accounts. 

(ii) A copy of the Review (Hindi 
and English versions) by th e 
Government on the workinl 
of the All India Handloom 
Fabrics Marketing Coopera-

, tive Society Limited, 
Bombay, for t~e year 
1983·84. 

[Placed in Library. See No LT-982/8S] 

Statement ShowiDI the). etlon by tbe 
Government on Various Assurances 
Promises and Undertakings Given by 
Ministry During Various Sessions of 

Lot Sabba 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTARY 
AFFAIRS (SHRI GULAM NABI 
AZAD) : I bee to Jay on the Table the 
following statements (Hindi nnd English 
versloHs) showing the action takon by tho' 
Government on the various assurances, 
promises and undertakings given by 
Ministers durinl the various seasions of 
Lok Sabha 

( 1) Statement No. XXVI-Fifth Session, 1981 1 
[Placed in Library. See No L T-9 83/85] I 

(2) Statement No. XI-Twelfth Session, 1983. I Seventh 
[Plac~d in Library. See No LT-984/8S] I Lok 

(3) Stat cment No IX -Thi rteenth Session, I 
[Placed in Library. See No LT-98S/85] I Sabha 

(4) Statement No. VIII - Fourteenth Session, 1984. }-
[Placed in Library. See No LT-986{85] I 

( 5) Statement No. lV-FiftTecnth Session, 1984. I 
I 

[Placed in Library. See No LT-987/8S] 
(6) Statement No. II-First Session, 1985. 

[Placed in Library. See No LT-988/8S] 
(7) Statenment No. I-Second Session, 1985. 

[Placed in Libr:lty. Sec No LT-989/7S] 

Notlfkatfons Under Banking Companies 
(Acquisition and Transfer of Undertak-
Inp) Ad, 1970 Customs Act, 1962 
Central Excise and Salt Act, 1944 etc. 

THE MINISTER OF STATE IN 
THB MINISTR Y OF FINANCE 
(SHRI JANARDHANA POOJARY): 
I beg to lay on the Table-

I 
~ Eight 
I Lok 

J Sabha 

ment) Scheme, 1985 pub-
lished in Notification No. 
S.O. 368 (E) in Gazette of 
India dated the 27th April, 
1985. 

(ii) The Na tionalised Banks 
(Management and Mis· 
cellaneous Provisional 
(Amendment) Scheme, 1985 
published in Notification 
No. S O. 369 (E) 'n Gazette 
of India dat ed the 27th 
April, 1985. 

(1) A copy each of the following 
Notifications (Hindi and Engli~h 

versions) under sub-sect ion (S) 
of section 9 of the B:mking 
Companies (Acquistion and Trans-
fer of Undertakings) Act, 1970 : [Placed ia Library. See No LT-990/8S] 

(i) The Nationalised Banks 
(Management and Miscell-
aneous Provisions) (Amend. 

(2) A copy of Notification No. O.S. 
R. 405 (E) (Hindi and English 
versions) pubHshed in Gazetto 
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of India dated the 7th MaYJ 
1985 together with an oxplaoa· 
tory m-:morandurn regarding 
rates of exchange fOl convers:on 
of Australian Dollars into Indian 
currency or vice-versa. under 
section 159 of the Customs Act. 
1962. 

[PlaceJ in Library. See No LT- 991185] 

(3) A copy of the Centra\ Excise 
(Sixth Amcndrncnt) Rules, 1985 
(Hindi and English vers:ons) 
published in NotificatiOn No. 
G.S R. 414 (E) in GJzette of 
India dated the 8th May. 1985, 
under sub-section (2) of section 
38 of the Central Excises and 
Salt Act, 1944. 

[Placed in Library. See No L T-9 92/85] 

(4) A copy cac:l of the following 
Notifictltioas (Hindi and English 
versions) issued unJer the Cent-
ral Excise Rules, 1944 : 

0) G.S R. 407 (E) and to 413 
(E) 415 (E) pub:ishcd 
in Ga7..ette of Inliia dated 
the 8th May. 1985 together 
with an explanatory memo-
randum regarding cor,cess-
ions of excise duties announ-
ced by the Finance M nist er 
at the consideration stage 
of the Finance Bill, 1985 
in the Lok S~bha on th~ 
8th May, 1 985. 

(ii) O.S.R. 416 (E) and 417 (E) 
published in Gazette of 
India dated 9th May, 1985 
togdher with an explantory 
memof(~.ndum regarding 
exemption to electronic 
valves and tub;s, transistors 
and sem i-conductor diod ea 
and other semi-conductor 
devices (.om the wbo:e of 
the duty of exc;sc l(Yiab:e 
thereon. 

[Placed in Library. See No LT-993/8S] 

(S) A copy of the *Review (Hind i 
and English versions) by the 

Gov.:rnmcllt 00 the working of 
the National Bank for Aariculturc 
and Rural Development or the 
year J 98 3-84, 

[Placed in Library. Sec N) LT-994/8S 

Review on tbe Working or aDd Annual 
Report of Cardamom Trading Corpora· 
tion Ltd. Bangalore for 1933-84 and 
StatcIDrnt for deley iTl lay ing these 

Papers 

THE MINISTER OF STATB IN THB 
MINISTR Y OF FINANCE (SHRI 
JANARDHANA POOJARY) : On bchalr 
of Shri P .A. Sangm<" 1 beg to lay 00 
the Table: 

(J) A copy ench of the following 
papers (Hindi and En,tab 
versions) und cr sub-sect ion ( 1) 
of section 619A of the Com-
panies Act, 1 956 : 

(i) Review by the Government 
on th c working of the 
Cardamom Trading CorpJ-
ration Limited, Bangalore, 
for the year 1983 .. 84. 

(ij) Annual Report of tho 
Cardamom Trading Corpo-
rat ion Limi ted, Bangalore, 
for the year 1 983- 84 alool 
wi th Audited Accounts and 
the comments of the Ccmp· 
troller and Auditor General 
tbereon. 

• 
(2) A statement (Hindi and English 

versions) shosina reasons for 
delay in i'\ying the papers 
mentioned at (I) ab.:wc. 

[Placed in Library. See No LT-995/SS 

Statemeat Correcting Reply to USQ 
No. 6613 dt 15·5-fS Re: fxplorlUon of 

Minera •• I.. Indian cAec..~ 

THE MINISTER OF STATE IN THE 
MINISTRY OF SCIBNCE AND 
TECHNOLOGY AND IN THE 
DEPARTMENTS. OF OCEAN 
DEVELOPMENT, ATOMIC ENBRGY, 
SPACE AND ELCTRONICS (SHlU 
SIVRAJ V. PATH"> : I b~g to lay OD -------------_._---_. __ - ,,,,,,--_._.,,, -- ---- _._-,._--,_ -----
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the Table a statement (Hindi 8:.d 
English version:;) c.)rrecting the reply 
given on 15 May, 1985 to Unstarred 
Qu~tbn No. t)613 by Shri Moba.n Lal 
Patel regarding explora tion of minerals 
in Indian O.:ean. 

tPl~ced in Library See No LT-99 (J/SS] 

Audited Accoonts of Central Council 
for Research in Yoga and Naturopathy 
for 19F3~r4 Sfatement for de.layiPI in 
laying the Ann.ual RepQrts and Audited 
Aeeounts of Natioh~1 Institute or 
Ayurveda Jaipur for 19 3-: 4 and 
Ceatral C01lllcil for Reseal ch in AYUf,ed 

a~d Siddha' New Delh i for 19~3·84 

THE MINISTER OF STATE OF 
THO MINISTRY OF SHIPPING AND 
TRANSPORT (SHRI Z. R. ANSARI): 
On behalf or 3hri Yogcndra Makwana, 
I beg to 'ay on the Table-

(ij) A copy of the Audited Acc}unts 
(Hindi ~\r.d Eng~bh versions) 
n( the Cent ral Counci I for 
Rcscar<.:h in Yoga and Nat u ""0-

pathy fur the year 1983-84. 

[P:aced in Libray. Sec No LT-997/8S] 

(2) A statement (Hindi ~'nd English 
versions) explaining the reasons 
for not laying the Annual Report 
and Audited Accounts of the 
Nationnl Institute of Ayurveda, 
Jaipur, for the year J 983-84 
within the stipulated period of 
nine mJnths after the close of 
the AccJunfng Year. 

[Placed in Librnry. Sec No LT-998/85] 

(3) A statement (Hindi atld El1gLsh 
versions) explaining the reasons 
for not byinl the Annual Report 
and Audited Accounts of the 
Ccr.tra\ Cour.cil for Research 
in Ayurved.\ and Siddha, New 
Delhi fJr the year 1983-84 
within the stipulated period of 
nine months after the close of 
the Accouting Year. 

[Placed in Llbrary. See No L T9-9'918S] 

11.14 hrs. 

FlNANCIAL COMMmBES-A 
REVIEW 

[ Engli.,hI 
SECRET.A RY GENERAL: Sir I lay 

on the Table, a copy (Hindi and ErgUsh 
versions) of the Financial Committees 
) 984-A Review. 
(Placed in Library. See No L T-' 
lQOO/85] 

ASSENT TO BIlL 

[ EnglilhJ 
SECRETARY GENERAL: Sir 1 lay 

on the Tabl e a copy, duly authenticated 
by the Secretary-General of Rajya Sabha, 
of the Constitution (Fifty-first Amend-
ment) Bill, 1984 passed by the Houses 
of Parliament and assented to since a 
report was last made to the House on 
the 26th April 1985. 

12.34 hrs. 

[MR. DEPUT'&:, SPEAKER In the 
Chair] 

PROF. MADHU DANDAVATE 
(Raja pur) : On th is agerda paper, you 
have not mentioned abou t the Anti-
Terrori!m Bill at all. Is it likely to be 
taken up ? 

MR. SPEAKER: Yes Sir. A supple-
mentary }jst of busin.ess will be circu-
lated . 

MATTERS UNDER RULE 377 

[ Tronslatlon } 

Need for Sptedy CompletioD of Sone 
c ••• I S),ste .. ill Biller 

SHRI TAPFSHWAR ~INnu 
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through you, I would like to draw the 
attention of the Minister of Irrigation 
towards all urgent matter of public 
interest Under Ru!e 377. 

Sone Car.al system was built in Bihar 
during the British regime. The 
waters or this system are being 
utilised since long f(. r irrigat ion in 
Rohtash, Bhojpur, Aurangaba d, Ga.ya 
ar:d Palna Districts. This Canal irrigates 
lakhs of ac,·es of la::d. R'Jhtns District 
is coosiderl d the granary of Bi har. 
The maio canal and its brallch canals 
are in a very dcplorabl c condi lion for 
the last 2') years. All the canals have 
become heavily silted. The main canal 
which passes through Dchri-on-Sonc, 
Arrah, Buxar and Palmt and its scrveral 
branch cal.aIs have brce~hcd. The State 
Goverrment has not bClD able to carry 
aU the repairs there due to fInancial 
constraints. Th c wat cr COIll':S from 
Dchri·on.Sor.e Resci voir docs not H; eh 
Al r~lh, Buxar and Palna ar.d it goes waste 
en ruotes. Abt1ut 6 yenrs back thl! 
State Gov(.;rnment of BIhar had sent a 
very big scheme 10 the Central Govern· 
ment for carrying out rcpairfl theret 0, 

constructing PllCC(l cmbankmcn ts, 
drsi it ing and cO[tstructing a road bl idgc 
on the canal th c Government of India 
have decided to implement these ~cheme 
with the ha If of t he World B~mk 1 he 
farmers are not getting water for irri-
gation purposes for the last many years 
due to deplorable condit ion of this canal 
system. The en pS 0 f Lr mefS down-
stream of the canal get dam'lged. The 
Bihar Government has given an assurance 
that with the help of the Central 
OovCrnrrl'!nt a~ld the Cooperuhl_Jn () f th e 
Wor!d Bank an am~)unt of R s J 200 
cro:'cs is likely to be made available 
during the urgent financ:al year and 
this work will be compI cted in the 
Seventh Five Year Plan. 

I request and arpe'll to (he Union 
Irrigath.>n Minister and Union Planning 
Minister that work on this scheme m'lY 
be ur.dertaken as soon as possib: e so that 
farmers livir,g in the Western part of 
Bihar may be benefited in the days to 
come and they may be ~ble to pi'oducc 

r'._ .... ,,; .. """,n nrnnprtv as well 

(Ii) Need to make SpecJal allocation in 
the Seventh Plan for the over all 

Development of Eastern U.P. 

SHRI ZAINUL BASHER (Ghazipur): 
Mr. Deputy Speaker, Sir, under Rule 
377. I have the followicg matter namely, 
that besides number of areas being eco-
nomically blckward, th,'re arc a large 
number of regional djspari ties also in 
Uttar p.adcsh. Uttal Pradesh can be 
div:ded into the following five regions 
ff{)m the development P lint of view 

1. Eastern Uttar Pradesh 

2. Bundelkhand; 

3. Hills; 

4. Central Uttar Pradesh; and 

5. Western Uttar Prudt'sh. 

Am01lg all the region~, Eastern U P. 
is the most bl'.ckwnrd. According to 
1978"80 figures, the per capita incume in 
Western U.P. was Rs. 659. in Central 
U,P. Rs. 625, in BundelkhandRs. 663, 
in Hills Rs. 855 as against Rs. 487 in 
Eastrrn U.P. It was less by Rs. 111 
as compared to the averJge income in 
the entire Uttar Prad(sh at d by Rs. 743 
as compar( d to the average income ~n 
the entire country. Half of the unem-
ploy(d persons in U. P. b ~long to E,IS-
tern U.P. whereas its p.)pulalion is 37 
pcr Cent of the total populat ion of the 
State. 

Unless the Central Government pays 
special attention toward~ t~c d:vclo~)
mcnt of Eastern U. P., the situation win 
continue to remain as It is. Special 
allocations should be mad ~ during the 
S~vcnt h Five Y car Plan for this area. 
The State Govz'rnment are not in r 
posi t ion to take s~)ccial steps for Eas-
tern U.P. because of their limited 
sources. 

The people of Eastern U.P. ht1d made 
a great contrIbution in t.he struggle ~or 
Independence. Sir.ce they are faclug 
repeatt"d nltul at calamities like famine 
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the poverty line and tbey see no dfec-
ti ve development mc'~surcs, the peop!e 
of the area art_! g :.tting fruHated. I put 
forth a demand before Government that 
a sub-committee of the Central Cabinet 
should be set up for the development of 
Eastern U.P. also as has been done f0f 
the development of Jammu and K~shmir 
as al:!o the No, th Eastern States. 

(iii) Need to Amend the Sharda Act 

SHRI MOOL CHAND DAGA (PaID: 
Mr. Deputy Speaker, Sir, under Rule 
377 I am running the following malter : 

Lakhs of fanners, agriculture workers 
and the scheduled caste ar.d scheduled 
tride people in the country, who believe 
in f'gona" (Afaklaw(l) cerem:)ncy arc in 
search of an opportunity say, the day of 
'Akishya Tritiya' on which they arran-
ge mass marriag'~s of all tht! major and 
minor children of their families because 
of ec 'nomic rC,\SO:lS. On the s~~me day 
they I' rform 'O·.\ngllnah' in memory of 
their ancestors ttnd feci ptcud of inves. 
ting and wclcomimg all the persons of 
their caste or community. When the 
gir 1 ar.d boy attain the age llf 18 years 
nnd 2 1 years respectively, they 'gona' 
is performed and the girl moves to her 
in law') h )U'i'). Howl!vl!r, SJm'_} anti-
socid e' cmcnts wi: h revengeful ahitud~ 
Iry to exploit and harass these poor far-
mers ar.d workers uader the child 
Marriage Act or the Sharda Act. Hence 
there is a need to amend, this Act 
immedia'ely. Law is meant to sar",-
guard the interests of the people and 
not to put them in trJublc. 

(Iv) Need to propagate the writings of 
Saints like Kahir abd Guru 

Nanak 

SHRI MADAN PANDEY (Oorakh· 
pur): Mr. D.!p~ty Speaker, Sir, und~r 
Rule 377 I am rainy the following 
matter namely : lh'lt lh,~ c.>mmunal and 
separatist" elements arc spoiling t.he at-
mosphere thrl>ugh·)ut the count ry. Keep 
ing this f.lct i:l view t it has become DC-
c~ssary to give wide pub~icilY to th! 
th.>ushts, aimq atld wiitings of ~niilCs 
like M,~harhhi Dadhicbi, Kab:r. Ou;'u" 

other saints, who ht'.rJ ri"'en above com-
munalism and other Low t~nd .ncies and 
bad created an atmosphere of tolerance, 
harmony and goodwill in the country, 
It is also necessary that c )mmem native 
stamps in their memory should b ~ issut:d 
to create all a! mospher e of cummunal 
harmony throughout the country_ 

(v) Need to Repa ir the Jawahar Bridge 
over Yamuna River at National High-

way No.2 near Agra 

SHRI NIHAL SINGH JAIN (Agra) : 
Mr. Depu'Y Sp~aker, Sir) under Rule 
377, I wou'd like to draw the attention 
of Government to the Jawahar Bridge 
on River Yamuna in Agra. It faJls u'1der 
the National Highway NIL 2 from D.:lhi 
to Calcutta and the Srate Highway from 
Agra to Meerut. It is the only bridge 
which caters to the enti Ie traffic needs 
on these Highways and thousand'i) of ve-
hicles pass over this bridge daily. In 
addition it is the only bridge which 
handles the clltire traffic of the trans-
yamuna areas of Agra where, indw;tria-
lization has taken place and the popuh-
tion has increased commcr.s·.:ly. 

After compl c! ion, this br:dgc was 
cnauguratcd by the b tc Prime Minister, 
Shrimati Indira Gandhi in 1969, but 
now it is in a VCIY dcplofi~b:e condition. 
For example, the upj)cr part of the 
foundotion pillars has been badly da-
maged, the road is also in a dilapidated 
condition and the footp:tth slabes and 
railings have collapsed at m my places. 
It is dangerous to cross this bridge. 
Fortunately, no bus or truck ha s so far 
fall en into the river. 

It is a very serious matt cr. In case 
adequite piecau~io,.ary (U-!asures are not 
taken in this regard, accidents may take 
place and if the bridgt! is suddenly closed 
the traffic problem will aSSll(Ue alarrnhlg 

proportions. 

Therefore, th~ Union Tran,p Jrt Millis· 
try h r!q'lest~d L) l.lf(! tilll!ly stc?s to 
avoiJ a o)ssiblc c:\aJ) i.l th\! traffic 
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(vi) Need to provide aU facilities to tbe 
Engineers and employees of Kota Thermal 
Power Plant as are being provided to those 

working In NTPC 

SHRI SHANTI DHARIWAL (Kota) . 
Mr. Deputy Speaker" Sir" I want to 
make a submission under Rule 377. 

The completion of the second unit to 
Kota Thermal Power Plant is getting 
delayed and becau,c of the tardy work 
by the State Electricity Board this unit 
will not b~ completed by June 1987. 
Only Rs. 117 crores have been spent so 
far on this Rs. 380 crons project whereas 
Rs. 119 crores should have been 8p~nt 
on it by this time. The Planning Com-
mission had provided Rs. 196 crores for 
the second Thermal to the Stat e E1ectri-
city Board unit but t he Stat~ Electricity 
Board gave only Rs. 117 crores to the 
Kota Thermal Power Plant. The re-
mainipg Rs ! rores have been diver-
ted by the Board to other works. It 
had no right to d(.l so. Because of the 
efficiency Clf the engineers of the Kota 
Thcrnull Power Plant the Plant has been 
awarded a sum of Rs 2 lakhs in cash 
and a shield. BHOL has also commen-
d . .:d tbe Kota Thermal Plant for its 
record unit for electricity generation in 
its first year. I urge the Central 
Government and the Planning Commis-
sion to issue necessary olders to th~ 
Stat e Government in this connect ion. I 
also demand that, keeping in view their 
efficiency, the Central Government 
should direct the State Government to 
provide all those facilities to the engi· 
neers and the employees of the Plant 
which are available in the NTPC. 

(\'11) Need for Central Assistance to prepare 
Comprehensive and long term plans to 

harness the water resources of 
rivers in hili areas of 

U.P. 

SARI HARISH RAWAT (Almora): 
Mr. Deputy Speaker, Sir, along wi th 
setting up of thermal and gas based 
power generation pIaI"' IS to meet the 
immediate requirements, we should also 
export the power Icnerati,on capacity 
of our rivers in the billy areas where 
water is Evaili:lble throughout the year 
10. tbat tbe 10nl term requirements of 

the nation in regard to p0wer can be 
met. 

In the Sixth Five Year Plan, the im-
p:>r!ance of hydropower generation was 
accepted but by glancing at the 1985"86 
Budget proposals, we shaH find it seems 
that this sector is being neglected. I 
apprehend that in the Se'fcnth Five Year 
Plan also hydro power generation may 
not meet the same fate. The cO~ll and 
gas reserves can get d<..ple1 cd their ex-
ploitation, therefore needs a cautions 
approach. Abo, th~ maintenancl! of 
t he machinery requir ~d for them is a 
costly affair. The water availability in 
the hilly rivers is perennial. The Cen-
tral Government should make arrange-
ments to harness the boundless waters 
of the Alaknanda, Mandakini, Yamuna, 
Gaud GarghJ Dhaltl i Garaga and Sharda 
rivers in U.P. I submit that :-

l. Talks at the highest level should 
be held with Nepal for construc· 
tint4 the P,mcheshwar Dam. 

2. Prompt steps should be taken to 
make available the necessary 
foreign assistance for the cons· 
truction of the Tehri Dam. 

3. Necessary fur.ds should be made 
available for starting constJUc" 
tion of phase I and phase lIon 
the Dhauli Ganga, whose survr.y 
has been completed and approval 
for starting the work on this 
project should be given at lhe 
earHest from the Planning Com-
mission. 

4. The Survey work for phase III 
~.nd phase IV on the Dhaueli 
Ganga should b~ started. 

S. Survey work on the Gauri Ganga 
should start immedialely. 

6. The proj~ct for con~truction of 
dam on the Shal da near 
Ghat in Pithorag;uh should be 
imp lemen t cd. 

7. The requIsite funds for the 
Tanakput Project should be pro-
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vided 80 that the Project could 
be completed in time. 

8. A comprehensive and long. term 
scheme for construction of minor 
power proj~(t in this region 
shou~d be formulated. The minor 
Power Corporation set up by 
the State Government is not cap-
able of doing all this. 

(viii) Need to construct of a bridge over 
the Ganga river from ManJbi to 
Mahadl c"ity In north Bihar 

SHRI RAM BAHADUR SINGH 
(Chhapra): Mr. Deputy Spcaker l Sir, 
the land of North Bi bar is not less fer-
tile than any other land. If along with 
irrigation, arrangements to protect the 
area from th e flood!) are also made, 
North Bihar can be cJnverted into a 
granary the c~untry. But unfortunately 
not to speak of making avaIlable irriga-
tion facilities, the phenomena of loss of 
1if~ and property worth crores of rupees 
every year due to floods in the Gan~a, 
Gandak, Saryu. Kosi, Kamala, Bll:\n, 
Daha, Dohta, Mahi, Sodhi rivers etc, 
which had been occuring before Indepen-
dence is still cont inuing. 

Some work to protect the area from 
the floods in the Kosi, Kamala and 
Balan rivers has been done but the work 
on the Gunga, Saryu, Daha, Dohta, 
Sondhi alld Mahi rivers etc. h,\s b~en 
left incomplete with the result that the 
floods in the rivers arc causing great 
damage. 

Earlier, we used to hear that to save 
North B,har from the Ganga floods, a 
dam wouU be constructed on the North 
bank of the Ganga from Manjhi to 
Mohdi Nagar but t ill today the dam has 
not been constructed on the North bank 
of the Ganga. 

It therefore, draw the attention of the 
Government towards this and request 
that they should take stcpa soon for 
construction ()f a dam on the North 
b~lJ\k of the G, nga from Manjti to 
Mohdi N'81ar ao4 there'" save the villa. 

lo'S on the banks or the Ganga from 
erosion and floods. 

[English] 
(Ix) Need to direct the Muagemeat of 011 

refinery at Cocbin to negotiate with 
the Employees Union to and, the 

strive. 

SHRI SURESH KURUP (KoUayam) : 
The Oil Refinery at Cochin-the most 
important industrial establishment in 
Kerala-is now at a stand still because 
of the employees' striko from 10- 5-1985. 

Regular strike notice was issued by 
1he Uuion to the management failing 
direct negotiations. detailing the do-
mands of the workers on which canci-
liation Wqg initiated by the Regional 
Labour Commissioner, Madras. On the 
question of promotion, the Labour 
Commissioner made certain proposals 
which were acceptable to the Union 
but the management rcfu~cd to accept. 
This was the reason for immediate end-
ing of the conciliation proceedings and 
immediate cause for the strike. 

S J th e strike has been rather thrust 
upon the workers by the Management 
by their refusal to c )mply with the 
proposals made bv the Commissioner. 
Therefore, the Government should im· 
mcdintclY intervene to see tbat the 
management accept th e proposals of the 
Commissioner and ask them to negoti .. 
ate with tho! Union to settle the other 
issues. 

(x) Need to devise ways Md means to eombat 
the situation caused by the discharge of 
industrial Bnd Cbemical wastes by various 
units in Public anC! Private Sector in 

rivers and open fields. 

SHRI K.R. NATARAJAN (Dindigul): 
I wish to draw the attention of tbe hone 
Minister of Chemicals and Fertilisers to 
the serious situation caus ed by tbe indus-
trial and chemical wastes ditcharled by 
various units in poblic and private lec-
tors in the rivers and open fields around 
these factories. Much concero bal be.,n 
expreS1ed by this aUlust House to tho 
discbarge of petro~um waste ftom 
Matbur. aefinecy intQ tbe ¥W". 
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dver. The .smoke and other waste from 
tbe chimneys of this refinery is repor-
ted to be affecting the Taj Mabal in 
Aara. The whole of Bcmbay particu-
)c'rly the Chembur area in the city is 
seriously affected by air pollution. The 
industrial waste from such factories is 
seriously damaging agricultural op~ra" 

tiolls alone the rivers. As is well 
known, the villagers utilise the waters 
of these rivers for drinking purposes and 
these wat ers cause a number of diseases 
which affect tho public health. 

I would parlicularly like to bring to 
t he not ice of the hon. Minist cr about 
the affiuents from Mdhur Chemica Is 
Factory, Champ) est Faotory and the 
Travancore Chemicals Factory in the 
Mettur area of Tamil Nadu. It is re-
ported that these factories discbarge the 
offluents even in the open fields which 
does not find any outlet and which cau-
ses discomfort and misery to the pl.!ople 
around these areas including tigricul-
tur~\ I operations. The effects of this 
po}lut;on are visible in Ounachandiyur, 
Murugan Nagar and adjacent village in 
Mettur. 

I am sure the hon. Minister will 
devise Wd,YS and means to combat this 
situation and will Qot hesitate to take 
serious aotion against the erring fac-
tories. 

(xi) Need to increase Railway facilJtles in 
Bihar. 

SHRI C.P. THAKUR (Patna): To 
increase rail facilities for p'Jple of 
Rihar, the Mahanagar Express running 
between Bllmbay and Varanansi should 
be extended to Patna and Gailga .. Kaveri 
Express should also be extended to 
Patna. There shou ld be at least 30 
krtbs in Tinsukhia Mail for Patna. A 
local train between Arrah and Mokamah 
shoUld run in 1hc morniDa and evening 
to case traffic problem dqrin, officI! 
!hour~, 

[Trans/a/ion] 
(xii) Need to give adequate eompeasatioa, 

reaidestial plots and employmeat to 
tbe farmers whose lands are acquired 

by tbe Delhi Administrration 

SHRI BHARAT SINOH (Outer 
Delhi) : Mr. DJp:Jty Speaker, Si.r, there 
is already shJrtage of land in rural D.:lhi 
but the Delhi Adl'lli.'lis1ratioD are acqui· 
ring the farm land. Our policy is to 
increase production" not to acquire arm 
and 

With tbe acqUIsition of land 
by Government the farmers and labourer. 
become u lemptoyed. Adequate cum-
pensation shou~d be paid to the rural 
people. Th~y should be provided, accor-
ding to their qu:t1ifications, wi th com-
mer~i,,"l plots, resid,mtial plots etc. Tbe 
person whose land is acquireJ should be 
givon employment jn any of the D,part-
ments. AlthJugh the law has been 
changed, comp\}ns~tion for acqu isition is 
paid according to the old law. The 
difficultks of the farmers increase and 
they h,:\Ve to kn()ck at the doors of tbe 
courts rind have to spend money OD 
appeals etc, What ever c,)mpensation is 
given is spent on fili!'lg suits etc. and the 
farmers remain without work. At tho 
time of acquisilio:1 of land, the position 
of the village should also be kept in 
mind. Keeping in mind tho increasing 
populatio.l of the village, the limit of 
"La/ Dora" should be extended and land 
also be lett for the u~e of the 
village pJpu·,ation. Land for parks, play-
grounds, c)mmuoity centre, Barat-Ohar, 
Libra ry etc. should also be Jeft vacant. 
When Government acquire land ror such 
purpos s. The amount of compcnsa tion 
shou'd be increased and 'arm land 
Ihould not be acquired because the 
country autTers there. Those rules 
Ihould b.! applied fur compenlation 
which were adopted by the Seventh Lok 
9abha. 

[ EngIIAh] 
(xiiI) Need to make available 'Imurant , a life 

savin~ drua lor kidney patients 

SHR.I D.N. REDDY (Cuddapah) : Sir t 
life-saving d1'Ug for kidney patients.lmu-

ran, it 1IOt I\vailablc io ,tbe ma'rket. 
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BUflOUlh·Welcome laboratories have 
stopped the manufacture of this druB, 
since lalt year on the plea that the wor-
kers are affected in the manufacture. It 
is a life-savioa drul for kidney transplan-
tation patients and the patient starts 
takina tbe drug after transplantation and 
continue throughout his life-time. It il 
sure deatb if the patient steps taking it 
oven ('r a day. 

The Government should eithe r per-
suade the company to start production 
Or think of production with foreiga colla .. 
boration, or direct the State Trading 
Corporation to import the drug: from 
other countries and supply it to needy 
patients at a subsidised rate, as the 
price is beyond the capacity of the 
middle-class people. 

(xlv) Need to take Remedial measures for 
the surdval of 'Swarls Pabarla' tribe 

faclag extinction. 

SHRI R.P. DAS (Krishnagar) : Sir, a 
tribe of the Santhal pargana region in 
Bibar-"Sawaria Pahariau-is vIrtually 
facinl extinction. 

The population of the primitivt trib~, 
as per the 1971 Census, was 59,047 
which declined ahrming\y to 19,481 in 
the 1 981 Census. 

The decline is attributed to their poor 
socio-economic conditions resulting in 
one of the higb ~st rates of fatal diseases 
caused by mal-nutrition and use of pollu-
ted water. 

These tribals are medium statured, 
mascular, wiry and capable of great pby-
sical endurance, but are fighting a grim 
battle of survival. Tuberculosis, goitre, 
leprosy, malaria and diseases of eye and 
and skin are common among them. An 
official survey has reveal cd that at least 
45 per cent of th!lD sutf\!r from tubercu-
losis, ano:b~n 10 p.:r CJ.lt fr)fU leprosy. 
and 1 S p~r Cent from goitre. 

The prime reasons for tbe decline in 
their populat ioo arc cconnm ic and health 
problems. The uPlharias" used to C<lfD 

tboir livelihood frulD forests which woro 

denuded over the years. Mortality rate 
among the children up to the age of five 
is 2 S p~r cent, while survival above 4S 
years is of the order of one it' thousand. 

I would, therefore, urge upon tho 
Ministry of Home Affairs to investigate 
the reasons for the drop in their PJPU-
latien and take necessary remedial mea-
sures for their survival which is beina 
threatened by their poor-socio-economic 
conditions. 

(xv) Need for Financial assistance to the 
Government of Orissa to hel p the far-
mers in Balasore district and to amend 

the Famine Code 

SHRI CHINTAMANI JENA (Bala-
sore) : Heavy rains, cyclonic whirl wind 
and hailstorms on a very large scale, 
have damaged thouS1nds of dwelling 
houses, public institutions, high-yielding 
peddy and Rabi crops in many thousand 
hectares, and taken the lives of many 
cattles and human beings in the district 
of Balasorc Mayurbhanj, Cuttack and 
Keonjhan in Orissa State in the second 
week of the last mO.1tb. Thousands of 
farmers' mainly from small and marginal 
categories, who had prepared their crops 
taking huge amount of loans from na-
tionalised banks or cooperative societies 
have been rendered paupers. As per 
tbe present procedure of Famine Code, 
the crop loans for agriculture purposes 
can be converted into medium-term if the 
conccrred crop is damlged more than 
SO per cent according to the assessment 
of the revenue department. But there 
is no provision for assessing the Rabi 
crop~ including paddy or wheat, result-
ing in untold miseries and heavy financial 
losses to thes~ farmers. Similarly, 
relief {'peratiQns cannot b~ undertaken 
by the Government in the absence of 
assessment of crop losses. 

I would, therefJre. requl!st the Union 
Government to come to the rescue of 
these poor farmers with financial aid. 
Seeds, fertilizers and other inputs for 
cultivation of their Khnrif crops may be 
provided to th.!m free of cost at the ear" 
liest so that they are in a position to 
take up Kharif cull iVOltion. The R .B.I. 
may be asked to direct the concerned 
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cooperative banks to convert their crop 
loans into med1um-tcrm loans. 

In addition to h. the Union Govern-
ment may take suitab'e action to amend 
the Famine Code to suit our present 
situation and circumsta;Jccs. 

(:svl) Need to survey a new railway line from 
Berhampur to Baudh or Sonepur in 

Balangir district (Orissa). 

SURf SOMNATH RATH (Aska) : 
Tnc Government of India had a proposal 
for the construction of a railway line 
between Be1 hampur and Raipur. With 
the estab:iahment of Rare Eazth Centre 
at Berhampur, ~ naval training Centre 
at Chillka and a military base at Gopal· 
pur, Ganjam district in Oriss .• is gairiog 
moa·e importance day-by-·by. 

A port is comb,: u~ at Gopalpu ... 
Ganjam and Phu.abani a.-:d Balangir dis-

tricts happen to be hinterland of the port. 
These di'itricts are rkh in forest, mine· 
ral al'ld agricultural pr<'duce. The 
rai:way line is totally absent in the area 
except one which pa•scs throllgh the 
oubkirts of Ganj.am distr ct. The pe·Jple 
or these districts have been demanding 
a railway line bctwec~ Barhampur and 
Raipur. Both these districts of Orissa 
could not develop for want of communi-
cation facility. But due to constraint of 
funds this line has not been considered 
fea:.ible at prtscnl. 

Now. the sun·ey of a new line has 
started from Khurdha Road to Bi\langir 
eaain through the outskirts of Phulab;.mi 
district. In the s:ame scheme the· survey 
for a new railway lin: from Berh~mpur 
via Ask:t, Bhanj Nagar and Phulabani 
district to connect either to Baudh or 
Soncpur in Balangir district, may be 
included. This will als<' serve the prob-
lem ra:scd by the public since dc'-ades. 
If this line is constructed, the forest 
produce. agriculture and minerals can 
be exported to the port at Oopalpur on 
sea. Since the policy or the Govern-
ment is tu provide better communi.;ation 
facility in the b~1ckward areas, this line 
should be survcy'-d wathuut a:1.y further 
delay. 

THE MINISTER OF CHE!MlCALS 
AND FERTILIZERS AND INDUSTRY 

AND COMPANY AFFAIRS (SHRI 
Y~B.RENDRA PATIL): With your p3r- -t 
miSSJOI'l I would like to make a submi~ 
sion for your consideration a1.d for the 
consideration of th3 Houo;c. Tod.-.y 
being the last day there are lot of Mem-
bers to make special mention. Ther·e 
is also a h,t of business for today. In 
otder to sec thdt the entire business is 
transacted rnY submission is that wo 
should do away with the Lunch Hour. 

MR. DEPU fY·SPEAKBR : Would 
the hon. Members like to forego the 
Lunch Hour? 

SEVERAL HON. MEMBERS: Yes. 

MR. DEPUTY SPEAKER : So, we 
forego the lunch b:Jur. 

(xvll) Need to direct the Punjab Government 
to trace 17 Dadan labourers from 
Orissa and to release them from 

contractor's bondage 

SHRI CHINTAMANI PANIGRAHI 
(Dhub;meswar) : Till today ab:>ut forty 
thousan"d Dadan, labourers fr.>m Orissa 
(Migrant labour) have b.:en taken by 
petty lab;.lur contractors and they aro 
bcin& for'-ed to work in most inacessible 
aroas and in most in human condition. 

About seventeen Dadan labourers from 
D.>Va village under Bcgunia Police 
Station in Puri district, Orrissa where 
taken away by a C;>ntractor to Talwari 
Sahachak in Hosiarpur district in Punjab 
on tho 10th January, 1985 on the c:ln-
tract for two months. But the where-
abouts of these seventeen labourers are 
not being four.d out yet. There arc 
nine child labourers among them. 

I ur1e up;>n the Central Government 
to immediately request tho Punjab 
G.:tvernm•,nt to trace out these seven-
teen lab(;urcrs from Orissa and send 
them back to Orissa after rescuing them 
from the bondage of the C.Jntractor. 

(xviil) Need to Sanction more funds by the 
Central Government for upllrtna.t 

of trlbals 

SHRI 
Wc!!t}: 

AJOY BISW AS (Tripura 
Sir, thousands of youths h~we 
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decided 'to court arrest today the 11th 
May, 198~. under the banner of Demo-
cratic Youth Federation of India to 
press the Central Government to con-
cede the mast legitimate long pending 
demands of peop:e of Tripura. Tr'pura 
is {In industrially ar.d ccon~mic"t1y b.1ck-
ward State a~1d 80 per cent p.:oph are 
Hving below the poverty line. The 
extreme backwardness of Trip'lra is due 
to lack of infrastru,;ture like Railways, 
road conlmunication etc. Or.ly 12 kilo-
metres railway lines have been esta-
blished inside Tripura so far. No 
sincere effort has been mace to 6ct up 
medium or large scale industriC's there. 
There is a possibilIty to set up medium 
seal c pap:!r mill, jute mill, ga~.·b:\scd 
ir.dustri( s in Tripura. In complnics with 
the SU:lcs of North Estern region, the 
per c. pita t1(.)O-plan and p\"n allotment 
i~ the lowest there. 

I thclcf ... )re requcst. the Central 
Government to fuJi} the following 
demadds of the people of Tripura : 

(1) Railway link to b/.) cstablishld 
from Dharm3nag~r to Sabroom; 

(2) Paper mill, second jute mill, gase-
based irdustrics to be established 
in Tripura; 

(3) More fUlds to be given to the 
Slate f~.>r sanction of employ-
ment allowance to the unem· 
ployed youths; 

(.1) More funds to be provided for 
the ocvdopmcnt cf the State; 

(5) More funds to be provided to' 
Autor1om~us Dis t riet CouncIl 
for upliflment of the condition 
of t riba 'q and other demands of 
the people ()f Tripura. 

(xix) N~ for Early inclusion of Jabalp. 
city under National Malaria Eradication 

Programme 

SHRI AI A Y MUSHRAN (Jabalpur) : 
The populathm of J;'1ba!pur city is 
nearly J 0 lakhs. Af: er J nd ne, it is 
the most pO'pulous city of MadbYa 

of population explosion, thickly popu-
lated localities of labalp'lr had become 
idle growth centres of mosquitoes. 
Tnis has caused great concern since Jast 
few years from the health point of v;ew 
and increasing incidents of malaria is 
cJusing great anxiety to Jaba1pur city 
administration. To co Itrol tbis menace, 
it is very ess.,ntinl to immediately start 
the aerial spray of anti"mnlaria medicines 
over the whole ciry, besides all, other 
conservative anti-mal?ria actions. 

Government of Madhya Pradesh has 
requested the Health Ministry, Govern-
ment of India, since June 1983, to 
accord early approval for h1clusion of 
J.lba~pur city under National Malaria 
Eradicat ion Programme. The Govern-
ment of India mUlt, therefore, take 
immediate steps. Any delay in including 
Jabalpur under the MMEP can cause a 
serious malarial epidemic in J~lbalpur 
in the ncar future. The sitUltiorl has 
been further aagrav"l.ted due to existing 
d(ought and water scarcity conditions in 
and around JabaJpur. 

[TfQ,ns/atioll] 
'(xx) Need to Exempt imported life s8\'ing 

drugs from custom duty and arranging 
their sale on fair price 

PROF. NIRMALA KUMARI SHAK-
TAWAT (ChitlOrgarh): Mr. Deputy 
Speaker, Sir, Uoider Rule 377, I draw 
the attention of the Health Mini)ter to .. 
wards the following matter of urgent 
public importance: 

There are many life .. saving drugs 
wh:ch art: not manufactured in our 
cOllntry because the foreign comp.lnies 
hold the trc:tde mark ao.d monopoly on 
tthm. Under the law heavy cu~tom 
duty has to be paid for tho:;e drugs. 
Therefore, some persons smuggle these 
in the cvuntry and do not issue any 
bill to I be pal ients for them. They 
also charge cxo;bi,tantly. The persons 
who are in need of them f0T savina 
their Jives purchase tr.ose medicines 
at arbitrary prices. For example, 
TIMOPTOL, which h manufactured in 
the U.S.A. is the b~st medicine for 
GlaucJm a IllJian lnediciocs for this 
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whereas with the use of the imported 
medicine, the pupils do not shrink. If 
some patient has, along with Glau-
coma, Cataract also then th c shrink-
ing of the pupil by tho use of th c 
Indian In,:dicine can C.lllSC blindness. 
The price of TIMOPTOL in Ddhi 
range, b.;twc;n R'). 140 tJ R'i. 250. 
In smaller plac)s it is not available at 
all. A poor man canllJt p-lrChlSC it 
and c.)oseQuently loses his cyesi~ht. I, 
therefore, U' ge the Govcrnment to 
exempt such medicines from customs 
du ty and such arrangements should be 
m1de as to mak~ thc')c medicines 
ea4ijily avail~Lblc TO the common m1n. 
It is the duty of Government to pro-
tact the health of the citiz-'l1s. There-
fore, arrangements should b..; made 
to encmr~ th.lt the best l;fc-saving 
drugs at che~pcr rat cs ,He availubl e 
to the peop:e. Along with the excmp-
tiol' of the, lifc-:mving dI'tL~~s from the 
custt)m'i duty. their s de at fair pric~s 
should also be ensured. 

[ English] 
(xxi) Need for central assistance to meet 

the situation caused by cyclone in 
large areas of Cuttack, Balasore Itnd 

some other Distrirts of Orissa 

SHRI JAGANNATH PATTNAIK 
(Kalahandi): Sir. it is a matter of 
deep concern that natural calamities 
like tornado, cyc:one and hailstorm 
have lashed out large areas of Cuttack, 
Balasore, Kcorjh,u anJ SJmbalpur dil)-
tricts during t he current for tnight 
cau-;ing colossal bss and thu'l making 
the lives of the people qu ite miscrabl c. 
On last 11 th, Chipilinla, Dh:~ma, Go-
sbala~ Oodhhaga and Attabira areas of 
Sadar and Bargarh sub-divisions in 
SambaJpur dis triel experienced an uu-
precedented cyclone which claimed at 
least three human 1 ivcs and hl~avy toll ()f 
cattle besidl..s i,.juring many. Several 
th()usand~ of houses', were razed to the 
ground. 2 lakb people of this district 
arc b.idly affected :1od property including 
standing D,a1ua crop worth Rs. 20 crores 
is lo,st. 

The suffer i'~gs of these effected people 
"nnw n(\ b(}u.,di and th.!y are very much 

of the Government to help th~se people 
in all possible w.tys. 

Orisl)a is an unfortunate State to be 
vay frequently visited bl natural call-
mities like flood';, drought and cyclone. 
Whea the Stat c is p,"cscn t ly P lSsing 
tlul)ugh s~vc['c drought condithns du; 
to in:~dcqu lte rainfall in Septcmb.!r-
Octob:!r la\t, th~ further add, to its 
misery and it wi II not be p\-)ssiblc on the 
p.Ht of the Slate Governmt.:nt to me'!t 
the situation without liberal Central 
a:-;sistancc. 

I would, therefore urgc, up,)n the 
U ,li,>n Govcrnm cnt to lh'nd a Cent ra 1 
Team to Oriss,l'S affected areas imme-
diately and Co Ill': [0 the rescue of th'-' 
Stat c Government of Orissa in a bi, 
way. 

(xxii) Takin~ mer the l\>1asulipatnam-
Vijayawada State Highway by the 

Central Government 

SHRI V. SOBI-lANADREESWARA 
RA.O (Vij.lvawada) Sir~ n~\tional 
highway shou:d mt.:an ci ,her See PJrt or 
Air P(lrt at either l'nd, Government of 
Andhra Prad,:sh is requesting U.liol1 
Gl>vcrnmcnt to take over Mdsulipatnam-
VJj lyawHda Ro~:d of 64 krn. tll ex lend 
Sholapur-Hydcrabad· Vijayawclda Nation 11 
Highway up t \.) MasH lipa l nam to con-
nect it to the Masulipatn:1Jn Port which 
hand!. ss large qu,mtitics of are fcrti-
lizl.!rs etc. The nlatlcr is pending since 
many) curs. So I rcqu·.!st the Govern-
ment of India to take over Masulipat-
nam-VijayawaJa Slat'_: Highway and .'dj 
it to Natio:ul Hig;\w Iy Sh >Iapur-Vijaya-
wada imml~diatcly in the current year, 
1985 .. 86. 

(xxiii) Need for Representation of Andlar. 
Prattesh artists in the Festival of 

India in France and U.S.A. 

SHRl S. M. BHA TTA \1 (Visakhaplt-
n l m): Sir, Fcstiv.il of InJia wi 11 be 
held this year from JU.1C wi h the noble 
and Jaud.iblc obj ~Cl ive of prom:>tina 
mutual U ldeutanding and als) stren-
gthening the cl.lhural bonds and rclatio:t!l 
bctwl'cll lhe'i~ l WO COl1ll!r If! ; namely, 



347 Matt~rs U11d~· 
Rul~ 377 

MAY 17, J985 

the Prime Minister himself. Similarly, 
the festival of India will be held for the 
whole year in France as well. 

It is stated that plana and prosrammcs 
arc so d·.:si1:1ed a• to rc:Occt the ancient 
.and contemporary cultural glory of this 
country by arrarging pr"':'gramm' s of 
famous porformira attistc:s in th\: field 
of d.mc,, drama ar.d muiic- It was 
reported that 200 artistes frum India 
arc selected to p.•rticipate in the fest i-
V.ll which is c>timatt·d to c:ost 8 million 
dollars. It is, h'JW~ver. le:unt thl t not 
a single artiste from Andhra Pradesh 
is included i:1 the larg·, Clmtinaent uf 
200 artistes. Andhra Pradesh which 
can riahtly feel proud of the great 
musical trinity like ThYa1ar:~.ja Swamy, 
Shyam;l Shastri, "''u.huswamy Dikshicar, 
is not represented in this pr,,aramme. 
Andht a Pradesh which is tho cradle 
or th~ tin.: arts and which it she birth-
place of Kuchipudi Do~ncc d.Jes not 
find place in tbc lara..: ban.: of anistes 
sclcc cd to represent this country. 

I W.JU!d, th.:rcforc, urae that due 
place, impo ta 1:e and representation 
sbouiJ bl sive' t-J the crai:1 :n t artistes 
from AnJh ·a P.-ad"s' i.t the ensuins 
Festival of India. 

: Tra11slatlon l 
(XXIV) Need to Increase lbe remuneu-

tlve price or Wheat and Mustard 
Seed.<IJ 

SHRI K~MMODILAL JATAN 
(Morena): h the RJrthern parts or the 
country. the prices or wheat and muostard 
are comi11g d Jwn. The support prices 
or wheat bas bee :'I fi;~~;ed at Rs I' 6 per 
quintal but in th:: a;rain markets the 
wheat is selling at Rs. ISO. Mustard 
is beinB sellins at R•. 36 5 and R•. 800 
per quintal. This is puttina the farmers 
in Claffic11hy. Keepina in view tbe 
hanhhip causcsd to tbe farmers, 
Governments are nquested to see that. 
the J')rices of mustatd and wbt"at a're 
increased und Government should also 
make arrangements to purchase these 
commodities themselves. 
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13.16 hrs. 
COMPANIES (AMl:.NDMENT) BILL 

CONTD. 

{English} 

MR. DEPUTY-SPEAKER : The.: 
Huusc will now take up further consi-
deration of the Comp;1nies (Amcr.dment) 
Bill. Prof. Ransa w.1s on his leas. 
I reque~t him to be '"ory brief. There 
arc a few more Members who wo~nt to 
5peak. 

PROP. N. G. RANOA CGu 1tur) : 
Mr. Deputy-Speaker. Sir, I whh to 
as~rt, in cantinuati.Jn of what I have 
already sa· d. th.1t it is a progressive move 
a d it ought to b.: wc:lcomed. This 
nu\·c to allow the joi 1t stock «:om;lanics 
:tnd other pub!ic cnteqniscs to m;skc 
dJnntions lo p.>litical parties is a 
progressive move. But this mo.~vc alone 
may not b.: aJe,patc to meet the 
chaliena~c: that we arc f1c.:J w!th now in 
rcprd to the manner in whach the politi· 
cal par~ies hav.: collected funds and arc 
usina the funds. I have already r..:ferrcd 
to t!lc two •ua•c'itaons whi.:h were m3dc 
by our frier.ds in the Oppositi.Jn, Prof. 
MaJhu Dandavate ar.d Shrtmati G;:cta 
Mukherjee, and cxprc!>s .. d my own 
app:-oval of them ; I h:n-e at the sam-, 
time MA~&Csled that they shou'd have 
patier.cc and to.ke sh:ps to ensure that a 
consensua C(.lmes to be acbic:\·ed between 
all p.Jiitical p:utics in reprd to their 
ad\lpti.>n. But havir:a said that. I would 
like my bon. friends also to be eqaally 
constructive and cooperative and aarcc 
to let this Bill be passed. and this clause 
also to be passed. witbuut any opposi· 
tional c;;,mmenh of J.Uspicion or fears 
or doubts. I d~ not want to uy aay· 
more in reaard to other .. ra.&mcnts .•• 

PROF. MADHU DANDAVAfE 
(Rajlpur) : Ir we d_, not oppose • the 
discuuion will be bo1 ina. 

PROF. N. 0. RANGA : There is a 
way or makir.a points. Tho manrcr in 
wbicb you have chosen to criticise this 
vc• y U'ICful and proar essi ve prc.puaal 
whic:h has come from the Goverr.mcnt 
is rot very constructive. to say the least. 
I w~•uld only like to add cnc wotd. 
Thit is in conthu"ttio:z of tho move tbat 
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bas already been made by this Parliameot 
and through the lcadt!rsbip of cur 
Prime Minister regard to bannins 
def,ctions. Therefore, let the Opposi. 
tion be constructive and try to C)ope-
rate with the Government in order to 
make furtb'!r progress towards increasin, 
tbe degreo of purity in our political life. 

• SHRI E. A YY APU REDDY 
(Kurnool) : Mr. D.;puty Speaker, Sir It 
have already tabh:d som,; Amcl1dmen ts 
to the Clauses. I may not take time 
at the time of clause-by-clause consi-
deration. Therefore, I may be permitted 
to speak once and for all. .. 

MR. DEPUTY-SPEAKER: That is 
why I am allowing five minutes. 

SHRI E. A YY APU REDDY: I may 
not be able to do justice ill five minutes. 

A famous jurti~t has very recently 
said that, when law is in conflict with 
basic human forces, law is engagcC; jn 
a losing bal tte. If the law is in the 
Utopil1n state, it will b.) v-:.ry difficult 
to implement it. Law has to be very 
much ncarer reality and must command 
implicit obedience by the maj~)rity or 
the people: then only, it will be able 
to command respect. Funding of 
political parties by the companies hi;lS 

been the subject-matter of discussion 
in this Hause on previous occasions 
also. We have now come Lo the third 
phase. In the first phase there was no 
ban whatsoever. Then that matter came 
to be reviewed judicially by some High 
Courts. Then in 1969 there was a 
total ban and there was also a penal 
clause. Though in 1969 the penal 
clause care into force,from 1969till 
1985 not a single company was prose-
cuted though everybody kn;:Jws that 
tbere was a fbgrant violation of that 
penal clause. The simple reason is 
and was that the party who abetted the 
commi ,sin of this offence illvariab!y u~ed 
to be the ruling party an d otb ~r pOliti-
cal parties. When the lawm(lker himself 
is the law-breaker, bow can the law be 
impkmented? If the salt or the earth 
loses its flavour, from where shall be 
salted? If the fence itself begins to 
eat tbe crop, who will safeguard the 

crop? If the S(curity rna') himse If 
shoots the VIP, where is the security 
for the VIP? U.lfortunately, the com-
plnies are made liable to be prosecuted 
(I.H violation but the abetment always 
c)mes by tbe poljtical parti:s. But there 
i..; no provisio.l in the Act to prosecute 
political pdrties. Of course, they can bo 
prosecuted as abettors by the application 
of the Indian Penal Code. I want the 
bon Minister also to make it very dear 
that the a b~ttorsJ that is the political 
parties, can als) be prosecuted as 
abettors. It would have been better 
if the provisions en .. bl c th c prosecution 
of the poiiticat parties also, thnt me~~DS 
the seducer. Now we are trying to 
pros .!cut e the seduced. The seducer 
also must be made equally liable. This 
is also a proc.~s8 in the reverse. In 
bribery cases the person who takes the 
bribe is prosecuted, the person who 
gives the bribe is not prosecuted, unless 
he is to be prosecuted as an abettor. 
The revorse is the case here. Here the 
p;:rson who pays the amount is prose-
cuted, the persoI' who induces and takes 
the amount is not PI" osecut cd. That 
is the anomaly that has to 
be removed. But there is a lot 
of difficulty ill that. I know 
practical difficulty there. The persons 
who are to b~ prosecuted and who ab et 
the offences arc. high·placed peoplc. 

With regard to political funding, in 
1957 the idealistic obj~tion hls been 
ta ken by the courts. In 1957 in that 
very famous case of the Indian Iron and 
Steel Company Ltd-I will quote the 
Calcutta High Court-this is what the 
Calcutta High Court rays : 

"To induce the Government of 
the day by contributing money 
to the political funds of the 
parties, is to adopt the moat 
sinister principle fraught with 
danger to commercial as well a8 
public standard of administr~
tion. To convert conviction 
and conscience by money is to 
pervert both democracy and 
adminjstration. The ir.d~vidual 
citigens, tboulh in name equal, 
will be gravely handicapped in 
their voice, because tbe len.th 
of their contribution, cannot 
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h('pc to equal the length of the 
contribution of the big companie~. 
The mnn who pays the piper. 
will can the tun '!. The level 
of po1itic~l life,;n the long run 
is lh1ble to bec,)mc the tune of 
the big tmding compallies and 
concerns. " 

That is the best indictment, a furcible 
indictment of the principl e of contri-
bution. But the v ... ry same l~~Hned judge 
in the end came to the conclusi0n and 
he said as follows: 

"Such payments and contributions 
mUli)t in my view be made in 
t he full light of the D.lY so that 
the shareholders in particular 
and commerce in general, Parlia-
Olent and Legislatures all over 
thc country may know what 
these contributitions arc and 
from what source th~y come. 

So long as these contribu-
tions remain honcst within the 
limits of bu~iness p;'udencc the 
cl1mpanies have nothing to lose 
by the wholesome publicity." 

I think the prescnt Bill is ltCtU "pproach 
to th·) view exprcAsed by the I earned 
judge, that is, the thi. d phas'!. I come 
to tbe third phase, that is, prohibiting 
in a limited sense. But in my humble 
opinion, the provisions relating to 
prohibition and penal c:ause c,an only 
be enforced so long as the ruling party 
makes a strong resolve not to touch a 
single pie of th~ black money. The total 
responsibility to see that these provisions 
of the Act remJ.in inviolative, remain 
effective is on the ruling party. I had 
recently very bitter oxperie.1cc bJcau3e 
in the recent election, I faced the ex-
Minister for Indu.stries and Company 
Affairs. I had to f .. lee him in the 
elections. A journalist from C~\lcutta, 
all tbe way frorn there came to see me. 
I asked him why he had taken so m'Jch 
pains to come and see m':!. He said "I 
want to see the p~rson who face the 
in<lustrial mi~bt of India". 1 asked him 
'what do you mean by' indu~tdal might? 
He cxp\ai!led to me that the then 
Niaister for lQdqstrics "n~ Cornpa;,y 

Affairs had at his command the services 
of big industrial houses of India. Th~ 
journalist also told me that according to 
him the estimate of the cut- outs and 
other advertisements exhibited by the 
then Minister was valued at about 
Rs. 20 lakhs. According to my in-
formation, he had 250 vehicles at hi s 
4ispJsai f<.'r election compaign and there 
were 50 vehicles laying idle at his 
office. The cut-out which he had dis. 
played was taller than the tallest Church 
in my constituency, namely, KUIDool. 
It was 72' high. The minute he lifted 
his phone, money was floWing int() his 
treasury. So, this type of will adversely 
affect our faith in the d"mo;racy. 

The anxiety of every citizen is to see 
that this m~)Uey dC1\)S not conLlminate and 
corrupt the base of Indian Constitution, 
that is, democracy. For that, the 
responsibility is on all the p.)litical 
parties. Now, I do not W.lnt to say 
that there is no bona fide reason 
fOf bringing forward this Bill. I 
take it for granted that the ruling 
party is actut.:d by noble idea to 
ke~p politics free from political corrup-
(ion and corruptL>n of money bags and 
of industrialists. I give all credit that 
they have come forward with a rc"Ustic 
a,)proach. But the responsibility of 
implementing this realistic approaoh is 
squarely on the ruling pa.rty as things 
stand today. 

I will only mlke one suggestio1 and 
complete my speech. Now, in order to 
see thJ.t m()ney does not play the part 
of corrupting influence in the de,nocratic 
polity of our nation, we have to bring 
forward corresponding amend ncots to 
the Rcp,esentation of the people Act. 
There must be separate chapter dealing 
with the politio::!l pHties The political 
parties must be registered und:r the 
Representation of the People Act. 
Their Constitution must also be regis-
tered and tb~ COrlstitution mUlt provide 
for inner democracy. The Constitutions 
mUlt pr ovide for election of 1)ffice 
bearers of the p.lrty at least once in two 
years and ~h' fU1ds and assets of tb.e 
plrties must b~ a matt~r or record wi h 
the Electi:>Q CJmmissiO:ler and there 
must be an ElectioQ CoOluUlSiooOf 
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(Judicial) who will go into the field at 
the time of election and who will 
scrutinise and who will be umpiring at 
the time of election. We do require 
an umpire who will blow the whistle 
when one candidate or a party is playing 
foul. It is no use asking the p.arty to 
go and file an election petition after the 
el ectioo is over and the other 
man had caoomitted corrupt 
practices. That way we would not be 
able to save elections from t~e corrup-
ting inftuence of money, The only way 
is to have an Election Commissioner 
(JudiciaJ), who will do the cmpiring ju~t 
as when a game is going on, there is an 
empire between the two teams, and he 
blows the whistle whenever a p:ayer 
commits foul. Similarly, we must have 
Election Commissioner (Judicbl). With 
these observa tions, I conclude. 

THE MINISTER OF CHEMICALS 
AND FERTILIZERS AND INDUSTRY 
AND COMPANY AFFAIRS (SHRI 
VERENDRA PATIL) : Sir, I am greate-
ful to all the hone Menlbers who partici-
pated in the debate irresp"tive of the fact 
that many hon. Member sitting on that 
side opposed particularly one provision 
of this Bill. 

So far as the prOV1SiOns with regard 
to the dues of the workers and the pro-
visions with regard to providing 
appellate authority for amalga mation 
and assessment of the shares are concer-
ned, ev.;ry hon. Member has welcomed 
them. The only controversial provision 
is with regard to enabling the CompanIes 
to make donations to political parties. 

I am grateful to Shri C. Mildhav 
Reddi and Shri E Ayyapu Reddy who 
have given their qualifie d suppon to 
this piece or legislation wbil e expression 
their apprehenions and doubts. Similarly 
Members from this side, particular11 our 
seniormost han. M ember of this Hou~e, 
Shri Rania, have given whole-hearted 
support to this measure. I am sorry 
that some 01 the hone Members tried to 
paint a picture tbat by allowing the com-
panies to rbak.e dC1nations to political 
parties, the Government and the rulina 
patty are cQrruptina the political atmos-
,herein *",e coqntt1. So~e hon, Me~bers 

went to 1 he ext ent of S lying that it is 
nothing but legalising Ihe black money. 

Fir"t of all, I WJnt to deal \\ ith the 
objections taken by hon. M~mber Shri 
Madhu Dandavate. Unfortunately .. he 
is not here. Yesterday, he was readina 
out some pJTtions (\f the lett er that olle 
hon. Member of British Parliament had 
received from an cl eetorat e of his 
constituency ard the reply liven by the 
Member representing that constituency. 
He was also saying that British Parlia-
ment is the mother Parliament. I agree 
that our Parliam!:nt or democracy is 3S 
years old, and so far United Kingdom is 
concerned, that is the eldest democracy, 
may be more than 600 years old. After 
I heard his views ycst~~rd~\y, I tried to 
collect infoJ'mation as to what is going 
on in their coulltry with regard to com-
pany donations to poJitica 1 p:ut i es. 
He was talking of the 18th century. 
We are now in the twentidh century 
and going to cross it within a short 
period. Now, comyany donations arc 
not barred in U oited Kingdom; no 
company is prohibited from making 
political donations. In 1 967J the 
Compa!,)ies Act in the United Kingdom 
was modified to proviJc that any contri-
bution in excess of fifty pounds to poli-
tical parties or po litical persons should 
b~ doplc ed in the balanceshect. That is 
all the condition. Again, it was further 
modified in 1981 to provide that dona-
tions excceJ ing two hundred J'ouod., 
should be depicted in the accounts or 
balance sheet of the company. 

So far as donatiOtjs to the political 
parties are concerned, of coutee, i.l our 
Bill, we h lve put a ceiling it cannot be 
more than five per cent, but today in 
United Kingdom thcr~ is no ceiling, 
at all. The comp.1nies are at liberty 
to donate whatever they want. It is 
not only the companies which are 
making profit. We have sa:d in this 
Bill that the companies can donat..: l101y 
if they are makina profit, and tbi. right 
is not available to the companies whicb 
are incurring losses. But there in tho 
United Kingdom, even if the companios 

. are incurring losses, and if they want 
to make political donations. they arc at 
liberty to do that and it is not prohibited 
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or banned Sir, you know that som '!timcs 
ruthil party becomes an opposition party 
and an oPl'0sition party m3Y become 
tbe ruling party. This goes on. I 
want to know whether any political 
party in UK has been able to corrupt 
the potit ical system of their CoulltrY· t 
want to know it because they have these 
provisions. I will come to that. What 
is ,oing to be the donation to political 
parties- I will come to that and I will 
live figures also for that at a later 
stage. 

We find tbat there are democr~cies 
nearly 3 SO years. 400 years or even 600 
years old in other countries. Although 
our democracy is only 32 years old, the 
maturity that is demonstrated by our 
voters in our country is something exem-
plary and everyone of us, sittin~ on this 
side or tho other, should be proud of our 
electorate. Just now Shri Ayyapu 
Reddy quoted his experience that he 
would not have been here in his se~t in. 
this House, if moo.;!y power had any 
Influence on the electorate. 

SHRI E. AYYAPU REDDY: I said 
that I was nearly losing. 

snRl VEERENDRA PATIL : It is 
oasy for you to say it now that because 
of the money power your margin WJS 

less and otherwise the margin Wou \d 
have been much morc and all that. But 
we must give due recognition to the 
wisdom of our electorate. Nobody can 
say that the electorate has been corrup-
ted. That means the electorate in our 
country are getting something and they 
are not voting without any considera-
tion. That amounts to a wholesale 
condemnation of the entire country and 
I think it is below our dignity and we 
should not talk on those terms. 

SHRI SAlf'UDDIN CHOUDHRY 
(Katwa) : No one says that. 

SHRI VEERENDRA PATIL : Sir, so 
far as donations to political parties ~re 
concerned, it is not something now. It 
is not new to this country. We are not 
introducing something which is compJe-
tely now to tbis countr),. As Shri 

Ayyapu Reddy said, it was there earlier: . 
An amendment was thought if only in 
1960 and lha.t too at the instance of the 
High Court ruling. He has quoted the 
ruling of the Calcutta High Court. I 
will quote the ruling of the Bombay 
High Court,-I think that was in the 
case of Tata Iron and Steel Company. 
The Bombay High Court was approving 
the alteration of the memorandum, 
because earlier to 1960, to alter the 
memorandum making a provision to 
make political donations, they have to 
get the approval. After the approval, 
they used to approach the High Court 
and with their approval, they used to 
make political donations. The Bombay 
High Court said that it is dcsireablo for 
Parliament to consider under what cir-
cum~tances and under what limitations; 
a company should be pernlitted to make 
th ese contributions. SimilarlY, Calcutta 
High Court also made these observa-
tions. In the light of these observations, 
the Government and the Parliament 
though t that it was better to regulate or 
regularise it by making a provision in 
the Company Act. That is why in 1960, 
the Company A-:t was amended. In 
1969, there was a feeling very much 
current in the minds of the members of 
the ruling party as well as the members 
of the opposition pa rtics that these do-
nations to political parties were corrup· 
ting the atmosphere. So, they thought 
that they should ban donations to poli .. 
tical parties to eliminate cnffuption 
from public life. And whatever amend-
ment was m~dc in 1969, banning dona-
tions to political parties, that was done 
inl good faith. I have nothing to say 
against. It was a b udable object. And 
in 1969, for the first time, donations to 
political parties were banned in the 
country by amending the Company Act. 
But what happened? In 1974, Govern-
ment realised thaLthe purpose for which 
the comp:·Lny donations were banned to 
political p~1fties, that was not served. It 
did not serve the purpose. So, in 1979 
thinking started' again. I am giving 
these details only because I want to say 
that it is not th", latest thinking, it is ,not 
fresh thinking, it is not something which 
we are thinking now itself. In 1914, 
they ~tarted thinking again and it took 
shape in 1976. I think in 1976 a Bill 
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was introduced in the Parliam.~nt, ill 
th is very Hou';e on 24 AUgU,it 1976 to 
enable the compa'l i es to rn lke p.)litical 
donat ions. But. u nfortu nut ely, th c time 
was very short and b~f0rc the Bill could 
be taken up for c0I1sid0ration the pl'riod 
of Parliament was expired and naturally 
the Bill lapsed. 

SHRI E. AYYAPU REDDY: Some-
body inventcd a method by wh ch a sou-
venir can be published and mnney can 
be collected by taking rdvcrtisemcnts. 

SARI VEERENDRA PATIL: I am 
coming to tllat also. There W(l" no 
question of pursuing that ma'ter b:::-cause 
the Bil \ laps\ d. Now th is Hi II is th ere, 
Every hon. M~mber is <twa!",_; of the 
provisions of this Bill There ~lr0 rigid 
conditions which have h.:GIl Jaid dl)wn 
for donations to p\)liLca) parties, The 
condition is that it ~s voluptury. There 
is no compulsion. All hough the m:lxi-
mum is 5?'~, nobody can say that 51~~ 
should be, or shall be paid to politic.d 
parties. They JnUY pay, they may not 
pay. Even if they wart to pay, Lhey 
m'ly only pay 1~~; they may pay O. 5~{" 
or 2% or 4%, But th~y cannot ~xcccd 

5%, 

Then, it i~ only for profit-making 
compani~s. No other c(~mpany can make 
political dOll(~ t ions. Then, what ever 
donations arc made, the detaIls h .. wc to 
be disclosed in their l1alancc·shcct. Not 
only should it be blought to the not ic~ 
of th" shareholders, but the entire nation 
can get tbat information a~ to how much 
amount has gone to differ~nt political 
parties, how much has gone to ruling 
party, to the Opposition, to different 
political parties, and also to 'individuals. 

Then, Government companies are 
completely prohibited. There is no ques· 
tion of Government comp~lDics making 
any polil ical do;).ations at all. Only 
the companies; even if th...:y are profit .. 
making companies, unless they are in 
existence for three years, they cannot 
make any political donations at all. So, 
sufficient safegu~rds have been provided, 
even in making political donations. 

The impression that is created is this: 
I heard the views of several Members, 

thlt this exercise is being done for fund· 
ing the elections. We have made it 
very clear, viz, what is donation to 
politic!l parties. Issuing advertisements 
is included in that 5~/~; advertisements in 
souvenirs and advertisements in pamph. 
lets are included. If the poJit leal par-
ties want to hold political conferences, 
they want to raise subscriptions or dona-
tions_:'_cverything is included, not only 
donations at the time of elections. Un-
fortunately, several Ml.!mhcrs are under 
the impression that these donations are 
meant on'y to finance the electiollS. If 
allY political party wants to hold politi-
cal cl)nfercnces, naturally a lot of people 
will go there. They will attond the can· 
ference, and the political p,-,rty has to 
take the 'responsibi lity ~)f providing 
boardidg, Jodgng, and a lot of arrange" 
ments have to be made for that. Natu· 
rally, they entail expendJture. For such 
purposes also, the company can mako 
don:1 tions. It is not necessary that what 
ever donation goes, every pie of it is 
going to be ~pcnt only on elections. 

Again, the feeling is that wha tever 
donation is given, is for funding the 
elections, fInancing the clections. I do 
not wish to quote the figu res, bccau~e I 
have yet to get t he figures. But figures 
have becn quoted in the other House, 
because the other day it was discussed 
in the other House; it was pa')sed by the 
at her House. That is how it has come 
to this House for consideration a~d pas-
sing. 

Mr. L,K. Advani, Leader of the DIP 
group said thJt after 1960, by amending 
the Act when political d~)nation8 were 
allowed political donllt.ion~ have been 
given to different political parties. What 
is the total amount given 1 He has 
given, tho figures. This is the l:ttd tement 
made by hon. Member Shri Adv.ini in 
the Upper House. 

SHRI SURESH KURUP (KotLayam) : 
I!i it CJrrcct to make statements here 
reg:lrding the discussions in the Rajya 
Sabha 1 

(Interruptions) 

He ia reading -a statemen~. 
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SHRI VEERENDRA PATIL : It is ;,n 
the proceedings. I think every hOD. 
Member will have access ••• 

MR. DEPUTY SPEAK ER He can-
n~t quote the speech. 

SllRI SURESH KURUP 
quoting. 

He is 

MR. DEPUTY SPEAKER : I think 
ho is not quoting. He is on ly rcfering to 
that. 

SHRI VEERENDRA PATIL : All 
right. I will not refer to thnt. I do not 
want to read the sta temcnt. What Mr. 
Advani said in the other Hcuse was that 
from August 1962 to March 1966. 
Aceo.diag to one of t he published re-
por:s, the to:aJ dt\flalion to polit:cal 
parties frem the companys' ,'mounts to 
Rs. 12 (j Jakhs; a:.d natura:ly, he went 
on saying that out of Rs. 126 lakhs, the 
mdor sh;lre went to rul ing p~~rty. Nnw 
why I am quoting this one is becausa I 
wflnt to know whether any political par-
ty receiving D dlnation of Rs. 1 Cl'OfC 

or you may say t ha t at lhat time Rs. 1 
crore was nothing and touay that Rs. J 
crorc is equal to Rs. 5 Crt>fCS or Rs. 10 
crores. I agree thal also taking into 
consideration (he inflation. 1 W~\Dt to 
know whether any dOllution to any poli-
tical party gett ing Rs. 1 cr<)rc or Rs. 2 
c;-ores or Rs. 4 crores or Rli. 5 "fores, 
is it gving to influence the p~)litical set 
up of this country; and whether that is 
going to corrupt the entire atmDspherc 
and corrupt the voter? We have to con·· 
sider this one. I have alrc:·.dy made it 
clear that this i-; a step WI.! have taken 
to clean public Ilfl; because once a com-
pany gives PJlitical don~\tion, then 
everybody will come to know what is 
the donntiol1 gh'cn by them; and there is 
a feeling that by allowin~ companies to 
give pol it ical dona.tion, it is only the 
ruling party who are going to be bcr.e-
fit ted. 1 ean on\y say that now-a-days 
the donnor has also become very wise. 
If you want to give potil icaJ donation, 
he will arr~lnge it in sllch i.1 way that all 
pol itical parties, he will be able to keep 
In gool) humour because he knows that 
in the political system, in the democra-
tic system, every political party ha~ !lot 

an opp~rtunity to become ruling party 
one day or the other. If the ruling 
party is getting the advantage of this" I 
can say that today in our country there 
are several States where other than Con-
bress Party is in power. So, it is equ-
ally appliClble to them also. If we arc 
here in the Centre r.nd in different States 
similarly, in Karnataka Janata Party is 
in power. 

SHR[ E AYYAPU REDDY The 
manugenlenl of comp.my affairs is with 
the C r-ntr e. 

SHRI VIEERENDRA PATIL: No, not 
n ceessari ly; t hey can give to any political 
party; th~y can given to individuals. 

SHRI EA YY APU REDDY: The 
management 
completely 
the Centre. 

of companies' affairs is 
within the jurisdiction of 

SHRI VEERENDRA PATH .. : There 
is no question of COmp]l1Y affairs acd 
all that. They can give it to everybody 
they want. Where is the question that 
they cannot give to Comp :nies' Affairs 
Department and seck their approval? 

Another point that I want the hon. 
memb\;fS to consider is that everybody 
knows that the c~rnpanies m:lke the do-
nation. The donor also knows that he 
is not paying from his pocket; he is pay-
ing from the profit of the company. The 
receiver also knows that this donor or 
the so-called officcr·bearcr of the com-
plOy is not payir,g from his pocket and 
the shareholders money he is paying. And 
the' impression h that bec~use that officcr .. 
bearer comes and pays that money to 
the political party, he will be able to 
extract some favour from that political 
party. What is the equity? What is 
the intenst of that individual in that 
company 1 If we have a survey, I cnn 
tell you that there arc a number of com· 
panies where Managing Directors or the 
Chairman of the Companies tbey do not 
have more than 10 per cent, 15 per cent 
20 per cent, at the most 2S per cent. 
The remaining amount bctongs to the 
shareholders or to the financial institu· 
tion~. If ?ny particul:.lr iildividull 
b~inl aD office boarer of a particular 
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company makes any political d'.)oaUon, 
how Ian anybody com e to the conclusion 
that he is dving some favour to a parti-
cular p .. 1itical party? There IS ro ques· 
tion of doing any favour· at all. And 
bon. Member Shri Madhav Reddy wan .. 
ted to know, that is why I s1id that and 
he gave his qualitkd support. So, 
instead of the Directors tukirg a decision 
why not we allow the stl'lreholdL\rS to 
take the decision :-bout donations to po-
litical par'tics ? What h:\l)pCnS ? The 
shareholders meet once in a year. When-
ever the polit ical party comes and th 
company feels that they s\v)uld oblige 
the political party and then, they cannot 
hoJd a general body meeting ~nd call a 
meeting for th~lt purpose. Wh:lt~ver 

political duaati'Jl1 is givi,;n, it Wt)uld be 
with the knowledge 1.)[ the sha!'cho:d, rs. 
That is why we have m3d\~ it a e,,)ndition 
that whatcver donation is give 1 to p,)li-
tical parties, it should be disclosed in 
the b,llatlc'~ sheet and that balance sheet 
has to be adopted by the shar~h()ld;;rs. 
Not tl1:1t the balan·.;e sheet will rCOla n 
in cold stura:kc and it will be kept in the 
dlrk from the shareholders· knowledge. 
There is nothing likc tlwt. It has to be 
placed before the genera) body and it 
has to be adopted by the general budY· 

SHRI C. MADHAV REDDY (Adila-
bad) : There are several acts 011 the part 
of the company which require ratifica-
tion by the ext rae Idinary g~neri.ll body 
meeting. You cannot say that the 
general body meets only once in a year. 
The extraordinary General bcdy m.;cts 
every two m:Jnths. There are several 
resolutions which are to b~ ratified. 
Why c an you not 3CCCp t this? 

SHRr VEERENDRA PATIL : I think 
it is redundant exercise because tbe 
balance sheet will mention to which 
party and hi.JW much amount has bc~:n 
given. All t hat will be mentioned. That 
balance sheet will go before the sharc· 
ho1ders' c~mmittee and the shareholder~' 
committee will Qave to adopt that ba-
lar.ce sheet. And moreover, if I agree 
for argument's sake that the Directors 
of the Board arc making donations to 
political parties, {~gainst the wishes of 
the sb.tr"holders, then after all who arc 
the Direciors? They are the reprcsen-

tatives, and they arc the elected ractors, 
of the shareholders. They are their 
represenLtives. They call be thro'Nn 
out at any time. 

I want to know if hO:l. Member Shri 
Mldhav rcdjy means that the Directors 
can gO against the wishes of the share-
holders and still continue to be the 
Directors. They will be thrown out by 
the shareholders at any time. So all 
th~)sc safcgu Hd~ arc a tready there. Bu t 
we think that the Boar'd of Directors, 
or the Dirrc(ors who arc on the Board 
they arc the representatives of (he share· 
holders. Tdday we alC here. We are 
p:issing so many picc(s of )eg:slation. 
Arc we g )iag to a)k the p~oplc what 
they want U~ to d() with regard to these 
Jagislations 1 

MR. DEPUTY-SPEAKER: No r~fer· 
endum bu~incss. 

SHRI VEERENDRA PATIL: That 
is why I mcntiO;lcd that the b.tiancc 
sheet h,\s to Come before the general 
body. The general b,)(iy has h) adopt 
the balar.c~ sheet. All those safeguard s 
are there. 

I do not think that {llcrc is anything 
more for nlC to say in the m:llter. I 
would again appeal to all the hon. Mem-
b~rs that this is nut new to our c()untry 
because I bav:.:: y~t to find out whether 
there are nny democratic c()unlries-
may be one or two or a few, I do not 
know-whcth'~r there <11 e ary democra-
tic countries where donations from the 
comp:H1ics to pol it ical parties are b~ln" 
ned. Because, I am told th{\t it is 
allowed in sanle F(.'deral States of the 
United States of Amcri.-:a. It is al.owed 
in Canad~\, it is allowed in othl.;r coun-
tries also. So lhis is not new and it is 
nol f1ir on 3Ilyb;)dy's part to SJY that 
this poli tical donation given by the 
companies, it will b.; under the table, it 
will be some times over the table and 
all that, because everything is recorded, 
(.,vcrything i'l accounted, therefore we 
feel h'_'lhcstly that by allowing the com-
panies to 'make donations to pOlitical 
pariics to a great (xtcnt, I do not chal-
\enge, I do Dot claim that it is going to 
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eliminate hu ndred per cent the menace 
of black money. to a great extent it will 
be possible to eliminate the menace of 
black money by this and as hon. Mem-
ber Mr. Ayyapu Reddy sa id, the politi-
cal parties cannot suppress this informa-
tion. But I nlust say that I am in poli .. 
tics for a long ti01C. What has been 
happening particularly at the time of 
elections, after we banned politIcal dona-
tions '1 So many unscrupulous leaders 
are collecting funds in the name of the 
party. Everybody goes and collect the 
money. When the money i~ collected 
in black then where is the question of 
rendering accounts and telling anybody 
that he has collected so tnuch black 
mon~y 1 This is a step in the right 
direction. This is why, I wanted to be 
very guarded in m~\king the statenlcnt 
that our purpose is to see that the black 
money menace particularly in elections 
and also in the political system should 
be e1imin~' ted. Towards that ('nd th1S 
is the step we~' re taking. I feel that 
this Sl t p which has been taken in the 
right dircctioi1~ will be welcomed by all 
the hon. Members without any opposi. 
tion. 

MR. DEPUTY-SPEAKER The 
question is: 

Th'lt the Bill further to amend 
the Companies Act, 1956, as 
P \slied by R ljy l S'\bha, be tak en 
into cons:dcrat ion." 

The Motion was adopted 

MR. DEPUTY-SPEAKBR: Now, 
we take u, clause by clause cOl\sicera-
tion. Clause 2. 

SHRI E. A YY APU REDDY: Are 
you moving your amendment? 

SHRI E. AYYPU REDDY: No. 

MR. DEPUTY -SPEAKER: The 
question is : 

"The cl&usc 2 stand part of the 
Bill " 

The Molio" was adopted 

Clause 2 was added to the Bill 

Clause 3 10 6 were added to the Bill 

Clause 1, the Erractlng Formula and the 
Title were added to the Bill. 

SHRI VEERENDRA PATIL: I beg 
to move: 

, That the BIll be passed." 

MR. DEPUTY-SPEAKER: Motion 
moved: 

"That the Bill be passed." 

SHRI E. A YYAPU REDDY: Only 
the companies are made liable to 
punitive (' ction for violating the princi-
ples of giving donation unaccounted. 
The persons or the political parties 
or l-eaders or their agents, who 
induce these' persons to make 
payment in b~ack, cannet be 
prosecuted under the existing prov'ish>llS 
as principal accllsed or co-accused, 
but they can be prosecut cd as abettor. 
I want to know from the minister 
whether they can be prosecuted as 
abettors. 

SHRI VEERENDRA PATIL: I do 
not think it is possible because what-
ever action has to be taken under this 
Company Law it is only when the in-
formation is received by the Registrar 
and he has to make a complaint. It is 
not thlt any Police Officer or anybody 
can take any action. It is very dit11cult 
to find out who is the abettor. If it is 
a political party, who is that in that 
party? There are so maoy practical 
difficulties. So, it cannot be accepted. 

[ Translation] 

SHRI ABDUL RASHID ·KABULI 
(Sri nagar) : Mr. Di!puty Spe,lker, Sir, 
I wuuld like to submit to the bon. 
Minister that he would be taking away 
more than five per cent from the pro· 
fih of the industrialists in the private 
sector •..... (Interupti01u) They will give 
donations. They will give advo':rtis.;ments 
in the souvenirs, Tney . will give aU 
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facilities to him .... (lnterupt;o"s) They 
will help the political parties. We 
have a c'Jmplaint against the industria-
list that he is suppressing the worker, 
ho is harming the interest of the 
worker. Government too have the 
same complaint that the number of sick 
units is increasing today, it ,is not 
de creasing. It was on this ground that 
Oovernm'}nt had recently taken over 
four units of tea plantations on which 
matter I had brough t forward a sta tutory 
resolution. In the reply given by 
Government at that time, it was explai. 
ned that in th e private sector, bungling, 
Corruption and corrupt practices were 
rampdnt on such a large scale that the 
industrialists were cornering the asstes. 
In (.lct this law is not tenable. I am 
at a loss to understand how a state,' 
which claims to be a socialist state and 
is committed to give the count ry a 
socialistic set-up, can enact such a 
legislation. Through you, Sir, I want 
to ask the hon. Minister that when 
there is no participation of the workers 
in management aod when Government 
have not taken any decision in this 
regard, who would decide whether the 
profit being shown by them is correct 
or not? Now the question arises 
whether when there is no particiption of 
workers, this legislation will not prove 
to be a Cart before the horse; As lonLl 
as government do not give an assurance 
that these will be participation of the 
workers in the management, to being 
forward this Bill will not be justified. 

(Interruptions) 

[English] 
MR. DEPUTY SPEAKER: We are 

now discussing about the donations and 
you are bringing in the workers and 
the profits and the pa-rticip:1tioll of 
workers in the management and all that. 
What is the' connection of a 11 these that 
you are bringing in ? 

SHRI ABDUL RASHID KABULI: 
Wby not, Sir. 

MR. DEPUTY SPEAKER: If that 
is the stand I cannot allow. If there is 
any clarification regarding this, of course, 
you QaD seek, but not a speech like 

this. Any other things will no go 
on record. If you want a cJa'rification, 
you can ask, but if YOU are making a 
speech, I cannol allow it. 

SHRI ABDUL RASHfD KABULI : 
SecondJy" Sir ...•.. (Interruptions). 

MR. DEPUTY SPEAKER: No, you 
leave aside the first or.e ar.d ask the 
fresh question now. 

[Translation] 
SHRI ABDUL RASHID KABULI : 

The second question which I want to 
ask is that if a company giVing financial 
assistance to a political plrty seeks loan 
and subsidy from Government seeks a 
lie ence, then what would l'e the attitude 
of the political parties in such a situa-
tion? What mc:!sures do Government 
propose to take to tacklc such a situa-
tion? Wherever such a demand is 
made, would those political parties 
defend those dcniands or wou'd her only 
exercise siler.ce in this regard? How 
do you propose to have control over 
th~t ? 

[ English] 

SHR I VEERENDRA PATIL: Sir, 
the hOD. Mernb,~r has ruiscd two doubts. 
One is tb(lt he is under the impression 
that these donat ions will be made at 
the cost of the workers. In the Bill 
itself we have made it very clear that 
these will be only five per cent of the 
net profit, after paying all the dues of the 
workers. 

SHRI ABDUL RASHID KABUL): 
M.v relvevant qaestion is whether 
there is any guarantee of the participa-
tion of workers so that they Can protect 
their interests. 

SHRI VEERENDRA PATIL: I am 
coming to that. I said that the question 
of participation and all tbat does not 
arise b(cause nothing is being paid out 
of the share of the worker. Whatever 
is being paid, it is only out of the share 
in the pro'fit of the shareholder. There 
is nothing like the workers sacrificina it. 
But he is raising a larger que,tion about 
participation of workers in tbe manaac-
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ment of the p 'ivate sector. That is a 
different matter. 

Another point that he is rnising is that 
wbere is the guartee that . the company 
which is making donation to a political 
party, will not exrract f,\Yours from the 
rulin" party. I made it very clear that 
the fellow who is making the donation 
is not making it from his pocket. After 
all, his interest is only 10 per cent or 15 
per cent or 20 per cent, the remaining 
is a\1 the money belol1{!ing to the share" 
holders and the financial institutions. 
Bven supposing he wants to extract a 
favour, 1 think it cannot be without the 
knowledge of th~ people, it cannot be 
without the knowledge of the hon. 
Members. If it is brought to the notice 
of the hon. Members, certainly they can 
raise it here, they can discuss it here 
and it can be discussed in other forums 
also. So, the hon. Members are dis-
cussing so many things, although there 
is no political donation today and there 
is a bun. Still they bring in so many 
things. According to them there are so 
many scandrls which arc goin~ on in the 
Government. Arc they not being 
disclJssed here? Supposing there is any 
favour done to a particular company 
because of the donations that the 
Company has made to the Guvernlllent, 
certainly I think, it cannot be any 
secret and it can be discussed in Pdrlia-
ment and we will b~ answerable to them. 

MR. DEPUTY SPEAKER: The 
qu estion is ~ 

"That the Bill be passed." 

Tile Motion was adopted 

SHRI ABDUL RASHID KABULl : 
This is a bh,ck law and I walk rut 
on this. 

14.4 hra. 

(Shrl Abdul Ra~hld Kabull then left 
the House) 

Mil. DEPUTY SPEA.KER : Mr. 
Basudeb Achari:I, do you want a division 
GO this'l 

SRRI BASUDEB ACHARIA: No 
division. • 

14.12 hrl. 

ARMS (AMENDMENT) BILL 

[ English] 

THE MINISTER OF HOME 
AFFAIRS (SHRI S. B. CHAVAN): I beg 
to move: 

"That the Bill further to amend 
the Arms Act. \ 959, be taken 
into consideration." 

We had the other day discussed the 
issue of terrorist activities which has 
entered a new phase with the tc;rrorists 
indulging in want on acts of violence with 
the he1p of fire-arms and ammunition, 
resulting in . the loss of a number of 
innocent lives. Most of the fire-arms 
and ammunition used have been acqui-
red through unauthorised means. 

In the cont ext of the increase in 
extremist activity and more frequent 

. u"Ie of arms in committing acts of vio-
lence directed against innocent people 
it hus become necessary to make the 
punishment for violantion of certain 
provisions of the Arms Act more 
stringent so that it may have a deterrent 
effect. The Government have, there-
fore, brcught Ul" an amending Bill under 
which the minimum punishment for 
vioh1 lions of provisiof,S of certain 
sections of the Act is prop )sed to be 
raised from six months to one year. It 
will cuver most of the offences under 
the law in normal conditions. Some parts 
of the country, such as Puojab and 
Union Territory of Chandigarb have becll 
declared rs 'disturbed areas'. To deaJ with 
offenders operating in those areas it i~ 
proposed to provide for a minimum 
punishment of three years for such 
otrcllces and to raise the maximum 
period of imprisonment from three years 
to sevt!n years and fine. Similarly, i 1 
arca3 which have been notified u,',dcr 
Sect.ion 24·A or 24·8 or the Act, the 
punishment for violation of the ootifica-
tons issued under the section is proposed 
to be increased from one year to three 
YLar~ \\ ith a maximum punishment of 
7 years fmpridonment in.tead of five; 
years IL_s proyid04 ~ith~teto, 



369 Arms (Amelldhl.1It) 
Bill 

VAISAK.HA 21, J90., (SAKA) ArItU (~1Mndms"t) 
Bill 

370 

The primary object of the Bill is to 
curb unauthorised manufacture, acquisi. 
tion, possession or carrying on arms 
etc., with a view to combat violent 
activities. I, therefore.. commend the 
Bill for the consideration of the House. 

MR. DEPUTY-SPEAKER: Before 
takirg up further discussion, 1 want to 
know what time should be allotted to 
this. 

SHRI O. M. BANATW ALLA 
(Ponnam) : Two hours. 

THE MINISTER OF PARLIA-
MENT ARY AFFAIR (SHRJ H. K. L. 
BHAOAT):We want finish this Bill 
today. 

MR. DEPUTY-SPEAKER: And at 
3 p. m. we will take up the Private 
Members' Bill. Therefore, we can put 
onc hour and we will see afterwards. 

SEVERAL HON. MEMBERS: Yes. I 
therefore J urge the han. Minister that 
besides enact Ing laws in their regard, 
he should if'tervenc in much cases and 
see that the culprits are awarded punish-
ment after enquiry. 

14.14 brs. 

[SHRI VEKKOM PURUSHOTHA· 
MAN -In the Chair] 

SHRI E.- AYY APU REDDY (Kur-
Dool) : Sir, I support the Bill, but I want 
to mentiun some of the practical difficul-
ties in implementing the Arms Act. By 
increasing the term of imprisonment to 
seven years, the case has to necessarily 
go before an Assistant Sessions Judge or 
a Session Judge. Now, the case win go 
out of the jurisdiction of the First Class 
Magistrate and the Munsif Maaistrate. 
We have to consider the delay tbat will 
usually accompany if a case has to 6e 
tried by a Session Judge or an Assh,tant 
Sessions Judge instead of a Muosjf Ma-
aistrate. YOll are autolnatically chang-
ing the jurisdiction ar.d the forum before 
which ordinary offences relating to th¢ 
Arms Act ~ V~ to \>~ tried, 

Therefore, I wouJd sUj,ested that in 
spite of the fact that you have increased 
tbe j~il sentence.. we must correspon· 
dingly amend the Criminal Procedure 
Code so as to cnabl e the Munsif Malia. 
trate to try all these terrorist.. That is 
my first suggestion. 

My next suggestion is, the sanction 
to prosecute the accused in the Arms 
Act either by the District Magistrate or 
by the State Government has become 
necessary. This obtaintng of sanctions 
has always caused huge delay. As a 
criminal lawyer, as also a Minister who 
dealt with law, 1 know fully well that in 
sessions casos where murder accompa-
nied by usc of arms and explosives, 
there used to be huge deJays in filinl 
the charge sheets and when ever the 
police were ask:d as to why the delay 
was caused. They were always saying 
that we have applied for sanction and as 
soon as the State Government or the 
District Magistrate accords his sanction, 
we will file the charge sheet'. There 
are a number of instances where charlO 
sheets were filed after one or l wo years 
00 account of this procedure of filing of 
a sanction as a condition precedent. 1 
would, therefore, suggest that the Arms 
Act and the Explosives Act must be 
amended so that sanctioD can be ob-
tained even aft er the charge sheet is 
filed before the trial takes place so that 
all these offences can be eIXpeditiously 
disposed of. I want an assurance froID 
the hon. Minister that offences where 
arms and explosivr.s are involved must 
b.! dispused of expeditiously and within 
a period of six months or within a 
period of at least one year. They must 
not take more than one year for filina 
th e cuar ge sheet. 

With these suggestions, Sir, I am 
supporting the Bill. 

[ Trallslatlon] 

SHRI KEYUR BHUSAN (Raipur) : 
Mr. Chairmsn, Sir, the Arms (Amend .. 
ment) Bill bas been brought formed in 
time and it has beeD brouabt forward 
keeping in view the conditions prevail. 
in, nt prese'll ill Chandi,arh an6 Punjab. 
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:But the inCt'eased punishment proposed 
in the Bill il not in consonance with the 
objects of the Bill. The Bill is not coo-
fined merely to the possession and 
manuf~cturc of unlicensed arms. In 
order 10 aohieve the objects of the Bill, 
stricter punishment should be provided 
and particular attention should be paid 
to ensure that such arms are not manu-
factured. 

I want to draw your attention to the 
need for amending the law governing 
possession of arms. The arms which 
people have accumulated today are 
aimed at the disint egration of the 
country and to indulge in tr~ason. It 
should not be treated as an ordinary 
offence but should be treated on a diffe-
rent footing. It is clear from the pic-
ture tha t has now emerged there that it 
it not only fanaticism which is behind it, 
but something more than that. We 
should be more careful and keep in mind 
that fanaticism has been brought as a 
cover and a handful of people are try-
ing to divide the country once again in 
the name of religion. A pact of a strug-
gle which we are to wage against them 
is that they should not be allowed tv 
collect arms. They should not be allo-
wed to manufacture arms clamdcstinely. 
We should pay attention to it. I want 
to urge that our Government should 
pay adequate attention to this aspect. 
There are three distinct sections of com-
mon people. The first section compH-
ses those who are not at all with them. 
Their hands should be further strength-
ened. At ]~st this has to be done. If 
we could only check the arms and con-
fined ourselves to that only and diu not 
pay attention to the feelings of common 
people who are opposed to them, we 
shall be commiting the same mistake 
once again which resulted in the division 
of the (;ountry. Attempts all being made 
once again to fan Communalism there. 
I can say with confidence that the people 
of Punjab and Chandigarh-where we 
want to extend this law-are struggling 
against it continuously. National feel-
iap are quite strong there. There arc 
no separatist fellings there in the 
name of religion. Attempts are being 
made to totally disturb that situation. 

The Sikhs and non·Sikhs-whether 
they are Hindus or Muslims or others 
are imbu·~d with national feelings there. 
But, at the same time, the things which 
arc taking place there in the name of 
religion and the attempts being made to 
divide the country are once again givit'g 
rise to wrong feelings in them. People are 
makin~ attempts of sabotage, but tb\'o-
ugh these acts of sabot age, they are not 
able to instigate the common people to 
join them in such acts. In an attempt 
to give it a dreadful form and with a 
view to disturbing the normally. This 
method of tcrrorisnl has been adopted. 
The manufacture of illegal arms is being 
used as a tactic by the internal and ex-
ternal forces which have emerged there 
'of late. I request that the enactment 
whieh you are going to make should be 
made more stringant. The law under 
which the people accumulating and 
manufacturing illegal arms are charged 
for treason should be rigorously used 
ugainst th em. 

My second submission is that if legal 
arms are being misused and you come to 
know of it, th~n in such a situation the 
relevant law as well as thi s law should 
be used against them. This is a 11 I 
want to say. 

1 Eng lis h] 
SHRI BASUDEV ACHARIA (Ban-

kura): Sir, Government has come for-
ward with this piece of legislation, the 
Arms Amendment Bill, 1 985 with the 
purpose to make tbls Act of 1959 m or e 
stringent. This Act was amended in the 
year, 1983. 

Again this Act is being amended. 
What necessitates the Government to 
come forward with this piece of legisla-
tion ? 

There are increasing incidents of 
terrorist activities in northern parts of 
our country and partieu larly in Punjab 
and in order to curb these activities, the 
Government has come forward with this 
piece of leg islation and Government 
proposes to Amend the Arms Act but I 
doubt whether this legislation will serve 
the purpose of the Government. Whether 
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this piece of legislation wil1 help the 
Government in curbil1g, containing or 
restraining tcrr.orism In certain puts of 
our country. Th ;re arl! SI) Illlny b'vs, 
so many Acts, that are existing now. 
Still these activities are going on and 
arc also increa~ing, UJt o:11y terrorist 
activities, but in brgo parts of our 
country there is also law and order 
problem. The d:lY before yestcrdJ.Y. 
five workers of CPI in Bihar were kiled. 
A month before, I think, in April, 20 
Adivasis in Bihar WJre killed. Land-
lords and property-class ara using illegal 
arms and ammunitions. That is why, 
these act!vities are increasing not only 
in the urban areas but in the rural 
areas also as t here is tension in land 
relations 

Terrorism is really n great problcfl1. a 
m ~nace. As you know, three or four 
days ago, in Delhi itself several persons 
wert ki lIed; about 70 persons were 
killed in Dclhi and its 11t.~~ghbouring 

areas. We had a discussion on this 
subjr.ct in this .House. Still, in some 
parts, thc)c activities arc going 011. It 
was sta.tcd by the hon. H0mc Minister 
that three persons were arrested at a 
placl! where these illegal transistor-
bombs wore manufactured; that place 
was discovered; the whoJe thing wns un-
ear t hed. Out of these three persons 
who were arrested, one was killed or 
one died. It is mysterious how ou t of 
\ hese three persons who were arrested 
one was killed. It W.1S only to suppress 
the evidence. It was also admitted by 
the Home Min1stcr that the fire arms 
used had the mark of some foreign 
country. Wh on these ~rms arc being 
smuggled from other countries, from 
foreign countri es, from Pakistan, into 
our country. what steps have Govern-
ment taken to stop smuggling of these 
firearms. Not by passing legislation or 
by giving more powers to the police can 
these activities, can terror;sm, be st oppcd. 
There must be a political wIll to curb 
these activities. A ~o1ution to the 
Punjab problem should be found. Only 
by solving the Punjab problem and by 
campaigning against terrorism, you can 
curb these activities. There are only 
very few people who do this. T"'--'(,A 

rh:! m tj()rity of even the Sikhs, We 
hav) s,",)[) this after the re~Ollt incidonts 
ill Dclhi; m tj.>:ity of th~se p.}opie, the 
d .m1 )cratic and p~acl!.l Jving poo)pte, 
havJ c(.)[}d.!rO'l!.!d these activities. Only 
a ft.:w pOll}lc arc dJing all these things 
and they sh()uld be isolated. O.lty a 
s'Jlutill!1 L) t hl! Pu flj lb pr ..>blcm ca n . 
cOltairl. C.Ln r~strail1. tn~s~ activities. 
By p'lsl)ing this legis'.alioJ, terrorism 
cannot be stopped. 

SHRI SOMNAfH RATH (Aska): 
Mr. Chairman, ,ir, all the h,'n. Member 
has ju>t now said" Li wlcssncss is incrcas-
hg. It i-,; oaly to meet the clullenge of 
those p.!rsons who arc creating law and 
order problem thlt this Act is being 
amended. As has been stated, it is to 
comb.lt the growing m',mac.;, of terro-
rism. 

I want to invite the attention of the 
hnn. Minister to the fact that there is a 
provision in the Indian Penal Code to 
punish abelm~nt of oif;Jnccs and conspi-
racy. Aq, this is a sp~cial A~t, I would 
suggest that not only the persons who 
arc found in possession or cJrryi.lg of 
fire~lnns and ammu }itil)Jls t\) be punished 
but also th c perSO;lS who associat c them-
selves with these offences should be 
punished and amendment may be m:ldo 
accordingly. There arc persons who 
m·.lY not be in possession, or c,lrry illegal 
arm') and a.mnlu·litin[)s, but still th!Y are 
the br:.\in behind creating thl.; havoc and 
comment offences and they esc.lpo. 
Those person') who are a~s\)ciated with 
this kind of offences should also be 
caught anJ dealt with. 

Anothcr point that I want to submit 
is that punishment m'lY be life im~Hison. 
m0nt. A person who committs murder, 
the mlximum punishment given is death 
by h:mging Here the persons who 
carry arm" and ammunitions for instance 
lransister-bomi:ts to kill so many persons 
should not b~ punished rightly. The 
motive of carrying arms and ammuni-
tions or being in possession of arms and 
ammllnicatioDs is to cause grievous hurt 
or deatb and minimum punishment. 
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The last point is this fact. In section 2 S 
of the Act itself, there is a proviso, 
namely, 

"•Provided that the Court may. 
for any adequate and special 
rer.sons to b.; reco1 dcd in the 
judamer.t, imp;)sc a sentence of 
imprisonment for a term of less 
than six months•• 

Now the punishment h;;s been enhar'lccd. 
But the provisio I hnve quoted continues 
to be thnt". The purishmcnt m<~Y 
also be •imprisonment till the rising <:f 
the Court'. that is, for one day. s.,, 
the hen. Minis!cr may consider whether 
this provison sh,luld be deleted. 

Tbesl· arc my suggetions. I support 
this o.n and 1 want that there should 
b ~ more stringent pu 1is~meat to meet 
the situation and to put an end "' 
extremists and terrorism. 

SHRl H. M. PATEL (Sabarkantha): 
Mr. Chairm~n. Sir I can und-:rstand 
why it has tx=en con!>iJercd nc:c.:uary to 
bring this Bdl, but I tind it very difficult 
to understand how it is felt that merely 
by increasir.g the quantum of puni->hment 
it will be possible to diller people from 
p:Jsscssma fiu:arms or usir a fir calms 
with~o.'Ut authorisation. Merely ench,.nc-
ina the qu;tntum of punishmont docs 
r.ot act as a deterrcn• at all. You may 
ao on ir.creasir•a the quantum of punish• 
mont. But "hat have you dt•ne for 
cnf,;rccment, what is the machinory, what 
attention is bdna paid, to enforce these 
pro' isions against offencclo, to C:ltch the 
culprits ? Have they found out in 
practice thu1. persons? How many 
have they cr.ught who were in possession 
of illicit arm• without authorio;ation or 
who were u~ir.a them ? And what 
punishment bas been i.mpO'ied on these 
people ? Not for the commi-s•ion of 
the main offence, that is to say, a 
weapon USI.d for killing somebody. If 
a weapon was used for maiming some-
body, then the person will be punished 
for that offence •nd als~ for other the 
offence under the Arm:\ Act. But this 
enhancing of 3 yoars to S years is n..Jt 
rcall7 aoina to havo any deterrent offcet. 

This Bill the Go•crnment has been in· 
duccd to bring bec.tuso of events that 
have taken place recently in various 
parts of the country-in Punjab, in 
Gujarat and clsowhcre wht:rever there 
has been aaitat ion and confrontation 
between people and police. There has 
been a an.·at deal of usc of ~&rm" and 
weapons. How did them areas come 
intl.l the possea!lion of these people ? 
More attent1on should be conc'!ntmted 
on that to see that weapons are ntJt 
smuggled into this country and that 
thusc who a:c in lawful pussession of 
these &Jmt~:., remain in lawful p<•s,ession 
of thO!Il~ ~:.rms and they are net taken 
away from them by those who wish to 
commit offences. All this means a very 
effective administrative machinery, an 
eflicient intelligent oraanisation and, 
of course, a capable police force. What 
spt:ci.al efforts h:1ve now been made by 
the Governm.:nt ever since these troubles 
started for Improving its 01dminis rative 
machinery for the enforcement of law 
and c-·rder ? On the contrary, from 
all the accounts that we see, there is a 
steady deterioration in the machinery 
for enforcing law and order. If thnt 
had not been the case, the number of 
thinas that had bappcnd in rrcent da7s 
may perhaps ne\·er have happened. 
Therefore, whole everythinR 11hould be 
d.,ne in order that these activities of tlae 
terrorists arc curtailed. everything should 
also be done to see that unlawful 
activities ard curtailed as much as 
possible. The question is merely 
whether this is the mo:!>t effective 
weapon-enhancement uf punishment. 
The hon. Minister could not be un&tware 
of the British history. There was a time 
when punishment in British for poaching 
was lifo imprisonment. It ted ht a lot 
of leniency and the Judges simply said 
that the offence was not c:ommilted or 
somethina of that kind. So, merelY 
increasing tho punishment does not help 
in proventin1 the kind of offences which 
it is tho intention to prevent. 

It is very difficult to say whether 
such a Bill should be passed or not 
b,:cause it takes no dift'creace whether 
you enhance the punishment or not. I do 
not think that th: object of the Btll will 
be served. The reason advanced is tbat the 
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punishment provided for at 'Present does 
not have a deterrent effect. The present 
punishment, I think, is quite adequate. 
Whatever deterrent effect ,t is likely 
\0 nave, \\. \\ \.\a'l\\1~. Ra\~i\lg it from 
3 to S years is not going to make any 
improvement. If the Government feel 
that without that they cannot function 
very efficiently, they are welcome to 
hr.ve the Bill. But I would plead that 
they may consider giving some thought 
to this f .. i.ct that mere enhancement of 
punishment will have no effect. At the 
same time you should make your law 
enforcing machinery as efficient as 
possible. 

[Translation] 
SHRI ABDUL RASHID KABULI 

(Sril1agar): Mr Chairman Sir through 
YOU1 I want to tell Government that I 
do not find any ba~ic change in this 
Bill. There is no spcci fie clause in it 
through which you want to make it 
more det errcnt so as to check the ever 
increasing possession of unlicensed 
arms, their smuggliag into and distribu-
tion ill the country and checking them 
from falling into t he hands of such 
extremIsts who pose an increasing danger 
to the unity and intrigrity of the country 
I think, your extending the period from 
three years to five years will not make 
any difference and in my view, if this 
objective is to be achieved and the 
increasing activities of the terrorists and 
extremists in th~ country are to be 
checked, especially in the border are 1S 
where our peop~e from various walks of 
life are being a ff~cted, the so]utioIl to it 
will not be found only through lcgisla ... 
tiOD. For that I would say, aod as the 
hon. Prime Minister has said himself, 
that political will is necessary. Bat, 
your bringing forward a Bill of this 
type shows that you back political will 
and you want to do it throu:.;h h:gislatioll 
on~y, whereas it cannot be achieved 
through th ~se m ~asurcs. By bringing 
forward such a Bil), you want to redress 
the complaint on resentment whtch the 
opp.)sition have at preseot. I think 
this problem doe~ not concern the 
opposition alone, but it CJncerns all of 
us. You ~h()'111 vanq uish this terrorism 
with a he,tV), hered and wit n full deter .. 

mination. We should evolve some wa.y 
to check the a ccumulatioo of illegal 
arms by the people and the increasinl 
smuggling of arms into the country from 
abroad. In my view, there is no dearth 
of laws. Mr. Chairman. ~\T, \\\1\)\\\\\\ 
you, I want to know from the h )0. 

Minister the number of persons prose-
cuted and what firm action W.lS taken 
against them when three years imprison-
ment was ()lready provided in the existilll 
law '1 Let him give this inforrn1tion to 
the Hous\). It is not g~)ing to make any 
difference even if you raise the term to 
five or ten years from the present three 
years. I think, solution to the probiem 
does not lie in enacting laws, but it 
needs conscious cff.)rts, political will 
and determination.l am of the views 
that GOVl!rllment dJ have such means, 
Government have the power and confi· 
dence and they will get full cooperati:ln 
from the opp:)sitiun. Thljj"cfore, I dJ 
not undcrst:md why Government are 
restricting lhl.!mqel VI.!S only to enact i ng 
legislation under such ciNurn)tat1c~S anj 
unnecessarily facin6 problems and diffi· 
cultics. 

Mr. Chairman, Sir, through y~)ur, I 
w('uld like to ask another thing of the 
hon. Minister that there is a decoit 
menace in the C:}Wltry. The hou. Minister 
is awalO that in the C.1SC of mO.;t of 
the arms with these decoits their origin 
can be trac~d to the ordnan.;e f.tctorics, 
the police and th c army a nd this fact 
comes to light when these arms arc 
seized by the police. Therefore, this 
is a very big scandal gtJing on in the 
country. You have got no check on it. 
We should seal a1l the entry poinls $() 

that n(1bady is able to smuggle arms 
into our country from abroad. We 
should also meet the internal dlnl~r 
also. We see that sometimes machinc-
guns, armS, pe~ples, 303 riflcs, etc. 
m:lnufa.cturcd in our own ordnance 
foctorics arc seized. What measures 
have been taken by you in this rgard '1 
What law has been passed by you to 
check it 1 First of an some sort of 
action should be taken to prevent 8uch 
happening in our country itself. I, 
therefore, would like to say that violence 
should be uprooted from this country-
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Democracy and violance cannot go 
together. The situatioa is becoming 
worse and is posing a danger to the 
entire domocratic setup. Unfortunately, 
if we are not able to put an end to 
terrorism, democracy wil1 not be able 
to ftourish in this country. God forbided 
violance achi ev~s its dreaded end in this 
country, democracy will perish. If 
democracy is to survive, then terrori sm 
must be put an end to the arms 
should bJ dumped, their distribu-
tion should b.: stopped and unlicensed 
arms should captured. You should 
take measures to take care of all these 
things and you should exercise the 
political will to deal with the if 
menace. 

[ English] 
SHRI SRIBALLAV PANIGRAHI 

(Deogarh) : Mr. Chairmln, Sir, I welco· 
me this Amendment Bil: because the need 
of the hour in our country is to check 
the proliferation of arms in the country 
makin~ .' the condition for acquisition 
and possession of arms more stringent 
and making the punishment for violation 
of these conditions more deterrant. And 
the punishment for vioh~ lion of these 
provisions I)f the present Arms Act have 
been mado more deterrent and stringent 
in this Bill. 

Sir, we have to combat the 
growing menace of terrorism which is a 
challenge to the nation. The speed 
with which it is growing is alarmL1g. 
Terrorism is threat eni ng our democracy J 

the fU1ctioning of our demacracy 
even it threatens the very existence of 
the country as a whot c its integrity its 
solidarty. Therefore, all-ollt sincere 
efforts arc to be made to check this 
growing menaCe of terrorism. Torrori3m 
caonot be controlled only by amending 
this Act. A'i suggested by some hon. 
Members jn their speeches cadier, I 
agree with them that we have many 
piec<!s or legislation, many deterrent 
provisions arc also there, but still the 
crime is increasing. The answer to 
different questL1ns about the offences 
committ cd in Punjab and the percentage 
of prosccU'ions 3fld convictions jli dis· 
apPointing, even in resprct of exteremist 

cases~ the criminal cases involving the 
extremists. Therefore, we have to 
strengthen and streamline the Jaw and 
order machinery so that these cases 
could be ddcctcd and in respect of 
tbose who are possessing and using fire 
arms ill viol~tion of the plovisions of the 
Act, flrst they shou Id be det ected and 
then proscculed; otherwise, it will not 
serve the purpose. (Interruptions). 

I have one suggestion that terrorism 
is not confined to India-the boundary 
of our country, India alone. It is rais-
ing its ugly head a Imost all over the 
worJd. In fact, of late, it has turned out 
or matured to be a global phenomenon 
and some times even foreign terrorists 
arc being hired to serve certain vested 
interests. For example, Israeli 
terror ists are hired. And th es e terro-
rists are also encouraged by some great 
foreign powers. and organisations. 
To combat this, I sugg'.!st to the hon. 
Minister that an international under-
standing, an international accord, should 
be rcached and therefore, to effectively 
check this growth of tcrroIism I 
s~gge8t to the hon. Minister to give 
consideration to this aspect that 
this matter should b~ taken 
up in some world fQrum. India is 
]e:lder of the oon- aligned movement 
and in the n<rtl-alignt'd forum or in 
some forunl this can be taken up. 
Please note that terrorism is gencra;ly be-
coming a global phenomonon and terro-

rists arc encouraged and harboured by some 
great pi)wer. Therefore. its solution also 
cannot be fully fou\1d in our coun try. 
This should b~ taken up seriously and an 
understandidg be reach;d a t the 
;nternational kvel. 

With these words I support the Bill 
requesting th~ hon. Mb.ister to str e am-
Hng and strengthen the law and order 
machinery. Of course, to effectively 
combat the growing menlce of terrorism, 
more stringent and deterrent and fQ01-
proof tneasur es are c.lll ed for. I bel ieve 
that the Antiterrorists Bill which wi \l 
be lak..:n up this evening wU\ take care 
of all thes~ asoects. 
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[Translation) 
SHRI VIJAY KUMAR YADAV 

(Nalanda): Mr Chairman, Sir, time is 
very limited. Whatever steps are taken 
against terrorists they are just. I would 
like to say only one thing. In various 
parts of the country, which have not 
been declared distut bed areas, illegal 
activities particularly political murders 
arc taking pl~ce on a large scale. 
Sten-guns and bren guns are belOg used 
fo{ this purpose. In Bihar particularly 
during the last three to four years, 
hundreds of political murders have been 
committed. The criminals enjoy politi. 
cal backing. They have murdered many 
big leaders with such arms. 

R.ecently, in the Ghosi Police station 
of Gaya district five communist leaders 
were murdered by stengun in front of 
their party office. The murders enjoy 
polititical backing. Today, we have 
placed of this matter before the hon. 
Prime Minister and have Biven a written 
note to lieu also. All these things 
heppcn with the use of ilIcg;\l arms, 
poli tical backing and the co-operation of 
a ruling party M. P. This state of 
affairs is really very unfortunate. In 
this way these atmosphere is created. 
It will dcfini t ely have its ~\dverse effect 
on the law and order situation in the 
country. 

[English] 
SHRI G. M. BANATWALLA 

(Ponnani) : Mr. Chairman, Sir, I rise 
to support the Bill. The Bill has been 
long over due. Of course, there can 
be no quarter for terrorism. I m '.\y also 
submit that chaos today is coming in, 
not merely creeping slowly, rather chaos 
is ad vnncing fast into our soci ety. It 
has therefore, to be dealt with stern1y 
and strictly though regard should also be 
paid to what the sociologists say. 

Sir in UK, Sim~apore, USSR, Japan 
and it' many other countries, possession 
of illegal firearms is looked upon as a 
serious offence and long term Imprison-
ments are awarded as punishment. I 
must say, therefore, th~t the Bill is wel-
come. However, my grousc is that 
there has been a considerable delay 
in c\)ming forward with tbis Bill. As a 

result of this considerable deJay, I must 
say. an impresshn is coming up that the 
Government is Lst losing initiative to 
deal effectivelY with a rapidly det erioa-
ting situation. 

Here, I must say also that the most 
important point in tho imp] cmentation 
of any law of such a nature is vigilaot 
intelligence and a good machinery for 
maintenance of law ar.d order. In Delhi, 
Chandigarh and in so many other places, 
there were So many blasts very recently 
and is seemed tbat our Intelligence 
machinery was c.tught napping. There-
fore, something has to be done in order 
to have a passionate and professional 
intelligence which is always vigilant. 
Sir, I must say that there is a booming 
trade in illegal firearms and the whole 
thing is too seriou'\ to be treated by the 
norma) police apparat us a lone. There-
fore, there is need for a concentrated 
effort to be initiated and coordinated 
by the Centre and involving all the 
States. 

Sir, our tragedy today is that l!'\w 
and order maChinery is plagued by in-
discipline arising from various considera-
tions. Hen the role of the police hal 
to be taken into consideration. An 
impC'rtant question to-day who is going 
to police the Police? 

In this matter also, with respect to 
fire arms, sevcral i nstnnccs can be 
quoted in which police personnel wefe 
involved. In Ind'.)re, for example, a 
gang was nabbed, a gang dealing in 
illegal arms. It was found thal ~ome 
police personnd were also involved. 
These police personnel included the 
Jawans of BSF nnd ORF Lines, and 
tbose of the Armoured Police Tn4inin. 
Centre. Such was th~ shocking report 
tha t we had. 

In No:·th Delhi also, an illegal arms 
and ammunitions manuf.:cturing factory 
was unearthed. The f,lctory was in 
operation for nearly five years. It 
cont it'1ued to receive its raw materials. 
One can, therefore, Imagine the conni-
vanCe of the hands of Polict: and the 
intelligence. I must, therefore, insist 
on the strengthoning of tbe law and 
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order machinery, and also the intelli-
gence. 

I will just make 1 or 2 
suggestions, in brief and rapidly. The 
weapons or fire arms may be of two 
kinds: there may be count"y·made 
revolvers. They may injure, but they 
may Dot kil1. There is no need to have 
a drastic punishment for such things. 
But then, there are also sophisticated 
weapons. There are sten guns nnd auto-
matic rifles. Here, the law should 
be still more stringent than what is there 
in the present Bill. Let it be ten years 
of imprisonment in such cases, because 
lIuch sophisticated weapons are for the 
purpose committing crimes, and we 
have to deal with them very strictly. 
Tens of thousands automa tic guns such 
98 the Russian AK-47 Kalashnikov 
rifle or the American M-l machine 
pistol are said to be in the unauthorized 
possession of people in different parts 
of the country. 

I hope and wish that in the future 
legislation, the distinclion betwven the 
various types of w.!apons is also taken 
into consideration, so that we may h~ve 
a proper respouse to the situa t ion. 

Let me conclude by pOinting out one 
important phenomenon. Recently, there 
is a rise in the number of gifts of smaller 
fire arms from abroad. The Commu-
nists and Marxists speciaHy, may not 
pounce upon me when 1 say that 
Calcutta is the best entry-point for 
these weapons. This is just a statement 
of fact, viz. tbat Calcutta is the best 
entry.point for these weapons, becn use 
of the easy-going attitude of the local 
Police and the Customs officials. Let 
the f\{inister of Home Affairs cOf1sid~r 
this rise in the number of gifts of smal-
ler weapons from abroad, which ulti-
mately find their way to tbis unautho-
rised and illegal markt:-:t. The Customs 
duty should also be enhanced on the 
gifts of fire prms from abroad. You 
must have a look at the Custom,,; duty, 
and enhanoe it on such imports of g;fts 
of fire arms from abroad. 

THE MINISTER OF STATE IN THE 
MINISTRY OF PARLIAMENTAAY 

AFFAIRS (SHRI GULAM NABI 
AZAO): I SUlllest" if the House aarees, 
th~t when the Horne Minister will 
reply" fifteen minutes or whatever time 
we take out of the Private Membcrs' 
Business timings, we will add to then, 
without any encroachment. 

SOME HON. MBMBERS: Ycs. 

15.00 hrs. 

THE MINISTER OF HOME AFFAIRS 
(SHRI S. B. CHAVAN): Mr. Chair-
man, I am thankful to the hon. members 
who, during the course of the debate, 
have given very valuable suggestions. 
They have also asked: Is this the only 
measure by which-we will be able to curb 
the extremists and terrorist activities? 
Is there a wi.} to enfl)rCe a legislation 
and is this going to imorove the s'tua-
tion '1 That was the point which was 
made. Is it going to stop smuggling '1 
Is it really going to stop the kind of 
activity which is indulged in by some of 
the terrorists and others? Weare com-
ing with a different legislation on 
terrorism. As regards the tcrrorist 
activities and how to prevent them, there 
is a new Bill which is gohg to come 
before the House. This has a very 
limi led purpose and the limited purpose 
is that t hose who are in posscssion of 
or tbose who are carrying the illegal arms 
with them, unlicensed illegal arms with 
them, if they are found, then cases have 
to b~~ filed in a court of law and the kind 
of pUJ)isbment which was given so far 
-since the court had the pJwer to give 
minimum I)f ~ix months and mi:lximum 
of three ycars but tbe fact is that al-
ways a lenient view bas been taken. In 
some category of cases, we have now 
excluded the discretion of the court to 
give lesser punishment. When it is in-
crl:us::d from three years, specially in the 
distUlbcd arca~, this power of using the 
discretion of not giving the kind of 
punishment which shoUld bo considered 
as dct\:lh.:nt has been taken away. But, 
t here are s mo classes of cases where a 
very ordinat·y offence has been commit-
ted. Ll th )se cases, certainly jf they 
'" I)uld Lke a lenient view" they are 
suppos(d to live in writinl as to why 
th~y consider tbat eVOQ lc;ss t~ tno 
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minimum punishmen t is warranted under 
the circumstances. They have to give 
in writing. So, they have to record 
the reasons for giving lessor punishment. 
That is why I said, these are very ordi-
nary things. About those wbo have 
been caught and whose cases have boen 
filed in a court of law, as to how the 
punishment needs to be enhanced becauso 
of increasing terrorist activity in cer-
tain areas, that is a very limited purpose 
of this legislation. 

One of my hone friends ha s put for" 
ward a suggestion whether this is going 
to causes anY delay because of the maxi-
mum punishment which bas been pres-
cribed as seven years; whether the 
Sessions Judges or the Additional 
Sessions Judges will be required to trY 
thest! cases and the jUrisdiction of thn 
lower court will be taken away. In fact, 
after some years if we feel that some 
enhancement of the jurisdiction of the 
lower court is necessary-at least, for the 
time being, we do not cODsider it is neces· 
sary-but l.!t us hope that there will 
be very few cases of this type; a larle 
number of cases need not be involved; if 
that is warrant ed under tbe circums-
tances, at that st~ Ie, we can consider if 
it is required to be brought down from 
higher Court to Lo\\er Court increasing 
their power. 

Another point was about the sanction 
which was required to be liven both 
by the Deputy Commissioner and the 
Oovernmert ir. certain matters; whether 
we can think of introducing some kind 
of a provision by which after the case 
bas been filed in a court of law, within 
ont. year, if the sanction is granted. that 
should be considered. This is one of the 
sUlgestions which one of the hone 
members gave here. I don't think 
thi§ is the stale for that since specially 
in the areu which are prone to this 
kind of terrorist activities, the Govern-
ment itself is very much interested in 
seeing that these peoplo are brought to 
book and triala are beinl finishod, as 
early as posaible. We will try to seo 
that the sanctions are liven at the 
,*"licat, 

I have explained the pOSition that we 
are loing to bring forth the anti.terro-
rist measure as a separate piece of legis-
lation. That was on e of the points 
wbich my friend Mr. Keyur Bhusan 
wanted to be clarified. The rest of the 
points are m~re)y. what steps aT e being 
taken to strengthen the porce machi. 
nery, what steps are being taken to stop 
smuigling from different areas, and 

so ODe 

My friend Mr. Baoatwala also pleaded 
for a case in which gifts of small arms 
have been sent by people and it 
requires enhancement of the customs 
duty. This point I ha ve noted, and I 
will pass on this information to my 
colleogue the Finance Minister. It can 
add to his revenues also. But so far as 
the real girt is concerned, the firearms, 
even a gift of small arms is also su'"'ject 
to certain conditions. They have to 
have a licence for the same. The Cus-
toms authorities arc supposed to have 
the whole thing entered int(' the pass-
book, they have to satisfy themselves of 
a proper licence being issued, and then 
only they can pa~ on tha same to 
the person to' whom it has been 
gifted. 

15.06 brs. 

[MR. DEPUTY SPEAKER In the 
Chair.] 

I think it will be unfair to say that 
the police machinery has (::tiled. There 
are certain points on which information 
cannot bo divulged in the House. I do 
not propose to hold the view that either 
in Punjab or in Delhi the inte\l igcnce 
machinery has failed. Everybody has 
done his job very well. But in spite of 
that there were certain things which did 
take place and everybody considers 
that there bas been a total failure on 
the part of the intelligence machinery. 
Unfortunately when I plead somebodY 
else's case I cannot mention as to what 
tbe intelliaence machinery's role was. 
Maret)' because I am not mentionin, 
anything, it does not really, mean 
n,., tbo IQaQhioery failed. 
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SHRI O. M. IIANATWALA 
)'vu really, totally satisfied? 

Are 

SHRI S. B. CHAVAN: I am. But 
I can say that there is some scope for 
improvement in the field of administra-
tion. But within the situation they have 
been functionina well. 

SHRI S. JAIPAL REDDY: You are 
very accommodating. 

fled that all the (-ases of this nature 
are beina covered to include areas 
which are considered as disturbed and 
which have been notified as such. It 
is not merely Punjab and Chandigarb, 
there ar e other areas also which have 
been declared as disturbed ~reas. So, 
the provisions of this Bill are not 
confined to these areas but definitely 
they will be applicabl e to those parts 

SHRI S. B. CHAVAN: Within the also. 
parameters in which they are function-
ing I do not think that there can be any 
scope for saying that they have totally 
failed. 

These were the points which were 
made. I do not pr()pose to refer to the 
other points which the hon. Members 
have referred because this does not 
preclude taking action for tightening 
the machinery to make it more efficient, 
in enforcing the provision of the Act 
in such a way that it acts as a kind 
of a deterrent, but it is only a limited 
piece of legislation. The intention is 
to have some kind of a.' deterrent effect 
on tho::lc who possess or pass on illegally 
arms to terrorists or those anti-social 
elements who try to indulge in unsocial 
activities. That is all I would say. 
With these words I would commend 
this Bill for the consideration of the 
House. 

SHRI D. B. PATIL (Kolobu) : The 
hoo. Minister while initiating tho Bill 
has confined himself to PuQjab and the 
Union Territory of Chandigarh and 
terrorists there. But the fact remains 
that a few days back, communal riots 
took place on a large scale in other 
places ard also in Gujarat 011 the ques-
tion of reservation when the agitation 
was going on. It would be overlook-
ing those areas if Punjab and Delhi 
only are covered by the provisions of 
this Act. The provisions of this Act 
should also be applicnble aU over the 
country. 

SHRI S. B. CHA VAN I think if 
the hone Member were to go through 
tho cootents of tho Bill ho will· be saus-

'MR. DEPUTY-SPEAKER The 
question is : 

"That the Bill further to amend 
the arms Act, 1959, be taken 
into consideration." 

The Motion was adopted. 

MR.DEPUTY~PEAKER: NowJwe 
take up clauses. 

The question is : 

"Tha t clauses 2 stand part of the 
Bill." 

The M Of ion was adopted. 

Clause 2, was added to the Bill 
Clause 1, the Enacting Formula and the 
Title were added 10 the Bi". 

SHRI S. B. CHAVAN: I beg to " 
move: 

'''That tae Bill be passed." 

MR. DEPUTY-SPEAKER The 
question is: 

"That the Bill be passed." 

The Motion was adopted. 
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RESOLUTION RB : CONVERSION 
OF AIR AND DOORDARSHAN INTO 

AUTONOMOUS CORPORATIONS-
CONTD. 

[Eng/ish} 
MR. DEPUTY-SPEAKER: Now, we 

take further discussion on the Resolution 
regarding convcrsioil of AIR and DIJor-
darshan into autonomous corporations, 
moved by Shri M. Raghuma Reddy on 
19th April, 1 985. 

SHRI CHINTAMANI JENA (Bala-
sore): Whi1e the bon. Member is 
intending to make AIR and Doordarshan 
as autonomous bJdies, I think, his 
intentions of making it impartial 
cannot be implcmcntcl1 if b,)tb these 
organisations af\! made autono .. 
mous bodies because they cannot leave 
behind the political bia'\, about which 
I had to~d you the other day. If 
we see othcr autonomous bodies 
which arc functioning in t"'ur country, 
what we have notic(d is that they arc 
not functioning well. For examplc, LIC, 
Food Corporation of India, S1ate 
Eletrictty Bo:nds, are they functioning 
well? Not at all. They are in a niess. 
So we should not make the mass media , . 
which is the channel through which we 
are educating the masses and putting 
forward the Govl:rnment's programmes 
and policies for the welfare of the 
peopl c, as autonOtnOUs as we do not 
want these or ganisat ions to be in a mess 
lik'e other autonomous bodied of our 
country. 

The hone Member, Mr. Reddy and 
some other hone Members who have 
supported this Resolution have cited 
the instance of naco But we all have 
bitter experience of BBC. Due to the 
functioning of the BBe, the UK Govern-
ment had been put in a very embarrass .. 
ing situltion in the past. The friendly 
countries and th~ Commonwealth 
countries became critic of the UK 
Government for which the UK Govern-
ment had to apoloj!ise before those 
GovernOlcnts several in the past. So, 
wo should not cit BBC as an example. 

While speaking on the AIR., I strongly 
oppose the suggestion to make it an 
autonomous body. J do not know why 
the hone Mcnlber, Mr. Reddy, has the 
intention to make it an autonomous 
body. We had seen in the past, when 
our late Prime Minister, Shrimati Indica 
Gandhi was alive that whenever AIR 
used to announce something about her 
speeches or about her activities. etc. 
sonlC celt ics, some opposition Members 
of our country- I uo no t want to name 
them-had started commenlitlg that this 
was not All Itldia Radio but All Indira 
Radio. When the Priolc Minist er of a 
country speaks, he or she must announce 
the GLwernmcnt policies and must an-

nounce the welfare policies of the Govern-
ment which arc useful and b~neficial to 
the masses. Will these not be bro:ldcast 
through AI) India Radio or Dl)ordar-
shan? So, whenever her speeches were 
broadcast, many people used to say that 
this is All Indira Radio. If the inten-
tion is to bring these two organisations 
into controversy. if the intention is to 
make them political institutions and if 
with that intention this will Resolution 
has b8cn brou;Aht, then I h •• ve nOlhina 
to say. But the people and the hon. 
Members in the House cannot support 
this Resolutioll wholeheartedly because 
this will definitely bring these two araa-
nisations into a mess and this will not 
serve the purpose at all. 

While speaking about the fur\ctioning 
of the Ministry and also of these two 
media. 1 must congratulate the Ministry 
that they arc dOing the best for the 
benefit of the people. In the Sixth Plan 
they had targeted to COver over 70 Per 
cent of the pl)pulalion of the country 
under Doordarshan programmes, but 
due to cunstraint of resources. it could 
not be done. If we make it an autono-
mous body, can we achieve the desired 
results '1 We cannot, because due to 
constrai nt of rC30urces When the 
Government itself is DJt able to achieve 
the target, how can the corporation 
under this Government, achi eve the desi-
red results '1 So, I must request tile 
hon. Min'istcr that his Ministry should 
give due attention to the backward 
areas, specially the tribal area') to Cover 
those areas u.nder Doordarshan and All 
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India Radio. While speakina a.bout tho 
backward States like Orissa. Madhya 
Pradesh. No:-th-Bastern region. etc •• I 
must say that even though the Ministry 
is trying to give more coverage of these 
~~&re:.:s. but the desired results could not 
be achieved. Lspccially in the case of 
Orissa. The Oriswa Government bad 
requested for havina six or seven more 
Low Power T.V. Trausmissioa Centres. 
but due to constraint of resources. the 
Mini,try has eJ~,pressed its inabihty to do 
so. I wouiJ request the h:>n. Minister 
to look i•1to it. Spc:ciaHy. l will request 
the bon. Minister the B.lr pada. the 
headquarters c•f Mayurbhanj district. 
having a tribal population of 80 per 
cent. must ho~ve a T.V. Centre. About 
B<llasore also. which is my puliamcntary 
cOnl>titucucy. I have written so many 
times to the hon. Minister. R.llasore is 
a well ~nown fi·Jod prone. cyclon.:-prone 
and tornado-prom' an:a. When the bon. 
Mi:lister was ho:dhg the portfolio of 
Cllmmunication'i Mmittry. he must have 
seen that no underground c.lbles for lch:-
phonc and tclcgrc~ph linn. t:ould be luid 
eith\:r in Baripada or in Balasore 
areas. SJ, i11 tlu: event of a CJlamity. 
they ar;: definitely lagging ~hind in 
acuina the information. In buth the 
districas ar.d the tribal p;;pulation is also 
much more. So for the education and 
for the benefit of the tribal masses and 

also for the P'lorc:rst of the poor of 
the society. which is the ide-ology of this 
Goverr.mcnt, I muM urae upon the bon. 
Minister to look into it so rhat in the 
first year of the Seventh Five-Year Plan 
Balasore ard P~ripoda arc pro.ided with 
two low power TV centres. Dur!ng the 
Sixth Plan there was a p;ogramme for 
providing tbirte .. ·n hiah-power transmis-
sion c:erotrcs in the cour.try. Out of 
these thirteen. for Orissa only one I 0 
kilowat power transmi!-.sion centre waa 
to be installed in Cuttaek. But even 
that has not be-en installed even after 
the completion of .he Silllb Plan. There-
fore, I would request the bon Minister 
to look into it so that at least in the 
first year of the Seventh Fivo Ye.ar i.e. 
the current year. a hi11h-powered 10 Kw 
transmission Centre at Cuttack is ins-
talled. 

In additio.:t to tbat I would request 
the bon Mi01ister that whatcvor the Plan 

nnd programme lhat could be there. our 
national coveraae for 80% of the popu-
lation ir the Seventh Plan should be 
t chieved for all the States. I am not 
askin~: for my State or anJ other State 
alone: It must be achieved during the 
Seventh Plan in the case of all the State 
includina the North E ~stem States. 

With these worcb I oppose this reso-
lution. 

SHRI S. JAIPAL REDDy (Mahbub-
naa,•r): This in my view. is a very inno-
cuous and n m-controversial Resolution. 
I do not know why one rulina party 
Member af1er nnother is opposina the 
coatc:nl and substance of this M•,lion. 

The Charter of the Canadian Broad-
casting Corpor:•tion beain.; with the 
f.lm•Hn wurds : 

.. The air bclona• to all of us.•• 
We would never foraet ah.&t. but the 

air in our country i.e. the All Jnd•• 
Radio and Doordar!>h&n belona lo the 
ruliotg party. the running clique and the 
rulins f~tmily. 

This idea about All lndilt Radio and 
Television being converted into an lluto-
nomous oraanisation has beer accepted 
as a national aoal from the very begin-
ira. Way ba.:k in 1948, the first Prime 
Minister of India, Jawaharlal Nehru, 
spe~tkina in the Constituent Assembly 
!'aid: 

••My own view of the set up for 
broadcaalina is that wo should 
apprOllimate as far as poliBi ble to 
the British model-BBC ... 

I do not know why the rulina party 
is alleraia to the word BBC. Many 
Committees have aone into this subject· 
The Chanda Committee as far back as 
1964 recommended the formation of an 
independent llUtonomous corporation for 
mannina All Indi:1 Radio. 

I may refer to the Versheae Commit· 
tee which was appointed during the 
Janata r.:aime on a certain experien~e 

·we have had with tho All India Rad•o 
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and Doordarsh an during the dark days 
of Em ergency which lasted as many as 
18 months, Sir, the Verghese Cvmmit-
tee in its comprehens ive R epor t ple~sc d 
for the formation of an autonomous cor· 
poration and also defined sharply the 
contours of au tonomy that All India 
Ra::lio and DJordarshan in the country 
should enjoy. 

Sir, should I also refer to th e Joshi 
Committ ee which was appointed by this 
Governm ent ? The Joshi C ommitte e 
also recommended the formation of a n 
autonomous eorpora •ion on the li nes of 
Ombudsman and BBC. The Joshi Com-
mittee d plored the gmw ing political 
influence in All India Radio and DJor-
dushn The Jo -; hi Comm it tee referred 
to the manner in whtch the news 
prepared is imperfect, almost self-censored 
because All I ndia Radio and D uo rdar-
shan draw upon the poo l of All India 
Radio. The n ews the censored right at 
the source. 

Should I also not refer to the Partha-
sarathy Comm:ttee Report ? The Comm-
ittee was headed by no other person than 
Mr. G .Parthasarathy who is a:so headiilg 
the Foreign Affa irs Commit tee now. The 
P;uthasarathy Committee Report confi r-
med the fact of poli t ical interference 
with these two organ isations. The 
Parthasarathy Commit tee itself point ed 
out that the News Editor was pulled u:J 
for reading a news bulletin <>bou t the 
Judgment of Justice Lcntin of Bombay 
High Court ag;<inst the then Chief 
Minist er of Maharashtra, Mr. A. R. 
Antulay . It also referred to the m~ nner 

in which Doordarshan was instruc ted to 
include in the news bulletin a statement 
of the Working Pr esiden t of the Ruli ng 
Party, Mr . K amalapa thi Tripc.th i on the 
issue of ;1 lleged adulteration of vanaspati 
with animal tallow. 

Sir, lhe News Wing of Bombay 
Doordarshan was instructed not to cover 
th e padayat ra of Mr. Chandrasekhar, 
Pr esident of hnata Party while he was 
passi ng through Maharashtra, wh ereas 
the Bombay Doordarshan had covered a 

pada yatra undet takan in the 

Bombay city by the then G enera l Secre-
tary of AICC (I). Mr. R 1!jiv Gandhi. 

Sir, I may' in thi s conn ection, recall 
to you what happened in Andhra 
Pradesh. Mr N. T. R ama Rao, on 
completion of one year in offi~e, we ct to 
the people over the Rad io to exp l<da to 
the peopl e as to what he had done . At 
that time the All Indb Radio was obliged, 
rather went out of the its way, to 
ap;Jroaeh the then Oppos itionl ead~r in the 
Assembly, Mr. M ad.lm Mohan, to reply 
to wh:tt the Cl1ief Mini ster had to say. 
Bu t when Mrs. I nu ira G tndhi as th e 
Prime M inister of India wanted to 
explain to the peop le of India over the 
A il Ind ia R ,tdio and Doord,trshn after 
C•Jmp'etion of her four years' reg ime 
duri ng th ·~ secJnd re ign, no Opposition 
leader was g(vcn an ident ical oppo;t u ;·;ity. 
I may als1 re..:a\1 how th e Chief Minister 
o f Andhra Prad ;sh w,ts once refus~d 

permission to sp~ak over th!.: All I~<dia 

R<~dio in co:111ec tion with NGOs' strike. 

I lnve quot ed Sc1 111e o f these instanc.os 
only to show how All India Radio and 
Doo rdarshan have b xom ~ pliable tools, 
captive inst rumenta li ties of the ruling 
party. The m:>re ruling pa rty ... 

SHRI RAM PYARE PANIKA 
(Robertsg:mg) : Ltclud~ Jan .lta Party 
also. That was Aclvani Pa rty a t that 
time and Sh: i G1and ra s~1 ·~ khar and you 
were there. 

• 
SHRI E. A YY APU REDDY : Acc:1rding 

to Shri Par.i ka, .t is pliable . DJ you 
admit it was p:iable to the Janata or 
was it p\i.tble to the rulling party ? You 
are m c~ king out a case for making it an 
2 utonomous body. 

SHRI S . JAIPAL REDDY: As 
M r. Ayyapu Reddy has rightly 
pointeJ ou t with his vast 
experiecc.:; of th e law on the crimi-
nal side, then they have only streng-
th ened th e case, even if the ailegation 
that the Ja •·ata P.trty misused the All 
l nrl ia Rad io or D .>o rdarshan for its own 
purposes is correct. It only st ren2:th cns 
the plea behind the reso!u liua. 
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I would like to ask tbe hon. Minister 
for infurmation and Broadcasting to tdl 
us as to the quantum of time which was 
given L) Shri Rajiv Gandhi when he was 
nothing more than one of the six General 
Secretaries of AleC (1) on Doordarshan 
and all India Radio during 1 ~·82·8 3. 

All India Radio and Doordarshan 
were used blatuntl y ar.d nakedlV, for 
projecting ar d perpetuating the dyn(lstic 
rule of this counlt y. 

I th ink Mr. Rajiv Gandhi should not 
thank the ruling party but the All India 
Radio Doordarshan for the great Sllccess 
he had at the polls. 

I may quot c another classic instance 
to show the low credib:lity of All India 
Radio. EverybodY knows that Mrs. 
Gandhi as Prime Minister of India 
breathed her last within one or two 
hours of that incident. Mr. Rajiv 
Gandhi who was away in West Bengal 
did n )t know Wh.l! really had happened 
in New Delhi. So, he did not listen 
to All India Radio. He tuned into DBC, 
the accursed BBC ! Can 1 here be a more 
telling commentary on the kind of loss 
of credibility that these Organisations, 
the An India Radio and Doorda.·sh:lD 
have suffered during the Jast so many 
years! And I r t hi') is not the reason 
why you should agree for r.n Organi-
sation" I do not know what exactly 
would impd or compel this Government 
to agree to this idea. 

Nothing in the last 80 m3ny years ha') 
reg';{efl..'la :-.lIch phenomenal growth 
in our country as tel cvisioll. I am one 
of those who welcofilc this growth. But 
this TV nct work has not been given 
this high priority, this pride of p)ade, 
for educating the masses or getting the 
high tech across to mqsscs bu t to propa-
gate the massage of the ruling party. 

I may, in this connection, also refer 
to the manner in which the fake 
Congrcss-I Centenary was given the 
benefit ()f live telecast. (Interruption,') 
Yes. I call it n fake Congress-I. Th.'t 
is my vi.cw. I am entitl cd to my 
"icw~ Thp. rongres~ J Partv "'Ot~S nnt ren-

Corporat;ons-Contd. 

resent that Congress P~\Tty. (Interruprions) 
This shows how A ~ 1 Illd ia Radio and 
D ... ordarshan are being m.sused not 
only for political misappropriation but 
for distortion of history. 

The very fact that Congress .. I 
Cenll nary was m .. \de to start on the 
birthday of Motilal Nehru shows what 
was the design, what was the purpose, 
during the whole programme of 
Centenary cel~brations. 

SHRI A. CHARLES (Trivandrum): 
This in only West Bengal culture. , 

SHRI JAIPAL REDDY: He does 
not know that I am from Janata Party 
and from Andhra Pradesh. He is 
mistaking me for a CPM MCfllber from 
West Bengal. 

PROF P. J. KURIEN (IdukkD: We 
arc surprised that you arc saying this 
being in the Janata Party. It would 
have been understandable if you were 
CPM or any other Parly like the Telugu 
Dcsam. How can you speak like that? 

(Interruptions) 

SHRI S. JAIPAL REDDY: That was 
a democratic Party. But yours is a 
dyna~t ic Party. (Illferruptiolls) The 
Prime Minister, whose speech was tele-
Cast live during the Cent enary, has said, 
'I am proud of belonging to that family 
which produced MotHal Nehru, 
lawaharlal Nehru, Indira Gandhi,' and 
30 on and so forth ... (Interruptions) 

MR DEPUTY·SPE~KER: Order, 
order. Mr. Reddy, Plea~e wind up. 

(Interruptions) 

MR. DEPUTY-SPEAKER: I cannot 
hear anything. Nothing will go on 
record becaus~ of the confusion that is 
going on. (Interruptions) 

MR. DEPUTY-SPEAKER I will 
go through thf' ..... A'rd. Mr Reddy, 
niI-Ac.:e-w;nd uo 
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SHRI S. JAIPAL REDDY Now 
that the ruling Party Members do not 
allow me to speak, I am compelled to 
cor.elude. 

MR. DEPUTY SPEAKER 
time is over. 

Your 

SHRI S. JAIPAL REDDY! I would 
like to refer to the manner in which the 
news is collected by these institutions. 
As I have said earlier, in All India Radio 
and Doordarshan there is a news pool 
where the news is censJred first. 
Secondly, they depend (,xclusive1y for 
remaining things on PTI and UNI which 
are reliable news agencies. I appreciate 
that. But there is also need for All 
India Radio and Doordarshan to draw 
upon the assistance of a number of 
langu~ge news agencies like Samaehar 
Bharati. Hindustan Samachar:l ana so on 
and so forth. 

With these few words, I can only say 
that the kind of resistance that is put up 
by the rul ing Party is another clinching 
proof of the validity of the plea for 
autonomy of All India Radio and 
Doordarshan. 

[Translation] 

SHRI HAFIZ MOHD. SIDDIQ 
(Morababad) : Mr. Deputy Speaker, 
Sir:l I am ~reateful to you for allowing 
me to speak on thi s Bi 11. I fail to under-
stand the need and the reason for moving 
in this House the resolution regarding 
convcrsion of A.I.R and Doordarshan 
into Auton:)UlOlls Corp orations. Ours is 
an independent country where AIR and 
Doordarshan have never been u~ed as 
a propaganda medium by the Congress 
Party, as has been alleged by the 
Opposition. 

The Opposition alleges that these 
bodies are the propaganda m~diurn of 
tbe Congress Party, but it is not so. 
You might remember the role they used 
to play during the the Janata regime. 

6.. ..... __ __ 

15.43 hrs. 

BUSINESS OF THE HOUSE 

[ElIglishl 
MR. DEPUTY SPEAKER: The 

Minister for Parliamentary Affairs wants 
to make a statement. 

THE MINISTER OF PARLIAMENTARY 
AFFAIRS (SHRI H. K. L. BIIAGAT): 
I wish to make a statement. Because 
of urgent goverr.flleLt busin ess, th e 
sessi0n is ext ended by a day. The 
House wi II sit tomorrow also. 

Secondly, I wish to make a req uest 
to the hon. Members. To-daY after 
the sitting is over, Parliamentary Affairs 
Department has m_\de arrangements for 
dinner for all the membcrs. 

MR. DEPUTY SPEAKER: I hope 
the House agrees to it. 

HON. MEMBERS: We agree. We 
have no objection. 

15.44 hrs. 

RESOLUTION RE. CONVERSION 
OF AIR AND DOORDARSAN 

INTO AUTONOMOUS CORPO· 
RATIONS CONTD. 

{TralZslation] 

SHRI HAFIZ MOHD. SIDDIQ: At 
that time the Janata Party Government 
had resorted to such p Topaganda which 
had created feelings of hatred (lmorg 
the people of tbe country. Today 
Doordatshan and A.I.R. are creating a 
very healthy atmosphere and they are 
broadcasting factua l news. The manner 
ir which not only internal news but 
foreign r.ews is broadcast, is praise-
worthy. But the allegations levelled 
in this resolution indicat e that these 
people wan t to make them a company 
and when such bodies ar', tur-nrd into 
a company, it is well known that they 
CB.nnot show good performance. I, 
theafoJe, feel that in this resolution 
f here is 'r:othing useful for A.lR.. and 
Doordarshan because now a dalys they 
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are giving very good programmes. 
All the present programmes on A.I.R. 
and DOJrdarshan, like it Krishi Darshan 
or Youth programmfj or Children's 
programme, help in creating a congencial 
atmosphere. Mr. Chairman, Sir, 
through you I would like to submit 
to the hon Minist er that the Sunday 
Film on T. V. should be such as may 
help the children in building their 
charachucter and increating r, congenial 
atmosphere. If we insist on ~uch films. 
it will help in creating good feelings 
among children. Today such programmes 
are needed ns nlay create a national 
feeling among children so that they may 
treat national property as their oWn 
property. ~uch programmes should be 
shown to them. 

Mr. Chairman, Sir in the programmes 
broadcast by A.I R. the name of the 
Prime Minist er docs figure. It does hot 
mean that it is done simply to praise him, 
but it is done to cover Government activi-
ti es and while referring to the various 
works executed by Government. His name 
is mentioned on behalf of Government. 
The allegation that it has become a 
medium of propaganda of the Congrrss 
Party is not good i 11 taste. 

With these w'-Hds 1 oppose this reso· 
lution and feel that the programmes 
being broadcast telecast by A I.R. ard 
Doordarshan at present will continue 
to be broadcast telecast in future also. 
Besides, still bettcr programmes will 
continue to be broadcast so that a 
national feeling is creal cd among our 
children and they can risc to the oc~a
S10n boldly. With these words I 
conclude. 

SHRl ANOOP CHAND SHAH 
(Bombay North) : Mr. Deputy Speaker 
Sir I rise to oppose the resolution which 
is before the House for making AIR 
and Doordarshan autonomous bodics the 
hQn. member Shri Jalpal Reddy quetiollcd 
the stand taken by me. I would like 
to tell him that if a member from this 
side bad moved it by mistake, he would 
have certainly opposed it. 

SHRI S. JAIPAL REDDY: No, I 
would not have done 80. 

SHR[ ANOOP CHAND SHAH: You 
would have certainly oPPoJed it but we 
are not opposing it just because it bas 
come from that side of- the House but 
because we have given a lot of thought 
to it. 

You know that after Independence, 
many Corporations were set up in the 
country. How are they Working? 
If a Corpora tion does exce llent work, 
even the,l you oppose us by saying that 
we want to adjust certain ruling party 
people and are, therefore. setting up 
new corporations. Just now some are 
said that Shri Chandrashekhar's 
'Padayatra' was not telecast on Door .. 
darshan. I wou Id like to sive another 
example here. Shrimati Mrinal Gore 
was a member of this House. When 
she was contesting elections to the 
Bombay Assembly, she was proj~ct in a 
discussions on the hou"ing problem 
telecast by Bombay Doordarshan. Had 
the Congress Government wanted, they 
would not have allowed her to be 
projected by Doordarshan at the time. 
It was due to this that her chances of 
victory brightened and she won the 
election. 

[English] 
SHRI S. JAIPAL REDDY: You are 

only strengthening my arguments. Any 
party would tend to do that. There-
fore, make it autonomous. 

[ TralU' latlon] 

SHRt ANOOP CHAND SHAH: 
You say that the then AICC Secretry, 
Shri Rajiv Gandhi Was shown on T. V. 
during his tour of B'Jrobay but Shri 
Chandrashekhar was not shown. It 
111 ight have been hGppened due to some 
reason but Shrimati Mdn.11 Gore was 
projccll:d on T.V. at that time. Had 
Government wanted, this progrdmme 
could have been postponed. 

My submission is that when we oppose 
other corporat ions also" wby should wo 
support the demand for Makin. it an 

\ Lutonomous b.:dy ? 

These cannot be the same medicine 
for all the diJeaac8. You are comparin, 
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All lnd a Radio with BBC. Since 1980, 
when Shrimati Indira Ganhdi came into 
power. again how much Doordarshan and 
All India Radio have proposed during 
these four yean is to be seen. 

Today you sec Shri Gadgi l or any 
other Minister on Doordarsban or All 
India Radio, that particular Minister 
ia not projected on the media. It is the 
policy of Government of the principles 
on which Government work or the 
prosress Government have made that 
is telecast D.:>ordarshan or broadcast 
on All India Radio so that the people in 
livina in every walk and corner of the 
country may Ct1mc to know about that. 
You see only that Shri G.-dgil or Shri 
Rajiv Gandhi have been shown on T.V. 
but you arc !'lot ready to listen to what 
they have said. The mover of the 
Resolution has heard many hon. Mem-
bers. I think that you too would have 
felt that the Resolution for Conversion 
of Doordarshan and AIR into corpora-
tions is not good. You should withdraw 
this Resolution. This is what I am 
expecti11g from you. With this I would 
like to submit two or three things 
to the bon. Member. 

Injustice is being meted out to the 
artistes by All India Radio and Door-
danhan. You should think abo:lut this. 
So far as the Advisory Committee 
of Doordarshan and All India R:,dio is 
concerned, 1t is not furchoning properly. 
The injustice which is being d.:>nc to 1he 
artistes by giving rcpresentataon in the 
Advisory Committee on the basis of 
popularity should be removoJd. 

The progress made by All India Radio 
and Doordarshan should be made more 
and more known to aU the people in the 
country. With these words I conclude and 
request the mover of the Resolution to 
withdraw his Resolution. I oppoio this 
Resolution. 

DR. 0. S. RAJHANS (Jhanjarpur): 
Mr. DeputJ Speaker Sir, Sbri Jaipal 
Reddy has correctly said that Sbri Nehru 
had stated in the Constituent Assembly 
hat he wanted All India Radio to be 
ike BBC. I want to say a small thina. 

I have read the reference to tbe Consti-
tuc:nt Assembly and t.fter that he, till the 
end of his life had c )mm..:nded All India 
Radio thousand~ of times. If I say that 
I wantt~d to live in Simla in 1948 but 
more I want to live Delhi in 198S, which 
of the two will be accepted. My wish 
to live in Simla or in DJihi ? It is no 
use quoting Shri Nehru out of context. 

r English] 

SHRI S. JAIPAL RBDDY : For you 
bas N.:hru become coutdated ? 

DR. G. S. RAJHANS : No, but you 
are quoting him out of context. He 
praised All India Radio several times 
after that. 

[Translation] 

The second thing be has Mlid is 
about the Chanda Committee.· In this 
case alao he has quoted the Chanda 
Committee out of context. I would 
tell you some thing about this Commi-
ttee the Chanda Committee was set 
up in 1962 when China invad~d us. 
Many things were being said about 
AIR and it was being said than ts did 
not report corre"tly. At that time, 
Chanda Committee was set up. The 
Chanda Committee recommended making 
it un automnous body for the purposes 
rccruitme;1t and pay scales e·c. It did not 
comment ab.Jut the programmes. 
Later on the Verghesc Committee was 
appubtcd. The Verghesc Committeo 
Repc-rt is a'l a very high p~:destal I 
have be~eo a colleague of Shri Verghesc. 
I have worked with him for many years. 
He is quite an idealistic person. If 
todJy he is asked to submit a report 
on this subject he will throw three 
forth t f his earlier Report into tho 
dustlion. He is a thorough gentlemen. 

[Eilgllsh] 

SHRI S. JAIPAL REDDY He was 
not the o:tly Member of the Committoo. 
He was its Chairm.1n assisted by various 
experts. It was a ananimous report. 

DR. 0. S. RAJHANS : I know what 
the Janata Government did. 



403 Resolution Re : Conversion 
of AIR and Doordarshan 

MAY 17, 1985 into Autonomous 404 
Corporations-Contd. 

[Translation] 
Therefore, I have mentioned all these 

reports. When it is said that Door-
darshan and All India Radio should be 
made autonomous corporations, I can-
not heap laughing• Rec ently, you might 
have read in the for eign newspapers like 
the lnterna; iottal Herald, the Tribune 
and Times lying in the Library that 
the people there are losing faith in BBC 
and they are feeling that BBC .'s. func-
tioning is not satisfactory. They are 
not happy with BBC.'s work. The 
people in England are not happy with 
BBC; even then Shri Jaipal Reddy 
wants that a BBC. type corporation 
shou ld be set up. There are H.B.C. 
and other Channels in America, which 
are private and, th,~refore, All India 
Radio and Doordarshon should also be 
handed over to a privr te body according 
to Shri Reddy. Th e concept of Public 
Corporations emerged after the Second 
Words War. Its biggest supporter was 
Prof. Robson who said that the Public 
Corporations would do all those func-
tions which neither Government nor 
private body could do. We have consti-

tuted many Public Corporations and some 
of them have functioned very well but 
of some others you yourself are seeing 
the condition. A few days back during 
a discu~sion a rderence to the Rohtas 
Industries was made that its condition 
was pitiable. The Bihar Government 
say that they are not ready to take 
over. The Central Government are 
also not agreeable to acquiring it. The 
people of Bihar say that whatever you 
may do with it should not be converted 
into a Public Corporation. I am a 
supporter of the concept of Public 
Corporation but the way they are func-
tioning, there is scope for many improve-
ments. Jus t to say that All I ndia 
Radio and Doordarshan should be 
modelled as Corporations on the li nes 
of the BBC. is not proper. 

Recently, the T.V. in our country has 
made much progress. I want to con-
gratulat e the hon. M inister for that. 
Before him, Shri Bhagat too ha!: done 
a lot in this connection and extended 
the network to villages. Many T.V. 

like 'Hum Log' are being 
When we go to small 

places and tal'< to the people , they 
complain that we do not have many 
programmes like 'Hum Log'. Now 
people prefer 'Hum Log' to the cinema. 
Ther~fore, I want to ask, what new 
thing will happen if it is mod elled 
on the pattern of BBC. I do not 
think it is going to make any spe'cial 
change . 

I agree on this point that improve-
ment in the programmes should be 
demanded. You have recently start ed 
a new programme 'Janvani' OP T.V. in 
which a Minister has to repl y to the 
questions of people, face to face. This 
programme is very popular. All the 
newspapers and the people of the country 
have appreciated this programme. Had 
Government an ioto of mala fide inten-
tion or suspicion, they would not have 
allowed it to be telecast on T.V. I 

would request that such programmes should 
be broad cast in those areas also where 
T.V. has not yet search ed. When we 
go to our constituency, people ask us 
why we have not managed to get the 
railway lines laid or the trains started in 
that area. Tha~ day Shri Bansi La!. 
gave a very good reply in 'Janv2ni' 
by whom. Where was the money ? Let 
the money be allocated and I shall start 
the new trains, get the new lines laid. 
If such programmes are broadcast on 
radio in the places where T.V. facil ity 
is not available, many of our difficulties 
will be solved. 

R egaJding improvement in the pro-
grammes, l would suggest to Shri 
Gadgil that in the programmes relating 
to International and National affairs, 
if instead of inviting scholarly persons 
such people are invited can explain the 
problem to the common man in the 
laymz,n's language, that will be better. 
For ex<l rnple, take the problem of Sri 
Lanka which the people of North In dia 
have not understood properly. If one 
p erson or more persons could explain the 
problem in common language through a 
talk, then public opinion for that can 
b e formed. Similarly, there are many 
other programmes which can be telecast 
in very simple and spoken language. 
J.N.U. o r Delhi University professors 
hold the view that people know every 
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thi ng, but it is Dot a reality. The 
meaning of the problem must be 
explained to people in detail. 

The T. V. programme rt E K Drishtikoll'" 
was earlier telec 1St, in which information 
about current-<affairs was given in a 
very simple language. The problem and 
the soluti()n thereof were explained 
in simple word~. That programme was 
very popular. It sh~Hlld be started 
again. In addition to this, plays and 
other items of e;ltertail1mcnt ShOUld b~ 
telecast more and more. Your pro" 
grammes are very gOI,)t! and [ would 
like to c:l11gratulatc the han. Minister 
for this. In the end I would like to 
say that the time Ius not come yet when 
A.I.R, and T V. b~ converted into 
autonom ous Corporal iOlls. 

SHRI S. JAIPAL REonY You do 
not want to do so ... (Interruptions) 

SHRI G.S. RAJHANS: Time ha~ 
not yet come and will never come, You 
are here because of the Congr\:ss Party. 
We know what your party has done. 
During the period of 3 years it ru' ned 
the entire country. You have talked 
about three generations. Had there not 
been MOli Lal, lawahar Lal N0hru, 
and Indira Gandhi, the cou:1try would 
not have made so much progress and 
you and I would not have been here. 
H is a democratic country. That is 
why I and you are here and its credit 
g )es to these three leaders .•• 

'-

(llltet'ruptions) 

{ English} 
MR. DEPUTY SPEAKFR: Now Mr. 

K.D. SuHanpun. Only five mi nutes 
for you. There are other Bilh which 
we have to take up. Already, from 
four hours, the time for this subJ;ct has 
been increased to six hours. The Minbter 
bas also to reply. 

[ Translation} 
SHRI K.D. SULTANPURI (Simla) : 

Mr. Deputy Speakr, Sir. I am very 
s::>rry to point out thlt the intellectuals 
from the other side tnldc a reference to 
Aadhra Pfadesh and the rest of the 

country and pleaded for converting 
A:I.R. and Doord.Lrshan into Corpora-
tions. I would like to inform them 
that Corporations may not prove very 
useful. The performance of tbll Corpo-
rations functio;ling in Andhra Pradesh 
will aho not b~ vJry g )oJ, no matter 
whether YcHlr party is in pJwer there or 
not. Th ~ appro:\ch of our D,)ordarshan 
is very practical and right t hruughout the 
c)untry. Art h m. Member from the 
other side has sjid jusl now that the 
programm'! of the Prime Minister, who 
waS Genl~:-al St!cretary previously, was 
presented in a very good manner, which 
led to the ddeat of Ji:'mata Party. 1 
would like 10 jnfol"m him that every 
party is given an OPlhHtunity for ~propa· 
glt ing its views, etc. Time hilS been 
fixed for all the part ies, be it, tho 
Communist ParlY or the Janata Party. 
III 1977, you had formed a grand 
Coalition Government and the top leaders 
were associated with that. Wherever 
your party was in power at th1t time, 
YOll had taken an o~\th at Mahatmi\ 
Gandhi's Samadhi nol to live in palatial 
bungalows, not to fight with one another 
but to serve the country. Bul after a 
period of two and a haif Yl!ars your 
coalition camc h) end. In this way 
attempts were made to disintegrate the 
country. If we bring out forward a 
proposal for setting up 3 corporation. 
you will oppose it, becau')e your· only 
job is to oppose No conCrete propJsal 
comes from your sid~. Our Minister is 
very efficient and an intellectual. By his 
efforts very good p::ogrammes are b;;ing 
telecast on Dootdorshan. There are 
some programmes for the benefit of 
the farmers also. Song, danc!! drama and 
other programmes are telecast. I had 
saId car lier also th:.lt aged persons aro 
recruited in A.l.R. and Doordarshan 
Directorates. Young boys and girls 
should be app~illted there. Some very 
good arli<;t,:s with unexplored talent can 
be found in hill areas. Doordarshan 
should take steps to appoint them. 
Very good programmes an! being tel". 
ca st OD T. V. throughout the countrY. 
It is not an easy job to provide T. V. 
facility to 70 per cent of the people. 
The various work!i and programmes 
executed after Ind~pcndence g,l to the 
credit of the Congress Party and its 
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Plan. Our party is taking the oa tion 
00 the p:ltb of progress in a p~anned 
way, I, therefore, wauld like to urge 
you to belp them and not insists on tbe 
settiol up of co- p )rations. None of 
your purposes is going to be solved 
by tb~ setting up of Corporations. 
However, there are a number of Cor· 
porations in the country, like the 
Scheduled Castes Development Corpo-
rations and many other public sector 
Corporatio:ls and unde rtakings, which 
are running in loss. (therefore, submit 
that A.l.R. and DJordarshnn should be 
allowed to remain in the hands of 
Government. You will not get any 
complaint nbo"t any type of parlial 
attitude und\!r the cxisli ng systcnl. 
Injustice will not be flleted out to 
anyone. Our Gilveroment's pJlicy is 
that injuo;tic.; shoulJ not b" m.;tcd out 
to anybody. You fc.!d th"t injustic~ 

has been dJl1C to y,}U b~caus~ every 
tilDe our party c\)mcs in a nl,\j~)fity. 

This time 401 M _~mbcrs of our party 
have come to Lok SJbha. Yllllr party-
men were ocf"ated everywhere. For 
this, w..; are not to bl.lme. It is the 
people's mandate. A.I.R. and Duor· 
darshan are not to bbme for this. Why 
do you want conversion of A I R ilnd 
Doordarshan into autonomous Corpora-
tions 1 A I.R. and Doord.ushan did 
not Cause your defcal. The people have 
defeated y0U. You wanted to b~como 

the representative of the masses. Even 
your top leaders were defeated by the 
people. A.I.R. and D)OI ddrshan are 
out to b:ame for this. A I.R. and 
Doordarshan did not play any part in 
the installation of Shri Ramarao's 
Government in A~ldh 'a Pradesh. So, 
you shOUld allow them to fUllction as 
they arc and withdraw your resolut ion 
because you are otherWIse and in .. 
telliacnt enough. You shou~d not insist 
on setting up co:-poration for everyth ng. 
Instead you shou~d lnake use of your 
enerlY in bringing about improvement 
in their working. 

I take this opportunity to say some-
thiol ab(,ut Him~~chRl Pradesh. Through 
you. I would like to draw the attention 
of the h\in. Minist cr towards Kasauli 
T. V. R.elay Centre. I bad wri tteo 
many Rellers in tbis relard. Mr. Sathe 

Corpo ratlons-Contd. 

v;sited the place and assured the people 
that the work would be completed 
wetber a p~riod of one year. I have 
co npleted my last term and I was 
presrnt at the tim~ of its inauguration 
by the former Minister of Law, but it 
iii lying as it was. I humbly request 
that in order to provide and expand 
T.V. fDeiHty in hill and border areas 
the work on this centre may be expe-
dited. I know that you t're trying to 
provide this facility in the areas where 
it is lacking and for this you deserve 
CJngra tulations. I hope tha t you will 
take note of my submission and take 
s t cps to (xpand T.V. facilities in more 
and mor c areas of Himachal Pradesh. 
With these words I would like to tell 
Mr. Reddy that he is a good speaker 
and a mJn of wisdom. I would requ~st 
him to withdraw his resolution as 
Gov(!rnment will definitely play attention 
toward) it. 

SHRI ABDUL RASH[D KABULI 
(Srinagar) : Me. Deputy Speaker, Sir. 
I rise to supporl the resolution under 
d:SC~HSioll in these l-{ouse. Through 
you, I would like to draw the attention 
of G~)Verllment and the hon. Minister 
towards two or throe things. Firstly, 
under the prescnt set-up in the count ry, 
the concept of regional parties ha s 
become a reality, there arc many states 
in the country, where regirJ nal parties 
are in power and they arc funning 
governmen ts there on th e basis of regio-
nal culture and regional aspirations. 
For example, there is the 
Ramachandran's government in 
Tamilludu, Telgu Desham government 
in Andhra Pradesh, Janata Party govern-
m(.nt in Karnataka ar.d the so-called 
National Confcrer!ce government in 
J,lmmu and Kashmir. I would like to 
inform yOll that regional parties arc 
not anti-national. Illst ead, they have 
b~come a reality which we shall have to 
accept. The leader of a regional party, 
i. e., Telgu Desham, which has 30 
Members in this House has been given 
the stat¢s of leader of the Opposition 
in this august House as against any 
nati oni party. Parl iamentary set-up is 
a begacy and the propoganda being made 
in this regard is basele~s. You should 
take care of re&ional aspirations, rClio. 
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nat demand and regional culture up-
surgc. That is why we say .. . 
(!nttrruptlons) .••. Rl"gion within nation ... . 
OUf reelings are patriotic. We want to 
assure you -that regional aspirations and 
regional parties have nothing to do with 
such things. Ther, are regional 
aspirations for names sake only, but 
their feelings are not anti .. national. 
It is a fact. You shou;d nOi r.dopt a 
a yardstic but wh;ch you term all the 
regional parties as br.d and anti"national. 
Such propaganda should not b.! resorted 
to. It will be a wrong thing. Under 
the Constitution, more regivnaJ parties 
will emerge and they will rOJ m their 
governments. Nobody can challenge 
their coming to powcr. In this conncc .. 
tion I woud like to point-out that regio-
nal cultural ethos fir.d little fmc in 
the national programme telcca~t by 
Doordarshan, Through you, I would 
like to request the hon. Minister tInt 
the regional cultural ethos should be 
given more t:me in the National 
Programme of T.V. with a view to 
develop them. The time for the 
National Programme is being incrcased. 
But a complai;'lt is being received that 
the regional langlJage and culture of 
tbe states find very little time on the 
T. V. programmes. 

The third thi ng which I want to 
mention is that so far as glVlr.g j\1bs 
to All India Radio and Doord .rshan is 
concerned, the regions are being given 
very low representation. Today, the way 
the officers are being brought from 
other States, is resulting in a sort of 
encro~chment which has led to confror.ta-
tion and an unsavoury situation. 
Thererore, I would request you that in 
the matter of appointments, more and 
more opportunities may be given to such 
writers who have rich knowledge of the 
respective local language and culture as 
they have a great importance. 

The fourth thing which I want to 
point out is that a sort of curtural 
evasion is taking p1ace in Kashmir, 
Punjab, and the north east ern provinces, 
Meghllaya, Himachal, Haryana and 
Rajashthan. because B.B.C. has installed 
very powerful transmitt erl in Sri Lanka 
arad very near a State of our country due 

to which this e.asion is taking place 
and our people are being attracted to 
them. In this cO:1llention, I would 
like to draw your attention, particularly" 
to Punjab where your programmes are 
not of good quality complred to Labore. 
Your television cannot compete with 
Lahore television. Your cc:!dio cannot 
compete with Radio Pakistan. Your 
radio station in Punj.lb is very small as 
compared to the Lahore Radio Station. 
Then, how will you c.)mpdc with them? 
You will have to ~uffcr a lot on this 
aCCOUI1t bccJuse these countries are our 
neighbouring couhtrics. Millions of 
our countrym cn living in the rural 
areas will bc carrifd away by their 
political propaganda. Besidcc;, these 
prcgr ammes wil! bG very harmful for 
us. Therefore, I would like to' submit 
to the hon. Mini~tcr that powerful 
transmit ers should be installed in thc 
sensitive arC,iS t)f the states of Punjab, 
Rajashthan, Glljarat (Kathiawad), 
parfcularly it. Jammu and Kashmir as 
also in thc areas bordering Bangladesh 
and more attention should be paid to 
the television net work in these areas. 
Keeping in view the aspirations of the 
people of these areas ~s also to ensure 
that our programmes reach the 
neighbouring countries, the programmes 
should be relayed from thfSC transmitters 
and television' centres. Therefore, 
I support the Resolution moved here 
whieh seeks give it an autonomous 
states so that it may have more and more 
local representation. 

[Ellglish] 
THE MINISTER OFSTATEOFTHE 

:MINISTRY OF INFORMATION AND 
BROADCASTING (SHRI V. N. 
GADOIL): Sir, I am thankful to the 
Mover of the Resolution jf not for any-
thng else, for giving an opp.:Htunity to re-
state and rcitcrat c the Government's point 
of view on the question of autonomy. 
It is not as if this is raised for the first 
time. It was raised severa \ times in the 
past and the Government bad made its 
stand clear. One hon. Member of the 
opposite side said that it was not clear, 
but the stand was made clear several 
time~. For eX.lmp le, it was stated and 
I will read out the reply given at 
that time: 
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AIR and Doordarshan have been darshan or th.:! programmes that are to 
be produced" broad..:ust or telecast, 
h:.lve to be looked from thnt point of 
view. If that is correct, let us judge 
the performance not by what _ happened, 
whether this incident was cover or that 
~J.s not Covered. That will be going 
In comparatively ins;gaificant things. 
M~\y be this wa, COYJrcd and that was 
not covered; this item was highlighted 
and that was not highlighted. That is 
Lot the approach. The approach I 
request the HOllse to lak0 is What I have 
indicated abollt. 

providing due coverage and 
certain guidelines are fL)llowcd. 

I will come to that later on. But I 
would like the House to permit me an 
ir.dulgence and that indulgence is not 
to reply to each individual point or to 
individu 11 cases. Unfortunately, this 
year my Ministry was not discussed and 
it was guillotined. Naturally, some 
Members have taken the OPp,)clunity to 
project the:r demands or their 
grievances. With your permlSSlon, 
I propo~e to reply to those indivi~u'11 

cas!s to Members individually. Here I 
W,lOt to confine myself to the broad 
aspect. 

I would like the House, to view this 
question in a bro~;,der outline and in a 
larger canvas. That canvas I find in the 
Prr.amble of our Con~titution. Sir 
Earnest B:lrkcr" who thought polit ical 
science for 30 years in Cabr idge, 
reflec ed, pondcnd and considered 
variouc;; aspects of d(mocracy. And I 
had the opp,,\rlunity to learn from him 
in my student days. When Sir Earnest 
Barker wanted to write a book which is 
his Mag'llIfn Opus, which is called Intro .. 
ductio.l to Social and Political ThcorYt 
he says in its introduction : "1 wanted 
to find whc\'c the soul' of the western 
democracy as d.!vcbpcd over the yi;.ars" 
He s:\ys: "1 have found it irl the 
Preamble to the Constitution of India." 
AI\ a preface to that bJok he had just 
reproduced our Preamble-We, the 
people of India, adopt, enact and give 
to ourselves this Constitution in order 
to estab.ish Svv~n'ign Sociali~t Secular 
Democratic Republic. Th.\t i i the 
canv.lS on which whl!ther autonomy or 
not should be looked. And for that my 
charter for Doordarshan is to infllrOl 
educate and l~ntertain. Both these 
things have to b~ seen. The text of the 
Resolution has to bl.! read in the cOr}text 
of this canvas and this charter. If that 
is the correct approach, then you will 
permit me to SlY in bro.1d outlines what 
I regard as the role of AIR and TV. 
I would say th.Lt jf this be the object 

. which is mcntioi.lcd ia th ~ Preamble, 
then the structure of AIR or Door" 

Let me start withDooidarshan. 1 would 
divide my intervention in four or five 
aspects. EvcrYc')lle in the House has 
.. aid that there has been a tremendous 
expansion of TV. I would subtnit that 
what is impllftant is not expansion as 
such. That, of course, is remarkable. 
Something the I louse and the nation 
s!wuJd be proud of is that this Who Ie 
cor.ccpt of low pJwcr transmission, 
which is nowht:re else, is designed by 
our own engineers dt!parting from the 
international standards. If w.:, had g.ioe 
in all for high pow~r centres which costs 
crorcs of rupees" it Wl)uld have taken 
years and the people of India w\,uld not 
have got the b~nefi t \.)f T.V. vi ewing. 
S~), this cor.cept is Indian in design. 
Then, almo5t the cntir c equipment is 
produced ia India~ no imp0rkd equip-
mJnt, and thJ implementation has been 
the record times. As you are an aware, 
in four mo.lths 116 tratll)lllitters have 
bct:n in')talled in almost all parts of the 
countcy-a unique reclHd unprecedented 
in the history of the world. Such an 
expJnsion has b"en there fl.)I' which our 
engineers, our adminiitrL\tors and our 
staff deserve our cungratulations. 

There is another remarkable thing 
also. The normal experience of any 
organisation is that wh.!n it expands, 
the qual ty goes dl)Wl, at least in the 
initial stages. But here is case where 
expansion h;lS taken place, viewing time 
h',lS been increased, yet the quali ty has 
not only not gone down, but the other 
day there was a slapping, applause in 
the House thJ t the quality Ins, ill fast 
improved. That ag.\in is an achieve-
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ment ror our engineers, our administratcrs, 
I am not claiming for myself. It is an 
achievement for our engineers, our 
programme planners and all the staff 
members for which again they deserve 
our congratulations. 

There are variou~ aspects of the 
programme. I can give all the details 
but that will be taking too much of the 
time. Take the v.lriety. We have 
to provide fl)( all strata of the soci'>!ty. 
Some hon. Member said that they are 
no programme of fo\k lore or for rural 
areas. Let us see what is the variety 
provided and then the constraint we 
have. The constraint j~ that time 
available is very limited. There are 
number of clainlants that the time should 
be allotted to this programme. Within 
the time available, S~'C th~ variety. 
We have provided programmes trying to 
caler to all the strata of the society. 
Thcn~ is ·Pallorama' which is once a 
fortnight. This is a current affairs 
programme! giving the people an idea as 
to what are the current inlportant issues 
before the nation. 

Then there is 'lana vani'. About 
that I will come later. That is also once 
a fortnight. In this programmes there 
are points and counter-points, Paksha, 
Pritapaksha. Somebody presents one 
point of view, another person gives the 
other viewpoint. So) both points of 
view come before the public. It is 
both in Hindi and English-point, 
counter-point; Paksha, l'ritipuksiza. 
Then, we have have 'Polk Lore and 
Traditional Arts, frequency is 28 
minutes. It is once every fortnight. 
I C:Jn read out the list. I will omit my 
own State: 

Folk lore ar,d Traditional Arts of 
West Bengal. Baul songs, 
Jatra, Boat songs. 

Madhya Pradesh: Pavithi Dance, 
Pandvani, Alba Uda). 

I can give the whole list. Every fort-
night there is one proaramme of 28 
miDutes duration, giving folk arts of 

Then, there is a progm mme called 
'Folk Instrumc:1t~ of Indial

'. It is once 
a wcek-a series of prOgramnles show-
ing vario'us folk mu~ical instruments. 
Then, there is a programm~ named '10 
This Our Land.' This is onc~ a fort-
night. It features tho arts, crafts Dnd 
the cultural heritage of varioUIi parts 
of India, iJcluding Jammu and Kashmir, 
Andhra Pradesh, Karnataka. There is 
a full list. Another programme is 'Kavi 
aur Kav/ta'. This is once a week giv-
ing exposure to variou'{ forms of poetry 
of ~arious Llnguagcs, Bengali, Hindi ... , 
I have got the whole list. Then, there 
is a progra mmc 'Charal Music'-
(Interruptions). I have not interrupted, 
you also kindly don't int.::rrupt. After 
I have finished, y,)U C.ln ask the ques-
tions. 

Choral Music- this again is once a 
week. 

Places of Tourislillleresl-once a fort-
night. 

Custol11S and Traditions of Indla-
Once a fortnight. 

Year of the Youth -a wt!ckly pro .. 
gramme. 

PGrfvartan-shnws how the rural scene 
is changing. It is a programme only 
f~)f that. It is once in fortnight. 

Regional Light Mu ~'iC-OI cc a week. 

One hon. Member mentioned that we 
are not showirg what our public: sector 
has achieved. The progranllnc calkd 
Towards Progrt"ss is a programme enti. 
rely meant for showing aehicvcm~nt8 

of the public sector. This is once a 
Issues and Approaches. This aJso dis· 
cusses various problems before th e 
country. It is once in fo rtll1ght. 

Looking ~t Ar.t. Here variouli forms of 
art all over the country are projected. 
It is once a for night. 

Premier Institutions In Indil. I do not 
-'tate to claim that this is what I started. 
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There are a number of institutions in 
India like the Tuta Insd:ute of Fundamen-
tal Research which have got some maglli- . 
ficcnt achievement. Why shou~d they not 
come before the people 7 Therefore, 
we- have startt'd tbis particular 
programme called Premier Institutions In 
India. 

Another remarkable thirg that we 
have done is a progu.mme called 
Great Masters. It is every fortnight. 
Th c idea is that today we have people 
like Pandit Bhim Sen Joshi, Kumar 
Gandharv and Lab AmarNl tho These 
people were at zenith of their career. 
A few years later the new generation 
may net know anything about them. 
Therefore, we have this programme 
call cd Great M"s/ers. The idea is not 
only to show to you and to me, but 
also to preserve it in the archives so 
that the lat cr generat ions will know 
wh(tt were the achi cvemcnts of these 
great mastc rs. I can read out the list. 
Already we have got seventeen, includ-
ing the two-three m:mcs that I have 
mentioned. 

Then there is a programme c~llcd 
Slates of The Union. This is 
once "- month. It shows various aspects 
of geogrphy history and problems of 
each State of Inditt. 

About another aspect of JANA V ANI, 
I want to speak later. 

Then there is a criticism n.bl)ut objecti-
vity. I do not propose to deal with one 
question rai ~cd by an hone Membe( 
opposits about the Chief Minister of 
Andhra Pradesh. Already there was a 
Calling Attention debated and discussed 
in this house ~'nd the facts and figllres 
were given. If I deal Wi1h that, I will 
be only fl'pcating what I had already 
sa id. Therefore, 1 do nut think there is 
a point in this. If you ask me in a n~n. 
partisan way. I wou1d lrke t~ say I think 
there is a case for COll)pL.\lnt by the 
ruling party. I will show you how. 
Take the news analys18 that I have got 
it made. In the AIR news bulletins 
bttwecn the pcri(.ld 25-1] -198 4 and 
24-12.1984 for the ele~tioll, the nUQlbcr 

of lioe~ given to the Conlress Par ty was 
1, 054 and to the Opposition 1, 1 89. 
They start with an advantag,. If I divido 
equally, the ruling party will get one 
line, but because they are te n, they let 
ten Jines. So they hav'~ an advantage. 
As they break up and form new parties, 
they will get more lines. 

SHRI S. JAIPAL REDDY: If you 
yield, I would like to have one clarifi-
cation. In this calculation th~ time 
taken by the Prime Minister and the 
Ministers is not included. Therefore, 
the whole statistics is misleading. 

SHRI V. N. GADG[L: Th~ Prim~ 
Minister is the Prune Minister of the 
country. Therefore, ho cannot be inclu .. 
ded in one party or another. Ho is 
Minister of the nation. 

SHRI BASUDEB ACHARY A 
(B::mkura) The Minister is a Minister" 
he cannot be included. Similarly, the 
Chief Minister is a Chief Minister and 
he should also not be included. 

SHhI V. N. GADGIL : If the Prime 
Minister inaugurates a river project, is it 
a party matter? 

SHRI BASUDEB ACHARIA Are 
Minister also included in this? 

SHRI V. N. GADGIL: Now, you 
see the figure for the period b-etween 
October 1984 and D~cember 1984. 
Time given to the Congress Party by 
All India Radio was two hours fiftyfive 
minut eS and thirty seconds, time given 
to Opposition parties was four hours 
twentyeight minutes and twentyseven 
seconds. It is double. 

SlIRI S. JAIPAL REDDY: It is a 
misleading cldssification. 

SHRI V. N. GADGIL : There is DO 
question of mis.leuding. I know it bas 
hurt you, therefore, your reaction is 
like this. 

SHRI BASUDEO ACHARIA: Call 
)'0\1 Jive partywise break up 1 
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, SHRI V. N. GADGIL: At the 
moment I do not have. I do Dot have 
party-wise just now. 

Doord3rshao timo given to Congress 
Party-79 minutes; time liven to Oppo-
sitbn Parti es-163 minutes and 30 
seconds. (Interruptions). You are Dot 
satisfied by this '1 

snRI S. JAIPAL REDDY: There 
are three kinds of lies-white lies, damn 
lie; and statistics. 

SHRI V. N. GADGIL : Henceforward 
do I take it that he will never quote any 
statistics 1 

(Interruptions) 

SHRI BASUDEB ACHARIA : It h a 
jugglery of sta t istics. 

SHRI V. N. GADGIL : You can 
always say that. "If it is inconvenient 
to you, you can always say it is jugglery. 

Let us take the second aspect. From 
January till last month various pro-
grammes were there-Issues before 
Parliament, Reaction to Budget, 
Janavani, Panorama, Current Events-I 
myself collected the list. And do you 
know .. I have got 2S Memb~Ts of 
Oppositjon on the TV in these pro-
grammes and the number of Congress 
Mt;mbers was much Jess .. not even half? 
When r got a programme on corruption, 
Whom did r invite 'l Did 1 invite any 
member from the Conlres_s Party '1 No. 
Mrs. Mrinal Gore and Mr. Krisban 
Kant -both of :your Party-were invited 
and no Congress (I) member was invited 
to discuss on corruption. Still they will 
say .. 'You are partial.' 

AN HON. MEMBER: Experts wore 
invited. 

SHRI V. N. G ADGIL: Apart from 
M. Ps., a lot of independent journalists 
Were brought who made critical com-
ments about the Congress (1) Party 
bot h on AIR and Doordarsban. I can 

Assembly elections were analysed, one 
or the commentators WAS critical of the 
decisions taken by the Central Govern-
ment, by the Conlress Party, 0 1 the 
analysis. 

Then take the issue of Punjab. Some 
Party were unhappy, but we allowed a 
prolramme on Punjab, a discussion in 
which tbe commentary was not only 
criticaJ of ~Oovernmentt but perhlps 
exceeding the limits or the guidel ines 
issued by the Media Advisory 
Committee. But still we did not 
interrupt, we did not cut out. 

Then, again there are a number or 
Of her programmes in which you find a 
1arle number of Opposition Members' 
point of view-Point Counterpoint, 
Current Events and other things. In 
fact, as I said .. there m{.ly be some case 
for Ruling Party Members to complain 
lhat they are not g~tting enough tim c. 
We are bending over backward to give. 
Opposition a chance to project because 
they appea red to think that only when 
they come on the TV they win elections. 
So, ha ve your chance 

SHRI E. AYYAPU REDDY: There 
was white man's burden and now this 
is Congress Rule's burden. 

SHRI S. JAIPAL REDDY: It is a 
case of kettle caUina the pot black ! 

SHRI V. N. OADGIL: You arc a 
Profc~s()r in English, you can go 00 
talking, but I confine myself to subs:ance 
and not the language. 

I do not wish to refer to individual 
points, b'jt since the matter has been 
raised. I want to make it clear that 
Doordarsban did cover Mr. Chandra-
sekhar', p:,dayatra and he was inter-
viewed by Doordarshan. Then again, 
one hone Member carried the impression 
about these reports. About Chanda 
Committee Report, one of my collealues 
bas a11 cady re pli cd, I need not repeat 
it. The Vcrahesc Committee started 
on the as,umption that there must be 
a utonomy. they did not recommend 
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autonomy ,is to bo there and the 
structure that should be there. So" the 
Vcrghese Committee is irre1event. Then, 
about the Joshi Committee, again what 
one hon. Member said is not correct. 
It does not recommend an autonomous 
corporation. What it recommends is 
that the Ministry of I an\! B" should 
be restructured on the lines of the 
Railway Board with Information Board 
comprising of professional heads. Let 
me share my experience. I was the 
Minister for Defence Production" there 
is the Ordnance Board; I was in charge 
of Communications, there is a P. and T. 
Board, and you have t he Railways Board. 
I do not want to give any views on 
Joshi Committee's recomme,ldation. 
But one th:ng is certair that a Board 
is a different structure" and an autono-
mous Corporation is totally different 
structure. Joshi Committee bas not 
recomnlendcd autonomous Corporation. 

Many people here and outside of waxed 
eloquent about BBC. I am sorry to say 
that some people mDy not agree with 
Ole but, there is a section in the middle 
class in th:s country which unfortunately 
still has the hang-over of the British 
empire. Westminster type, wonderful, 
British democracy, wba t a wonderful 
democrary, the British democracy is 
very responsible; the British judiciary is 
very independent; the BBC is impartia1. 
These three myths, Mr. Reddy, I can 
explode with documents and facts and 
figures. About the first two, this is not 
the occasion. About BBC, let me tell 
you. 

Yod think it is 'very credibI e. It is 
very impartial, very independent, no 
interference with Government. All this 
is baseless. First, you kindly read Jdmes 
Margach book. He was a London Times 
correspondent" political correspundent 
for SO years. What is his conclusion? 
His conclusion right from Lloyd George 
up to recent YC~1fS, Wilson and beyond, 
is that (very British Prime Minister 
interfered with the media. 

He has quoted documents of Cabinet 
minutes which showed this tread from 
Llovd Gearo:e onwards. He has made 

only two exceptions. One Mr. Attlee 
and the other is Mr. Humc. These two 
only did no t. 

Lord Hi ll, as you are a ware, yOU are 
a student of these things, he was a 
Chairman of BBC and h':! has written a 
book "Behind the Screen: Broadcasting 
memoirs of .\.lord Hi1ltt. What is the 
experience 1 Wh cn Conservatives are 
in power, the Labour say tba t the BBC 
is pro-Conservative. When La bour is in 
power, the Conservatives say there is a 
bias against them. I will read to you 
oply one sentence: 

'(Recent and new development has 
been the criticism attracted by 
bias by the news itself." 

Its news is biased. That is the allcga-
tion, criticism, against BBC, by their own 
peop,le. But our people say, "Nothing. 
All India Radio is useless. Doordarshan 
is useless: BBC is credible". 

Again you see Lord Hill : 

"Broadcasting demands not only 
a wide range of professional 
skins but a c"pacity for instant 
decision. " 

SomebodY on the spot has to take a 
decision to do or not to do. He is not 
politically motivated. He takes a 
particular decision. Then political 
motiv(ltion is attributed to him. It is 
such a race against time. 

Yon say All India Radio was very 
good before Congress Government. I 
would like to mention to you an example 
from the history of old AIR. Before 
independence and after 37 years and from 
then onwards, Mahatma Gandhi met the 
10 Viceroy. And the Viceroy's Office 
wanted it exclusively to go on AIR. 

PROF. MADHU DANDAVATE 
(Rajapur): You say that the Viceroy 
met Mahatma Gandhi. 

SHRI V. N. GADGIL : Then tho 
person in e:barJle was so affected bv the 
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importance of the event that he started 
producing a draft on how it should be 
aiven. First be wrote "Mr. Gandhi 
called on the Viceroy. The meetmg 
last ed 30 minutes." He said "No, no. ~ 
It is not correct. The Viceroy gave 
audience to Me. Gandhi for 30 minutes." 
He said "No, no," Like that four or 
five drafts were prepared. Tho time 
was rUflning out. The 9.0' Clook news 
was to g() 0.1 the AIR. As he was 
thInking, the chaprusi picked up all the 
draft s and handed over to the reader 
and he read all drafts on AIR. Ultimately 
the same news was given in five times. 

This is what happens. Therefore, 
there is an instant decision and if you 
think that I set in my oflice or residence 
all the time telephoning Doordarshan or 
AIR and say give this, don't give this 
it is a false picture. 

PROF. MADHU DANDAVATE 
(Rajapur) : I r(.member the news. Ulti" 
mately is was "Mahatma Viceroy met 
Mr. Gandhi." 

SHRl V.N. GADGIL : May ee, I read 
it tong blCk. You may be right. So, the 
point I am making is this: j~Jst because 
r particular neWs is given or not given, 
please do not attr butc political motives. 
The man on the spot has to decide in a 
minute or even half a minute. May be .. 
his judgment is wrong. You can say 
that the jUdgmt:nt is wrong. But to say 
that sOOlebody from above instructed 
him to give this Of not to give this in 
my submission, is giving a false 
picture. 

Hugh Jenkins, who was a M,nister in 
the British Governmen t, while talking 
about BBC, says: 

"BBC itself was a part of the 
establishment and those who 
rao it knew their place in tbe 
scheme of things as well as the 
leaders of the Church or the 
directors of the Bank of England. 
Their role was to be independent 
inside the avaiary, to fly about 
freely but not to question the 
shape of tbe cage and, preferably, 
not to be aware of its exlstcncc." 

This is (he BBCts objectivity as 
by a pl.!C80n who was a Minister 
British from 1974 to 1976. 

,i\'ea 
in tAO 

This is from The Economist of lOtb 
May. What does it say about the 
BBC 

"It is too big, too arrogant, too 
ambitious, too unpatriotic too 
elitist too unprepared for 
the new technology. If it 
does not behave better, it 
will be punished." 

It also mentions of "the governrnent·of 
the-day·s attempt to manipulate it". 

It aIs;) says : 

" ... neither leading political party 
likes the Beeb, each seeing it was 
partisan to the other ... " 

The best i., this: 

"A Labour MP .... " 

Becauso they are nearer to you. 

A Labour MP says this: 

"BBC is ruo largely by people 
who do not know the working 
class ... but are seeking evidently 
to mould the workins class" 

These arc the who run the BBC. And 
you say that BBC is very credibl e and 
that the AIR is not. 

MR. DEPUTY SPEAKER: Sir, you will 
permit me some extension of time; I 
may be exceeding my limit. But this is 
a quotation which I would like to rcad 
out. Somc people mlY think that I 
should not read this, but I feel that I 
should p~)int out. It is a little vulgar ... 

PROF. MAOHU DANDAVATE : The 
Minster in U. K. {night be quotina our 
AIR in the House of Commons. 

SHRI V. 
Dandavate 
that. 

N. OADGIL Somo 
there may be rcplyiol to 
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Mr. David Scott, who wat a famous 
producer, as all of you know, found the 
working cor.ditlons in SBC so bad for a 
creative artist that be resilned; and 
his Jetter of resignation has almost 
become an important part of hiatol y. 
He says: 

"To work for the BBC '~as like·· 
for three reasons: first because 
there was no possible pleafure 
i:wo!vcd; second'y because of the 
grave danger of being overlaid; 
nnd thitdly because th~re was no 
p~ssibi\ity of seeirg any results 
for twenty-one mOLths." 

This is BBC! Som e people who are 
eloquent about BBC say that it is a great 
institution, it is credible, it is very 
beautiful and all that. Let them listen 
to the BBC; let them not listen to the 
AIR. (llllerrilptions) 

MR. DEPUTY· SPEAKER: Already 
the Minister has mentioned. I do not 
want to creat e any precedent. If it is 
unparliamentary" it will go. That is all 
that I can Si\Y. 

SHRI. S. JAIPAL REDDY: There is 
nothina unparliam~ntafY. 

SHRI V. N. GADGIL : As I was 
saying, we are t ryi~ .. g to accommodate, 
2S much as possible, the other point of 
view. I have giv-:n varionus instances. 

Now let me say a little about the 
Janvnni Programme. This was Prime 
Minitcl'8 idea. Hi5; idea was that each 
Minister should come face to face with 
people. The idea has been worked out 
by us. And frem the reaction that I 
have seen in the pres~" it is welcome. 
1 mUlt say that my colleaques people 
have also wekomed it. We come to 
know where the weakness of our 
acm:nistration is. People bring their 
grievances to us. Let me remind this 
House that it is not at all one·sided. 
You have seen h on'! programme tbat 
the bad sugar which was distributed was 
brought; we bad a visual there. About 
the telephone not working. that was 
shoWQ. It is not as if we are tryina to 
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conceal sornethina and only blllve one-
• s~dCd propagandl. The who!e effort has 

been to ir.crease the cred.bility of AlR. 
and Doordarahan, to accommodate as 

, r . .if as possible all points of view in the 
various programmes that I have mentio" 
ned. Therefore, it is not r..lir to SlY that 
we are using it as a rUlhil Party m!\chine 
or lome kind of a platform. 

About the rest of th e matters, as I 
have pointed out at the initial stage, I 
will seek the ir.dulgencc of the HOUi: to 
repiy to it individually. There are more 
than 25 spe:: kers. Bach one has made on 
an average about 5 points. If I have to 
say whether a TV station shlluld be set 
up here or not, it will take a long time. 
So I will reply to them ir.dividually. 

Let me conclude like this, I mentioned 
at the outset the canvas against which it 
must be seen and the charter wh:ch h 
given to me and the Ministry. It is itl 
this context that we have to judge the 
performance of AlR and the TV. T do 
not think that by mere autonomy the 
whole problem will be solved. If I have 
to interfere, wh. ther it is autonomous 
or not, I will go on interfering. If I d.> 
not want to interfere, whether h is a 
Oovernmt.:nt Department Of an autono· 
mous corporation, that makes no differ .. 
ence and I will not interfere. There are 
certain guidelines" very carefully worded 
guidelines and f..:>rmulated afier carcJul 
consideration-not now but several 
years 810. There was the Modia 
Advisory Committee and our functioning' 
is editorial freedom within the frame-
work of those guidelines. If the House 
wants, I will read out those guidelines 
which are very detailed arAd which ha ve 
lasted 2 O· 2 5 years. 

As far as the election time is concer· 
ned and as far as the plrty broadcasts 
are cone erned, the whole scheme, as you 
know, was evolved in consultation with 
all parties and with the approval of the 
Election Commi~sion and we have not 
deviated in a single way from those 
auidelines. Therefore. we have to judge 
it a&aidst tbllt canvas. 

l'wOQld say this. I ~m not oae of 
tboso so-called midd{class cynical irltelle .. 
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ctua1s who SlY tha t everything in this 
country is bad and everything in that 
country is good. I say this is a great 
country~ a powerful count ry, a pro· 
gressive nation, a throbbing nation, a 
pulsating natlon which is marching 
ahead evoking the admiration and 
resp:!ct of tbe who1e wor1d aad it is the 
job of the AIR and the DoordarshaD to 
project this country, to proje~t this 
nation, to help in its advance and to help 
the people in their advance. This is 
lb~ national effort and I do elaim that 
AIR is making its contribution to that 
great natioral effort. 

SHRI M. RAGHUMA REDDY 
(~algonda) : As many as 25 members 
took P,'\ft in this di:icrssion. I must 
thank all the memb~rs who have partici-
pated and who have' given valuab~e 

suggestions 18 from the Congress (D 
and () from the Opposition took part in 
the discussion. 

Just now the Minister replied. I never 
said in my resolu ion that the autono-
mous body should be of the DBC type or 
Voic~ of America I only s:tid that it 
shou~d be an autonomous body. It 
shou:d be se t up by an Act of 
Parliament. It should be an-independ. 
dent, autonomOllS body. I want to 
make that clear. 

The Minister and many Congress 
Members", ho spoke criticised the BBC's 
functioning or the Voice of America's 
functioning. But as Mr. Jaipal Reddy 
pointed out .. when Indira Gandhi, their 
beloved leader was assassinated, that 

message came on BBC at 10 or 10.30 a.m. 
while the AIR ga ve it only after 
6.30 P m ... (lnterruptiolls) It was the 
BBC which gave tho correct picture. 
Again when the TDP got the majority 
on the 6t h) AIR annour c( d it only on 
the 7th of March. Why this delay? 
Whenever a Congnss member gets 
c1 ccted, they give history of that 
Congress Member ard wh~l1ever a 
Conlress Member gets defeated, then 
also they give the history of that pard-
culpr persoil. For example. I will cite 
the example of a member who is silting 
by my side. He defeated some big man 
hut th~v hstvp. nnt oivl"n hi. nRml'! hilt 

they gave the name of the person who 
was defeated. Why? $.ir, it is not All 
India Radb , it is All Indirn Radio, AU 
Indira Congress Radio. That h a fact. 
Sir, on 4th and 5th of this m)n th, the 
Ooordarsh'ln showed a live telecast of 
the AleC session. Now, are y->u going 
to teleeast the sessiJns of the other 
p.lCties also? (lnterruption.f) 

THE MINISTER OF STATE OF 
THE MINISTRY OF' INFORMATION 
AND BROADCASTI:-.lG (SHRI V. N. 
GAD3IL) : Live telec 1St was givc.] for 
the Centenary Celebratioas of th'~ 
Congress Party. wheil the other parties 
celeberate th ;il Cent enary functions, 
we will tclcca"t them. 

SHRt M. RAGHUMA REDDY: It 
is the Indira Clmgrcs') which cl,}lebrated 
the Cententary function. It is National 
Congress. The National Cong.ress is 
split into a numb'::f of parti es like 
Congress (S), Congress (J) Congress (R) 
and Congress (I). (Interruptions), Sir, 
the Doordarshan should be effective, 
impartial and iedependcnt. Now, we fitld 
that it is not ind(.·pendcnt and impartial. 
It is depending upon the Minister, 
d(.'pending upon the Ministry. They 
will work for their party, they will 
project their policies and prop~lgate the 
image of their party. Now, the hon. 
Minister has given misleading statistics. 
You would say tblt the Minister means 
Government, Prime Minister is for 
India and the Congn ss Party is for 
Indian people. That is what you 
propagate. But what about the other 
parties? You h~ve not said anything 
about th~ other parlj~s. You are showing 

, the leaders of your party, the working 
preside;:t of the Congress Party, General 
Secretary of the Congress Party and even 
for the appointmcnt of the President of 
the Youth Congress, they have mentioned 
under ~news heading' thal ~o and so 
person has beeD nominated as the 
President of the Youth Congress-I. Why 
are you not taking other parties into 
consideration? Every party is electing 
its President and its Party Secretary. 
Why doo't you mention their names aDd 
show their photogr41phs in the TV 1 
(Interrupt/oils). All theso things show 
that von are nartia.1. They are not 
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independent because they act as per the 
wishes of the Minister. I am DO t finding 
fault with the officials. If a particular 
officer does not oblige, he will be shifted 
to some other place. I would therefore 
request the hon. Members of this 
House to support my resJlution so that 
the TV and the A. I. R. can function 
impartially and indep :nd~nlly without 
any interference from the Government 
side. If they are autonomous b'Jdies, 
tht:y can be impartial and independent, 
not under the Ministry, ur.d~r, the 
Minister, under the Party to wh'ch he 
belong,. My Resolution is for converting 
the TV and the A. I. R. into autono-
mous bodies. 

MR. DEPUTY SPEAKER : Mr 
Moolchand Daga, are you witlidrawing 
your amendment 1 

SARI MOOL CHAND DAGA : Yes, 
Sir. I withdraw my amendment. 

MR. DEPUTY·SPEAKER : Is it the 
plea ure of the House to allow Mr. 
Moot Chand DJga to withdraw hiS 

amendment '1 

SOME HON. MEMBERS: Yes. 

(The amendment was by leave 
withdrawn) 

MR. DEPUTY SPEAKER: The 
quest ion is: 

It This House re~olves that the 
All India Radio and D.Jordarshao 
be c\~mvert cd into autonomous 
corporations to ensure objectivity, 
impar ~ Lllity and independence of 
the mass media. tt 

The motion was ntgatived. 

16.55 hrs. 

" RESOLUTION RE: RELIEF TO 
FARMERS AFFECTED BY 

DROUGHT 

[ English] 

SHRI JANAK RAJ GUPTA (Jammu) : 
I bog to move; ... _._, ............. w_·,.......... . ......... .. 

"That this House recommends to 
the OoverrLm nL to give adequate 
relief to farmers aff\!cte,,; by 
drought in various parts of the 
country this year, particularly 
those in the State of Jammu 
and Kashmir ana ensure regular 
supply of water for irrigation 
and drink:ng purposes." 

MR.' DEPUTY SPEAKER The 
House has to allot time for this resolu-
tion. We have to take up Half-an"Hour 
discussion at S.20 today. That is the 
time available to us. Therefore, we can 
proceed with the discussion upto that 
time. I w .. ,u~d request the hon. Members 
to be very brief. 

Shri Gupta may continue. 

[ [rallslation] 

SHRI JANAK RAJ GUPTA (Jammu): 
Mr. Deputy Speaker, Sir" due to the 
vagaries of nature, e'lcry year our 
country f.lces flo;)ds, droughts, ~h)rms 

and cyclones in diff~rent parts which 
cause a heavy loss in the eiltire country. 
A loss of about Rs. 2,000 crores is suff-
ered due to drought every year whereas 
the an.1ual loss suffered due to floods is 
to the time of abJut Rs. 1200 crores. 
Ther e are no two opinions that our 
Government at once depute sp.!clal teams 
for survey of the affected areas and the 
quantum of JOS5 sufi' ;red is assessed by 
the Central as well as State Govern-
ments through different agencies and 
they provide a Jot of relief on thc reco-
mmendations of Sllch agencies. Govern-
ment spend about Rs. 20(J crores annu· 
ally on this account. 

Some areas, some States of the 
country are such that they have suffered 
heavy damage due to drought this year. 
These are Himachal Pradesh, Haryana, 
Madhya Pradebh, Rajasthan and Inany 
other States ... 

AN HON. MEMBER : Uttar Pradesh 
is also one of them. 

SHRI JANAK RAJ GUPTA: Yes Sir. 
Uttar Prad'!sh is also one of them But. 
in my Resolution, I have soecificallv 



429 Resolution Re: VAISAKHA 27, 1907 (SAKA) 
Relief to 

Farmers Affected 
by Drought 

430 

mentioned Jammu and Kashmir, because 
first I come from th:~t State and secondly 
you know this country is lik e a human 
body. When any part of the body is 
heavy pain. 

16-58 hrs. 

[SHRI ZAINUL BASHER in the 
Chair] 

The entire b :Jdy feels the pain . Our 
Jammu and Kashmir Sta te is a very 
backward and hilly State . The people 
of the "Kandi". 

17.00 hrs. 

Area of the State mainly depend on 
such crop as cannot be grown without 
rain. Canal or "Koohi" water cannot 
reach th ere. Most of the people dep : nd 
on tourism. The State has a few plains 
on the border, but the canal water does 
not reach there, on account of which 
the people cannot raise crops . They 
also d epend mainly on rain . You go to 
any hilly area, viz. , Poonch, Bhadarwa, 
Rajauri, Kishatwad or Doda, the people 
have to walk up to 1 0 kilometres down-
hill to get 10 kilograms of wheat or 
maize. There are some areas where 
neither horse nor any other mode of 
transport is avai iable. They carry food-
grains on their back or on sheep or 
goats. 

17.00 hrs. 

But as ill luck would h::we it, there is 
drought all around due to snowfall 
deficits rainfall so much so that there are 
aeas where the peopl e do not have any-
thing to eat. It is true tha t 1 he Central 
Government assist by sending a fairly 
good amount of foodgra ins which do 
reach there . Nob -.l dy di es du e to non-
availability of gocdgrains. The food-
grains are carried on sheep e>r through 
some other means . The p roblem which 
we are facing today is that first, there 
has been no crop in the:- State and secon-
dly, there is no hope of increase in food-
grains produc tion in the near future, 
whether it be Kashmir, Jammu or Lad-
akh. You might have read in the news-
papers that our State Gov~romer.t have 

issued dir ectio1~ s telling the people to 
sow seedlings of p .:ddy at their own risk 
as there is shortage of water in the 
paddy season also. It is in this context 
that I am referring to irrigation. Irri-
gation is necessary for . r griculture. If 
there is no water for irrigation, I think, 
it is very defficult fvr the farmer to 
produce foodgrains. As far as I know, 
th : re is still about 70 per cent of land 
in the country whi.::h is un-irrigated. The 
problem is particularly acute in Jammu 
and Kashmir, where the s:m rces of water 
are not many. Only the rivers are there 
a !"d the car.als from the rivers serve only 
the plains. Through 'YOU, I want to 
bring to the notice of Government one 
thing to drive my point home. The 
Raobir Canal that originates from the 
Chenali irrigates p:aio areas. Generally 
during this s eason, that cana l has enough 
water. Its cap<!city is 1000 cusecs of 
water. But these days, it has not more 
than 400 or 500 cusecs of wa ter. Rec en-
tly, one of our experts teums surveyed 
the hills through helicoper to have an 
assessment of our snow reserves and the 
period for which we can get water from 
there in future . The report of the 
team says that if there is not immediate 
snow fall, there are not enough snow 
reserves there to give us enough water 
in the coming days. Therefore, I want 
to say that Government should pay 
more attent ion to it and should take 
some steps to supply wa ter to the areas 
which face scarcily of water. As long 
as we do not ins tall tube [ wells, as long 
as w e do not provide the la test type of 
rigs, as long as we do not construct small 
ponds in th e hilly and "Kandi'' ar eas for 
storage of water, or do not formulate 
schemes for lift irrigation or do not take 
oth er similar measures, in my vi ew,in 
the coming days I am afraid the people 
of these areas will be facing a lot of 
difficulties. • 

I have anoth er sugges tion to make 
with regard to irrigation . So far as our 
area is co .1ccrned, there are some states 
which have, perhaps , surp:us water. [f 
possible, we shou:d make arrangements 
to supply water from the Sclrplus states 
to the neighbouring stat es which face 
scarcity of water or are drought-
prone. 
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Bc.tdes. I want to m"ke another sur 
autioa. 1f we take the country as a 
whole. if I am not wrona. the produc-
tion of food1rains is ~about 180 million 

tonnes. On tb.e other hand. a State like 
oun which h;as a larco area. produces 
only one per c:ent of the total production 
In the ccuntry. If irription facilities 
are provided to the farmol'a there and 
steps are taken to supply water and tho 
farmers are able to use th~·t water Ia tho 
ftelds. I think a lot of fo:ldarains can be 
produced thcro because the fanners of 
that area aU arc q•ite h ardworkiniJ ••nd 
the •ncg1tivatcd la11d c:an be brou1ht 
under eu!tivatioa. 

So far as the question of drinkina 
water Is concorned. w: have many such 
areas like the .. Kt,.,dl"" area. if you ao 
there. if you co to some areas In s~mbha 
or Udhcnn'ur in Shrf D"cer"s c:onsti· 
tuency. y\lu w11f ftr,d that the P"OPle 
bave to walk down up to 1 5 Kilometres 
to fetch drlnkins water. The Wl'~mcn 
briaa water fron1 1 S Kil..,mcr.-c:s c:arryinc 
2 to 1 pots on their he:.~d!t. Bur. we arc 
antcfu1 to tbc Ccntra1 Oovcrnmcnt th:U 
they have takf'ft many steps as a result 
of which we have rcc:c:ivcd Sc>mc water. 
The around water level in these areas i'l 
so low that even wells cannot b ~ dua 
there. Water is supplird there throuab 
tankcn. Stall, there are some places 
where fodder and water f.Jr cattle is not 
availablr. as there have ~n no rains. 
1 request that such arrangements should 
be made- there so that the people Could 
live conveniently. • Othcrwis:. Mr. 
Chairman. Sir, the people of tho •• /Ct1ndl"" 
area in lbo upper reaton who do not set 
water. como d.»wn bill and kc ep their 
cattle alons the canal baroks 20 to 30 
kilometres away from their place of 
born. Tbcy make their ~tlle drink 
water from the canal. What happens 
.. a result or it is that tho banks of the 
canal aro damapd. they arc washed 
away ar some places aad consequently 
tbe canal water do not reach the far-
mers. thereby lcadin~ to a number of 
dUiic:ultles. Ttlus. tbe whole system 
conapae8. Tberefore, ,I would like to 
request that. as our arcat :1cader. Prime 
Minister Rajlv oa ... dhi has alen announ-
ced a relicr of R•. • · 200 croros fot" them 
-be h&s full s::rmpathies with' 1 the 

atrectcd pcopla who are now suffcrin8 
-a team sh•3u1d be sent there soon to 
assess the lou suffered by differe-nt 
states, p:srticu1arly Jammu and Kashmir 
which is a border and hilly rtate so that 
more and more r olief is sivea to ua. In 
addition to this. you know tho situation 
existina those· Thc:rcfo:-o. if a decision 
is not taken ia thia season itself. then 
we. may have to face lot of hardships 
durins the !lOwing of p.tddy crop, parti· 
cularly in the Kashmir valley. Today 
I w~u readin1 that the Jammu and 
Kashmir Oovernment bad aske-d the 
P:<'Pie to sow some other crop instead 
of paJdy. That is what I have re-ad 
today. The Srare Oovcrnm :nt had aslcrd 
its revenue staff, I.e.. from Patwari to 
T ~bsildar to advise the p cople to •n in 
for .._.,me such crop which may rc-qufre 
le!IS water insteaad of the paddy crop. I 
think very few people will accept this. 
You know tbat tho staple fo;,d of the 
Kashmir Valley is rice and in Jammu 
al., ml~t of the people are rice-eaters. 
Thercf.-~ore1 if wr-tcr is not ovailable. It 
will cre-ate difficulties. I thh-.k due to 
th1s sc-a!lnn there w1ll be demar.d for 
more l'ioe from there and you win have 
to send rice from here. Therefore. 
there it !ltill time to make some arr:tnae· 
ment by way of sinkinl wells. corstruc-
tiniJ ••Koohi"•• by lift i rription ere. to 
SU1'PlY W3tcr to tbe people there. I 
wou~d !Ribmit that there i'l need to cons• 
titute a ~>tudy team wh1ch may ao to all 
the States. and study the situation par• 
ticularly in the hill area" and find out 
the ext-:nt of dam:~•.: ,,, difFerent places. 
I also SUIJ8C!'t that the locll M. LAs and 
M.P. •s or the area should be auoeiat' d 
so th:u each and evei'J pldce"'' 1s visited 
and the dama$1.: asacaed. B!sidc:s. a job 
oriented K"heme should be implemented 
for uaempll.,yed Iandi en f .II'ID~rs al'IJ 
aari~ltural labourers. ., ·• 

Lastly, I would submit throuah you 
that it is a temporar::r relief and we heed 
source permanent .ulution so Lhat ar-
ran.cments to check the floods as also 
to aive protection from fto<"dl arc made. 
I foe1 that for thla purp.>So a separate 
b.Ja!d ahould be constitutedw and other 
c.-,untrles should be visited to ftnd out 
what mc::nsurcs are taken there to cbcck 
thou calamities. Some way should be 
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found out to check coming floods and 
droughts. Though it is correct that 
these Are natural calamities and one 
feels helpless against thelD but it is only 
duty to try to check them. Wh: Ie maa 
reached even the moon, it doe s not look 
proper that we arc not taken steps even 
to prevent these things. If we take such 
steps under the leadership of the Prime 
Minister. 

[ Enyllsh] 
SHR 1 MOOL CHAND DAOA (Pali) : 

I beg to move: 

That in the rcs(11ution'-

(i) alter "farmers" insert 

"and other econl)mically weaker 
sections." 

(ii) after "y ... ·ar" illsert 

'''as well as those who may we 
affrcted in future" 

DR. G. VIJAYA RAMA RAO 
(Siddipct) : I rise to support this 
Resolution. There: are acute drought 
conditions both in the north and south 
and a large part of the State of Andlv (l 
Pradesh is affected. 

[ Trans/ation] 
MR. CHAIRMAN: The time has 

not been allotted for this item. 

SHRI MOOL CHAND DAGA: Two 
hours may be allotted. 

MR. CHAIRMAN: Two hours arc 
enough. (lnterruplions) 

[ Engli.'1h) 
MR. CHAIRMAN Tht!re seems 

to be so m e misunderstanding. Forty. 
five tninutes have already been allotted. 

DR. G. VlJAYA RAMA RAO: Tn 
Andhra Pradesh t he State received a 
deficit rainfall during the S:>uth-West 
mOnSOlln of \ 98 4· 85 in all the districts. 
The rainfall WIS dh" erratic with long 
dry spells 11ld cau.scd conaiderabJe 

damaae t.., the ctOps suwn. The total 
failure of rains in Augu~t 1984 in all 
the districts resulted in who1 esa1e 
failure of cn Pi, cnu~jng u:1due misery 
and distress not 0:11y to small and 
marginal farmers. B,.!cause of the un-
even, scanty gappy and deficit rainfJll 
received during the season most of the 
minor irrigation sou: ces did not re<;;civcs 
any supplies. Owing to the continuou. 
dry spell and wlthering of crops, agrif 
cultural labourers Were thrown out 0 
employment. On clccount of ~hc whole-
sale failure of crops tho rural econ~)my 
recei ved a great set back during 1 984. 
85. Purchasing capacity of the weaker 
sections of the comm'lnity has rl!gi~tercd 
a steep decline anc1 th'.}re was all 
round distres~ irl the a1f~ctod nre~s of 
the State. 

Taking into consideration. all the 
relevant factors like rainf-.tll, the periods 
of dry spell, and erop conditi'.>!1s in 
vJriou~ pafts of the Shtl;!, thl! Goverll-
men! of Andhra Prad-!sh nolifi~d in 
~l1J 201 taluk't-17 I taluks in full and 
30 taluks in parts-in 10 dislrh;ts of 
the State as dr'-1,Jght affected and rdief 
opcrat ions wore started. 

During N >vembcr 1984 alm')st all 
the districts in the State exceptina 
Nellore and Chiltoor which r~ceived 

heavy cyclonic rains from 12th to 17th. 
received deficit Ta.iafull ra.,ghg from 
12 P!f cent to 1 00 per cent over the 
n'}rma1. Regionwisc the Coastal Andhra 
region registered a deficit of 1 () per 
c~nt, the R:lyalasecma regi ln 26 per 
CJnl and the Telangal1a regi01 57 per 
cent over the normal. The St Ite as a 
whole registr:red a deficit of 22 per cent 
over the n()rmal. 

The D .. cember nlonth registered :\ 
deficit of 8 per cent (or the State as a 
whole as agair.st the normal rainfall or 
only 1 2 mITIs. The deficit rainf.dl 
received during the season was al~o 

characterised by pro1onged dry !';pcltl', 
the number of rainy days b~ing few. 
During October 1984 the "eriod~ 

between lIt to 4th, 12th to 22nd and 
25th te, 3 t st were the dry ~"ells almo'lt 
throughout t be State. Dur ing November 
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and Dcc1!mber the rainy days were 
still fewer and period between 5th 
to the 31st of the month was 9.1most 
dry. 

Due to deficit rainfall received during 
the north-east monsoon p',aicd the minor 
irrigation sourCeS did not jeceive fur-
ther supplies and the avaibble water 
was not adequate for raising Rabi paddy. 
Due to near failure of north-east mon .. 
soon, dry whether is prevailing from 
December, 1984 onwards. 

Transplantation of Rabi paddy was 
taken up under major and also medium 
irrigation sources. Under mal)r irriga-
tion sources, however, transplanbtion 
took pluce to the ext ent water was 
available. The State Government sought 
for the assistance of the Government 
of India, for an amount of Rs. 365.90 
crores for relief measures and an 
amount of Rs. 5 O. 68 crores towards 
loan assistance, the total being 
Rs. 416.58 crOfes, for combating the 
present drought in all the 22 affected 
districts of State, till the end of March, 
1984. Government of India sanctioned 
an assistance of Rs. 54.42 crores in-
cluding Rs. 7.84 crores towards loan 
a~sistance. The St ate Government 
released the amount to various imple· 
menting agencies, for undertaking th c 
drought relief operations including pro-
vision of drinking water, fodder for 
cattle and contingency agricultura 1 pro-
duction programme. etc. 

As 011 31. 3 .19~ 5 the Stat c Govern-
ment have spent an amount of 
Rs. 53.795 crores on drought relief 
works. As the works are showing 
brisk progress, the balanoe amount 
has also been incurred by now OP 

works. 

The relief measures already under. 
taken for providing employment to the 
unemployed agricultural labourers, 
small and margial farmers, have further 
to be intensified during the ensuing 
months of April to June, 1985 as they 
arc normally lean months, when agri-
cultural labour will have no employ-
ment of any 80rt even in a normal 
,.eason. rhis yoar both the kbarif and 

1 boa to move : 

rabi seasons Hot being normal, tho 
si tua t ion bas worsened as compared to 
what was obtaining at the time of 
presentation of first memorandum on 
account of poor precipitation during 
October i~nd November, 1984 and al-
most negligible rainfdll during D~cem· 

ber, 1984 the hot weather period 
covered' by January and February, 
1985 not being sir,nificant at all. The 
distH'ss among the people has further 
got aggravated during the months of 
April to Jun e, 1 985 till the onset of the 
next monsoon, as they are going 
through the harrowing experience of a 
continuous drought and are subsisting 
only on the employment pr0vided 
through execution of relief works- The 
posi tion will be very acut e both in rural 
and urban art!as with the advance of 
summer. Equally grave win be the 
position of availability of fodder to the 
cattle in the scarcity arcas. 

Government of Andhra Pradesh has, 
therefore, d\!cided that the relief mea" 
sures undertaken should be continued 
without any interruption and the tempo 
of execution uf relief works should be 
maintained to arrest the likely migra-
tion of rural population in search of 
employment. 

As per the norms adopted during the 
year 1 984- 8 5 it wa s : co nsid ered reaso-
nable to pay at I ea')t Rs. 101- per dtlY 
per labourer for 25 days in a month 
during tht period Apri 1 to June, 1985. 
In all 109.4] Iakh affected labourers 
including small and marginal farmers 
need to be provided employment for 
75 days at a total of Rs. 273.525 
Crores. 

In the areas identifi ed as drought 
affected in the State, a sum of Rs. 30 
crores would be available as labour 
componen t under on going plan and 
non-plan schemes for 1985-86 for gene-
rating employment. Taking into 
account the labour component under 
plan and non-plan schemes that would 
be available for providing works to the 
affected labDurers, a sum of Rs. 243 
crorcs would be needed for taking up 
employment generating schemel. 

au ---- -----.---
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Lastly, I feel that it is a very b:J.d 
situatL>n in the cou!"ltry. The Go3vern-
mt"nt should immediately come forward 
and take droug~1t relief programmes 
in the country particulary in Andhra 
Pradesh. 

[ Tran•latio"] 
SHRI VIRDHI CHANDER JAIN 

lBarmcr) : Mr. Chainn 10. Sir, 1 support 
the Resolution moved by Shri J.:m .. k Raj 
Gup:a. The drought c .. mditions today 
are not confined tu Jamrnu and Kashmir, 
these conditions prevail in Andhra 
Pradesh. Himachal Pradesh, Karnataka, 
Madhya P1ade!.h, R..jasthan, Orissa, 
Mah'-ra!>htra and UP. us well. E\"rry 
year efforts arc made 10 fight the 
dn·ught conditillns. F.vcrv year one or 
the other pLAce is afT .:h:d by drought 
and the Central \.iuv.:rnmcnt send:i a 
Study Tc&.m to ~o.udy the situation. The 
Study Team submits its report and the 
Central Government after taki:lg a d..:ci-
sion provides relief. My submission is 
that there arc two different norms f"r 
givin& relief in C.l!".C of drought and flood. 
In the c.1se of flcods 75 per cent of the 
damage caused is compensated but in 
1 he m:ttler of drought some ceiling is 
fixed For cx:~mplc, Rajasthan Govern· 
ment had d:mand..:d Rs. I SO crores as 
drought relief but the am~•unt provid\.d 
is Rs. 25 crores o.1ly. I want to submit 
that drought relief should be proviJed 
on the sam! lines ·~s flood relief. The 
damage cau;cd by floods ~hould surely 
be 'ompensa:ed and the provi~io:1 of 75 
per cent C.Jrn;Jcnsation is quite reason-
ab:e. The remaioins 25 per cent is com-
pensated for by the State Government. 
But a simil~r provision should be mad-: 
in the case of drouaht al•o. 

Today in Rajasthan, thousands of 
villages are in the grip of famine but 
Government arc 111hort of funds to fight 
it. Such a !\ituat:on has arisen that the 
relief work• which should have been 
opened io December have not been ope-
ned even upo:~ Febru 1ry oct to speak of 
December. If relief works are not spend in 
time upto what t.me will the poor have 
to go on starving. They ~hift to other 
States lik-: Guja1at, Haryana, Punjab etc. 
Consequently, they do not get ;my relief. 
Proseatly, the situation io Rajasthan is 
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that the works to fight drought were 
started on 1 Sth April and than too in a 
very small number bec~.>.use the State 
Government do not have sufficient re-
source. This creates probiems for the 
poor and he hils to abandon his work 
and shift to other places with the cattle 
I have been repe&Ltedly pressing hero 
that drought relief should be provided in 
the 'I arne manner as is provided in 
flood relief. In the cuse of floods, loss 
recurs once and SC'me times next crop 
g,.ows very well but in the case ef 
famine, such thing~ do not happen. The 
f•arm:.:rs become dest·cu:e. people die of 
di'ieasc!l:, the cattle also• die. In the 
196 7-68 r.,minc, the number of cattle in 
Barmer, Jaisalmer d•stricts was reduced 
to one-thirds and one-fourth resp:cLively. 
For this relief, it 1s necessary to find out 
some permanent measures to fight the 
famine. 

In this connection I wa~t to submit 
that the construction of tbe Rajasthan 
Canal was started in 1957 but till now 
it has not b..:en complct ed. If we really 
want to provide relief to them and want 
to find out some permanent solution, 
then the permanent solution in this 
desert area is the R·1jasthan Canal which 
is now known as the Indira Can;~l. On 
our rcque§t on addition at arn.>U"lt of 
R'>. 200 crores h<1s been provided in the 
S..:vent h Five Yetu Plan for Rajao;than 
Canal. We thank the Central Govern-
ment for this. The type of work which 
is required for the Rajas.han Canal 
nct'ds Rs. t. 500 crores. The work cau 
be complet cd with this much amount. 
The Rajasth3n G·.>vernmcnt do not have 
that muLh of resp;Jnses to spend. I 
have repeatedly raised this question. The 
Central Government should get this work 
completed m the Seventh F•ve Year Plan 
by providing 90 per cent grant and 10 
per cent Joan under the D.:111crt Develop-
ment Programme. First we should 
complete those works which we have 
already taken in hand. We take in hand 
m:my irrigation schemes or other schemes 
and allocate just Rc;. 1 crore for one 
year but the WQrks remain incomplete. 
Our P. imc Minister has also cmphuised 
that there is need to change this policy. 
Those schemes. which ara considered im-
portant should be taken in band and 
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completed during the Seventh Five Year 
Plan A'"tcr c.>mpbt;ng tho<~":~ !IC~.:rnes 

only w.: can find a proper solution for 
the prob~em of f.1min~. 0 .II" ina f<Lmine. 
tbero: remains acu:.: c~i .. is of drinkir.g 
water. To solv~ this crisi•. water is 
bcir.a SUP:llied throuah ta11k.:rs in the 
Harmer. J.Jl!bpur and P.&li di,olricu. The 
tankers too arc in a b:ad condition 
beC.lUSC (" f whio.:h the full rcquir.:ments 
of w; tcr nro not met. Ei\rl·cr el"kJ we 
had rcquc.sted ard the Ccntr<&l Go\"ern-
mcnt had sent mil it · ry ! nr.kers there 
They had a.·rilniJt:d f,-,r W;al er for 0 &r bor-
der a·ca~ ais~. \Vc h·!d got s 'me relief 
from this arrangement Even f(>day tho: 
situalio;~ remain'> the sa.nc. Now on;e 
or tw:cc water is sup;tli :d by tankers 
aa~d s m.:- time even th.•r is ••vt c.lonc. 
Tc:n gallo>ns "f W.Jtcr p.-r p1.r10o.>n shl,Uid 
tk: pnn i.Jed but c\·cn one g;al'o:t 1)4:r 
persun io; not b .. ing mr de ;~v.Lihab' c. This 
is th•: situ:~rion. My subm:li.Si•:n is that 
unt.-a' )'• u m<1l...c s me p:rm.l~en: ar-
ran~·~mcnt for ~lri tk.na w.atcr 

[ lnlc'rnlf•lion ·) 

only in a v-:ry f .. w p.l~kcts. und.:t-ground 
water has bcrn f..u ;d ard wi·h that o.lly 
a fc;w villollft·s ~-ill b.: covered. The prub-
1. m shnuld be solv d permanently by 
acc:>sdina pri· .. rity h• th..: sup ,ly of drmk-
ina w.1tor thiOOJ:~:l the lift can 11 ra:hcr 
than to irrigat:o·l f•om the R.·jastha!1 Canal 
Q.~e crore of • Utx:e'io had b..:en sanctioned 
for Jodhpur c;ty f,ut this Mrnuunt has not 
becu 5pent &o f.1r. lf ;uranscment is 
made at this tardy speed. the way the 
population of Joc.Jhpur is increas:ng, the 
situation wil! become c~plosive 11fu~r 

aorr.e time. Even otherwise also. the 
water ens•~ in Jodhpur has alro.&dy 
start~d. Wh•at I mean to say is that 
even in those places who:re the.o never 
used to be wa~er c:riais. there also wa:er 
crisis has arisen b~causc due to acanty 
rains during tllo la<>t tt.rc;e to fllur years 
the water level or the wells bas gone 
down. There. fore. to solve: the drinking 
w.,ter problem of Raj.&sthan thor.: is need 
to formulate a p'an utilising the Rajas· 
than Can·LI. The Rajasthan Government 
ltavo actually formulated a plan. I want 
tb<Lt it should be c:~~:ecut .. d at the carli-
c\>l. I have ahc;:dy requested the Cen-
tral Government that the D•crt Dove-

lopmcnt Programrn: 11hou!d be cq•Jatcd 
with the Hill Area Programme and assis-
tance should be p:ovidcd with 90 por 
cent grant and 10 per cent loan. On~y 

then the.· drinking water prob'em caa be 
solved there. ln addition. the Pro• 
grammo of irrigation thn,ugh tho Raj.JS-
than Canal shou·d b~ expanded further 
and implt>mcntcd W •th thc!IC words I 
supp,,rt th'! Resolut. ,n. 

lEngli.slrl 

SHRI CHINTAMANI PANIGRAHI 
(Bhub..-e-.war) : Sar. I surport this 
R~so·u· iu:a which has been m,•ved by 
Mr. Gup•a 

Sir. this rrl,blcm of drought has "''OW 
bc.:omc a scriou• ra,blcm and alrno.t 
8 States in this c,.,uatry h.ave been 
,,fTc:ctcd including my State.-, Oti~sa. 
Fr•"~IR the rep1•rt it appear" that a total 
crop area of 3.:!0. 84 lakh hc:ct:ucs and 
a t~tal rnpulat.on of 99 1 28 lakh!l ., d 
a total cattle popu:a:ioa of 308.1 S 
lak•t"l have b:cn affd:tc:d in th: R. States 
by thi!l droua:ht. 

Sr. to> m.:ct this p:oblcm of drought 
in d itrer·~nl Srates. every year the Ct'ntre 
by way of r.:licf is ad,·ancing un an 
av.:ragc R' SOO croro-; to '\".uiou~ State~. 
Recently h Oti~,a. ~tdded to the11c 
drought condition!!, a cychl~ hus tnken 
p!aec where ab •u! S d.stric.s havc been 
a trc.:t '"d. Th cy are Samb:\lpur. 
Kconjhar. Cuttack. O.alaso. c aond p1rts 
of Puri. S 1. the d ro;1ght COaldition was 
very serious and now the cyclone has 
al'\0 affected about ~ distric·s in Orissa 
and more than three lakhs of Jte<"ple 
h<lve bern affected and thou~an.Js of 
hou~cs have been completely dcvastt'd 
and immediate relief is required. though 
the Central Government h also d;)ing 
something. 

We arc grat"fu\ to the Central 
Government for meetina the drought 
cond tiona i., Onssa. They hava 
.. r.ctioncd about a~. 85.9 crorcs. 
We hJvc requested the Oovcrr.ment 
,., at lcaat s~nc.i.,n R'>. ltl 0 cr., res. 
In two-thirds of my Sta·e.. Orissa. 
out of 31 4 block, u lrra :>at 2 00 blocks 
b.·wc been !,..ft"cctcd. I Woluld 1cquoat 
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the bon. Minister that if they reconstruct 
them. it will be better. 

The immediate p; oblcm before Orissa 
today is drinkmg water. Though the 
Ct:ntral Government has sanctioned 
thouosands or tubewclls f,tr p:-oviding 
drinking water in the villn:;cll, yrt it 
so happens that pe~h.1ps the tubewe\ls 
were not dug to the depth th<lt w:.ts 
required or the water lev.:l h"ls gone 
~own to such an extent that almost 
40 JlCT ce1·.t of the tubew:lls are 
defunct becau·•e th~ water r-.."'I•Jrces 
have gone down. though the Central 
Government has !'ip~nt crorcs of rupees 
for providing drinking water. I hope 
immcdi-ltc:y sr_.,me so:ution will b:: found 
fllr mc:cti'lS: the drinking water CTI"iiS 
in Oriss. Added t.~ this. there is 
ahort;•ge of power :Jnd it has so happ::ned 
that pc:rhap-. 15 per cent puwcr-cut 
•s there in indu ;tries. vil'ages and tnwns. 
So. a very seriou<; situation is d.·v.:loping 
in om· State. I W<lU'd like to submit 
to the hon. IVIinister tha• there was 
th\nkin~ on tho: part of the Central 
Gove1·nment tu have some l"ng-tcrm 
measures to asd<;t the State Gov~•·n

mcnt in facing the n.atural calamities. 
Every y.:ar they ilrc !>pending Rs. S 00 
to Rs. 600 crorc:s. I h,,pe the Central 
Govc:rnmunt is seriously thinki• g to 
have a kird of p:rm~:tent me'lsures 
to av"id this kind of natural C.\lnmiti~s 
cvc'y year. for which the Central Oove,n-
ment i• spemt:ng ab,lut Rs. 500 to 
Rs. 600 c~ores. 

I request the h"n Minister that 
permanent assets shou:d be created 
for the programmes like NREP and 
RLECP that the Central Govcrr.mcnt is 
fundi 18 b.:caua: erores of ru..,ec:s have 
been spent by the Central Govcrnmc•·.t. 
We create permanent productive 
so that these ratural calamities 
drou8ht and ftclods are pre;; vented. 

assets 
like 

MR. CHAIRMAN : You "'ill continue 
neJtt time. Shn Janardhana Poc-jary 
t.:J make a statement. 

17.41 hrs. 

STATEMENT RE. D. A. OF 
CENTRAL GOVERNMENT 
EMPLOYEES FOR PURPOSES 

OF RETIREMENT BENEFITS 

THE MINISTER OF STATE IN 
THE MlNISTR Y OF FINANCE 
(SHRI JANARDHANA POOJARY) : 
While presenting the Budaet for 1!185·86 
I haJ stated that the entire dearness 
allowance sanctioned upto the average 
co"lsumer pdc.:: index level of 568 would 
be treated as pay for the purpoH of 
retirement benefit for employees 
retiring un or after 31st March 1935. 
Certain d..lubls have been raised regard-
ing the ojleratioa of this concession 
in terms of the orders that have been 
issued. Bt.:fore the announcement of 
this co:1cessio:1 in the Budget speech. 
dearness all"wanco; upto tbc average 
consumer price ind..:x level of 3 20 was 
taken into account as P<lY for pmposes 
of retil·cmcnt benefit. Clarifications 
arc being issued to enable the dearness 
;lllowar.ce sanctioned upto consumer 
price irdcx level of 568 to be taken 
into account for the purpose of retire-
ment benefit for all employees retiring 
on or after 3 Jst M.uch 198 S with 
effect from the dates on which they have 
drawn such de !rness allowance. This 
wi!l be a one-time concession given to 
the retiring em ployces ·md no past cases 
or employ~cs who had retired prior to 
31st March I 9 8S will be reopened on 
the buis of this decision. 

17.43 hrs. 

HALF-AN-HOUR DISCUSSION 

[Englllh] 
Streamllining of Gramin Banks 

PROF. NARAIN CHAND PARASHAR. 
(Hamirpu.-) : Sir. in answer to tb e 
Started Question No. 509 on 19th 
"-pril. 198 5 the hon. M nistcr 'f State 
for Finance Shri Poojary gave some 
h~formation regarding th..; functionina:; 
of rural banks and stated therein 
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that it hal' been decided by the Govern• 
ment to transfer the supervision and 
control etc. of the RRBs to the 
NABARD. 

To one or my Supplcmcntarics as to 
whether the granting or licences f,,r 
openin1 of tb' Brar ches or RRBs h •d 
a 1so been transferred to the NABARD, 
the informahnn was given that ;1 had not 
been done and that continu~d t" be 
willa the Jllcserve Bank of India. 

Basically, now there will be tw\l 
banks controlling RRB". First is th.: 
Reserve Bank. of l;l.Ji.l which will 
determine at wh:ch }ll.,c..: to ,,pen a 
Branch of the Rura· Bani.; and se.;ondly, 
the NABARD which will C·J.atr\)1 tho.: 
f~o~qcti >1i'l' or w ,;c·a w.l. sap :r>'i . ..: the 
functionins. Thi~ i~ add.ng qu 1lity to 
the control aspect. 

Secor~dly, what is m\)st do:f~ctivo: 

about these rural banks is the a~pc..:t 

of their functi,,nins. The rcs,>urcc 
base of these bank.5 is very poor with 
the result that lhe I\Jans they h.ive to 
advance on differential rate of inh:.·est 
are either nil or very much lim·ted. 

I will &ive you the fi&ure.-. a' to wh•H 
ia the rcS\>Urcc ba .. c of thes.: RRB!. 
JS/; c.·f the f'Jnds of the RRB> come 
from th: G.>v.:rnm..:nt a,d ] 0~~ from 
NABARD. IS"~ c:.>me fro'll the 
commercial b.1nk.s which sponior them 
und 30~~ are rai~d by the RRB">. 
This means they have I o depend upon 
these four important agcncacs, the 
Government, th~ NABARD, the 
com;n.;; cial b.mk. and ultimi\lely on 
themselves and the functioning ha." not 
been sati~factory. Tb ro hu been a 
very atiff competition with the commer· 
cial banks. The former FmancJ 
Minister. Shri Pranab Mukherjee, had 
aaid in Calcutta llut no branch of the 
Regi.Jnal Rural B.tnk. wou1d be allowed 
to be converted in!o a b;-ancb of a 
commercia\ bank though there miKht 
bo a demand f r this. So far so good. 
But what is the condition of tho RRBs ? 
Their condition is so u uat is factory 
that Government have appointed a 
Workina Oroup with Mr. B. K. Dhar 
as Chairman to look into the various 

aspects. Oivin& l<>an" i-; only one aspect 
of the situation. They arc not able 
to satisfy all th'! perons who war-t loans 
und~:r the DRI because the rcotourccs 
arc limited. The srnn,.oring bank.a 
w..>uld r-ot Hk~: thdr I :-ad b:11k.s to 
remain b:hind and the RRBoJ to shoot 
up. There is unf.&ir con petition. 
Second:y, th.: dcpi.>sits arc very pJor. 
A.:c.J . .Ji.ag to one stuJy, the avcrasc 
pcraccuu·uin the RRBs is Rs. 691. 
Then, the per!oons w .. o ar• app.~intcd 
there arc sup,,scd to be locl'l persons. 
from the sr.m! State. This is a very 
{C\)Od idea that pcraon!i from the anmo 
State will be appointed in lhcae RRB•. 
B~t what aba.u their traini.ls? What 
ab.Jut th•.:ir fu!urc p:os,lcCI!I.? There 
i"' deep rs:scr.tm~nt ana.lng the employees 
work. ana in the RR Uo; bc~ausc, compau:d 
"' their ..:ountc:rp .. rrs in the ct•mmcrcial 
b;•nk.s, th"-Y have very p.~or chances of 
pr\Jmotion. Sin.;c: the chances of 
promoti\)n arc very poor. the functioning 
or tbC$C: B.mk.s has rcm.Aincd P•JOr. 
People bav.: bc.;omc dissatio;ficd. 

Now I am qunting fr<•rn the editorial 
or tho /~o·.omiC" Timt•s dat cd the t It h 
Octob-:r. 198 -t. in which it has been 
stutcd that in !IICVcn years these ba,k.s 
have lo:.t R '· S. 61 cror es and tho 
accumu'atior or IOYt:S in the COISe of 
IS Rcgi .mal Rural Banks ha"i wapcd 

out th-:ir c:Uirc share capital. This is 
O::Je Of the obs:n·ation". 

But the mo,t disquietin1 a~pcct of 
the functionina of the RRBs ia the1r 
pt'lOr covcra11e. In my nwn State 
Himachal Pradesh, only tbroo districts 
arc covered by the RRB,, and the total 
number of districts there is 12. In our 
country we h•ave more than 400 districts 
and I think, n·.Jt m:>re than 288 or 300 
districts have been covered. And 
whichever di~tricls have been covered 
th::re has b.:en an unfair compct1tion 
with the commercial banks. So, it is 
high time that the Government came 
in with an amcadmcnt to tb ~ Ro&;on:.d 
Rural B•mk.s Act, 1.> that the baloon 
that is ftoati:-g for the public good 
d .Jc:a not ultimate y fall down and act 
cra!>hJd, so that the people do n"' loao 
wha~cvcr b.Jpc they hav.;: in the function• 
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ina of these banks. Even some of the 
commercial banks are attracting a 
bad light. You know that happend 
in some of the banks; the Governm'.mt 
have declared a moratorium on thc~ 
on issuing loans, etc.; three banks, I 
think, have come under this moratorium. 

So, what I want to know is what is the 
effective reslructing contemplated by 
the Gov",rnment in order to make 
these RRBs sdf·supp.)rting. Why 
should they look to the spoI.soring 
banks? Sponsoring banks help them 
only to some extent. I would like to 
know what is the total advance in the 
sector of DRI given by the RRBs in 
the country to the p:ople who are 
eligib~e for it. Secondly, what is the 
ratio of the loans under OIR to those 
hiven by the commercial b~lnks ? I would 
also like to know wh:lt is the Govern-
ment going to do over tho qu estion of 
competition b~cause in the dist:icts 
you have the RRBs and you have also 
the c,-,mmercial banks ; and any person 
who wants to have an account would 
prefer to a commercial bank than to go 
to a Regional Rural Bank bec.\ use the 
RRB docs not h:lve even tile facility 
of issuing drafts, it does not h:lvC so 
many other facilities;, it lacks in the 
service facilities. The commercial 
banks are more advanced. The person-
nol ~nd the employees working there 
are well trained. They. have better 
knowledge. They have better 
chances of promot ion and all this is 
resulting in frustration and the Govern-
ment is sitting tight over the report. 
Every time where the rcport is coming. 
A Working Group hJS been set-up. 
Similarly there are various amendments 
under consideration of the Government 
for improving the functioning of the 
RRB.. It is high time that a clearcllt 
policy regarding the fUDctioning and 
scope of the RRBs vis-a-vis the commer-
cial banks is laid d wn so that there is 
no unfair compelitio"l between them 
and these RRBs which were floated by 
the Government in order to help the 
rural poor are actuaIJy able to help the 
rural poor. What I want to stress in 
tbis argument. is that the rural sector 
requires morc facilities for banking and 
you Ihould have sive:l more facilities 

to the RRBs than to the commercial 
ba,ks. Wh 1.t is hlpp~nillg now is 
jUit the reverse RRBs are fU'lctioning 
at places where ther~ arc no metalled 
road~ and where perhaps t here would 
b~ no tel epho.le f.lci lity and commercial 
banks arc comiag up fast. So in cas~ 
you are going to transfer the contro I 
and supcrvision of its fU.lctioning to 
the NABARD, is it fair that you should 
continue also the policy of getting 
licence from the Reserve B.mk of India? 
The Reserve Bank of India bas its own 
wise ways of ueali.lg WiCl th 'se problems. 
If you look at some of the answers 
given by the Minister himself, a large 
number of surveys were conducted by 
the b~nks in the districts and the 
Reserve Bank of India is very stingy in 
the grant of licences. So the result 
is that the poor people continue to 
clamour for more branches. But 
whether you give "n RRB or a commer-
cial bank, the Government should be 
clear as to what are thdr functions, 
how to avoid the adverse competition 
develuping between them, and how to do 
away with the frustration that is creep-
ing up among the employees and lastly 
how to benefit the persons who are 
meant to bo b~J1c1ited, that is tht: weaker 
sections of the society" who art! eligible 
for lo.tns under the differentIal Ra Ie of 
Interest scheme. 

These arc some of th e points for 
elucidat lOll and clarification and 
effective intervention by the Govern-
m~nt if you aro to save the future of 
these banks. Olh'~rwisc, they will 
collap')c onc day and you will find that 
the commercial banks will be able to 
swallow them and the Rural Banks will 
disappear. 

THE M[NISTER OF STATS IN THB 
MJNISTRY OF FINANCE (SHRr 
JANARDHANA POOJARY) : I am 
grateful to the Memb-:.:r for giving me 
an opportunity to rernJve the doubts 
about the functioning vf the RRB". 

The Renional Rural Banks have been 
set up in the country to ameliorale the 
conditions of th e people residi ng in 
rural areas. The persons who are 
,ctting benofits from rural banka aro 
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people whose income does not exceed 
Rs. 6'00/- per year. This is a low cost 
structure bank. Here I want to make 
it very cleac that whi!o We compare 
them with the commercial banks, the 
commercial bat\ks arc looking after tne 
trade and industry and other commer-
cial de'" lings in the country. The need 
\Vas felt that when it was found that 
the scheduled commercial banks are 
not in a position to cater to the needs 
of the weaker Sections and th..! Govern-
ment has come forward with the RRBs in 
the country. DUring the Sixt h Plan it was 
the intention of the Government to set up 
170 Regional Rural Banks in the country 
covering 210 disitricts Here the 
involvement of the State Government 
is also there. In the share capital 
50% is coming frolll the Central Govern-
ment, 3'% is coming from the sponsor-
ing bank ~lnd 1 5/~ frJnl the Sta to 
Government. Sir, w hat was the perfor-
mance during the Sixth Five YC.lr 
Plan' The target was to set Up 170 
Region'll Rural B~nks in the country 
covering 270 dic;tdc s. T~'c performance 
at the end of March 1985 is 1 ike this. 
We were able to set up 183 regional 
rural banks as against the target fixed 
at 170. We could Cover 323 districts 
as against 270 districts to be covered 
as per 1he target. Now, what is the 
cash deposit ratio? If the deposit is 
Rs. 100, the regional rural banks arc 
giving mOre than the deposit amount. 
Now, in some cases, 'for example in 
Karnataka. the credit deposit ratio is 
190%. If the dep~)sit received is Rs. 1 00, 
the loan advanceJ by the regional rural 
bank is Rs. 190. So, this is m cant 
for the weaker sect iOilS and in order to 
develop their econonlic conditions, th'!se 
bar-ks havc been set up. At the time 
of the appointment of tho staff, so far 
.s the service conditions of the em-
ployees are concerned, it was clearly 
made known that the operation of 
these banks is confined to the people 
whose income docs not exceed Rs. 6500 
and small opera tiO:lS are taking place. 
The operation of these banks is in 
the districts and in rural arc?s Even 
at the lime of the passing of tbe 

structure and their salary would be on 
par with the State Government emplo-
yees as also their se~vjce conditions. 
Now, he says thlt there is frustration 
among those people. We have to con-
sider the plight of the peoplo who are 
residirg there in the State, in the rural 
areas. 

Tht' hon. Member bas mentioned 
abol:t the percentage of funds deployed 
for the purpose of giving advances, He 
has ment ioned the ra t io as 3 5~~, 2 6% 
and 1 5%. I-Ie has said that 30% of 
the fund is coming from the R R B. 
The ratio figure given by him is not 
correct. The amount that is coming 
from the NABARD is 50~~ and the 
spohsored bank is 35%. Th e balance 
is coming from the RRD The hon. 
Member says that the power to open 
the branch should be gh-cn to NABARD. 
So far as the regional rural banks are 
concerned, be says that the NABARD 
should be given the powers to open 
regional rura 1 banks and no t the Reserve 
Bank of India. A~ the hon. Member 
is aware. there is a Bank dealing wit h 
the licensing policy for the entire 
country. Fur this purpose; there CQuld 
br only one agency. The Reserve Bank 
of India, on the basis of the recommen-
dations fr im tIle State Govcrnmt:nt, 
grants the licences. The idcn t ification 
of the branches to be opened as also 
the place is dime by the Di strict Con-
sultaLive Commiltt}e. It is the machi-
nery that has b.!~n s-.::t up by the State 
GoveH'ment. In that Committee the 
representatives of the b~:nks arc also 
theft~. Tiley recommend the places 
where tbe branches should be established 
and it is routed through the statemen t 
Government. On the - basis of the 
recommendation of the State Govel n-
ment, the R.B.I. gives {he licence. Now, 
for branch _licensing, during the period 
fh)m March 1982 to March 1985, the 
target was set thal there shou~d be one 
branch for 1 7,000 population in rural 
and S~ mi-Ulban arcas. 

ILeQ hrs. 

Act, when the H'gi()nnl rural bank was So, the I{cserve Bank of India will 
bcing8et up, it was made very clear fil d out how many branches are to be 
Jo tile employees that is was a Jow cost given to how maay banks. Cooperative 

~ _ ..... ' ... .J,..I, ~..... J"~'''''''''',.n 
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Banks, private banks and commercial 
banks are functioning in the area. 
While aiving branches to the particular 
are.lS, the Reserve Blnk of Indi a will 
take into consideration all the factors 
as to whether branches arc required in 
that area, whether the branche8 which 
are functioning arc adequate for the 
region, whetheJ th.!re is one bank for 
17 thousand population or whether it 
has exceeded or whether there are 
more brt!nches and so on. There is 
one agency for taking into considera-
tion all these f3ctors and this one agency 
after taking all t he factors into consi-
deration is granting the licences. For 
example, so far as the Regional Rural 
B.\nk is concerned, if this power is 
given to the NABA ~D, there win be 
conflicting views and where no bank is 
req u i red in the region, a regional rural 
bank could, be opened by NABARD. 
In order to avoid this duplication.. in 
order to avoid these distortions, the 
power is given to the Reserve Bank of 
India. The Reserve Bank of India is 
taking all these factors into considera-
tion and theil only it is giving tho 
licences. That is why last time also I 
have submitted that there is no such 
proposal so far as this aspect is con-
cerned and the Reserve Bank of India 
alone is the central a.gency whicb is 
going to look after t be branch licensing 
policy. That is what I have said. So, 
there was no ambiguity so fJr as tbat 
position is concerned. The hone mem· 
ber has given some of the points last 
time also and I had told him that we 
would take all these suggestions made 
by him into consideration. There will 
be a comprehensive Bill, which has been 
suggested by NABARD. It is under 
the consideration of the Government 
and definitely, the suggestions of the 
hon. member will also be taken into 
consideration at that tim 0; and the 
Bill will also be introduced in the 
Parliament. 

PROF. N.O. RANGA (Guntur) : They 
say there is a 108S of Rs. 40Q cr~res. Is 
it 80 ? 

SHRI JANARDHANA POOJAB.Y : 
Sir, some ReSiooal Rural Banb are 
incurrins lossos, but the fact of tho 

matter i. this. We have to see tbe 
objectivo for which it has b.:en set up. 
As I sta ted c"rlier.. W~ are giving more 
loans, even if th.! deposi~ is Rs. tOO. 
All these factors are there. In addi-
tion to that, the hon. member was 
pleased to make a point stating that 
sOll'lethio'g more should be siven to the 
employees. Th':n there will be a more 
difficult position and ultimately, it may 
lead to the closure of the banks also. 
We should not go for that. The hon. 
member also should cooperate with us 
boc1use it is meant for the weaker 
sections. We have to keep in mbd 
for which pal'pose we are doing this. 
Weare creating employment in the 
rural areas and if m')re and more 
services should be provided for the rural 
folk, it will be better. I appeal io tho 
hon. member to advise the rural bank 
employees also to come forward with 
dedication and commitment to serve 
the rural folk. They are most Iy margi-
nal and small farmers and they bdong 
to the weaker class:s as they w;)rk as 
agricultural labourers. 

MR. CHAIRMAN: There sh·Juld be 
th e same pay for the S:lmt: work. 

SHRI JANARDHANA POOJARY 
The State Government gives the same 
salary and other service cJnditions. Sir I 
you know the commitment we are 
having. 

PROF.N ARAIN CHAND PARASHAR 
(Hamirpur) : The Minister has not 
answered mY b·'sic point. I 3ske1 him 
for the figures abJut the advances given 
by the Gramin Bank Vi~·~l-vis the 
other b.L Iks under DRI. That is very 
important. 

SHRI JANARDHANA POD] \RY : 
Under differential rate of jnt~rest, WI) 

bave so far given Rs. 444 crores from 
commercial banks and reglon.11 ru:-al 
banks. To bJW maay people; and how 
many accounts are there? The numb!r 
of person, is 42.95 lakhs Out of these, 
49% IJe8 to SCheduled Castes anJ 
Scheduled Tribes. The amount that is 
given by this reaL-mal rural bank i. 
comins from the spo,uoring Bank. They 
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are routioa it through the relional 
rur?l bank, and the sponsorhg banks 
are living to the regional rural bank 
at the rate of 2%. The region~l rural 
banks are giving it at the rat e 
of 4%. We have to take into 
consideration not only the regional 
rural banks in the district. We have 
in the distriot all tho commercial banks, 
including private and publ tC sector 
banks. The amount that is giv~n is 
Rs. 444 crore~, as I have ~lready 
stated. 

Regarding the percentage to be 
liven, the target is 1%. We have al-
ready given 1.17%. SJ, in respect of 
th c amount t ha t is given by the RRBs., 
I will place before the House the 
figure that is available. Rs. 35.207 
crores have been given to 36,44,344 
persons. 

MR. CHAIRMAN: You can supply 
the fiaures to the hon. Member. 

SHRI JANARDHANA POOJARY : 
Subject to correction, when I reply to 
another Member, I will give the correct 
figure. 

[ Trans/ation] 
SHRI VIRDHI CHANDER JAIN 

(Barmer): Mr. Chairman, Sir, the rural 
banks have done a very Commendable 
work in our country. If regional rura 1 
banks had not been set up, then 
commercial banks or nationalised 
banks would not have been set up 
in the desert areas. The setting up 
of regional rural banks in areas which 
are hardly accessible hus benefited 
those areas much. The area of Jaisalmcr 
District is about 17,000 sq. miles and 
according to the norms fixed by y0U 
there must be one bank each for a 
population of 17,000. The population 
of our district is two and a half lakhs 
w bereas its area is 1 7,000 flq. miles. 
In other words its area i:) 38,000 sq. 1m 
I would like to know whether keeping 
in view the circumst:.lnccs prevailing in 
our area, Government propose to relax 
the norms fixed for the wbole country 
in respect of our area. I do not want 
to say about my area alone. Do you 
nrOnORp. to ~et un morc bn~nches by re· 

laxinl the norms fixed on an all India 
b..\sis for all those pl::ces where the 
p:lpulat ion is less but the area is more ? 

Secondly. I wou1d like to submit that 
the regional rural banks have been set 
up for providing help to the poor people 
and the poor farmers. When I met tho 
Hon. Speaker to elicit further 
information on this point, he pu t the 
quesiton to me whether they were meant 
for the p;)or peopl e and or the rich 
people. He is also right. But in his 
reply the hon. Minister has said tha t 
only those persons will be provided with 
help whose income will be upto 
Rs. 6.500. The rich persons can make 
alternate arrargcments. Other wise the 
marginal and sma lJ farmers may not be 
ab le to take advantage of them. The 
arrangements mado arc perfectly all 
right. The Land Development Banks 
are not encouraging loans for works 
under I.R.D.P. I have seen that 
they hesitate to sanction even one loan 
for any work under I.R. D.P. 

Thirdly, I would like to say 80meth!ng 
a bout the diffierential rates of interest. 
Th esc banks are au thorised to give a 
differental rate to extent of 1 per cent 
only where as the nationalised bank can 
give upto 1.7 per cent. I would like to 
know. Wby one per cent has been 
fixed ? The poor people live in the rural 
areas. They mUt)t be authorised to give 3 
per cent what to speak of one p~r cent. 

SHRI HARISH RAWAT (Almora): 
Sir, I would like to know from the hon. 
Minister whether it is proposed to 
sponsor rural regional banks through the 
lead bank in the district. Our experience 
is that where there is a lead bank, tbey 
say, the Bank of Baroda, the wOlk of 
sponsoring R.R. B. there is heanded 
over to the State Bank instead of that 
bank, which leads to lack of coordin-
ation in sanctioning and distributing 
advances under R.L.D.P. and other 
types of advances in the district. Under 
this systtm, certain areas get benefit 
whereas (Abers are deprived of that 
brnefit. ( wuuld like to know wh ether 
it is proposed to sponsor R.R.B. in 
future through the rural lead bank ? 
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Secondly, I do not p lead that th e pay 
of R.R.B. e mployees may be increased 
bqt I do pl ead that t h eir p romotional 
avenues shou: d b e mad e better. They 
have got no ot her mean s of promot ion 
at present. So, l would li ke to know 
what steps ar e proposed to b e t aken by 
you to in crease their promo tiona l 
avenues as it is not a temporary i ssu e. 
It r ela tes to their wh o le career. 

Third ly, Si r, I wculd lik e to po int 
out that the em ployees appoi n te d in 
R.R.B. are given inad _quatc banki ng 
training. I wou~ d like t o know th e 
duration for which th ey <1re being give n 
training at present. Afccr tr a ining th ey 
are posted in d iffcrc:-,t br ~ n ches . I 
demand that their trai~1i ng p e riod may 
be increased so th :~t nft : r get ti r1g t rain ing 
they may be <1 bl e to p er for m the j Jb 
of di , burs ing loan etc. in various 
branch es. 

Th e set ting up of ru ral b anks sho uld 
be purpose o ri ented. It seems that 
wherever th ~s e b .1nks h,tvc b ec:1 
entrusted with the responsi bility of 
sponsoring R R .B., they have becom e 
security-orient ed i r.s tead of purpose 
oriented. Since you p r<' pose to for-
mulate the li cer.sing p J iicy for the future, 
I would like to p 0i nt out th o~t th e existing 
norms are very rigi d d ue to which the 
far off p!aces, p articularl y the hil ly 
areas, where road and oth er faciliti es 
have not yet b een mad e available , ar e not · 
getting any benefi t fro m R. R. B. I would 
like to know wh c:t h er you propose to 
relax the norms for the hilly ar eas while 
formulatin g the new po licy. 

[English } 

SHRI CHINTAMANI JENA (Balasorc): 
I would like to ask the han. Mi nist er 
only one or two ques tion . Whil e replying 
to Prof. Parasha r on th e 19th Apri l, 
19 85, th e ho n. Mini ste r had ment ioned 
that the beneficiari es in order to get 
loan from the RRB or o th er fac il ities, 
shnuld hav e an income of r.ot more th J n 
Rs. 6 , 500 per year. In thi s connec tion 
the Hon. Spe .t ke• a ls::> , on that day, 
while P rof.. Pa rashar was p crt t ing the 
supp le men tary, h:.rd obs0rvcd oac th ing. 
That alsv w<.<s r epl ied partly by the hon . 

Minist er. I WJn t to ask one question. 
Supp Jse one pe rson, Mr. X has landed 
p roperty of 40 ac;es. If he has got three 
o r Lmr sons, in the n;tm ' of family 
p ar tition by mutu<>l understanding they 
will divide the p:·operty into four or 
fiv e shar es and by that their income, 
individually, will be l ess tha n Rs. 6,000 
per year o r so So by one transaction 
four perso ns will be eligible for the loan. 
So, to avoid it what is the action taken 
by the Minist ry or the Government to 
prevent such divisi on into four shares ? 

Sccor d ly, an oth er hon Member also 
said that th e scope fo r promo tio:-~ is 
less. I want to know a bCJut that also. 
The h on. Min i>tcr has already mentioned 
that th e transfer and promotion of the 
staff of the RRB will. b e in that parti-
cular district. But we have noticed in 
the field thctt some, managers or other 
staff memb~r of RRB are continuing in 
one pl ace for more than fiv e, seven or 
ten years, bcc.mse they are local people. 
They h3ve go t so me vested interests to 
continu t>. Apart from tha t there is 
some similar ity betwe en the bank 
employees and other commercia l ba nks 
a Ld RRB. The local people a re mostly 
i\literate people, or they have no know· 
ledg e about banking business. With 
th eir help these people are continuing 
in one p lace. May I kr;ow from the 
hon. Mini ster why their tr3nsfa ard 
promot on ar .; not made th rough! out the 
State instead of staying in the lead 
bank in a particular district . Their 
tr ansfer and promCJtion etc. may be 
co ns idered from that point of view. 

• 
Thirdly, while replying to the 

que stion, the hon . Minis ter had cited 
t~r e example of Karnataka where the 
inves tm ent is 190 against a depos it of 
100 I ful :y agree with the Minister but 
when w.: are 0 :1 ly accommodating the 
benefici ori es who are small margin1I 
farmer s land ess labours we have t o do 
so mething fo r them, as they have no 
sc CJ pe to make deposits. M ay I know 
from the hon. Mini ster wh ether such 
incid ents are brought to his notice or his 
Ministry 1 Aho there are som~ RRBs 
wh ich a re in , isti ng on deposits. That 
is, unless certain amount of dep osits 
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are there they are not going to disperse 
the loans. Is it a fact? If is a fact ? 
that what is the remedy of it ? 

We are accommodatIng rural artisans 
as beneficiaries under JRD P and ERRP 
in Orissa. But they cannot take the 
benefit of this scheme because th\!y 
have no landed property to stand as 
surety. Some of the rural banks insist 
on dep~sit as well as surety. In case 
somebody docs not hrvc la"ded property, 
he has to produce ~moth()r person, who 
has landed property~ to s'and as surety on 
his bdulf. Is it a fact? If so, how 
can the poor artisans who are landless 
h.bou:·crs, be accommodated and bene-
fited llllder IRDP ? 

SHRJ JANARDHANA POOJARY: 
The hon. Member, Shri Parashar, 
asked for the figm es of DRI loan given 
by thcRRB. Inth~ year 1984 an 
amount of Rs. 5.26 croft's was given by 
RRB to 411 5 ". accounts. 

The hon, Mt:mbcr J Shri Jain has said 
that the rules for opl'ning of branches 
in hilly, tribal and desert arcos should 
be rdaxrd. AIr .:ady t h rc is such a 
I ule. While consid~Ting op.!ning of 
bt anchcs in such areas, Reserve Bank 
I ehlxes its ruks. They consider the 
plight of the people, economic condition 
of that area and ~dso the developmcnhd 
,:ctivit y. Aft c r considering them, they 
grant licence for opening of branches. 
He has made som~ suggestions. 
D.!finit ely those suggestions will be 
COl v~ycd to them. For the information 
of the hon. Member I have asked the 
Reserve Bank people to listen to thi, 
discl1l>sion. They are notl~ing all Y0ur 
suggest ions, Definitely I am going to 
give dinclinns to take up all your 
points and suggestions. 

The RR B's share in IRDP is 33 per 
cent.. The hon. Mt.:mbcrs, Shri Rawat 
and Shri Jena, a Iso made cet tain 
suggestions. They have said tbat the 
people at the RRB are takinl securities 
and also that they are not tltivioa loans 
to the weaker sections. Here I want 
Ll make it very clear to the RRB ,'nd 
abo to the commercial banks that they 

dering loan applications from the weaker 
sections. If they demand, action wilt 
be taken against those people. I request 
hon. Member, Shri Parashar, to 
advise the employees to help the poor 
people when they come forward for 
assistance from banks whether it is 
RRB or commercial bank. 
18.24 hrs. 

[SHRI SHARED DIGHI in the Cbalr] 

Unrer IRDP or even under Di fferclltial 
Rate of Interest, whether it is for the 
priority sector or for the weaker 
section, no bank officer can demand :1ny 
dcpC'sit from these c\assC's for givinr, 
loan. Under the Difft!fcntial R·.tte of 
Interest and also under the IRDP we 
are touching the poorest ~tmong the 
poor people, t hose people who do not 
hn vc clothes to wear, who do not have 
two meals per day, who do not 
ha ve shelter. In order to lift t111.:01 
above the pov~rty line, We arc giving 
')omething to them and asking them to 
generate income out of it and then to 
paY back. Commitment and CdUC.lt ion 
is required among the employees, 
whether it is Regional Rural Bank or 
whether it is a commercial bank. Whc.) 
these p~'oplc come to bank for <tssist-
ance, th('sc bank people ~hould work 
with commitment and education. The 
poor people in this country hesitat e to 
10 to the bank ~nd got the assistance. 
The atmospher e is not s:.ltisfactory irsidc 
the banks. When the pcor people come 
to the bank, the bank employees think 
that th;y are the be2gers and most of 
the bank cmploy~cs do not have the 
mind to talk to them also. What is 
required today is guidance to that class. 
They are illiterate people. They do not 
know anything about bank. They do 
not know even how to fill up the 
fOl ms. They do not know what 
are the norms. They do not know 
whether the security is required. 
Now the commitment is required from 
the bank employees to quide them 
properly, to love them. The bank 
employees should love these weaker 
sections and they must t ell them that 1:0 
security is re quired up to R~. 5,000 for 
productive purposes. U.l1ess this mcss~1ge 
is liven to the wl'aker sec lions, I do 
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the Government c.m effectively imple-
ment this P• o.:ramme. I request hon. 
Member Shri Indrujit Gupta also that 
when he went to Rangalo:-e to attend 
the bank cmployces conference, he 
should h:•vc made this point when there 
was crit:cism against me for goirg to the 
banks and tellin~ the cmp:oyces about 
all these things. I always giv"! re'\pcct 
to the hon. Member Shri Indrajit 
Gupta. If he would have given advice 
to the bank employees to help the 
weaker sections with commitment, that 
would have sl"rved !>Orne.- p~u pose. 

I thi:-.k, Sir. I have touched 
I he pt•i nts. 

s•.>me of 

MR. CHAIRMAN: We will go to 
the next item nuw, diseu'>sion under 
rule 193. Shri K. P. Unnikrishnan. 

18.19 hr<~. 

DISCUSSION RE: ALLEGED 
FRAUDS IN NATIONALISED 
RANKS IN THEIR BRANCHEii IN 
INDIA AI':D ABROAD LEADING 
TO LOSS OF HUNDREDS OF 

CRORES OF RUPEES 

[En61i.sh] 
SIIRI K. 1". UNNIKRISHN..a N 

(Bad;--aara): Mr. ChaiJm :n, Sir, as one 
who ho1d ardcnlly ad~oeated and fought 
for the natio1.a'isation of banking 
iadustry in 60's, Lfter saxtec11 lorg 
years I must confess to a feeling of deep 
pain and anaui~h and dh.appoinfment 
at tbe dismal state of the natio:1alisc:d 
bankina induatry tcda~·· Although 
there have beer. many achicv.:ment like 
c,,nsiderable brar.ch cxp;msion and 
deposit mobilisation and also a percepti-
ble shift away from earlier urb~n bias 
ar.d nc.;w lending \Hiori;ies in &l:C:tors like 
agriculture. ~omal1-s~ale industry, and 
weaker sectio1 s in general, but I have 
honestly to admat today that the SJCial 
aoa\s uf nationalisa.tion still remain a 
distant aoal. Manag.:mcnt norms in 
nationalised b.mk have almost collapsed, 

Leading to Loss of 
Hundr11ds of Crorr~s 
of Rup~~s 

minis-tori al and bureaucratic interference 
has it.creaseJ and a permisrive enviro-
ment deliberately allo~vcd to grow. and 
t:-aining anJ discipline neglected. Frauds 
are ever on the increase with dis:tstrous 
cons:qucnco:s,. It is a frighteni.-ag scen-
ario today. It is as though wantina to 
subvert and discredit the goals of 
n·l-tionali<lation and nation:.1liscd banking 
system and its larger social a•.>als. They 
h•we almo~t succeeded at least in a 
large measure. The truth is that these 
b:.u1ks have been taken ov.:r by clques 
who h;~ve climbed up to the top moil 
through the game of sycJphancy while 
the honest and com;>ctent executives 
have been reduced to irrelev.mce in the: 
natio"lalised sector. When s:>cial goals 
ami purpose of nationalisation are lost 
and sUe-tracked this is what happens. 

We know the story of ENI in Italy 
which was nurtured and nourished by 
Senor Mathe. The mom:nt he disap-
peared, it_ was taken over by cliques of 
officers with diSlstrous consequences. 
This is not the first occasion when 
nationalisatioo has done th:s trick, but 
we want to avoid it here. 

There are over 45,000 branches as 
you know of the n.1tioaalio;ed banks 
with deposits around Rs. o;JS.OOQ croros 
as aaainst th;: well entrenched money• 
lenders, wh;>-the R-:-serve Bank will 
&by\y admit -are around 30,000 while 
the real number is m!..lcil more. Their 
lending is ab..>ut Rs. 45,000 crorcs on 
exorbitant rates fteccina the poor and 
the needy. 

With the Banking (Amendment) Act 
which we passed in 1984. this sector will 
now gu underground and wilt c.:>ntinuo 
to fleece the poor. The pl'ivate banks. 
as they are also m fraud, following the 
example of the nationalised banks and 
the cooperative sector with few except• 
ions in some States-whatever tbe 
Minister misbt say,-are in a total m..-:ss. 
This is the uutline of our b:mking 
system today. the piv.>t of our national 
ec.,nomy. It is as thouah a mafia bas 
taken ovor mafia of these blinks for 
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for the benefit or hiahway robbers and 
parasites of the Indian economy Rajindcr 
Scthia is only a symb.J1c of this decline 
and degeneration. The household sector. 
the po:>r :trli~n, the p.Jor worker which 
has helped u• achieve rem·trkable 
arowth rate durina tho: la-.t few years 
with its savlnas has also helped the 
nationalised boanks to srow. Jr their 
trust in natio:1alised bank~ is r~ Oect"ed 
in the arowth rate of deposita there 1'1as 
been a p~rallel grow:h in the ability of 
the hiahway robb.:r' like Sethi3 to 
mar.ipubtc the bankina system to fill 
their coffers with rare in1cnuity; 
unfortunately with cliques or B;mk 
M::ln:tRcn and Ex..:cutivcs, as 
accomplices. 

The dossiers or b..&nk r'~cutiv~s with 
the CBI and the Central vigil.ancc C•m1· 
mission arc arowina at an alarmina rare. 
more than, let ua say other major pubhc 
und~rtakinzs. or the Railways and th~ 
Posts and Telearaphs. B.:tween 1969 
and I 984, Jurina the po..-.t-natbn~\li'OI.• 

tion phue, the numb:r of cases which 
have attracted the attention or the Viai· 
lance D1putment• in tho nationalis~d 
bankinl •ector has grown up to 1968. 
In spite of this and in spite of numerous 
recommendations or the eve. the nation-
alisc:cl ba·lltt .nanascmcnts have rt-fuscd 
to wake up because there are wheels 
witbin wheels ar.d cliquet within cliques. 
Like Borbourns they Fffuse to l~arn or 
for1ct anythina of th" I 968 ca•n that 
c•me to the attention of the Central 
Vi1i'ance CommiasiOD 1 here were 7 S) 
case:-; l r • ab· :sc or power. 4] 9 ca,e. of 
undue ravuu r, 2 57 case, of makina usc 
of false records. 19 7 cases of misappro-
priation and so on, besid..:s other forms 
of fraud ;.nd abuse of authori•y. These: 
ar~ the crimes which hav;; been detec-
ted. 

PROF. N.G. RANGA (Ountur) : 
Published by whom 'I 

SHRJ K P. UNNIKRJSHNAN : The 
Ccatral Viailaqcc Commi•ioa. I do not 
want to mention any name.>. boat ac:c~r
dinl to very reliable and dcp.:ndable 
,oan:cs ia the Minia:ry aad ia tbc b.lak-
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ioa indu•try only ten per cent of cases 
arc detected out of which less tlun half 
arc pursued and processed. 

How did this happen or how WGs it 
allowrd to happen ? Tb'lt is lb., q·Jcs-
tion. 

Here is a c!a .. sic CiaSC' of abdictio:1 of 
crucial responsibility anti authority by 
the D-epartment c.r 8 mkina ar d tho 
Fin mcc Midstry ~Lnd the Roscrvc Bank. 
or lnd.a which is again prevented from 
p:ayina its pivotal role. It ia as thou1h 
these Ministries and the Reserve Bank 
or lnd:a hJVc aJt~ptcd the posture or 
proverbial th ee mnnkcyt-ar·d let down 
the people and Parliament. 

Wath the Cll.pan .. i.m of our internatio-
nal tawc, 1.1daal\ baaks have mado a 
h~\lr•hcartc:d attempt to cxpl.,re the p..)l• 
sibilitics of expandiD& their business 
abroad. This meant opcnina up of new 
r\•rai1n branches_ and we have su~ed·.d 
in openin1 around I SO branches. B1.1t 
the truth is. th.,t we diJ not evolve -pro• 
per manaacrncnl r.orms ror the branches 
abroad. With our all-c:quif'pcd personae I 
sent •. broad-more out of ravoar tban 
r..,r their r"l worth and compctc.lce-
and const"quc:nt ral I in standards of per· 
formance and int "ld cy and runctionin1 
in a wh~eln·dealer environment. insis-
tence on norm' has totally disappeared 
Foolishly, we have allowcJ an arena or 
competiti\Jn amora Indian banks to 
develop PI in the U K. operatina indc· 
pendently of one another. with no etrortl 
at coordin~tioa. or credit intellia.ncc 
or client evaluation. Thi1 baa cost the 
nationalised sector heavily aa In the 
Sethia case where three or these 
dift"crent bank b~anches lt"Jethc:t com· 
mittcd a eolosul sum of 300 million 
dollars fn favour or one sinalc buainess 
house a:'ld created an unprecedented 
crisis for our bankina system. The deci· 
sion to ClOSe dc•Wn the OffiCe or the 
R eaerve Bank of India in London was 
unforturate. On the C\Jntrary. if we 
w.Jnt sp.:edy bra ch expansion abroad, 
then we should have at le-.ut three or 
four offices or the Reserve Bank abroad, 
mann' d by executives or a hiah level, 
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known for their integrity, of not less 
tban the E"ecutive Director, to oversee 
ol'orations of the natio.lalised blnks ab-
rnad. ,\nd coordinating with the Reserve 
Bank or India and the Department of 
Bankin •• 

Our experitnce reveals that these 
branches have operated with wid·~ 
powers, with the Head Office sup~rvision 
totally absent. Attracted naturally by 
tbe high profitability of speclllated and 
vo.>latile currency trans:lctions' these banks 
have gone amuck. Sethia case makes 
a revealing caSe study. As early a~ 
D",cember 20. 1983. Mr. A. Ghosh, 
Deputy Governor of the Reserve Bank, in 
his Secret D.O. let ter DBO No. CCSIC 
C. 747 \l 0)-83 was warning Mr. 
Sonalkar, Chairman of the Central 
Bank of India about the enh·.\nced limit 
of credit given to ESAL Commodities 
and its associates companies. without 
any Head Office approval. It makes a.l 
interesting reading. 

PROP. N. O. RANGA : How much 
the advance? 

SHRI K P. UNNIKRISHNAN J 
wIll just come to that. 

I quote: 

"Thus it will be observed that 
between 1981 and 1982 the 
total accomodation to the ESAL 
Group increased from 9.56 
million pounds to 34.S miJJion 
p:.Junds. Further, between 31st 
D~ccrnber 1982 to 31st May 
1983 the total of securities 
(including cash deposits) registe-
red a marked decline frorn 16.31 
million pounds (0 6.03 million 
pounds." 

And tbe letter WClit on to say-lam 
quoting from the letter of Me. Gbosh, 
Deputy-Governor of the Reserve Bank. 

SHRI SURESH KURUP (Kottayam) : 
Will tbe Member lay it on the Table of 
'be House? 

01 Rupees 

SHRI K P. UNNIKRISHNAN: Yes. 
[Cop), of No Letl er placed in Library: 
S .)0 LT. 11 3 1/85] . 

I quote: 

"The Deputy General Manaacr t 
London, exceeded ev~n the 
powers of Chairrnall and MaDa,-
bg Director in allowing tbe 
above facilities." 

Bllt the Chairman remained mum. At 
whose instance? Was there any political 
intervention at this stage? Was any 
meet ing held at 1 Akbar Road, to 
discuss this? In spite of regular flow 
of information relating to unauthorised 
busiress entertained by the London 
Office of the Central Bank through 
office notes} memoranda etc., Mr. 
Ghosh, Deputy Governor. RBI 
records: 

"No action has been taken to 
regularise the position and 
prevent ext ension of unaulborised 
ad~ances Without proper security 
by the London executive." 

And what is more alarming, the bank's 
statutory auditors in U.K. namely 
Messrs Touche Rose & Co .• had made 
certain remarks in their rc ports for the 
ye&rs er.ded 3 1st December, 1980 and 
1981. And Deputy Governor of RBI 
notes: 

"These reports had not been 
placed before the Board of 
Directors had no effec.ive follow-
up action was taken." 

And what is more shameful, after all 
this, the Chairman even on 3] 8t March, 
1983 wrote a DO Jetter to the then 
Additional Secretary, Bankir,g Division, 
MinistrY 0 f Finr nee proposing cont inua-
tiOD of the services of Mr. Patankar. 
The Board which could neither stand up 
to its Chairman nor Mr. Patankar, now 
proven to be on the pay roJ~s of Sethia, 
r.bdicated its responsibility ar.d waited 
for a Government', reply and as usual. 
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the Department or Bl nking did not reply 
to thig letter. So, we find the spectacle 
of a Chairman of the Blnk turning into 
a conspirator and the Board constituted 
a8 they are with political favourites and 
the D~partmellt )f Banking ,'ailing in its 
primary obligations as the loot goes on 
of the poor depositors' mon y and 
subversion of the nationalised blnking 
system. What is more alarming.ing, 
in spite of the (acts being placed before 
them on 3 Ot h May, 1983 the Banking 
Department informally told the Chair-
man that there wou'd be no objection 
to cont inue Mr. PJtankar in his London 
branch. The d'.Jte is important, 30th 
May. 1983. Mr. Patankar had, how-
ever, retired from bank service to join 
Sethia's global operations on 31st Mayj 
1983. If this is the anatomy of a 
fraud, there arc so maoy other skeletons 
in the cupboards of most of these 
banks. Even in the Central Bank, 
there was an earlier case of fraud in its 
Doha-Qatar branch of Rs 10 crores. 
The Punjab N~dional's story is no 
diffcrent. (lntrre up/ions) 

J do not have all the tim". I am 
trying to r educe. But 1 must place 
certain facts bl'fore the HOllse. 

In the South East Asia sector, the 
Indian Overseas Bank hilS been tradi-
tionally ar;tive. Led by the Indian 
Overseas Bank, other nationalhed banks 
pumped in over 300 mi\1ion dolJars or 
Rs. 150 crores and down the drain it 
'vent. In IndOl1c'\ia alone, the Slate 
Bank of India put in about 190 
million d(,lIars in just 6 business 
companies while banks continur. to p1ay 
merrily with depositors' m')ney. 

According to -The Week" in just one 
account, BT TEXMACOTAr.~AN 
Synthetics, Indian Overseas Bank 
advanced as much as 32 million dollars 
out of a total of 62 million do)Jars 
liven by a consortium of Ir.dian b.l.oks 
for launching a synthetic yarn mill in 
1979. The money bas not been 
realised. 

In yet aDotber case of "Five-Star 
Ibduatrle," makin, bed-sbeets and 

R undr~d 01 Crores 
a/Rupees 

terry-towels, Indian nntionnlised banks 
advanced about 38 million dollars. In 
"Ookak Indonesia", lOB, Indian Bank, 
Bank of Baroda, Central B:\r k and tho 
Punjab National Ba nk together pumped 
in 15 million dollars with hardly any 
chance of recovery of these advances. 
This company's Chairman, Mr. 
Khandwala, committed suicide recently 
involvrd in a smuggling Clse. Prof. 
Mampilli, formerly of the Indian 
Institute of Management, Ahmedabad, 
conducted e study of Texmaco Group 
of Industries in 1980 and suggested that 
the management control of these 
companies be taken over and some of 
them sold ; but no action was taken. 
The g~lme merrily continues at the 
expense of the poor Qcposilor and sub-
version of the nationalised sector goes 
on. 

Tbe story of the Indian branches is no 
better, whether of the Syndicat e Bank 
or the Union of Iodia or the Central 
Bank or the Allahabad Bank or the 
Andhra Bank or the Indian Overseas 
Bank, the banks which were onCe 
r{'nouned for t heir considerable expertise 
and integrity of their officers and 
soundness of their man~gement. They 
are in a ~hamblcs today with totnl los" of 
direction and control. 

The SynLicate Bank has bl.!come a 
veritable bchlve of cliques, one cliqu'! 
operating for the present Chairman Shri 
Krishna Rao under the direction of 
General Manager (Credit), Shri K. 
Manmoban Shenoy .. who is also the 
Chief Vigilance Officer. I shall come 
to that later on. Yet another clique i~ 
supporting the former Chairman, Mr. 
Rnghupati. who was sacked and who 
was sacked and who is still under the 
CDI scrutiny, also Mr. K. Lakshtni 
Narayr.n, General Manager. The 
honest officers of the bank, who very 
often, I k.l10W. tun to Mr. Poojary and 
Who were runoinl earlier to Mr. 
Pranab Mukelj.e, are pushed around in 
this jockeying for conlrol. This Bank 
which had acquired a pride of placo 
ou~e among the scheduled banka-
thaQks to tbe dynamic I_c_~~e!!~'p'. _,of 
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tbe Pais of Manipal-is in a shambles 
today. 

There is a classic case of MIs. 
Global Linkers, Arndt Industries and 
Arnrit Refractories of Delhi and 
Ourgaon who were advanced Rs. 1. SO 
crores far in excess of the sanctioning 
powers of the executives. In this case 
the reputed Chartered Accountants of 
Delhi, MIs. B. Goyal and A~sociates, at 
the instance of the Bank, gave a detailed 
report detecting the fraud and fixing the 
responsibility and culpability on 4th 
July, 1984, But the bank manage-
ment chose to ignore it and appointed 
yet another Accountant who was paid 
Rs. 2 lakhs in advance tl) whitewash the 
wh.Ae deal. In this Bank, the exe-
cutives whose actions are mala fide are 
switched overnight as officers in charge 
of Vigilar.ce or Inspection or they retir.e 
with their booty and go secotfree. 

Prof. Ranga is here! he is one of the 
veteran freedom-fighters and leaders. 
He knows the sacrifices that Dr. 
Pattabhi Sitari.:ifllaiah had made; apart 
from being a greater patriot and a great 
nationalist leader, he also fouflded the 
great Andhra Bank. Now I am only 
quot ing Of' e or two small instances. 10 
one of these, the General Manager of 
this Bank has advanced as much as 
Rs. 5 crores to one MIs. National 
Spices in Ernaku)am; it is out of order 
to the tune of Rs. 3.5 crores; and when 
stocks were checked, there were no 
stocks except for a few lakhs worth. I 
do not want to go into aU these details. 

In 1982, the CBI had recommended 
prosecution of two officers of the Union 
Bank of India whose actions had resulted 
in a fraud of Rs. 26 lakhs. Against the 
advice of the CBI rnd the evc, the 
bank management decided only to 
initiate dep&.rtmental action rather than 
criminal action against these offioors. 

Ono Allahabad Bank ca.sc of 1977 
investigated by the CDI is equally inter-
esting. Th, Bank accepted dep~sit. of 
Rs. 6.S Qrore$ froUl a cooperative bank 
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at an exorbitant rate of interest of 17.5 
per cent after paying a brokerage 
amounting to Rs. 1.22 lakhs to firms 
owned by one of the Directors of the 
cJopcrative bank concerned and his 
family memb~rs. At the same tim~, the 
Bank transferred Rs. 35. S6 crores to 
another scheduled bank at the rate of 
13.5 per cent per year. In spite of 

pressure from the CBI and the CVC, the 
management reported to the eve lh .. '.t 
"three of the four officers c(.){)cerned 
have already retired and there was no 
scope for filing a civil suit" and the case 
was closed. 

Sir, retirement is used as a ruse and 
excuse to drop disciplinary action or 
processing of cases against delinquent 
executives and the eve, in a report 
submitted to this House, have repeat edly 
been saying to have the rules amended 
80 that proceedings could be initi:! ted 
against an officer even· after retirement. 
Three years have el£lpsed since this 
recommendation of the eve went to the 
Government in the Department of 
Banking. The proposal is probably 
gathering dust in the shelves of the 
Banki ng Department. 

The internal control systems of the 
banks, that is, the internal audit, inspec-
ibn and scrutiny of the periodical 
reports. are almost compromised to-day 
in the rationalised b3nks. Irl the context 
of the limitless possibilities of branch 
expansion, int ernal cont rol system arc of 
paramount importance If nationalised 
banking is to survive. It is tragic and 
highly deplorable that it has become a 
regular feature of the management 
practices of the blnks to r\!cruit default-
ing offic ... rs for their inspection and 
vigilance staff. I warn the Minister 
to do a case study on this as to w ho 
are 0:1 the vigilance and iosp.::ct ion in 
the nationalised undertakings so that 
be can satisfy him.;cJf whether my 
charge to-day is correct or not. You 
will find 80% of them are people who 
are guilty and are in collusion. That 
is why I said earlier that they httve 
bccla taken over by clique.. This game 
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of favourites must ItOI' if the bankinS 
system is to be cleansed of the fraud~ 
and parasites. The Finance Ministry 
and the RBI must immediately examine 
the feasibility for an independent 
autonomous agency of combined cadre 
of officers drawn from different na tiona-
lised banks known for their record of 
competence and integrity, to be deputed 
fot audit and inspection and detection 
of frauds with enough levers of control. 

Credit int elligence of the hationalised 
banking system has been woefully in-
adequate. In the United Stat ~s and UK 
there are sp~cialiscd crl.;dit investigation 
a.gencies, collecting and d.sscminating 
credit information. A Credit Intelli. 
gence Bureau has to be established at 
the ear liest under the supervision of the 
Reserve Bank, fully computer sed. Here 
1 am prepared to go along with you, 
Mr. PoojarYJ in computerisation. It is 
for the Banking Departf!lcnt to consider 
the fOlm and structure of this organisa-
tion, whether it should be a Matutor)' 
corpora1ion or some other form. As the 
Banking Commission has pointed out-
it is not only my suggestion, bat som!;!-
thing similar was recomnlellded by the 
Banking Commission-that the bureau 
should be statutorily armed to colle\ t 
information and disseminate the same to 
the banks and other financial :nstitutions 
and it should be Jully conlPuteriscd to 
enter the uptodute data of companies 
and clients and prepare dos~iers and 
carryon research afld evolve a ur jform 
systenl of assessing the credit-worthiness 
and credit rat ing, and for scrutiny of 
advance proposals spet:dily ~,nd effecti-
vely. 

The Banking Department, I regret to 
say, has b~en evading its responsibilities 
to this House far. fr r too long. In 1980 
they sought nationulisa\ion of the 
Andhra Bank and S or () ot her banks 
and nQW the Banking Department and 
the Reserve Bark have declared mora-
torium on tht: Bank of Cochin and 1 wo 
other Banks. The Bank of Cochin is 
{\OW to be integrated with the Syndicate 
Bank. At. one who had sought stern 

_ .. ~lcti<?D ag~inst _ the errilll Ban~ of Cochio 
~(\"rrf'l~ in th"" Min.to'r" .. "'~ ; .... ~,.. .. , .. t. 
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as early ~IS 1 982 in a letter I wrote to 
the then Governor of Reserve Bank. Mr 
Manmohan Singh, may I ask whose 
misdemeanour is greater '1 That of the 
Syndicate Bank or the Bank of Cochin '1 
How do you ex.pect the depositors of 
the Bank of Cochin to have confidence 
in the Syndicate Bank management? I 
would like the Minister ttl answer this-
whether the proposal to inteErate this 
Bnnk with the Syndicate BJ.ilk has been 
finaliy decided UpOIl. 

The infectious example of the nation-
alised banks it appcar-I thought and I 
hoped that it would be the other way 
round-has spread to the minor sector 
banking, the private banks. The Bank 
of Cochin falls in this category. But if 
only the Reserve Bank had taken action 
in 1981-8 Z, based on the inspection re-
ports, this situation would not have 
arisen. 

Therefore, the gravaman of my charge 
to-d'lY is t hat this sovcrnmcnt has given 
up the social goals and basic assumptions 
of nationalisation of banking and allo· 
wed it to be turned into a pasture for 
fortune seekers and free-booters. out to 
make a pile at the expense of the people 
at large. Your concern for the small 
man" Mr. Poojary" I have always appre-
ciated. But it should not begin and 
end with loan mclas when the ground is 
slipping from your feet, and the nation-
alised banking sector faces its gravest 
hour of trial. 

[Translat ion] 

DR .. G S. RAJHANS (Jhanjharpur): 
Mr. Chairman, Sir, first of all I could 
like to read a news item that had ap. 
peared in yesterday's .~ Economic Times" 
published from Calcutta. It says-

[English] 

"Lakshmi Commercial Bank-Depo-
sitors are panicky- Calcutta-M1Y 1 S. 

About 15,000 depositors, mOlt of 
thern small scale indu.trialiatl 
and traders in Calcut1a are panie-
stricken followiol the decision of 



469 Discussion re; VAISAKHA 2 '1, 1907 (SAJ(A) jndia and Abro:Jd 470 
Alleged Frauds in 
Na: ionalised Banks in 
their Branches in 

the Union Government to d0c-
lare the m oratorium 0,1 paym ents 
by L:llcshmi Commerci al Bank 
Limited for a period of four 
mo:1ths with effect from April 
17, this year." 

[Translation] 

Recently, a good amou 1t of dtscus-
sion has t3ken place on th e Lakshmi 
Commercial Bank . B2fJre p roceeding 
further 1 would like 10 point out to the 
hon. Member that in the discussion that 
to the place in Rajya Sabha a few days 
back it was said that a Congress M.P. 
was the Direc tor of Lakshmi Commer-
cial Bank. Is it true ? Sec.:>nd iy, I 
would like to know wh et her t ::llks are 
underway to merge t' e Lqkshmi Com-
mercial Bank wi•h a nationalised bank, 
and if, so, why . 

Sir, in our country the t-ank frauds hav e 
assumed alarming proportions with the 
result that the common people have 
last faith in the nationalised banks, I 
remember the day when Shrimati I:-dira 
Gandhi nation ~l i sed the banks in 1969. 
The peop~e had a lot of expectations 
from them. After th&t th e banks have 
played and are playing a vital role in 
the economic development of the 
country. But there is no doubt that 
many officers of the nationalised and 
schedul ed banks have indulged in mis-
appropriating crores of rupees of the 
banks in connivance with certa in people . 
I would like to ask whJ pays for the 
frauds und losses in the banks ? It goes 
from the tax-payer's pock•:t. Th er e is not 
the case of Raj ~nd ra Sethia only. There 
are many p eo ple in our cuuntry like 
Rajendra Set hia . The on ly differ.:nce is 
that his case has come to light. O cher 
cases have not come to light. I w,Ju!d 
like to urge th.e bon. Minister to fur-
nishd d etailed info rm:t t ion in this 
House ab;:·ut the basic fr auds committed 
in this country dw·ing the last 6 
months. For example, I would like to 
narrate a very intere;ting inc :dent that 
took p:ace in a na ti onallsed b.tnk in 
Chancl igcuh l:.~sl month. The: Gc:1era! 

of the bank, though I 
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inst ead receipts for bogu~ fixed deposits 
to the tu :1e of Rs. 84,000 in the names 
of his three nieces . After two days 
th ey c.une to the bank wi th the fixed 
d cp:.Js it receipts and they were given a 
loan of Rs 7 5 thousand aga nst that. It 
happened not only in Ch:tndigarh, but 
it happened at Ali garh and other pl aces 
also. An incident has taken place in 
J .tbalpur aiso. When the case was de-
tected th e bank officer said that their 
draft book had b ~ en misplaced. False 
drafts were pr-:pared in Jabalpur bank 
and they w ~rc deposited in many banks 
in the country. With great dtfficulty the 
case was detected. The bank suffered a 
loss of lakhs of rupees in it. Benamidepo· 
sits and benami advances have become 
t h-: order of the day in the nationalised 
banks. The number of such cases is not 
d ecrea~ing. A more serious thing is de-
vcluping towards which you mig ht have 
paid attention . This thing had appeared 
in the press also. It is not known how 
i t has been bushed up. Ram Bahadur 
Rai was found dead in Ram Manobar 
Lohia Hospitnl. The poor fellow had 
come here from Azamgat h for employ-
ment. When he came out of the Emp-
loyment Exchange, he happened to meet 
cntain persons, who assured him that 
they would provid e him with employ-
ment. They told him that his only job 
would be to encash ch(que from the 
bank. The pcopl e of that gang used to 
issue bngus cheques and get them en-
cashed from the bank. One d '•Y R <c m 
Bahadur Rai was arrested. The people 
of that gang thought that he would 
disclose their names. Jt is not known 
how Ram Bahadur Rai was kidnapped, 
L:tter on his d ead body was found. It 
is a lso not known how this c?.se has 
bee r hushed up. Hundreds of young per-
sons like him co"'ne to Delhi, Calcutta 
and Madras a :o.d th <:y fall a prey to such 
gangs. A rep ent had appeared in the 
press. You might have seen that the 
police officers in Bompay wer-: in collu-
sion with.the under world criminals. 
It had rocked the entire country. The 
story of the 111m 'Ardh S<ltya' reveals 
not only half t uth but naked truth. If 
the bon . Minister gets the nH tter 
tigated, fraud s which 
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be defected. It will be in the interest 
of both the country and the soc;ety to 
unearth a\\ these frauds. I would not 
like to say much ill lhis resp~ct. An 
I. A.S. Officer has fou\'\d i:1 Aligarh that 
hardly 20 per cent of the totql am')unt 
spent 01 implementation of the 20-
pl.lint p:-og"amme has b xo given to the 
poor. The rest 80 p.!r cent of the 
amount has been pocketed by the b.lnk 
officers in collusion Wit~l certain people. 
Such incidents are not takhg p\ .cc in 
Aligarh or Azamgarh only but are taking 
place throughout the c u 1try. It will 
be in the lnt erest of the cou .• try to pay 
attention towards it DS early as pOSSi-

ble. 

*'SHRI P. APPALANARASIMHAN 
(An~.'kapalli) : Mr. Chairrnln, Sir J I 
want to bring to your notice th-! frauJu-
1 enl tt an"i(.lcl ions by some natbna Iis,-!d 
hanks which have taken p~aec in Andhra 
Prad~sh and cspc-.:ially in my district of 
Visakhapatn:\m. Many Hon. Memb:!r 
who have spo:( n 0:1 the sa bj~ct h \VC 

already covered a lot of ground. Shri 
Unnikrish'lan SJl )ke in d·~p:h about 
the fraudulent tra p~act iOlls which arc 
taking p~ac,~ in the nationalised blnks 
today. OUf l:ltc PJiolc Minister ~ Shri-
mali Indira Ga;:dhi nationalised the 
b.l~"'k~ with a d:fh:te pu PJS~ t'J serve 
the poor, the we,\kcr, and other n ~glec· 
t<.d sC'ctiuns of our society. She had 
many hOlKS W1H!O she nat ionaliscd the 
banks But u lfortun;ltdy all her hJpes 
arc belied now N,)w thJIJC b.lnki have 
bee 'me t h(! haven for corrupt ion alld 
fraud. I wa \t t() tell you how these 
banks have becJme the breeJing grou Ids 
for cJrruption. The officia15 of these 
banks while granting loans for hotels, 
i1 dustr; es, lorries, busclJ etc. Keep 
their own intCf'cst iil their mind. There 
arc cases wh(': e the persons draw loans 
flom ml)re tlun O:\C bank a"d dis 'P?car. 
In such C:JScs th~ b.l1k officials allow 
thc ~)Crsrlns W:10 h.we taken loan to go 
scot free and catch hold of th~ suritiei. 
The pro't1crty of ~,UI itlcs will be attached 
and ~nlctior.ld in order to realise the 
loan amount. The person who draws 
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loan is let off without any punish.ment 
while an innocent porson who stands as 
sur ity is being caught. This is how OlIr 
banks 'Jre functio '1ing today. Such cases 
are many. The bank officials are com-
mitting fraud in mallY ways. There are 
many cases where the Date column is 
not filled while advancing the loans. This 
they dJ, in order to avoid the expiry of 
the d.lte. This gives th' scope for fllany 
manipulation~. I anl bringing this fact 
to your notice, Mr. Minister, so th:1t you 
may t ~kc steps to remedy it. There are 
m.my c l'i~S where the persons who have 
b~en gr.\nted loans by nationalised banks, 
declare thcmscl.·cs us paupers so as to 
(lvoid repayment These very people 
acquire properties in the natnc of th.!ir 
w~vcs.J kith and kin. Thus the am)U'lt 
is no! only lost as far a'i the b ~nks ar.! 
cor~ccrned, but also not serving the pro-
gress in our economy in any way. It is 
only enriching certain people who com-
mit fra.uds. Again, in these c:tses only 
the surities are caught. The bank offi-
eLlis have no qualms of conscience while 
advancing huge loans to rich people, 
they have no m;1ney for the disburse-
ment of loans to small farmers and other 
weaker sections of the society. When the 
small farmeIs and other weaker sections 
of the society approach banks for some 
loan, their request will be turned down 
on the plea that they have no surity. 
Such is the functioning of rhe nathnali-
sed bank~. A.lother incldent I want to 
bring to your notice. There is a person 
in Vijag. He wanted to run a p_)ultry 
farm. He h lp)ened to be a near rela-
tiJn of a bark official. Within no time 
and without complying with the ru:es 
and regulations he secured a loan of 
Rs. 10 hkhs from the b tnk and disap-
peared. The only actbn that the blnk 
has taken in this case is that they trans-
ferred the agent to some other "lace. It 
shows how callous and lukewarm the 
bank~ arc against their erring officials. 
Here transfer of such corrupt officials 
won't do. There mu,t be a stringent 
pun~shment for them. Sir, the Reserve 
B.lnk of Indi a takes a seriou, view when 
the states go in for overdraft when their 
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positi on is very ti~ht. RBI h~\s not 
allowed overdraft by States in melny 
cases. The States request for the over 
draft of only a few hundred crores. But 
in the case of frauds amounting to thou-
sands of crores of rupees, the RBt offi-
cials just ignore them. 

They keep silent whcn loans worth 
thousands of crorcs arc granted to some 
capitalists and other intLlc.lti.ti people 
who arc not eligible fur stich lO:lns at 
all. There are m my such cases which 
h~\ve occurred in Visakhapltnam district. 
Sir, banks advanc~ loans for setting up 
new industries When the amc111llt is not 
repaid they attach the property alld auc-
tion il in order to recover the amount. 
But what is happening now is that some 
bank officers take away the parts of the 
machinery and auction the remaining 
useless part~. In these cases abo the 
bar ks attach thc proper! ics of the suri-
ties. AI! these frauds arc taking pbce 
ih our banks with the acti >Ie connivance 
of corrup: b.lnk off.cials. Sir, U!ltess 
the Government takes stril1gcnt m ~.lsu;·es 
very urgently it w.)uld b~ very difficult 
to put them back un the r~\il~. I hope, 
the Hon. Minister wi 11 take neceSlary 
steps in this directio.1. The G 1vcrn-
ment should punish lhe b·.lnk officials 
who are corrupt. They should n0t be 
let off under any circumstances. Sir, 
there are some more cases in Visakha-
patnam district, where the signatures of 
the deceased Wer!? forged. SJme of 
such Cl~es are ponding befo:,c variou~ 
courts. Evt;n the h'!irs of the deceased 
are wilfully inv 1!ved by forged signatu-
res. I hope, the Hon. Minister \\ il\ take 
note of it. Sir, these nationalised banks 
are of no use at all to th,,: pJor. They 
cater to the n(H.~d~ of only tile rich. Th~se 
b.lnks act according to the whims and 
fancies of the capitai ists ~nd the rich. 
These banks are bd 19 run accJrding the 
wishes of their officials. Hur.dreds of 
crores of rupee" is being lost through 
the fraudulent transaction;; of bank offi-
cers. So, Sir, k.indly pJnder over the 
matter. Tnke concrete steps If th"so 
offic.:rs are allowed to go unpu!)ish~d, if 
their activitic~ are not checked in tim~, 
t hp, t':ntjre economY would be in sham-
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bles. How can the RBI which refuses a 
hundred or two hundred crore rupees 
over draft, can allow the nationalised 
b..lnks to misu'\c or 8winJle thC'u;ands of 
crores of rupee5. Unlc~s YJU keel' 
these c'Jcrupt offiCials in check, y,)U 03.11 

not c.:>ntrol th ~ fraudulent practices of 
those h.\nks. The Hon. Fi nance Minis-
ter is very much here. I tried to bring 
all th esc fraudulent activi tics tt) hi! 
notice. I hope, he wi II go through all 
such caljCs personally and tC' k~. appropri-
ate action. Or a Committee can bo 
appointed to go deep into the functioning 
of these banks. Their recomm coda-
tions be studied thorou~hly and impl'~
mentcd. Then only, I fe.:l, Sir J such 
malpracticclj of the banks will COAl'! to 
an e' d. I hope the Han. Minister will 
take nOle of my suggestion. Sirl thank .. 
ing you for giving me this opportunity, 
I conclude. 

[Eng /ish] 

SHRI SAIFUDDIN CHOWDHUR Y 
(Katwa):' Much h \8 b .!co s,..>ke:l till 
now. I want to confine myself ·to certain 
aspects. 

To-dlY, we have 28 nationaliz:d banks 
controlling the overwh\!lming rnaj >rity 
of the blnking indu·;try. N.tti.Jn t1iza-
ti0n was d,_,ne to prom )!e eC·.lO~)mic 

growth, and to achieve the aim of dis-
tributive justice. There is nl.) doubt that 
n ltionaliz'ltion of the ba'1k'i h:ld contri-
buted its bit to I he declared object ives, 
but the painful thing is the gr\)wing 
frauds in nationali2'cd banks, and the 
dishoncst practices by the higher-lJpi 
among th; bank officials. That is grow-
ing very much, against ~1H the declared 
objectivc.f.;, and is Llndermilling and sub-
vert ing the nation dizcd ha!lk ing sector. 

In a reply giv~n by th L! Government in 
the other Hou~e oa 2(lth March 1985, 
it h3S peen stated that frauds arc in~rea
sing. In 1981, the number of cases of 
of fraud~ wall 1891, in 1982 it was 
?065, and in 1933 it wu 2365. About 
the amount inv01v~d, Government stated 
tbat in t 981 it was Ri. 2034.21 lakhs 
and in 1983, Rs. 2961.58 lakhs. 
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This is not the whole picture. There 
are more cases which :lr~ not revealed. 
Oovcrnmert has given a definition to 
fraud. Government says t h.lt fraud 
generall~ covers instances of misrcp:-e-
senlalion, breach of trust, manipulation 
of books of account, fraudulent cncash-
ment of chequl"s, draft') " pd bills of ex· 
chanll<', unnuthoriz'!d handiing of secu" 
rities charged to banks, misfcagel1~c, em" 
bezzlcm~l1t, theft, misappropriation of 
funds, convcrsi~)n of property, cheating 
sbortaae,\, irr l'gu lar i ties etc. 

We all know this. W r:, arc not dis-
cussing anything ncw. I dt) not know 
whether t hI,! hon. Memb~r Mr. U .1nikri-
shnan referred to that, viz. L) the 
yery fanlous Nagarwalla C,l'\e. In 
that . C.lSC, Rs. (,0 lakhs were taken 
away from the State Ba!1k. I am Il)t 
going into l he d ~ tai:s of ir, but what we 
found was that ()n~ telcph,)ne CJ.q from 
the Prime Minister's hou';c went to the 
Chid Cashier, a:1d he to.)k that m:loey 
from the bJx in t111; strong room That 
is th'! allc '~(\tion. I am not going into 
the merits of it, but tho point is that 
the mind of the higher-ups in the bank-
ing s('c~or is so acting to the particular 
vo:ce of people in ruling circles, that 
when that v0ic-, is heard, th -:_y do not 
cons:dcr other thitlgs. Even without 
signing the voucher, he took away Rs. 60 
lakhs. 

(lnterruplions) 

AN HON. MEMBER : It was His 
Ma~f('r·s Voice. 

SHRI SAIFUDDIN CHOWDHURY: 
It was Her Majesty's Voice then. 

We aU know ab,'ut it. I am not gl)ing 
i nt 0 dctai Is. RC';C.l tly, many st .. ~rtling 
revelat ions have been made about th" 
Sothia case. which has alre~dy b~~n 
spoken about. 

Now th~rc is anothor. case whi;h has 
come in the pap"rs. I think you have 
also seeo it. It conc~rns ttl\.! b:~nC:l of 
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the Caoara Bank at Cuiabl, Bombay_ 
One f.1 ke compa.ny, yiz. Intercol'p Asso-' 
ciatcs has drawn out of this branch, 
m)ncy anlount ing to Rs. :l cror es. For 
this, they, submitted fake bill~ to tbe 
Bank which discount cd the S3m! without 
verifying the anteccd·.:nts, credit-worthi. 
ness and rep lymcnt capacity against the 
ll)an. Repol ts indicat c that there is 
c )mplic'~ty b~twl!cn high level bank offi-
cials and th~ swi ndlcrs. Now, how did 
this happen '1 Wh~lt i~ the g'J:ddille 
under which big officials act in this 
nationalised banking sector? AbJut 
S..;!hhl,s c l!lC, it is not your government 
that came of it.i own and took action 
again ~t all th.)s c t h:-c e Chairml.l, but 
When cv~ryth'ng g)t revealed, then you 
CaIne alld did it. How did they dar e to 
do it without S0mcone irs the higher 
cch.:loll of the ruling circ!c directing and 
c1c)u!'aging they just cannot do it. Then 
it is due to the c)OlplecitYof the ruling 
circle with these pcop:e that is m:.lking 
all these frauds possible in the nationa-
lised banking sector. 

There is one in~tance with m~ about 
And'.l ra. Bank. Here the bank has been 
cheated ar.d frauded by a c'Jmpany 
nam)ly Progr..;ssive ConstructiO:l Private 
Ltd., Hyderabad. Its Director was a 
leading Cong-ress I leader of Alldhra 
Pradesh. 

* *Jle became Direct-or of Andhra 
Bank in 1982. After that he resigned 
from the bank but has high stakes in the 
oompany and his near and d~(\r men arc 
shr reholders. 

Apart from drawing from the Andhra 
Bank this c, lrnpany has drawn advances 
from tne Reserve Bdnk (Saifabld Branch 
Hydtuab)dl about Rs. 2. crores and 
offering the same assets as account it 
has received advao.;es to the tune of 
Rs. f,) crores f,om variou') departments or 
MJd:lya Piadesb" Uttar Pradesh and 
Central Bank. In additio:l to this, this 
group of company secured loans from 
oth~r oationali:icd blilks like Stat e B lnk 
of Indb, B.lllk of M 'harashtra~ B.\oks 
of D:lr~da. S'lodio..lt..:: Bartk. Cornnrat ion 
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Bank and lOBI repeating same assets as 
sc:cutity. Wh'lt have you to teU about 
these things '1 This is a clear proof how 
people of the rul ing party ure encoure-
gin.g and takin, active part in aU these 
things. This is my charge and you have 
to refute it. What I have said, jf it is 
not all true, I will be very happy, but 
th e Minister has to come out and tell 
us about it. 

(Interruptions) 

PROF. N. G. RANOA If you 
don't bring in politics, then we can 
understand it. 

SHRI SAIFUDDIN CHOWDHURY: 
Without politics, ther~ cannot be any 
scandal. Either there can not be any 
scandal or these scandals car be pre-
vented if there is a good politics. 

Among the many companies floated 
by the hon. gentleman whose name I 
do not want to tell to my colleague, 
the Director of one such company is 
the son of an h'Jn. Minister of the 
Union Cabinet now. I want tho govern-
ment to reveal the tluth, What is tbe 
policy of the Government regarding 
appointment of people in the Bl)ard of 
Directors or as Chairmen '1 How many 
p'Jlilically known peoplt! are there as 
Chuirmcl1 of the different branches or 
in the B )ard (f Directors in the 
nationalised banks? Are you going to 
put a ban on politically known people 
for this? I want the Oovcrnmer. t to 
enquire into 1hese two things. There 
is another insfance given b~ Mr. Suresh 
Kurup. I can give this to you Mr. 
Poojary. Dhanalakshmi Bank is a 
Scbcdulee Bar,k. Tb~y are a1so, doing 
like this. 

And one gentleman there save ficti-
tious loans to fictitioul) people amount-
ina to about Rs. 12 crores. 

(/"terruption· ) 

If the na'i0na1i~ed s(ctor is 80 scan-
dalous and scaoJaliscd due to certain 
ill-influeace theD we &Gould locato 

L""dlllK to Loss 0/ 
Hundreds 0/ Crort!s 
of R"",es 

what is tbe infiuulcc. Now we bavo a 
private millded OOYeralDont. YOQ arc 
all nationalised Government, you ate 
all full of privatees QDd a)l that. 

(InterruptJolls) 

Now, I want to ktllW whether yo:! 
can reveal the truth or not ~bout so 
many scandal which have came to tb,e 
notice of the people, wh.!ther yo.. are 
IJinl to accept th e su~gestions made 
by Shri Ut111ikrishnan and you are tak-
i~!& some measures, institute an inquiry 
to reveal the tr .. th and dispel the appre-
hensions and misgiving~ that arc there 
in the minds of the public of the country. 
That is all what I have to say. 1 thi'lk 
the hon. Minister wilt consider these 
po'nts and come out with cOllcrete 
replies. 

( Translation] 
SHRI HARISH RAWAT (Almora): 

Mr. Chairman, sir, when tile hon. 
Member, Shri Unnikrishnan of the 
opposition initiat ed this debate. I was 
hoping that some suggest ions would 
come from our friends in the OpPosltion, 
because the banki ng industry is not 
exclusively their Cunccrn alone, but 
we arc equally concerned with it. NODO 
of the Opposition Memb;rs has showl) 
any enthusiasm in suggesting improve-
ments in the w.Jrking of b.lnks, wher eas 
even the Minister inchargc of Banks 
himself has not lagged behind in this 
respect. Tho submis.,ions of tho boo. 
Member Shri Chowdhury have pained 
me a lot. He has tried to convert tbe 
ent ire debat e Llto allc)lations and 
counter allegations. But, I am not goioS 
to take inspiration from what he has 
said, I want to make some submissions 
to th~ hon. Minister through you. 

When the banks were nationalised, 
the people were full of enthusiasm and 
zeIt and the b3n.ks had als\) fulfilled 
the hopes are aspirations of the people 
,to some extent. Bu t. it seem' that 
,radui.lUy some how or the other,. 
I()bby bas '-,en forml!d in each of the 
28 D'ltion llil;d ba'lk'-tho lobby of 
vested interests. They have become ao 
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influential that th ey are able to get each 
and everything done. These do Dot 
include your ordinary employees, they 
are your Bank Managt!Ts, Sl:nior 
officers and the people bdonging to the 
upper ChlSS who have their dealings 
with the bank~, t hey arc also in conn j-
vance with them. Therefore, the frauds 
being committed in the banks cannot 
be committ\!d withou t the connivance of 
the bank officials in one way or the 
other. The situation today -has worsened 
to this extent that the cont<igion has 
spread even in the branches of the banks 
abroad what to talk of those inside the 
country. Therefore, a challenge has been 
posed to Government. The impression 
which was creat ed among the people 
about banks after Bank's Nationalisat ion 
should once again be re-affirmed. 

The banks have their own vigilance 
cells, but I do not know how vigilant 
they are. The hon. Member, Shri 
Unni k rishnan lns just now given figures 
in this regard and I do not want to 
rop.!at them. But, I would cutainly like 
t l' say that in spi tc of giving repeat cd 
assur~nccs in Parliament that the Resel ve 
Bank has b~~n cautioned, that we are 
making the law more stringent, that 
prompt action is being taken to check 
it, the cases 0 f fraud are increasing. The 
involvement of officials has increased and 
so has the am m~lt involved in these 
frauds. No big poople h~lve come into 
the dragnet. but only p\.)tly offkials h~\Ve 
been caught. Tnc Sethia affair is the 
first case in which action at top level is 
being taken. This is a symbol of your 
Government's awakening. B'.lt, at the 
same time; there are other bank:) where 
such frauds have taken place. You 
should look into them. 

We find thut tho traders in connivance 
with the blnk offi~ials manage to g~t 
the rotteD gOOd5 hypothecated to the 
bank and ~et loans against them. They 
let such stand .. 1 rd gl)ods pl .. dgcd wi th 
the bank. Thereafter the trader witb-
draws from the scene and t he godown 
is pl~ct!d under the lock of the b.mk. 
When the lod .. lwn is op~llcd, :t comes to 
light that the IOods wt.:re rotten. In the 

of Rupee$ 

meantime, the employees involved retire 
and no action can be taken against 
them. Sometimes the documents on the 
b'mk of which loan are given are found 
invalid and have no legal standing. The 
banks give Joan against false bills and 
th'lt 10:ln is not recovered subsequently. 
All types of business tricks are used. Till 
now, Natwar Lal topp~d the list of 
frauds, but I do not know how many 

Natw,H Lals are there in the banks. How 
will you apprehend this army of Nutwar 
Lals with the existillg laws, alld how will 
you check them? 

If you start doing some work by 
making some banks us targets, keeping 
in view the frauds being committed in the 
b1nsks in thccountry, perhaps, the num-
'ber of cases of fraud will come down, 
but, what wilJ happen ill respect of the 
foreign bran\:hes which are fur away 
from direct control, because any infor-
mation in their respect cannot come to 
you easily. There arc banks where 
internal audit is not done. There are 
some foreign banks which have their 
own audit system. If you want, you 
yourself can have information from the 
Rcsl~rvc Bank. W ~ have read in the 
newspapers t hat there are banks which 
have not got their accounts audited for 
the last 5 to 7 year~. When their inter-
nal audit has not been done, how will 
you get information 1 I would likfj to 
request you to strengthen the nuJit 
system in the banks. There should be a 
p!rmallcot commission attached to each 
bank which should exclusively see th.::sc 
matters. I should do the monitoring of 
advances and look into the irregul.uities 
committed therein. 

Today. the difficulty is o:)t confined 
only to big advances and frauds with 
big businessmen. There is another 
m3jor problem which bothers the entire 
Country and, I think, it also bothers 
you. I am referring to the beha'~ br of 
b mk employees with the common man. 
1 he rest of the things have been pointed 
out by Shri Unnikrishn:ln, but the frauds 
which are being committed by the bJok 
employees on your own schemes and 
national prOaralllMes should also be 
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taken note of Mr. Poojary when you 
lay here in anguish that the employees 
all indulging in the type of bunglinl. 
that your instructions are not beiog 
followed our sympathies are with you. 
We appreciate the hard work you do. 
But, it will not help if you address us; 
if ) ou and we go on addressing one 
another, it is going to be of no use The 
need of the hour is to address the 
Reserve Bank officers, the offices of your 
Ministry. Tell them to find a solution. 
You have made provision for a loan of 
Rs. 250M under the Self Employment 
Guaral~tee Scberne, but how far is it 
being implemented '1 They recommend 
and these recommendations go to tbe 
bank, still, those seeking loan have to 
take two to three rounds to the bank. 
The officers of the bank bargain with 
the borrower and you can guess the 
amount that would have been disbursed 
after such bargaining. Perhaps, three 

19.30 hrs. 
[MR. DEPUTY SPEAKER In the 

Chair] 
would not be even five per cent people 
about whom we could say for certain 
that they get the exact amount sanc-
tioned for their project. The number of 
such people is very smalJ. The banks are 
play:ng a fraud on the Government 
policies and the national programmes. 
You will have to take firm steps to 
check it. We do not say that you 
interfere in the matters of transfer etc., 
but you should see to these cases on 
which rests the success of the pro .. 
grammes aimed at the emancipation of 
the poor in the country. I thank Shri 
Unnikrishnan f">f ranny discussion in 
the House. At the same time, I would 
like to tell my fl iend Shri Choudhury 
that he should not think that he alone is 
worried, we are also worried, The only 
difference is that we are in a poSition to 
advise the bank employees. The people 
of your party are occu pyiul various 
posts in the Union of Bank Employees. 
I only want to tell him that they should 
advise the office boarers of the Union so 
that the national programmes could be 
implemented properl)', 

(If Rupees 

{English] 

SHRI S. JAIPAL RBDDY (Mahbub· 
nagar): Mr. Doputy S;>caker, Sir. I do 
not want to traverse the grounds that 
have already been covered by my c:)llca-
gues led by Shri Ullnikrashnan Ji, nor 
do I want to refer to the many n~w 

directions that have to be initiated with 
a view to regulating the functioning of 
banking system in our country. But 
I would like to take this opportunity to 
draw the attention of the Governm,nt 
and tbe Housc to the doings of one 
company in Andhra Pradesh. 

This H0uie hld earlier discussed the 
scandalous manner in which Mr, R Ijindcr 
Sethia could swindle the b~lnk funds to 
the tune of hundreds of crores. It is 
not one Sethia, there are many Sethias. 
And I wilt refer to one such Sethia, r 
will not refer to mnny. There is one 
comp~ny known as Progressive Constru-
ctions Private Limited, HYderabad. I 
will refer to a few fae:s and figures. I 
am r. ally pleased with the speech made 
by Shri Rawat. He did appeaJ to us not 
to approach the subje~t in u partisan 
spirit. I compl etely endorse bis line. 
This is not an issue which is concerned 
with any party. Accllrding to th ~ 
balance sheet shown by this company to 
the Income-tc.tx Department, as on 
3 <r6·198 4, the value of the aS8·~ts of 
the company was Rs. 2.477 crores But 
the charges registered 10 th c Reglstra r of 
Compani es, HyJerabad show that the 
value of the fix';!d assets of t he company 
is of the orderofRs. 7.52 ctores. The 
wide gap between the record of the 
Income-tax D:plrtm'~nt and that of the 
Registrar of Companies is th\!re for 
everybody to see. 

It is furtbe r interesting t) nol e thlt 
the same assets of the company were 
otrered to various nationalised bank~, 
such as, the Andhra Bank., the C )r-
poration BJ.nk, the Reserv..! Ba'lk of 
India, IDB1, Indian Bank Syndicat~ 
Bank, Bank of Buoda, B.lnk of 
Maharashtra. and various departments 
of Madhya Pradesh Government, as 
&ecu;ity assessed at a value of Rs. 1.2 
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or odd crocts. In securing all these 
loans and adv~nces, I need not say how 
all the fundamental bank regulations 
were vlo!ut(d. So, ns nga'nst the nssds 
of Rs. 2.477 crores shown to the 
Income·Tax Department, the loans that 
have been secured from the institutions 
I have referred to are of the order of 
Rs. 18.4 crores. How did that happen? 

Now, I refer to a little of the c:)rrcs-
pendence tbat went on within the banks 
about these deals. The General M .. Lnagcr 
or Andhra Bank, ** in a letter 
bearing No. 6(66) 16/4308 dated 
23·8-1982 to Sultan Bazar Branch 
remarked the total vaiue of securities 
pledaed by the comp:lOY was observed 
to be Rs. 155 lakhs as per the state" 
ment submitted by the Bank branch. On 
scrutiny it wa~ found that the securities 
bad been highly inflated. It was an 
ob~ervat ion made by the Bank Officer on 
record. 

The machinery aad fixed assets of the 
company were hypothicated simul-
taneously to various institutions. Some 
of the properties sold ,lway earlier had 
also been hypothic:tfed. 

I may DOW refer to the quart ers and 
fiats of the Mayur Apartment valued at 
Rs. 1.23 crores pledged to AndhraBank. 
These had been so td away one year 
earlier. 

Another method that the company 
adopted was to float about forty sister 
concerns in which the Directors of the 
maio companies figured as sbarchold\':rs 
Partners. The sister Concor04i druw 
huge amounts on the blSis of fake bills 
and fictitious properti eSt I am not 
saying this. The fact of fake Bi 11s was 
referred to by a B mk Officer in an 
officials communication. According to 
the RBI inspect ion Report as on 
3()" 6"19 80, MIs. Yuva Bharati Chemicals, 
which is onc of the sister Concerns of 
Mis, Proaressive Constructions Limited 
reported the manner in which supply 
bi1J~ drawn 00 privato parties had been 

.,.,.".. ... • ""' .. ,......-"'n ",,,.,. M'f'f'!t ............. ..-_ ... -, ..,-,.~ - "A' 
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purchased without confirmation. While 
referring to the ten Bills purchased 
between September 1 980 and Janllary 
1981 it said that O:1e of the drawees not 
only denied the receipts of the materials, 
but also the bills were fake. 

I will now refer to the manner in 
which vaT jous cheques were discounted 
without adjustments. I will refer to 
concrete cases. One ** 

MR. DEPUTY SPEAKER: Mr. 
Jaipal Reddy, please be brief. You can 
bring all theso detai!s to the notice or 
the Minister. Tak'J some examples, but 
not details. There are other Members 
also participating in this. 

(Illterrupti ons) 

SHRI S. JAIPAL REDDY: I am 
merely rcferrirg to some facts. 

SHRI NARAIN CHOUBEY 
(Midnaporc): As Sl)On as the Minister 
told you sumdhing, you are cooling 
out with this. 

MR. DEPUTY SPEAKER: He merely 
asked when it is going to end because 
dinner is also to be served. 

THE MINISTER OF PARLIA. 
MENTARY AFFAIRS (SHRI H.K.L. 
BHAGAT): I did not speak anything to 
the Deputy .. Speaker. I do wish to point 
out to the hon. Mcmb.::rs that I do DO t 
want them to stop at any poin t or on 
anything, but in the course of the 
discussions, Members ta ke too many 
ll.dividual caSes. That will take lot of 
tim~. That is the problem. This should 
be seen. [am leaving it to you. I am 
not interf~ring at all. And secondly, 
(lIJ1erruptions) , I am not interfering, 
Mr. Reddy, I a~sure you th at I have 
not said a word at all ahout it, I am Dot 
interested in sl1 ortening the debate, I 
am only int rested that this de bate 
should take place, after that you sbould 
take your food and go home. There is 
some problem of transport also which I 
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am trying to sol v~· This is not to 
interrupt you in your debate. 

(Interruptions) 

MR. DEPUTY SPEAKFR: Mr. 
Reddy, I tell you, and many Members 
would have noticed, that I gi vc more 
time to evcrybody. In your case also 
there is no problem. Blt w~en we ar e 
following certain norms according to the 
Party .. " 

SHRI S. JAlf>AL REDDY: Be 
generous in giving time. 

MR. DEPUTY SPEAKER: That is 
why I am requesting you to be brief. 

SHRI S. JAIPAL REDDY: Sirl now 
I want all the l\f~mbers to 1 isten to this. 

MR. DEPUT Y SPEAKER: Every-
body is listening. Dun't worry. You 
address me. 

(Interruptions) 

SHRI S. JAIPAL REDDY: One 
cheque issued by one ** on 11-1-82 
was purchased by the State Bank of 
India branch for Rs. 50,,000 .... 

MR. DEPUTY SPEAKER: Are you 
expecting the Minister tJ reply to all 
the individual cases 7 It is difficult. 

SHRI S. JAIPAL REDDY: I 
am not expectir.g him to reply to all 
individu?l cases. I am mCi'dy drawing 
his au eDt ion to them so lh:lt he can 
reply ~enerally with regard to them. The 
Mini~tcr of State in the Ministry of 
Finance (Shri Janardhana Po"ljary) : 
Sir, this is Parliament. The hOD. senior 
Members are also there. The question 
is whet her we ~al1 convert the Parlia-
ment into a furum to dbcuss individual 
C.lscs. After all, the dignity and deco-
rum of Parliam ..:nt is involved. 
(l"terruptions). Whatever references th~ 
hoo. Members make, they can pass 

·'Not recorded. 
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them on to me and we wi1! take action. 
(Interruptions). I will leave it to the 
senior Members to decide as to whether 
to discuss individuol cases or not. 

MR. DEPUTY SPEAKER: You 
d:>ntt refer to all the individual cases. 

SHRI S JAIPAL REDDY: I will 
refer on]y to two or three cases. 

SHR T S. JAIPAL RE DOY : It all 
relates to only one Company, namely, 
Progressiv~ Construction& Private Ltd. 
This chcqu~ of RtJ. 50,000 was c-lsbed 
on 11.1·82, but lh~ nmJunt yvas adjus. 
sed on 22· 7-82. 

I will refer to two more cases. One 
chequc issued by ** on 14-3-83 .... 

MR. DEPUTY SPEAKER: D.>n't 
mention the individual names, I will not 
allow. 

(InterruptiOllS> 

MR. DEPUTY: How Cdn you give 
the names 1 You are m ntioning 
individual names. 

SHRI S. JAIPAL REDDY : I am 
prepared to produce photostat copies of 
all these documents. 

MR. DEPUTY SPEAKER: You 
hay c to tnke permission from m:. I have 
not given pernlhsion. You have not 
also taken permission. 

SHRI S. JAIPAL RBODY: If you 
dont's allow **' name .... 

MR. DEPUfY SPEAKER: It would 
110t go on record. The other rame allo 
wou~d not Ii) on rec,)rd. 

SHRI S. JAIPAL REDDY: If you 
don't allow us to give the names ••• 

(Illterruptions) 

MR. DEPUTY SPEAKER: He hal 
110t liven any notice to me. 
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SHRI A. CHARLES (Trivandrum :) 
Mr. Deputy Spcaker, a number of refer-
ences have b.:cn made ebout the porso~~ 
wh.:> are not in the House. I rcqucs 
yon have them expunged. 

MR. DEPUTY 
already to!l.\ him. 

SPEAKER: I have 

SHRI S. JAIPAL REDDY: This is f\ 

cheque is\u<!d by** on '4- 3- 8 3 for 
Rs. 4 lakhs on Cooperativc Urban Bank, 
Bapatta. 

MR. DEPUTY SPEAKER: Names 
won't go on rcc,)rd. 

(Intt!rruptiollS) 

SIrRI INDRAJIT GUPTA The 
names can be expunged. 

SHRI S JATPAL REDDY: It was 
purchased or 14-3- 83 

PROF N. G. RANOA: How can 
cheques b~ purchased? 

(J IIll' r'lIptiollS) 

SHRI S. JAIPAL REDDY: The sum 
was adju~tcd on 2R-I-8.~, that is aftcr 
nearly one year. 

There was th '.: case of two oth er 
il.dividuals (Interruptions) whose cheques 
were p~llc::hast;d on 9·1 .. 1982 for Rs 5 
lakhs. Thl! amou'lt was adjusted on 
23·3-1984. (1IiterruptJons). 

,Two of the !'lister c.)flccrns of the said 
main CompallY are Mis. Yuva Bharti 
Chemicals at d Mis Yuva Bharati 
were charged with unau horised rcmoval 
of sto~ks wort h Rs 20 Idkhs pledged to 
Andhra Bank u.lder lhc lock and seal of 
the Bank itself by th<; Bd.nk Officers. 
I can produce tckgrams to that effec~ 

for you. 

Anal her inaenhnJS method by which 
huge sums running h,to several crOTcS 

of rupecs c.J ra wn from va rious Baok by 
the ~:Htners.J shareholders, Directors. 

-·No t recorded. 

of Rupees 

Employees and third parties of MIs. 
Progressive ConstruLtions Private Ltd 
and its many sister concerns, was to 
get numerous, fict~tious accom-
modating cheques discounted and 
~ccomodated for a rumber of years. 
Nobody can total up the whole amount 
involved in this scandal ! 

One of the import,~nt figures of this 
Company is *. He was made the 
Chariman of Local Bo.trd and Director 
o{ Central Board of State Bank of India. 

May 1 also say that one of the 
Congrlss-I M. Ps. from Andhra Pradesh 
was asso.iatec.J with this Conlpany ac;; 
M. D. to begin with and is now a major 
shareholder? I do not want to 1 evel alleg-
a lions. I do not wan t to refer to the 
name of the individual. 

I only wan t the Finance Min :ster to 
tell us that he will have the scandal 
enquired into without fear or favour 
irrcspcc::tive of who is involved in 
this. 

Many allegations levelled agZlinst the 
Company were never enquired into by 
the Central Governmen t though many 
memoranda were submitted. 

SHRI K. S. RAO (Mach:ipat'1am) 
The people of this country have given 
the vote and expressed their desire 
throu~h vote, for socialism in a peaceful 
way ~nd to reduce the gulf between the 
rich and poor In a peaceful way. 

Based on this, the Congress-I has 
taken a dt:cision to nationalised the 
banks and it is true the p:'inciple is 
certainly to take thi s m )ncy which is in 
the hands of a few to the rural fa lk, the 
poor and alJ that. 

But in the prOCess there may be 
certain lacunae ir~ the banking system 
which aT e to be plugged in which we 
appreciate tbe suggestions both from the 
officidl benches as well as from the 
Opposition. But I am sorry to see the 
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tendency of the Opposition Members 
in making this v~\luable forum of Parlia-
ment into a Branch of a Bank. More 
80 I appreciate with due regard to the , . . 
Opposition Members, theIr desire to 
bring the fraud of any Company to the 
notice of the public as well as 
Parliament. 

Some of t he Private Members are not 
going into the details whether they arc 
facts or, they ~ re all concocted, whether 
they have been brought by vested 
interests about whom I say, in fact, 
there is a Tumour in Delhi that the 
vested interests are qu,)ting (Illterruptions) 
t'tlying Rs. 10.000/- for each pcrson.** 
~nd I say ... 

SHRI K. P. UNNIKRISHNAN : You 
have not heard what he says. He says 
that t he information is that. lie * arc being 
paid Rs. lO,OOOj-anJ R~. 20,000/-

MR. DEPUTY SPEAKER: I will go 
through the record, 

SHRI. K. P. UNNIKRISHNAN: 
This is what he said. It is a very 
serious allegation. 

(Interruptions) 

MR. DEPUTY SPEAKER: I will 
go through the records. 

SHRI K. P. UNNIKRISHNAN: It 
1S unparliamentary. 

MR. DEPUTY SPEAKER : I will 
see if it is unparlLlment<1ry. 1 will sec. 

SHRI K. P. UNNIKRISHNAN : You 
CxpU:1ge this and call bim to Older. 

Vnterrupr(olls) 

MR. DEPUTY SPEAKER : I wil) go 
through the record. Please sit down. 

(lnrerruptions) 

MR. DEPUTY SPEAKER: I will go 
through the record, und if there is any-

**Not recorded. 
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thing unparliamentary, that will not go 
on record. 

(/nterruprtons) 

SBRI K. S. RAO: I c~\n say this to 
Mr. JaipaJ Reddy. The name which h~ 
wanted to mention was K. S. Rao. Rao. 
If what all the Members on the Opposi" 
tion side have said in this august rorum 
were proved correct, 

*fC 

(Interruptions) 

SHRI S. JAIPAL REDDY: ** 
SHRI K. P. UNNIKRISHNAN: 0.1 

a point of order. 

SHRI S. JAIPAL REDDY: I have 
been referred to. 

** 
(III tel" IIpt/OrtS) 

SHRI K. P. UNNIKRISHNAN : I am 
on a point of order. , 

MR, DEPUTY SPEAKER: Mr. Rao, 
please sit d0wn. Wha, is your point of 
ord ~r 7 

SHRr K. P. UNNIKRISHNAN : I do 
not know any of these things. There 
have been challenge and c()unter .. 
challenge ... (Interruptions) Til _' Deputy 
Speaker has cal1ed me. I am explain-
ing my point of order. 

If there h a debate and in any matter 
that is fererred to in a Motion jf any 
Member has any fi na ncial stake or 
interest, then that Member cannot use 
this fOlum. It is very clear. If a 
Member h ,.s a finane' al interest in any 
malter that is discu~sed by this House, 
then he cannot take part in that discus· 
sion. If he has notning, he can talk 
about other things. BtU if he has any 
direct or indirect financial in:erest, thon 
your illustrious predecessors have laid 
down this. I would refer you to MudgaJ's 
casc. When Pandit Jaw:.ibJrlal Nehru 
moved the Resolution for remov~ll of Mr. 
Mudgal from this H..>useJ then this 
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question was raised and settl cd in thi:) 
House that such a Mem ber cannot take 
part in such "deba~c. (Inte,ruptions) It 
shall be a mntter of branch of 
privilege. 

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI H. K. L. 
BHAOAT) : It is an accepted ru'e of 
procedure in this H;)llSe I hat o()b,)Jy can 
be named and LO al\egat ion can be made 
without notic'':. No allegation can be made 
against anybody without notic(' to y(.ll, 
Sir, "nd notic! to the person concerned 
with your apP:'oval Against that ru~ing 
if anyt hing has happened, you will go 
through the proceedings and cxpungl~ 
i 1 • • • 

(filler ruptiolls) 

MR. DEPUTY SPEAKER That I 
have already said. 

SHRI INDRAJ1T GUPTA (Basirhat): 
Thl'lt is a diffaent point. What a bout 
Mr. Unnikrishnan's pOint-the point of 
financial interest. 

SHRI H. K. L. BHAGAT : Not like 
this you can raise a pJinl. If you raised 
it in the proper mann'~r. WI.! can answer 
it .•. 

(lnterrupti01U) 

MR. DEPUTY SPE.A KER : This is, 
I think, a general deba te and not any 
particular Case we are discussing. A 
leneral debate \8 going on. I do not 
know whether he is involved or some-
body else is involved. We car.llot specify. 
Therefore, we cannot stop him. 

(lnlerrupliolls) 

MR. DEPUTY SPEAKER : This is 
my ObsCI vat ion. Thh a general discu,,-
sion. We can not stop him. He has 
every right to &peak in the Hol.l:;I,!. 
Thnt is my observation. 

SHRI K. P. UNNIKR1SHNAN : If 
he has nr.y interest in the mattcr 
referrrd to. 

. .*N"t ... ,..,..t.\r(lp.ti . __ fl'M, .. 1ft .. ,,, .. ,. _: .................... _.,._ •••. ~ . 
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MR. DEPUTY SPEAKER: This is 
general discussion. 

SHR[ H. K. L. BHAGA T: You car.-
not refer to matters like this. You 
cannot take a man by surprisr.: .•• 

(Interruptions) 

SHRI S. J AIPAL REDDY: I am on 
a point of order. When I referred Lo 
the C\\S(~, I did not mcnti,Jn anyb;)dy'~ 

nam~. 

(Interrupt ions) 

MR. DEPUTY SPEAKER: At that 
time when he mention~J two names, I 
s~lid that those names will not go on 
rcc~)rd. 

SHRI S. JAIPAL REDDY: NJW I do 
not want to go into the teChnical position. 
Now that one h'JII. Member has come 
forward with"'*. 

Will the Govcrnm~nt agree to consti-
tute a Committee of the House '/ 

(I fil e rfUp livns) 

SHRI K. S. RAO: In case it !s 
proved** 

(Interruptions) 

SHRI INDRAJrr GUPTA: Both of 
them are "grec'lblc. Let there be a 
committee of the House. 

SEVERAL HON. MEMBERS: Why 
not? ..• 

(Interruptlom) 

MR. DEPUTY SPEAKER: I would 
req.uest an the hvn. Mem?ers to resurne 
their seat~. I do not want allY challeo c 
here .... N J c:lalle;"Ig~s. I do not wa~ t 
any challenge. N )thina of that s~)rt. Mr. 
Rna, you p1e~lse proc.:cd. 

S~RI K. S. RAO : Lakhs of officers 
nrc mvolvl;!d Lak' f . _ .' ,)8 0 emp~oyees are 
lllvolvc(l 10 the banking system. There 
ar,c always people in evel y w~llk of life 
WllO arc co 't . mml tina certain mistakes. 
But we shall cert·· I . a In Y take the susgest. 
Ion of the OPpositiou Ml'mb~rs or if --------"---- .-_ .... _--
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the Gove~nmcnt is aware that there are 
some mistakes. There are some mis-
takes somewhere. Government is 

%0.00 lars. 
taking aU (trorts to correct them, but 
still we come across one or two incidents. 
Particularly, in the recent past we fir.d 
certein fraud oCCLlrring in some banks. 
Even tllougb sufficient laws are framed 
onder which action Can be taken and 
punish the erring employee!', I would 
submit that it is pot su fficien t to take 
immediat e act ion against the erring staff. 
I would therefore request the Govern .. 
ment to go into tbis m'l tt cr and bring 
forward a new legislation so that if an 
officer is proved 1h,\t he has committed 
gross mistake, whoever it is, immediate 
action can be taken against him. 
Immediate action can be taken against 
the officer conc~rned only under the new 
legislation, not wilh the present laws. 
The moment .. he Opposition comes to 
know that something has happened 
somewhere, not knowing the faCll'l, tbey 
are keen to raise the issue in a big way. 

(Interruptions) 

MR. DEPUTY SPEAKER: No chall-
engs. I don't ~:my cha11 cngs here. 

(Tllte rr upt{ons) 

MR. DEPUTY SPEAKER: Mr. 
Reddy. don't interfere. Please sit down. 
Challenges will not form part of rcco~d. 

(Interruptions) 

SHRI K. S. RAO: There are always 
people in every walk of life who some-
times commit certain mistakes. Bu t 
certainly we take the sug~~estions of the 
Opposition Members and the Government 
is always making all out efforts in corre-
cting these mistakes. If some mistake 
bas occurred due to s_,me circum:itances, 
the officer concerned should r.ot be put 
in an embarrassing position without 
knowing position and character of the 
officer and whether be has g)t vested 
interests in other things or not. 
The Oppositi0n should not waste the 
time of the ertire house ill raisins such 
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waste the time (if the House in rcaard 
to one lone case in a Bank. The 
Governnlent look into this case. I wou!d, 
therefore', 1 equ (st the hon. Memb:rs 
not to dwell much time on this point 
ar.d waste the time of House as well as 
other Menlbers also. Thank you. 

THE MINISTER OF STATE IN THE 
MINISTRY OF FINANCE (SHRI 
JANARDHANA POOJARY) : Mr. 
D.!puty-Spcaker, Sir, under the Bankina 
Act tho House Committee cannot look 
into the bank transactions There is a 
statutory prohibition. This is f0r your 
information. 

SHRIINDRAJIT GUPTA: I agree 
wil h Mr. Puojiuy. The job of the 
House Committee is not to look into the 
banking system. But here the purpose 
for which we want the I-Iouse Commi Uee 
to be set up is to find out whether a 
particular Member participating in this 
debat e has any direct or indirect conne· 
ction or financial interest, in the matter 
which is being discussed here. That is 
ali. 

MR. DEPUTY SPEAKER: There is 
nothing of that kind (Jf problem. Now, 
Mr. Narayan Choubey to speak. 

SHRI NARAYAN CHOUBEY 
(Midnapore): Mr. Deputy Speaker. Sir, 
I don't want to take much of your timo. 
I would simply like to point out that 
except the hon. Member on the Trea-
sury benches who just now spoke, even 
the Congress Member who spoke earlier 
had pointed out maoy m,\)adies in tbe 
banking system. Most of the Members 
of this House including the Members 
from the ruling party side exceptin. Mr. 
Rao, had shown ~n accusing finger at 
the banking system. It bus b..;cn very 
correctly said that the purpose for 
which banks Were nationalised was Dot 
fulfilled. Today it is a matter of areat 
regret and I do not blame the hon. 
Minister who is sitting here. He is a 
lood man, he is sincere and he wants to 
improve tbinp. I 40 not doubt it. Bol. 
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become a grazing ground for the multi· 
million~ire8 and that should be take note 
of. I do not want to brmg in names. 
Everyday when we go through lh'! news-
papers, we find many fr'lud~ here and 
there. We know that and the Minister 
also knows thar, but perh?ps he is a 
helpless capt ive in this entire system. 
There is a definite method in this. Those 
who commit these frauds are most~y 
rich persons and they are not cau~ht. 
But there are not many cheats in the 
common men for wh( m our Minister 
really feels, for whom the Ministf~r 
wants to give more services. They arc 
mostly in the rural are;)s. They get 
loans or Rs. 2000, Rs. 4000, Rs. SooO 
or so. To what extent can they cheat? 
Only recent'y, the Business Stand'lTd 
stated 0:1 11 .. 2-1985 that three Calcutta 
based branches of BUlk of Barod~\ have 
been cheated to I he extent of Rs. six 
crores, and the CBI has noted the 
involvement of bank mClnagers as also 
big parti es like R. K. Jain, J. P. Poddar. 
S. K. Poddar, Nandlal PodJar, Poddar 
Jute Tr.lding Co., Poddar ar.d Sons, 
Poddai' and Company ctc. It has also 
come in the pr~ss that the Poddar 
family have agreed that they will 
pay back Rs. 1. 5 crores to t he Bank, I 
do not know why they came forNard 
with this offer when the CBI started 
cases against them. Many such cases 
can be sited, but I du not want to take 
much of your time. These banks are 
giving huge loans to these rich parties. 
As has been mentioned earlier, against 
one property they get loans from a 
number of banks, five, six or seven. But 
on the other hand, h)w do they behave 
when a common man .Ir a common 
artisan goes to the bank for loan, or an 
agriculturist goes to the bank for loan '1 
Such people need these loans in a 
greater measure, and they are cheated 
to the m~lximunt possible extent. Whi1e 
on the one side, the banks get cheated 
hy the richmen, and our coun try loses, 
on the other hand, thcs~ b:lnk officials 
and managers cheat the poor people. 

Under the NREP ar.d IRDP schemes. 
a8 many bon. Members have stat cd 

.. ,-"~,(.l:c~J~",::!!:!.. :t~!!'_o~~! ~bi~b is 
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supposed to reach the poor persons does 
not reach them. Our colleague, Shri 
Vijay Kumar Yadav had liven a long 
hst of cases concerning the Nalanda 
Gramin Bank. The Minister was sayinlZ 
the Parliament should not be a forum 
for discussing small matters. We do not 
want to dlSCUSS small matter. 

SHRI JANARDHANA POOJAR Y : I 
did not s~y 'small matters'; I said 
'individual ca~es'. 

SHRI NARYAN CHOUBEY : But the 
pity is that when we bring individual 
cases to the notice of the Minister and 
Government, the:v are not looked into. 
Nalanda Gramin Bank is one such c ascI 
Chairman of that bank has' swindled 
several lakhs. The people of that area 
have given you complaint s. When the 
ex-Finance Minister, Shri Pranab 
Mukherj2e was there this han. Member 
had given him the report, but no action 
has been taken. It Was. given to the 
present Minister also and he kl10WS that. 
I met him and ment ioned to him about 
these fraudulent practices a number of 
times, but he has not taken any action. 
I brought to his notice the case of Punjab 
and Sind Bank of Khuragpur how a 
number of people and poor women had 
been cheated, but he could not lake any 
action. 

Therefore, even when these cases are 
raised on the fLwr of the House, no 
action is taken. Why? Prof. Ranga may 
or may not agree, but the fact r emaill'i 
that there arc c~rtain other big persons 
sitting behind the scene who pull strings 
and hence such frauds take place, other-
wise such frauds can never take place. 
If that is not there, why his Jetters are 
not given due respect? ' 

Shri Rawat t the hon. Member, wanted 
some suggest ions or llpdesh to be given. 
What updesh shall we give you? 

updesho hi moorkhanam, 
shanraye. 

Prakopai na 
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[Tralns',-, Ion} 

SRRI BARISH RAWAT: thad o:lly 
said-that you should give "pdesh to those 
unions in which your party men wero 
holdini offioes. I had not said thlt (or 
all. Th~re are lome people because or 
whom they earn bad name. 

SHRI NARAYAN CHOUBBY: We 
also say that neither all the C')mmunists 
are dishonest nor are all the Congressmen. 
Some are good and some are bad. 

[ Englishl 

So Sir, this is one thing on which I 
would like the Mini'Her to be strong. 
He must have tht:' political wilt. He 
will be finding many obstructors from 
that side, from hi s own side but not 
from our side. He will find support 
(rom us. We will take up all those 
matters ... 

MR. DEPUTY SPEAKER: You can 
take up this matter also. Why only one 
side 1 As a Member of Parliament you 
have a righ 1. 

SHRI NARAYAN CHOUBEY: Day 
in and day out, we are going on making 
complaints. No action is taken. 

MR. DEPUTY SPEAKBR: No. no. 
They arc takillg action. 

(Translatioll] 

SHRI HARISH RAW AT : In the 
beginning the hon. Minister started visi-
ting Banks and he .. . (I,,'erruptlonJ) 

[Ene/ish] 

MR. DEPUTY SPEAKER: Mr. 
Harisb, please sit down. 

SHRI NARAYAN CHOUBBY: H~ 
is telling that when the Minister started 
going to the Banks, w ~ started halla 
qllllu. But really, when we found Bank 
Me/as in the R.am Lila Ground berore 
Elections, we had started halla qulltz. 
I agree that per sons in genuine need 
mu~t aet tho loan. I have run faith in 
him. Let him make inauirieA and Ilnd 
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out whether manY persons who ,were 
unfit to get the I08:1S hav~ secured them 
whereas those who were genuin Jy in 
need of assistance were o'-'t given th" 
loan. He ShDUld ioquire and find out 
whether it is a faot or not. H! if) a 
truthful mao. He must have po:iticll. 
will. 

Regarding the Lakshmi Commercial 
Bank, my I(ud.;r h tS said. What;) b !ing 
done by the Minister 1 If yoU think that 
tbey are wroo!!. turn them out of 
Congres§. We will be happy. Why do 
you n)t do it? Make it clear. To dJ this, 
y,,)U must have th~ political will. r hope 
the Minister will have the political wiIJ 
to do all these thing'). Of course, you 
cannot ju')t make this bank system totally 
free of rraud~. After all it is ~ capita-
list system. 

AN HON. MEMBER: So, you started 
the sermon. 

SHRI NARAYAN CHOUBBY : I am 
not eermonising. If a man ellis a demon 
a god, I cannot help it. Shri Vhhwaruth 
Pcatap Singh wa~ sayirtg that this was 
socialism. Is gr\)wth of black mJney 
socialism? Shri Sath.: said thilt 54 
thousand crorcs of rup!es Worth black 
money operates in this count ry. Is i t 
socialism? God help us from this socia-
lism. 

(Jilt erruptlonJ) 

I beg to submit that we are really 
concerned that people should get loans 
from til" banks. But these ar~ looted and 
defrauded. And if yoU want to minimise 
this thinl, the Government and the 
Ministry must have the polit:cal will. 
When th:s Goverl1ment first Came in tho 
month. of December. We were told that a 
clean Oovernment was coming. Very 
iood. We will support this cIeao G()Vern-
mcnt with two hands. Perhaps.. would 
it mean rhat the previous G.) vern rncllt 
was not clean? If a clean O.>vcrnm 'nt is 
loins to come, that means the previous 
Government was not so clean, because 
aU tbese scandals took place during the 
time or ftrf'!vinJlQ 1'1"' ....... _ ... _. 
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SHRI INDRAJIT GUPTA : That was 
clean and tbis one is cleaner. 

SHRI NARAYAN CHOUBEY : This 
Government will stay in power for five 
years and we will certainly help you in 
detecting the frauds. I demand that in 
respect of whatever cases I hlve g'ven 
to him, he should make a thorough 
enqu iry. He must have the political 
will to fight these frauds. (Interruptions) 
For that, he must cal' a spad~ a spade. 
Tbank YOU. 

[Translalion] 
SHRI RAM NAGINA MISHRA 

(Salempur) : Mr. Deputy Sp~aker. 
sir, I am very grat eful to you that you 
ha ve given me an opportuni ty to speak 
for a few minutes. I did not want to 
speak. but I was listening to the vicw~ of 
the Mo;nbers of the oppositions as well 
as the ruling party. We had hoped 
that this being a problem concerning 
the exploited and the pc)or people of l he 
entire country, the Opposition Members 
will give suggestio;1S for the good of the 
whole country and Government will 
beins about jmprovement by jmp)cm~nt. 
ing those suggestions. But I am dis-
appointed. There is a saying th~tt there 
it milk in the udders of the cow or 
the buffalo but the wo rm called' leech' 
such the blood of the cow or tb) 
buffalo instead of the milk. Exactly 
the same situatioll we have seen here. 
The OpPosition sees nothing but evil. 
They arc ju~t fantastic. Similarly, 
there is another story. Once, bJth 
Yudhishthra and Duryod'1ana went to 
Lord Krishna's Court. Aft~r giving a 
hearing to both of them, Lord Krishna 
told Yudhishthra to being a person wllo 
told a lie. He furL her told D,lryodhdna 
to bring someone who spoke truth 
Neither Duryodhana could fi,ld any" 
body who spoke h uth nor Yudhisthra 
could produce a person who told a 
He~ Similarly, nubody is good in the 
eyes of the Opposition. Incredible 
indeed. 

This is such a problem on which 
eithor side is talking or corruptioQ in 

~=,t:r.~,:,:,~::.:""'!.:. ~~!!":..~~'!.~~.. ',"-.~~ 
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banks. I want to ask. whether there is 
any dep~rtment where there is no corrup.-
tion. What is the reaSJO for this? 
The reason is-l do not name anybody 
that this is an evil aSI:!('ciated with deml)-
Cracy. Whether it is village or city, 
there are very few people who may be 
advising their children nc>t to accept 
bribl! but to e.lrn their live1iho~d 

honestly. There are very few children 
who m1y he a.dvising their parents not 
to do unlawful activities for earning 
money and not to accept bribe~ and 
who would tell then that they would 
eat a little less but WJuid like to live 
hon..:_.;tly. The entire society is afflicted 
with this disease an'j it has spread 
in our society like leprosy. How to 
cure it 1 

The leaders of the country are sitting 
here in this all powerful Parliament. 
We should all think over it. We start 
fighti ng over a p.trticular case that is 
not good. I did not want to mention 
but if a corrupt bank-employee is dis-
missed, the elU~)loyces will resor t to 
strike and the Opposition leaders will 
support them and threaten not to touch 
that emp loyec. 

Not only that, only yesterday whon 
th;} conductor and tne driver of a bus 
were mildly P'1~11Sh-:!d for nearly killing 
a person, the conductors and drivers 
w~nt on strike. No Opp:lsition party 
Clme forw,trd to say that it was wrong 
and it ShC)llld not have been done. 

SHRI INDARJIT GUPTA: Who 
supported the strike '1 

SHRI RAM NAGINA MISHRA 
That I do not know. 

. But I am the sufferer. In this discus-
SIOrt, I had hDpcd that our Opposition 
Members would propose before Govern _ 
men t that the rules made for giving 
lo~ns and grants to the 'Poor are not 
beans properly observed and these 
s~ould be properly observed. 'Not a 
single proposal of this sort bas been 
given. On the contrary, individual. 

. :', 
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cases have been referred to saying thJ.t 
such and such a person has dO:1c a 
wro.l8 thiDg and should be sent b.}hind 
the bars. Q,)ly p~Hticular names have 
been mentioned. One or two names 
have beeD repeatedly mentioned. For 
eKample, mention of Nalanda h:lS been 
made tim; and again. 

I live in a village. Government 
provide Rs. 2,000 to the graduates and 
Rs. 5,000 to R'i. 7,000 to the less 
educated villagers for self-employment. 
It is a fact that the bank employees 
do not want to provide money to the 
poor but harass them in many ways. 
The poor have to grcas'.! their palms. 
You tell me way out. In my own area, 
Rs. 20,,000 Were s.lnctil ned to a person 
but when be W011t to t '. kc the money, hiS 

documents were thrown and he was 
refused th (~ l()~ltl. 

SHRI NARAYAN CHOUBEY 
What action did the Minister take? 

SHR[ RAM NAGIN A MISHRA: 
We have ~.ll to think OVer it. This evil 
is not confined to one place; but it exists 
in many places If some employee is 
suspended for his mi"demeun OUf, he 
gets immedi"te stay from the courts. 
If an employee misappropriates lakhs 
of rupees he i~ suspended and a case is 
instituted aciainst him b~lt after 10 years 
of litigation, he not only is acquitted, 
but he also gets a decree with P~\y 

in his favour. Theft'fore, be all shlluld 
sit together and should nnlcnd the 
law in such a way that the c:Jrrupt 
should get no protection whatsoever. 
Such a suggestion, you cannot give. You 
can only critic'se Govclnmcr.t. What I 
want is th'1 t the Opposi tion and the 
Government should di scuss t he mat t er 
collectiycly. You have never appreciated 
the good work of Government. Ve,u 
always criticise Gl'vcrnment. Earlier, 
the bnnks used to give loans to the 
millionaires only and the farmels were 
a non-entity for tbem. I want to ask 
whether it is r~ot a fact t hut thous~)nds 

of bank branches have been opened and 
falmers have been provided with Toans . 

Lead/'Ig to Loss of 
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by these banks. Does it not beoefit 
the poor? You dJ not suggest how 
to rem)v~ th~ fau1ts and discrepancies. 
You shou~d give suggestions about 
this. 

You are talking of Opp:.>sition parties 
have been liYen due importance by the 
Constitution as well as by the Govorn-
ment. A poet has said: 

"Nindak niyre rakhlye, agan 
J.: uti Chhawae ,. 

(Interruptions) 

SHRIMATI GEETA MUKHERJEE: 
What have you tD say about frauds '1 

SHRI RAM NAGINA MISHRA: 
You arc in the Opposition. If you have 
ccr 4ain pieces of information, submit 
then in public interest. Government 
will endeavour to improve. I want to 
know wheth(.'r your leaders have any 
programme through which the corrup-
tion transport in the country may be 
cradic~'ted? llavc you ever though 
about it in your life '1 No, you have 
not and you shDuU think about this. 
[f you g: ve any sug'~cstion Government 
are ready to put that into action. 
What type of law should be framed 
to remove cl.1Iruption in the countr), ? 
I do not want to mention the name ..•. 
(Interruptions) You had mentioned the 
name of a person. When he replied to 
that you reacted as if you were stronl 
by a scorpion. (Interruptions) . . Suppose, 
you come to power. How will you 
run the cO:lntry? H 1W will you remove 
tbe corrupt ion? Is it not your duty 
to give sugges~iot"s in this regard? You 
do nut give suggestions but only criti-
cise Government. You complain that 
in such nnd such bank the Con8re"s (I) 
men arc indulginJ in misdeeds. There 
is democracy in India but you people 
have no faith in democracy even for 
names sake. Your policies have been 
accepted orty by a few and there is no 
place for democracy in it. In th3t 
system, the opponents are done away 
with. This is your idealism shall you 
want to teach us ideahsm. I say that 
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the reply of :h e hon. Minisier is apart. 
Y ou she, u ld also admit that such and 
such facilities ar e b eing provided by 
the banks to the poor. But you criti-
cise it. T he hon. Mini ster h 'l s ~aid 

tha t loans up to Rs. 5 ,000 do not 
require any security . Bttt the truth is 
that afte r getti~g, th e votes, after 
fighting the clec tio:1 your parties and 
my p a rty fo rge t the actual thi 01 g. 
1 hey r emain concerned about t;e t ting 
T.A., D .A ., p ensio n and ot her faci lities 
for th eir st ~ ff from Chowkidars upto 
the high officers. For the m , the 
fa rmers may go to hell I would 
rc q :test my friend > t o find out 
some way to remove corruption in the 
countty . . Banks shou ld fram e such 
rul es ~s may benefit th e o rdina ry far-
me l s. I also :: ppea l that these things 
shou ld be diseu ;s ed fo r th e bene fit of 
the countty as a whole and shou·d not 
be r edu ced to a pcrso.tal leve l. 

Wit h thes e wo ,ds I would r equ est the 
h <Jn . Min ister tint such rules sh ould be 
ft amcd as may cradicat e the corruption 
rampant the ban k ~. 

SHRI ABDUL RASHID KABUL! 
(Sli Nagar) : Mr . D eputy Sp ea ker, Sir 
fir st of all I wo u.id submit that in I 969 
th e Congress Party decided to nationa-
lis ed the banks anci ll> is move impressed 
the p eople so much that in 1971, the 
Congr ess Party had a g:o : ious victory in 
the elections. T,,e expectati ons of the 
people of the coun t ry from Governm~nt 
rose very high b .:cause with nat iona li· 
sa ti on , the cc mmon man, the p oo r 
Lbou r,~r, tbe ar ' isins ar!d th e b:.ckw<t rd 
class peop 'e start ed expecting that th ey 
wou:d b~ benefited mo re a nd more . But 
I a m SJrry to s,ty th? t af te r nation:t li-
S3tion corr uptiDn has crcp: in banks on 
su ch a la rge ~ c P. I c tlH•t gradual:y all their 
hop,:s and expectations have bee n deduct. 
N at war La! aihirs an d other scandals 
have been mentioned h ere. I d J not want 
to go int o tht m bu t in th e l:ls t few days 
th e case which has st:H tlcd the country 
;: nd has m:1d..: the p eo ple 's h:dr stand 
on their c.1ds is th e Sethia case. From 
1 he ncwsprpc 1 s we have c.ome to know 
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m illi o n dollar; in such a way to a pa r ty 
that th e banks became bankrupt. This 
pained us because the mon ey in those 
banks wh ich was to b e used for th e 
b etterm ent of the common man, the 
workers and the unempl oy ed youths was 
in <tead spent on capitalists, monopolists 
and for personal gains. 

Shri Unni krish nan has m en ti o:Jed 1111ny 
incidents relating to banks. I will not 
go into their detai :s but I will give 
cer tain sug~estion s. Firstly, Government 
should check th e corru(Jt ion p revail ing 
in the banks a :1d their tendency to give 
ben efit s to the c e~pitali s ts and o:her 
unauth orised perso ns. 

Pr ese nt ly, th e maximum amou;Jt is 
d eposit ed by the poor with the hope 
that th ey will earn some interest 0 .1 
th eir dopos its a nd a :so that mo.1ey wil l 
help in improvin g th e lot or the poor 
but the p Js iti o n is som ewhat different. 
I am t c lli ;~ g you on the b as is of my own 
cxpnicnce in my o wn Sratc tha t ccrt<ti a 
loans wer e sanct io ned by th c banks to 
the educated unempl oyed youth on 

int erest . Some o f them c :JU ld not repay the 
loans within th G sti pulate d period <::1d 
co mmit! eel suic ide. I thi nk th is te;1d ency 
wi I! continue for quit e so ml! time not 
only in Jammu and K ·,shm'r but in 
other parts of India a lso . Th~ restric tiJns 
on the lor ns given to the un~ mploycd 

youth are so strict and the rates so high 
that th ese youth have no alternative but 
to commit suicide . These thi ngs are 
h rr ppening not only in banks but in 
cert'lin pr ivate co rp orat ions als·J which 
are mon ey a paralle l economy. Certa in 
banks are illegally lending m 0ney at 25 
to 30 per cent interest. Th ey get duly 
written bonds from the loances. La ter 
on those poor peopl e b ecome their targe t 
who <<r e u nablc to pay th eir m oney. 
Through cour·ts they get their property 
attached. It is very dang erous. In th e 
whole o f the cou ntry this thin , is goi•lg 
on. One mo ;·e very unfort unate thing, 
towa :·ds which th e attention of the hon . 
M :ni ste r has not go :1c is the functio nin g 
of th e Chit Fund Companies . I f"-il to 
unders tand w:1 o is allowing tl1em to 
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the country. In every State, these Com-
panies are functioning. The people who 
are taken in by their tricks, think that 
they will be getting more interest and 
profit. In this WdY those people invest 
their money and later on find th1t the 
company concerned w~s b·)gu~. I kn:>w 
about one c.}mpanY which f'.ll1ed reCen-
tly. Its headquarters are in Irldore. It 
collected Rs. 50,000 fro-n Jammu and 
Kashmir. It aroused high hopes i 1 the 
nli nd \ of th~ d~pl)si tors, and certain 
people did benefit from that bLlt later on 
it vanish.;J ,\11] th·.; p~()plc c(\m~ to 
know that a sui twas gobg 0.1 aglinst it 
in a court in Indore :lnti thl.! CotnrHny 
hud been dcc:ared blt .krupt. There are 
many such companies low,\rds which I 
want to draw the attention of the hoa. 
Minister. I want that strict actiJn 
sh\)uld b~~ t:Jk~n against thclll anJ the 
c mc\}rne.J p ~rs·.ms shoulJ b~ arrest·:d for 
cheating anJ f,'aud Government have 
nation:.llised the ba'lk'i. In spite of this, 
why are stich transactions going on at 
the private level 'Jnd hl)W is a plrallcl 
bankLlg sY3lem b.;ing a 1l\1wl.!d to func-
tion? A c~)mplainl is made that in the 
nat ionaliscd bank., the IO_lllS are given on 
the basis of politic'll influence and 
acquaintance. Government sh·.)uld ensure 
thClt th~rc is nJ po:itic~d involvement i.l 
the fU3c:iJaing of the banks. It is crCj-
ting many evils. The influ~ntia.l people, 
the people who have influence in the 
politlccll parties or wh J are the func .. 
tio1aries of G,)Vl.!lllment, manage tJ get 
lO:.ins sanctioned to the big businessmen 
and the more d.:serving and eligible 
peop! e face difficulties in get ling finance. 
I ha d sn id earlier also and I t:m s.'ying 
again that in Jammu and Kashmir there 
arc thousand,,; of craftsmen who, if provi. 
ded a loan of Rs. 10000 to R~. 20000 
by the banks with some conces-
sions aud suhsidy, can run their busines~ 
with ease. Not only can they carn their 
livelihood but they can carn foreign 
exchange also. They cao expend their 
business and can earn more profit but it 
is not being done. 1 WI.)uld like to S:lY 
something about Jammu and~ Kashmir. 
The biS hoteliers and busin-ess maanatcs 
ba vo taken crotes of rup!cs from 
OoverLment, I fail to understand hJW 

Government give subsidy to them. They 
hav" con~tructed huge m1.n,ions. Big 
hotels hav" been c )nstructed in B )lIi· 
ward on the bank of the Dal Lake and 
at our tourist resortli. Black/m )ney 
worth crorcs ()f ru.)~e S I as been spent 
on the c0nstru:tbn of big mlnsioD.s. 
Government gave money to them also and 
provided subsidy, loans and other facili-
ties. As ag:.\inst this, the working class, 
the craftsmen, and the peasants are being 
neg~ect cd. It is a big c;)ntradiction 
b~cause when wo say that we have natio· 
nalised the banks, that me lllS the wealth 
of the country should be utilised for 
the benefit and impliflfllcnt of the POOT, 
the working clas<:i, th~ downtrodden and 
the b.\ckward classes" and not for the 
benefit of the c tpitalists. P(csently, what 
is hlp;lc:ling is just the opposite of what 
was COjlCciV~d at the tim~ of national i .. 
sation of the ba.nks. Instead of the p)or, 
the rich are harv~sting the cr.)p. There-
fore, I want that Govcrntncnt should 
endeavour to rcm:)vc th.~se evils b\.!cause 
the Gov~rnment arc quite alive t,) the 
problem. I have heard th'~ full discus-
sioa in the House and 0:1 that basis I 
f~d that I should give a ~u2.gcstion that 
a Joint Committee the two H'"'uscs 
Parliament shJuld be formed which may 
go into the c~mditio:1S prevailing in the 
28 natio:1aliscd banks and mlY also look 
into th"! corrupt ion and other evils 
spread in the b.lnks. In tn'lt Committee, 
Members from bo-h sides i e. from the 
Ruling Party as well as from the opposi-
tion should be includ\:d. This Commit tce 
should take the HO:Jsc into confidence 
and submit their recJmmendations to 
solve the problems. This is my suggcs· 
sion and I submit it before the hone 
Minister. 

[ Engli~hJ 

THE MINISTER OF STATE IN THB 
MINISTRY OF FINANCE (SHR[ 
JANARDHANA POOJARY) : Sir, I 
have heard the hon. Members on the 
subj~ct of frduJs in the public sector 
banks within thi, coultry and ol1tside 
thi, country. It is tru~ t hat it is a 
forum wh!re tho hon. Members, being 
th ~ represet tatives (,r tbe people, 
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express their op'nio:1 t exprces their 
aRauish and als') their concern. It is 
the d'lty of th~ OJvcrnment of Illdia 
to take note of the feeling') alld also the 
concern of the hon M';rnb~rs and I 
assure the hone M~mbers that the 
Government fully shares the concern 
expressed here. A; I submitted ear lier, 
it is a r...,rum where we need not &0 
into details ab.)ut individual consti-
tuents and we have g >t limit'ttions 
also, that is the law, and the hone 
Members arc fully aware that the Jaw 
is enacted here in this highest forum 
of the country, the Parliam·.:nt. If we 
obey the law of the land, definitely the 
people at large will also obey the law 
of the land. The b~mking laws p'cvcnt 
us from discu3sing the individual c~)ns .. 
titucnts. The hon. Mcmb, .. r Shri Unni .. 
krishnan Ji h~'s giv~n the notice and 
in respcct of So01~ of the ... (Jllterruptiolls) 
If Yl)U arc to tnlkc fun of me, I will 
sit down and you can do it. Afterwards 
I will s ~and up. 

Sir, it i~ a very scriou;; matter. 
Unnikrishnal1 Ji has given th0 notice 
and as per t he rules, he has made his 
points. Some of the hJn. Members, 
without giving the nOlice, b~'ought in 
tbe individual constituents. D.!aling in 
thi.; highest forum of the country, 
whether it is lawful, whether we C,lfi do 
j t. is for us to think. 

SHR[ S. JAIPAL REDDY: I am 0:1 
a point of ord·~r. I have referred to a 
particular case. I did not level allega-
tion against any individual. When the 
individual came fl)rWard, naturally I was 
ch ivalrous enough to respond. I do not 
know why the Minister ... 

MR. DEPUTY SPEAKER: I may 
tell you, what the Minister in the begin-
ning had said was that due to the bank 
laws afld statutory provisions certain 
transactions were not kn:)wn. So, how 
are you discussing those points? That 
is why be is raising it. In the beginning 
itself be made this observation. 

(InterfllptloIlS) 

SHRI S. JAIPAL REDDY: I wanted 
tbe Minister to assure this Howe that ' .. o·m ''filMlf' .f'Iitl" .• rtf"'~·,·'m!'! tn,,",,. " ..... ~u 
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this case will be looked into without 
fear or favour. 

MR. DEPUTY SPEAKER : Finan-
cial trans3ction~ are bank secrets. And 
then you have brought all this without 
notifying. That is the point. 

SHRI SAIFUDDIN CHOWDHURY: 
Bu t when a fra ud is c'-.mmitted; this has 
to be brought out. 

MR. DEPUTY SPEAKER: For that 
you have to seek a permission and then 
y{)u can refer (0 it. 

PROF. MADHU DANDAVATE 
It is not a point of order, but it is a 
point of explanation. 

SHRI SAIFUDDIN CHOWDHURY 
What I am saying is that we did not 
mention any name. 

MR. DEPUrV SPEAKER .Even in 
t ransacl ion') you are ref::rring cheque 
numbers and other th\n~s. 

SHRI S. JAIPAL REDDY I Cl.Q 

r<.:f"r to any dJcument you canno t 
challenge that. 

MR. DEPUTY SPEAKER Mr. 
Redjy you are t ~llhg the cheque num-
ber. These are all bank secrets. How 
can you mention that? 

SHRI K.P. UNNIKRISHNAN : You 
cannot challange that. Any secret 
document can be quot cd Ll t1..e HOllse. 

MR. DEPUTY SPEAKER: For that 
you have to get permission. 

SHRI K.P. UNNIKRISHNAN No 
I am sorry, I would like to enlighten 
you on this. It is not the prac t ice. 
The Member is entitled to quote from 
any secret document in thh House. If 
he lays it on the table on the demand 
in the House or on his own, then he 
has to authenticate that as PCI' the direc· 
tions of the Sneaker. 
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MR. DEPUTY SPEAKER: But it is 
with the permission of the C\1nir. He 
bas not sought the permission of the 
Chair. That is the point we are dis· 
cussing. 

SHRI JANARDHANA POOJARY: 
The hon. Member Unnikrishoan Ji hac; 
clearly understood what is the require-
ment of the law and rules here. He has 
clearly understood that and has clearly 
presented the point of view that secracy 
could be sccured from any corner and 
could be presented here and a case 
could be made out. Bu t tbe question 
is whether it is permissiblo under Rule 
3 S 3. Here it is left to the Chair. 
For that a not ioe should also be given. 

MR. DEPUTY SPEAKER: I will 
go through the records and if I find 
anything which is agail1st the rule~J I 
will expun!r.e that. 

SHRI S. JAIPAL REDDY: If any-
thing which is unparliamentary, you can 
expul1ge from the record'). I have no 
objection to that. But if you go 
through the records every lime to 
e~punge it becomes a Damocles' sword. 

MR. DEPUTY SPEAKER : I will 
go through the, records and if there is 
anything which is against the rule I will 
not allow that. I cannot take a stand 
that simp ly I want to expunge. 

SHRI K. P. UNNIKRISHNAN 
Making an allegat ion under rule 353 
bars it wi;thout a notice. Let us not 
confuse th.lt and make use of it in 
regard to reference to Secret documents. 
These are two separate jssues. The 
chair has to see to it. 

PROF. N .0. RANOA : This Chair 
has to decide You have to g~t prior 
permission or give prior notice. 

SHRI 1(. P. UNNIKRISHNAN 
Oilly he has to autienticate it, So, don't 
be unreasonable. 

SHRI JANARDHANA POOJARY : 
Whel'\ th~ R:,ADIr,I, were n,at ion2LH!i~d. or 
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19th July'1 19 (i'). there \\ere about 
8,262 branches. Today we bl!ve got 
48 J 128 branches throughout the 
country. When the B:lnks were nation a-
lised, their deposits amounted to 
Rs. 4,646 crores. Today we have lot 
deposits which have crossed the figure 
of Rs. 72,000 crores. This is not the 
only achievement. When the Banks 
were natio:laliscd, bl-fore that the 
advances that were given to the nation 
by the Blnks amounted to Rs. 3,599 
crores. Today the figure has crossed 
R~. 5,000 and odd crores. More than 
seven lakh employees ,\re working in 
the banking sector. These blnks have 
been spread throughout the cOu'ltry. 

(Inlerruptions) 

MR. DEPUTY SPEAKER: I wouJd 
request the Menlbers to please listen to 
what the Minister is saying. 

SHRI INDRAJIT GUPTA: We are 
feeling hungry now. 

MR. DEPUTY SPEAKER: That is 
why I tol d them to be brief. 

SHRI JANARDHANA POOJARY: 
Here spectacular expension has taken 
place during this short span of fifteen 
years. 

Sir, it is true that in every system 
there are blacksheep. (Interruptions). I 
know the arxiety of the Parliamentary 
Affairs Minister. I will conclude 
my reply as early as possib~e. 

(Interruptions). 

Sir, now we don't say that there arc 
no fl auds in the banking sector. There 
are frauds. I have been talkins about 
frauds since 1982 and in fact, I went to 
the banks and while checking I fouod 
that the inter-branch reconci liat ions have 
been pending since 1972, fer 1 2 years. 
If banks' transacti;)ns are reconciled, 
more frauds will came to surface. Todny 
we find t hat more frauds a: e brought 
to light. Afterwards we started making 
tbis inter-branch reconciliations and 
there what bad happened? Because of 
tt e ch~c1r1 I ~"" "'llintM.~h.-,.Ir. hNI II •• 
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of the steps we have taken, _now the 
frauds are coming to light and it is 
because of the action t"ken by the 
Government, more frauds are coming 
to liaht. 

(Interruptions) 

AN. HON. MEMBER 
come. 

More will 

SHRI JANARDHANA POOJARY 
Hon'ble Members m,lY laugh away. 
The question is vcry pertinent today. 
Because of the action taken, because 
of the steps taken, more frauds are 
coming to light. E,ulier they were there 
without the knowdgc of the people 
When the fraud,) are coming to light, 
we have to take action. Here, see 
Rajcr.dr~ Sethia's case. It was discussed 
here and the bon Member, Mr. Indrajit 
Gupta also participated in the proceed-
ings. We had discussed i l in deta it. 

MR. DEPUTY SPEAKER: I request 
the Members to be serious. If the 
Minister is f-pcaking, you have to 
listen first and any comment you can 
mnk1: afterwards. 

SHRI JANARDHANA POOJARY: 
There also we have taken action against 
these people. Rajendra Sethia was 
arrested. Not only that. The Chairman 
of the Bank was removed .. the involve-
ment of the Chairman or any other 
person is being luoked into or investi-
gated by the CBI. Has not any action 
been taken? Hon. Member, Mr. 
Choubey, hus rcf~rr~u to the Bank of 
Barod:,'s fraud casco We have taken 
acti(ln. The CBI is investigating. An bOH. 
Member from the Opposition bas refer-
red to a fraud cusc in Conara Bank also. 
There also we have taken act ion. 
Not only that. We have requested the 
Chief Secretary of the Karnataka 
Government to take immedinte a~tion 

nnd even after lodging of the FIR-the 
FIR. was registered, but they were not 
able to arrest the cor cerned proprietors 
of the Company. We have in mean time 
lot the SBI officer arrested and we have 
also taken action against the official, but 
tbe State Oovern~ent was Qot "blc to 

the Mini~ter to assure this 'liO~~ , lnat' 
, lII .... l1' .. ·,w. *-- ............ ' ...... " ... -... -
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arrest the a ccusce. What we can do 
ther~ ? And in 1he meantime, the accused 
persons mentioned there have gone to 
the hiah Court and they have sou&ht 
anticipatory b:1il. Their presenoe was 
there But the State Government could 
not arrest. These things nre also 
happening, The implementins machinery 
is tho Sta t e. I anl rot b:aming any 
person. But let us come to tbe issue. 
Let us (<lee the problem. 

Some of the issues have been raised 
here. Last time, the hon. Member 
Shri Indr?jit Gupt'a made one point 
saying that there was one Rajya S"bha 
Member, Congrcss-I M. P was involved. 
He was a Director of the Bank. Today 
the hon. Member from this s;de h~s 
raised one obj~ction saying that, wheth~r 
there was involvement, whether there 
is any person from Rajya Sabha or 
from Congress-I, any person Who was 
acting as a Director. I made enquiries. 
There was no Director from Congress 
Party or from any Party Members from 
Rajya Sabha. So, w ~ should be very 
careful. 

SHRI INDRRJIT GUPTA: On this 
p~)int, I would just like to say. In fuct, 
that gentleman whom I have referred to, 
with your permission I have referred to 
that. 

MR. DBPUTY SPEAKER: On that 
day, I told you that if there is anything. 
I wi II expunge it. 

SHRIINDRAJIT GUPTA: I have 
got some information which may not 
always be correct. That is Icntleman 
came to me act ually. It is good of him. 
And he explainncd to me that he had 
never been a Member of th:; Board of 
Directors Of the Bank. I aceept his 
word. If I have made a mistake, I (1m 
willing to wit hdraw this, (Interruptions). 
He is in that House, He;: sa id ./1 have 
never been a Member of tbe Board of 
Directors. Only some relatives of 
nlY family ar0 Members of the Board." 
I said ""I am sorry. 1 madJ a mistake. 
I am p:eparcd to correct that." But his 
f"mily members are there, he says. They 
are there. 
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SHRI JANARDHANA POOJ ARY 
The hon. Member Shri K. p, 
Uooi lu'iabnan brouaht uut another ca~>e 
from Anclhra Bant We arc rniewing 
the accounts there, accounts of the 
particular Party. The bon. member Shri 
K. P. Unnikriabnan has made another 
point l'Cgardina Syndicate B;ank. There 
also, we will go into the dllegation. 
Now. people may s.1y : 

••what steps have you taken 'l 
You have been talking about 
the steps only. •• 

When the offences are brought to :ight, 
immcd iatcly WC' ~~re takirg action and 
earlier abo we have s!ated th_.t no 
person would be spared and firm act ion 
would be taken. Here i<> commitment 
~iven by the Oovernm.:.ll, he present 
Government. to t'lc nation that we wi\1 
aivc clean administration and we arc 
commiucd to that and for that, the b:mk 
people or in any oth,r D.:partmcnt. if 
some thir.as are there, definitely 
identify them and we will take remedial 
mcruurcs. Not only that. 

If the hun. Members are having any 
information about any fraud or malpra-
ctice or cat'c of corrupt io'~. they can 
brina to my knowledege, 80 far &!I the 
banking sector is concerned. We will 
order for inquiry. Not only that. 

In the case of Sbri Narayan Choubey, 
be stated "'that be has aiv.:n compl.1int 
and other tbinp. Thore must be specific 
instanCes and we can take actioo. Not 
only that. 

Invesliaation could also be ordered. 

But, if the complaint is of general 
nature, then it will be very difficult. 

You know the judiciary. We have to 
follow so many rules. We cannot, all 
of a sudden. take action apinst anybody 
and if they ao to court, then there will 
be stricture• also. We have to follow 
the rules also. 

Coming to the last point. I am not 
aoina into tbc details bec:.1use all the 
people arc sayina I am going to be very 
lcnatby. 

., ; . 

Leading to Lo~s of 
Hundreds of Crores 
of Rupees 

About corruption, let us not make a 
political issue out of it. Corruption is 
there. Even in State Governments 
ruled by Opposition parties. Ia tbe 
Revenue Department, io the Police 
Department, in the Transport Depart· 
ment. corruption is there. Have the 
State Government which arc ruled by the 
Opposition Parties bc"n able to root out 
corruption in their Dep.trtments tbe•·e 'I 
So, it ia a malady. We have to fac:e it. It 
is nadonal issue. We have to consider 
it cutting across Party lines. We have 
to sit together and consider how we can 
race this problem. 

With these 
speech. 

words, I c::>nclude my 

(ends) 

SHRI K. P. UNNIKRISHNAN : flo 
has not answ.:::red any of my p.:>ints. 

SHRl JANARDHANA POOJARY 
Wllich pJint have I not answered 'l 

SHRl K. P. UNNlKRISHNAN: I 
referred tu the question of having a 
common cadre for Inspection aad 
Vigilance. I als.> rcfer,·cd to the fact how 
cliqu ~s have taken over b~nks. To avoid 
that, I have said that we must have a 
common cadre for nat io"lalised b.tnks f'or 
Audit and 11spcct:o.l. I also referred to 
credit evaluation which is a very imp:Jr-
tant thing, so that we will h:~vc a com· 
puterised system whereby you C.t.n 
exchange inform:ttion. 

SHRI JANARDHANA POOJARY: 
The bon Member has made a sugg~stion 
about vigilance and other · things. It is 
a very good suggestion. All the suggcs-
'ions th~t have been made by tho hoa. 
Member wi\1 be taken into account. 

About com1'uterisation, when we ao 
in for computerisation, as the bon. 
Member also know.;, opposition, 
resistance, is coming from the employees 
and we arc trying to overcome that. 
In respect of certain areas they have 
agreed and in respect of certain other 
areas still we are neaotiatina. If the 
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Union leaders also cooperate, then 
there will not be any difficulty. 

SHRI S. JAIPAL REDDY : I have 
r l fcrred to the manner in which one 
company, Progre8~ive Constructions 
Priva t e Lf d., has swindled various 
banks to the tune of several c"ores of 
lupees I want the Finan(c Minister 
to assure the Hon Fe that my reference 
here will be taken note of by the 
Ministly and wil) be irquircd into 
without (ear or favour. 

MR. DEPUTY SPEAKER: What-
tVa you have said will be taken into 
cot;skkralion. Why do you S,ty specifi-
cally ab<. ut one 1 You have J cferr ~d to 
so m'H:y otha thingli also. Everything 
will bl.' t n ken into considc, ation. 

SHRI SAIFUDDIN CHOWDHURY 
(K~\twa) : Ii there going to b~ an inquiry 
or not? 

MR. DEPUTY SPEAKER: He will 
consider t.. veryl hi r:g. 

SHRI S. JAJPAL REDDY: I have 
referred to only one company. 

MR. DEPUTY SPEAKER: What-
ever irrcgu 1arh irs have beep pointed 
('Illt, be will have them look d into. 

SHRI S. JAIPAL REDDY: What 
prev.ents the Minister from giving an 
assr ranee to l he House here and now 
that this will be inquired into ? 

01 Rupees 

MR. DEPUTY SPEAKER You 
have mentioned four or five instanCCl. 
Why arc you specifically .referrina to 
only one? He will take everything into 
consideration. . 

(Interruptlolls) 

MR. DEPUTY SPEAKER: Do not 
compel the Minister like that. He 
has alret-:dy assurcQ generally in respeet 
of everything. (Interruption,,) 

MR. DEPUTY SPEAKER: Does 
the Millister want to say anything? 

SHRI JANARDHANA POOJARY 
The hon. Member can give some more 
particulars also. He can WJ ite a 
letter also to me. He can write in 
dct~i1. 

21.00 hrs. 

He can write to me in detail with 
whate vcr mat erials u vailabI e in his 
P~)sscssion and then definit ely we will 
look into it. 

SHRI H.K.L. BHAGAT: Before we 
adjJurn for the day I request the hoo. 
Members to join us in dinner. 

21.01 hrl5. 

The Lok ~abha then adjourned 'ill 
Eleven of the Clock on Saterday, the 
18th May, 1985jVaisakha 28, 1907 
(Saka) 




